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 LOK  SABHA

 LOK  SABHA

 Thursday,  December  7.  978/Agra-
 hayana  16  900  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Number  of  Indian  Nationals  repre-
 senting  Foreign  Governments  in

 Diplomatic  Corps
 #264  SHRI  K.  MALLANNA:  Will

 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state

 (a)  the  details  regarding  the  num-
 ber  of  Indian  nationals  who  are  re-
 Presenting  foreign  Governments  in
 the  diplomatic  Corps:

 paced
 the  criterion  for  giving  such

 »  ang

 S.  Nam:  and  designation  of  the  Consular
 No,  Officer
 a.

 (c)  the  privileges  and  facilities  en-
 joyed  by  these  Indian  nationals?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  Indian  nationals
 are  representing  foreign  governments
 in  the  Consular  Corps  in  the  capa-
 city  of  Honorary  Councils  General
 Honrary  Consuls,  Honorary  Vice-
 Consuls  and  Honorary  Consular
 Agents,  and  not  in  the  diplomatic
 corps.  At  present  the  number  of
 such  Indian  nationals  is  44  as  men-
 tioned  in  the  list  placed  on  the  Table
 of  the  House.

 (b)  The  normal  procedure  for
 appointment  of  an  Honorary  Consular
 Officer  is  that  the  request  must  come
 from  the  Sending  State.  The  Govern-
 ment  of  India,  as  the  Receiving  State,
 consider  the  proposal  objectively  and
 accord  clearance  when  the  particular
 nomination  is  found  acceptable  in  all
 respects.

 (c)  No  privileges  and  immunities
 are  enjoyed  by  these  Indian  nationals,
 Facilities  are,  however,  accorded  for
 the  performance  of  their  duties  on
 the  basis  of  past  practice  and  recipro-
 city.

 List

 Name  of  the  country  represented  and  the
 place  of  representation

 १5  Dr.  B.  9.  Godrej  द  Honorary  Consul  General.
 te  M.-H.  G.  Kothari,  Honorary  Consul,

 Austria  at  Bombay.
 Austria  at  Madras,

 3  Mr,
 ae  Singh  Roy,  Honorary  Consul  Belgium  at  Calcutta,

 4  Mr,  Abdul  Karim  Tbrahim  Makani,  Hono-  Republic  of  Costa  Rica  ४0  Bembuv. rary  Consul  Genera’  हन हक
 5  Mt.  Aziz  Ibrahim  Makani,  Honorary  Consul.

 कक
 Republic  of  Cesta  Rica  ay  Ben  try.

 Lat,
 7”_——



 Mr.  0,  D.  Gopinath,  Honorary  ‘Coniul.  ,
 "  ‘Norway  at  Madras,
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 S.  Name  and  designation  of  the  Consular  Name  of  the  country  represented  and  the
 No.  Officer  of  representation

 6.  M:.P.  Mthusudan,  Honorary  Vice-  Republic  of  Costa  Rica  at  Madras,
 Consul.

 ह  Mc-s,  Ursula  Mistry,  Honorary  Vice-Consul.  Denmark  at  Bombay.
 8.  Mr.K.  S.  Narayanan,  Honorary  Consul.  Denmark  at  Madras,

 9  M-,S,  B.  Prabhakar  Rao,  Honorary  Vice-  Denmark  at  Madras.
 Consul.

 t0.  M-.  H.#.  Ismail,  Honorary  Consul  General.  Dominican  Republic  at  Bombay.
 ite  Mr,  R.N.  Roy,  Honorary  Consul.  Dominican  Republic  at  Calcutta,

 i2.  Mr.  Karanjaksha  Baner  ce,  Honorary  _—_E-Salvader  at  Calcutta,
 Consul.

 १5-  M-.  Sam  Framroze  Joshi,  Honorary  Consul  =  Republic  of  Finland  at  Bombay
 General.

 ty)  M:-.  S.K.  Mehra,  Honorary  Consul.  Republic  of  Finland  at  Calcutta.

 i5.  M.D.  rom  Kothari,  Honorary  Consular  Republic  of  France  at  Madras.
 Agent.

 16.  Mr,  S.  L.  Dass,  Honorary  Gonsu!  Gencral.  Republic  of  Greece  at  Calcutta.

 7०  a
 ena

 Chakravarti,  Honorary  Vice-  Republic  of  Greece  at  Calcutta,

 18.  Mr.  Ranbir  Singh,  Honorary  Consul.  Haiti  at  Bombay.

 tg.  Mr.  Alok  Kumar  Bancrjee,  Honorary  Consul,  Haiti  at  Calcutta,

 20.  M:.D.K.Hirelekar,  Honorary  Consul.  Iceland  at  Bombay.
 ar.  Mr.

 aaa
 Bhushan  Saran,  Honorary  Consul  Iceland  in  Delhi.

 22.  Mr.  D.K.  Nag,  Honorary  Consul.  Republic  of  Indonesia  at  Calcutta,

 ०  Mr.
 S.

 K,  Devarajulu,  Honorary  Consular  Republic  of  Italy  at  Cochin,

 24०
 ee

 Nagnith,  Honorary  Consular  =  Republic  of  Ttaly  at  Madras,

 25.  Mr.  ¥.K.  M  stry,  Honorary  Consul,  The  Hashemite  Kingdom  of  Jordan  at
 Bombay.

 26.  Mr.G.R.  Hada,  H  onorary  Consul.  Republic  of  Lebanon  at  Calcutta,

 27.  M-.A.S.  Kably,  Honorary  Consul  General.  Mauritius  at  Bombay.
 a8.  Mr.  A.  ि,  Kibly,  Honorary  Vice  Consul.  Mauritius  at  Bombay.

 a9.  M-.R.  Chattaram,  Honorary  Consul  Genral.  Manaco  in  Delhi.

 3%  कैद,  द  Shetty,  Honorary  Vice-Consul.  Netherlands  at  Madras.

 कान  Mr.  S.S,  Koder,  Honorary  Consul.  Netherlands  at  Cochin.
 M-.  Shrikant  J.  Rege,  Honorary  Consul.  Republic  of  Nicaragua  at  Bombay.
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 Name  of  the  country  represented  and  the
 place  of  representation

 s.  Namie  and  desi
 =

 of  the  Qonsular
 No.  '  Officer

 3  Mr.  A-dsshie  BL  K.  Dubash,  Honoarary Consul.

 coo  Mr.  A.  V.  Birla,  Honorary  Concul  G-neral.

 oh  Mr.  K.R.  Patel,  Honorary  Consul  General,

 37-  Mr.  M.  Chifanabaram,  Honorary  Consul
 General

 38.  Mr.  Bhai  Mohan  Singh,  Honorary  Consul
 General.

 53  Mr.  T.  C.  Pagarani,  Honorary  Consul
 General

 $08  Mrs.  Kulsum  Nasreen  Ardeshir  Dubash
 Honorary  Vicr-Consul

 ३६  Mr.  Pp  ह ल  Roy  Chowdhury,  Honorary  Vice-
 Convul.

 bh  Me  org:  P.  F  Lobo,  Honoarary  Vice-
 Consul.

 $3  Mer  Akbar  Hydari,  Honorary  Consul
 General

 ate  Mi’.  Pronie  Knar  Bune-jee,  Honorary Consul

 Republic  of  Peru  at  Bombay.

 Republic  ofthe  Philippincs  at  Bombay,

 Republic  of  the  Philippines  at  Calcutta,

 R:public  of  the  Philippines  at  Madras.

 San  Marino  in  Delhi.

 Republic  of  Sierra  Leone  at  Bombay.

 Spain  at  Bombay,

 Spain  at  Calcutta.

 Spain  at  Madras.

 Sweden  at  Bombay.

 R
 oe

 of  Upper  Volta  at  Calcutta. रे
 Honorary  Gonsul  Genera]  of  the

 Republic  of  Liberia)

 SHRI  ्,  MALLANNA:  Sir,  I  have
 gone  through  the  statement  very
 carefully.  He  has”  given  only  a
 theoretical  answer,  not  on  practical
 basis,  You  kindly  see  part  (b)  of  my
 question—the  criterion  for  giving
 such  permission.  Now  you  see  part
 (b)  of  the  reply—the  norma!  proce-
 dure  for  appointment  of  an  Honorary
 Consular  Officer  is  that  the  request
 must  come  from  the  Sending  State
 The  Government  of  India,  as  the
 Recelving  State,  consider  the  pro-
 bosal  objectively  and  accord  clearance
 When.  the  particular  nomination  is
 found  acceptable  fh  all  respects.  It  is
 only  a  theoretical  answer.  1  want  to
 know  from  the  hon.  Minister,  are
 there  dny  principiés  qualifications
 lald  down  which  ale  addpted  in  giving Such  petmilsion?  Wf  go,  what  are
 Principles?  By  ‘ay  Conimittee  ap-
 polnted  to  copsider  these  principles
 or  Qiving  permission?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 These  appointments  are  made  under
 Consular  Convention.  I  do  not  know
 why  the  hon.  member  says  that  it  was
 a  theorctical  answer

 SHRI  K.  MALLANNA:  It  has  heen
 said—‘consider  the  proposal  objéc-
 tively  and  accord  clearance  when  the
 particular  nomination  is  found
 aeceptable  in  all  respects’,  What  is—
 ‘in  all  respects’?

 SHRI.  ATAL  BIHARI  VAJPAYEE:
 The  requests  are  received  from  the
 Sending  States.  They  are.  given  con-
 sderdtion.  When  I  say  ‘ébjectively’
 we  do  riot  allow  subjective  considera
 tiens  to  prevail

 MALLANNA:  What  are
 May  i  joie  Pau  72
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 ‘SHRI  ATAL  BIHARI  VAJPAYEE:
 Theere  are  no  qualifications  laid
 down.  The  proposals  are  considered
 on  merit  and  this  practice  has  been
 followed  for  long  when  I  was  not
 here  and  we  have  not  made  any
 change.  There  is  continuity.

 SHRI  K.  MALLANNA:  What  are
 the  specific  facilities  given  to  these
 people?  Are  these  people  remitting
 any  foreign  exchange?  If  so,  what  is
 the  amount?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Some  facilities  are  given,  such  as  the
 flying’  of  the  nafional  flag  of  the
 Sending  State,  acquiring  premises  fo:
 housing  the  Consular,  freedom  of
 Movement,  freedom  of  communica-
 tion,  contacts  with  the  nationals  of
 the  Sending  States,  communication
 with  the  authorities  of  the  Receiving
 States,  etc.

 PROF.  P.  G.  MAVALANKAR:
 Since  when  has  this  practice  of
 having  the  Indian  nationals  represent.
 ing  various  foreign  countries  started?
 Although  the  hon.  Minister  has  said
 that  they  do  not  have  any  diplomatic
 immunities  and  privileges,  may  I
 know’  what  kind  of  specific  facilities
 are  given  to  the  Indian  nationals  re-
 presenting’  various  countries—like
 Finland,  Spain,  etc.,  which  are  similar
 to  the  diplomatic  facilities?,  Does  the
 Government  of  India  appoint  any
 Indians  or  non-Indians  to  represent
 pe  in  foreign  countries  on  a  similer
 basis?

 SHRI-ATAL  BIHARI  VAJPAYEE:
 We  have  also  appointed  foreign
 nationals  in  our  Consylates.

 :  PROF.  9.  G.  MAVALANKAR:  How
 many?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 3  do  not  have  the  exact  number.

 MR.  SPEAKER:  For  that  prior

 This  practice  ig  being  followed  since
 fhe  Vienna  Convention  and  I  think
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 since  947  we  have  been  eliowing  our
 nationals  to  work  for  foreign  countries
 and  foreign  nationals  as  our  repre-
 sentatives  abroad.  No  _  diplomatic
 immunities  are  given  to  them.

 Agitation  of  ESI  Employees

 *265.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  whether  Governmen;  are  aware
 about  the  agitation  leading  to  strike
 by  the  employees  of  the  Employees’
 State  Insurance  Corporation;

 (b)  what  are  their  demands  and
 other  grievances;  and

 (९)  what  steps  have  been  taken
 or  being  taken  to  redress  their  grie-
 vances  and  for  fulfilment  of  their
 demands  to  avert  any  further  agita-
 tion  or  strike  by  the  employees?

 THE  MINISTER  OF  STATE  IN  [THE
 MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINHA):  (a)  to  (c)-
 A  statement  is  laid  on  the  Table  of
 the  House.

 Statement

 (a)  and  (b),  There  was  gq  three
 days’  strike  on  26th,  27th  and  28th
 September,  978  by  the  employees  of
 the  Employees’  State  Insurance  Cor-
 poration  to  press  the  following  two
 demands:

 (i)  Formulation  of  independent
 wage  structure  for  the  ESIC  em-
 ployees  based  on  the  norms  of
 ‘need  baseg  minimum  wage’  88  per
 recommendation  of  the  I8th  Indian
 Labour  Conference  and  payment  of
 Interim  Reljef  till  implementation
 of  the  revised  pay  scale  as  suggest
 ed  in  the  Memorandum  submitted

 to  the  Pay  Committee,
 (i)  Payment

 pean  tec
 Bonus/Ex-eratia

 to  all  the  ह. ब  The  strike  wes
 observed  at  the  call  of  the  Alt  India
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 ESIC  Employees’  Federation,
 Calcutta.
 (c)  Pay,  allowances,  leave  and

 superannuation  benefits  of  employees
 of  the  Employees  State  Insurance
 Corporation  are  similar  to  those
 admissible  from  time  to  time  to  cor-
 responding  categories  of  Central
 Government  Servants.

 2.  The  Corporation  is  an  “institution”
 established  ‘not  to  make  profits”.
 Bonus  wousd  not  therefore,  be  ad-
 missible  under  the  Payment  of  Bonus
 Act.

 3.  As  the  duties  performed  by  the
 employees  of  the  Corporation  are  not
 very  different  to  thase  performed  dy
 corresponding  categories  of  Central
 Government  Servants  and  the  struc-
 ture  of  pay,  allowances  and  other
 benefits  has  been  in  existence  for
 many  years,  a  Pay  Committee  nas
 been  set  up  to  look  into  the  demands
 and  to  make  proposals  to  remove
 anomalies  if  any,  and  to  suggest  pay
 scales  for  categories  which  may  not
 correspond  to  those  in  Central  Gowv-
 ernment.  The  Standing  Committee  of
 the  Corporation  is  considering  whe-
 ther  the  terms  of  reference  of  the  Pay
 Committee  need  be  enlarged

 aft  भगत  रास  :  पार्ट  सी  का  जो  उत्तर
 दिया  गया  उसमें  कहा  गया  है  :

 “The  Corporation  is  an  “institu.
 tion”  established  ‘not  to  make
 profits".  Bonus  would  not,  there-
 fore,  be  admissible  under  the  pay-
 ment  of  bonus  Act”.

 झगर  यह  बात  ठीक  है  तो  fo  एस०  झाई०
 कारपोरेशन  को  जो  प्राफिट  होता  है  उसमें
 से  कर्मचारियों  को  बोनस  दिए  जाने  की  जो
 मांग  है  बह  बिल्कुल  ठीक  है  और  उनको

 बोनस  मिलना  चाहिये  a  मैं  जानना  चाहता
 हूं  कि  इस  कारपोरेशन  में  कुल  कितती  रकम
 जमा  होती  है  भौर  उस  पर  सालाना  कितना
 ब्याज  झाता  है  पौर  जलावा  कितसी  प्रामदनी
 होती  है  ौर  हर  साल  उसको  चलाने  के

 « चिमे  fewer  खर्च  होता  है  ?

 -०  राम  कपाल  सिह  :  जहां.  तक
 माननीय  सदस्य  के  प्रटत  के  उत्तर  का  सम्जन्ध
 है  मैं  कहना  चाहता  हूं  कि

 the  total  anticipated  revenue  of  ESI
 (Revised  estimates)  of  ‘1977-78  is
 Rs  40  crores,  Budget  estimates  vre
 Rs.  45  crores,

 हो  सकता  है  कि  जितना  एमाउंट  रिकवर
 होता  हो  उतना  बराबर  खर्च  न  होता  हो  ।
 लेकिन  ये  जो  नए-तए  प्रस्ताव  हैं  कि  जो
 कवर्ड  हैं,  जो  इनस्ल्यूडिड  हैं  उनको  और
 एक्सटैंडिड  बेनिफिट्स  दिए  जाएं,  श्रौर  यदि
 ये  लाग्‌  होंगे  तो  कोई  जरूरी  नहीं  है,  कि  वह
 इनकम,  इनकम  ही  रह  जाए  1  वह  इनकम
 नहीं  है  7  इट  ज्ए  सविस  प्रार्गेनाइजेशन  ।
 जो  एम्प्लायीज़  बैनिफिट  एंड  अदर  बैनिफिट्स
 देने  क ेलिए  ।  इसलिए  इसमें  कोई  प्राफिट
 का  प्रश्न  नहीं  है।  यदि  कोई  इंटरेस्ट  से  पैसा
 आएगा  तो  हम  तरह-तरह  के  वनिफिट्स
 'एक्सटेंड  करते  जा  रहे  हैं  शौर  करते  जाएंगे
 भविष्य  में  भी  ।  इस  वास्ते  इसमें  कोई
 प्राफिट  का  सवाल  नहीं  है  t

 श्री  भगत  राम  :  मंत्रीजी  के  उत्तर
 से  मालूम  होता  है  कि  इस  में  प्राफिट  होता
 है।  वह  कहां  जाता है  ?  झगर  भारत  सरकार
 को  भी  नहीं  जाता  है  और  इसमें  जो  काम  करने
 वाले  कर्मचारी  हैं  उतको  भी  नहीं  मिलता
 है  तो  वह  कहां  जाता  है।  यह  साफ  बात  है
 कि  प्राफिट  होता  है  और  बहू  कर्मचारियों
 झौर  मजदूरों  को  मिलता  चाहिये  t

 स्टेटमेंट  में  कहा  गया  है  कि  एक  थे
 कमेटी  बनाई  गई  थी  t  वह  जनवरी  78
 में  बनी  थी  ।  इस  पे  कमेटी  की  जो  ट्म्श
 झाफ  रेफरेंस  हैं  स्टेटमेंद  से  पता  चलता  है.कि
 उनमें  एम्प्लायीज़  की  जो  डिमांड्ज़  हैं  बे
 शामिल  नहीं  होती  हैं।  इस  वास्ते  शस  कार-
 पोरेशन  की  जो  फैड़ेशन  है  उसने  26,  27
 चौर  28  सितस्वर  को  तीन  तीन  की  हड़ताल
 की  थी  ।  लेकिन  फैडरेशन  के  साथ  कोई
 मैगोशिएशंड  नहीं  की  गई  ।  उसके  बुद,
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 उसने  फिर  नोटिस  दिया  कि  झगर  हमारी
 डिमांड्स  को  नहीं  माना  गया  तो  हम  लोग
 फिर  से  हड़ताल  करेंगे  ।  इसके  बारे  में
 झापने  इस  स्टेटमेंट  में  कुछ  नहीं  कहा  है  कि
 कंसे  भ्राप  उनकी  मांगों  को  सैटल  करने  जा
 रहे  हैं  ?

 स्टैंडिंग  कमेटी  की  भी  यहां  पर  बात

 कही  गई  है  कि  टर्म्ज़  शराफ  रेफ़ैंस  को  'एनलाजें
 करने  पर  वह  विचार  कर  रही  है।  पता  चला

 है  कि  इस  स्टेंडिग  कमेटी  ने  पहले  ही  दिन
 सिफारिश  की  थी  कि  एक्स  ग्रेशिया  पेमेंट
 उनको  की  जाए  लेकिन  वह  मानी  नहीं  गई  ।
 मैं  जानना  चाहता  हूं  कि  क्या  स्टैंडिग  कमेटी
 पे  स्ट्रक्चर  और  बोनस  को  टर्म्ब्रे  आफ  रेफरेंस
 में  शामिल  करने  पर  विचार  कर  रही  है  ?
 क्या  इस  दौरान  कोई  इंटेरिम  रिलीफ  तथा

 एक्स  प्रेशिया  पेमेंट  करने  का  श्राप  विचार
 कर  रहे  हैं  ?

 डा०  राम  कृपाल  सिह  :  उसमें  जो
 कमंचारी  काम  करते  हैं  उन्होंने  दो  प्रमुख
 मांगें  रखी  हैं  |  उनका  कहना  है  कि  इस
 कारपोरेशन  का  जो  स्वरूप  है  वह  बदले  झौर

 उसको  देखते  हुए  उसके  पे  स्ट्रक्‍्चर  ध्त्यादि

 जो  हैं  उनको  बदला  जाना  चाहिये  at

 am  परिपाटी यह  रही है  कि  केन्द्र  सरकार
 के  जो  एम्प्लायीज़  हैं  उनकी  जो  वेतन  भौर
 भत्ते  मिलते  हैं  उन  पर  जो  स्केल  लायू  होते

 हैं  वही  इन  पर  भी  लागू  होते
 हैं।  एम्प्लाबीज

 स्टेट  इनश्योरेंस  कारपोरेशन  के  वेतन  भक्तों

 में  भी  जब  कभी  सैट्रल  गवर्नमेंट  के  एम्प्लायीज़
 के  वेतनमान  भौर  भत्तों  भादि  में  वृद्धि

 होती  है,  लागू  होती  है  शरीर  उनको  कुछ
 झलग  से  भी  दिया  जाता है

 *

 शब  वह  कहते  हैं  कि  नहीं  हमारा  पे

 स्ट्रक्यर  गवर्नमेंट  एम्प्लाईश  की  तरह  न
 *ह  कर  बिल्कुल  भिन्न  होना  चाहिये  ।  तो

 यह  एक  सवाल  है  जिसको  प्रभी  सरकार
 आनमें के  लिये  तैयार  नहीं  हुई  है  ।

 Oral  Arswers  ie  :

 दूसरा  प्रश्न  यह  कि  देमेच्ड  भ्राफ़  बोभेस
 शौर  एक्स-प्रेशिया  पेमेम्ट  दिया  जाय  t  तो.
 जवाब  में  बता  दिया  गया  कि  यह  कोई॥
 प्रौफ़िट-मेकिग  कंसने  नहीं  है  जो  इसमें
 बोनस  हो  यह  एक  सर्विस  भ्रार्मेनाश्जेशन
 है  श्रौर  जो  मजदूर  बीमार  हो  जाते  हैं,.
 डिसएविल्ड  हो  जाते  हैं  उ्को  पैसा  दिया
 जाता  है  जो  कि  एम्प्लाईज  बा  ही  है।
 इसमें  कई  चीज़  बेची  या  झर्र.दी  नही  जाती
 है,  जो  भी  पैसा  है  बह  मजदूरों  वा  है  1

 जहां  तब  सवाल  इ ह  वा  हैं  हमने
 खुद  कई  बार  उनसे  दवाए, 7,  की  है  भं+
 उनको  समझाया  कि  शाप  क्स्मक  रनों  !
 धौर  जो  प्रश्न  माननीः  रटस्ग  ने  स्ठया  पे
 कमेटी  का,  तो  उसमे  हमने  बहा  कि  यदि
 झापकों  लगता  है  कि  कही  पर  ऐनं।मर्ल ज
 रह  गई  हूं  सरकार  के  जो  वेतनमान  है.  उनके
 लागू  करने  में  तो  उसको  भी  देख  लेंगे  ।  t  ;

 SHRI  M.  RAM  GOPAL  REDDy:
 Mr.  Speaker,  Sir,  I  want  to  know
 who  is  responsible  for  this  strike.  I
 say,  this  Janata  Government  is  res
 ponsible  for  this  strike.  They  raised
 the  hopes  in  everybody  during  the
 eiection  time  saying  that  they  were
 going  to  give  bonus  and  they  have
 mentioned  it  in  their  election  mani-
 festo.  I  want  to  know  what  is  the
 actual  loss  suffered  on  account  of  ‘his
 Strike  as  on  date  and  whether  this
 Government  knows  who  is  responsi-
 ble.

 DR.  RAM  KIRPAL  SINHA:  I  totally
 deny.  I  refute  the  allegation  of  the
 hon.  Member  that  the  Janata  Govern-
 ment  hag  roused  the  क्  of
 the  people.  Of  course,  we  are  not
 like  the  previous  government  to  sup-
 press  the  iabour  rights  and  Funda-
 mental  Rights  and  the  bonus  which
 the  workers  used  to  get.

 झीमिती  मुणाल  गौरें  :  भ्रध्यक्ष  महीदम,
 मैं  यह  जानना  चाहती  हूं  कि  गया  यह  बाश
 ही  है

 कि  हस  साल  के
 ुरभात  में|

 7३
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 एकपशाईड  सूचिपन  के  लोग  मिलने  जाये
 के  ।  श्री  रवीच्द  वर्मा  से शौर  उस  बशर्त
 की  बातचीत  में  यह  कबूल  किया  गया  था
 कि  यह  साल  25वां  है  Fo  एस०  झाई०
 का  इसलिये  ऐक्स-ग्रेशिया  पेमेन्ट  दिया
 जायगा  t  ag  कूल  किया  इसलिये  उन्होंने
 अपना  प्रान्दोलन  वापस  लिया  ।  लेकिन
 6  महीने  के  बाद  भी  इस  पर  कोई
 कार्यवाही  नहीं  की  जा  सकी  हृसलिये  स्ट्राइक
 करने  के  लिये  चह  लोग  तुले  हुए  हैं  ।  क्‍या
 यह  बात  सड्डी  है  ?

 डा०  रास  कृपाल  सिंह  :  यह  सही  नहीं
 है  कि  सरकार  ने  कबूल  किए  कि  एक्स-
 ग्रेशिया  पेमेन्ट  दिया  जायगा  ।  विचार  किया
 जायगा  यह  कहना  लग  है  झौर  दिया
 जायगा  यह  कहना  अलग  है  ।

 झनधिकृत  कारणानों  हारा  ऐनक  झौर

 घूप  फे  चश्मे  बनाया  जाना

 *268  थी  शमलाल  शहो  :  क्‍या
 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  अनेक  स्थानों  पर  भ्रप्रिशिक्षित
 व्यक्ति  शौर  भ्नधिकृत  कारखाने  नजर  की
 ऐनकें,  धुंप  के  चश्मे  पौर  श्न्प  चश्मे  बनाने
 का  काम  कर  रहे  हैं  जिसके  परिणामस्वरूप
 अनेक  रोग  फल  रहे  हैं;

 (ख)  यदि  हां,  तो  इस  सम्बन्ध  में
 क्या  ठोस  कायवाही  की  गई  है  भौर  उसके
 क्या  परिणाम  लिकले  हैं;  भौर

 (ग)  क्‍या  सरकार  को  पता  है  कि  देश
 में  कितने  व्यक्ति  और  फर्मो  प्रनधिकृत  रूप
 से  ऐनक़ें  शोर  धूप  के  चश्मे  बनाते  हैं  भौर
 भव्वशिक्षित  व्यक्तियों  द्वारा  प्रति  वर्ष  कितने
 चश्मे  बनाये  जाते  हैं  ?

 स्वास्ण्य हौर  परिधार  कल्याण  अंतराल
 -

 में  राह  भेभी  (को  लगदस्थी  प्रसाद  बाधव)  *

 (8) a भी  के  t  .  .

 (a)  भ्रारतीय  सपतक  डुंस्थान  ने
 ऐचकों  के  शीक्षों  तथा  धूप  के  चश्मों  के  शीक्षों
 के  लिए  कुछ  मानक  (स्पेसिफ़िकेशन  )निर्धारिस
 किए  हुए  हें  a  झांखों  के  लिए  बनाई  जाते
 बाली  चीजों  पर  भारतीय  मानक  संस्थान  की
 छाप  लगी  रहना  प्रनिवारय  बनाने  शौर  पेहों
 के  लिए  बनने  वाली  चीज़ों  के  व्यवसाश  और
 ऐसे  व्यक्तितयों  की  प्रैविटस  को  विनियमित
 करने  के  लिए  कोई  कानून  बनाने  पर  विचार
 किया  जा  रहा  है  ताकि  ऐनकें  सुरक्षित  ढंश
 से  बनें  और  यह  देखा  जा  सके  कि  लोगों  को
 सही  ऐनकें  मिल  रही  हैं  ।

 (ग)  सरकार  को  ऐसी  कोई  जानकारी
 नहीं  है  t

 et  रामलाल  राही  :  #  मंत्री  जी
 से  यह  जानना  चाहूंगा  कि  इस  बात  को  तरफ
 सरकार  का  या  स्वास्थ्य  विभाग  का  ध्यान
 कब  गया  कि  भ्रप्रशिश्षित  व्यक्ति  भर  भ्रनधिकृत
 कारखाने  नज़र  की  ऐनकें  और  धूप  के  चश्मे
 बनाने  का  कार्य  कर  रहे  हैं?  जब  से  सरकार
 का  ध्यान  ६स  तरफ  गया  है  तब  से  भ्ब  तक
 क्या  इसकी  रोकथाम  के  कोई  उपाय  किये
 गये  हैं  ?

 मैं  यह  भी  जानना  चाहूंगे  कि  कुछ
 फर्मों  ने,  जो  कि  नजर  श्र  धूप  के  चश्मे
 व  शीशे  बनाने  का  कार्म  करती  हैं,  2,  4
 साल  पहले  ऐसा  कौई  झाविदन  दिया  था  कि
 अ्रनधिकृत  कारखाने  भौर  पक्‍्रप्रशिक्षित  व्यक्ति
 जो  इस  काम  को  कर  रहे  हैं,  उन  पर  कोई
 रोक  लगाई  जाये  ?

 शी  खगदस्थी  प्रसाद  माकव:  जहां  तक
 आावेदन-पत्र  की  बात  है,  उसकी  जानकारी

 मुझे  नहीं  मिली  हैं,  मैं  उसे  देख  लूंगा  ।

 जहां  तक  प्रप्रशिक्षित  व्यक्ति  पौर

 योग्य  ब्यक्ति  गलत  चश्में  शीट  ग्लास
 है  बताते  हैं,  उसको  रोकने  के  लिये  सरकार

 के  पास  कोई  कानून  नहीं  है,  इसलिये  हमने
 है  कि  जो  भी  ब्यक्ति  धनाव,  उचित
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 स्लास  से  चश्मे  बनायें,  इसके  लिये  एक
 कामून  बनाया  हैं  जो  ला  विभाभ  से  चल  कर
 झब  योजना  झायोग  में  है।  हम  निश्चित
 रूप  से  चाहते  हैं  कि  कोई  कानून  हाथ  में  बावे
 जिससे  इस  गलत  कार्य  को  रोक  सकें  और
 लोगों  की  आंखों  को  नुकसान  होने  से  बचाया
 जा  सके  ।

 श्री  रामलाल  राहो  :  मंत्री  महोदव
 ने  झपने  जवाब  में  बताया  है  12  भारतीय  मानक
 संस्थान  ने  ऐनकों  के  शीर्गें  तथा  धूप  के  चश्मों
 के  शीर  बनाने  के  लिये  कुछ  मानक  निर्धारित
 किये  हैं,  क्या  वह  इनका  पूरा  ब्यौरा  बतलायेंगे?

 क्या  मंत्री  जो  एसी  व्यवस्था  भी  करेंगे
 कि  जो  प्रप्रशिक्षित  व्यक्ति  भनधिक्ृत
 कारखानों  में  शीशे  बनाने  का  काम  कर
 रहे  हैं,  उन्हें  प्रशिक्षित  किया  जा  सके  गौर
 जहां  खराब  शीश  बनाये  जाते  हैं,  उन  पर
 प्रतिबन्ध  लगाया  जाये  ?

 क्या  मंत्री  जी  का  नजर  भोर  धूप  के
 शी  बनाने  की  ट्रेनिंग  देने  के  लिये  कोई
 प्रशिक्षण  केन्द्र  खोलने  का  विभार  है?
 यदि  हां,  तो  कहां  पर  शोर  कब  तक  खोलते  का
 विचार  है?

 मैं  यहूं  भी  जानना  चाहूंगा  कि  धूप  व
 नज़र  के  चश्मों  के  शीश  बनाने  के  लिये
 कया  विशेष  प्रकार  के  शीशों  का  इस्तेमाल

 होता  है  ?  यदि  हां,  तो  यह  शीशे  कहां-कहां
 झौर  कौन-कौन  से  कारखाने  बनाते  हैं?  जहां
 कारणानों  में  ये  शीरें  बनाये  जाते  हैं,  क्‍या
 यहां  पर  इनकी  देखभाल  की  जाती  है  ?

 थी  अमदस्वी  प्रसाद  यादव:  जहां  तक

 शीशों  के  उत्पादन  का  सवाल  है,  वह  इंडस्ट्री
 का  सवाल  है,  हमारे  विभाग  से  संबंधित  बात

 मह्दी  है।  हम  एसा  कासून  बना  रहे  हैं  जिसके
 अन्तर्गत  चश्मों  के  शीश  भ्रौपपलमिक  ग्लास

 से  ही  बन  भर  शीट  ग्लास  के  शीगे  बनते

 से  जो  शोगों  की  अाखें  खराब  हो  रही  हैं,
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 उसको  रोक  सकें  t  जब  तक  कानून  नहीं
 होगा,  इसको  रोक  नहीं  सकेंगे  ।  इससिये
 हम  चाहते  हैं  कि  कानून  बन  जाये  ।  इसमें
 दो  बातें  होंगी  एक  त  रजिस्टर्ड  भौर  टक्निकल
 भादमी  ही  भप्रांखों  के  शोगे  बनायें  भौर  दूसरे
 झोपथेलमिक  ग्लास  से  ही  शीरों  बनें  ।  जब
 तक  यह  कानून  नहीं  भ्राता  तब  तक  इसे  रोका
 नहीं  जा  सकता  है  ध्स  समय  जो  लोग
 काम  कर  रहे  हैं,  उनको  रजिस्ट्रेशन  के  वक्‍त
 देख  लेंगे  कि  कौन  उपयुक्त  पात्र  1

 SHRI  SHAMBU  NATH  CHATUR
 VEDI:  By  the  time  the  new  legisla-
 tion  comes  into  force  and  so  long  as
 the  present  state  of  aflairs  continues
 how  many  people  are  expected  to
 Yose  or  damage  their  eyes  sight?

 MR.  SPEAKER:  That  is  not  a  ques-
 tion  which  he  can  answer.

 Pakistan’s  attempt  to  develop  Asian
 Treaty  Organisation

 ©269.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  attempts  of  Pakistan  to
 develop  an  Asian  Treaty  Organisation
 in  co-operation  with  China,  Bangle-
 desh  and  other  Gulf  States;  and

 (०)  if  60,  reaction  of  Government
 thereto?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 SHRI  YADVENDRA  DUTT:  From
 the  answer  of  the  Hon,  Minister  it
 seems  that  his  attention  bas  not  bee?
 drawn  to  certain  attempts  by  powers
 who  are  not  well-disposed  towards  ५३
 to  develop  a  market  of  their  own

 ©
 as  to  isolate  our  economic  interests
 by  giving  each  other.  preference  for
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 their  own  goods  and  having  a  pre-
 ferential  market.  May  I  request  the
 Hon,  Minister  of  External  Affairs  to
 look  into  the  matter  and  see  if  such

 ‘a  move  is  on  or  not?
 MR.  SPEAKER:  Why  don't  you

 pass  on  the  information  you  have  ४०
 anim?

 SHRI  YADVENDRA  DUTT:  I  have
 passed  it  on.  Will  he  look  into  the
 matter  and  see  whcther  such  a  move
 is  under  way?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 4  promise  that  I  will  certainly  look
 into  the  matter.

 Minerals  in  Pakistan  occupied
 Kashmir

 *270,  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  EX-
 TERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  in  the  process  in  build-
 ing  the  Karakoram  Highway  the
 Chinese-geologists  discovered  consi-
 derable  deposits  of  iron  ore,  moly-
 bdeneum,  mica,  asbestos,  radioactive
 minerals,  gold  and  precious  stones  in
 Gilgit  area  under  illegal  occupation
 of  Pakistan;  and

 (b)  whether  Government  are  aware
 ‘that  the  Government  of  Peoples  Re-
 public  of  China  are  thinking  of  estab-
 lishing  industrial  units  in  this  region?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 ‘VAJPAYEE):  (a)  A  broadcast  over
 Radio  Pakistan  on  the  00  October,
 978  carried  the  following  report  re-
 ‘garding  the  discovery  of  some  de-
 posits  of  precious  stones  and  minerals
 in  the  Hunza  valley  in  northern  part
 of  Pakistan  occupied  Kashmir;

 “Precious  stone  deposits,  spread

 length
 an  atea  of  about  30  miles  in

 length  and  10,000  feet  wide  and
 thousands  of  feet  deep  have  been

 ,Adigeowered'  inthe  Hunza  Valley  of
 "the  neethern  areas.  Our  represen-

 “tative:  trom  Giigit  says,  as  a  result
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 of  three  ‘years’  strenous  efforts,
 deposits  of  precious  stones  including
 rubies,  emeralds,  saphires,  moon
 stones  and  tiger  eyes  have  been
 found.  Large  deposits  of  mica  have
 also  been  discovered.  The  Director
 Exploration  told  our  representative
 that  a  number  of  mines  had  been
 installed  and  work  was  proceeding
 apace  to  extract  these  precious
 stones.  Job  opportunities  had  been
 provided  to  a  considerable  number
 of  people  of  the  area.  A  Gem
 Stone  Corporation  has  already  been
 established  in  Peshawar  to  cut  and
 polish  these  precious  stones.  Re-
 Plying  to  questions,  the  Director  of
 Exploration  said  about  700  maunds
 of  mica  had  been  mined.”

 Government  have  no  authentic  in-
 formation  to  the  effect  that  the  above-
 mentioned  geological  finds  were  dis-
 covered  by  Chinese  geologists.

 (b)  According  to  available  reports,
 a  Cotton  textile  mil),  built  at  a  cost
 of  Rs.  5.07  crore  at  Mirpur  (Pak~
 occupied  Kashmir)  with  the  assis-
 tance  of  the  Government  of  Peoples’
 Republic  of  China,  recently  went
 into  trial  production.  Government
 have  no  information  to  confirm  that
 the  Chinese  Government  are  thinking
 of  establishing  other  industrial  units
 in  Pakistan-occupied  Kashmir,

 SHR]  BAPUSAHAB  PARULEKAR:
 I  am  sorry  to  mention  that  an  incom-
 plete  and  unsatisfactory  answer  has
 been  given  to  my  question.  It  has  been
 said  that,  on  this  important  issue,
 Government  has  no  information  and
 Government  is  relying  upon  a  Pakis-
 tani  Radio  broadcast  of  6th  October,
 1968,  As  far  as  my  question  is  con-
 cerned,  I  asked  with  reference  to
 mineral  deposits  of  iron-ore,  molyb-
 deneum,  mica,  asbestos,  radioactive
 minerals,  gold  and  precious  stones,
 out  of  which  the  answer  is  given  only
 with  reference  to  mica  and  precious
 stones...

 MR.  SPEAKER:  He  merely  quoted
 a’  Pakistani  Radio  broadcast
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 SHRI  BAPUSAHEB  PARULEKAR:
 That  is  why  I  said  that  it  is  strange

 ‘that  Government  have  no  informa-
 tion.  In  an  issue  of  Pakistan  Times
 dated  June  6,  1978,  it  is  mentioned
 that,  according  to  the  date  produced
 by  a  Pakistani  expert  Shri  Sallem
 Qureshi,  this  region—especially  Gil-
 git—is  a  paradise  for  geologists  and
 that  this  region  is  as  rich  as  the  Con-
 golese  Shaba  province  and  other  pla-
 ces  in  South  Africa.

 Firstly,  it  is  said  that  Government
 have  no  information  about  this.  Fur-
 ther,  the  answer  mentions  that  the
 Director  of  Exploration  told  our  re-
 presentative  that  a  number  of  mines
 have  been  installed  and  work  was
 proceeding  apace  ty)  extract  these
 precious  stones,  and  that  a  Gem  Stone
 Corporation  has  been  sct  up  at  Pesha-
 war,  My  question  was  with  reference
 to  minerals,  but  the  External  Affairs
 Minister  has  given  an  answer  with
 reference  to  the  setting  up  of  a  Cot-
 ton  Mill,  I  would.  therefore,  like  to  put
 @  question  to  the  hon.  Minister  for
 External  Affairs  as  to  whether  the
 other  deposits  mentioned  in  the  ques-
 tion  and  not  replied  to,  are  available
 in  this  illegally  occupied  Kashmir
 area,  especialy  the  Gilgit  region.  (b)
 Who  have  installed  these  mines  and
 who  are  doing  the  work  of  extraction
 of  precious  stones  referred  to  in  the
 reply?  And  when  this  territory  is  the
 integral  part  of  our  country,  as  was
 debated  yesterday,  whether  any  ac-
 tion  has  been  taken  by  the  Govern-
 ent  to  see  that  exploration  has  been
 made  and  if  not,  what  action  the  Go-
 ‘vernment  proposes  to  take  in  this
 matter.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 :  ‘Phe  hon.  Member  in  part  (b)  of  this

 :  question  wanted  to  know  whether

 eS
 Government  are  aware  that  the  Peo-
 ple’s  Republic  of  China  are  thinking
 of  establishing  industrial  units  in
 this  region.  In  my  reply,  I  referred

 .  to  the  setting  up  of  the  Cotton  Mill
 in  this  particular  context.  So  far  as
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 the  question.of  deposits  is  concerned,
 I-have  quoted  a  broadcast  over  Radio
 Pakistan.  oe

 MR,  SPEAKER:  You  have  said  that
 you  have  no  information.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  have  said  in  my  reply  that  we  have
 no  authentic  information.

 (Interruptions)

 SHRI  BAPUSAHEB  PARULEKAR:
 Government  have  no  information  to
 the  cffect  that  the  above-mentioned
 geologival  finds  were  discovered  by
 the  Chinese  geologists.  I  want  to
 know  whether  these  deposits  are
 available  in  this  area  or  not?  These
 are  very  important  deposits.  The
 Government  has  to  say  about  the
 availability  of  deposits.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Pakistan  claims  that  there  are  de-
 posits  and  I  have  shared  that  infor-
 mation  with  the  House  and  I  have  no
 other  information.  ‘  Can  J  go
 there?

 SHRI  BAPUSAHEB  PARULEKAR:
 aware  when

 Keng  Piao,  Vice-Premier  of  the
 People’s  Republic  of  China,  was  stay-
 ing  in  China  on  June  20,  1978,  the
 Chinese  were  begging  hard  for  a  per-
 mission  to  prospect  for  oil  and  gas  in
 this  region  and  Gilgit  and  an  agree-
 ment  has  been  entered  into  between
 China  and  Pakistan?  (b)  Whether  the
 Chinese  are  seeking  to  make  contacts
 with  the  tribal  elites  who  live  in  this
 region  and  inciting  separatist  feelings
 among  them?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Sir,  I  am  not  aware  of  any  oil  ex-
 ploration  being  done  there,

 SHRI  BAPUSAHEB  PARULEKAR:
 Sir,  that  is  not  my  question.

 MR.  EAKER:  Y.  tion  is
 impoftent,  but  it  a  Sat  arise  here.

 ARULEKAR:
 It  refers  to  mineral  deposits.  there.
 The  Government  say  that  they.  have
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 no  information.  Therefore,  I  have
 invited  the  attention  of  the  hon.
 Minister  to  the  specific  question  of
 mineral  deposits.

 MR.  SPEAKER:  For  that  also,  he
 says  that  he  has  no  information.

 SHRI  BAPUSAHEB  PARULEKAR:
 Let  him  say  so.

 MR.  SPEAKER:  He  has  said  it  al-
 ready.

 SHRI  BAPUSAHEB  PARULEKAR:
 I  have  not  followed  what  the  hon.
 Minister  has  given  in  his  reply  on
 this  point.

 MR.  SPEAKER:  Mr.  Vajpayee,  you
 have  said  that  you  have  no  informa-
 tion  on  this.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Apart  from  the  assertion  made  by  the
 Pakistan  Authority,  we  have  no  infor-
 mation  on  this  particular  point.  We
 are  trying  to  collect  information.  But
 the  difficulties  are  obvious.

 SHRI  MOHD.  SHAFI  QUERESHI:
 Even  the  Minister  for  External  Af-
 fairs  has  exhibited  his  ignorance
 about  the  geography  of  the  area.  Now
 that  he  has  improved  his  relations
 with  Pakistan  and  he  is  going  to  im-
 Prove  his  relations  with  China,  will
 he  suggest  to  them—Pakistan  and
 China—that  instead  of  flying  from
 Delhi  to  China,  he  will  go  via  Kara-
 koram  Highway  to  China?

 SHRI  ATAL  BIHARI  VAJPAYEE:
 It  is  a  suggestion  for  action.

 SHRI  VINODBHAI  B.  SHETH:  The
 Question  is  very  important  even  from
 the  commercial  point  of  view.  I  am
 surprised  to  know  that  there  is  no
 information  available.  I  would  like
 to  know  whether  he  is  collecting  in-
 formation  from  the  Intelligence  De-
 partment  of  this  country  or  any  other
 country,

 SHRI  ATAL  BIHARI  VAJPAYEE: T  will  collect  information  from  all

 —
 solirces  provided  it  is  avail-

 मकर
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 Streamlining  working  of  Entpleyment

 O71,  SHRI  P.  S.  RAMALINGAM:
 Will  the  Minister  of  PARLIAMEN-
 TRY  AFFAIRS  AND  LABOUR  be:
 pleased  to  state:

 (a)  the  present  position  of  the
 efforts  rnade  to  streamline  the  work-
 ing  of  Employment  Exchanges;  and

 (b)  the  time  frame  by  which  the
 Exchanges  are  expected  to  function  as
 useful]  instruments  for  placement  of
 the  registereq  unemployed?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR.
 (SHRI  RAVINDRA  VARMA):  (a)

 and  (9),  The  Committee  set  up  under
 the  chairmanship  of  Shri  P.  C.
 Mathew  for  streamlining  the  working
 of  Employment  Exchanges  has  sub-
 mitted  its  report  a  few  days  back.
 The  report  is  under  study.

 SHRI  P.  S.  RAMALINGAM:  May
 I  know  from  the  hon.  Minister  whe-
 ther  Government  is  aware  of  the  fact
 that  thousands  of  applicants  who  ap-
 ply  for  jobs  are  put  to  innumberable
 difficultics.  Have  any  interim  steps
 been  taken  to  remove  difficulties?

 SHRI  RAVINDRA  VARMA:  This
 Committee  was  appointed  because:
 there  were  a  number  of  complaints
 about  the  difficulties  experienced  by
 people  who  go  to  register  themselves
 with  employment  exchanges.  But
 the  hon.  Member  is  aware  that  the
 day-to-day  administration  of  the
 employment  exchanges  is  the  respon-
 sibility  of  the  State  Governments.
 However,  this  Committee  was  asked
 to  look  into  all  the  aspects  of  adminis-
 tration,  the  difficulties  experienced
 both  by  staff  and  those  who  go  to.
 register  themselves  with  employment
 exchanges;  and  the  Committee  has
 submitted  a  report  which  is  now  un-
 der  consideration.  The  views  of  the
 State  Governments  will  also  be  taken.
 into  account  before  finalising  the  Go-
 vernment’s  attitude  on  the  recom-
 mendations,
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 SHRI  ह:  8,  RAMALINGAM:  There
 sare  reports  of  calls  being  sent  ४०
 certain  favoured  candidates  who  are
 registered  with  the  employment  ex-
 .changes  in  Delhi.  Is  the  Government
 aware  of  this  fact  and  what  steps
 will  be  taken  in  this  regard?

 SHRI  RAVINDRA  VARMA:  As  far
 tas  the  employment  exchanges  are  con-
 cerned,  they  can  only  forward  names
 from  the  live  register.  If  there  has

 ‘been  any  irregularity  where  the  em-
 ployment  exchanges  have  forwarded
 names  which  are  not  in  the  live  re-
 gister,  the  hon.  Member  may  kindly
 bring  it  to  our  notice  and  we  will
 take  such  action  as  is  appropriate
 cand  necessary.

 sit  फिरंगी  प्रता३  :  मंत्री  जी  ने  बताया  है
 किप  यह  प्रदेश  सरकारों  का  काम  है  कि  वे  इसकी
 व्यवस्था  करें  तो  क्‍या  मंत्री  जी  यह  भी  स्पष्ट
 करेंगे  कि  केन्द्र  की तरफ  से  भी  इस  विषय  में

 कुछ  निदेश  दिए  गए  हैं  कि  इस  तरह  से  काम
 “किया  जाये  ?  यदि  हां,  तो  कब  शौर  किस  रूप  में
 दिए  गए  हैं  ?

 SHRI  RAVINDRA  VARMA:  The
 Working  Group  of  the  National  Em-
 ployment  Service  includes  repre-
 sentatives  of  State  Governments.  The
 Centre’s  responsibility  in  this  regard
 is  to  lay  down  national  policy,  stand-
 ards  and  procedure.  These  are  for-
 mulated  in  consultation  with  the  re-
 presentives  of  the  States  and  when-
 ever  necessary,  the  Centre  issues  such
 ‘directions  or  advice  as  is  necessary
 to  the  States.  In  fact,  one  of  the  re-

 “commendations  of  the  Mathew  Com-
 mittee  is  that  the  Centre  should  take

 ‘a  greater  share  of  the  responsibility
 for  financing  and  running  employ-

 “ment  exchanges  in  an  effective  man-
 ner,  This,  therefore,  is  one  ‘of  the  re-

 ‘«eommendations  that  is  under  consi-

 +  जी  राम  बिलस  पासजथान:  मैं  प्रापके
 माध्यम  से  माननीय  मंत्री  जी  से  जानता  चाहंगा
 कि.  जिन  लोगों  के  नाम  रोजगार  दफ्तर  में  दर्ज
 होते  हैं  क्या  उनको  सरकार  इस  बात  की  गारंटी

 दे  सकती  हैं  या  देगी  कि  उनकी  उम्र  की
 सीमा  खत्म  होने  से  पहले  उनकों  रोश्षगार  मिले
 जायेगा  ?

 SHR!  RAVINDRA  VARMA:  At  the
 moment,  the  function  of  the  employ-
 ment  exchanges  is  not  one  of  guaran-
 tecing  employment  but  of  ensuring
 that  those  who  seek  employment  are
 registered  with  employment  exchan-
 ges;  and  whencver  vacancies  are  noti-
 fied,  the  live  register  is  drawn  upon
 to  ensure  placement  frein  the  live
 register.  The  second  part  of  his  ques-
 tion  is  a  suggestion  which  the  Go-
 vernment  is  already  considering.

 SHRI  K.  VIJAYA  BHASKARA
 REDDY:  This  is  a  very  important
 point  which  the  hon.  Minister  has  to
 consider.  When  candidates  register
 themselves  for  particular  jobs  with
 the  employment  exchanges,  they  aré
 within  the  age  for  getting  jobs  in
 Government  service.  By  the  time,
 they  get  calls,  a  number  of  them  will
 be  over-age.  Will  the  hon,  Minister
 consider  the  age  point  for  the  appoint-
 ment  of  those  candidates  the  age  when
 they  register  with  the  employment
 exchanges,  not  the  age  at  the  time
 of  interview?  This  is  a  very  important
 point.  Thousands  and  thousands  of
 candidates  have  been  thrown  out  of
 employment  because  of  over-age.

 SHRI  RAVINDRA  VARMA:  This
 is  a  suggestion  for  action.

 Villages  withont  Pou  Offices

 +
 *°272.  SHRI  P.  M.  SAYEED:

 SHRI  RAMACHANDRAN
 KADANNAPPALLI:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  how  many  villages  ate  at  pre-
 sent  without  post  offices;

 b)  h  i  boxes  have (b)  how  many  letter
 been  provided  in  the  villages”
 the  present.  Government  came  in
 power;  and  rn
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 ‘(c)  by  what  time  every  village  will
 be  provided  a  post  office?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  As  on  30-9-1978,
 462636  inhabited  villages  were  with-
 out  post  offices.

 (b)  6286  letter  boxes  have  been
 installed  from  1-4-1977  to  3I-0-978.

 (c)  Post  Offices  are  opened  accord-
 ing  to  prescribed  norms  under  a
 phased  programme;  25000  post  offices
 are  planned  to  be  opened  in  the  rural
 areas  during  the  plan  978—983.  At
 present  there  is  no  plan  to  provide
 a  post  office  in  every  village.

 SHRI  P.  M.  SAYEED:  It  is  clear
 from  the  answer  that  in  the  country
 as  on  30-9-1978,  462636  villages  will
 have  new  post  offices.  In  his  answer
 to  my  question  (९)  he  said—‘Post
 offices  are  opened  according  to  pres-
 cribed  norms  under  a  phased  pro-
 gramme’  and  in  the  years  1978-83
 only  25,000  post  offices  are  planned  to
 be  opened.  The  Union  Minister  for
 Communications  Shri  Brijlal  Verma
 while  sneaking  to  the  newsmen  in
 Allahabad  on  6th  November  said  and
 I  quote  from  the  Hindustan  Times—

 “Union  Minister  for  Communica-
 tions,  Shri  Brijlal  Verma  said  here
 yesterday  that  by  the  end  of  Sixth
 Plan  all  the  Gram  Panchayats  in
 the  country  will  have  a  post  office”.

 May  .  know  whether  his  public
 utterance  is  true  or  the  answer  given
 here  is  true?  .  On  the  basis  of  ans-
 wer  given,  I  would  like  to  ask  the
 hon,  Minister,  will  more  than  4  lakh
 villages  have  no  post  office  till  19837
 Has  Government  got  any  phased  pro-
 gramme  to  see  that  each  village  will
 have  a  post  office?  By  what  time  will
 it  materialise?

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  BRIYLAL

 _  VERMA):  Ag  regards  the  statement

 quoted  by  him  I  may  say,  it  is  not.
 correct.

 The  post  offices  are  being  opened  im
 the  country  at  a  very  fast  pace.  Im
 the  last  Five  Year  Plan  in  more  than.
 3,000  villages  we  opened  post  offices.
 Last  year  ]  have  opened  post  offices
 in  more  than  3,000  villages.  This  was.
 done  in  one  year.  This  year  I  am
 going  to  open  post  offices  in  5,000  vil-
 lages.  This  year  I  have  given  to  more-
 than  70,000  villages  mobile  post  offices
 and  regular  postal  facilities  every
 day.  This  is  the  progress  that  I  am
 doing.

 SHRI  P.  M.  SAYEED:  He  has  not
 given  me  the  phased  programme.  By.
 what  time  each  village  will  have  a
 post  office?

 SHR]  BRIJLAL  VERMA:  It  is
 not  possible  to  give  it.

 SHRI  P.  M.  SAYEED:  It  is  unfor-
 tunate,  every  time  whenever’  the
 backward  regions  are  discussed  here,
 there  are  areas  where  industries  have
 not  come  up  on  account  of  the  infra-
 structure  like  post  offices  and  com-
 munications,  etc.  Now  he  has  given
 the  answer  that  25,000  post  offices  are’
 planned  to  be  opened  in  the  rural
 areas  during  the  plan  978—983.  I
 am  coming  to  Lakshadweep.  May  I’
 seek  an  assurance  from  the  hon.
 Minister....

 MR.  SPEAKER:  I  am  glad  that  you
 are  trying  to  come  back  to  Laksha--
 dweep.

 SHRI  P.  M.  SAYEED:  In  the  Union
 territory  of  ‘Lakshadweep,  you  will
 be  surprised  to  know,  only  four  post’
 offices  are  functioning.  That  is-why,
 when  we  ask  for  industry,  they  say
 infrastructure  is  not  available  there.
 Therefore,  I  ask  the  hon.  Minister
 when  these  post  offices  will  be  opened’
 within’  5  years,  will  such  backward
 areas  be  given  preference?

 SHRI  BRIJLAL  VERMA:  They
 will  be  given  preference.



 डक
 de  SHRIMATI  PARVATHI  KRISH-
 NAN:  The  Minister  has  sounded  com-
 placent  about  the  number  of  post
 offices.  I  would  like  to  know  what
 steps  have  been  taken  to  keep  up
 the  supply  of  postcards,  inland  letters
 which  have  been  in  short  supply
 for  a  long  time?  A  number  of  comp-
 laints  have  been  sent  to  him  by  me  as
 well  as  by  others.  Three  months  ago,
 the  only  reply  we  got  was  that  he
 would  look  into  it.  Is  he  looking
 into  the  post  boxes  or  will  he  see

 ‘that  printing  of  inlands,  envelops,
 and  postcards  keeps  pace  with  the
 number  of  post  offices?

 SHR]  BRISLAL  VERMA:  Though
 jt  does  not  arise  from  the  present
 question,  yet  I  will  look  into  it.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  He  is  looking  into  it  for  the

 ‘jast  six  months.

 श्री  युवराज  :  मैं  संचार  मंत्री  जी  से

 महू  जानना  चाहूंगा  कि  देश  में  ऐसे  भी  क्षेत्र

 हैं  जहां  पर  यातायात  झौर  संचार  के  कोई
 साधन  नहीं  हैं  ।  लेकिन  ऐसे  बहुत  से

 इलाकों  में  आबाद  भी  काफी  है  |  दो-दो

 हजार  से  ले  कर  पांच  पांच  हजार  तक  स्‍्ाबारी

 है।  क्‍या  आपने  कोई  ऐसा  मानदण्ड  निर्धारित

 किया  है  कि  जहां  कोई  सड़क  नहीं  है,  कोई

 रेलवे  लाइन  नहीं  है,  ऐसे  क्षेत्रों  को  हम  मामले

 में  प्राथमिकता  दी  जाएगी  ?

 शी  धुजलाल  चेमी :  हम  प्राथमिकता

 'देंगे और  इस  सम्बन्ध  में  हजारों  हमारे  जो

 रामे  नियम  हैं,  उनको भी  चेंज  कर  देंगे  t

 अगर  हम  को  दंस  परसेंट  तक  फायदा  भी

 नहा  कब  भी  हम  ये  खोल  देंबे  7  पहले  यह
 25  परसेंट  फायदे  पर  खोले  जाते  ये,  झब

 शम इस
 इस

 सौभी  को  नीचे से  धाबे  हैं।

 *273.  SHRI  S:
 SINGHA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  Ministry's  attention
 has  been  drawn  to  the  growth  of
 District  based  language  dailies  in  the
 country;

 (b)  if  so,  whether  any  action  has
 been  taken  up-to-date  to  meet  the
 growing  demand  for  teleprinter  faci-
 lities  for  these  Districts  based  dailies;

 (c)  if  so,  the  details  thereof;

 (d)  whether  it  would  be  possible
 to  render  teleprinter  service  to  Jal-
 paiguri,  Malda,  Purulia  and  Burdwaa
 of  West  Bengal;  and

 (e)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 IONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Does  not  arise.

 (d)  Teleprinter  service  exists  at
 Jalpaiguri,  Malda,  Purulia  and  Bur-
 dwan  of  West  Bengal.

 (९)  Does  not  arise.

 SHR]  SACHINDRALAL  SINGHA:
 Is  the  Government  aware  of  the  cxis-
 tence  of  dailies  in  Tripura  Stale
 namely,  Jagaran,  Tapri,  Dainik  Tri-
 pura,  Darpan  and  Tripura  weekly?  It
 so,  what  steps  Government  has  taken
 for  the  development  and  growth  of
 these  papers?

 THE  MINISTER  OF  COMMUNT-
 CATIONS  (SHRI  BRIJLAL  VERMA):
 There  are  already  lines,  ‘The  only
 question  is,  if  anybody  demands  it,
 We  will  supply  it.  a.

 _SHRI  SACHINDRALAL  SINGHA:
 Have  they  applied  for  the  help?

 os
 SHRI  BRIJLAL  VERMA:  If  any

 २७8७  is  brought  ४  my  notice,
 f  will  Yook  into  te  7 rw  हे
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 9274,  SHRIMATI  PARVATHI
 KRISHNAN:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  there  is  a  shortage  of
 steel;

 (b)  which  items  of  steel  are  in
 short  supply  in  the  country  at  present;
 and

 (c)  measures  being  taken  to  incre-
 ase  their  production?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 to  (c).  A  Statement  is  laid  on  the
 Table  of  the  House.

 Statement

 (a)  and  (b).  There  is  a  shortage
 in  certain  categories  of  steel  like  HR
 strips,  plates  and  structurais.

 (c)  The  production  has  been  adver-
 sely  affected  mainly  on  account  of
 continued  problems  in  supplies  of
 coal,  both  in  terms  of  quantity  and
 quality  shortage  and  frequent  restric-
 tions/fluctuations  in  power  supply;
 and  unprecedented  rains  and  floods  in
 West  Bengal  in  September,  4978  re-
 sulting  in  flooding  of  coalfields  as
 well  as  Durgapur  Steel  Plant  and
 affecting  the  rail  movement.  Close
 liaison  is  being  maintained  with  the
 Ministry.  of  Energy,  D.V.C.,  concerned
 Electricity  Boards,  coal  supply  agen-
 cies  and  the  railways  so  as  to  secure
 maximum  supplies  of  power  and  coal.
 Arrangements  have  also  been  made
 to  import  one  million  tonnes  of  low
 ash  coking  coal  in  the  next  By  months
 in  order  to  supplement,  indigenous
 supplies,  An  all  out  effort  to  over-
 come  the  technological  problems  in
 the  Steel  Melting  at  Bokaro  is
 being  made  with  the  assistance  of
 8008  top  Soviet  experts  who  have  re-

 betes
 at  the  plant  site,  It

 All  these  mea-

 SHRIMATI:  PARVATHI  KRISH-
 NAN:  ‘Sir,  with  regard  to  this  state~
 ment,  I  would  like  to  know  this  from
 the  hon.  Minister.  He  said  that  there
 is  a  shortage  in  certain  categories  of
 steel  like  HR  strips,  plates  and  struc-
 turals.  I  would  like  to  know  from
 the  hon.  Minister  what  steps  have
 been  taken  in  order  to  meet  this  shor-
 tage.  Are  you  importing  them  or  are
 you  incretsing  production,  because
 your  increasing  production  is  depen='
 dent  on  your  coal,  electricity  etc.?
 Are  you  at  the  moment  contemplating
 immediate  import  of  such  materials
 for  which  there  is  a  shortage?

 SHRI  BIJU  PATNAIK:  Sir,  the
 hon.  Member  had  raised  similar  ques-
 tions  in  the  last  session  of  the  House
 and  she  is  only  repeating  the  same
 thing.

 (Interruptions)

 WR.  SPEAKER:  The  question  is:
 Is  there  any  proposal  to  import?

 SHRI  BIJU  PATNAIK:  Sir,  the
 not  only  a  proposal  to  import,  but
 in  the  current  year  we  are  going  to
 import  a  vast  quantity  amounting  to
 more  than  l.l  million  tonnes  from
 different  countries.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  Of  what?

 SHRI  BIJU  PATNAIK:  Steel—all
 these  items  for  which  there  is  a
 shortage.

 SHRIMATI  PARVATHI  KRISH-
 NAN;  Sir,  I  would  like  to  know,  in
 view  of  the  shortage  and  the  need
 that  is  there  for  the  small-scale  in-
 dustries,  whether  out  of  this  quantity
 that  you  are  importing  you  are  ear-
 marking  a  certain  quantity  for  the
 small-scale  industries  in  order  to  help
 them.  Also,  the  Minister  said  here
 that  he  is  having  a  constant  liason
 with  his  colleagues  who  are  dealing
 with  Railway  and  Energy.  I  would
 ke  to  know:  whether  there  is  any
 tatget  date  by  which  the  coal  sup=
 pliés  Will  also  be  stepped  up  adeqtid-
 tely



 SHRI  BIJU  ‘PATNAIK:”  This  is
 what  we  discussed  very.  often  that
 Hasion  is  often  between  our  close
 associates,  which  is  misconstrued  by
 the  newspapers  as  being  something
 else.  As  the  hon.  Member  knows,  one
 of  the  major  problems  recently  has
 been  the  heavy  floods  in  the  coal-
 fields,  and  nearly  70  per  cent  of  the
 water  has  already  been  pumped  out.
 We  are  expecting  that  by  the  end
 of  January  the  coal  production,  es-
 pecially  cooking  coal  production,  and
 supply  to  the  steel  plants  would  reach
 adequate  proportions.  The  power
 position  has  slightly  improved  and  I
 expect  that  in  another  2-3  months  it
 should  be  steady.  That  is  why  I
 have  said  in  my  reply  to  the  hon.
 Member  that  it  is  expected  that  with
 alt  the  measures  the  production  in
 the  remaining  four  months  of  this
 financial  year  will  register  some  im-
 provement.  But,  to  make  up  the
 shortfall  we  are  importing  very  large
 quantitie.  of  those  categories  in  which
 there  is  shortage  and  all  the  consu-
 mers,  especially  the  small-scale  in-
 dustries,  are  being  fed  through  the
 small-scale  industries  corporations  of
 this  country,  not  through  _  dealers,
 more  than  two-and-a-half  times  of
 what  they  got  last  year.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  My  question  is  whether  some-
 thing  wiil  be  earmarked  for  them.

 SHRI  BIJU  PATNAIK:  I  can  as-
 sure  the  hon.  Member  that  whatever
 the  requirements  of  the  small-scale
 industries  are,  they  will  have  the
 highest  priority.

 SHRi  JAGANNATH  RAO:  One  of
 the  reasons  for  the  shortage  of  steel
 Production  is  said  to  be  the  short
 supply  of  coal  in  quality  and  in  quan-
 tity..From  the  mechanised  coal  mines,
 the  estimateg  production  per  day  is
 90,000  tonnes,  but  it  is  producing  only
 3,000.  tonnes.  What  steps sae

 are  being

 pe  st  ana
 क ‘They  are  mines  mechanised  with  Po-

 Hsh  collaborstion,  Secondly,  the

 DVC  has  direct  connection  to  Sodha-
 mugi  mines  ang  the  short  supply  of
 power  does  not  affect  that  mine.  What.
 is  the  correct  position?

 SHRI  BIJU  PATNAIK:  For  a  pro-
 per  answer,  I  think,  this  question
 should  be  put  to  the  Minister  of
 Energy.

 att  उच्यसेम  :  मैं  मंत्री  जी  से  जानना

 चाहता  हूं  कि  इस  बात  को  देखते  हुए  कि

 बाहर  से  एस्पात  मंगाया  जा  रहा  है  क्‍या
 मंत्री  जी  के  पास  ऐसा!  कोई  योजना  है  कि

 उन  झाइटम्स  का,  जिनकी  कमी  है,  उनका
 उत्पादन  यहां  कराया  जाय  भौर  क्रमशः
 जो  हमारा  :  म्पोर्ट  कोटा  है  बहू  कम  कर  दिया
 जाय  ?

 SHRI  BIJU  PATNAIK:  This  ques-
 tion  is  under  the  active  consideration
 of  the  Goveznment.

 Telephone  Duesat  Patna

 *275.  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  COMMUNICATIONS  ४०
 pleased  to  state:

 (a)  whether  there  are  huge  dues  00
 the  telephone  subscribers  at  Patna  and
 ‘many  of  them  are  still  using  these
 telephones  as  their  telephones  have
 not  been  disconnected  according  7०
 the  Rules;

 (b)  if  #0,  the  reasons  for  so  much
 dues  and  the  names  of  the  subscribers
 who  owe  huge  ह...  and

 (c)  what  steps  Government  have
 taken  to  realise  the  dues?

 TIONS tg
 ex

 Anna द्र
 |

 “tad  No,  Sir.

 (b)  ana’  te),  Do  wot  ae,
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 SHRI  K.  A.  RAJAN:  May  I  know
 from  the  ‘hon.  Minister,  when  there
 are  dues  from  the  telephone  subscri-
 bers,  what  wes  the  preference  given
 to  them,  when  the  rules  require  that
 if  there  are  dues,  their  telephones
 should  be  disconnected,

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (SHRI  BRIJLAL  VERMA):
 There  was  no  preference  given.

 SHRi  X.  A.  RAJAN:  Why  is  it  that
 those  phones  are  still  in  use  when
 there  ate  cues?

 SHRI  BRIJLAL  VERMA:  There  is
 no  special  preference  given  to  any-
 body.

 SHR:  K.  A.  RAJAN:  I  am  sorry  to
 say  that  the  reply  is  quite  vague.  ६.
 have  put  4  very  specific  question.  It
 has  been  reported  very  correctly  that
 there  are  dues  from  a  number  of  tele-
 phone  subscr  ‘bers  in  Patna  and  their
 telephones  have  not  been  disconnected
 though  the  rules  demand  that.  What
 is  the  preference  given  to  these
 phones?  ]  want  a  specific  answer  from
 the  Minister  for  this.

 SHRI  !RiJLAL  VERMA:  We  vo
 not  have  :nformation  about  any  such
 case,  If  there  is  any  specific  case
 brought  tu  my  notice,  I  will  look  into
 it.

 SHRI  छ.  P.  MANDAL:  The  _  hon.
 Minister  in  reply  to  parts  (b)  and
 (c)  of  the  question  has  said  “Do  not
 arise”,  I  would  like  to  know  whether
 he  is  sure  that  when  there  are  dues
 from  the  subscribers,  their  telephones
 are  cut  and  that  there  is  not  a  single
 subscriber  in  Patna  from  whom  there
 are  dues,

 SHRI  BRIJLAL  VERMA:  I  have
 no  information  about  it.  If  you  give
 any  spevific  case,  I  wil!  look  into  ‘t.

 _SHRI  VAYALAR  RAVI:  The  ques-
 tion  is  very  specific.  The  allegation  is
 that  meny.  telephones  are  still  not
 disconnected  though  there  are  dues
 ‘from  the  subscribers,  due  to  some
 other  reasons.  Instead  of  one  specific
 Cage,  theee.  ts  a  general  case  about
 télephones  in  Patna:  city.  I  would
 BO  THag  oe
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 like  to  know  as  to  what  actions  you
 are  taking  to  collect  all  the  dues.

 SHRI  BRIJLAL  VERMA:  In  Patna
 city,  98  per  cent  is  collected  every
 month.  No  concession  is  given  to  the
 Persons  who  have  got  dues  and  their
 telephones  tre  cut.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Mini  Steel  Plant  in  Salem

 *266.  SHRI  P,  KANNAN:
 SHRI  R.  KOLANTHAIVELU:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  the  present  policy  of  Govern-
 ment  for  opening  more  Mini.  Steel
 plants;

 (b)  the  role  assigned  to  Tamil
 Nadu  in  this  scheme;  and

 (c)  whether  Government  have  con-
 sidered  the  possibilities  of  encourag-
 ing  setting  up  of  such  plants  in  Salem
 (Tamil  Nadu)?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 The  policy  of  the  Government  with
 regard  to  the  Mini  Steel  Plants  is  that
 no  new  units  should  be  licensed,  the
 reason  for  this  is  that  a  large  capa-
 city  (145  units  having  a  total  capacity
 of  33  lakh  tonnes)  which  has  already
 been  licensed,  is  only  partially  being
 utilised.  Consolidation  and  rationali-
 sation  of  existing  authorised  units  is
 being  encouraged.  In  order  to  allow
 flexibility  in  production  and  to  impro-
 ve  their  economic  viability,  the  exist-
 ing  Minj  Steel  Plants  excluding  those
 coming  within  the  purview  of  MRTP
 Act  and  Foreign  Exchange  Regulation
 Act  are  permitted  freely  to  diversify
 to  all  grades  of  carbon  and  alloy  steels
 (excluding  stainless  steel  flat  products,
 high  speed  steel,  die  steel  and  elec-
 trical  stee]  sheets)  within  the  overall
 existing  licensed  capacity  of  each  unit.
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 Units  coming  within  the  purview  of
 the  above  mentioned  Acts  are  required
 to  apply  to  the  Government  for  such

 (b)  No  special  role  is  assigned  to
 any  State  including  Tamil  Nadu  as
 there  exists  no  such  scheme.  However,
 the  State  Government  can  help  t»
 improve  the  performance  of  the  exist-
 ing  mini  steel  plants  in  their  State  by
 providing  adequate  power  at  reason-
 able  rates.

 (c)  In  view  of  (a),  does  not  arise.

 Increase  in  Sexual  Diseases

 *267,  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state;

 (a)  whether  his  attention  hag  been
 drawn  to  the  news  item  published  in
 the  Hindustan  Times  dated  13-11-78
 in  regard  to  ‘sexual  diseases  increas-
 ing’;

 (by  whether  it  is  a  fact  that  inci-
 dences  of  venereal  diseases  (VD)  like
 Syphilis  is  on  the  increase  in  India;

 (c)  if  so,  the  names  of  States  which
 are  mostly  affected;

 (d)  the  cause  of  the  diseases;  and

 (e)  the  steps  taken  by  Government
 for  its  remedy?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 Yes,  Sir.

 (9)  Yes,  Sir.

 (ec)  All  the  States  of  the  country
 are  affected  but  the  States  of  Andhra
 Pradesh,  Maharashtra  and  West  Ben-
 ‘gal  are  more  affected.

 (d)  Thin  two  most  important  sexual-
 ‘ly  transnitted  diseases  are  Syphilis
 and  Gon  rrhoea.  Syphilis  is  caused

 DECEMBER  7,  978  Written  Answers  36

 by  @  germ  called  Treponema  pallidum,
 whereas  Gonorrhoea  is  caused  by
 a  germ  called  Neisseria  gonorrhoea.
 Both  these  diseases  are  primarily
 transmitted  from  one  individual  to
 another  by  sexual  contact.

 (c)  (i)  Central  Government  have
 established  237  STD  Clinics  in  differ-
 ent  parts  of  the  country  for  providing
 diagnostic  and  the  rapeutic  services.
 Services  for  treatment  also  exist  in  all
 the  Medical  Colleges  Hospitals.

 (ii)  STS  test  is  performed  in  the
 Medical  Colleges  Hospitals,  District
 Hospitals,  Maternity  and  Child  Health
 Centres  in  order  to  detect  Syphilis
 among  pregnant  women.

 (iii)  Drugs  free  of  cost  are  supplied
 by  the  Centres  to  all  the  States  for
 treatment  of  Syphilis.

 (iv)  Medical  and  para-medical  staff
 are  given  Refresher  Courses  in  the
 discipline  of  venereology  at  the  Gov-
 ernment  General  Hospital,  Madras  and
 at  the  STD  Training  and  Demonstra-
 tion  Centre,  Safdarjang  Hospital,
 New  Delhi.

 Durgapur  Steel  Plant
 *276,  SHRI  JYOTIRMOY  8080:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  hig  Ministry  has  reject-
 ed  the  plea  of  the  West  Bengal  Gov-
 ernment  to  increase  installed  capaci-
 ties  of  the  Durgapur  Steel  and  Alloy
 Steel  Plants;  and

 (b)  If  so,  on  what  grounds?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BLJU  PATNAIK):  (a)
 This  Government  hag  not  received
 any  such  suggestion,  However,  in  the
 case  of  the  Durgapur  Steel  Plant,  88
 the  best  production  so  far  has  been
 only  73  per  cent.of  the  rated  capacity,
 increasing  the  utilisation  of  the  exist-
 ing  capacity  has  been  set  as  the  imme
 diate  objective;  at  the  same.  time  4



 37
 plan  ig  also  being  drawn  up  for  moder-
 nisation  of  the  plant  to  increase  its
 productivity.  In  the  Alloy  6teel
 Piant,  Durgapur,  a  scheme  is  now  Be-
 ing  implemented  to  increase  the  capa-
 city  from  100,000  tonnes  to  160,000
 tonnes  ingots  a  year.

 (b)  Does  not  arise.

 Direct  Lines  with  Foreign  Countries

 °277.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state.

 (a)  the  countries  with  which  we
 are  having  direct  lines;
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 (b)  whether  we  are  contemplating

 to  have  dinect  Hnes  with  other  coun-
 tries  this  year;  and

 (c)  if  so,  the  names  of  those  coun-
 tries?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  A  statement
 giving  the  requisite  information  is
 laid  on  the  Table  of  the  Sabha,

 (9)  and  (c).  During  the  ycar  ‘1978,
 Direct  Satellite  Telephone  Links  have
 been  established  with  the  following
 countries;  Iraq,  Nigeria,  Greece  and
 the  Peoples  Republic  of  China.

 Statement
 ७  Crbe  has  direct  telecom  anication  links  with  the  following  countries:—

 Telephone  Telex  Telegraph
 ६:  Sttellite  tinks  ae  Australia  ,  Australia  Pa  Australia a  Bahrain

 h
 ae
 res  ;

 2.
 पे  s  eee  ‘i 3.  Banglades  3.  les  wblic  3.  Peoples  ul  Hie,

 4  ace
 of  China  =  China

 of  China  ro  Greece  4.  Tran
 France  a  Hongkong  5.  Italy Greece  6,  Iran  6.  Japan

 a  Hongkong  7.  Iraq  9.  Kenya Tran  8.  Italy  8.  Kuwait
 9.  Traq  a  Japan  g.  Pakistan

 10.  Italy  t0,  Kenya  i0,  Singapore
 pms  Kuwait  ir,  Sri  Lanka हफ्,  Kenya  i2,  Oman  t2,  Dubai

 i3.  Kuwait  WZ,  Pakistan  AZ.  U.K.
 i4,  Malaysia  4  Singapore

 3  Nigeria  g,  Sri  Lanka
 7  Oman  AB  Thailand

 Pakistan  37  Dubai
 Singapore  18  U.K
 Spain 90,  Sri  Lanka

 a.  Thailand
 a2,  UAE  (Dubai)
 23.  UK

 Gi)  tye  ys  24  Zambia a
 High  feequency  cadiotinks  as.  Afghanistan  i9.  Hongkong  t4.  Afghanistan

 26.  Burma  20  Nepal  i5.  Burma
 27.  Ethiopia  2r,  USSR.  16.  Czechoslovakia
 28.  Indonesia  VW  Honkgong
 ag.  Sri  Lanka  38.  Indonesia
 go.  U.S.S.R.  I9.  Nepal
 3  Yemen  90,  Rumania

 ar,  Singapore 99.  Thailand
 7  U.K.
 24.  U.S.S.R
 95.  Vietnom
 26.  Yemen
 27.  Yugoslavia
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 ३४278.  श्री  मृस्यणय  प्रसाद  :  क्या
 इस्पात  और  कान  मंत्री  निम्नलिखित
 जामकारी  देने  वाला  विवरण  सभा  पटल  पर
 रखने  की  कृपा  करेंगे  कि  :

 (क)  गत  तीन  वर्षों  के  दोरान  प्रत्येक
 बषं  पहली  अप्रैल  ओर  पहली  अक्तूबर  को
 भवन  निर्माण  लौह  सामभ्री  जसे  छड़ों,  बीमों
 झादि  की  भशौर  संरचना-इस्पात  जसे  चादरों,
 लौह  एन्पिलों,  स्ट्रिपों  भ्राटि  की  थोक  झौर

 खुदरा  कीमतें  क्‍्या-भ्या  थीं;  द्रौर

 (ख)  मुनाफाखोरी  रोकने  के  दिए
 समय-समय  पर  क्‍या  उपाय  किये  जाते  रहे
 हैं?

 इस्पात  झौर  खान  मंत्री  (भी  बीजू
 पटनायक)  :  (क)  सम्भवतः  थोक  तथा
 खुदरा  मूल्यों  से  भ्रभिप्राय  क्रश:  संयुक्त
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 संयंत्र  समित्ति  के  मूल्यों  तथा  हटाया  के  |
 मूल्यों  से  है  7  एक  विवरण  सभापटल  पर
 रख  दिया  गया  है।

 (ख)  इस्पात  के  मूल्यों  पर  कॉई
 कानूनी  नियंत्रण  नहीं  है।  4/5  जून,  978
 से  इस्पात  की  मदों  में  स्टाकयार्ड  मूल्यों  का
 लाभ  घटाकर  35  रुपये  प्रति  टन  कर  दिया
 गया  है  |  लेकिन  :स्पात  की  कुछ  मदों  की
 कमी  होने  के  कारण  खुले  बाजार  में  रनके

 मूल्यों  में  कुछ  तेजी  भाई  है  ।  जबकि  देशीय
 उत्पादन  में  वृद्धि  करने  के  उपाय  किए  जा  रहे
 हैं,  कमी  को  पूरा  करने  के  लिए  भ्रायात  करने
 की  भी  योजना  है  ।  इस्पात  की  कुछ  श्रेणियों
 के  भन्त:  उपयोग  पर  पुनः  प्रतिबन्ध  लगा
 दिए  गए  हैं;  ताकि  इसकी  सप्लाई  वास्तविक
 उपयोगताझों  को  ही  की  जाए  जौर  इनका

 वुदपयोग  रोका  जा  सके  ।  इन  प्रतिबन्धों
 का  उल्लंभन  करने  वालों के  बिर्द्ध  लोहा  भोर
 इस्पात  (नियंत्रण)  झादिश  तथा  प्रावश्यक

 वस्तु  अधिनियम  के  उपबन्धों  के  ्रधीन  दण्ड
 देने  के  लिए  कार्रवाई  की  जा  सकती  है  |



 -  ‘Written  Answers  AGRAHAYANA  16,.  4900  (SAKA)  Written  Answers  42 47

 विवरस

 इस्पात
 के

 ्

 मूल्य

 प्रति

 टन

 Fo

 मद

 976

 977

 978

 ड

 ्

 ड

 क

 ्र

 I-0-78

 सं०
 २०

 स्टाक-
 [
 a
 स०

 स्‍्टाक-

 a
 स०

 स्‍्टाक-

 ह

 सस्‍्टाक-

 Wo
 ्

 स्टाक-

 ड्

 स्टाक-

 समिति

 ह

 समिति

 यार्ड

 समिति

 यार्ड

 समिति

 यारई

 समिति

 यार्ड

 समिति

 ६ ह

 राउड
 (
 2

 मिन्मी०)

 79]

 ड

 79

 2020

 79

 2020

 79!

 2020

 808

 2037

 2269

 2304

 तारछड़
 (8
 ्

 मी०)

 848

 2026

 848

 2080

 848

 2050

 2848

 2050

 865

 2067

 2326

 2363

 ज्

 डड

 50x
 6)

 57

 4836

 57

 860

 35!7

 3860

 57

 860

 534

 877

 285

 2220

 चेंनल

 (25

 ड

 577

 ह

 577

 840

 577

 840

 577

 840

 594

 857

 2245

 2280

 ब्वास्ट (

 250 >

 25)

 जि

 87]

 548

 900

 548

 900

 548

 900

 ड्

 97

 225

 2250

 अम

 बेखित

 चादरें

 (473)

 जि

 242]

 223

 2450

 223

 2450

 2423

 2450

 2:46

 2473

 2768

 2803.

 Set

 बेलित

 घादरें
 (24

 गज)

 2943

 3526

 2943

 3550

 2943

 3550

 2943

 3550

 2976

 3583

 4070

 4865.

 गम

 बेलित

 क्वायल

 (477)

 2035

 2356

 2035

 2380

 2035

 2087

 2035

 2087

 2058

 2i0

 2605

 2640

 Sh

 बेलित

 क्वायल

 (2493)

 2856

 -

 2856

 3480

 2856

 3480

 2856

 3480

 2889

 35!3

 3983

 ड्

 प्लेट

 (8-20
 मि०
 सी० )

 653

 2056

 653

 2080

 653

 2080

 653

 2080

 7677

 2098

 2467

 2502



 43  Written  Anewete
 °

 DRCEMUIR  %  ry  oe  Written  anowere  44

 Threat  of  Strike  by  Newspaper
 Employees

 °2798,  SHRI  2.  K.  CHANDRAPPAN:
 SHRI  P.  K.  KODIYAN;

 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  the  newspaper  em-
 ployees  have  decided  to  go  on  an  in-
 definite  strike  to  secure  wage  revision;
 and

 (b)  if  so,  the  details  and  Union
 Government's  reaction  thereto?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHR!  RAVINDRA  VARMA)..  (a)  and
 (b).  Certain  news  reports  to  the  ef-
 fect  that  the  newspaper  employees
 were  planning  to  go  on  strike  if  the
 Government  did  not  take  steps  before
 Mth  November,  ‘1978,  to  end  the  cur-
 vent  deadlock  in  the  functioning  of  the
 Wage  Boards  for  Working  Journalists
 anq  for  Non-journalist  Newspaper
 Employees  came  to  the  notice  of  the
 Government,  The  strike  hag  been
 averaged  on  the  intervention  of  the
 Ministers  of  Labour  and  Information
 and  Broadcasting.  Ways  and  means,
 of  overcoming  the  impasse  in  the
 functioning  of  the  machinery  for  wage
 fixation,  are  being  actively  Considered.

 wer  उद्योग  में  कट

 *280.  ची  भारत  सिंह  चौहान  :

 भी  शतुर्मुण :

 क्या  इस्पात  शौर  है |  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है
 कारणों  से  धनक  उच्चोंग  के
 अंकट  शाति  की  संभावना  है।

 कि  विभिन्न
 समक्ष  बेंभीर

 दर
 (@)  क्या  इसके  परिणामस्वरूप  श्स

 उद्योग'  में  लाखों  अमिक  बेरोजगार  हूं
 जायेंगे  ।

 (ग)  यदि  हां,  ती  इस  उद्योग  के  समक्ष
 जाने  बाली  कठिनाइयों  का  ब्यौरा  क्‍या  है;
 भौर

 (4)  इस  उद्योग  को  होने  वाले  संकट
 से  बचाने  के  लिए  सरकार  का  विचार  क्‍या
 कार्यवाहं  करने  का  हैं  ?

 इस्पात  झौर  कान  मंत्रों  (भों  बोजू-
 पहनायक)  :  (क)  से  (घ)  देश  में
 झक  खनन  मूलतः  निर्यात-भप्रघान  उद्योग

 रहा  है।  यथपि  'सालिड  स्टेट  सकिटों'  के

 प्रविष्कार,  थ॑कल्पिक  वस्तुश्रों  की  उपलब्धि
 भौर  पुननिमित  प्रश्नक  में  प्रतिस्पर्डा  के  कारण

 हाल  ही  के  वर्षों  में  बिदेशी  बाजार  में  शीट
 माइका'  की  मांग  में  वृद्धि  नहीं  हुई  है,  लेकित

 कुछ  क्षेत्रों  में  इसके  उपयोग  को  पूरी  तरह
 समाप्त  नहीं  किया  जा  सकता  ।  तथापि
 निमित  अन्नक,  भ्रश्नक  ढाचों  ओर  झनक  उत्पादों
 के  निर्यात  में  वृद्धि  की  पर्याप्त  संभावनाएं  हैं  |

 श्क्ाक  की  भरेलू  खपत,  जो  इस  समय  कम  है,
 में  भी  वृद्धि  की  प्रवृत्ति  दिखायी  दे  रही  है  |
 झचक  उचंग  में  लमभग  8,000  व्यक्तियों
 को  रोजगार  मिला  हुभा  है  ।

 आतुसंक्रान  और  विकास  कृक्ष  यठित  किया
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 Simpler  Technology  for  Female  Steri-
 lisatéon

 *281,  SHRI  A.  R.  BADRI-
 NARAYAN:

 SHRI  SARAT  KAR:
 द. ८1! ह  the  Minister  of  HEALTH  AND

 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  National  Association
 of  Vojuntary  Sterilization  of  India
 has  evolved  g  simpler  technology  for
 female  sterilisation;

 b)  if  so,  the  details  of  the  same;
 (c)  whether  Union  Government

 have  accepted  their  professed  policy;
 and

 (d)  if  80,  whether  many  female
 members  of  the  Society  have  come
 forward  for  Sterilisation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 to  (d).  The  simpler  method  of  female
 sterilisation  known  as  Miniiaprotomy
 Claimeg  to  have  been  evolved  by  the
 National  Association  of  Voluntary
 Sterilisation  of  India  is  not  a  new  me-
 thod.  It  igs  already  being  used  in
 most  of  the  hospitals  in  female  steri-
 lisation.  The  advantage  of  this  me-
 thod  is  that  the  technical  requirement
 is  minimum  and  can  be  done  even  by
 medical  graduates  after  some  training.

 Haj  Committee  Delegation  sent  to
 Saudj  Arabia:

 ‘028,  SHRI  MOHD.  SHAYI  QURE-
 SHI;  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleaseq  to  state:

 (a)  how  many  members  of  the  Haj
 Committee  have  gone  on  a  visit  to
 Saudi  Arabia;  and

 to)  How  aiwch  time  will  the  de-

 Pini
 wend.  in  thet.  country

 rath  =e porpose  for  which  the  delegatio

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAIPAYEE):.  (a)  Four  members  of
 the  Haj  Committee  have  gone  to  Saudi
 Arabia  this  year.

 (b)  The  four  members  of  the  Haj
 Committee  have  spent  about  a  month
 in  Saudi  Arabia.  The  purpose  of  the
 visit  is  to  look  after  the  welfare  of
 Indian  Haj  pilgrims,  to  observe  condi-
 tions  prevailing  in  the  holy  city  and
 generally  to  maintain  liaison  between
 the  pilgrims  and  the  Moa‘lisms  and
 to  assist  the  staff  of  Embassy  of  India,
 Jeddah,  in  this  respect.  The  Haj
 Committee  being  a  statutory  organi-
 zation  decides  the  composition  of  its
 delegation.  It  is  learnt  that  the  dele-
 gates  have  travelled  against  the  comp-
 liméntary  tickets  issued  by  Air  India.

 Army  help  to  African  Countries
 *283.  SHRI  G.Y.  KRISHNAN:  चा

 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  have
 taken  any  décision  to  supply  arms  and
 equipment  to  the  African  countries
 fighting  for  national  liberation;  and

 (b)  if  so,  whether  the  decision  ig  a
 ‘reiteration  of  Government’s  long
 standing  policy  in  this  regard?

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  (a)  and  (b).  India  has
 all  along  pledgeq  its  moral,  material
 political  and  diplomatic  support  ६०
 the  freedom  struggle  in  Africa,
 and  has  coordinated  its  action
 with  the  United  Nations  and  the
 Organisation  of  African  Unity.  Gov-
 ernment  of  India  has  continued  to
 give  material  assistance  to  the  libera-
 tion  movements  in  Southern  Africa,
 generally  through  the  O.A.U.  Libera-
 tion  Committee.  This  position  has
 been  reiterated  on  many  occasions.
 The  nature  ang  quantum  of  our  mate-
 rial  assistance  to  the  liberation  mov-
 ments  has  naturally  to  be  determined
 with  reference  to  the  requireniénts  of  *
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 the  evolving  situation  and  what  we
 consider  as  most  guitable  in  the  light
 of  our  policy  of  our  overall  support
 for  the  liberation  movements.

 Agitation  by  B.C.G.  Vaccine  Laheora-
 tery,  Guindy

 2684.  SHRI  A.  MURUGESAN,  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state:

 (a)  is  it  &  fact  that  the  entire  staff
 members  of  the  B.C.G.  Vaccine  Labo-
 ratory,  Guindy,  Madras-32  have
 launched  agitation  from  (25-7-1978  to
 (29-17-1978  and  if  so  what  for;

 (b)  ig  it  a  fact,  that  the  B.C.G.
 Employees  Union  and  SC/ST  Emplo-
 yees  Welfare  Association,  Madras  have
 reported  to  the  Director  General  of
 Health  Services,  New  Delhi  on  25-7-78
 regarding  the  illegal  activities  of  the
 Director,  B.C.G,  Vaccine  Laboratory;
 Guindy,  Madras;

 (c)  if  so,  has  it  been  examined  and
 action  taken  against  the  Director;

 (d)  is  it  also  a  fact  shat  the
 Director  is  solely  responsible  for  the
 wage  cut  for  the  period  from  25-7-78
 to  29-7-78  of  the  employees;  and

 (९)  if  so,  ig  there  any  proposaj  to
 recover  the  loss  of  pay  and  allowances
 of  the  employees  from  the  Director?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 79  members  out  of  a  total  of  27  mem-
 bers  of  the  staff  of  the  B.C.G.  Vaccine
 Laboratory,  Guindy,  Madvas-32  went
 on  strike  from  25-7-78  to  29-7-78  de-
 manding  that  the  suspension  of  the
 Secretary  of  the  Employees  Union  be
 revoked,

 {b)  Yes,  the  B.C.G.  Employees
 Union  ang  SC/ST  Employees  Welfare
 Association,  Madras  had  reported  on
 25-7~97¢  regarding  the  alleged  illegal
 activities  of  the  Director  BCG  Vaccine
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 Laboratory,  Guindy,  Madras,  How~
 ever  the  matter  was  amicably  settled
 by  the  Director  General  of  Health
 Services  after  discussion  with  the
 Employees’  Union  and  no  further  ac-
 tion  was  deemed  necessary,

 (c)  Does  not  arise.
 (d)  No,

 (e)  Does  not  arise.

 हिस्डोल  उपचंड  के  ध्रप्तीम  मिक्  तमूरी  कर
 ती

 1585.  थनी  ीठालाल  पटेल  :  क्या
 संचार  मंत्री  यह  बताने  की  क््पा  करेंगे  कि  :

 (क)  क्‍या  पिछले  गर्मियों  के  मौसम
 के  दोरान  हिस्डोन  उप-खंड  के  अधीन  विभिन्न
 रोजगार  कार्मालयों  से  खस  शस  टष्टियों  पर
 पारी  छिड़कने  के  लिये  दैनिक  मजूरी  पर

 कुछ  लोग  नियुक्त  किये  गये  थे  भौर  यदि
 हां,  तो  कितने;

 F(a)  "क्या  उपरोग्त  पअ्रधिकतर

 नियुक्तियों  जाली  थीं  पौर  बतनों  की  अदामणी
 के  बारे  में  बहुत  भ्रधिक  घोटाला  है;

 ग)  क्‍या  सतर्कता  विभाग  द्वारा
 गेंगापुर  सिटी  रोजगार  कार्यालय  में  एक
 कर्मचारी  की  जाली  नियुक्ति  के  बारे  में  आंच
 के  दौरान  जाली  नियुक्तियों  के  बारे  में  साक्ष्य
 का  पता  चला  है;

 ही (घ)  क्या  उक्त  सतर्कता  भ्रधिकारी ने
 झपती  जांच  पूरी  कर  ली  है  भौर  यदि  हां,  तो
 उसका  सारांश  क्‍या  है;  श्ौर

 (3)  क्या  इस  मामले  में  कोई  कारंबाई
 की  गई  है?

 संचार  मंत्रालय  में.  vive  मंत्री  (ली

 मर  हरि  i.  gute  m)  :  (#)  से

 (3).  अ्रपेक्षित  शूचना  एकत्र  की  जा  रही
 शौर  इसे  सभा-पटल  पर  पणब  दिया  जाएगा  |
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 Implementation  ef  Tribunal  Awards
 by  Bokare  Steel  Plants

 2586.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  a  number  of  Tribunal
 Awards  which  went  in  favour  of  the
 workmen,  have  not  yet  been  imple-
 mented,  by  the  Bokaro  Steel  Ltd.,
 and

 (b)  if  so,  the  number  of  such  non-
 implementeq  Awards  and  reasons  for
 non-imPlementation,  facts  in  details?

 THE  MINISTER  OF  STATE  Ww
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 and  (b).  The  information  is  being
 catected  and  will  be  laid  on  the  Table
 of  the  House.

 Regularization  ef  Masdoors
 2587.  SHRI  AHMED  HUSSAIN:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  in  addition  to  the  other
 formalities  for  regular  absorption/
 decasualisation  of  mazdoors,  the  Delhi
 Telephones  have  been  following  a
 Practice  of  seniority  by  virtue  of
 Maximum  number  of  Gays  of  working
 of  Mazdoors;

 (b)  whether  due  to  ban  on  posts  of
 Pecns  the  Mazdoorg  of  Administrative
 Offices  are  to  be  considered  for  regu-
 larisation  alongwith  the  mazdoors
 employed  in  exchanges  who  in  turn
 Will  never  compete  with  the  exchange
 Mazdoors  due  to  the  lesser  number  of
 days  in  a  year  on  account  of  paid  off
 disparity;

 (c)  the  reasons  why  a  paid  weekly
 of  should  not  be  granted  to  DRMs  of
 Administrative  Offices  (Head  Office)
 treat  them  at  par  with  the  Mazdoora ef  TE.  and  the  words  “element  of
 Weekly  off”  should  not  be  abolished in  the  maadoors  interests;  and

 (ay  by.  when  will  be  equally

 adh
 a  paid  of  ail  be  granted  to
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 THE  MINIGTHR  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI).  (a)  Yes  Sir.

 (b)  Yes  Sir.  However  because  of
 the  weekly  off  (without  payment)  they
 are  at  a  disadvantage  as  compared  to
 casual  mazdoors  employed  in  Tele-
 phone  Exchanges.

 (c)  No  separate  weekly  off  can  be
 paid  as  per  orders  of  Ministry  of  La-
 bour,  Government  of  India  vide  their
 letter  No,  S-8202(2)/74-WC(MW)
 dated  30-8-75.  We  follow  the  instruc-
 tion  of  Ministry  of  Labour  in  this  re-
 gard.

 (d)  Does  not  arise  in  view  of  the
 orders  of  Ministry  of  Labour  quoted
 above.

 अज  समसथा  के  कारण  कम  जिदेशों  सहायता

 2588.  भी  ्  प्रकाश  हवनों:  क्या
 संसदोध  कार्य  तथा  अब  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  सरक,र  का  ध्यान  30
 अ्रक्तूबर,  978  के  समाचारपत्रों  में  प्रकाशित
 केन्द्रीय  इस्पात  भौर  खान  मंत्री  के इस  वक्तव्य
 की  आर  दिलाया  गया  है  कि  बहुत  से  देश  इस
 भय  से  कि  भारत  में  श्रमिकों  द्वारा  हड़ताल  की
 जा  रही  है,  भारत  को  सहायता  देने  को  तैयार
 नहीं  है  ;  भौर

 (ख)  यदि  हां,  तो  देश  की  प्रोधोगिक
 प्रगति  के  लिये  श्रमिकों  द्वारा  हड़ताल  की
 'घटनाधों  को  कम  करने  की  दिशा  में  क्‍या

 कार्यवाही  की  गईं  है  ?

 संसदीय  कार्य  तथा  प 1  मंत्री  (भो
 थीस  बर्मा)  :  (क)  जी,  हां।

 ु)  केस् तथा.  राज्य  दोनों में  अौदयो-

 सिक  संबंध  ह...  भोपचारिक  बोच-बचाव,
 संसाधन,  श्रधिनिर्णय  या  मंध्यस्थता  के  माध्यम
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 से  काम-बन्दी  को  कम  करने  के  लिए  प्रयास
 करते  रहते  हैं,  जोकि  बतेमान  सांविधिक  उप-
 बंघों  प्रौर  ऐच्छिक  प्रवस्धों  के  अन्तर्गत  भाव  श्यक
 होते  हैं  ।  नियोजकों  शौर  कर्मचारियों  से  भी
 निवेदन  किया  गया  है  कि  वे  सहयोग  भौर
 परामर्श  का  मार्ग  अपनाएं  धौर  विवाद  का
 मार्म  न  भ्रपताएं  ।  इनका  सामास्यतया  स्वागत
 किया  गया  है  ny

 सरकार  ने  लोक  सभा  के  पिछले  सत  में
 ब्पापक  भ्रौक्षोगिक  संबंध  विश्लेयक'  पेश  किया
 जो  भौधोगिक  विवादों  के  शीघ्र  भौर  कारगर
 निपटान  के  लिए  मशीनरी  प्रदान  करके

 प्रीद्योगिक  शांति  शर  एकता  के  बढ़ावा  देगा  ।

 Import  of  Tele-Line,

 2589,  SHRI
 +

 AMAR  SINH  V.
 RATHAWA;  Will  the  Mimister  of
 COMMUNICATIONS  be  pleased:  -4o

 state:

 (a)  the  number  of  tele-lines  func-
 tiening  in  India;

 (b)  whether  there  is  any  proposal
 to  import  more  tele-lines;

 (c)  if  so,  the  number  of  such  lines;
 and

 (d)  the  names  of  the  country  from
 whom  thig  import  is  likely  to  be

 made?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  ALT  lakh  di-
 rect  exchange  lines  were  working  in
 India  as  on  80-89-1978,

 (b)  Yes,  Sir.

 (e)  1,864,000  lines  of  telephone  ex-
 change  équipment  for  which  global

 tenders  have  been  floated.

 DECEMBER  7,  1978
 ,(d)  This  will  depend  on  the  results
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 Of  evaluation  of  tenders  after  receipt in  Januery,  1979,

 Note:  It  is  presumed  tele-lines
 refers  to  telephone  connections,

 C.G.E.S,  Dispensary,  Janakpuri

 2590,  SHRI  PIUS  TIRKEY:
 the  Minister  of  HEALTH  AND

 Will

 FAMILY  WELFARE  be  pleased  to
 State:

 (a)  whether  Government  employees of  ‘B’  and  ‘C’  Block  in  Janakpuri  have
 to  depend  upon  C.G.H.S.  Dispensaries in  ‘A’  and  ‘D’  Block  which  are  Jocated
 very  far  away  and  entails  undue
 delay  in  patients  reaching  the  iis-
 pensaries  especially  ‘for  emergency
 purposes;  and

 (b)  whether  Government  wil]  con-
 sider  the  opening  of  two  more  dis-
 pensaries  in  ‘B’  and  श्0  Blocks?

 THE  MINISTER  OF  STATE  JN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI
 JAGDAMBI  PRASAD  YADAV);  (a)
 The  Central  Government  employees
 residing  in  Blocks  ‘B’  and  ‘C’  of
 Janakpuri  are  attached  to  the  {wo
 existing  dispensaries  of  the  area  in
 Blocks  ‘A’  and  ‘D’,

 Both  these  dispensaries  are  within
 a  radius  of  8  kilometres  of  the  re-
 sidence  of  the  beneficiaries  as  per  the
 approved  norm,  and  as  such  no  ¢i-
 faculty  is  normally  faced  by  the  bene-
 ficlaries.  The  emergency  medical  se”-
 vices  are  provided  to  these  beneficiar-
 jes  by  the  emergency  services  dis-

 =
 at  Janakpuri  and  at  Delhi

 tt.

 (b)  At  present  there  is  no  proposal
 for  opening  exclusively
 tor

 kA
 'C’  Blocks  of

 Janakpurii
 s  oo

 to  the  approved  norm
 dispensary  is  to  be  opéned  in  an  area
 which  has  2  senscdnteatton  of  2000-

 2500  beneficiaries:  within.  radius  of
 3  kifometres.  fae? woof
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 Getting  up  of  Electronic

 Exchanges  in  Rural  Areas

 2891,  SHRI  SUBHASH  CHANDER
 BOSE  ALLURI:  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  to
 state:

 (a)  the  detaileq  programme  of  the
 Union  Government  to  set  up  electronic
 telephone  exchange  in  rural  areas
 during  the  year  ‘1978-79;  and

 (b)  the  number  of  exchanges  to  be
 set  up  in  Andhra  Pradesh?

 THe  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 ‘IONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (७)  and  (9).  A  20
 line  electronic  exchange  is  proposed
 to  be  installed  at  Asafpur  in  U.P.  for
 field  trial  purpose  during  1978-79.

 कसर  के  कारण  हुई  मौतें

 2592.  शी  सुरेख  wr  gay:  वंया
 स्वास्थ्य  और  परिवार  कल्याण  मंत्री  यह
 बताने  की  बपा  करंगे  कि  :

 (क)  गत  तीन  वर्षों  के  दौरान,  बर्षवा र,
 देश  में  कैंसर  से  कितने  व्यक्तितयों  की  मौत

 हुई  ;

 (य)  कया  इस  बीमारो  से  मरने  वाले

 व्यक्तियों  की  संद्या  में  लगातार  वृद्धि  हो

 रही  है;

 (ग)  देश  में  इस  बीमारी  पर  काबू
 पाते  के  लिए  सरकार  द्वारा  क्या  प्रबन्ध  किए

 जा  रहे  हैं  धौर  कित-किन  स्थानों  पर  ऐसे

 प्रबन्ध  किए  गए  हैं  भौर  किन-कित  स्थानों

 पर  इस  रोग  के  उपचार  के  लिए  सरकारी

 ौर  प्रोइनेट  अस्पताल  हैं  ;  भौर

 . ().  ह  अस्पतालों  में  कितते  व्यक्तियों

 को  इसोल  किया  गया  और  उतमें  से  कितने

 ब्ाषित  इस  बीमारी  से  ठीक  हो  गए  ?

 54

 न  जौर  परियार  कल्याण  संज्रालय
 में  राज्य  मंत्री  (भी  जगदस्थी  प्रसाद  यादव)  :

 (क)  भौर  (ख).  बीसर  एक  सुचनीवं
 रोग  नहीं  है  ।  इस  रोग  की  घटनाभों  भौर
 व्यापकता  के  बारे  में  कोई  देशव्यापी  सर्वेक्षण
 नहीं  किया  गया  है  1  तथापि,  कैंसर  के  इलाज
 की  सुविधाभों  वाले  विभिन्न  भ्रस्पतालों  में
 दाखिल  किए  गए  और  मरने  वाले  कैंसर  .
 रोगियों  की  संख्या  के  बारे  में  उपलब्ध  ऑांकड़ों
 से  यह  पता  चलता  है  कि  वर्ष  1975,  976
 जौर  977  के  दौरान  कैंसर  से  क्रमशः
 2839,  3340  और  (2125  व्यक्तियों  की

 मृत्यु  हुई  थी  ।

 (ग)  पांचवीं  पंचवर्षीय  योजना  के
 दौरान  भारत  सरकार  ने  तीन  क्षेत्रीय  केसर
 अनुसंधान  भौर  उपचार  केन्द्रों  के विकास  के
 लिए  कित्तीय  सहायता  दी  है।  ये  केन्द्र  हैं  —
 एक  दर््षिणी  केन्द्र  क ेलिए  कैंतर  संस्थान,  मद्रास,
 दूसरा  है  क्षेत्र  के  लिए  चित्तरंजन  राष्ट्रीय
 कैंसर  अनुसंधान  केन्द्र  कलकत्ता  भौर  तीसरा
 उत्तरी  क्षेत्र  क ेलिए  रौटरी  कैंसर  प्रस्पताल,
 भखिल  भारतीय  झ्ायुविज्ञान  संस्थान,  नई
 दिल्ली  |  कैंसर  के  रोगियों  को विकिरण  उपचार
 प्रदान  करने हेतु  कोबाल्ट  थिरेपी  यूनिटों  को
 स्थापना  करने  के  लिए  अब  तक  9  राज्य
 सरकारों  भादि  को  सहायता  दी  गईं  है  |  कैंतर
 के  इलाज  ढू  ढने  के  लिए  स्वदेशी  चिकित्सा  पदलि
 तथा  होम्योपैथी  को  भी  धन  दिया  जा  रहा
 हैँ  1

 कैंसर  भनुसंधान  तथा  उपचार  कार्यक्रम
 के  लिए  i97s-s3  की  योजनावधि  में
 595  लाख  रुपये  के  प्रावधान  का  प्रस्ताव

 किया  गया  है  1  कुछ  भौर  संस्थाओं  को  क्षेत्रीय
 कसर  प्नुसंघान  शौर  उपचार  केन्द्रों  के  रूप  में
 उनका  विकास  करने  के  लिए  वित्तीय  सहायत।
 देने  का  विचार  हैं|  देश  में  बतर के  इलाज
 के  लिए  जिन  भस्पतालों  में  सुविधाएं  उपलब्ध

 हैं,  उनकी  एक  सूची  सभा  पटल  पर  रख  दी

 गई  है  t  [प्रंथालय  में  रखा  गया  |  बेलिये
 संख्या  एल  टी-2995/78]
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 (थे)  यह  सुचना  उपलब्ध  नहीं  है।

 Issue  of  Commemorative  Stamp  of
 Late  Maulana  Hasrat  Mohani

 2598.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  severa]  organisations
 have  approached  the  Government  to
 have  a  commemorative  stamp  in  rea-
 pect  of  late  lamented  Maulana  Hasrat
 Mohani  of  Kanpur;

 (b)  if  90,  the  reasons  as  to  why  the
 stamp  has  not  been  issued  so  far;  and

 (c)  when  the  steps  woulg  be  taken
 ६0  isaue  the  same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  Yes,  Six.

 (b)  and  (c),  The  proposal  was
 placed  before  the  meeting  of  the
 Philatelic  Advisory  Committee  held
 On  14-4-1878,  छिपा,  was  not  recom-
 mended,

 Short  supply  of  inland  letters  in
 Tamil  Nadu

 2594.  SHRI  A.  ASOKARAJ:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  there  is  short  supply  of
 inland  letters  in  Tamil  Nadu  and
 consequently  public  is  facing  great
 hardships;  and

 by  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  and  (०),  There
 have  been  few  such  complaints,

 The  principal  reason  for  the  short-
 age  of  inland  letters  is  the  increase
 in  demand  for  this  item  of  postal
 stationery  which  the  India  Security
 Press  at  Nasik  is  not  being  able  to

 meet  in  full,  As  a  result  of  advante
 action  takeh  a  new  machine  for
 printing  inland  letter  cards  has  al-
 ready  been  ordered  and  is  awaiting

 installation.  With  the  commissioning
 of  the  new  machine,  which  will
 take  place  shortly,  the  India  Secunty
 Press  will  be  able  to  meet  the  demand
 in  full.  The  other  remedial  action
 taken  includes  pursuing  with  the
 concerned  authorities  the  quick
 movement  of  wagons  containing
 items  of  postal  stationery  from  Nasik
 to  various  destinations  in  India.
 In  order,  however,  to  tide  over
 the  current  shortage,  the  Postmaster-
 General,  Tamil  Nadu  Circle  hap  been
 permitted  to  print  black  inland  letter
 forms  locally  and  sell  them  to  the
 public  after  affixing  20  paise  postage
 stamps  thereon.

 Allopathic,  Ayervedic  and  Homoee-
 pathic  Dispensarics

 2595.  SHRI  DAYA  RAM  SHAKYA:
 SHRI  MAHI  LAL:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  the  total  number  of  Allopathic,
 Ayurvedic,  Homoeopathic  and  Unani
 (C.G.H.8.  dispensaries)  functioning  in
 Delhi;  and

 (७)  the  number  and  other  detuils
 of  the  new  dispensaries  proposed  to
 be  opened  for  the  Central  Govern-
 ment  employees  in  i978-79?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV);  (a)
 There  are  63  Allopathic,  5  Aurvedic,

 ग्3  Homoeopathic  and  I  Unani  CGHS
 dispensaries  functioning  in  Delhi,  Be-
 Sides  these  dispensaries  there  is  one
 Ayurvedic  and  two  Homoeopathic
 attached  units  under  the  C.G.HS.

 (b)  Sanctions  have  been  issued  for
 the  setting  up  of  7  Allopathic  dis-
 pensaries,  2  Ayurvedic,  2  Hamoeo-
 pathic  and  4  Unani.units  during  wre
 79,  in  the  following  areas:
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 Allopathic  dispensaries
 At  Delhi  Cantt.  (Palam),  Kasturba

 Nagar,  Kingsway  Camp,  Tilak  Nagar,
 Sadiq  Nagar,  Tri  Nagar  and  Laxmi
 Nagar  (Trans-Jamuna  Area).

 Homoeopathic  Units
 At  Kasturba  Nagar  and  Laxmi

 Nagar  (trans-Jamuna  Area).

 Ayurvedic  Units

 At  Shahdara  (trans-Jamuna  Area)
 and  Minto  Road,

 Unani  Unit
 At  Daryaganj.

 Besides,  there  is  a  proposal  under
 consideration  for  operting  3  more
 Allopathic  dispensaries  during  ‘1978-
 79,  one  each  in  Madangir,  in  Mehrauli
 Badarpur  area  and  in  the  trans-
 Jamuna  area.

 स्टार  पेपर  लिह्श  कलकसा  की  शोर  अफाथा
 सजित्य  विधि

 2596.  थी  हुकम  क  कछवाय :  कया
 संसदीक्ष  कार्य  शथा  अल  मंत्री  यह  बताने  की
 कपा  करेंगे  कि  :

 (क)  स्टार  पेपर  मिल्स,  26  ब्राबूम
 रोड,  कलकत्ता  मे  गत  दो  ब्षों  में  भविष्य
 निधि  शौर  कर्मचारी  राज्य  बीमा  के  प्रंशदान
 की  कितनी  धनराशी  जमा  की  ;

 (ख)  क्या  यह  पेपर  मिल  गत  तोन  वर्षों
 से  श्रम  कल्याण  कानूनों  का  उल्लंघन  करती
 रही  है,  शौर  यदि  हां,  तो  इस  बारे  में  सरकार
 को  कितनी  शिकायतें  मिली  ;

 (ग)  इस  मिल  ने  कितने  श्रमिकों  को
 बिना  नोटिस  दिए  छंटनी  को  तथा  कितने
 श्रमिकों  को  ठेके  पर  तथा  दैनिक  मजूरी  पर
 काम  पर  लगाया  ;  शौर

 (घ)  क्या  बड़ी  संख्या  में  श्रमिकों  को
 नियमानुसार  मज्री  नहीं  मिल  रही  है  और
 क्या  सरकार  इस  मामले  क॑  जांच  करेर्ग।  ?

 अम  तथा  संसदोय  कार्य  मंजालय  में  राज्य
 मंत्री  (छा०  राम  कपाल  सिह)  :  (क)
 कमंचारी  भविष्य  निधि  प्राधिकारियों  ने
 सूचित  किया  है  कि  मैसर्स  स्टार  पेपर  मिल्स
 कलकत्ता  को  कुमं  चारी  भविष्य  निधि  और
 प्रमीर्ण  उपबंध  भ्रधिनियम  i952  की  धारा
 17(1)  के  पभ्रधीन  छूट  दी  गई  है  इसके

 द्वारा  अपने  न्यासो  बोर्ड  को  स्थानान्तरित
 की  गई  धन-राशि  के  ब्यौरे  संलग्न  विवरण
 प्रें  दर्शाए  गए  है  ।

 कर्मचारी  राज्य  बीमा  अंशदानों  संबंधी
 स्थिति  का  पता  लगाया  जा  रहा  है।

 (ख  )  से  (घ).  यह  मामला  राज्य  के
 क्षेत्राधिका र  में  श्राता  है  शौर  केस्द्रीय  सरकार
 के  पास  कोई  सूचना  उपलब्ध  नहीं  है  ।

 विधरण

 क्रमांक  मास  देय  घन-राधि  स्थानानतरित  की
 गयी  धन-राशि

 रुपये  रुपये
 i.  अक्तूबर  976  .  न  23,169.  00  (23,169.00

 ५  नवस्वर  076  |, 24,008.00  (24,008,  00

 23,771.  00
 :  32.  विसम्भर  076  :  23,771.  00
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 aa  धत-राशि  स्थानाखरित  की क्रमांक  मास
 गयी  ध्न-राशि

 शपए  दप्

 4  जनवरी  977  24,442.00  24,442.00

 5  फरवरी  977  (23,751.50  (23,751.50 50
 6  मार्च  977  23,533, 00  (23,533.00 00
 7  अप्रैल  977  (24,482.00  (24,482.00
 8  मई  977  24,313.00  (24,313.00

 9  जून  977  (25,012.50  25,0i2.50
 0  जुलाई  977  27,I87.00  (27,187.00

 l]  अगस्त  i977  26,343.00  26,343.00
 i2  सितम्बर  977  26,I84,50  (26,184.50
 i3  अक्तूबर  977  26.20l.00  26,20i.00

 4  नवम्वर  977  26,458.50  26,458.50
 45  दिरुम्बर  977  (27,428.50  ‘27,428.50
 6  जनवरी  978  ‘i  ै  .  26,937.50  26,937.50 50
 7  फरवरी  978  25,932.00  (25,932.00
 ig  मार्च  978  37,237.00  (37,237.00

 9j  श्रप्नैल  978  33,359.00  33,359.  00

 20  मई  i97  .  (31,732.50  31,732.50
 2]  जून  978  29,083.50  29,083.50
 22  जुलाई  i978  .  28,501.00  28,50i.00
 23  अगस्त  978  F  29,961.00  29,961.00
 24  सितम्बर  978  (29,526.  50  29,526,  50

 Defining  Industrial  Employees  getting
 Re.  2000  pay  as  workmen

 2597.  GHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  Government  are  think-
 ing  ef  bringing  the  industrial  emplo-
 ३६९३  getting  a  gross  salary  of  upto
 Rs,  000  per  month  under  the  defini-
 tion  of  “workmen”;  and

 (b)  if  not,  is  it  not  justified  to  n-
 crease  the  money  limitation  of  Rs.  500
 per  month  as  this  limit  was
 many  years  ago  when  the  cost  of  liv
 ing  was  much  lower  what  is  today?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  and
 (b).  In  the  Industrial  Relations  Bill
 ‘1978,  introduced-in  the:  Lok  Sabha  on

 30th  August,  ‘1978,  the  term  “employee”



 oo  Written  Answers  AGRAHAYANA'%6, 900  (SAKA)  Written  Answers  62

 has  been  defiied  in’  such  &  man-
 ner  thet  among  others,  a  person,
 who  being  employed  in  a  supervisory
 capacity  and  drawing  wages  not  ex-
 ceeding  Rs.  1000/-  per  mensem  would

 be  an  employee  for  the  purposes  of
 that  Bill,  vide  sub-clause  (9)  of
 clause  2  of  that  Bill,

 Complaints  from  Amravati  Telephone
 Subscribers

 2598,  SHRI  8.  K.  MHALGI:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  Goverrment  have  re-
 ceived  a  communication  dated  the
 8th  September,  498  from  the  tele-
 phone  subscribers  of  Amravati  (Maha-
 rashtra)  after  the  reply  wag  given  to
 Unstarred  QueStion  No.  $544  on  the
 .0th  August,  1978;

 (b)  if  so,  what  is  the  reaction  of
 @evernment  and  whether  Govern-
 ment  have  enquired  into  the  state-

 made  in  the  communication;
 an

 (c)  if  so,  with  what  result?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  .NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  No,  Sir.

 (b)  and  (c).  Question  does  not
 arise,

 Population  Growth

 2509,  SHRI  8,  R.  DAMANI:  Will
 the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to

 state:

 (a)  what  efforts  are  being  made  to
 check  the  population  growth  through
 educational  and  motivational  pro-
 srammeg'so  as  to  bring.  down  the
 iy  Tate  to  about  30  per  000  by
 ¥

 2-83  as  envisaged  in  the  draft-Five-
 ear  Plan;  aad  ce

 (b)  the  broad  outlines  ‘of  the  ope-
 rational  programme  designed  to
 achieve  the  goal;  and

 (c)  the  total  capital  outlay  involv-
 ed  in  this  programme  and  the  reac-
 tion  of  the  State  Governments  there-
 to?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 and  (b).  (i)  All  media  of  publicity
 at  the  disposal  of  the  Central  and
 State  Governments,  including  {the
 Media  Units  of  the  Ministry  of  In-
 formation  &  Broadcasting  are  being
 utilised  to  promote  the  small  family
 norm  through  the  Ail  Lndia  Radio
 alone  about  40,000  programmes  are
 being  put  across  this  year  from  all
 the  stations  and  in  different  langu-

 ages.

 (ii)  Orientation  camps  of  opinion
 leaders  are  being  organised  at  the
 block  level  to  educate  village  leader-
 ship  about  the  various  aspects  of  the
 programme  and  to  achieve  its  active
 participation  in  it,  10,000  such  camps
 are  planned  for  this  year,

 (iii)  A  special  Family  welfare
 Fortnight  was  organised  in  September-
 October  to  focus  people’s  attention

 on  the  important  of  the  programme
 and  to  increase  its  acceptance.  It  is
 also  proposed  to  hold  a  Special  Family
 Welfare  Month  in  January,  979  to
 further  the  programme.

 (iv)  All  Ministries  of  the  Central
 Government  have  been  requested  to
 lend  support  to  the  motivational
 efforts  being  made  by  the  Ministry
 of  Health  and  Family  Welfare.

 (v)  The  community  health  workers
 under  the  Rural  Health  Scheme  have
 been  given  training  in  family  welfare
 and  they  are  expected  to  promote  the
 programme  in  their  respective  areas;

 (vi)  The  programme  will  also  be
 promoted  through  the  National  Adult
 Education  Programme  and  all  other
 grass  root  level  organisations,
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 (vii)  Systematic  efforts  are  being
 made  to  involve  voluntary  organisa-
 tions  in  the  motivational  area.

 (९)  Mass  Media  and  motivational
 programmes  are  carried  out  through
 the  large  health  and  family  welfare
 infrastructure  in  various  states  and
 Union  Territories  and  through  Cen-
 tral  level  set  up.  In  addition  to  the
 staff  salaries  at  the  State/Union
 Territory  levels  and  some  Central
 level  units,  amounts  are  allocated  an-
 nually  for  specific  programmes/pro-
 duction  of  various  materials,  and

 8०76  support  to  activities  undertaken
 through  the  Ministry  of  Information
 and  Broadcasting.  The  allocation  for
 ‘1978-79  stands  at  Rs.  5.00  crores;  of
 this  a  sum  of  Rs.  2.4  crores  has  been
 provided  to  the  State  Governments/
 Union  Territories.  By  and  large  the
 States/Union  Territories  are  satisfied
 with  the  allocation,

 Telephone  Exchanges  in  M.P.

 2600.  SHRI  MADHAVRAO  SCIN-
 DIA;  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  any  programme  has
 been  chalked  out  for  setting  up  new
 Telephone  Exchanges  in  Madhya  2735
 desh  region  during  the  year  ‘1979-30.
 or  the  subsequent  year;

 (b)  if  so,  whether  he  will  consider
 the  proposal  for  setting  up  a  Exchange
 at  Ambah  city  in  District  Morena  of
 Madhya  Pradesh;  and

 (c)  if  so,  when?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD

 SUKHDEO  SAI):  (a)  A  programme
 is  under  preparation.

 (b)  and:  (c).  A  small  automatic
 exchange  of  35  lines  capacity  is  al-
 ready  working  at  Ambah  City  in
 District  Morena  of  Madhya  Pradesh.

 :
 प्रारम्भ  किया  है  ie
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 Creation  of  3  post  of  Director,  Postal
 Services,  Ambala

 2601,  SHRI  SAMAR  MUKHER-
 JEE;  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  there  were  two  poste
 of  Director,  Postal  Services  in  the
 year  975  in  North  West  Circle
 Arobala;

 (b)  whether  a  third  post  of  Direc-
 tor,  Postal  Services  was  sanctioned
 without  any  increase  in  number  of
 units;  and

 (c)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  Yes,  Sir,

 (b)  The  third  post  of  Director  was
 sanctioned  in  accordance  with  the
 prescribed  standards  when  the  num-
 ber  of  units  reached  28.

 (c)  The  question  doeg  not  arise.

 भारतीय  राष्ट्रीय  ट्रेड  पूरियन  कांग्रेस  द्वारा
 झास्योलभात्मक  दृष्टिकोण  हपभागा

 2602.  ero  रामजी  सिह  :  क्या  संसदोध
 कार्य  तथा  भ्रम  मंत्री  यह  बताने  की  कपा  करेंगे
 कि:

 (क)  क्‍या  सरकार  भारतीय  राष्ट्रीय
 देड  यूनियन  क्रेस  द्वारा  विभिन्न  समस्याश्नों
 के  संबंध  में  प्रान्दोलनात्मक  दुष्टिकोण  प्रपताने

 हेतु  पारित  किये  ग़ये  संकल्प  के  बारे  में  चितित

 है;

 (ख)  यदि  नहीं,  तो  उसके  कया  कारण

 है  भौर  सरकार  द्वारा  कमा  कदम  उठामे  जाने

 कु
 :  (तो  क्या  भारतीय  ट्रेड  यूनियन  कांग्रेस

 से  जहफोह  बटनाणों ें  मे  भी  हस्त  बे,
 झौर  ng
 ‘
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 (@)  यदि  हां,  तो  सरकार  द्वारा  इस
 बारे  में  क्या  कारवाई  करने  का  विचार  है  ?

 संतदीय  कार्य  तथा  भ्रम  मंत्री  (भो  'रयोगा

 बर्मा) :  (क)  शौर  (ख).  जी  हां,  सरकार

 इंटक  द्वारा  पास  किए  गए  प्रस्तावों  से  अवगत

 है

 (ग)  इस  प्रकार  की  कोई  भो  घटना

 इस  मंत्रालय  के  ध्यान  में  नहीं  लाई  गई  है  V

 (घ)  प्रश्न  नहीं  उठता  ।

 Agitation  by  P  &  ह  Employees  in  H.P.

 2603.  SHRI  DURGA  CHAND:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 ta)  whether  the  P&T  employees
 \orking  in  Himachal]  Pradesh  are  agi-
 tating  for  a  long  time  for  the  grant
 ci  Himachal  Pradesh  compensatory
 allowance  to  them;

 0)  if  30,  since  when  their  demand
 38  pending  before  Government;

 te)  what  decision  Guvernmenx:  have
 taken  on  their  demand;  and

 (ay  if  no  decision  has  been  taken,
 the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA- TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  ta)  Yes.

 +

 (b)  For  quite  sometime.

 Fy
 (c)  Government:  (Ministry  of

 Mance)  have  issued  revised  orders
 under  their  O.M.  No,  2004/3/75-E. IV  (8)  dated  (10-11-1978 -  including
 More  aria  of  the  State  for  eligibility of  this  allowance.

 a  In
 Slew

 7
 ton  doe  =  gs)

 news  the  au

 oye

 Bifurcation  of  North  Eastern  Postal  and
 Telecommunication  Circle

 2604.  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 bifurcate  the  existing  North  Eastern
 Posta},  &  Telecommunication  Circle
 into  two  separate  circles  one  for
 Assam  with  headquarters  at  Gauhati
 and  the  other  for  Tripura,  Meghalaya,
 Nagaland,  Mizoram,  Manipur  and
 Arunachal  with  headquarters  at
 Shillong;

 (b)  if  so,  what  steps  have  so  far
 been  taken  in  that  direction;  and

 (c)  whether  some  vested  interests
 are  trying  to  delay  the  bifurcation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  and  (b).  Yes,
 Sir,  such  a  proposal  has  been  made.

 (c)  The  matter  is  under  examina-
 tion.  No  such  vested  interests  have
 come  to  notice.

 Commission  paid  by  Stee]  Plants

 2605.  SHRI  O.  द  ALAGESAN:
 Will  the  Minister  of  STEEL  AND
 MINES  pleased  to  state:

 (a)  what  is  the  amount  of  selling
 agency  commission  paid  during  1976-
 77  and  i977-78  by  different  steel  plants
 on  the  sales/exports  of  their  products;
 ang

 (b)  the  names  of  the  parties  to
 whom  such  commission  has  been
 paid?

 काछ  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA|  MUNDA):  (a)  and
 (b),  Information  is  being  collected
 and  the  same  will  be  pltced  on  the
 Table  of  the  House,
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 Contracts  given  by  Hindustan  Steel
 Ltd.

 2606.  SHRI  छू  PRADHANI:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  names  of  parties  to  whom
 contracts  of  more  than  Rs.  l  crore
 were  given  by  Hindustan  Steel  Ltd.
 since  ‘1975-76;

 (b)  the  number  out  of  them  which
 have  been  completed;

 (c)  total  payment  made  to  each
 party  against  these  contracts:  and

 (da)  whether  work  is  likely  to  be
 completeq  according  to  schedule?

 THE  MINISTER  OF  STATE  IN
 FHE  MINISTRY  OF  STEEL  AND
 MINEs  (SHRI  KARIA  MUNDA):  (a)
 to  (d).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 Admission  to  M.B.B.S,  Course

 2607.  SHRI  KUSUMA  KRISHNA
 MURTHY:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  three
 applicants  for  admission  to  MBBS
 course,  under  the  Central  Govern-
 ment  Reserved  Quota,  for  the  978
 session,  were  nominated  to  the  Medi-
 cal  Colleges  at  Cuttack  and  Agra,
 although  they  did  not  fall  under  any
 of  the  categories  prescribed  for  the
 purpose  and  that  they  had  secured
 less  than  50  per  cent  marks,  the  mini-
 mum  eligibility  percentage;

 (b)  whether  there  were  several
 eligible  persons  among  the  applicants:

 :  (e)  whether  two  of  these  three
 nominees  are  close  relations  of  an
 official  in  the  Personal  staff  of  the
 Union  Health  Minister?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-

 DAMBI  PRASAD  YADAV):  (a)  and
 (b).  Yes.  Five  such  nominations.  were
 made  for  the  ‘1977-78  academic  ses-
 sion,  of  whom  three  had  less  than
 50  per  cent  marks.

 (९)  Yes.

 U.N.  Conference  of  Technica,  Coope-
 ration  among  Developing  countries

 2608.  DR.  MURLI  MANOHAR
 JOSHI:  Wilf  the  Minister  of  EXTER-
 NAL  AFFAIRS  be  pleased  to  state:

 (a)  whether  India  participated  in
 the  U.N.  Conference  on  Technical
 Cooperation  among  developing  coun-
 tries  held  in  the  Buenos  Aires  re-
 cently;  and

 (b)  if  so,  the  specific  proposals  and
 plan  of  action  finalised  in  the  Con-
 ference?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  Yes,  Sir.

 (b)  The  U.N.  Conference  on  Tec-
 hnical  Cooperation  among  Develop-
 ing  Countries  adopted  a  Plan  of  Act-
 tion  for  promoting  and  implementing
 such  cooperation,  The  plan  of  action  |
 recognises  that  the  promotion  and

 strengthening  of  collective  self-
 reliance  among  developing  countries

 through  exchanges  of  experience,  the
 pooling,  sharing  and  utilisdtion  of
 their  technical  resources  and  the
 development  of  their.  complimentary
 capacities  as  one  of  the  basic  object-
 fves  6f:such  cooperation,  Recom-
 mendations  were  made  at

 =  i ‘al,  regional  and  globa]  levels.
 recommendations  include  the  streng-
 thening  of  national  infarmation  ‘syse
 tems,  the  promotion  of  national  re-

 training  ‘centres  ‘thé  pro-

 ~
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 and  agricultural  projects  at  the  sub-
 regional  and  regional  levels  and  the
 creation  of  a  inter-governmental  re
 view  mechanism  at  the  global  level.
 A  copy  of  the  Buenos  Aires  Plan  of
 Action  is  available  in  a  printed
 publication  (UN  document  No.  A/
 CONF.79/!3/Rev.I)  which  has  been
 placed  in  the  Parliament  Library,

 Protest  to  Pakistay,  about  Infiltrators
 in  Kashmir

 2609.  SHRI  SHANKER  SINHJI
 VAGHELA:  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to
 State:

 (a)  whether  any  protest  -has  been
 lodged  with  the  Pakistan  Government
 about  Pakistani  infiltrators  in
 Kashmir;  and

 (b)  if  so,  the  particulars  thereof
 ang  what  has  been  the  response  of
 Pakistan  towards  this  protest?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA

 KUNDU)  :  (a)  and  (b).  While  certain
 individual  intruders  have  been  ap-
 prehended,  there  has  been  no  evi-
 dence  of  any  infiltration  from  Pakis-
 tan  in  Jammu  &  Kashmir.  The  need
 for  a  protest,  therefore,  did  not  arise.

 Appointment  of  Liaison  Officer

 2611,  SHRI-B.  ron  KAMBLE:  Will  the
 ,  Minister  of  PARLIAMENTARY  AF-

 PAIRS
 AND  LABOUR  be  pleased  to

 state;  हु  हु  रु

 (a)  how  many  Litison  Officers  are
 appointed  in  each  of  the  departments
 in  the  Ministry  of  Labour.  relating  to
 Tepresentation.  in.  services  for  the
 Scheduled  Castes  and  Scheduled
 Tribes  as  per  Government  Brochures,
 Chapter  5;:.and  since  when  each  of

 .  of  tareinted
 and  the  status  of  each

 ne  Liateon  “Olmos  under.  se

 lant
 of  the  seig  Brochure  during  the

 three  years,  submitted  to  the

 Secretary/Additionay  Secretary  etc.
 and  what  action  was  directed  by  the
 latter  and  whether  said  action  as
 directed  was  taken  and  with  whet
 result;  and

 (c)  whether  Government  propose
 to  lay  on  the  Table  of  the  House
 copies  of  the  said  reports,  directions
 and  the  action  taken  as  per  (b)  above
 and  if  not,  why  not?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  RAVINDRA
 VARMA):  (a)  One  Liaison  Officer  nas
 been  appointed  for  the  Ministry  of
 Labour  (Main  Sectt.)  and  one  each
 in  all  attached  and  subordinate  offices
 under  the  Ministry  of  Labour.  Infor-
 mation  in  respect  of  the  Ministry  of
 Labour  (Main  Sectt.)  and  Controller
 of  Accounts  is  given  in  the  Statement
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library.  See  No.  LT-2996  78).

 (b)  and  (c).  The  Liaison  Officer  of
 the  Ministry  of  Labour  (Main  Sectt.)
 conducteg  two  inspections  each  during
 the  years  +1976,  977  and  978  and  a
 statement  indicating  the  action  taken
 wherever  necessary  on  the  defects/
 points  raised  therein  is  given  in  the
 Statement  laid  on  the  Table  of  the
 House  [Placed  in  Library.  See  No.
 LT-2996/78].  Besides  this,  the  Liai-
 gon  Officer  of  the  office  of  the  Contro]l-
 Jer  of  Accounts  conducted  one  inspec-
 tion  in  978  but  no  defects  were  poin-
 ted  out.

 Similar  information  in  respect  of
 attached  and  subordinate.  offices  is  be-
 ing  collected  and  will  be  laid  on  the
 Table  of  the  Sabha  in  due  course.

 Cottage  Hospitals  in  Wardha  and
 Amraoti

 2612.  SHRI  SANTOSHRAO  GODE:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  ६०
 state:

 (a)  ig  Government  going  to  estab-
 lish  Cottage  Hosiptals  in  Wardha  and
 Amraoti  Districts  of  Mahareshtra;
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 (9)  ff  so,  the  criteria  for  establish-
 ing  Cottage  Hospitals;‘and  *

 (९)  which  are  the  places  selected
 for  the  Cottage  Hospitals  in  the  above
 two  districts.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV);  (a)  No,  Sir.

 (by  and  (c).  Do  not  arise.

 Visit  of  high  Dignitaries  to  India

 26\3.  SHRI  ANANT  DAVE:  Wilt  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  lay  a  statement  showing:

 (a)  the  details  of  heads  of  Govern-
 ments  and  States  and  Foreign  Minis-
 ters  of  foreign  countries  who  visited
 Indian  during  978  and  the  purpose  of
 their  visits;

 (b)  similar  Indian  dignitaries  who
 visited  foreign  countries  during  978
 and  purpose  of  their  visits;  and

 (c)  the  number  of  such  dignitaries
 who  visited  at  Government's  invita-
 tion  and  the  invitation  still  pending
 for  such  visits?

 TUE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDUW):  (a)
 to  (c).  Statements  ‘A’  and  ‘B’  giving
 details  of  such  visits  in  answer  to  (a)
 and  (b)  of  the  question  respectively
 are  laid  on  the  Table  of  the  House
 {Placed  in  Library.  See  No.  LT-2997/
 78)  The  purpuse  of  stich  visits  is  gehe~
 Yally  to  exchange  views  ofi  impartant
 bilateral  and  global  issues,  to  streng-
 then  friendship  ang  cooperation  and  to
 promote  -international  -understanding.
 Specific  purpose  of  some  of  the  im-
 portant  visits  of  Prime  Minister  and
 Foreign  Minister  are  also  indicate  in
 Hist  ‘B’.  Visit  of  important  dignitaries
 from  foreign  countries  te  India  ig  also
 intended  to  achieve  the  same  high
 purpose  of  forging  closer  bonds  of
 understanding  and  cooperation.  | he  i
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 So  far  as  978  is  concerned  the  Prime
 Minister  of  Singapore  is  due  to  visit
 from  the  l2th  of  December  for  five
 Gays.

 Medical  College  at  Salem

 26i4.  SHRI  R.  KOLANTHAIVELU:
 Will  the  Minister  of  HEALTI
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  Government  &re  aware
 of  the  crying  need  for  a  medical  col-
 lege  at  Salem  in  Tamil  Nadu  to  cater
 to  the  need  of  students  in  the  sur
 rounding  areas;

 (b)  if  so,  the  steps  proposed  to
 be  taken  to  set  up  such  college;
 and

 (c)  the  time  frame  envisaged  for
 finalising  implementation?

 THE  MINISTER  OF  STATE  iN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  and  (b).  There
 is  no  proposal  before  the  Government
 of  Indig  for  starting  an  additional
 Medical  College  in  Tamill  Nadu.  This
 ig  a  matter  for  the  State  Government
 to  consider  in  the  first  instance.

 (c)  Does  not  arise,

 Opening  of  a  Post  Office  in  Madan
 we  Park;  New  Detht

 te  2  ra  oe
 re  wit 26i5.  SHRI  98788  DESAI:  Wi

 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state;

 (a)  whether  the  proposal  for  open-
 ing'a  Post  Office'in  Masa  Park,  New
 Deni-7i0088  tus  been  finalised;
 fogs  ह  en  है

 (b)  if  $0;  the  steps  taken  by  Gov-
 ernment  te  open  the  said’  post  ae fo  Medan"  or’  in  the  Centrally
 located  buildings;  and  cee

 ree,

 AND

 Q

 ’

 #
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  Yes,  Sir.  The  sanction  for
 opening  of  a  Post  Office  at  Madan
 Park,  New  Delhi  has  been  issueg  On
 26-7-1978,

 (by)  and  (c).  Tenders  for  taking  on
 rent  suitable  accommodation  for  hous-
 ing  the  said  office  were  iavited,  but
 no  tender  was  received.  Eiforts  are
 however,  being  made  to  rent  suitable
 accommodation  by  contacting  the  resi-
 dents  of  that  area.  The  office  wil]  b2
 opened  as  soon  ag  suitable  accommoda-
 tion  is  available.

 Posting  of  Husband  and  Wife  at  one
 Station

 2616,  SHRI  K.  A.  RAJAN:  Will  the
 Minister  of  COMMUNICATIONS  ००
 pleased  to  state:

 (a)  whether  the  instruction  con-
 tained  in  the  circular  issued  by
 Department  of  Social  Welfare  regard-
 ing  posting  of  husband-wife  team  in
 the  same  station  is  being  followed  in
 the  Postal  Accounts  Organization;

 {by  if  so,  the  number  of  requests
 for  posting  at  one  station  received
 from  employees  having  working
 Spouses  since  Ist  April,  1976;  and

 (c)  the  number  of  requests  reject-
 ed/not  granted  indicating  name  of
 employees,  date  of  request  and  reasons
 for  rejection?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  .OF  COMMUNICATIONS
 (SHRI  NARHAR]  PRASAD  SUKHDEO
 SAI):  (a)  Yea,  Sir,  to  the  extent  pos-
 sible,

 (b)  28.
 oe  rh  aM  :

 &).  Information,  is,.  given  in  the

 Toe  gle,  28
 the.  -Table  of  the

 aioe
 in  Library.  See  No.

 LT-2098)784.  .  mo

 Visit  by  Steel  Minister  to  Foreign
 Countries

 2618.  SHR]  RAM  SEWAK  HAZART:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  he  visited  Asia,
 Romania,  West  Germany  and  Austria
 recently;

 (b)  if  so,  the  purpose  of  this  visit;
 and

 (c)  the  results  thereof?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIX):  (a)
 The  Minister  of  Steel  and  Mines.  Shri
 Biju  Patnaik  visited  the  USSR,  Romia-
 nia,  Hungary  and  Federal  Republic  of
 Germany  between  the  !0th  and  ‘Qist.
 October,  1973.  He  dig  not  visit  Aus-
 tria.

 (b)  and  (c).  The  purpose  oi  his
 visit  was  to  discuss  matters  of  mutual
 interest  in  order  to  strengthen  our
 economic  ang  industrial  cooperelion
 with  these  countries.  Some  of  the  im-
 portant  subjects  discussed  includei—

 Gi)  Soviet  assistance  for  technologi-~
 cal  and  productivity  improvements  in
 the  existing  Soviet  aided  steel  plants
 in  the  country,  expansion  of  the  capaci
 ty  of  the  Bhilai  and  Bokaro  Steel
 Plants,  establishment  of  a  new  shore-
 based  plant  at  Vishakhapatnam.  De-
 tailed  Project  Report  for  the  proposed
 Alumina  plant  in  Andhra  Pradesh
 based  on  East  Coast  Bauxite  deposits
 and  Joint  Indo-Soviet  Cooperation  in
 third  country  metallurgical  projects;
 and  closer  collaboration  in  resvect  of
 development  of  non-ferrous  minerals
 in  India.

 (ii)  export  of  iron  ore  from  India  to
 Romania  and  the  possibility  of  Roma-
 nian  assistance  for  a  new  shore-based
 integrated  steel  plant;

 (iti)  early.  submission  by  Hungary
 of  the  pre-investment  feasibility  study
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 for  the  Gujarat  Alumina  Project,
 equipment  correction  for  the  existing
 Korba  Aluminium,  Plant,  set  up  with
 Hungarian  assistance  and  collaboration
 between  Hungary  and  India  in  the
 fielg  of  manufacture  of  fluorescent
 tubes  and  Bus  bodies  and  also  in
 third  country  projects,

 (iv)  Possibilities  of  technical  and
 financial  cooperation  from  the  Federal
 Republic  of  Germany  in  sctting  up  a
 New  shore-based  integrated  steel  plant
 in  India,

 (v)  The  dialogue  with  USSR,  Roma-
 nia  and  the  Federal  Republic  of  Ger-
 many  as  well  as  U.K.  {which  Minister
 (Steel  and  Mines)  could  not  visit]  re-
 garding  the  setting  up  of  sho:e-based
 steel  plants  is  continuining.

 Hospitals  ang  Dispensaries  for
 Shalimar  Bagh  and  Pitampura

 2619.  SHRI  SHIV  SAMPAII  RAM:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  the  programme  Government  to
 provide  hospitalg  and  dispensaries  in
 (i)  Shalimar  Bagh  and  (ii)  Pitampura
 Residential  Scheme  of  D.D.A.;  and

 (b)  the  progress  go  far  made  in  pro-
 viding  these  facilities  there?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV);  (a)  and  (b).  In
 view  of  the  available  medical  facilities
 through  allopathic  dispensaries  in  the
 nearby  colonfeg  namely  Mangolpuri,
 Shakurpur  and  Wazirpur,  and  a  40
 bedded  Ayurvedic  Hospital  in  the
 nearby  Haiderpur  village;  there  is  at
 present  no  proposal  to  open  any  dis-
 pensary  in  Shalimar  Bagh  or  Pitam-
 pura  residential  Scheme,  of  the  Delhi
 Development  Authority.  The  Delhi
 Administration,  however,  have  plans  to
 establish  w  hundred  bedded  hospital  in
 Mangolpuri,  which  is  @  nearby  colony.
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 Carrying  Mall  by  Private  and  Govern-
 ment  Buses

 2620.  SHRI  RAJENDRA  KUMAR
 SHARMA:  Wik  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  there  ig  any  proposa}
 for  carrying  mail  by  private  as  well
 ag  Government  run  buses  in  the  rura)
 areas;  and

 (b)  if  so,  when  it  will  be  possible
 for  Government  to  take  a  decision  in
 this  regard  and  the  nameg  of  the
 States  where  this  system  would  be
 introduced  in  the  first  instance  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  and  (b).  The  P&T  Depart-
 ment  is  already  utilising  both  private
 and  Government  run  bus  services  for
 mai]  conveyance  to  rural  areas  all  over
 the  country.  As  such  the  question  of
 considering  any  separate  proposal  in
 thig  regard  in  respect  of  any  State
 does  not  arise.

 C.G.H.S.  Strike  in  Allahabad

 262i.  SHRI  छू,  LAKKAPPA:  Will
 the  Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  various
 categories  of  staff  in  CGHS  Allahabad
 went  on  strike  during  2978  and  if  5%
 the  details  thereof  and  what  was  the
 periog  of  strike  involved;  and

 (b)  how  the  period  of  strike  was
 treated  and  in  case  the  strikers

 bata} paid  for  that  period,.  under  wh
 authority  was  the  payment  made?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDANBE PRASAD  YADAV):  (a)  Yes,  Sir.
 Group  ‘C’  and  88  Group  ‘D’

 employer of  the  CGHS  in  pogr on  strike  for  ist  to  22nd  July,  aio Their  demand  was  for  the  transter  c the  Chieg  Medical  Officer,  2
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 (b)  The  period  of  strike  was  treated

 fs  leave  of  the  king  due  and  admi
 sible  and  leave  salary  was  paid  on  the
 aforesaid  basis  under  the  orders  of
 the  Government.

 Detection  of  Unlicensed  Radio  and
 T.V.  Set

 2622,  SHRI  SARAT  KAR:
 SHRI  ISHWAR  CHAUDHRY

 Wil)  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  Goverriment  have  de-
 tecteg  any  unlicenced  raidg  transis-
 tor  and  T.V.  sets  during  the  year  ‘1977-
 78;  and

 (b)  if  so,  the  number  of  unkicenced
 set  of  each  categ  detected  State.
 wise  and  the  amount  of  fine  realised
 on  that  account?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  .PRASAD  SUKH-
 DEO  SAI):  (a)  Yes,  Sir.  The  statistics
 are,  however,  collected  for  every
 calendar  year.

 (b)  A  statement  showing  the  num-
 ber  of  sets  detected  and  the  surcharge
 realized  in  each  Postal  Circle  is  laid  on
 the  Table  of  the  House.

 Statement
 Cente  cc

 Year  ending  नाथ
 S.No.  Name  of  ‘Girel  Drtections  Detcctions

 made  of  made  of
 unlicensed  unlicensed
 radio  =  &  =  TV.  sets.
 transistor sets.

 t  Andhra  .  24,799
 2  Bihar,  28,012
 3  Dthi  kl,  6175,  598
 4  Gujarat.  27,008  32 ३;  की: 5  Je  &  Re  न  नि  क्र  .  2,740  2
 6  Kerala  ,  A  .  7780

 7  Kamataka  rr re  27,305  2
 8  Msharashtra  .  95.480  है  592
 9  Madhya  Pradesh.  16,248,  a to  North  Eastern  45588  |

 met it  North  Western  35,740
 tz)  Orissa  a  99965,
 33  Rajasthan

 meer  36
 4  Tamil  380551  0
 5  Utter  Pradeh  5,906  Bg
 जह  West  Rehgal  २०  «  96,010,  80 हि  t

 Toran  :  a  9,62,38t  1,393
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 Indian  Preposa}  for  Liberation  of
 Namibia

 2623.  SHRI  HARI  VISHNU
 KAMATH:  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  India  hag  submitted  ०
 proposes  to  submit  any  concrete  pro-
 posals  for  consideration  by  the  current
 33rd  Session  of  U.N.  General  Assemb-
 ly  and  the  Security  Council,  for  the
 Liberation  of  Namibia  (South  West
 Africa)  from  South  Africa’s  racist  im-
 perialism  and  for  ending  the  Smith
 minority  regime  in  Zimbabwe  (Rhode-
 sia);

 (b)  if  so,  the  details  thereof;  and
 (९)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHR]  SAMARENDRA  KUN-
 DU):  (a)  to  (०).  With  regard  to  the
 settlement  of  the  problems  of  Namibia
 and  Zimbabwe,  our  policy  has  always
 been  to  support  any  initiativ>  aimed  at
 bringing  about  a  peaceful  transition  to
 genuine  independence  based  on  majori-
 ty  rule,  which  is  acceptable  to  the  par-
 ties  directly  jnvolved  namely  the  lib-
 eration  movement  and  the  colonial
 power  concerned.  Our  action  in  this
 matter  is  coordinated  with  the  Libera-
 tion  movements  namely  SWAPO  of
 Namibia  and  the  Patriotic  Front  of
 Zimbabwe  and  also  the  frontline
 States  of  Southern  Africa,  India  has
 consistently  supported  the  relevant  UN
 Resolutions  aimed  at  securing  genuine
 decolonization  in  Zamibia  and  Zim-
 babwe.  India  co-sponsored  and  intro-
 duced  the  latest  UN  Security  Council
 Resolution  on  Namibia  No.  439  (1978)
 which  inter  alia  demands  that  South
 Africa  cooperate  with  the  Security
 Council  and  the  UN  Secretary  General
 in  the  implementation  of  its  Resolu-
 tions  on  Namibia  and  warns  South
 Atrica  that  its  failure  to  do  so  would
 compel  the  Security  Council  to  initiate
 action  regarding  sanctions;  on  Zimb-
 abwe  India  supported  the  Security
 Council  Resolution  No.  422(1978)
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 which  inter  alia  calls  upon  the  U.K.
 to  bring  to  an  end  the  illegal  mino-
 rity  regime  in  Rhodesia  and  to  effect
 genuine  decolonization  of  the  terri-
 tory  in  accordance  with  the  relevant
 UN  Resolutions.

 free  कारखाना

 2624.  श्री  सुभाष  झ्राहणा  :  कया
 स्वास्थ्य  और  परियार  कल्याण  मंत्री  यह  बताने
 की  कृपा  करंगे  कि  :

 (क)  मध्य  प्रदेश  के  बेतूल  जिले  में
 रबड़  का  सामान  और  निरोध  बनाने  के  लिए
 केन्द्र  य सरफार  द्वारा  स्वीकृति  प्राप्त  कारखाने
 की  स्थापना  संबंधी  निर्माण  कार्य  कब  से
 आरंभ  हो  जाएगा  ;  शौर

 (ख)  कारखाना  पूरा  होने  पर  इससे
 कितने  व्यक्तियों  को  रोजगार  मिलेगा  ?

 स्वास्थ्य  झोर  परिवार  कल्याण  मंत्रालय
 में  शाक््य  मंत्री  (भरी  जगवस्यो  प्रसाद  यावव)  :

 (क)  इस  नये  संयंत्र  के  लिए  किस  प्रकार  की
 टेक्नालाजी  इस्तेमाल  की  जाए,  इसका  प्रध्ययन
 करने  भर  इसके  बारे  में  निश्वय  करने  के  लिए
 विशषज्ञों  का  एक  पैनल  बनाया  गया  था  |
 इस  पैमल  ने  प्रपना  कार्य  पूरा  कर  लिया  है  प्रोर
 इसकी  रिपोर्ट  की  प्रतीक्षा  की  जा  रही  हैं।  धागे
 कारंबाई  करने  का  प्रश्न  टेक्नालाजी  की  किस्म
 शौर  उसे  प्राप्त  करने  से  जुड़ा  हुआ  है  t

 (ख)  इस  नए  संयंत्र  क ेलिए  किस  किस्म
 की  टक्‍नालाजी  इस्तेमाल  की  जाती  है,
 यह  प्रश्न  इस  पर  निभेर  करेगा

 Malariclogiet

 2625.  CHAUDHARY  BALBIR
 SINGH:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  there  are
 ५

 only  - few  Malariologist  in.  India  .at:  presen’  J
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 (b)  if  so,  the  reasons  thereby  and
 the  number  of  such  Malariologist
 exists  at  present  in  India;

 (c)  the  action  taken  to  increase
 the  number  keeping  in  view  of  spread
 of  malaria  in  the  various  States  in
 the  country;

 (d)  whether  it  is  also  a  fact  that
 research  work  on  Malaria  has  been
 given  up  since  1958,  if  so,  the  reasons
 thereby:

 (e)  whether  Government  has  _  re-
 ceived  complaints  and  seen  news
 papers  reports  from  time  to  time
 that  DDT  is  ineffective  in  killing
 Malaria;  and  —

 (f)  if  so,  the  steps  taken  or  to  be
 taken  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRi  JAG-
 DAMBI  PRASAD  YADAV).  (a)
 Yes,  there  is  a  shortage  of  experienc-
 ed  and  trained  malariologists  in  the
 country,

 (b)  Due  to  spectacular  success  in  the
 Malaria  Eradication  Programine  dur-
 ing  early  sixtees,  when  the  total  inci-
 dence  came  down  to  only  about  one
 lakh  cases,  the  training  of  Malariolo-
 gists  became  g  low  priority.  The  pre-
 viously  trained  and  experienceg  mal-
 ariologists  have  since  retired  or  been
 trahsferred  to  other  health  program-
 mes.  The  exact  number  of  malariolo-
 gists  available  in  the  country  is  not
 readily  available  88  such  officers  are
 drawn  from  the  general  health  cadres
 of  the  States  and  the  Centre.

 (०)  The  National  Institute  of  Com-
 Municable  Diséases,  Delhi,  hag  in-

 the  nn  of  .tyaining  cour-
 in  malpaiclogy  Training  ig  also

 given  in  advance  entomology/malaria

 ae  ts
 for  increasing  the  man.

 to  the  requirement,  of  the
 ‘aiitiict  and’  Higher  level  officers  for
 ‘the  Matlona)’  Malaria  Eradication  Pro-
 ‘@ramme,  In  ‘addition,  ad-hoc  training

 courses  for  the  Medical  Officers  of
 Hospitals  and  of  officers  needed  for
 containment  of  P.  Falciparum  malaria
 are  also  conducted.

 (d)  Due  to  success  of  the  Malaria
 Eradication  Programme  in  early  six-
 tees,  research  on  malaria  also  received
 low  priority  at  that  time.  However,
 with  the  resurgence  of  m@laria  in  the
 country,  schemes  for  research  in  Mal-
 aria  have  been  taken  up,  ‘14,  such
 schemes  were  sanctioned  jn  1977  to
 Indian  Council  of  Medical  Research
 and  research  is  conducted  at  the  Na-
 tional  Institute  of  Communicable  Dis-
 eases,  Delhi;  Post  Graduate  Institute,
 Chandigarh;  School  of  Tropical  Medi-
 cines,  Calcutta;  by  the  National  Mala-
 ria  Eradication  Programme  and  other
 Organisations.

 (e)  Yes,  Malaria  carrying  mosqui-
 toes  have  developed  resistance  of  dif-
 ferent  degrees  to  DDT  in  some  areas
 of  the  country.  However,  this  insecti-
 cide  continues  to  be  effective  in  cont-
 rolling  the  disease  in  major  parts  of
 India,

 (१)  Wherever  the  vector  is  resis~
 tant  to  DDT,  alternative  insecticides,
 like  BHC/Malathion,  are  supplied.

 भारतोय  बूतावासों  हारा  हिन्दी  का  प्रयोग

 2626.  शी  नंवाथ  सिह  चोहान  :  क्या

 विदेश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  मंत्नालय  को  'चिदेश  स्थित

 भारतीय  दूतावासों  से  हिन्दी  में  पत्र  प्राप्त

 हो  रहेहैं  ;

 (ख)  गत  दो  धर्षों  के  दौरान  उनसे  हिन्दी
 में  प्राप्त  पत्रों  की  प्रतिशतता  कितनी  है  ;

 (ग)  भारत  के.  उन  राजदूतों  भप्रथवा

 उच्चायुक्‍तों  के  नाम  क्या  हैं,  जिन्हें  हिन्दी  का

 ज्ञान  नहीं  हैं  ;  भौर
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 (%)  क्‍या  साम्यवादी  देशों  झौर  जमन
 जनवादो  गणराज्य  स्थित  भारतीय  दूतावासों
 में  हिन्दी  में  कार्य  किये  जाना  सुनिश्चित  करने

 के  लिए  कुछ  प्रयास  किये  गये  हैं  ।

 विदेश  मंत्रालय,  भ  राज्य  मंत्रों  (भी
 समरेख  कुण्ड):  (क)  भोर  (ख)  जी,  हां।
 लेकिन  ऐसे  पत्नादि  की  संख्या  भ्रधिक  नहीं  है  ।

 (ग)  हमारे  सभी  राजदूतों/हाई
 कमिश्नरों  को  न्यूनाधिक  मात्रा  में  हिन्दी
 का  ज्ञान  है

 (घ)  हमने  विदेश  स्थित  अपने  सभी
 मिगन  को  हिन्दी  का  सहायक  साहित्य  उप  7ब्ध
 करा  दिया  है  जिससे  कि  उनके  काम  में  सुविधा-
 पूबंक  हिन्दी  का  प्रयोग  किया  जा  सकें;  हमने
 झपने  बहुत  से  मिणनों  को,  जिनमें  जमंन
 जनवादी  गणराज्य  और  दूसरे  पूर्व  यूरोपीय
 देशों  में  स्थित  मिशन  भी  शामिल  हैं,  हिन्दी
 टाइपराहटर  भी  भेजे  हैं  ।

 बधिक  प्रतियेदत

 2627.  शी  ato  एस०  नेगी:  क्या
 संसदीय  कार्य  तथा  भ्रम  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  श्रम  मंत्रालय  तथा  उससे  सम्बद्ध
 झौर  उसके  भ्रधीनस्थ  कार्यालयों  ने  धर्ष  977
 के  दोरान  कितने  वाबिक  प्रतिवेदन  तैयार
 किये  ;

 (ख)  उनमें  से  कितनों  का  हिन्दी  में

 प्रनुवाद  किया  जा  रहा  हैं  भौर  कितनों  का

 भ्नुवाद  किया  जा  चुका  है  ;

 (ग)  शेष  प्रतिवेदनों  को  हिन्दी  में

 प्रनुक्ति  न  किये  जाने  के  क्‍या  कारण  हैं  भौर
 उसके  लिए  कौन  उत्तरदायी  है;  भौर

 ि)  क्‍या  प्रतिबेदनों  का  हिन्दी  में  भ्रनुवाद
 ने  करने  पर  राजभाषा  भ्रप्तिनिमम  तथा  गृह
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 मंत्रालय  द्वारा  जारी  किये  गये  झादेशों  का
 उल्लंधन  नहीं  होता  ?

 संसदोध  कार्य  तथा  ह. ल  मंत्री  (भी
 रीना  वर्मा)  (क)  :  8

 (@)  हिन्दी  में  भ्रनुधाद  हिन्दी  में  प्रनुताद
 किया  जा  रहा  है  किभज  रहा  ह

 6  2

 (7)  शेष  दो  रिपोर्टाके  श्रनवाद  के
 लिये  कार्यवाही  की  जा  रही  है  ।

 (घ)  प्रश्न  नहीं  उठता  t

 Medical  Facilities  to  Flood  Affected
 Population

 2628.  SHRI  RAJ  KRISHNA  DAWN:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state;

 (a)  what  effective  steps  have  been
 taken  by  the  Government  of  India  to
 extend  immediate  medical  facilities
 to  the  flood  affected  population  ०
 West  Bengal;

 (b)  whether  Government  have
 supplieg  any  increase  quota  of  vac-
 cines  for  cholera,  typhoid  and  other
 communicable  diseases  to  check  the
 spread  of  epidemics  in  flood  affected
 West  ‘Bengal;  and

 (c)  whether  any  medical  team
 from  the  Centre  has  visited  the  State
 to  study  on  the  spot,  the  essential
 medical  requirements  or  not?

 THE  MINISTER  OF.  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)
 The  supply,  on  credit  payment  .basis,
 of  essential  medicines,  disinfectants,
 insecticides  and  vaccines.  te.  the

 400  4५ ernment  of  West  Bengal,was  arrange:
 Wn
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 for  providing  immediate  health  and
 medical  relief  to  the  flood  affected
 population.

 86

 (b)  ‘The  value  of  medicines,  disin-
 festants  and  vaccines  supplied  so  far
 ig  ag  under: —

 edical (i)  Essential  medicines,  disinfec
 equipment

 (ii)  Vaccines  :
 (a)  Anti-cholera

 (h)  Tab,

 *  Rs.  29535,000]-

 70,583 750°  ML  Rs,  7,855  559/°
 7,02,000,  ML

 TOTAL  :  Rs,  37300,559/-

 All  the  vaccines  manufacturing  re-
 sources  have  been  harnessed  for
 meeting  the  increased  demands  of  3
 million  ML  and  7  million  ML  in  res-
 pect  of  anti-cholera,  anti-typhoid  vac-
 eines  respectively,  by  stepping  up  their
 production.

 (c)  Minister  of  State  for  Health,
 Director  Genera]  of  Health  Services
 and  Additional  Secretary  (Health)
 visited  the  flood  affected  areas  of  West
 Bengal  and  discussed  the  various
 problems  with  the  Health  Minister,
 Chief  Secretary,  Health  Secretary  and
 the  Director  of  Health  Services,  West
 Bengal,  Director,  Civil  Defence  (Medi-
 cal)  of  Directorate  General  of  Health
 Services  has  also  visited  the  flood  af-
 fected  areas  of  West  Bengal  and  ren-
 dered  suitable  advice  and  assistance
 for  undertaking  necessary  health  and
 medical  relief  measures.  The  Assis-
 tant  Director  General  (Cholera)  of
 the  Directorate  General  of  Health  Ser-
 vices  visited  West  Bengal  twice  as
 the  medical  member  of  the  Central
 Study  Teams  for  conducting  on-the-
 spot  assessment  of  the  health  and
 medical  relief  measures  undertaken  by
 the  State  Government  and  to  recom-
 mend  Advance  Plan  Assistance.

 STD  from  Delhi  to  Visakhapatnam

 2629.  SHRI  V.  KISHORE  CHAN-
 DRA  8,  DEO;  Will  the  Minister  of
 COMMUNICATIONS  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  have  STD  facility  from  Delhi  to

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  _  SAI):  (a)  and  (b).
 Yes,  Sir.  This  facility  will  be  available
 after  Delhi  and  Vijayawada  Trunk
 Automatic  Exchanges  are  inter-linked.
 This  is  likely  to  be  completed  m
 next  2-3  years.  Night  STD  from  Visha-
 khapatnam  to  Delhi  is,  however,  pro-
 posed  to  be  introduced  during  1979.

 Discussions  held  with  Foreign
 Minister  of  Indonesh&

 2630.  SHRI  D.  AMAT:
 SHRI  SUBHASH  CHANDRA

 BOSE  ALLURI:
 Will  the  Minister  of  EXTERNAL

 AFFAIRS  be  pleased  to  state;
 (a)  the  nature  of  discussions  held

 with  the  Foreign  Minister  of  Indo-
 nesia  who  visited  in  November  78;
 and

 (b)  what  js  the  outcome?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU);  (a)  and  (b).  The  Foreign
 Minister  of  Indonesia  Prof.  Mochtar
 Kusumaatmadja  visited  Delhi  from
 November  4  to  16,  978  as  leader  of
 hig  country’s  delegation  for  the  3th
 roung  of  bilateral  talks  between  India
 and  Indonesia  to  review  the  interna-
 tional  situation  and  to  discusg  prob-.
 lems  of  bilateral  interest,  The  discus



 87  Written  Answers

 Sions  underlined  the  general  similari-
 ty  of  views  of  India  ang  Indonesia  on
 various  international  problems  and
 provided  an  oportunity  to  further
 strengthen  the  existing  friendship  and
 understanding  ag  well  as  help  promote
 further  cooperation  in  various  fields,

 Printing  of  Passport  Forms  in
 Regional  Languages

 2631.  SHRI  F,  छ,  GAEKWAD:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  have
 taken  a  decision  to  print  passport
 application  forms  in  all  the  Indian
 languages;  and

 (b)  if  not,  whether  this  question
 ig  under  consideration  and  when  a
 final  decision  is  likely  to  be  taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  and  (b).  The  matter  is
 under  consideration  end  a  decision  in
 this  regard  is  expecteg  to  be  taken
 goon.

 Hunger  Strike  by  Telephone  Operators
 in  Araria,  Bihar

 2632,  SHRI  HALIMUDDIN  AH-
 MED:  Will  the  Minister  of  COMMUNI.
 CATIONS  be  pleased  to  state.

 (a)  whether  telephone  operators
 of  Araria  in  Bihar  were  on  hunger
 strike:

 (b)  if  so,  the  reasons  therefor;
 (c)  whether  Government  have

 taken  any  step  thereof;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  to  (a).  77९
 required  information  is  being  collect-
 ed  ang  will  be  placed  on  the  Table  of

 Lok  Sabha.

 DECEMBER  7,  978  Written  Answers  88

 Requirement  of  Steel  in  Madhya
 Pradesh

 2633.  DR,  LAXMINARAYAN  PAN-
 DEYA:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleaseg  to  state:

 (a)  what  is  the  requirement  of
 iron  and  steel  in  Madhya  pradesh;

 (b)  whether  the  Government  cf
 India  allotted  Steel  and  Iron  as  per
 demand  of  Madhya  Pradesh  State;  and

 (c)  if  not,  why  and  what  measures
 have  been  adopted  by  Government  to
 meet  the  requirement?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 and  (b).  State-wise  figures  of  require-
 ment  or  demand  for  iron  and  steel  are
 not  available.  As  there  is  no  statutory
 control  on  distribution  of  iron  and
 steel  at  present,  the  question  of  any
 “allotment’  ‘does  not  arise.

 (c)  Supplies  of  steel  to  small  scale
 units  are  routed  through  the  Small
 Scale  Industries  Corporations.  The
 steel  requirements  of  such  units  in
 Madhya  Pradesh  are  to  be  met  main-
 ly  by  the  M-P.  Laghu  Udyog  Nigam
 Limited.  Supplies  to  the  Nigam  have
 considerably  been  stepped  up.  Des-
 patches  to  the  Nigam  during  the  first
 six  months  of  the  current  financial
 year  are  more  than  the  total  supplies
 made  during  the  full  year  of  ‘1977-78
 Steps  are  under  way  to  further  increa-

 the  supplies  during  the  second-half
 of  the  current  year.

 Recommendations  of  the  Committee
 of  Development  Ceas

 2634,  SHRI  PRADYUMNA  BAL

 SHRI  SHANKER  SINHJI
 VAGHELA

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state;

 postin

 ose
 (a)  whether  a

 ३३४१४  ; umperative  for  promotl
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 ment.  of  minerals  and  mineral  bearing areas

 (b)  whether  Government  have  con-
 sidered  the  recommendations  of  the
 Committee  of  Development  Cess;  and

 (c)  when  Government  propose  to
 give  effect  to  the  recommendations?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 and  (b).  Government  have  considered
 the  recommendations  of  the  Commit-
 tee  on  Development  Cess,  but  have
 Not  come  to  any  conclusion  regarding
 the  levying  of  such  a  cess.

 (९)  Since  a  decision  to  levy  a  Deve-
 lopment  Cess  is  related  to  the  amen-
 dment  of  the  Mines  and  Minerals
 (Regulation  and  Development)  Act,
 1957,  it  is  not  possible  to  lay  down  a
 specific  time  limit.

 मलेरिया  का  उन्मूलग

 635.  भी  झनस्तराम  जायसवाल  :
 ब्या  स्वास्थ्य  जौर  परिवार  कल्थाण  मंत्री
 यह  वलाते  क॑  कृपा  करेंगे  कि  :

 (क)  क्या  देश  से  मलेरिया  का  उन्मूलन
 करने  की  सरकार  की  योजना  की  प्सफलता

 मई  राशि  को  किन-किन  राज्यों  ने
 किया  झौर  इसके  क्या  कारण  हैं  ,  $

 (घ)  वित्तीय |  i976-77
 78  के  दौरान  ;  भ्रप्नेल,  19788  30
 978  तक  मलेरिया  के  उन्मूलन

 विश्व  स्वास्थ्य  संगठन  से  कितनी  घिर
 झन्य  सहायता  प्राप्त  हुई  भौर  इस-
 प्रत्येक  राज्य  को  कितनी-कित
 गई  ?

 स्वास्थ्य  और  परियार  कल्याण  मंत्रा
 राज्य  मंत्री  (भी  जगदस्यी  प्रसाद  भाद
 (क)  जी,  नहीं  ny

 (@)  शौर  (ग).  राष्ट्रीण
 उन्मूलन  कार्यक्रम  एक  केद्ध  प्रायो
 है  ।  प्रश्नगत  भ्रवाधि  में  इस  योज
 खर्च  किया  गया,  वह  इस  प्रकार

 4555,  92 1976-77

 1977-78  ‘5848,  37<

 1978-79  7402.007
 (आवंटन)

 वर्ष  1976-77  श्रौर  1977-  78  केर्रा
 किए  गए  राज्यथार  ग्राबंटन  और  खच '
 विवरण  सभा  पटल  पर  रखा  गया  है।  [नं
 लग  में  रखा  गया।  बेखिए  संख्या  एल
 2999/78]  |  सामान्यतया  प्रचालन  सं

 खर्च  राज्य  सरकारों  द्वारा  किया  जातः
 |

 का  कारण  बित्तीय  संसाधनों  की  कमी  है  ;

 (ख)  यदि  हां,  तो  केन्द्रीय  तथा  राज्य
 सरकारों  ने  वर्ष  976—77  शौर  1977—
 78  के  दौरान  पुृथक-पुथक  रूप  से  मलेरिया
 पर  नियंत्रण  करने  के  लिए  कितनी-कितनी  सामग्री  _था  उपकरण  की  व्यवस्था  श्र
 राशि  चे  को  है  और  बर्ष  1978-79 & के
 दौरान  कितनी-कितमी  राशि  खर्च  करने  का

 केन्द्र  सरकार  द्वारा  की  जाती  है  V

 विचार  है
 (घ)  राष्ट्रीय.  मलेरिया

 कार्यक्रम  के  लिए  विश्व  स्वास्थ
 बैठक,  गोष्ठियां  भ्रायोजित  करने,  किट

 (ग)  वर्ष  1976-77  शौर  1977—
 8  के  दौरान  मलेरिया  उन्मूलभ  के  लिए  दी
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 ver  खरीदने.  छात्तवृत्तियां  प्रदान
 :  प्ल्पाधधिक  परामशेदाता  उपलब्ध

 लए  सहायता  मिलती  है।  बे  976:
 गैर  978  के  दौरान  जो  सहायता
 है  इस  प्रकार  है  io

 6—49,700  डालर

 Fe beet  45,795  डालर

 978—  250,000  डालर
 अनुरोध  किया  गया  है)

 त्म  सहायता  के  स्वरूप  को  देखते  हुए
 रकम  का  राज्यवार  ब्यौरा  देना

 नें  है।

 के  मूल्यों  के  बारे  में  गोति
 »

 नो  रामानन्द  'लिवारी  ४ क्या

 डान  मंत्री  यह  बताने  की  कपा

 )  इस्पात  के  मुल्य  निर्धारित  करने

 ह  जाने  वाली  नीति  क्‍या  है;  भोर

 क्या  इस्पात  उत्पादन  क्षेत्रों  के
 को  भश्रत्याधिक  पिछड़ा  हुआा  क्षेत्र

 मलो  जाता  है  उक्त  नीति  के  का  रण  सम्बनि
 मों  में  कंचित  रहते  हैं  ?

 इस्पात  झौर  खान  मंत्रालय  में  राज्य  मंत्री

 ्ड्या  स॒ुष्ठा)  :  (क)  इस्पात  के

 ष्वत  करते  समय  अन्य  बातों  के

 म्नलिखित  बातों  को  ध्यान  में

 हुँ

 जादन  लागत  ;

 be  उत्पादकों  को  उचित  लाभ  t

 3.  इस्पात  उद्योग  के  प्राधुनिकीकरण,
 पुन:  स्थापन  तथा  विकास  के  लिए  पर्याप्त
 संसाधन  जुटाना  जिससे  कि  बजट  पर  इस
 उद्योग  की  निभरता  को  कम  किया  जा  सके  ;
 और

 4,  प्रे  देश  में  एक  जसे  मूल्य  पर  इस्पात
 की  सप्लाई  धुनिश्चित  करना  ।

 (ख)  जी  नहीं  t

 Telephone  Connections  in  West
 Bengal

 2637.  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  COMMU-
 NICATIONS  be  pleased  to  state:

 (a)  the  number  of  persons  enjoying
 telephone  facilities  at  present  in  West
 Bengal,  District-wise;

 (b)  the  number  of  applications  for
 the  telephone  facilities  pending  up-to-
 date,  District-wise  in  the  State;

 (c).  the  action  taken  up-to-date  to
 meet  the  demand;  and

 (dy  the  action  taken  to  modernise
 the  communication  system  in  the
 State?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNCA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  to  (d).  Infor-
 mation  is  being  collected  and  will  be
 placed  on  the  Table  of  the  House.

 Mentally  Il  Persons

 2638.  SHRI  RUDOLPH  RODRI.
 GUES  ;  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state

 (a)  how  many  mentally  ill  persons
 are  currently  detained  in  Tihar  Jail
 and.  the  periods  for  which  they  have
 been  so  detained
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 (b)  whether  the  medical  attention
 of  these  mentally  ill  persons  receive
 in  Tihar  Jail  is  considered  adequate
 by  Government;  and

 (c)  whether  there  igs  any  proposal
 to  restrict  the  time  period  for  deten-~
 tion  in  the  jail  of  those  mentally  ill
 persons  who  are  not  convicts  or
 prisoners?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH
 AND  FAMILY  WELFARE  (SHRI
 JAGDAMBI  PRASAD  YADAV:  (a)
 As  on  30th  November,  ‘1978,  forty
 mentally  ill  persons  are  detained  in
 Tihar  Jail.  Their  names  ang  date  of
 admission  have  been  indicated  in  the
 list  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-3000/

 78)

 (b)  Yes.

 (९)  Yes.  The  Mental  Health  Bill,
 978  as  reported  by  the  Joint  Commit-
 tee  of  Parliament  contains  provisions for  periodical  inspection  of  mentally ill  persons,  and  their  discharge  under
 certain  conditions  like  recommenda-
 tions  of  Medical  Officer,  on  request,  on
 the  undertaking  of  relatives  and
 Hs  etc.

 Chromite  Mining  in  Orissa

 2639.  SHRI  GANANATH  PRA-
 DHAN:  Will  the  Minister  of  STEEL AND  MINES  be  pleased  to  state:

 (a)  the  total  quantity  and  value  of
 chromite  ore  extracted  from  the  mines in  Orissa  during  976—78;

 (b)  the  manner  in  which  the  ore
 Was  utilised;

 (c)  whether  there  ig  any  proposal under  Government's  consideration  for
 setting  up  an  industrial  unit  in  Public
 Sector  so  as  to  make  best  use  of  the
 locally  available  chromite  ore;  and

 (३)  if  so,,the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):(a)
 The  relevant  figures  are  given  be-
 low:

 Year  Production  Value
 (in  (Rs.  in

 tonnes)  lakhs)

 7976  .  3,89,229  7936
 3977  मु  3.18,533.  7665
 978  1:  576,552  943 !

 (January—September)

 (b)  The  chromite  ore  extracted  from
 the  mines  in  Orissa  was  utilised  for
 meeting  export  demand  and  internal
 requirements  of  ferro-chrome,  refrac-
 tory  and  chemical  industries.

 (c)  and@  (d).  A  proposal  for  setting
 up  8  ferro  chrome/charge  chrome
 plant  for  utilisation  of  the  ore  fines  is
 at  present  under  consideration.

 Meetings  of  Consultative  Committees

 2640.  SHRI  UGRASEN:  Will  the
 Minister  of  LABOUR  AND  PARLIA-
 MENTARY  AFFAIRS  be  pleased  to
 state:

 (a)  the  number  of  Consultative
 Committee  meetings  attached  to  vari-
 ous  Ministries  held  during  the  preced-
 ing  inter-session  period  of  Parliament;
 and

 (b)  the  venue  and  dates  of  these
 meetings?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA)  :  (a)  23
 meetings  of  the  Consultative  Com-
 mittees  attached  to  Ministries  were
 held  during  the  inter-session  period
 September-November,  1978,

 (b)  Statement  is  enclosed.
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 STATEMENT
 Dates  and  yenut  of  the  Mestings  of  different  Consultatine  Committees  held  during  he

 inter-Sassion  Poried  September—  November,  1978

 S.No.  Name  of  Ministry/Deptt.  Dae  of  Venue
 mecting

 t  Commerce,  Civil  Supplics  and  Cooperation.  Ons  New  Delbi
 8  Home  Affairs,  5  wg  »  ०»  le  »«  द  pio-78  सिल्क  Delhi

 3  Agriculture  and  Irrigation  .  नि  1610-78  ‘New:  Dethi
 4  Education,  Social  Welfare  and  Culture.  हे  18-10-78  New  Delhi

 ig-I0-78
 5  External  Affairs.  ?  19-10-78  =  New  Delhi
 6  Planning  ateto7B  7  New  Delhi
 7  Shipping  and  Transport  .  :  Sza-t0-98  Goa

 &  {aformation  and  Broadcasting  डर  25-t0-78  =  New  Delhi
 9  Defence  हे  ;  की  .  <i  बी  ‘i  ®25-'0-78  —  Shillong

 0  Railways  ढ  ‘  x  %26-r0-78  Shillong
 बा.  Petroleum,  Chemicals  and  Fertilizers  *  .  afi-ca-78  9  New  Delhi

 27-10-78
 t2  Steel  and  Mines,  .  नि  27-t0-78  New  Delhi

 t3  Communications  27-10-78  =  New  Delhi
 {i  t0-78,

 ‘4  Works  ant  Housing  &  Supply  and  Rehabilitation  शुनाान्ाती  9  New  Delhi

 5  Energy...  ww  «  बुना-8.  New  Delhi

 736  Tourisin  and  Civil  Aviation  .  .  Mgtt-78  Goa

 7  Health  and  Family  Welfare  6  ww  वए 1-8.  Madras

 48  Finance  ‘i  #  w  @  Ber 1-78  New  Delhi

 79  Law,  Justice  and  Company  Affairs.  wwe  हैनान  New  Delhi

 go  Labour.  gri-78  New  Delhi

 at  Industry.  +  नि  नि  नि  न  हनन  New  Delhi

 a2  Home  Affairs.  ww  apr  New  Delhi

 ag  Atomic  Energy,  Space  and  Electronics  and  Science  and
 Technology,  «wwe,  RRB  New  Deli

 rece  erceteceenein innseneserennnemiiesnnenaaansinangecenseiantantn ne
 *Excluding  days  devoted  for  official  visits,



 ‘3641,  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news  item  captioned
 ‘Adequate  supply  of  Zinc  urged’  pub-
 lished  in  the  Economic  Times  (New
 Delhi  Edition)  dated  the  0th  Novem~
 ber,  ‘1978;  and

 (०)  what  action  has  been  taken  to
 ensure  adequate  supply  of  zinc  oxide
 to  manufacturers  to  meet  the  growing
 need  of  this  item?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 Yes,  Sir.

 (b)  Zine  is  not  under  distribution
 control.  The  actual  users  are  partly
 drawing  their  requirement  directly
 from  indigenous  producers,  namely,
 M/s.  Hindustan  Zine  Ltd.  a  Public
 Sector  Undertaking,  and  M/s.  Cominco
 Binanj  Zine  Ltd.,  in  the  Private  Sector,
 and  partly  from  imported  zinc  sup~
 Plied  directly  by  the  Minerals  and
 Metals  Trading  Corporation  of  India
 Ltd.  A  few  months  ago  there  was
 Some  difficulty  faceg  by  MMT'C  on  ac-
 count  of  congestion  at  some  of  the
 Indian  Ports  when  vessels  carrying zinc  could  not  get  berthing  facilities  in
 time.  Adequate  stock  of  zinc  is,  how~
 ever,  available  to  meet  the  require- ments  of  oxide  manufacturers,

 Purchase  of  Low  Grade  Manganese
 Ore  to  Bhilai  Steel  Piant

 2642.  SHRI  KACHARU  LAL  HEM-
 RAJ  JAIN:

 SHRI  DALPAT  SINGH
 PARASTE:

 Will  the  Minister  of  STEEL  AND
 MINES  be  to  refer  to  the  re-
 Ply  given’  to  Unstarred  Question  No. 2282  on  the  8th  March,  978  and  state:

 (a)  the  names  of  mine  owners  from
 whom  the  28  per  cent  low  grade  man-
 Banese  ore  is  purchased  for  use  in

 a
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 Bhilai  Steel  Plant  along  with  their
 addresses  and  the  quality  of  manga-
 nese  ore  purchased  from  each  such
 mine  owner;

 (b)  whether  Government  have  as-
 certained  that  all  the  suppliers  of  this
 low  grade  manganese  ore  are  actual
 mine  owners  or  some  persons  are  fake
 manganese  Ore  mine  owners;  and

 (c)  the  steps  proposed  to  be  taken
 to  verify  these  facts?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 Bhilai  Steel  Plant  purchase  low  grade
 manganese  ore  from  the  following  pri-
 vate  parties:

 (i)  M/s.  J.  A.  Trivedi  Brothers,
 Balaghat  (M.P).

 (ii)  M/s.  Pacific  Minerals  Pvt.
 Ltd.,  l,  Suddar  Street,  Calcutta-6.

 (iii)  M/s.  Khandelwal  Ferro-Al-
 loys  Ltd.,  Khandelwal  Nagar,  Distt.
 Nagpur.

 (iv)  M/s.  Vijaya  Minerals  Co.,
 Giripeth,  Nagpur,

 (२)  M/s.  D.  P.  Rai,  210,  East  High
 Court  Road,  Nagpur-l0.

 The  specifications  of  the  ore  obtaine
 ed  are  as  follows:

 Manganese  30  per  cent  minimum
 and  Phosphorug  0.25  per  cent.

 (b)  and  (c)  The  precise  poSition  in
 this  regard  is  being  ascertained  from
 the  State  Governments  of  Madhya
 Pradesh  and  Maharashtra,

 हिल्‍्ली  के  प्रस्पतालों  में  श्रोषधियों  को  कमो

 2642.  करी  हरभोजिन्द  वर्मा  :  क्या
 स्वास्थ्य  झौर  परिबार  कल्याण  मंत्री  यह  बताने
 की  क््पा  करेगे  कि  :

 (क)  कया  दिल्‍ली  के  सभी  अस्पतालों  में
 झौषधियों  की  कमी  है  ;
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 (=)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं
 भौर  पर्याप्त  सप्लाई:  सुनिश्चित  करने
 के  लिए  प्रावश्यक  प्रबन्ध  कब  किये  जायेंगे;
 भौर

 +
 (ग)  इससे  कितने  लोग  प्रभावित

 हुए  हैं  ?

 स्वास्थ्य  झोर  परिवार  कल्याण  मंत्रालय  में
 राज्य  मंत्री  (भी  अगदम्यों  प्रसाद  यादव)  :

 (क)  से !(ग).  थोड़े-थोड़े  समय  के  लिये

 एसी  दत्राइयों  की  जो  बाजार  में  कम  मिल

 रहू।  हां,  यदा-कदा  कमी  के  ग्वावा,दिल्‍ली  के
 सरकारी  अस्पतालों  में  श्रौषधियों  की  कोई
 कमी  नहीं  है  ny

 Report  of  Committee  set  up  to  Exa-
 mine  Overseas  Recruitment

 2644.  SHRI  ISHWAR  CHAUDHRY:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  he
 pleased  to  state:

 (a)  whether  Government  had  set
 up  a  Committee  for  giving  suggestions
 regarding  means  and  resources  for
 providing  facilities  to  the  Indian
 nationals  desirous  of  employment  in
 the  North  African  and  West  Asian
 countries;  and

 (b)  if  so,  the  time  by  which  the
 Committee  js  likely  to  submit  its
 report?

 THE  MINISTER  OF  PARLIAMEN.
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  ane
 (b),  The  Government  had  set  up  in

 February,  978  an  official  Committee
 to  examine  various  matters  related  to
 the  question  of  Overseas  employment
 (deployment)  of  Indian  workers,  The

 Committee  has  submitted  its  report  re-
 cently.  The  report  is  under  considera-
 tion  of  the  Government.
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 Pakistan's  Reaction  to  Jaguar  Purchase

 2645.  SHRI  C.  K.  CHANDRAPPAN:
 SHRI  GANGA  BHAKT  SINGH:
 SHRI  D.  AMAT:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  recent
 statement  of  Pakistan  President
 General  Zia  that  India’s  decision  to
 acquire  Jaguar  planes  to  replace  the
 ageing  hunters  and  canberras  of  the
 Indian  Air  Force  would  lead  to  an
 arms  race  in  the  sub-continent;  and

 (b)  if  80,  what  is  Government's
 reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 Government  have  come  across  state-
 ments  by  Pakistani  Spokesmen  to  the
 effect  that  India’s  decision  to  acquire
 Jaguar  planes  would  lead  to  an  arms
 race  in  the  sub-continent,

 (b)  It  has  been  made  clear  to  Pakis-
 tani  leaders  that  these  aircrafts  are
 being  arquired  by  India  only  to  replace
 the  obsolete  fleet  of  Canberras  and
 Hunters  of  the  Indian  Air  Force  and
 that  there  is  no  change  in  Govern-
 ment's  policy  to  promote  a  normal  and
 cooperative  relationship  with  all  our
 neighbouring  countries.

 era,  उद्योगों  को  इस्पात  उत्पादों  की  रप्ताई

 2646.  भी  एस०  एस०  सोमानी:  क्या

 इस्पात  और  खाम  मंत्री  यह  बताने  की  छापा
 करेंगे  कि  :

 (क)  क्या  लघ  उद्योगों  को  उसके  प्रयोग

 के  लिये  तुलन,तमक  कम  मूल्य  पर  विभित्

 इस्पात  उत्पाद  सप्लाई  बने  के  बारे  सें  निर्णय
 लिया  गया  है  a

 (ख)  यदि  हां,  तो  तत्संबंधी  ब्यौरा

 क्या  है;  और
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 (a)  सरकार  ने  इस  बारे  में  भौर  यह
 पुनिश्चित  करने  के  लिये  कि  इस  लुविधा  का
 दुरूपयोग  न  हो,  क्या  कार्यवाही  की  है  ?

 इस्पात  शौर  खान  मंत्रालय  में  राज्य  मंत्री
 फ्नो  कड़िया  सुष्डा)  :  (क)  जी,  हां  ।

 (@)  लघु  उद्योगों  को  इस्पात  की  सप्लाई
 राज्य  लु  उदयोग  निगमों  की  मार्फत  स्टाकयार्ड
 के  मूल्यों  से  40  रुपये  प्रति  टन  कम  मूल्य  पर
 की  जाती  है

 (ग)  लधु  उद्योग  निगर्मों  से  कहा  गया
 है  कि  दुरुपयोग  के  जो  मामले  उनके  प्यान  में
 जाएं  उन  पर  स्वयं  उचित  कारंवाई  करने  के
 ग्रलावा  उनकी  सूचना  क्षेत्रीय  लोहा  भौर  इस्पात
 नियंत्रकों  को  भी  दें  ताकि  वे  लोहा  धौर
 इस्पात  (  नियंत्रण  )  आदेश  के  अधीन
 उचित  कारंवाई  कर  सके  ।  लघु
 उद्योगों  को  इस्पात  की  सप्लाई  राज्य  लघु
 उदयोग  लिगर्मों  की  मार्फत  करना  भी  इस  सुविधा
 के  दुरुपयोग  को  रोकने  की  दिशा  में  एक  कदम
 है।  इस्पात  की  कुछ  दुलंभ  श्रेणियों  के  बारे  में
 दुरुपयोग  को  रोकने  के  लिए  लोहा  श्रौर  इस्पात
 (नियंत्रण)  भादेश,  i956  की  घारा  7  को

 फिर  सें  लागू  किया  गया  है।

 Repatriation  of  Bangladesh  Nationals

 2647,  PROF.  SAMAR  GUHA:  Will
 the  Minister  of  EXTERNAL  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  of  India
 asked  the  Government  of  Bangladesh for  taking  sympathetic  measures  for
 Tepatriation  of  Bangladesh  citizens
 Who  migrated  to  India  after  killing of  Sheikh  Mujib-ur-Rahman;  and

 (b)  if  s0,  facts  thereabout  and  the
 Teaction  of  the  Bangladesh  Govern-
 ment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 The  Government  of  India.  have  taken

 up  repatriation  of  Bangladesh  citizens
 anumber  of  times,  and  at  various
 levels.  However,  we  would  like  these
 Bangladesh  citizens  to  return  volun-
 tarily  to  Bangladesh.

 (b)  The  Bangladesh  Government  has
 denied  ill-treatment  of  any  of  their
 nationals  who  have  returned  from
 India.  They  have,  however,  stated
 that  those  of  them  who  may  have  com-
 mitted  any  crimes,  would  have  to  face
 trial  before  a  court.

 जिम  व्यक्तियों  पर  भ्रायकर  लागू  नहीं  होता
 है  उन्हें  मुफ्त  दवाइयां  देना

 2648.  भी  जगदीदा  प्रसाद  मायुर  :  क्या
 स्वास्थ्य  झोर  परिवार  कल्याण  मंत्री  यह  बताने
 की  #पा  करेंगे  कि  :

 (क)  क्या  जिन  व्यक्तियों  पर  भ्रायकर
 लागू  नहीं  होता  है  उन्हें  सभी  प्रकार  की  दवाइयां
 मुफ्त  देने  की  कोई  योजना  सरकार  के  विचारा-
 घीन  है  ;  भौर

 (ख)  उक्त  कार्यक्रम  पर  भनुमानतः
 कितनी  लागत  झायेगी  ?

 स्वास्थ्य  शोर  परिवार  कल्यारा  मंत्रालय
 में  राज्य  मंत्री  (भी  जगदस्थी  प्रसाद  यादव)  :

 (क)  जी  नहीं  ।

 (@)  यह  प्रग्न  नहीं  उठता  ।

 Labour  Courts  for  Agricultura]
 Labour  in  rural  areas

 2649.  SHRI  LAXMINARAIN  NA-_
 YAK:  Will  the  Minister  of  PARLIA~
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  the  agricultural
 labour  as  well  as  other  rural  Jabour
 @re  not  getting  justice  as  is  available
 to  industrial  labour;

 (b)  whether  Government  propose
 to  set  up  labour  courts  in  rural  areas
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 On  the  line  of  courts  set  up  for  indus-
 trial  workers  in  order  to  protect  the
 interest  of  rural  labour  and  to  ensure
 them  justice;  and

 (c)  the  steps  being  taken  by  Gov-
 ernment  to  organise  this  labour  to
 improve  their  lot  and  protect  their
 rights?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (SHRI  LA-
 RANG  SAI):  (a)  According  to  the
 latest  judgment  of  the  Supreme  Court,
 where  there  is  systematic  activity
 organised  by  cooperation  between  the
 employer  and  the  employees  for  the
 production  and/or  distribution  of  goods
 and  services  calculated  to  satisfy  hu-
 man  wants  and  wishes,  there  would  be
 an  element  of  industry  in  that  enter-
 prise.  Accordingly,  wherever  agricul-
 tural  and  rural  workers  satisfy  the
 above  test,  they  would  be  entitled  to
 the  benefits  under  the  Industrial  Duis-
 putes  Act,  1947,  in  the  same  manner
 ‘as  other  industrial  workers.

 (b)  and  (c).  Arising  out  of  Special
 Conference  on  Rural  Unorganised
 Labour,  a  Central  Standing  Commit-
 tee  on  Rural  Unorganised  Labour  has
 been  set  up  to  advise  Government,
 among  others,  on  various  administra-
 tive  and  legislative  measures  to  im-
 prove  the  s0cjo-economic  conditions
 of  the  rural  unorganised  workers.
 India  has  ratified  the  ILO  Convention
 No.  4l  concerning  organisation  of
 rural  workers  which  requires  a  ratify-
 ing  country  to  facilitate  the  establish.
 ment  and  growth,  on  a  voluntary  basis,
 of  strong  and  independent  organisa-
 tions  of  rural  workers.  The  national

 Labour  Institute  has  been  organising
 camps  in  a  number  of  States  to  develop
 leadership  skills  and  to  apprise  agri-
 cultural  workers  about  various  pro-
 grammes  of  rural  development,  the  ex-
 isting  legal  and  other  measures  adopt-
 ed.  for  their  benefits,  ete.  The  Cen-
 tral  Board  of  Workers’  Education  has
 also  drawn  up  a  project  to  help  rural
 workers  fn  strengthening  and  develop-
 ing  their  organisations.  The  Industrial

 ‘ground  that
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 Relations  Bill  introduceq  in  the  Lok
 Sabha  on  the  30th  August,  ‘1978.  enables
 the  employees  in.  agricultural  opera.
 tions  to  form  trade  unions  and  have
 them  registered.

 Survey  of  Working  Conditions  of
 Domestic  servants  in  Delhi

 2650.  SHRI  C.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR’
 be  pleased  to  state:

 (a)  whether  Government  have  con-  ६
 ducted  or  proposed  to  conduct  any
 survey  about  the  number  of  domestic
 servants  ang  their  working  conditions
 in  Delhi;

 (b)  if  so,  what  are  the  details  in
 this  regard;

 (c)  whether  Government  provort
 to  regulate  the  working  conditions  of
 these  persons  in  the  near  future;  and

 (d)  if  so,  what  are  the  details
 thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAB-
 LIAMENTARY  AFFAIRS  (SHRI  LAR-
 ANG  SAI):  (a)  and  (b).  Labour
 Bureau,  Simla  proposes  to  conduct  3
 survey  on  the  working  conditions  ot?
 domestic  servants  in  Delhi,  and  is  cole
 lecting  the  necessary  preliminary  =
 formation  required  in  connection  with.
 the  proposed  survey.

 (०)  and  (d).  The  question  of  suitable
 Jegiviation  a:  to  this  ४९४०४
 0६  workers  was  considered  some  time
 ago  in  consultation  with  the  State  Gov-
 emments,  but  the  proposed  legislation did  not  find  favour  mainly  on

 it  might  lead  to  large
 scale  retrenchment  of  domestic  servants and  shrinkage  of  employment

 oppor  ny
 nities  for  them.  dary’  Noposed that  implementation implementation.  y  ait legislation  .would  ‘be,  extremely  ©
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 Orthopacdics  Deptt.  of  Ram  Manohar
 Lohia  Hospita)

 2651.  SHRI  छ.  L.  P.  VERMA:  Will
 the  Minister  of  HEALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  only  two  units  in  R.  M.  Lohia
 Hospital  Orthopaedics  Department
 while  compared  to  the  8  units  in  other
 specialities  like  Medicine  and  Sur-
 gery  and  the  petients  for  cold  surgery
 have  to  wait  for  more  than  4  to  6
 months  before  they  get  their  turn;

 (b)  whether  it  is  a  fact  that  im.
 plants  like  Nails  and  essential  instru-
 ments  required  for  normal  operations
 are  not  available  in  the  Orthopaedics
 Department  of  the  said  Hospital,  New
 Delhi  and  many  patients  have  been
 Tequired  to  purchase  these  from  the
 market  at  their  own  cost  and  many
 operations  had  to  be  cancelled  due  to
 non-availability  of  Nails  of  proper
 sizes  and  also  required  instruments;
 and

 (c)  if  so,  reasons  for  this  and  steps
 contemplated  to  set  the  things  right  in
 this  important  Department?

 THE  MINISTER  OF  STATE  IN  THE
 ;  MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  There  are
 only  two  units  in  the  Orthopae- elics  Department  of  the  Ram  Manohar
 Lohia  Hospital  as‘compared  to  the  6

 ;  Units  in  the  departments  of  Medicine and  Surgery  of  the  hospital.  Owing
 ‘o

 the  heavy  emergency  load  and  the act  that  the  availability  of  beds  is Not  commensurate  with  the  rush  for cold  surgery,  the  patiénts  have  to  watt” for  theix  turn:
 (by  In  the  normal:  course  equipment.

 7  Purchased,  on  receipt  of  demand,
 of  the  Joint  Purchase  Committee
 cede’,  Hospital,  as  per  prescribed  pro-

 operation  is  postpéned  for  want  of
 implants.

 (c)  In  order  to  identify  areas  of  in-
 adequacy  ang  make  recommendations
 regarding  the  short-term:  and  long-
 term  measures  required  for  effecting
 improvements  in  the’  existing  facilities
 in  the  Central  Government  Hospitals;
 a  Hospital  Review  Committee  under
 the  Chairmanship  of  Dr.  M.  M.  s.
 Siddhu,  Member  of  Parliament  has
 already  been  set  up.  The  report  of
 this  Committee  is  expected  shortly.

 झौद्योधिक  प्रशिक्षण  संस्थान,  शाहबरा
 में  लिए  गए  प्रसिक्षणाओों

 besa.  थी  भहौलाल  :  क्या  संसदीय
 कार्ये  तथा  भ्रम  मंत्री  यह  बताने  को  कृपा  वरेंगे
 कि  :

 (क)  विभिन्न  विषयों  व्यवसायों  के  लिए
 श्रौद्योगिक  प्रशिक्षण  संस्थान,  शाहदरा  में  इस
 बचे  लिए  गए.  व्यवतायवार,  प्रशिक्षणा-
 थियो  की  संब्पा  क्‍या  है  ;

 (@)  प्रवुशधुचित  जातियों  तथा  पबनु-
 सूचित  जनजातियों  के  कितने  प्रत्याशिय/ने
 प्रशिक्षण  के  लिए  प्रवेश  पाने  हेतु  प्रावेदन  किया
 उन्होंने  किस  किस  व्यवसाय  के  लिए  प्रावेदन
 किया  तथा  किस  किस  व्यवस्ताय  भें  कितने
 कितने  प्रशिक्षर्णाथयों  को  प्रवेश  दिया  गया  ;

 (ग)  क्या  प्रवेश  के  मामले  भें  इन्हें
 कोई  छूट  दी  गई  शौर  यदि  हां,  तो  क्या  ;

 (ध)  क्‍या  यह  सच  है  कि  ग्रजुधृचित
 जातियों  तथा  प्रनुभूचित  जनजातियों  के  कुछ
 प्रत्याशियों  को  उन  व्यवक्षायों  में  प्ररेश  नहीं
 दिया  गया  है  जिंनके  लिए  उन्होंने  श्रावेदन
 किया  था  ;  भौर

 (४)  यदि  हां,  तो  ऐसे  प्रत्याशियों  की
 संख्या  कितनी

 फ्

 और  इस  झनियमितता  के
 क्यों  कारण  हैं  भौर  इस  भनियमिंतता  के  लिए
 प्रिंसिपल  के  i  क्यों  कार्य  वाही  की  गई
 झबवा  करने  का  गिचार  है  ?
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 संसबीय  कार्थ  तथा  श्रम  संजी  (श्री
 रबील  बर्मा):  (क)  से  (ग).  दिल्ली  प्रशासन
 से  एकत्र  की  गई  भरेक्षित  सूचना  विवरण  I
 झौर  भें  दी  गई  है  जो सभा  पटल  पर  रखो
 गयी है  [प्रिन्य लघ  भें  रखा  गया।  देखिये
 शंक्या  एस०  Fo-300/78]

 (a)  अनुसूचित  जाति/अनुसूचित  जन-
 जाति  के  जिन  पाक  उम्मोदबारों  ने  निर्धारित
 प्रक्रिया  के  अनुसार  आवेदन  किया  था  तथा

 जिनके  ताम  योग्रताक्रर  सूरी  में शाए  थे,

 उनको  यूं  ग्यता  क्रम  सूद्धी  में  मिले  स्थान  के

 अनुसार,  सीटों  की  पेशकश:  की  गई  र्थी  |  यह
 पेशकश  केवल  उतनी  ही  सिटों  के  लिए  को  गई
 जो  संस्थान  में  तस्संत्ंधी  व्यवसायों  के  लिए
 आ्रारक्षि  की  गई  थी।  ऐसे  उम्मोद-
 बारों  को  प्रवेश  देने  से  इन्कार  कश्ने  का  प्रश्न

 नहीं  उठता  ।

 (2)  प्रश्त  नहीं  उठता  ।

 सलेरिया  का  उन्मूलन

 5653.  हरी  गंगा  1  सिंह  ?  गया

 स्वास्थ्य  शौर  परिषार  कल्याण  मंत्री  यह
 बताने  की  क््पा  करेंगे  कि  :

 (क)  कया  मलेरिया  का  उन्मूलन  करने

 लिये  सरकार  ने  मलेरिया  के  रोगियों  की  जांच

 करने  भर  उन्हें  इस  कार्य  के  लिए  पर्याप्त

 दवाइयां  देने  के  लिये  प्रतिरिक्त  मलेरिया

 कलन्दर  खोलने  हेतु  कोई  व्यवस्था की  है;  भौर

 वय)  यदि  हां,  तो  क्‍या  ये  सुविधाएं
 सभी  केन्द्र/य  स्वास्थ्य  सेवा  केन्द्रों  में  उपलब्ध

 है;  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 स्वास्थ्य  और  परिवार  कल्याण  भंभातप  में

 ह... द  मंत्री  भी  जगइस्त्री  प्रसाद  बादव)  te

 (क)  जी  हां,  मलेरिया  पर  काजू पाने
 की
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 संशोक्षित  कार्य  योजना  के  अंतर्गत  देश  भर

 के  उन  ग्रामीण  क्षेत्रों  में  प्रनेक  ज्यर  उपचार
 डियो  खोल  दिए  गये  हैं  जहां  मले  या  से  पीड़ित
 रोगियां  को  रक्त  श्जाइडें  ली  जाती  जीए

 मलेशिया  रोधी  दवाइयां  वितरित  की  जाती  है  t

 इसके  झतिरिक्त  मलेरिया  से  पोड़ित  रोगियों  का!

 मलेशिया  रोधी  दवाइयां  मुफ्त  प्रदान  करने  के

 लिए  इन  क्षेत्रों  में  इसती  हो  संदय।  में  प्लौपधि

 वितरण  केन्द्र  भी  खोले  गये  हैं  1

 शहरी  क्षेत्रों  में  मलेरिया  के  रोगियों  का

 इलाज  करने  के  लिए  श्रमक  झतिरिक्स  क्लिनिता

 खोल  दिए  गये  हैं।  ये  गिवनिक  इस  काये  को

 कर  रहे  जनरल  पस्पतालो/बौपधालयों  हे

 झलाभा  खोले  गये  हैं  ।

 (ख)  ये  सुविधाएं  केद्रीय  सरकार

 स्वास्थ्य  योजना  के  सभी  प्रौषधालयों,

 अस्पतालों  में  उपलब्ध  हैं  t

 Telephone  Facilities  provided  in
 Maharashtra

 2654.  SHRI  KESHAVRAO  DHON-
 DGE;  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  the  number  of
 Mong  an population  of  more  t

 sand,  in  Maharashtra  and  particularly
 in  the  5  Districts  of

 aan where  telephone  facilities  were
 vided  during  the  last  two  years;  and

 (b).  Government’  policy  for  provid-
 ing  telephone  facilities  in  the  remain
 ing  vilageey  ae
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEU
 SAI):  (a)

 Whole  offices  Marathwada
 Maharashtra  _  Districts

 1976-77  दर  4)  30

 97770  53  2

 (b)  As  per  current  policy,  places
 with  a  population  of  5000  or  more  in
 ordinary  areas  and  2500  or  more  in
 backwarg  areas  are  to  be  provided
 with  Telephone  facility  irrespective  of
 loss.  It  is  expected  that  all  such  vil-
 lages  will  be  provided  with  Telephone
 facility  during  the  current  Plan  period.

 Supply  of  Iron  and  Stee]  and  Raw
 Material

 2655.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  what  is  the  total  quantity  of
 Tron  and  Steel  raw  material  supplied

 by  Tata  Iron  and  Steel  Co.  and  Indian
 Iron  and  Steel  Co.  to  (i)  Large  Scale
 Industries  (ii)  Small  Scale  Industries
 during  977  and  during  298  (Upto
 Sept.);

 (b)  what  is  the  quantity  of  Iron
 anqg  Stee]  raw  material  supplied  by
 Steel  Authority  of  India  to  (i)  Large
 Scale  Industries  (ii)  Small  Scale  In-
 dustries  Development  of  the  States
 and  (iii)  Small  Scale  Industries
 directly;  and

 (c)  whether  complaints  pave  been
 receiveg  from  small  scale  Industries
 regarding  delayed,  insufficient  supply
 of  raw  material  (iron.  and  steel)  and
 cumbursome  procedure  for  allotment
 to  small  scale  industries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  Produe-
 tion  of  Pig  Iron  by  TISCO  AND  IISCO
 is  normally  consumed  by  their  own
 works.  Supplies  of  steel  made  by  them
 during  ‘1977-78,  and  April—September,
 978  were  as  follows:—

 (‘ooo  tonnes

 Industries  a  April-Se  va  he  il-Se
 wh

 pril-Sept.  1977-  April-Scpt.
 3970  (Provisional)  3999  (  ovisional)

 (i)  Large  scale  private  industries  gat  goo,  45"70®  =  7ro0*
 (ii)  Small  scale  industries  including  SSI  Cor-

 porations  i92  5  93°00  46°00

 “Include  supplics  to  public  undertakings  also.

 (b):  Supplies  of  pig  iron  and  steel  by  SAIL  during
 September,  978  were  as  follows:

 (1977-78  and  April—

 (‘ooo  tonnes)

 Pig  Iron  Steel

 Industries  1977-78  April-Sept.  3977-78  April—Sept,
 3979  978

 (i)
 Large  9

 scale  industries  including  Pubtic  sector
 wi  kings  7  224°0  145'0°  L759°3  860'0,

 »
 (ii);  State  Smal)  Jndustries  Corporations

 a  é  mn  a  a  जल  लीड et  =  ie  eee

 ४229  14h nO  7550  ‘pa
 260"  8  385°0  60477  %  gg0°0

 a.
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 (९)  Yes,  Sir.  Supplies  of  iron  and
 steel  to  the  small  scale  units  are  rout-
 ed  through  the  Small  Industries  Corpo-
 rations  of  the  States  concerned.  Sup-
 plies  to  these  Corporations  have  been
 considerably  stepped  up  as  compared
 to  the  previous  years.  Inspite  of  this,
 some  Corporations  are  finding  it  difi-
 cult  to  meet  the  requirements  of  their
 units,  particularly  in  the  case  of  those
 items  which  are  in  short  supply.  The
 units  can  also  get  materials  directly
 from  the  producers  stockyards  after
 fulfilling  certain  criteria.  The  proce-
 dures  have  been  evolved  after  careful
 thought  and  they  are  not  cumbersome.

 Steps  taken  to  extend  Telephone  Faci-
 ities  to  Rura)  Areas.

 2656.  SHRI  DHIRENDRA  NATH
 BASU:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  what  steps  have  been  taken  by
 the  Central  Government  during  the
 last  ong  year  for  extension  of  tele-
 phone  facilities  in  rura}  areas  of  the
 country  perticularly  in  Eastern  Zone:
 and

 (b)  the  number  of  new  telephones
 provided  in  villages  of  West  Bengal,
 Assam,  Orissa,  Bihar,  and  Tripura,
 State-wise?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  and  (b).  During  the
 year  1977-78,  2374  long  distance  Public
 Telephones  were  opened  in  the  rural
 areas  in  the  country.  The  position
 with  respect  to  the  eastern  States  men-
 tioned  in  part  (b)  of  the  question  8  as
 follows:—

 No.  of
 long

 Name  of  State  distance
 Public

 Telephon  ९
 opetied

 .  West  Bengal  99
 a.  Assam  .  34
 व.  Oren.  ee  46
 4  Bier  ss  *  250
 5७  Tripura  5

 "pecan,  i676”
 | Write:  Ansulére  nn3

 T.  ्,  Film  of  Rajucsh  Attiram
 2657.  SHRI  GYANESHWAR  PRA-

 SAD  YADAV:  Will  the  Minister  of
 EXTERNAL  AFFAIRS  be  pleased  to
 state:

 (a)  whether  the  West  German  T.V.
 Organisation  recently  prepared  ,  film
 on  the  Rajnesh  Ashram  and  dispatch-
 eq  it  to  the  West  Germany  with  the
 permission  of  the  Government  of
 India;

 (b)  if  so,  whether  some  objection-
 able  scenes  have  been  depicted  in  the
 film;  and

 (९)  if  80,  why  and  how  the  film  was
 prepared  and  sent  out  of  the  country
 without  the  permission  of  the  Govera-
 ment  of  India?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)

 A  spot  coverage  for  a  news  story  was
 done  by  the  German  T.V.  network's
 Indian  cameraman  recently.  It  was
 not  a  documentary  film  and  it  appear-
 ed  in  a  news  background  programme
 for  seven  minutes  on  the  T.V,  company’s
 network.

 (b)  The  coverage  did  not  feature
 any  adverse  visual  scenes  and  the  com-
 mentary  too  did  not  contain  anything
 objectionable.

 (c)  Since  there  is  no  bar  on  spot
 coverage  for  news  purposes,  no  per-
 mission  was  required  for  it  or  for
 sending  it  out  of  India.

 Casu,  Employees  in  Clas
 TU  and  IV  posts  in  Maharashtra

 2658.  SHRI  VISAY  N.
 PATIL:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  the  number  of  casual/temporary
 employees  in  Class  IV  and  Class
 posts  in  various  departments/projects/
 offices  under  the  Communications
 Ministry  ign.  Mahafashirg  State  प्  on
 1-4-78  ang  how  does  it

 comers  ioe the  number  of  such  pertons  707
 the  corresponding  period  ‘in  1070-71;

 (b)  whether  Goverhment  have  taken

 steps  for  regularisation  and.  promodon eyo  WA  Gs
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 of  eligible  candidates  to  the  next  grade
 and  the  number  of  persons  benefited as  a  result  of  thig  during  1977-78;  and

 (c)  the  policy  of  Government
 in  regard  to  providing  better  service
 conditione,  pay-scaleg  etc.  to  the  class
 IV  emp‘oyeeg  engaged  on  casual
 basis?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKHDEO
 SAI):  (a)  to  (c).  The  ifformation  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Lok  Sabha.

 Member  of  U.N.  Organs
 2659.  PROF.  P.  _G.  MAVALANKAR:

 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  India  is  a  member  of
 Executive  of  one  or  more  UN  Organs
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 and”  UN.  specidiised  agenc
 a

 jes  and’
 allied  international  mastitutiong  dur-
 ing  the  years  1977,  978  and  1979;

 (b)  if  so,  full  facts  thereof;

 (c)  whether  India  was  g  candidate
 at  one  or  more  of  elections  to  such
 posts  during  the  above  3  year-period
 @nd  fought  but  lost;  and

 (d)  if  so,  full  details  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 and  (b)  Yes,  Sir.  Details  are  contain-
 ed  in  the  enclosed  statement.

 (c)  and  (d)  Yes,  Sir.  India  was  a
 candidate  at  elections  to  some  of  the
 posts  referred  to  in  the  statement  in
 977  and  ‘1978  India  did  not  lose  any
 election  for  which  she  contested.

 Statement

 India’s  membership  of  the  Executive  of  Specialised  Agencies  of  the  United  Nat‘ons
 allied  international  organisations

 Sl.  Name  of  Executive  Body  Whether  a  Member  in
 No.  1977  7978  1979

 t  ILO  Governing  Body  Yes  Yes  Yes
 2  WHO  Executive  Board.  No.  Yes  Yes
 3  UNESCO  Executive  Board  Yes  Yes  Yes
 8(a)  Inter-Gor  tal  Oce,  of

 UNESCO
 (Brgcutive  Committee  Yes  Yes  Yes

 4(b)  International  Hydrographic  Bureau  (Directing  Com-
 " ittee  Yes  Yes  ¢s

 4  ICAO.Gouncil  Yes  Yoss  Xess:
 5.  FAO  Executive  Council  Yes  Yes  Yes
 5(a)  IFAD  Executive  Board  .  Did  Yes  Yes

 not  exist
 500)  Committee  for  Food,  Aid:  Policies  and  Programmes  of

 ¥ the  World  Food  Council.  cs  Yes  Yes
 5(c)  World  Food  Council  No  No  Nomina-

 ted  by
 ECOSOC

 $  IMG)  Council  मु  Yes  Yes  Yes
 7  ITU  Adssinistratlve  Council.  Yes  Yes  Yes
 8  IAEA  ‘Board  of  Governots  Yes  Yes  Yes
 9  Industrial  Development  Board  of  UNIDO  Yes  Yes  Yes

 to  Goveraing  of  UNDP  Yes  Yes  No
 't  Governing  Council  of  UNEP...  :  Yes  No

 Nomiae-
 se  Asian

 t2  .  Commission  on  Hyman  Settlements  .  है  Ly  -  Yes  Yes ea ae  not  exis  y .  Yes  Yes  3 Wy  UNIO  Bice  Bout
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 झौद्योगिक  विवाद  सबिधिमन  के  अष्तथत
 सभमलौता

 2660.  शमी  कल्याण  जन  :  कया  संसदीय
 कार्य  तथा  भ्रम  मंत्री  यह  बताने  की  क््पा  करेंगे
 कि:

 (क)  वर्ष  1976,1977  झौर  30  जून
 978  तक  सरकारी  क्षेत्र  के  उद्योगों  में

 भ्रौद्योगिक  विवाद  अधिनियम,  i947  के

 झन्तर्मत्त  कितने  औद्योगिक  विवाद  निपटान

 के  लिए  आगे  ;

 DECEMBER  a  1978  Written  Anewers~  ats

 (ख  )  कितने  प्रौद्योगिक  विवादों  में
 निपटारा  नहीं  हो  सका  ;  भौर

 (ग)  कितने  अश्रोद्धोगिक  विवादों  को
 मध्यरस्व  निर्णय  के  लिये  भेजा  गया  ?

 संसदोय  कार्य  तथा  1 ॥  मंत्रों  पो
 रीना  चरना) :.  (क)  से  (ग)  जहां  तक
 क्रम्त्रीय  क्षेत्र  क ेसरकारी  उपक्रमों  का  संत्रंध  हे,

 अवक्षित  सू  ।ना  इस  प्रहार  है  om
 «

 976  977  978  (जनघरी
 से  जून  तक)”

 q)  उन  झौद्योगिक  विवादों  की  संख्या  जिनमें  सम-
 झौता  कार्यवाही  की  गई।  350  382  670

 (2)  उन  भ्रोद्योगिक  थिवादों  की  संख्या  जिनमें  सम-
 झोता  कार्यथाही  घिफल  रही  ।  843  86  444

 (3)  उन  झौद्योगिक  विवादों  की  संख्या  जिनमें  संबं-
 घित  पक्ष  पंच  फैसले  के  लिए  सहमत  हो
 गए  1  9  33  7

 (4)  उन  भ्रौद्योगिक  विवादों  की  संख्या  जो  न्याय-
 निर्णय  के  लिए  भेजे  गए  ।  गा  239  47

 Recommendations  of  I.  L.  0.  Team

 2661.  SHRI  MANORANJAN  BHAK-
 TA:

 SHRI  NATVERLAL  B.  PAR.
 MAR:

 Wil,  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  whether  an  ILO  team  has  re-
 cently  visited  various  mines  in  India
 and  has  made  a  study  of  the  work-
 ing  ‘cond{tions  there;  and

 (b)  if  so,  what  are  their  recom-
 mendations  to  improve  working  of  the

 mines  and  what  is  the  reaction  of  the
 Government  of  India  thereto?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  and  (b).
 At  the  request  of  Government  of  India
 a  multi-diseiplinary  team  under  the
 International  Programme  for  the  Im-
 provement  of  Working  Conditions  and
 Environment  sponsored  by  the  Interna-
 tional  Labour  Organisation,  is  at  pre-
 sent  in  Indis  to  study,  discuss  and
 make  suitable  recommendations  in  the
 field  of  Mines  Safety;  The  I.L.0.  team
 has  not  yet  mubmnitted  its  recommenda,
 tlong  to  the  Government.
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 2662.  SHRI  BHAUSAHES  THORAT:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  the  supply  of  ‘Polio
 Drops’  is  controlled  by  Government:

 (b)  whethe,  Government  are  aware
 of  the  fact  that  8  very  large  number
 of  private  doctors/medical  practi-
 oners  have  been  administering
 liquid  glucose  to  infants  and  children
 in  the  name  of  ‘Polio  Drops’;  and

 (c)  whether  Government  have  made
 any  enquiry  into  the  episode  or  pro-
 pose  to  get  the  matter  investigated
 through  its  agency  and  bring  the  cul-
 prits  to  book,  who  are  playing  with
 the  lives  of  people  and  the  future  of
 the  nation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  It  is  not  so.

 (b)  No  such  reports  have  been  re-
 ceived  by  the  Government.

 (c)  Does  not  arise.

 No.  of  Applications  received  by  R.P.O.
 Bombay  for  Immigration

 2663.  SHRI  5.  M.  BANATWALLA:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a),  how  many  applications  for  N.O,
 C.  from  intending  emigrants  for  jobs
 were  received  by  the  Regional  Pass-
 Port  and  Emigration  Office  in  Bom-
 bay  during  the  past  six  months  end-
 ing  38४  October,  ‘1978;

 (b)  how  many  applications  were  (i)
 Sccepted,  (ii)  refused  and  (iii)  are
 still  pending;  and

 (०  what  arrangements,  if  any  have
 been  made  for  the  expeditious.  dis-
 Dosal  of  agpli¢ations  for  N.O.C.2?
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 THE,  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 During  the  past  six  months  ending  3lst
 October  1978,  Regional  Passport  and
 Emigration  Office,  Bombay,  had  receiv-
 ed  27,885  applications  from  intending
 emigrants  desirous  of  proceeding
 abroad  for  employment.

 (b)  During  this  period,  that  office
 (i)  accepted  90I3  applications;  and
 (ii)  did  not  accept  8297  applications  as
 the  applicants  were  emigrating  in‘  vio-  *
 lation  of  the  Emigration  Act,  1922;  and
 the  prescribed  procedure  of  recruit-
 ment.  75  applications  are  still  pending,
 as  these  have  been  referred  to  State
 authorities  for  verification.

 (०)  The  applications  for  NOC  are  pro-
 cessed  expeditiously  and  an  effort  is
 made  to  issue  the  required  certificates
 within  72  hours.  However,  in  urgent
 cases,  NOCs  are  issued  within  24  hours.

 Communications  from  MPs’  not
 acknowledged

 2664.  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  tota]  number  of  communi-
 cations  received  from  Members  of
 Parliament  and  still  lying  undisposed
 of  for  over  six  months;

 (b)  how  many  of  the  communics-
 tions  have  not  been  acknowledged  and
 in  how  many  cases  interim  replies
 have  been  sent;  and

 (९)  whether  any  specia]  watch  is
 kept  to  ensuring  a  quick  disposal  of
 such  references,  if  so,  the  reasons  for
 so  much  pendency?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 to  (c).  The  information  is  being  col-
 lected  and  will  be  laig  on  the  Table...
 of  the  House.
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 बर  प्लाट  चिया  जाना

 2665,  भी  शिव  नाशमण  सरतुनिवा  :

 क्या  संसदीय  फार्य  तथा  अब  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  दिल्‍ली  में  भविष्य

 निधि  कार्वालय  के  भवन  निर्माण  हेतु  बाराखस्या

 खेत  पर  उस  प्लांट  को  दे  कर  झपना  प्राश्वासन

 पूरा  करेगी  जिन  पर  पिठतो  सरकार  ने  कॉग्रत

 दल  को  इसे  देयें  के  लिये  कठ्जा  कर  लिया  था  ;

 (ख)  यदि  हां,  तो  a  प्रभी  तक  भगत

 के  लिये न  दिये  जने  के  क्या  कारण  हैं  ;  बौर

 (ग)  क्या  सरकार  का  विचार  इस
 प्लाट  के  बदले  कोई  अन्य  प्लाट  देने  का  है  भौर
 यदि  हां,  तो  कहां  शीर  इसमें  कितंता  समय

 सनगेगा.  ?

 ह, 6  तथा  संसदोव  कार्य  मंजालय  में
 राज्य  मंत्रो  (डा०  राम  कपाल  क्ति)  :(क)
 झौर  (@).  कंमंचारी  भविष्य  निधि  संगठन  कीं

 आराखम्वा  रोड  क्षेत्र  में किए  गए  आवंटन  को

 रद्द  कर  दिया  गया  था,  क्योंकि  नई  दिल्‍ली

 पुनविकांस  सलाहकार  समिति  की  सिफारिशों
 के  भनुसार,  इस  क्षेत्र  का  संत्रटित  तरीके  से

 .विकास  करना  था।  खम्मूर्ग  क्षेत्र  के  विकास
 के  लिये  दिल्‍ली  नगर  पालिका  को  श्रावंटित
 करने  का  निणंय  लिया  गया  बा।...

 (व)  उपयुक्त  प्लॉट  के  आवंटन  के

 संबंध  में  निर्माण  भई  अावास
 अंजाम  के  शाव

 विचार  किया  जो  रही  है  1

 ne  Writs  anders  petineaen  १,  2078  :"  Amewert  2३0

 झाल  इंडिया  कल्वलॉइज  |, ,... अ  ।
 were  करशन  की  भांग

 2666.  |  मनोहेरलाल  :  कया  संसंदीज
 कार्य  तथा  भ्रम  मंत्री  यह  बतासे  की  कृपा  करेंगे
 कि  :

 (क)  कया  शाल  इण्डिया  एम्पलाईज
 प्रोबीडेंट  फर्ड  स्टाफ  एसोसियेशन  ने  सरकार
 को  कोई  मांग  पत्र  दिवा  है  ;

 (ख)  क्‍या  सरकार  उनकी  मांयों  को
 उचित  समझती  है  भौर  ये  मानें  सी०  ato  टी०
 तथा  मंजालव  के  राज्य  मंत्री  हारा  बार-बार
 मान  ली  ययी  हैं.  परन्तु  किर्स।  ने  किसी  बहाने
 से  उन्हें  कार्यरूप  नहीं  दिया  जाता  है  जिससे
 कर्मचारियों  को  प्रान्दोलन  का  सहारा  लेना
 पड़ता  है  ;  और

 (ग)  यदि  हां,  तो  कया  सरकार  उनकी
 मांगों  को  स्वीकार  कर  क्रिपार्बित  करके  एक
 उदाहरण  पेश  करेंगी  भर  यदि  नहीं,  तो  इसके
 क्या  कारण  हैं  ?

 बाच  तथा  संसदीय  कार्य  अत्रालंध  में
 राज्य  संत्रो  (डा०  राम  हवाल  लि)!  (क)
 से(ग).  इन  मांगों को  मोड  तौर  पर  निम्तै  लिखित
 शी्ों  के  अस्तगत  वर्गीकृत  किया  जा  सकता  है  -

 (2)  देतम-आंगों,  महंगाई  अंशों  फार्मूला
 झौर  1  धमृजंगी  सानों,  कुछ  स्थानों  में  लकान
 किराया  सें  की  द्र  में  शुद्धि  करते  के  लिए

 मजूरी  सं्िति  को  स्कापीगा  t

 केखद्रीय  स्पीसी'  बी  कर्मचारी  भविष्य
 निधि  ने  बोई  के  प्रत्यक्ष  को  प्राविहत  किया  हैं
 कि  वह  एक  उप  समिति निमुक्‍त  “करें,  जो
 संगठन  के  ढांचे  भौर  कंमेंच्रारियों  के  रोजगार

 की  शर्तों  का  प्रदययन  हरबी  भौोर  रिपोर्ट  देगी

 जैसे ही  स्पासियोँ के  गए  सौवें  मोर
 किर

 ह... ल
 होगा,  सिही  उपनर्भिति श  बगई  Pe
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 Ok  खासी  होई
 शरीर  शेधीय

 समितियों में
 कर्मणारिओों  का  wiefefoer

 a  केन्द्रीय  न्‍्यासी  बोर्ड  भविष्य  निधि  के
 प्रशाक्षय  से  संबंधित  है,  जिसमें  विभिश्ष  उद्योगों
 के  नियोजकों  भौर  कर्मचारियों  का  प्रंशदान
 शामिल है  1  ऐसे  नियोजक  और  कर्मचारी  प्रति-
 निश्नित्वि  करते  हैं।  इस  संगठन  के  कर्मचारियों
 के  प्रतिनिधियों  को  शामिल  करके  बोडे/
 समितियों  के  तिपक्षीय  स्वरूप  में  परिवर्तन  करना
 झनिवायं  या  उचित  नहीं  समझा  गया  हैँ

 (3)  बोनस  को  अदायगों

 कमंचारी  भविष्य  निधि  संगठन  के  कर्म-
 चारियों  के  वेतन,  भत्ते,  रियायतें,  छुट्टियां  भौर
 निवतन  लाभ  कर्मचारी  भविष्य  निधि  (कर्म-
 चारी  बन्द  झोर  सेवा  की  शर्ते  )  विनियमन  द्वारा
 विनियमित  किए  जाते  हैं,  जिनके  भनुस।  र,  संगठन
 के  कर्मचारी  ऐसे  भत्तों  भौर  रियायतों  के  हकदार
 हैं  जो  समय  समय  पर  केन्द्रीय  सरकार  के
 कर्मचारियों  के  तदनुरुपी  वर्गों  को  ग्राहूय  होंगे  t
 इस  के  प्रतिरिक्‍्त  बोनस  सन्दाय  भ्रधिनियम,
 965  किसी  भी  “लाभ  न  कमाने  के  उद्देश्यों

 से  स्थापित  संस्था”  पर  लागू  नहीं  होता  है
 तबूनुसार,  कर्मचारी  भविष्य  निधि  संगठन
 के  कर्मचारी  “बोनस”  के  हकदार  नहीं  है  t

 ()  उप-शेभीय  कार्यालयों  को  लोलना

 केन्द्रीय  न्याधी  बोर्ड,  कर्मचारी  भविष्य
 निश्चि  द्वारा  लिए  गए  निर्णय  के  प्रनुतार,  उप-
 क्षेत्रीय  कार्यालयों  को  खोला  जाता  है।  उप-
 क्षेत्रीय  कार्यालयों  में  नियुक्त  कर्मचारियों  के

 ि
 के  विशेष  मामलों  की  जांच  की  जा  सकती

 हे

 (  5)  लेखा  विभाग  में  कार्यणार

 -  कार्य  संध्ययन  करने  का  विचार  है।

 (६)  मतिवियुकत.  शत़्तियों  के  प्रदेश
 पर  प्रतिबन्ध,  सीधी.  wt  को  कम  करना,
 शोलसार  कार्यालयों  की  झावहेशना  करते  हुए
 कर्मचारियों  के  निकट  सम्यन्धियों  की  निवुनित,

 सार्वजनिक  सेवाओों  में  नियुक्ति  करने  में
 मान्यता  प्राप्त  प्रक्रियाओ्रों  भौर  रिवाजों  तथा
 कार्यकुशलता  की  आवश्यकता  पर  उचित
 विचार  करते  हुए  इन  मामलों  पर  निर्णय  लिए
 जाने  हैं  ।

 सोमेंट  कर्मचारियों  के  बेतन  में  वृद्ध

 2667.  श्री  युवराज  :  क्या  संसबोग
 कार्य  तथा  श्रम  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  राम/नुजन  तथ।  श्री  नेवलिया
 मजूरी  बोर्ड  ने  अपन  प्रतिवेदन  पेश  कर

 दिया  ह  i

 (a)  यदि  हां,  तो  सीमेंट  उद्योग  के
 कमंचारियों  को  कितनी  वेतन-वुद्धि  मिली  है;

 (ग)  क्‍या  सीमेंट  उद्योग  के  लाखों  कर्म-
 आरियों  की  झन्य  मांगें  भी  स्वीकार  कर  ली  गई
 हैं;  भौर

 (घ)  यदि  हां, तो  तत्सम्बन्धी  ब्यौरा  क्या

 है?

 संसदोष  कार्य  तथा  अल  संत्री  (भी
 रखोशा  बर्मा):  (क)  से  (घ).  सीमेंट  मैन्यू-
 फैक्चरस  एसोशियेशन  से  सम्बद्ध  नियोजकों  भौर
 उनके  कर्मकारों  के  बीच  जिनका  प्रतिनिधित्य
 इण्डियन  नेशनल  सीमेंट  एण्ड  एलाइड  बगस
 फडरेशन  करती  है,  प्रौद्योगिक  विवाद  के
 सम्बन्ध  में  श्री  जी०  रामानुजम  भौर  भरी  भार०

 पी०  नेवलिया,  विवाचकों  का  पंचाट  भारत  के
 1  प्रक्सूबर,  :978%  राजपत्र  के  भाग  2,

 & | अ  3,  उपलण्ड  (  2)  में  पृष्ठ  287  से  29-29

 पर प्रकाशित  हुआ  था।  उक्त  राजपत  की.

 प्रतियां  संसद  के  पुस्तकालय में  उपलब्ध  हैं।...
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 2668  WY  अनेश्यर  मिथ:  स्या  इस्पात
 और  खान  मंत्री  यह  बताने  की  पा  करेंगे  कि  :

 (क)  क्‍या  उत्तर  प्रदेश  के  मिर्जापुर
 जिले  में  हिन्दुस्तान  एल्यूमिनियम  कारपोरेशन

 (हिंडालको)  को  श्रपो  नियंत्रण  में  लगे  संउंधी
 कोई  प्रस्ताव  सरकार  के  विचार.धीन  है;  और

 (ख)  यदि  हां,  तो  इस  मामले  में  क्या
 निर्भय  किया  गया  है  ?

 इस्पात  और  खान  मंत्रालय  में  राज्य  मंत्री

 (श्री  करिया  सुष्डा)  :  (क)  सरकार  द्वारा
 हिन्दुस्तान  एल्यूमिनियम._  का रपोरेशन
 लि०  को  प्रपने  नियंत्रण  में  लेने  संबंधी  किसी
 अस्ताव  पर  इस  समय  विचार  नहों  किया  जा
 रहा  है  i

 (ख)  सवाल  नहीं  उठता  1

 Default  in  payment  of  provident  fund
 Money  by  Employers  to  Employees

 2669.  SHRI  R.  K.  AMIN:  Will  the
 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  large  scale  defaults  in  payment  of
 Provident  Fund  money  by  employers
 to  their  employees:

 (b)  whether  Government  have  taken
 any  decision  of  link  bank  credit  to
 regular  payment  of  Provident  Fuad;
 and

 (c)}  the  amount  of  Provident  Fund
 already  due  for  payment  which  is  still
 outstanding  and  the  measures  proposed
 to  be  taken  and  those  already  taken  to
 remedy  the  situation?

 DECEMBER  १)  ‘1B  Written  Anowers  324

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (DR.  RAM
 KRIPAL  SINHA):  (a)  In  terms  of
 paragraph  38  of  the  Employees’  Provi-
 dent  Fund  Scheme,  952  an  employer
 is  required  to  pay  into  the  Fund  his
 own  contribution  as  well  as  the  emplo-
 yees’  contribution.  A  sum  of  Rs.  20.20
 crores  was  outstanding  against  un-
 exempted  establishments  as  on  320th
 June,  ‘1978,  Another  sum  of  Rs.  34.03
 crores  was  due  to  be  transferred  ०५
 the  exempted  establishments  to  their
 boards  of  trustees.

 (b)  At  the  instance  of  the  Central
 Government,  the  Reserve  Bank  of  India
 has  advised  the  scheduled  banks  to  ask
 for  proof  of  payment  of  provident  fund
 dues  from  establishments  seeking  fin-
 ancial  assistance.

 (c)  The  amount  of  arrears  of  provi-
 dent  fund  due  from  employers  is  indi-
 cated  in  reply  to  part  (a)  of  the  Ques-
 tion.  Action  is/has  been  taken  by  the
 Provident  Fund  Authorities  against
 the  defaulting  employers  under  section
 8  (recovery  of  dues  as  arrears  of  land
 revenue)  and  Sections  14,  I4A,  I4AA
 (prosecution)  of  the  Employees’  Provi-
 dent  Funds  and  Miscellaneous  Provi-
 sions  Act,  ‘1952.  Additionally,  prose-
 cutions  under  section  406/409  Indian
 Penal  Code  (breach  of  trust  and  crimi-
 nal  misappropriation)  are  instituted  by
 them  in  certain  chronic  cases  of  default
 where  the  employers  deduct  employees’
 share  of  provident  fund  contribution
 from  their  wages  but  do  not  remit  the
 same  to  the  provident  fund  authorities.
 The  Courts  are  moved  under  section
 340  of  Cr.  P.C.  for  binding  the  defauit-
 ing  employers  for  good  behaviour.

 हिडोगन  सब-डियोजन  के  लिए  बालबाल  की

 ह्ह््यों  को  खरीद

 2670.  शी  सीौठालाल  पटल  :  क्या
 संचार  मंत्री यह  बताने  की  पा  करेंगे  कि  :

 (क)  क्या  हिंडोन  सब-दिवीज्त  (भरत-

 है  राजस्थान)  के  भन्तंत  विभिभ  एंक्सबेंसों
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 के  लिए  मत  ह  कास  में  eae
 अरीदी  गई  थी  और  यदि  हां,  तो  कितनी;

 (खो)  क्‍या  उक्त  खस-खस  की  टट्टियां
 पुरानी  थीं  तथा  उनको  नई  बताते  हुए  जाली
 बिल  पेश  किये  गये  थे;

 (ग)  उन  स्थानों  झौर  पार्टियों  के  नाम
 क्या  हैं  जिनते  ये  टटषट्टियां  खरीदी  गई  तथा  क्या

 इसके  लिये  देंहर  मांगे  गये  थे;  शौर

 (घ)  पार्टियां  को  कुल  कितना  मूल्य
 दिया  गया  और  विभिन्न  एफ्सचेंजों  को  ये  टट्टियां
 भेजने  पर  कितनी  राशि  खच  को  गई  ?

 संबार  मंत्रालय  में  राज्य  मंत्री  (भो  नरहरि
 प्रसाद  सुखदेव  साथ) :  (क)  से  (घ).
 यह  सूचना  एकल  की  जा  रही  है  भौर  इसे
 यथासमंव  सभा-पटल  पर  रख  दिया  जायेगा  |

 Central  Drug  Administration

 2:7L,  SHRI  M.  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:

 (a)  whether  Indian  Pharmacy  Gra-
 duate  Association  hag  urged  Govern-
 ™MCnt  to  create  independent  drug  cen-
 ‘ral  administration;  and

 (b)  if  so,  the  reaction  of  Govern-
 ‘Tent?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  No  Sir,  but
 His  seen  from  the  inaugural  issue  of
 October,  4978  (Vol.  L  No,  7)  of  the
 Journal  ‘Graduates  Pharmaceutical’
 Which  is  the  official  publication  of  Ia-
 dian  Pharmacy  Graduates  Association, that  it  contains  ‘an  editorial  under  the

 6

 caption  ‘Graduate  Pharmacist:  Today’.
 In  this  Editorial  the  need  for  eatablish-
 ing  separate  Drugs  Control  Organisa-
 tions  has  been  stressed.  The  relevant
 extract  from  the  Editorial  is  reproduced
 below:—

 ‘Yet  another  dangerous  trend  is
 observed  in  the  appointment  of  Drug
 Controllers  of  certain  States  from  the
 administrative  cadre  rather  than  from
 the  technical  personnel.  Some  States
 are  till  today  without  a  separate  Drug Control  Organisation.  It  will  be  scien-
 tific  and  rational  to  have  independent drug  control  organisations  manned  by
 technically  competent  pharmacy  per-
 sonnel.  This  will  encourage  and  es-
 tablish  the  pharmaceutical  industry  on
 sound  principles’,

 (b)  Under  the  Drugs  and  Cosmetics
 Act  and  the  Rules  thereunder,  control
 over  the  manufacture  and  sale  of  drugs
 is  exercised  by  the  State  Governments
 and  they  have’  established  organisa-
 tions  for  this  purpose.  It  would  be
 for  the  State  Governments  to  take  a
 view  in  the  matter.

 भरतपुर  टलीप्राफ  डिवोजन  के  भ्रधिकारियों

 द्वारा  किए  गए  दौरे

 2672.  श्री  सीठालाल  पटेल  :  क्‍या

 संचार  मंत्री  यह  बताने  की  छ््पा  करेंगे  कि  :

 (को  राजस्थान  सकिल  के  भरतपुर
 टेलीग्राफ  डिवीजन  के  विभिन्न  भ्रधिकारियों

 (Sod  [ल्डी-  एस०  डीन  झो०  टी  [जिर  ई
 टीन)  न  भ्रगस्त,  सितम्बर  और  अक्तुबर
 978  की  अवधि  के  दौर/न  माहवार  कितने
 दौरे  किए;  और

 (ख)  यदि  हां,  तो  तत्सम्बन्धी  ब्यौरा

 क्या  है  शौर  जनहित  की  दृष्टि  से  इन  दोरों

 का  प्रयोजन  क्‍या  था  ?
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 संचार  मंत्रालय  में  राज्य  मंत्री  (श्री  नरहरि  प्रसाद  सुखदेव  साय)  (क)  और  (ख),  भर

 पुर  टेलीग्राफ  डिर्व,जन  के  विभिन्न  अधिकारियों  (मंडल  इंजीनियर  तार/उपमंडल  अधिक

 तार/जूनियर  इंजीनियर  तार)  द्वारा  300  दोरे  किए  गए-थे  |  उनके  ब्यौरे  इस  प्रकार  हैं:

 DECEMBER  7,  978  Written  Answers

 अगस्त  सितम्बर  प्र

 मंडल  इंजीनियर  तार  4  5  6.5

 उपमंडल  अधिकारी  तार  24  25  23  37

 जूनियर  इंजीनियर  तार  72  70  7  कु

 ये  दौरे  अधिकारियों  द्वारा  निरीक्षण/संस्थान/|साज-सामान  प्रप्त  करने|समन्‍्वय  बैठकों

 आदि  के  संबंध  में  किए  गए  थे  और  ये  सावजनिक  हित  में  थे  ।

 सवाई  माधोपुर  जिले  को  एक  ही  डिवीजन  के

 अन्तगंत  रखना

 2673,  श्री  मीठालाल  परेल ४  क्‍या

 संचार  मंत्री  यह  बताने  की  क्रपा  करेंगे

 कि  :

 (क)  क्या  दूर  संचार  विभाग  के  दृष्टि-
 कोण  से  सवाई  माधो१र  जिले  (राजस्थ।न)
 को  तीन  डिवीजनों  में  बांदा  गया  है  ;

 (ख)  क्या  इस  जिले  के  तीन  डिवीजनों

 में  बंटे  होते  के  कारण  किसी  भी  डिवीजन

 दारा  इसकी  उचित  देखभ।ल  नहीं  की  जाती  है
 और  न  ही  इस  पर  नियंत्रण  किया  जाता  है

 जिसके  फलस्वरूप  जिले  में  दूर  संचार  व्यवस्था

 में  बाधा  पड़ी  रहुती  है  और  विभिन्न  स्थानों

 पर  दैभिक  तथा  श्रत्य  विकास  कार्यों  में  कोई

 समच्वय  नहीं  रहता;

 (ग)  थदि  हुं,  तो  क्या  सरकार  उक्त

 जिले  को  एक  ही  डिवीजन  में  रखेगी  श्रयवा

 इसका  एक  पृथक  स्वतंत्र  डिवीजन  बनायगी;

 आर

 (च)  यदि  हां,  तो  कब  से  त्रौर  यदि  नहीं,

 तो  इसके  क्या  कारण  हैं  ?

 ।

 संचार  मंत्रालय  में  राज्य  मंत्री  (
 नरहरि  प्रसाद  सुखदेव  साथ)  जीडी

 लेकिन  सवाई  माधोपुर  ।ज्ल  का  दृश्सत्र

 के  सीमा  क्षेत्र  मे ंआता  हैं।  केघल  एक  Me

 एक्सचेंज  अरयात  बौदर्ल।  का  25  लाइनों

 छोटा  आटोमेटिक  एक्सचेंज  जयपुर  तार  कज

 चियरी  डिवीजन  के  शअ्र्धन  है  ।

 (@)  जी  नहीं  ।  मौजूदा  व्यवस्थाँ
 काई  कठिनाई  महुसुस  नहीं  की  जाती  ॥.

 (ग)  प्रश्न  ही  नहीं  उठता  ।

 (घ)  प्रश्न  ही  नहीं  उठता  ।

 लालसोट  और  बनली  को  सवाई  माधोपुर  3
 साथ  जोड़ना

 2674.  श्री  सीठालाल  पटल  :  क्या  संचा*

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  1 |

 (क)  क्या  सवाई  माधोपुर  (कोर्ट

 राजस्थान)  से  लालसोट  (  जयपुर  )  तक  एस

 टी०  डी०  सेवा  उार  बौमली  (  जयपुर  )
 7

 |. |
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 प ा.  TART  4  फल  TG  tae
 सवाई,  माधोपुर .के  बीच  पुस०  To,  एग्स
 सम्पर्क  की  काफी  समय  पहले  मंजूरी  दी  गईँ

 थी  लेकिन  इस  पर  भ्रभी  तक  काये  शुरू  नहीं
 किया  मया  है  ;  भौर

 (्)  यदि  हां,  तो  उसके  क्‍या  कारण

 हैं  श्रोर  यह  कार्य  कब  तक  शुरू  हो  जाने  की

 सम्भावना  है?

 नरहरि  sere  सुखदेव  साय):  (क)  जी  नहीं  1

 (@)  प्रश्न  ही  नहीं  उठता  ।  तथापि,
 लालसोट  भौर  सवाई  माधोपुर  के  बीच  एक
 सीधे  ट्रंक  सकिट  की  व्यवस्था  का  काम  चल  रहा
 हैँ

 CCAS,  Specialists  Wing  in  Safdar-
 jang  Hospital

 2675,  SHRI  PIUS  TIRKEY:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 a)
 whether  a  CG.HS.  apecialiats ing  .is  available  at  the  Safdarja

 Hospital;
 Sarlang

 vt
 (b)  whether  similar  facility  is  not

 tvailable  at  the  RML.  Hospital  ex-
 Sept  for  the  Medical  Wing;  and  |

 (e)  if  not,  will  Government  ‘con-
 tider  extending.  the  same  facility  as

 -wellable  In  Safdarjang  Hospital  to ML  Hospital  also?

 Y

 ance  MINISTER  OF  STATE  IN  THE
 MIL

 ee  QF  HEALTH  AND  FA-
 PRAca  ELFARE  (SHRI  JAGDAMBI

 ASAD  YADAV);  (a)  Yes,  Sir,

 ho)  and  (c).  In  R.  M,  Lohia  Hospital Te  is  no  separate  C.G.H.S.  wing  due
 Speen  renee:  ‘ef  accommodation  »ut
 roosts  have  been,  provided  separate 's  for  consultation.
 403  Ls ६

 DBM  ६०५
 Visits  by  Specialiats.in  Ca.  BS.

 ‘Dispensaries
 2676,  SHRI  PIUS  TIRKEY:  vill  the

 Minister.  of  HEALTH,  AND  F..MILY
 WELFARE  be  pleased  to  state:

 (a)  whether  CGHS  specialists  are
 dispensaries  in  various  locas

 lities  for  the  convenience  of  Gov-
 ernment  servants;
 att)  if

 eo  bie  ti
 facility.  is

 available  dispensary  at
 Janakpuri;  and

 AC)  if.  net,  .whether.  Government
 will.  consider  extending  this  facility
 in.  view  of,  the  long,  distance.  of  re  009
 colony  from  the  RMI.  Hospital?
 THE  MINISTER  OF  STATE‘IN  THE
 MINISTRY  OF  HEALTH  AND  PA-
 MILY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  Yes,  Sir.

 (b)  No,  Sir,
 (cy  C.G.H.S.  beneficiaries  registered

 with  the  Janakpuri  dispensary  avail  of
 the  facility.  of  specialist  consultation
 services  available  at  the  Tilak  Nagar
 dispensary.

 Agitation  by  National,  Feferation  of
 ०  Post  and  Telegraph  Employees

 2877,  SHRI  SUKHDEV.  PRASAD
 VERMA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 a)  whether  the  National  Federa-
 tion  of  Posts  and.  Telegrapbs  Em-
 Ployees  has  started  countrywide
 agitation  on  certain  demands;

 (b)  if  so,  the  nature  of  their  de-
 mands;  and

 (०)  the  steps  taken  by  Govern-
 ment  to  have  a  negotiated  settlement
 with  the  Federations?

 “THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAD:  (a)  and  (b).  The  National
 Federation  of  .  Posts  and  Telegraphs
 Employees  Union  held  a  demonstration
 at  some  places  on  8-l-978  against
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 the  Government’s  decision  to  recognise
 the  Bhartiya  Posts  and  Telegraphs  Em-
 ployees  Federation  and  its  affiliated
 union

 (c}  No  need  was  felt  for  any  such
 negotiation,

 “Work  to  Rule’  Agitation  cf  RMS
 Employees  in  Tamil  Nadu

 ५  2678,  SHRI  A,  ASOKARAJ:  Will  the
 Minister  of  COMMUNICATIONS  be
 pieased  to  state:

 (a)  whether  ‘work  to  rule’  agita-
 tion  of  RMS  employees  during
 November,  978  had  resulted  in  huge
 accumulation  of  letters  and  parcels

 in  major  post  offices  in  Tamil  Nadu;
 and

 (b)  if  se,  the  demands  of  the  em-
 ployees  and  Government's  reaction
 thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  There  was  hold  up  of
 mails  for  three  days  from  TH11-78  to
 9-11-78  in  Tamil  Nadu  due  to  work  to
 rule  agitation  of  RMS  employees.  How-
 ever,  ali  accumulated  mails  were
 cleared  within  24  hours  of  restoration
 of  normalcy.

 (b)  The  demands  of  the  employees
 inter-alia  included  transfer  of  Sr.
 Supdt.  RMS  T-Division  Tiruchirapally
 and  cancellation  of  dies-non  orders  of
 staff  of  T-Division  Tiruchirapally  who
 went  on  strike  in  October,  1978.  These
 are  being  looked  into  by  the  Post-
 master-General,  Tamil  Nadu,

 भैक्सिको  स  बाता

 2279.  भरी  बयाशाम  ‘wrey  :  कया  eM.
 wor  ate  परिवार  कल्याण  मंत्री  यहू  बताने
 की  कृपा  करेंगे  कि  5  सितम्बर,  7978  को
 मकियको  के  स्वास्थ्य  प्रतिनिधिमंडल  ने  मजा लय
 के  अधिका रियों  से  किन-किन  चप  पर
 विचार  विमर्श  किया  था  ?

 DECEMBER  7,  978  Written  Answers  =  32,

 स्वास्थ्य  दौर  परियार  कल्याण  संत्रालय  में
 राज्य  संत्री  (भों  जगदम्थी  प्रसाद  योदव)  +
 मैक्सिको  के  उप  स्वास्थ्य  मंत्री  ने  भपने  राज्य
 के  स्वास्थ्य  योजना  झवर  सचिव  के  साथ  सित-
 म्बर,  978  में  भारत  का  दौरा  किया  था  ।

 स्वास्थ्य  झ्ोर  परिवार  कल्याण  मंत्र।लय
 के  वरिष्ठ  प्रविकार्यिं  &  साथ  हुई  झपनी
 बातचीत  में  उन्होंने  प्राथभिक  स्थास्व्य  परि-
 चर्या  और  परियार  कल्याण  संबंधी  कार्यक्रमों
 में  दिलचस्पी  दिखलाई  थी  ।  बीरिर,  श्रतिरदार
 संबंध।  रोगों  बौर  क्षपरोग  नियंत्रण  संबंधी
 समस्यात्रों  पर  भी  ब्रातचीत  की  गए  थी  ।

 सेसर्स  किरण  पेपर  मिल्स,  गाजियाबाद  की
 शोर  भविष्य  निधि  की  बकाया

 राशि: रब

 2680.  भरी  हुकम  ्चम्ब  कछवाय  :  क्‍या
 संतवीय  कार्य  तथा  भ्रम  मंत्ती  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  मैसस  किरण  पेपर  मिल्स  प्राई-
 बेट)  लिमिटेड,  गाजियाबाद,  उत्तर  प्रदेश  ने
 अत  दो  वर्षो  में  भविष्य  निधि  भ्रौर  कमंचारी
 राज्य  बीमा  की  कितनी  धनराशि  जमा  की;

 (@)  क्‍या  उक्त  कागज  मिल  श्रमिक

 कल्याण  कानूनों  का  उल्लंघन  कर  रही  हैं  भोर

 यदि  हां,  तो  सरकार  को  इस  बारे  में  कितनी
 शिकायतें  प्राप्त  हुई  हैं  ;

 ग)  कितने  अमिकों  को  नोटिस  दिये
 बिना  छटनी  की  यई  शौर  इस  मिल  द्वारा  कितने

 श्रमिकों  को  ठेके  भौर  दैनिक  मजूदी  के  प्राधर

 पर  भियुक्त  किया  ;  भौर

 (ब)  क्या  बड़ी  संख्या  में  अमिकों  को

 मिथमाशुसार  भजूरी  भहीं  भिल  रही  |  पौर
 क्या

 सरकार  इस  सासले  की
 जाँच

 करेगी  5
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 अम  तथा  संसदीय  कार्य  संभालप  में
 राज्य  मंत्री  (wo  राम  कपाल  सिह)  :
 (=)  कर्मचारी  भविष्य  निधि  प्राधिकरण

 श्रीर  कर्मचारी  राज्य  बीमा  निगम  ने  सूचित
 किया  हैंकि  इस  नाम  का  काई  भी  प्रतिष्ठान
 कमेंवारी  भविष्य  निधि  शोर  प्रकीण  उपबन्ध
 अधितिप्म,  i952  और  कर्मचारी  राज्य  बीमा
 झधिनियम,  i948  के  प्रन्तगत  महीं  भाता  है  ।

 Re
 (@)  से  (प)  यह  मामला  राज्य  के

 सेवाधिकार  म॑  आता  हैं  और  केद्रीय  सरकार
 के  पास  काई  शता  उपलब्ध  नहीं  है  t

 बकाया  भविष्य  मिथि

 268i.  श्री  हुकम  च्  कछवाय  :  क्‍या
 संसदोय  कार्य  तथा  श्रम  संत्री  यह  बताने  की

 व्  करेंगे  कि  :

 (फ)  उजैंस्टर्ने  इण्डिया  मैच  कम्पनी  लि०
 इृण्डिप्रत  महुस्‍टाइल  चैम्बर,  लिरोला  रोड,
 ब्लड  पउस्टेट,  बम्बई  ने  भविष्य  निधि  भौर
 करमंवारी  राज्य  बीमा  योजना  में  भ्रंशदान
 के  रूप  में  गत  दो  वर्षों  में  कितनी  धनराशि
 जमा  की;

 (ख)  क्या  उपयुक्त  कम्पनी  ने  गत  तीन |
 वर्षों  में  श्रम  कल्याण  कानूनों  का  उल्लंघन  किया  हैं

 वस्टने  इंडिया  मेच  कम्पनी,  बम्बई  को  ओर

 २34

 शरीर  यदि  हां,  तो  सरकार  को  भ्रब  तक  ऐसी
 कितनी  शिकायतें  मिलीं  तथ।  श्रेणी  चार,  श्रेणी
 तीन  शोर  श्रेणी  दो  के  कितने  श्रमिकों  की

 झका  रण  छंटनी  की  गई  तथा  इस  समय  कितने
 भ्रस्थायी  शौर  स्थायी  श्रमिक  कार्य  कर  रहे
 हैं  तथा  कितने  श्रमिक  ठेके  पर  श्लौर  दैभिक
 भजूरी  पर  कार्य  कर  रहे  हैँ  शौर

 (ग)  क्या  यह  भी  सच  है  कि  बड़ी  संख्या
 में  श्रमिकों  को  मियमानुसार  मजूरी  नहीं  दी
 जाती  तथा  क्या  सरकार  इस  मामले  की  जांच
 करेगी  ।

 असम  तथा  संसदीय  कार्य  संभालय  में  राज्य
 मंत्री  (डा०  राम  कृपाल  सिह)  :  (क)  कमे-
 चारी  भविष्य  निधि  और  प्रकाोण  उपबन्ध
 झधिमियम,  952  की  धारा  37  के  अधीन
 मैससे  बैस्टने  इंडिया  मेच  कम्पनी  लिमिटेड,
 कलकत्ता  छूट  प्राप्त  प्रतिष्ठान  है।  प्रतिष्ठान
 द्वारा  न्‍्यासी  बा  के  पास  भविष्य  'नप9ि  के  झंश-
 दानों  के  रूप  म  जमा  की  गयी  राशि  संलग्न
 विवरण  में  दर्शायी  गयी  है  1  इस  विवरण  में
 राज्य  बीमा  की  बकाया  राशि  के  रूप  में  जमा
 राशि  भी  दर्शायी  गयी  है  ।

 (ख)  शौर  (ग).  यह  मामला  राज्य
 क्षेत्र  में  भाता  है  भौर  केन्द्रीय  सरकार  के  पास
 कोई  सूचना  उपबलब्ध  नहीं  है  1

 विवरण

 ———

 मास  बकाया  राशि  न्यासी  बोर्ड  को  हस्तां-
 (रुपयों  में  )  तरित  राशि  (ढपयो  में)

 अक्तूबर  976  ‘5,72,068. 00  '5,72,068.90
 भषम्बर  1976  5,04,063. 76  5,094,063,  733

 विसम्धर  i976  5,77,092.50  8,77,09 2.  50

 जनबरी  i977  €03.37.27  603,371,  27

 Tia
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 फरवरी  977

 मार्च  977

 अप्रैल  977

 मई  977

 जून  977

 जुलाई  3977

 अगस्त  977

 सितम्बर  977

 शक्तूबर  977

 नवम्बर  977

 दिसम्बर  977

 जनवरी  978

 फरवरी  978

 मार्च  978

 श्रप्रेल  978

 मई  978

 जून  978

 जुलाई  978

 अगस्त  978

 सितम्बर  i9978

 6,98,565.  60

 5,63,394.  42

 5,96,592.  02

 5,72,425.  3}

 5,80,780.  24

 5,94  320.60

 5,09,242.  90

 621,656.  24

 6,000,168,  22

 6,  46,090.  00

 5,87,646,  28

 6,198,065.  24

 6,5,20I.  44

 6,13,481.  66

 631,081.  86

 5,87,756.  86

 6,22,041  78

 ५,  6,179  28

 6176,617.74

 638,082.  40

 5,908,568.  60

 5,6  3,394.  42

 5,96  592.  02

 ‘5,  (72,425.  32

 5,80,780.  24

 5,9  4,320.  60

 5  ,99,242.  90

 621,656.  24

 6,00,168.  22

 6,46,090.  00

 5,87,646.  28

 6,19,065.  24

 6,51,201.  44

 613,481.  66

 61,081.  86

 5,87,756.  86

 6)22,041.78

 5,86,179.  28

 676,617.  74

 6,358,092.  40
 ee

 2  कर्गबारी  राज्य  बीमा  योजना  के  अन्तर्गत  देव  राधि

 पिछल  दो  वर्षों  के  दौरान  प्रतिष्ठान  ने  अपनी  फैक्टरी  के  सबंध  में  राज्य  बीमा  बक्ताया  राशि
 के

 रूप में  13,43,217  65  पय  की  राशि  जमा  करवाई
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 अंभाल  केपर  निल्स,  कलकता  की  टोर
 7

 बक्तापा
 भविष्य  निधि

 2682.  ष्मी  हुकल  कन्  Wwe:  क्‍या
 संसदोय  कार्य  तथा  क्रम  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  बंगाल  पेपर  मिल्स  कम्पनी,
 प्राइवेट  ०,  4  नेताजी  सुभाष  रोड,  कलकत्ता
 द्वारा  गत  दो  वर्ष  में  भविष्य  निधि  तथा  कर्म-
 शारी  राज्य  बीमा  के  भ्रंशदान  की  कितनी
 धनराशि  जमा  कराई  गई  :

 (ख)  क्‍या  यह  पेपर  मिल  गत  तीन
 वर्षों  से  श्रम  कल्याण  कानूनों  का  उल्लंघन
 करती  रही  है,  झौर  यदि  हां,  तो  इस  बारे  सें
 सरकार  को  कितनी  शिकायतें  "मिली  हैं;

 (ग)  कितने  श्रमिकों  को  बिना  नोटिस
 दिये  छंटनी  कर  दी  गई  तथा  इस  मिल  ने  ठेके
 पर  तथा  दनिक  मजूरी  पर  कितने  श्रमिक  काम
 पर  सगाये  ;  भौर

 ष)  कया  बड़ी  संख्या  में  श्रमिकों  को
 नियमानुसार  सजूरी  नहीं  मिल  रहौ  है  तथा

 क्‍या  सरफार इस  मामले  की  जांच  करेगी?

 -अम  तथा  संसदीय  कायें  मंत्रालय  में
 राज्य  मं)  (डा०  राम  हंपाल  सिंह)  :
 (क)  गत  दो  वर्षों  के  दोरान  मैस  बंगाल
 पेपर  मिल्स,  कलकत्ता  द्वारा  जमा  कराए
 गए  भविध्य  निधि  प्रंशदानों  के  ब्यौरे  संलग्न
 विवरण  में  दिए  गए  हैं।

 कर्मचारी  राज्य  बीमा  निगम  ने  सूचित
 किया  है  कि  यह  मिल  आसनसोल  में  स्थित  है,
 जहां  कर्मचारी  राज्य  बीमा  अधिनियम,
 948  के  उपबन्धों  को  अभी  तक  लागू  नहीं
 किया  गया  है

 (ख)  से  (घ).  यह  मामला  राज्य
 के  क्षेत्राधिकार  में  भ्राता  है  झौर  केन्रीय
 सरकार  के  पास  कोई  सूचना  उपलब्ध  नहीं
 है

 विवरण

 मेसर्स  बंगाल  पेपर  मिल्स  द्वारा  अक्तूबर,  976  से  सितनबर,  978  की  अवधि के  दौरान  भविष्य  निधि
 में  जमा  करायी  गयी  धन-राशि  के  ब्यौरे  ties  |

 मास  भुगतान

 रुपये

 अक्तूबर  976  77,100.00
 नवश्वर  976  77,049.  00
 दिसम्बर  r876  .  70,613.  50
 जनवरी,  977  1,19,244,  00
 फरवरी,  1977  1,91,060.  00 yh’  द  y
 मा,  977  159,472.  00
 भप्रैल, 1877  8  5,646.  00

 मई,  4979  :  :  8  0,736.  00

 शत,  977  2,07,8  el.  00

 जुलाई,  i977  .  वि  .  8,10,366.  50
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 मास  भगतान
 रुपए

 झगस्त,  977—  :  ;  (2,285,721.  50
 सितम्बर, 1977  हि  2,17,504.00

 झगतूबर,  977  .  .  मु  2,24,612.00
 नवम्बर,  i977  .  मे  3,8  7,428  50
 दिसम्बर, 1977  .  (2,37,956.  50
 जनवरी,  978  .  <  (2,37,956.  50
 फरवरी,  i978  .  2,411,417,  00
 मार्च,  978  वि  2,37,358.00
 अप्रल,  978  4,63,215,  50
 मई,  978  2,27,8.11.00

 जून,  978  है  हा  2,112,564,  00

 जुलाई,  978  2,24, 48  3.  50

 नोट  :--भविष्य  निधि  निरीक्षक  ने  सूचित  किया  हैं  कि  झगस्त,  .978  और  सितम्बर,  978  के  मासों
 की  भविष्य  निधि  देय  धन  राशियों  का  भुगतान  क्रमशः  15-9-78  श्रौर  ig—i0-78  को
 बार  दिया  गया  है  ।  देय  राणियों  और  भुगतान  संबंधी  ब्यौरे  तत्काल  उपलब्ध  नही  हैं!

 S.T.D.  from  Bareilly  to  other  Im-
 Portant  Cities

 2683.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state  when  STD
 service  ‘will  be  provided  at  Bareilly
 with  important  cities  like  Delhi,  Luck-
 now,  Kanpur,  Meerut,  Calcutta;  Bom-
 bay  etc.?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  It  is  hoped  to  provide  there
 progressively  during  1979-80  and
 1980-81.

 Bareilly  Telephone  Exchange

 2684.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  what  is  total  number  of
 telephone  connections  from  the  new

 telephone  exchange  of  Bareilly  and
 what  are  the  proposals  for  its  expan-
 sion  in  view  of  increasing  need  of  the
 industry  and  people;  and

 (by  how  much  time  Government  will
 take  to  air-condition  the  telephone
 exchange  of  Bareilly  to  enable  it  to
 give  efficient  service?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  362i  connections  were
 working  as  ‘on  30-9-78,  The  equip
 ment  for  expansion  of  Bareilly  tele
 phone  exchange  from  3900  to  4200  lines
 has  been  allotted  in  1979-80  production
 and  supply  programme  of  .,T.L

 (by  Air-conditioning  plant  has  been
 physically  installed.  It  ig  hoped  that
 after  necessary  tests  the  plant  will  be
 brought  into  commission  during  the
 next  summer  geason.
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 Grievances  of  Professional  Letters
 Writers,  Bombay

 2685.  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  whether  -Government  have
 received  a  representation  from  the
 professional]  letter-writers  attached  to
 post  offices  in  greater  Bombay  regard-
 ing  their  grievances;

 (b)  the  nature  of  demands;  and

 (c)  what  action  Government  have
 taken  or  propose  to  take  in  the
 matter?

 THE  MINISTER  OF  STATE  IN  THE
 UNISTRY  OF  COMMUNICATIONS

 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  Yes,  Sir.  An  unsigned
 representation  from  the  “Professional
 Letter  Writers  of  Bombay”  has  been
 received.

 (b)  The  demands  mainly  relate  to
 changing  the  system  of  granting
 licences  to  them  and  revision  of  rates
 charged  by  them  from  the  public.

 (c)  The  matter  is  being  examined.

 Aid  to  Patients  of  Maharashtra

 2686.  SHRI  R.  K.  MHALGI:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  refer  the
 Teply  given  to  Unstarred  Question  No.
 433  on  21-72-77  and  state:

 (a)  whether  the  Government  of
 India  received  an  application  through the  Government  of  Maharashtra  from

 “Patients  Relief  Association,
 Sholapur  (Maharashtra)”  in  regard  to
 Brant-in-aid  for.  short-wave  Diather-

 my  unit;

 (b)  if  so,  when;

 ;  (०)  whether  the  Government  of
 ndla  have  taken  any  action  on  the

 said  application
 thereof;  and

 if  80,  the  nature

 (d)  if  not,  the  reasons  of  delay  and
 when  the  action  shall  be  taken?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  and  (०),  An
 application  from  the  “Patients  Relief
 Association,  Maharashtra”  in  regard  to
 grant-in-aid  for  short-wave  Diathermy
 unit  was  received  through  the  Govern-
 ment  of  Maharashtra  on  the  L5th  May,
 ‘1978,

 (९)  and  (a),  It  is  proposed  to  sanc-
 tion  a  suitable  amount  of  grant  to  the
 institution  shortly.

 Issue  of  Commemorative  Stamp  of
 Vedacharya  Govindbhatta  Bhikam-

 bhatta  Phatak  Guruji

 2687  SHRI  R.  K,  MHALGI:  Will  the
 Minister  of  COMMUNICATIONS  be
 pleased  to  state:

 (a)  whether  the  University  of
 Poona  and  the  Poona  Municipal  Cor-
 poration  have  urged  upon  Govern-
 ment  to  issue  postal  stamp  of  Veda-
 charya  Govindbhatta  Bhikambhatta
 Phatak  Guruji  to  commemorate  his.
 birth  Centenary  celebrations;  and

 (b)  if  so,  the  action  taken  or  pro-
 prosed  to  be  taken  by  Government  in
 regard  to  representations  of  these  two
 representative  bodies?

 THE  MINISTER  OF  STATE  IN  THE:
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI);  (a)  Yes,  Sir.

 (०)  The  proposal  which  was  not  re-
 commended  last  time  would  be  again
 placed  before  the  next  meeting  of  the
 Philatelic  Advisory  Committee  for  itr
 reconsideration,
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 Demands  of  Central  Staff  Association  action  Government  have  taken
 of  D.G.E.&T  respect  of  each  of  them;  and

 2688.  SHRI  R,  K.  MHALGI:  Will  the  a
 Minister  of  PARLIAMENTARY  AF-  (c)  if  no  action  has  been  taken  so
 FAIRS  AND  LABOUR  be  pleased  to  far,  the  reasons  of  delay  and  wh
 state:  action  shall  be  completed  in  re

 to  all  of  t  4 (a)  whether  he  has  received  a
 ०  all  of  them

 written  representation  or  memoran-
 dum  from  the  Central  Staff  Associa-  THE  MINISTER  OF  PARLIAME! tion  of  D.G.E.&T.  (non-secretariat)  in  ARY  AFFAIRS  AND  LABOUR  ( the  month  of  August,  978  when  the  RAVINDRA  VARMA):  (a)  Yes,  Sir.
 office-bearers  of  the  Association  met
 him  in  New  Delhi;  (b)  and  (c),  The  demands  and  acti

 (b)  if  so,  what  were  the  demands  taken  thereon  are  given  in  the  state
 made  in  the  memorandum  and  what  ment  attached

 Statement

 [Demands  in  detail  Action  taken
 Si.
 No.

 he  Selection  Grade  to  categories  G  &  D  em-  It  has  been  agreed  to  grant  selection
 ployees  under  D.G.E.&T.,  New  Delhi.  to  Group  ‘C’  employees  w.e.f.  5-9-

 This  issue  has  also  been  discussed
 the  representatives  of  Staff  Associ:
 on  2I-ri-:978.  With  regard  to
 ‘D’  employees  the  matter  has
 examined  andit  has  been  found
 none  of  these  employees  fulfils  the  o
 ditions  for  the  grant  of  selection
 The  case  was  however  further  discusse
 with  the  representatives  of  Staff
 ciation  on  2I-rI-978  when  it  was
 that  further  action  might  be  t
 receipt  of  fresh  proposals  from  the

 Association

 2.  Confirmation  Instructions  have  been  issued  to  the
 of  Institutes  to  do  the  needful  in
 of  posts  which  are  under  their
 trative  control.  In  respect  of  6
 other  posts,  the  recruitment
 being  revised  in  the  light  of  the
 cussion  held  withthe  rep
 of  Staff  Association  on  23-8-I9'
 necessary  action  willbe  taken
 firmation  of  staff  thereafter

 3.  Construction  of  additional  staff.  quarters  at  Due  to  paucity  of  fundsit  could
 Institutes.  taken  up  in  Fifth  Five  Year

 Efforts  are  being  made  to
 for  construction  of  staff  q'
 the  Sixth  Five  Year  Plan
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 Demands  in  detail  Action  taken

 Warisation  of  Ad-hoc-promotions.  The  ad-hoc  appointments  made  earlier
 could  not  be  regularised  as  the  Recruit-
 ment  rules  were  being  amended.  The
 representatives  ofthe  Staff  Association
 had  requested  on  23-8-1978  that  regular
 promotion  to  the  posts  in  the  cadre  of
 Assistant  Training  Officersmay  be
 made  only  after  the  promotion  quota  has
 been  increased  to  75%.  The  amend-
 ment  of  Recruitment  rules  in  this  regard
 is  under  process.

 ng  of  ban  and  filling  up  all  vacant  posts  Efforts  are  being  made  io’get  relaxation
 (Class  8,  C  &  D  only).  from  the  ban  so  that  the  vacant  posts

 may  be  filled  up.

 epancies  in  pay  scales  of  senior  fandjunior  This  point  is  under  consideration  of  the
 instructors.  Government.

 Qaange  and  amendmentin  Recruitment  rules  The!  amendment  in  the  Recruitment  rules
 of  Assistant  Tarining  Officers,  Workshop  is  in  the  process  of  finalization.
 Attendants  &  Stenographers  etc.

 evision  of  pay  scales  of  Book  Binder,  Libra-  This  issue  has  been  examined  in  detail!  and
 rians,  Office  Superintendent,  Projectionist,  keeping  in  view  their  duties,  responsi
 Machine  Operators  etc.  bilities  and  recruitment  qualifications

 no  upward  revision  of  their  pay  scale
 is  possible.

 Relaxation  in  age  for  Departmental  candidates.  Based  on  a  decision  taken  in  the  National
 Council  of  J.C.M.,  only  those  depart- mental  candidates  who  fulfil  the  age
 and  recruitment  qualifications  as  pres-
 cribed  for  direct  recruitment  can  be
 considered  alongwith  candidates  nomi-
 nated  by  the  Employment  Exchanges.

 ave  for  Security  and  other  group  ‘D’  Staff.  The  quantum  ofcasual  leave  has  been
 increased  to  5  days  and  they  have  been
 allowed  9  holidaysin  a  year  (including
 3  national  holidays).

 Mass  representation  against  Principal,  Central  In  consultation  with  the  representatives
 Training  Institute  for  Instructors,  Calcutta  of  the  Staff  Association,  amember  of
 and  issued  article  criticising  political  and  the  Staff  Association  was  co-opted  on
 association  leaders.  the  Quarter  Allotment  Committees  in

 the  Institutes.  The  matter  was  further
 discussed  with  the  representatives  of  the
 Staff  Association  and  they  were  requested to  be  polite  with  the  Heads  of  the  Instie
 tutes  who  were  also  directed  to  be  more
 considerate  and  sympathetic  in  their
 dealings  with  the  members  of  the  staff.



 747  Written  Answers

 Salem  Magnesite  Factory

 2689.  SHRI  R,  KOLANTHAIVELU:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state  the  reasons
 for  not  permitting  the  Salem  Magnesite
 Factory  to  run  at  Salem  and  allowing
 the  factory  to  run  at  Calcutta  only
 from  the  very  beginning?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 Appointment  of  Non-career  Diplomats

 2690.  SHRI  8.  R.  DAMANIT:  Will  the
 Minister  of  EXTERNAL  AFFAIRS  be
 pleased  to  state:

 Ta)  the  policy  followeq  by  Govern.
 ment  since  it  assumed  office  to
 appoint  non-career  diplomats,

 (b)  the  norms  that  are  taken  into
 consideration  in  selecting  them;

 (c)  the  details  of  super-annuated
 officers  of  various  services  who  have
 been  appointed  to  diplomatic  posts
 after  their  retirement  guring  977  and
 978  and  how  their  suitability  for  such
 assignments  was  determined;

 (d)  countries  of  their  posting,  their
 Pay  and  allowances  and  tenure  of
 office;  and

 (e)  whether  no  suitable  serving
 officers  in  the  Indian  Foreign  Service
 or  other  Services  were  available  to
 man  these  posts?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 and  (b).  The  policy  of  Government  and
 the  norms  followed  in  cases  where
 pon-career  diplomats  are  appointed  to
 Missions  abroad  is  to  select  persons
 who,  by  virtue  of  their  qualifications,
 experience  and  eminence  in  public  life,
 would  be  most  suitable  for  a  particular
 assigninent  keeping  in  view  the  need
 for  efectively  projecting  India  and
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 forging  closer  bonds  of  co-operation
 and  understanding  with  the  country  to
 which  they  are  being  accredited.

 (c)  and  (a).  General  T.  N.  Raina,
 former  Chief  of  Army  Staff,  has  been
 appointed  as  High  Commissioner  of
 India  to  Canada  in  Grade-I  of  the
 Indian  Foreign  Service.  There  is  no
 fixed  tenure  of  his  office.

 (e)  The  question  of  sending  appro-
 priate  persons  from  within  the  IFS  or
 others  to  represent  the  country  has  to
 be  decided  not  only  in  the  context  of
 availability  of  suitable  officers  from
 within  the  IFS  but  also  keeping  in
 mind  overall  interests  of  the  country.

 Upgradation  o¢  Branch  Post  Offices
 into  Sub-Post  Offices  in  Morena

 District

 2691,  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  COMMUNI-
 CATIONS  be  pleased  to  state:

 (a)  the  details  of  upgradation  of
 Branch  Post  Offices  into  Sub-Post
 Offices  in  Morena  District  of  Madhya
 Pradesh  for  next  two  years;  and

 (9)  whether  the  upgradation  of
 Sumawali  Branch  Post  Office  will  be
 taken  up  in  the  near  future  and  if
 not,  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  It  is  proposed  to  Up-
 gtade  6  Branch  Post  Offices  into  De-
 partmental  Sub-Offices  or  extra-depart-
 mental  Sub-Offices  during  the  years
 1978-79  and  1979-80,  The  number  of
 Extra-departmental  Branch  Offices  to
 be  upgraded  into  Departmental  Sub-
 Offices  or  extra-departmental  Sub-
 Offices  in  980-8i  has  not  been  worked
 out  8०  far.

 (०)  Proposal  for  the  upgradation  of
 Sumawali  Branch  Post  Office  has  al-
 ready  been  taken  up  and  the  same  is
 being  examined.
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 Keonomic  Cooperation  with  A  SEAN

 2698,  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  propose
 to  have  dialogue  with  Association  of
 South  East  Asian  Nations  on  the
 exchange  of  developmental  experi-
 ence  and  economic  cooperation  in  the
 near  future;

 (b)  if  so,  whether  he  had  some
 talks  in  this  regard  with  the  concerned
 countries;  and

 (c)  if  so,  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHR]}  SAMARENDRA  KUNDU):  (a)
 ‘Yes,  Sir.

 (>)  and  (ce),  The  subject  was  dis-
 cussed  with  the  Foreign  Ministers  of
 Malaysia,  Thailand.  Indonesia  and
 Singapore  during  their  visits  to  India
 this  year,  It  was  also  discussed  with
 al}  the  Governments  concerned  by  our
 Ambassadors.  ASEAN  has  responded
 positively  to  our  proposal.  The  Secre-
 tary-General  of  the  ASEAN  Secretariat
 recently  visited  India  for  exploratory
 talks  on  the  modalities  of  a  relation-
 Ship  of  co-operation  between  ASEAN
 and  India,

 Engagement  of  extra  staff  to  deal
 with  speciay  mails  in  North  Western

 Circie,  Ambala

 2094,  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  extra  staff  is  to  be
 engaged  to  deal  with  special  mails  like
 Raksha  Bandhan,  Diwali,  Guru  Tegh
 Bahadur's  Martyrdom  Day,  X-mas
 and  New  Year;

 (by  if  80,  whether  adequate  staff
 was  provided  to  deal  with  Raksha
 Bandhan  mails  in  RMS.  “D2”  in
 North-Western  Circle,  Ambala;  and

 (c)  if  so,  why  unsorted  mails  were
 transferred  to  other  offices  by  section
 of  this  division  and  lakhg  of  Rakshe
 Bandhan  articles  were  not  delivered
 on  the  due  date?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  to  (c).  In  pursuance  of
 general  policy  of  P&T  Department  to
 engage  extra  staff  for  dealing  with
 festival  mails  |  Postmaster-General,
 North  Western  Circle  arranged  addi-
 tional  staff  for  handling  Raksha  Ban-
 dhan  mails  in  R.MS,  D-2  Section.
 However,  in  spite  of  engaging  extra
 staff  to  work  with  D-2  Section  on
 14-8-78  and  ‘16-8-78,  a  number  of  arti-
 cles  were  transferred  unsorted  to  Delhi
 R.M.S.  because  of  heavy  receipt  from
 the  offices  enroute  and  sudden  sickness
 of  a  sorter  on  duty  in  the  Section.

 However,  Delhi  R.MS.  sorted  the
 said  mail  expeditiously  and  delivery

 to  addressees  was  effected  as  quickly  as
 possible.

 Use  of  non-standardised  forms  in
 R.MS.,  North  Western  Circle,  Ambala

 2695,  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  COMMUNICATIONS

 be  pleased  to  state:

 (a)  is  it  correct  that  standardised
 forms  are  prescribed  for  working  in
 P&T  Department;

 (b)  is  it  also  correct  that  these  are
 essential  forms  and  non  provision  of
 these  formg  obstruct  smooth  working;

 (c)  if  so,  whether  these  forms  are
 regularly  supplied  in  RMS.  “D2"
 under  North  Western  Circle,  Ambala;
 and

 (d)  if  so,  why  ungcheduled  forms
 are  being  used  and  also  standardised
 forms  are  misused  for  other  works
 and  thug.  causing  Government  ex-
 chequer  in  the  shape  of  printing
 charges?’
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF'  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  Yes,  Sir.

 (bd)  There  are  two  types  of  forms
 Essential’  and  ‘Non-Essential’.  Essential
 forms  are  those  which  are  printed  at
 Govt.  of  India  presses  and  are  supplied
 through  Regional  Postal  Stores  Depots.
 while  non-essential  forms  are  printed
 by  the  Heads  of  Circles  according  to
 their  requirements.  The  Heads  of
 Circles  are  also  empowered  to  print
 and  supply  essential  forms  in  the  event
 of  non-supply  of  forms  from  the  Re-
 gional  Postal  Stores  Depots.  Hence,
 this  procedure  ensures  availability  of
 forms  with  the  supply  sources  at  all
 times.

 (c)  Proper  forms  are  being  supplied
 regularly  to  R.M.S,  D-2  Division  Delhi
 against  its  indents

 (d)  In  view  of  the  position  explained
 at  (b)  &  (c)  the  question  does  not
 arise

 Equal  pay  to  Mazdoors

 2696.  SHRI  AHMED  HUSSAIN:
 Wilh  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state

 (a)  whether  the  Daily-rated  Maz-
 doors  of  Delhi  Telephones  in  the  Dis-
 trict  Headquarter  have  represented  to
 the  General  Manager  Telephones,  New
 Delhi  and  DGP&T,  New  .Delhj  that
 they  must  be  equally  paid  with  the
 Mazdoors  of  Telephone  Exchanges  85
 they  are  loosing.  seniority  owing  to
 lesser  number  of  working  days  in  a
 year;  and  :

 (b)  if  so,  what  action  Government
 have  so  fer  teen  to:  redress  their
 giievances:  and‘  to:.  treat:  them  at  par
 with:  the  exchange  raztidord‘  in  view
 of  the  ban  on  Peons?

 ‘THE  MINISTER  OF  STATE  IN
 NWISTRY  “OF  COMMUNICA-

 TIONS  ~  seer  N  PRASAD
 SURMDRS" SAD:  te  atid’  +b)  The  re-
 quite  iniformiition’  is  beirig  collected
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 and  will  be  placed  on  the  Table  of
 Lok  Sabha.

 Engagement  of  Consultants  in  P&T
 “Department

 2697.  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  the  P&T  Department
 have  engaged  some  consultants  for
 availing  their  services  and  suggestions;

 (b)  if  so,  since  when,  the  number
 of  such  consultants  and  the  monthly
 salary  and/or  other  benefits  accrued  lo
 them;

 (०)  what  useful  purpose  they  serve
 to  Government  through  the  P&T
 Department;  and

 (d)  why  retired  P&T  experts  are
 not  constituted  in  a  committee  for  the
 purpose  instead  of  engaging  consul-
 tants?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.

 Demand  of  CC.A.  by  Overseas  Com-
 munications  Service  Staff  Union
 at  ne  tre

 2698.  SHRI  R,  K.  MHALGI:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  received  an  appeal  dated
 the  11th  August,  978  from  the  Over-
 seas  Communicationg  Service  Staff
 Ufiion;  Poshe  Branch  aharashtra)
 regirding  the  restore  of  ‘grant  of
 compensitery  ecttyy  allowance  to.  the
 std  working  dt  wWiteless  station
 Dighi  (Poona);  and

 (b)  if  8०,  what  action  Government
 have  taken  or  propose.to  take  in  she
 matter  in  the  near.future?  oe  a
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 .HE  MINISTER  .OF  STATE  IN
 THE.  MINISTRY  OF  .COMMUNICA-
 TIONS..  (SHRI.  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  and  (b).  Pay-
 men;  of  Compensatory  (City)  Allow-
 ance  to  the  Overseas  Communications
 Service  employees  at  Dighi  (Poona)
 wag.  discontinued  with  effect  from  ist
 August,  978  as  it  was  considered  that
 it  was  not  strictly  in  conformity  with
 the  Government's  instructions  on  the
 subject.  However,  jn  the  light  of
 representations  received  from  OCS
 staff,  the  position  is  being  reviewed
 ang.in  the  meantime,  payment  of
 Compensatory  (City)  Allowance  to
 OCS  employees  at  Dighi  has  been
 restored  with  effect  from  ist  August,
 ‘1978,

 Smaly  Pox  vaccine

 2699,  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 World  Health  Organisation  has  asked
 Government  to  destroy  the  stock  of
 vaccination  materials  pertaining  to
 Small  Pox;

 (b)  if  so,  the  details  and  action
 proposed  to  be  taken  thereon;  and

 (९)  which.  are  the  places  in  the
 country  presently  maintaining  stock
 of  these  items?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  «SHRI:  JAG-
 DAMBI  PRASAD  YADAV):  (a)  No.
 However,  the  World  Health  Organi-
 sation  had  requested  other  member
 countries  to  destroy  the  stock  of
 Smal]  Pox  virus.

 (b)  The  stock  of  Smali  Pox  virus  in

 anda
 was  destroyeg  in  977  after  the

 eradication  of  the  disease  from  the
 country,

 (९)  Does’  not  arise.

 8  ne  ie  rs)
 Contracts  given  by  Bokaro  Stee)  Plant

 270).  SHRI  K.  PRADHANI:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 fa)  the  name  of  parties  to  whom
 contracts  of  more.-than  Ra.  l  crore
 were  given  by  Bokaro  Steel  Plant
 since  ‘1975-76;

 (b)  the  number  out  of  them  which
 have  been  completed;

 Ce)  total  ‘payment  made  to  each
 party  against  these  contracts;  and

 (d).  whether  work  is  likely  to  be
 completed  according  to  schedule?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  to  (da).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House,

 Contracts  given  by  Steel  Authority  of
 India

 2703  SHRI  K.  PRADHANI:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleaseg  to  state:

 (a)  name  of  the  parties  to  whom  the
 contracts  of  more  than  Rs.  4  crore
 were  given  by  Steel  Authority  of
 India  since  ‘1975-76;

 (b)  number  out  of  them  have  been
 completed;

 (ce)  total  payment  made  to  each
 party  against  these  contracts;  and

 (a)  whether  work  is  likely  to  be
 completed  according  to  schedule?

 ‘THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 to  (d).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table-
 of  the  House,
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 Loan  from  World  Bank  for  Telecom-
 munication  Pian

 2702.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  COM-
 MUNCATIONS  be  pleased  to  state:

 (a)  whether  Government  have
 sought  a  loan  of  $  00  million  from
 World  Bank  for  the  telecommunica-
 tion  plan;  and

 (b)  if  so,  the  response  from  the
 World  Bank?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  and  (b).  An
 agreement  for  a  loan  of  $  420  Million
 known  as  the  7th  Telecommunications
 Loan  for  the  development  of  tele-
 communications  was  signed  on
 10-6-1978  and  has  come  into  effect
 from  30th  October,  1978,

 The  Government  have  not  posed  any
 further  Telecommunication  Project
 for  assistance  from  the  World  Bank
 Group  since  then.

 Pakistan’s  capability  to  produce  Atom
 Bomb

 2708.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news-item  of  October
 13,  978  stating  that  Pakistan’s  Federal
 Minister  for  Science  ang  Technology
 has  said  that  Pakistan  has  achieved
 the  capability  of  producing  Atom
 Bomb;

 _ (by  if  so,  reaction  of  the  Govern-
 ment  of  India  thereto;

 (c)  is  it  a  fact  that  Pakistan  has
 ordered  lot  of  electronic  equipment
 needed  for  the  production  of  Atom
 Bomb  under  a  false  pretence  of  the
 need  of  thi,  electronic  equipment  for
 Atomic  cotton  factory,  from  Britain;
 and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereto?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EXTERNAL
 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  and  (b),  The  Govern-
 ment  have  seen  an  agency  report  to
 this  effect.  The  Government  of  India
 have  constantly  stood  for  the  use  of
 nuclear  energy  for  peaceful  purposes
 and  is  opposed  to  its  use  for  making
 nuclear  weapons.

 (०)  and  (१),  The  Government  have
 com,  across  this  report.  Necessary
 enquiri¢és  have  bcen  made  in  the
 matter,  The  equipment  in  question
 appears  to  be  ‘variable  frequency  in-
 verters’  which  are  used  both  jn
 synthetic  fibre  manufacture  as  well  as
 in  gas  centrifuges  for  uranium  en-
 richment.  A  consignment  of  this  was
 Purchased  by  “TEAM”,  a  German
 Company,  from  the  British  manufac-
 turers,  Emerson  Electrical  Industrial
 Controls  of  Swindon  for  supply  to
 Pakistan  earlier  this  year.  It  appears
 that  ut  that  time  such  cquipment  was
 not  subject  to  the  export  of  Goods
 Control  Order  970  of  United  King-
 dom  and  could,  therefore,  be  exported
 without  hindrance.  However,  after
 the  matter  was  raised  in  the  House  of
 Commons  in  July  this  year,  the  British
 Government  passed  an  amendment  to
 the  above  mentioned  Order  on  Octo-
 ber  19,  1978,  as  a  result  of  which  the
 equipment  in  question  has  been  brought
 under  strict  export  control.  Even  though
 a  second  consignment  valued  at  about
 £  .25  million  is  reported  to  be  ready
 for  shipment,  it  is  understood  that  the
 equipment  is  not  likely  to  be  exported
 to  Pakistan,

 Representation  of  SC/ST  in  Service

 2704.  SHRI  8.  0.  KAMBLE:  Will
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state:

 (a)  how  many  Liaison  Officers  are
 appointed  in  the  Departments  of  है...
 Hamentary  Affairs,  relating  to  कहार"
 sentation  tn  services  for  the  Sche-
 duled  Castes  and  Scheduled  Tribes
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 as  per  Government  Brochure,  Chap-
 ter  15,  and  since  when  each  of  them
 appointed  and  the  status  of  each  of
 them;

 (b)  what  are  the  reports  of  each
 of  these  Liaison  Officers  under  Para
 35.4  of  the  said  Brochure  during  the
 last  three  years,  submitted  to  the
 Secretary/Additional  Secretary  ete.
 and  what  action  was  directed  by  the
 latter  and  whether  said  action  as  di-
 rected  was  taken  and  with  what  re-
 sult;  ard

 (c)  will  Government  lay  on  the
 Table  cf  the  House  copies  of  the  said
 reporta  directions  and  the  action  taken
 ag  per  (b)  above;  if  not,  why  not?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 One  Officer  has  been  functioning  as
 Liaison  Officer  in  the  Department  of
 Pardamentary  Affairs  ever  since  the
 orderg  for  the  appointment  of  such
 an  officer  were  issued  by  the  Ministry
 of  Home  Affairs.  The  Officer  is  of  the
 status  of  a  Deputy  Secretary  excepting
 for  the  period  between  27th  March,
 976  and  22nd  March,  978  when
 Under  Secretary  (Administration)
 was  directed  to  hold  this  Office,  as  he
 was  working  directly  under  the
 Secretary,

 (b)  No  case  of  negligence  or  lapse
 in  the  matter  of  following  the  reser-
 vation  and  other  orders  relating  to
 Scheduled  Castes  and  Scheduled
 Tribes  in  the  Department  quring  the
 last  three  years  has  been  pointed  out
 by  the  Liaison  Officer  in  their  reports
 to  the  Head  of  the  Department.

 (९)  Since  no  case  of  negilgence  or
 Japse  was  reported,  the  question  of
 laying  such  reports  does  not  arise.

 Representation  of  SC/ST  in  Services

 2705.  SHRI  B.  C.  KAMBLE:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  how  many  Liaison  Officers  are
 appointed  in  each  of  the  departments
 in  your  Ministry  relating  to  represen-
 tation  in  services  for  the  Scheduled
 Castes  and  Scheduled  Tribes  as  per
 Government  Brochure,  Chapter  15,
 and  since  when  each  of  them  appoint-
 ed  and  the  status  of  each  of  them;

 (b)  what  are  the  reports  of  each
 of  these  Liaison  officers  under  Para
 5.4  of  the  said  Brochure  during  the
 last  three  years,  submitted  to  the
 Secretary/Additional  Secretary  etc.
 and  what  action  was  directed  by  the
 latter  and  whether  said  action  as  di-
 rected  was  taken  and  with  what  re-
 sult;  and

 (c)  will  Government  lay  on  the
 Table  of  the  House  copies  of  the  said
 reports,  directions  and  the  action
 taken  as  per  (b)  above  if  not,  why
 not?  it

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (a)  As  required  under  para-
 graphs  5]  and  54  of  Chapter  XV  of  the
 Brochure  on  Reservation  for  Sche-
 duled  Castes  and  Scheduled  Tribes  in
 Services,  there  are  two  Liaison  Officers
 in  the  Department  of  Stee]  and  three
 in  the  Department  of  Mines,  as  per
 details  furnished  below:

 Department/Offices  Status  of  the  Officer  Date  of  present
 appointment

 Departnunt  of  Steel
 Department  of  Stee!  Deputy  Secretary  7401977

 2.  Office  of  the  Iron  and  Steel  Controller.  Joint  Iron  and  Steel  18--1978
 Controller

 Department  of  Mines
 Department  of  Mines  Deputy  Secretary  8-3-1977

 2.  Office  of  the  Geological  Survey  of  India.
 Ramsatestve

 13-B-1975,
 Be  Office  of  the  Indian  Bureau  of  Mines  Regional  Controller  1-6-1974

 of  Mines
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 (b)  and  (c).  Periodical  inspections
 have  been  undertaken  by  the  Liaison
 Officers  and  their  reports,  while  indi-
 cating  the  progress  made  in  .the
 matter,  have  brought  to  notice  a  num-
 ber  of  defects  relating  to  maintenance
 of.  rosters  such  as  separate  rosters  not
 having  been  maintained  for.  all  the
 categories  prescribed,  grouping  of
 posts  for  reservation.  not  having  been
 done,  correctly,  incorrect  manner  of
 omryaforward  of  vacancies,  entries
 mot  having  been.  attested  at  appro-
 priate.  levels,  filling  up  of  reserved
 vacancieg  by.  unreserved  §  category
 without  _proper  dereservation  pro-
 cedure  having  been.  followed,  etc.  Ins-
 tructiong  have  been  issued  from  time
 to  time  to  .remedy  the  defects  brought
 to  notice  in  these  reports  and  further
 remedial  action  is  in  progress.

 Telecommunication  Arrangements  with
 Foreign  Countries

 2707.  SHRI  K.  MALLANNA:
 SHRI  P.  RAJAGOPAL

 NAIDU:
 Will  the  Minister  of  COMMUNICA-

 MONS  be  pleased  to  state:
 (a)  whether  India  has  direct  tele-

 communication  arrangements  with
 foreign  countries;  and

 (b)  if  so,  the  details  thereof?
 aT  हा

 THE  MINISTER  OF  STATE  IN
 THE:  MINISTRY  OF  .  COMMUNICA-
 TIONS.  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  Yes,  Sir.

 (b)  The  details  are  given  below

 Number  of  countries  with
 which  India  has  direct

 telecommunication
 links

 Tele-  Telex  Tele-
 phone  graph

 (i)  Satelfite  links  24  i8  I3
 (ii)  Hipyh  —  Fre-

 quence,  Radio
 links  +  7  3  74

 Torat.  gi  ar  27
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 2,  With  through-put  and  switched
 links  through’  the  ‘International  Tele-
 communicetion  system,  telegraph
 services  are  being  provided  to  almost
 alt  countries  of  the  world  and  tele-
 Phone  ang  telex  services  to  nearly
 200  countries,

 Demands  of  CSIO  Employees’  Union

 2708.  SHRI  BHAGAT  RAM:.  win
 the  Minister  of  PARLIAMENTARY
 AFFAIRS  AND  LABOUR  be  pleased
 to  state

 (a)  whether  the  Assistant  Labour
 Commissioner  (Central),  Chandigarh

 was  asked  to  look  into  the  various  de-
 mands  and  other  problems  of  the  em-
 ployees.  of  the  Central  Scientific  Ins-
 truments  Organisation,  Chandigarh,  in
 July,  1977  ag  put  forth  by  the  CSIO
 Employees  Union;

 (b).  whether  the  Assistant  Labour
 Commissioner  held  inquiries  and.  con-
 ciliation  proceedings  and  submitted  re~
 ports  to  Government  in  August,  977
 and  August,  978  in  this  regard;

 (c)  if  so,  what  were  the  main  de-
 mands  and  problems  of  the  employees
 and  what  were  the  findings  of  the  As-
 sistant  Labour  Commissioner  with  re-
 gard  to  each  of  the  demand;

 (d)  whether  the  CSIO  Employees
 Union  have  many  a  times  represented
 to  the  Labour  Ministry.  alleging  the
 non-fulfilment  og  the  demands  and
 victimisation;  and

 (e)  if  80,  what  action  has  been  tak-
 en  by  the  Ministry  in  this  regard  so
 far  to  maintain  labour  peace  and  re-
 lations?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  to
 (d).  Yes  Sir;  the  main  demands  of
 the  CSIO  Employees’  Union  pertain
 to  election  to  the

 eee  ye  aston through  secret  ‘bd
 tanettoning and  promotion  of  staff,

 Grievance.  Committee,  perl
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 ume  office  bearerg  of  the  Union,
 reservation  of  posts  for  Scheduled

 (Central),
 Chandigarh  has  expresseg  his  views

 lemands,

 (e)  The  Central  Scientific  Instru-
 ments  Organisation,  Chandigarh,  is  a
 constituent  Unit  of  the  Council  of
 Scientific  &  Industrial  Research  which
 is  a  Society  registered  under  the
 Societies  Registration  Act,  1860.  It
 was,  therefore,  considered  that  the
 Central  Government  is  not  the  ‘ap-
 propriate  government’  in  relation  to
 this  establishment.  Hence,  no  action
 was  taken  on  the  Report  of  the  Assis-
 tant  Labour  Commissioner  (C)  and
 the  parties  were  informed  accordingly
 on  3-10-1978.  The  CSIO  Employees’
 एकता  has  since  filed  a  Writ  Petition
 before  the  Punjab  and  Haryana  High
 Court  challenging  the  above  decision.
 The  matter  is,  therefore;  sub-fudice.

 Upening  of  R.MLS.  Section  in  7  Up-8  Dn
 Trains

 2709,  SHRI  RAM  KANWAR  BER-
 WA;  Wik,  the  Minister  of  COMMUNI-
 CATIONS  be  pleaseg  to  state:

 (a)  whether  Government  have  un-
 der  their  consideration  a  propedal  for
 Opening  a  new  railway  mail  sorting
 Séction  in  7  एड  ह". ह  train’  in  Rajas-
 than  Division  with  a  view  to  deliver
 dak  to  the  people  in  Jodhpur  City  in
 first  dak  delivery;

 (b)  if  so,  whether  it  will  not  be
 adequate  that  J-I0  wail  Sorting  Sec-
 tion  which  is  at  present  operating  in
 §  Up-l0  Dn  ‘train  from  ‘Phulera  to
 Merta  Roag  is  attached  to  7  Up-8  Dn

 in  upte  Sodhpur  for:  only  3  hours
 30  85  to  enable  the  peopte  in  Jodhpur to  get  dak  in  first  dak  delivery  and Check  an  infructwous  expenditure  to
 the  tune  of  lakhs  of  rupees;

 opened;  and

 (a)  if  so,  the  action  proposed  to  be
 taken  by  Government  for  opening  a
 new  Section?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNTGA- TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  The  Depart- ment  has  approved  conversion  of  an
 existing  transit  section  (ST-3l)  work-
 ing  between  Jodhpur  and  Jafpur  by
 7  Up/8  Dn  trains  (Northern  Railway)
 into  a  sorting  section  for  improving
 delivery  of  dak  at  Jodhpur.

 (b)  The  attachment  of  J-l0  Section
 to  7  Up/8  Dn  trains  and  extending
 its  beat  from  Merta  Road  to  Jodhpur
 will  also  entail  creation  of  an  adxti-
 tional  Section  between  Phulera-Jaipur
 for  carrying  mails  for  Jaipur  by  the
 same  trains  involving  additional  ex-
 penditure.  It  will  also  result  in  un-
 necessary  transfer  of  staff.

 (०)  and  (d),  The  policy  of  the
 Department  is  to  open  new  additional
 sorting  section  in  a  route  depending
 upon.  volume  of  traffic  and  availability
 of  requisite  facilities.  The  proposed
 conversion  of  ST.3)  transit  section.
 into  a  sorting  section  as  ST-Ii  (Jodh-
 pur-Jaipur)  ig  the  most  economical  ‘
 und  feasible  arrangement,

 Direct  Control  of  Steet  Plants  Over
 the  Supply  of  Coking  Coal

 2710.  SHR#r  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  SAIL  Chairman  has
 suggested  that  the  steel  plants  should
 have  direct  control  over  the  supply
 of  coking  coal  and  washeries;  and

 (b)  if  so,  reaction  of  Government
 thereon?
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 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (a)  Chairman  (SAIL)  in  his  address

 ta  the  National  Semjnar  on  Moderni-
 sation  of  Existing  Steel  Plants  in
 India,  held  at  Bhilai  on  28th  October;
 978  had  suggested  that  in  order  to
 improve  the  productivity  of  blast
 furnaces,  the  steel  plants  should  have
 direct  control  on  the  supply  of  coking
 coal  and  its  washing.

 (b)  This  matter  is  separately  under
 the  consideration  of  Government,

 Restoration  of  incentives  for  Family
 Planning

 “om.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of
 HEALTH  AND  FAMILY  WELFARE
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  restore  many  of  the  incentives  for
 family  planning;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  and
 (b).  The  Government  of  India  has  in-
 troduced  a  number  of  schemes  for
 promoting  the  smal]  family  norm:—

 (i)  The  Central  assistance  to
 States/Union  Territories  Gov-
 ernments  and  other  agencies
 for  sterilisation  is  Rs.  00.00
 per  case  of  vesectomy  and
 Rs.  20.00  per  case  of  Tubec-
 tomy,  These  amounts  include
 the  payment  of  cash  compen:
 sation  to  the  acceptor  and
 expenditure  for  the  provision
 of  diet,  drugs,  dressings,  trans.
 port  and  the  amount  for  meet-
 ing  miscellaneous  expenses.
 The  break-up  of  the  compen-
 sation  money  is  shown  in
 Annexure  I.
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 (ii)  National  awards  have  been
 instituted  on  19-978  for  the
 year  ‘1978-79  as  per  details
 given  in  Annexure  II.  These
 include  awards  in  the  nature.
 of  community  incentives  for
 Districts,  Corporations,  Muni+
 cipalities  and  Panchayats,

 The  question  of  further  incentives  is
 under  consideration,

 Statement  J]

 Break-up  of  compensation  eer
 of  steriliurtion  (both  mate  and  female)  effective  foom rst  July,  7977

 ‘Tubeo Item  of  Expenditure  Vasec-
 tomy  tomy

 t.  Cash  compensation
 to  acceptor  4०९००  70°  00

 2.  Drugs  and  dressings  £0"  00  §*00
 3.  Diet*  .  5°00  20°00

 ro  Transport*  50०0  5°00

 Miscellaneous  ra poses  fund  (
 Share)@  10°00:  ‘10700.

 100"00  £20°00 '  "Torar  ee

 *If  free  transport,  free  diet  is
 00  gr vided  the  corresponding  amount  chou!

 paid  to  the  acceptor  in  aditition  to  the  cash
 compensation  of  7of-

 The  amount  available  in  the
 Purposes  Fund/Rx-Gratia  Fund  should  be

 for  है.  Purposes:—
 (i)  Expenditure  on  Ee-Gratia  relief  and

 treatment  of  post-operation

 4

 (४)  Expenditure  on  providing  facilities  for
 recanalisation  acceptors;

 (iti)
 Expenditure  oa  community

 awards!

 (ip)  Organisational  expenditure  on  cames ,
 special  campaigns:

 E
 oa  pte

 of.  surgical (४)
 spendienre

 on

 (०)  Bxpenditure  a
 of  incert-
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 Statement  ह

 Awards  for  2976  79

 -Part  A
 Manpatra  Trophy  Shield  Cash

 x.  Awards  for  State  for  best  performance  in
 voluntary  sterilisation,

 First  Prize  bd  कर
 Second  Prize  ad

 ।

 2.  Award  for  State  for  best  performance  in  IUD.
 First  Prize  .  .
 Second  Prize  *  e

 3.  Award  for  Stustes  for  best  perfurinance  in  oral
 pills,
 Firat  Prize  .  be
 Second  Prize  .  .

 +  Award  for  States  for  best  performance  in  MCH.
 First  Prize  .  bd
 Second  Prize  *  के

 Se  Awards  for  U.Ts  for  best  performance  in  steri-
 lisation.  *  *

 6.  Award  for  U.Ts  for  best  performance  in  TUD.  .  .

 7:
 tha

 for  U.Ts.  for  best  performance  in  oral  .  .
 pills,

 8.  Award  for  U.Ts  for  performance  in  MCH.  bd  bd

 9.  Best  performance  in  distribution  of  Nirodh  by  bd
 a  Company  under  Nirodh  Commercial  Scheme.

 to.  Best  overall  performance  by  a  Railway  Zone.  bd  bal

 7...  Best  overall  performance  by  a  Defence  bd  *
 Command/Wing.

 ta,  Best  overall  performance  of  a  centre  run  by
 voluntary  organisations.
 (a)  centres  attached  to  hospitals.  *  §,000]-

 (b)  centres  not  attached  to  hospitals.  .  §,000/=
 *  /5,000/- 13.  Best  family  welfare  centre  of  a  private  or  public sector  industrial  undertaking  (including  mincs

 &  plantations).
 B—Group  Incentives  Awards
 J.  Best  lative  perfor  by  a  district  in  -1,50,000

 cach  of  the  fow  regions  of  the  country,
 of  prizes—Four.

 rn  +  di  & Note  ;  States  for  uurposes  of  these  awards  may  be  taken  (०  include  the  bigger  states  only,  excludin
 the  foal  States  viz.,  Tripura,  Manipur,  Meghalaya  &  Nagaland,  which  may  be  grouped
 (No.  together  wi  the  Union  Territories)
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 Part  A  Manpatra  Trophy  =  Shield  Cash

 2.  Best  cumulative  performance  by  a  Corporation/
 Municipality  in  cach  of  the  four  zones  of  the
 country
 (a)  Population  exceeding  5  lakhs
 (No.  of  prizes—Four)
 (b)  Population  exceeding  1  lakh  but  less  than 5 5  lakhs.
 (No.  of  prizes—Four).
 (c)  Population  covering  less  than  one  lakh.
 (No.  of; prizes—-  Four).

 3-  Best  cumulative  performance  by  a  Panchayat in  each  district.  The  awardee  may  be  chosen
 by  the  State  Govts.
 (No.  of  prizes——No.  of districts)

 1,00,000/-

 25,000)

 t0,000/~

 000°

 Nore:  Region  T  consistsof  Gujarat,  Delhi,  Rajasthan,  Maharashtra,  Haryana,  D&N  Haveli
 J&K.  Punjab,  H.P.,  Chandigarh  and  Goa,  Daman  &  Diu.

 Region  If  consists  of  Madhya  Pradesh  &  Uttar  Pradesh,
 Region  WW  consists  of  Assam,  Bihar,  Manipur,  Meghalaya,  Orissa,  Tripura,  West  Bengal,

 Arunachal  Pradesh,  Mizoram,  Nagaland  &  Sikkim.
 Region  [V  consists  of  Andhra  Pradesh,  Karnataka,  Kerala,  Tamil  Nadu,  A&N  Islands,

 Lakshadweep  &  Pondicherry.
 N.B.  :  Any  diatrict/corporation/municipality/panchayat  receiving  an  incentive  award  once  will  not

 be  eligible  for  consideration  again  for  another  five  years.

 Steel  Plants  for  producing  Steel  for
 Utensils

 27\2.  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  Government  will  con-
 sider  to  install  a  steel  plant  in  public
 sector  to  produce  stainless  steel  sheets
 for  preparing  utensilg  and  other  arti-
 cles  to  save  foreign  exchange;  and

 (b)  ig  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 and  (b).  Stage  I  of  Salem  Steel  Pro-

 ject  with  facilities  to  produce  32,000
 tonnes  of  cold  rolled  stainless  steel

 ‘gheets  and  strips  annually  is  already
 under  implementation.  This  is  ex-
 pected  to  be  commissioned  during

 98i-82,  The  stainless  steel  shects  to
 be  produced  at  the  plant  are  expected
 to  cater  to  the  needs  of  the  utensil
 manufacturers  and  for  other  similar
 articles.

 American  Base  at  Martin  Islands

 27i3.  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  »  news-item  saying  that  the
 Bangladesh  Government  have  ‘per-
 mitted  the

 Martin  Islands,  in  ४१९  ow of  Bengal,  sprawling  7
 Noakhali,  to  be  built  asa  base  by  the
 Americans;  and

 (b)  if  50,.reattion  ‘of  Government
 thereto?

 ee



 STATE  IN
 EXTERNAL

 AFFAIRS  (SHRI  SAMARENDRA
 KUNDU):  (a)  Yes,  Sir,

 THE  MINISTER  OF
 THE  MINISTRY  OF
 ALT

 »(b)  The  Government  of  India  has
 0  far  no  confirmation  of  this  news
 report,  On  this  matter,  as  the  House

 fs  aware,  our  policy  is  well  known.

 ‘Report  of  Technical  Experts  on  Steel
 Plant  for  Abu  Dhabi

 eee  SHRI  RAMACHANDRAN
 KADNNAPPALLI:

 SHRI  M.  V.  CHANDRASHE-
 KHARA  MURTHY:

 SHRI  P.  M.  SAYEED:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  gtate:

 (a)  whether  India  has  sent  a  team
 of  technical  experts  to  Abu  Dhabi  to
 prepare  a  detailed  project  report  on
 the  proposed  steel  plant  there;

 (b)  if  so,  whether  the  report  has
 ‘been  submitted  to  both  the  Govern-
 ments;  and

 (c)  if  so,  the  details  of  the  same?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 Yes,  Sir.  A  team  of  Technical  ex-

 -perts  from  India  has  visited  Abu
 Dhabi  for  discussion  with  United  Arab

 Bmirate  Authorities  and  for  the  col-

 lection  of  necessary  information  re-
 quired  to  prepare  a  techno-economic
 Study  for  the  proposed  sponge  iron
 plant,  it  is  not  the  intention  to  prepare
 a  Detailed  Project  Report  at  this  stage,

 (9)  Not  yet.

 _  .  (c)  The  details  will  be  known  on
 _  receipt  of  the  above  study  report.
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 Communication  Facilities  in  North
 Eastern  Region  States

 2715.  SHRI  SACHINDRA  LAL
 SINGHA;

 SHRI  SAKTI  KUMAR
 SARKAR:

 SHRI  M.  A.  HANNAN  AL-
 HAJ;

 SHRI  K.  B.  D.  BURMAN:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  location  of  post  offices,  pub-
 lic  call  offices  and  telegraph  facilities
 in  the  North  Eastern  Region  States,
 State-wise  and  District-wise;

 (b)  whetlier  most  of  the  days  the
 teleprinter  communication  is  out  of
 order  and  a  number  of  complaints
 had  beer  received  in  this  region;

 (c)  if  so,  the  details  of  the  com-
 plaints  received  during  the  last  three
 years,  year-wise,  State-wise;

 (d)  the  action  taken  on  these  com-
 plaints;  and

 (९)  the  action  taken  for  the  better-
 ment  of  the  communication  facilities
 in  these  region,  State-wise?

 THE  MINISTER  OF
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  table  of  the  House.

 (b)  No,  Sir.

 STATE  IN

 (c)  Does  not  arise,

 (d)  Does  not  arise,
 (e)  The  information  will  be  laig  on

 the  Table  of  the  House.

 Damage  to  Post  offices  in  West  Bengal

 2716.  SHRI  SACHINDRA  LAL
 SINGHA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  the  extent  of  damage  to  the
 post  offices  in  West  Bengal  due  to

 the  recent  floods;
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 (b)  ‘the  details  of  the  action  taken
 a

 each
 case  to  repair  the  damage;

 (ce)  the  details  of  the  action  taken
 for  the  proper  and  effective  function-
 ing  of  the  communication  facilities  in
 the  State  in  the  days  and  after
 days  of  the  floods?

 THE  MINISTER  OP  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  Only  2  depart-
 mental  sub  post  offices  were  damaged;
 besides,  36l  extra  Branch  Post  Offices
 were  washed  away.  The  total  loss  of
 Government  property  is  estimated  at
 Rs.  69,000.

 (b)  So  far  88  Departmental  sub  post
 Offices  are  concerned,  the  buildings  ate
 being  repsired.  Regarding  extra
 Departmental  Branch  Post  Offices,  the
 State  Government  have  been  moved
 for  granting  relief  to  the  Branch
 Postmasters  for  reconstruction  of  Post
 Office  Buildings.  In  the  meantime,
 Post  Offices  are  functioning  in  alter-
 native  accommodation  wherever
 necessary.

 (c)  Since  the  areas  affected  by
 floods  were  wide  spreag  and  rail/road
 communications  were  disrimpted,
 alternative  arrangements  for  mail
 communications  were  adopted  where
 possible.  Normal  working  was  restor-
 €d  as  soon  as  railfroad  communica-
 tions  were  restarted.

 Press  Telegrams
 2717.  SHRI  SACHINDRA  LAL

 SINGHA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  the  press  telegrams
 from  New  Delhi  to  Calcutta,  Gauhati,
 Agartala  and  Shillong  had  reached  the
 destination  after  ten  years;

 (b)  if  so,  the  reason  therefor  and
 not,  the  time  of  the  booking  of  press

 telegrams  in  New  Delht  and  the:  de-
 livery  time  of  the  telegrams  to  these
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 (c)  ‘the  details  of  ‘the  action  taken
 for  the  speedy  delivery  of  the  prew:
 telegrams  of  these  places  from  New
 Delhi;

 (d)  whether  press-room  facility  at
 Eastern  Court  has  been  closed  down;
 and  i

 (०)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS.
 (SHR]  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  No  such  case  of  late
 delivery  of  press  telegrams  has  come
 to  the  notice  of  the  Department.

 (b)  Does  not  arise.  Press  telegrams
 are  booked  at  New  Delhi  round-the-
 clock  ang  are  also  delivered  round-
 the-clock  at  Calcutta,  Gauhati,  Agar-
 tala  and  Shillong.

 (c)  The  press  telegrams  are  trans-
 mitted  and  delivered  on  top  priority
 basis.  i

 (d)  No,  Sir,
 (९)  Does  not  arise.

 Rural  Communication  Programme:

 2718.  SHRI  SACHINDRA  LAL.
 SINGHA:

 SHR  D.  AMAT:  .
 SHRI  SAKTI  KUMAR

 SARKAR:
 .SHRI  SUKHDEO.  PRASAD

 VERMA:
 SHRI  M.  A.  HANNAN

 ALHAJ
 SHR  S.  R.  REDDY:

 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased:  to  state

 (a)  whether  the  Ministry  have  for-
 raulated  any  massive  rural  commu-
 nication  programme;

 (b)  if  so,  the  details  of  the  pr-
 gramme  with  the  implementation  up
 to:  date'in!  the  Morth  ‘Zestern  Region
 States;  @tate-aviee;:  ant:  DOW  bs
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 (e)  the  details  of  the  action  taken for  speedy  implementation  of  the
 said  programme  in  these  States  in
 comparison  to  the  rest  of  the  country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  Yes,  Sir.

 (b)  Details  are  given  in  statement  L

 (c)  The  North  Eastern  Region  con-
 sists  mostly  of  hilly,  tribal  and  back-
 ward  areas.  For  opening  of  Long
 Distance  P.C.Os,  Combined  Offices  and
 Post  Offices,  in  these  areas,  the  norms
 have  been  liberalised.  The  details  of
 the  norms  are  given  in  statement  IT.

 Statement  I

 (a)  Telecommunications  Facilines  :
 The  programme  for  opening  of  Public  Call  Offices/Combined  Offices  for  the  year  1978-79  im

 rural  areas  of different  States  of  N.E.  Region  alongwith  implementation  upto  151-78  is  a:  follows:  —

 Si.  Name  of  State  No.  of  PCO/CO  Number  opened No  programmed  for  so  far
 1978-79

 PCO  co
 2  Asam  .  .  °  .  °  7  2  70

 af  Tripura.  e  °  +  .  5  oe

 3  Meghalaya.  न  5  1

 4.  Manipur  .  .  .  4  2  2

 5.  Mizoram  3
 6.  Nagaland  24
 7.  Atunachal  wee  3  2

 (b)  Postal  facilities  :

 The  Programme
 of

 providing
 postal  facilities  in  N.E.  Regicn  ccvered  ty  Nerth  Fastein  Tests

 t Circle  during  978-79 =»  he  progress  of  implementaticn  is  as  follcws:==

 (i)  Targeth  for  1978-79  for  North  Eastern  Circle —
 Opening  of  Post  Offices,  .  .  .  450
 Planting  of  Letter  Boxes  .  .  +  .  9000
 Opening  of  Mobile  Post  Offices.  न  "i  ७  .  840
 Appointment  of  EDAS  e  e  .  .  .  .  500

 (ii)  Achievements  8०  far  :—

 Ni  Post  Letter  Mobile  Appoimt- ame of State
 Offices  Boxes  P.Os.  a  of ©  EDAs

 re  744  29०7  28  35
 ae  5  +  नि  1  rg  oe
 eile  ta  ७  95  |  25

 ow.  .  oo.  .  ।  sen.
 a  ss  3  7
 way  4  .  .  3  20

 .  in  e  e  .  36  70090  €
 ॥

 aa  4025,  53  4



 Statement  IT

 POLICY  FOR  PROVISION  OF  PCOs  AND  COs.  ON  LOSS.  *

 Categories  of  Stations.

 (a)  District  Headquarters.

 (2)  Sub  Divisional  Headquarters.

 3)  Tehsil  Headquarters.

 (4)  Sub  Tehsil  Headquarters.

 (5)  Block  Headquarters.

 (6)  Places  with  a  population  of  5000  or  more  in  ordinary  areas  (2,500  or  more  in  backwa
 or  hilly  areas).

 Conditiion  for  provision  of  Public  Call  Offices.

 Will  be  provided  progressively  irrespective  of
 loss  and  without  any  conditions  of  minimum

 revenue.

 Will  be  provided  progressively  irrespective
 ofloss  and  without  any  conditions  of  minimum

 revenue.

 (7)  Places  with  Police  Stations  under  the  charge  of  an  Officer  of  the  rank  of  a  Sub-Inspector  0
 Police  or  ahove.

 cs

 Condition  for  provision  of  Public  Call  Offices.  Condition  for  provision  of  Combined  Offices.

 The  anticipated  revenue  should  be  at  least  25%
 of  the  ARE  (Annual  Recurring  Expenditure)
 in  ordinary  areas,  and  5%  of  AREin  back-
 ward  areas,  and  10%,  of  ARE  in  hilly  areas.

 The  anticipated  revenue  should  be  at  leas
 25%  of  the  ARE  (Annual  Recurring  Ex
 ture)  in  ordinary  areas,  and

 क्  %  of  ARE  |
 backward  areas  and  r0%  of  ARE in  hilly  areas

 (8)  Out  of  the  way  places.

 Condition  for  provision  of  public  Call  Offices.  Condition  for  Provision  of  Combined  Offices,

 (a)  Should  be  beyond  40  K.  Ms.  (radial  dis-
 tance)  from  an  existing  exchange.

 (b)  The  anticipated  revenue  should  be  at  least
 25%  of  AREin  ordinary  areas,  5%  of
 ARE  in  backward  areas,  and  10%,  of  ARE
 in  hilly  areas.

 (a)  Should  be  beyond  20  K.Ms.  (
 distance)  from  an  [existing  Tel
 Office.

 (b)  The  anticipatxd  revenue  should  be
 25%  of  ARE  in  ordinary  areas,  (
 ARE  in  backward  areas,  and  (104  0
 ARE  in  hilly  areas.  ae

 (c)  The  anticipated  -  should  .not  ex  2
 Rs.  2000/-  p.a.  in  ordinary
 Rs.  5,000/-  p.a.  in  backward/hilly  area



 |
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 (9)  Tourist/pilgrimage  centres/agricultural/irrigation/power  project  sites/townships.
 \

 Condition  for  provision  of  Public  Call  Offices  Condition  for  provision  of  Combined  Offices

 (a)  The  anticipated  revenue  should  be  at  least
 25%  of  ARE  in  ordinary  areas,  15%  of  are backward  areas  and  0%  of  ARE  in  hilly
 areas.

 (10)  All  other  Stations

 (a)  The  anticipated  revenue  should  be  at  Jeast
 25%  of  ARE  in  ordinary  areas,  5%
 of  ARE  in  backward  areas,  and  10%,  of
 ARE  in  hilly  areas.

 (b)  The  anticipated  loss  should  not  exceed
 Rs.  2,000/-  p.a.in  ordinary  areas  and
 Rs.  5,000/-  p.a.  in  backward/hilly  areas.

 Condition  for  provision  of  Public  Call  Offices.  Condition  for  provision  of  Combined  Offices.

 On  the  basis  of  financial  viability.  On  the  basis  of  financial  viability.

 Nore  :  (x)  For  considering  the  population  figures,  the  population  of  the  town  of  village  al  one should  taken  into  account  and  not  that  of  a  group  of  towns  or  villages  except  in
 tribal  areas  where  a  group  of  villages  within  a  radial  distance  of  oO  K.Mss.  can.  ‘be
 considered.

 (2)  No  telegraph  office  should  be  opened  on  loss  if  another  talegraph  office  is  already
 working  within  8  kms.  of  the  proposed  office.

 NEW  NORMs  FOR  OPENING  OF
 POST  OFFICES  IN  RURAL  AREAS

 Post  Offices  to  be  opened  in  rural
 areas  have  now  been  classified  into  two
 main  categories:

 qd)  Post  Offices  in  normal  rural
 ‘areas;  and

 (2)  Post  Offices  in  hilly,  tribal  and
 backward  areas.

 (ly  Post  Offices  in  normal  rural  areas:

 (i)  Post  Offices  in  gram-panchayat
 villages-may  be  opened  subject  to  the
 following  conditions: —

 (a)  There  is  no  other  post  office
 within  the  radious  of  8  Kms.  from

 I  the  proposed  post  office:  and

 (b)  The  proposed  post  office  is’
 expected  to  yield  income  to  the  ex-
 tant  of  atleast  25  per  cent  of  its
 estimated  cost.

 Gi)  Post  Offices  in  non  gram-pan-
 chayat  villages  may  be  opened  subject
 to  the  following  conditions:

 (a)  The  population  of  the  village
 should  be  2,000  or  more;

 (b)  There  is  no  other  post  office
 within  the  radius  of  3  Kms,  from
 the  proposed  office;  and

 (c)  The  post  office  is  expected  to
 yield  income  to  the  extent  of  atleast
 25  per  cent  of  its  estimated  cost.

 (2)  Post  Offices  in  hilly,  tribat  and
 backward  areas:

 (i)  Post  Offices  in  gram-panchayat
 villages  may  be  opened  subject  to  the
 following  conditions: —

 (a)  There  is  no  other  Post  office within  the  radius  of  3  Kms.  from. the  proposed  post  Office;  and

 (b)  The  proposed  post  office  is
 expected  to  yield  income  to  the  ex-

 tent  of  at  least  0  per  cent  of  its  esti-
 mated  cost.
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 (ii)  Post  Offices  in  non  gram-pan-
 chayat  villages  may  be  opened  sub-
 ject  to  the  following  conditions:

 (a)  The  village  should  have  a  po-
 pulation  of  1,000,  or  more;

 (b)  There  shoulg  not  be  another
 post  office  within  the  radius  of  3
 Kms.  from  the  proposed  post  office;

 and  5
 '  (e)  The  proposed  post  office  is  ex-
 pected  to  yield  income  to  the  ex-
 tent  of  atleast  0  per  cent  of  its  esti-
 mated  cost.

 3.  Notwithstanding  the  above,  the
 Postmasters  General  are  hereby  em-
 powereg  to  relax  (in  consultation  with
 the  Internal  Financial  Adviser)  any
 of  the  above  cited  norms  in  10  per  cent
 of  the  cases  in  opening  of  post  offices
 every  year.

 4  The  minimum  =  guaranteed  re-
 venue/income  will  continue  to  be  cal-
 culated  according  to  the  existing  for-
 mula.

 5.  These  new  norms  are  operative
 from  the  date  of  issue  ic.  August,
 1978,

 Smeltering  Plant,  BurnPur
 27I9.  SHRIMAT]  PARVATHI  KRI-

 SHNAN:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  Government  have  a
 Proposal  under  considerations  to  set
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 up'a  Smeitering  Plant  at  Burnpur;
 and

 (9)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  and
 (b).  Presumably,  the  Hon'ble  Mem-
 ber  is  referring  to  the  proposal  for
 setting  up  a  Sintering  Plant  at  the
 Burnpur  steel  plant  of  IISCO.  A  fea-
 sibility  report  has  been  prepared  in
 this  regard  which  is  at  present  under
 consideration  of  IISCO  and  SAIL.

 Politicians  &  Retired  Officials  posted
 to  Diplomatic  Service

 2720.  SHRI  JYOTIRMOY  ‘BOSU:
 Will  the  Minister  of  EXTERNAL  AF-
 FAIRS  be  pleased  to  lay  a  statement
 showing:

 (a)  how  many  politicians  and  re-
 tired  officials  are  now  in  diplomatic
 service  and  have  been  posted  tc
 foreign  countries;  and

 (b)  names  and  particulars  of  posts
 held  by  each  of  them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):
 (a)  and  (b).  A  statement  =  giving
 names  and  particulars  gf  posts  held
 by  eminent  persons  from  public  life
 and  retired  officiala  who  have  been
 posted  to  foreign  countries,  is  piaced
 on  the  Table  of  the  House.

 Statement

 Politicians  &  Retired  Officials  posted  to  Diplomatic  Service
 Bey

 STATEMENT  REFERRED  TO  IN  ANSWER  TO  THE  ABOVE.  PARLIAMENT  7

 ‘Qategory  Name  ot  the  official  particulars  pf  the  post
 कि  _  o_o  नस  ०ननककककीक४क»++के 7  om  -  '  1  मच .  हु  me

 Eminent  :.  ShriA.K.Hafizka  Ambassader  of  India  to  Saudi  Arabia.
 |  Fea

 Shri  I.  K.  Gyiral  Ambassador of  India:s0°R).  S58. oy  Shri  N.  A.  Palkhivala  Fi
 ह  Genesee

 ladis  eh 5
 ।/  शक

 ‘ip  Shri  N.  G.  Gora:
 ’

 ag fife  sg,  Shri  6.  GuSwell  i“  Ambassatior
 8
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 ह... 4  Name  of  the  offictal  Brief  particulars  of  the  ६  ost  held

 6,  Shri  Amiya  Nath  Bose  e  ¢  Ambasador of  Indis  to  Burma.
 ३०  Shri  Abdul  GhaniGoni.  .  e  Ambassador  of  India  to  Jordan
 8  Shril.M.  Kanga.

 ge Shri  Gaj  Singh  Jodhpur  e

 ro,  Shri  Kailash  Chandra,  °

 Retired!  t.  ह... ह  हि  Jaipal  .  °
 officials:

 a.  General  T.N.  Raina.

 Ambassador  of  India  to  Pecple’s  Demccretic-
 Republic  of  Yemen.

 High  Commissioner  of  India  to  Trinided
 and  Tobago

 «  High  Cemmissicner  of  India  tc  Mevritivs.

 Permanent  R
 United  Nai

 High  Cewmissicner-desiprate  to  Cerrcad
 is  expected  to  take.  charge  of  bis  pcs.

 shortly.

 resentative  of  Irdia  to  tke-
 ms  in  New  York.

 PF.  exceeding  Rs.  One  Lakh  out-
 standing  against  Employers

 2721.  ‘SHRI  JYOTIRMOY  “SBOSU:
 Will  the  Minister  of  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  state:

 (a)  State-wise,  names  and  particu-
 lars  of  employers  who  are  réfusing  to
 pay  their  snare  to  the  Provident  Fund
 Auihovity  under  the  provision  of
 Provident  Fund  Act  and  whose  arrears
 exceed  Rs.  3  lakh

 (b)  how  many  employers  have  been
 punished,  State-wise  during  the  last
 three  years,  for  non-payment  of  their
 P.  F.  >  and

 (c)  the  nature  of  such  punishment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  LABOUR  AND  PAR-
 LIAMENTARY  AFFAIRS  (DR.  RAM
 KRIPAL  SINHA):  (a)  Statement  I  is
 laid  on  the  Table  of  the  House.  [Pla-
 ced  in  Library.  See.  No,  J-T-3002/78}.

 (b)  Statement tt  ४88  oh  the"Pable
 Sf  the  House,  {Pimesd  in.Ldbrary.  See
 No,  LT-3002/78}

 (c)  Tie  punishment  consist®  of  fhe
 bniptisonraerd;

 Use  of  Sputnik
 2722.  SHRI  P.  RAJAGOPAL.

 NAIDU:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to-
 utilise  sputniks  for  the  purpose  of
 communication;  and

 (b)  if  so,  from  when?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  COMMUNICATIONS.
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  At  present,  there  is:
 No  proposal  under  consideration  to  uti-
 lise  sputniks  for  the  purpose  of  com-.
 munication  by  India.

 (b)  Not  applicable.

 Sanctioning  of  P.C.0,  in  Andhra
 Pradesh

 2723.  SHRI  P.  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  COM-
 MUNICATIONg  be  pleased  to  state

 (a)  the  P.C.Os.  sanctioned  for  An-
 dhra  Pradesh  this  year;  and

 )  whether  material.  was  supplied
 to  establish  them?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTHY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH:  :

 DEO  SAD:  (a)  303
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 (b)  Materials  have  been  allotted  and
 are  being  supplied  progressively.

 Fall  in  profinction  ef  Stoel.  Plants
 2724.  SHRI  ¢.  K.  CHANDRAPPAN

 SHR]  A.  BALAPAJNOR:
 SHRI  SUKHDEV  PRASAD

 VERMA:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  thet  the
 production  in  major  steel  plants  has
 been  hit  very  badly  due  to  shortage
 of  Coking  Coal;  and

 (b)  if  so,  what  is  the  estimated
 logs  suffered  and  the  steps  being
 taken  to  solve  the  problem?

 THE  MINISTER  OF  STATE  IN  THE
 MINIGTBY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  and
 (b).  The  aggregate.  production  of
 saleable  steel  from  the  integrated  stee]

 .Plants  during  the  period,  April-Nov-
 ember,  1978,  was  4.266  million  tonnes.
 This  was  lower  than  the  production
 during  the  corresponding  period  in  the
 previous  year  by  5.7  per  cent,

 The  production  has  been  adversely affected  by  several  factors  such  as
 shortage  ang  frequent  restrictions/in-
 terruptions  in  the  supply  of  power,
 of  colt

 problems  relating  to  supplies

 pieced
 coal  to

 nh
 stee]  plants,  both in  of

 aaaptley
 and  quality,  and

 indifferent  industrial  relations  in  some
 of.  the  plants  and  unprecedented  rains
 and  floods  in  West.  Bengal  in  Septem. ber,  ‘1978,  reaylting  in  flonding  of  eval. fields  as  well  as  Durgapur  Steel  Plant and  affecting  the  rail  movement.  ft  is not  possible,  however,  to  quantify  the
 extent  of  loss  in  production  attribut-

 matter  has  also  been  taken  up  and  78:75
 viewed  ‘dt.  the  Ministerial  level.  Jn
 order  to  supplement  indigenous  sup-
 plies,  orders have  diso  béén  placed  tor
 the  import  of  one  million  tonnes  of
 low  ash  coking  coal  and  the  supplies
 are  expected  to  commence  by  January,
 ‘1979.

 जोधपुर-अवपुर  सांग  स्टेशन  बनवा
 चाका

 2725.  शबी  राज  कंच्ार  बेरवा  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  जोधपुर  शहर  में  डाक  के
 वितरण  के  लिए  एक  नया  जोधपुर  ब्ाटिय .
 सेक्शन  बनाने  का  प्रस्ताव  सरकार  के  विचारा-
 घोन  है  शौर  यदि  हां,  तो  उस  पर  कितता
 ६... उ  होगा  ;

 (ख)  क्या  फुलेरा  भार०  एम०  एस०
 कार्यालय  के  भ्रपीन  जे०भाई रमो"  साटिग

 सेक्शन  पहले  7  अ्रप-8  डाऊन  रेलगाड़ी
 के  छात्र  संबंढ  था  भौर  यदि  हां,  तो  ब  उसके
 9  N-20  डाउन  के  साथ  ककने  के  कया  कारण

 हैं;

 तक  उसकी  तीन  घंटे  की  गश्त  पक्)  गढ़ाना
 सम्भव  है  जिससे  डाक  के

 वीक  ् सरकार का  उद्देश्य  पूरां  हो
 जायेगा  और

 की फिजूनकर्षो  भी  at  होगी;  भौर

 (३)  यह gh,  a.  सफुकाः  इस.  संगत

 में  कर्म  तंक  ह... 2  कर  लेबीतं
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 iets  दे  दी  है  |  इस  में  कोई  भ्रतिरिक्त
 खर्च  नहीं  जायेगा ।

 |  पु)  %20  सेक्शन  पहले  9  भ्रष/8
 डाउन  ट्रेनों  पर  काम  कर  रहा  था,  7  भ्रप/8
 डाउन  ट्रेने  पर  नहीं  t  रेलवे  कौ  कठिनाइयों
 को  देखतें  हुए  बाद  में  इसे  9  अप/8  डाउन
 से  9  भ्प  /  .0  डाउन  में  अ्रन्तरित  कर  दिया
 गया  था  ।

 (ग)  झौर  (थघ).-जे  10  सेक्शन
 (फुलेरा-में इता  रोड)  को  9  अप/ 10
 डाउन  ट्रेनों  के  बदले  में  जैसा  कि  इस  समय  है,  7
 झप/8  डासन  ट्रेन  के  साथ  जोड़ने  शौर  इसकी
 गश्त  का  मड़ता  रोड  से  जोधपुर  तक  विस्तार
 करने  से  जयपुर  की  डाक  ले  जाने  के  लिए
 फुलेरा-अयपुर  के  बीच  एक  नया  श्रार०एम०
 एस०  सेक्शन  छोलना  पड़ेगा  और  इस  पर

 'शतिरिक्त  खच  भ्राएगा  .  इससे  कर्मचारियों
 की  हक  डिबीजन  में.  स्थानान्तरित  करना
 पड़ेगा.  जिसके  फलस्वरूप  कमंचा  रियों
 की  कठिनाइयों  का  सामाना  करना  पड़गा।

 आयुर्वेद  श्स्न  डिप्रियां

 2726.  भी  दाजीया  देसाई  :  क्‍या
 स्वोस्थ्य  घौर  परिवार  कल्याण  मंत्री  यह
 बताने. की  क््पा  करेंगे  कि  :

 (क)  हिन्दी  साहित्य  सम्मेलन,  प्रयाग

 की  आयुर्वेद  रत्न  डिग्री  की  प्रायुर्वेदिक
 चिकित्सा  पद्धति  के  प्रन्तर्गत  भ्रध्ययन  करने
 के  लिए  पंजीकरण  कराने  के  प्रयोजन  हेतु
 किन-किनशाज्थों  में  माम्यता  दी  गई  है;

 (ख)  किन-किन  राज्यों ले  यह  मान्यता
 समाप्त  कर  दी  है  और  कब  से;  जझौर

 (ग)  यह  सुनिश्चित  करने  के  लिए
 सरकार  ने  क्‍या  कार्येबाही  की  है  कि  उक्त
 डिग्री  को  संभी  राज्यों में  मान्यता  दी  जाये?

 राज्य  मंभी  (भों  जगदस्दी  प्रसाद  यादव)  :
 (क)  प्रौर  (छ)..  दादरा  भौर  नगर  हवेली

 के  संध  शासित  प्रशासत ते  -बूचित  .  किया  है

 कि  1....! ड  पर  कोई  मेडिकल  कालेज
 ह... .  परिषद  जहीं  है।  नेव  राज्यों
 शौर  संघ  शासित  क्षेत्रों  से सूचना  एकत्र  की

 जा  रही  है  भौर  सभा  पटल  पर  रख  दी  जाएगी।

 (ग)  हिन्दी  साहित्य  सम्मेलन  की
 93i  तथा  967  क॑  बोचें  दी  गई  “पायुर्वेद
 रत्न”  की  अहेता  भारतीय  चिकित्सा  की
 केन्द्रीय  परियद्‌  भ्रधिनियम,  1970  %  भ्रन्तगेत
 मान्य  भहँताओों  की  दूसरी  अवुसुवी  में  पहले
 के  ही  शामिल  है।  सन्‌  967  के  बाद
 प्रदान  की  गई  झंहेता  को  भारतीय  जिकित्सा
 केन्द्रीय  परिषद्‌  पग्रधिनियम  के  प्रयोजनों
 के  लिए  मान्यता  नहीं  दी  गई  है।  यदि
 यह  संस्था  भारतीय  चिकित्सा  केस्द्रीय

 परिषद्‌  द्वारा  निर्धारित  पाठ्य  चर्या  के  अवुसार
 नियमित  रूप  से  शिक्षा  देगी  तो  उस  संस्था
 हारा  दी  जाने  वाली  इस  जह्देता  को  इस  भ्राध-
 नियम  के  श्रन्तेंगेत  मान्यता  दी  जाएगी  7

 New  Policy  for  opening  ef  Post  Offices

 2727.  SHRI  A.  ASOKARAJ:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  Government  have
 formed  any  new  policy  or  plan  to
 open  new  post  offices;

 (9)  if  so,  the  details  of  the  new
 policy;  and

 (c)  how  many  villages  would  get
 benefit  by  the  new  scheme?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  ‘OF  COMMUNICATIONS

 (hs
 NARHARI  PRASAD  SUKH-

 DEO  AT):  (a)  Yes,  ‘Sir.

 (b)  As  detailed  in  the  statement.

 (c)  As  the  opening  of  a  post  ‘office
 depends  on  several  factors,  including
 anticipated  income;  population  of  the
 village,  as  well  as  distance  of  the
 village  from  the  existing  post  offices
 and  as  these  factors  vary  from  time
 to  time,  the  exact  number  of  villages

 ‘likely  to  get  the  benefit  of  the  new
 policy  can  not  be  ascertained,  The
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 new  Policy  is  however,  more  favour-
 able  to  backward,  hilly  and  Tribal

 NEW  NORMS  FOR  OPENING  OF
 POST  OFFICES  IN  RURAL  AREAS

 Post  Offices  to  be  opened  in  rural
 areas  have  now  been  classified  intg  two
 main  categories:—~

 Ww  Post  Offices  in  normal  rural
 areas;  and

 (2)  Post  Offices  in  hilly,  tribal
 sand  backwarg  areas.

 qd)  Post  Offices  in  normal  rural  areas:

 (i)  Post  Offices  in  gram-panchayat
 villages  may  be  openeg  subfect  to
 the  following  conditions:  —

 (a)  There  is  no  other  post  office
 within  the  radius  of  3  Kms.  from
 the  proposed  post  office;  and

 (b)  The  proposed  post  office  is
 expected  to  yield  income  to  the
 extant  of  atleast  25  per  cent  of  its
 estimated  cost.

 (ii)  Post  Offices  in  non  gram-pan-
 -chayat  villages  may  be  opened  sub-
 .ject  to  the  following  conditions: —

 (a)  The  population  of  the  village
 should  be  2,000  or  more;

 (b)  There  is  no  other  post  office
 within  the  radius  of  3  Kms.  from
 the  proposed  office;  and

 (c)  The  post  office  is  expected  to
 yield  income  to  the  extent  of  atleast
 25  per  cent  of  its  estimated  cost.

 (2)  Post  Offices  in  hilly,  tribal  and
 backward  areas:

 (i)  Post  Offices  in  gram-panchayat
 villages  may  be  opened  subject  to
 the  following  conditions

 (a)  There  is  no  other  post  office
 within  the  radius  of  3  Kms,  from
 the  proposed  post  office:  and

 (0)  The  proposed  post  office  is
 -expecteq  to  yield  income  to  the  ex-
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 tent  of  atleast  70  per  cent  of  its
 estimated  cost

 (ii)  Post  Offices  in  non  gram-pan-
 chayat  villages  may  be  opened  sub.
 ject  to  the  following  condition—

 (a)  The  village  should  have  a  po-
 pulation  ०१  1,000  or  more;

 (b)  There  should  not  be  another
 post  office  within  the  radius  ef
 3  Kms.  from  the  proposed  post  office:
 and

 (c)  The  proposed  post  office  is
 expected  to  yield  income  to  the
 extent  of  atleast  0  per  cent  of  ite
 estimated  cost.

 3.  Notwithstanding  the  above,  the
 Wostmasters  General  are  hereby  em-
 Powered  to  relax  (in  consultation  with
 the  Internal  Financial  Adviser)  any of  the  above  cited  norms  in  70  per  cent
 Of  the  cases  in  opening  of  post  offices
 every  year.

 4.  The  minimum  guaranteed  revenue/ income  wil]  continue  to  be  calculated
 according  to  the  existing  formula.
 5,  These  -  new  norms  are  yperative from  the  date  of  issue  i.e.  August, 1978.

 Community  Health  Workers
 2728.  SHRI  A.  ASOKARAJ.

 SHRI  RAJKESHAR  SINGH:
 SHRI  MANORANJAN

 BHAKTA:

 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  what  is  the  objective  of  the
 community  Health  Workers  Scheme;

 (b)  in  how  many  Primary  Health
 Centres,  the  Community  Health  Wor-
 kers  Scheme  was  launched  on
 Gandhi  Jayanti  Day;  te

 (c)  whether  Government  have  ex-
 tended  this  scheme  in  ‘more  centres
 from  this  year;  ‘end  ae
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 @y  if  ‘so,.  the  nutbber.  of  centres
 and  places  where  scheme  has  been
 started?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  The  objec-
 tive  of  the  Community  Health  Work-
 ers  Scheme  is  to  provide  adequate
 preventive  and  promotive  health  care
 and  a  modicum  of  curative  services
 for  common  illnesses  to  the  rural
 masses  and  to  educate  the  people  in
 the  matter  of  preventive  and  promo-
 tive  health  through  community  parti-
 cipation.

 (b)  The  Community  Health  Work.
 ers  Scheme  was  launched  on  Gandhi
 Jayanti  Day  ie.  the  2nd  October,
 977  in  7श  Primary  Health  Centres
 in  the  country  in  the  first  phase,

 (c)  Yes.
 (d)  The  number  of  Primary  Health

 Centres  where  the  scheme  has  been
 extended  in  the  second  phase  from
 the  2nd  October,  978  is  961,  As  the

 ‘State  of  Karnataka  will  also  now  be
 implementing  the  scheme  in  303  Pri-
 mary  Health  Centres,  the  total  num-
 ber  of  such  centres  comes  to  1062, A  statement’  showing  the  State-wise
 number  of  these  Centres  is  placed  at
 statement  J  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-8008/78].  A  detailed  statement
 showing  the  names  of  the  Primary Health  Centres  received  from  the States  so  far  is  placed  at  Statement TI  laid  on  the  Table  of  the  House.
 ee

 in  Library.  See  No.  LT-3008/

 ‘Closure  ‘Industrial  «Units  in
 Shahdara  due  to  coal  shortage  and

 Wwerkers  beceming  jobless

 eon
 SHR:  G.  Y.  KRISHNAN:

 :
 ill  the  Minister  of  PARLIAMEN- ARY  AFFAIRS  AND  LABOUR  be Pleased  to  state:

 ti
 (a)  whether  Government's  atten~

 on  have  betn'drawn  to  the  ‘Hindus-
 e

 tan  Times’  dated  ‘8-11-78  that  hundred
 of  workerg  have  become  jobless  fol-
 lowing  the  closure  of  35  industrial
 units  in  Shahdara  because  of  coal
 shortage  and  other  problems  over  the
 past  one  year;  and

 (b)  if  so,  the  details  regarding  the
 other  difficulties  that  were  faced  in
 this  regard  and  the  reaction  of  Gov-~
 ernment  thereon?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  and
 (b).  Government  have  seen  the  Press
 report  in  question.  According  to  the
 information  made  available  by  the
 Delhi  Administration,  only  33  units
 employing  approximately  420  workers
 had  clesed  down  in  Shahdara  during
 the  last  one  year.  The  reported  rea-
 sons  for  the  closures  were  shrinkage
 in  export  orders,  financial  difficulties,
 differences  among  partners  and  alle~
 ged  “labour  trouble’.  According  ६०
 Delhi  Administration,  none  of  these
 units  had  closeqd  down  due  to  coal
 shortage.  In  cases  where  the  inter-
 vention  of  the  Delhi  Administration
 was  sought,  parties  were  called  by  the
 Administration  for  discussion,  and
 settlements  brought  about  by  the  In-
 dustria!  Relations  Machinery  of  the
 Delhi  Administration  relating  to  pay- ment  of  workers’  legal  dues.

 विभावेतर  कर्मचारियों  को  महंगाई  मसा

 2730  भरी  राजकेदार  सिह  बना
 संचार  मंत्री  यह  बताने  की  शप  करेंगे कि  :-

 (क)  भूततलिगम  समिति  जैसी  उच्च
 स्तरीय  समितियों को  तियुक्त  करने  का  भ्रोचित्व
 ह... है  है  जबकि  विभागीय  समितियों  को
 उनकी  सिफारिशों  को  स्वीकार  करने  झयवा
 रह  करने  की  शकित  प्राप्त  है;  जौर

 (ख)  देश  के  सुदूर  क्षेत्रों  में  दुस्सह
 परिस्थितियों  में  काम  करने  वाले  विभागेतर
 कर्मचारियों  को  समय-समय  पर  होने  बाली
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 मुल्य  वृद्धि  के  लिए  जति  करने हेतु
 सरकार

 हारा  महंगाई  भत्ते  के  स्थान  पंर  क्य  किस
 विकल्प  पर  विचार  किया  जा  रहा  है  ?

 संचार  संग्रालय  में  राज्य  मंत्रो  (भी

 मेरहरि  प्रसाद  संखदेव  साथ)  :  (क)
 विभागीय  समितियों  को  उच्च  स्तर  की

 समिति,  जैसे  कि,  वेतन  झाय  भौर  मूल्यों  पर

 भूतलिगम  प्रध्ययंन  दल,  की  सिफारिशों  को

 स्वीकार  करने  मा  अस्वीकार  करने  सम्बन्धी

 स्वेण्छा  से  निर्णय  करते  का  कोई  अधिकार

 नहीं  है  ।

 (a)  डाक  तौर  विभाग  के  विभागेतर

 कर्मचारियों  को  महंगाई  भसा  मंजूर  करने

 के  बारे  में  भूतलिगम  अध्ययन  दल  द्वारा  की

 गई  सिफारिशें  सरकार  के  विचाराधीन  हैं  t

 उन्हें  महंगाई  भंस  के  बदले  में  कोई  दूसरे  प्रकार

 की  अदायती  करने  का  कोई  प्रस्ताव  नहीं  है  ।

 .
 Ban  on  Gheraog

 2731  SHRI  RAJENDRA  KUMAR
 SHARMA:  Will  the  Minister  of  PAR-
 LIAMENTARY  AFFAIRS  AND  LA-
 BOUR  be  pleased  to  state:

 (a)  the  number  of  gheraos,  State-
 wise,  and  the  number  of  working
 days  lost  from  the  pertod  of  Ist
 April,  178  to  30th  September,  978

 (b)  the  number  of  persons  dead
 or  injured,  State-wise  with  the  num-
 bér  of  industries  closed  or  crippled
 due  to  gheraos;

 te)  whether  Government  propose
 to  amend  the  Labour  Laws  suitably
 to  ban  gheraos  and  make  it  an  ille-
 gal  activity  under  the  labour  laws:
 and

 (a  if  s0,  when  and  if  not,  the  rea-
 sons  therefor?

 THE  WINISTER.  OF:
 PAR  Fy  “7 TARY  ‘(APrainS  .AND  LABOR

 (SHRI  RAVINDRA  VARMA):  (a)
 According  to  the  returns  received  in
 the  Labour  Bureau,  Simla  upto
 20211-78,  complete  information  in  res-
 pect  of  o  thar  is  available,  where
 9  wherene  look  Place  causing  a  time
 loss  of  2479  mandays  during  April
 to  Sept.  ‘978  Similar  information  in
 respect  of  all  other  States/Union  Ter-
 ritories  iy  being  coffected.

 (b)  The  informatien  is  not  readily
 avaiable,  The  State  Governments
 and  Union  Territory  Administrations
 have  been  addressed  in  the  matter.
 On  receipt  of  their  replies,  the  imfor-
 mation  would  be  placed  before  the
 House.

 (९)  and  (d).  Government's  pro-
 posals  to  prevent  such  situations  and
 to  identify  and  prescribe  penalties  for
 unfair  practices  are  contained  in  the
 Industrial  Relations  Bill  which  was
 introduced  in  the  Lok  Sabha  on  the
 30th  August,  ‘1978.

 Indastrial  Injuries

 2732.  SHR]  SURENDRA  BIKRAM:
 Will  the  Minister  of  PARLIAMEN.
 TARY  AFFAIRS  AND  LABOUR  be
 pleased  to  sfate

 (a)  how  many  fatal,:  disabled  and
 non-disabled  frjuries  took  place  in
 the  yeay  977  1978;

 (b)  what  concrete  steps  Govern-
 ment  are  proposing  to  take  to  हल
 duce  the  number  of  industrial  in-
 juries  in  the  country;  and

 (c)  whether  Government  are
 thinking  of  bringing.  sbme:  legisistio!?
 to  curd  the  increasing:  trend  of
 dustrial  injuries  in:  the.  country?

 Eee
 ०५  eT

 ADOUR
 TARY
 (SHRI  RAVINDRA  “FARMA):  a)
 According  to  the  inforniation  received
 from  the  Director  General, Advice  service  and  Labey:

 ee  oe Bombay,  the



 Wan
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 3977,  3976  (for  the  period
 upto  30-9-78)

 Paral  577  356
 Non-Fatal  2,83,978  —3,87,464

 (b)  and  (c).  It  does  not  appear
 from  the  available  figures  that  there
 is  an  increasing  trend  in  fatal  and
 non-fatal  industrial  injuries  in  the
 country.  In  fact  the  rate  of  injuries
 per  000  workers  has  come  down  from
 75.67  in  97l  to  48.24  in  976  (Pro-
 visional).  The  Factories  Act,  948
 (which  is  administered  by  the  State
 Governments/Union  Territory  Ad-
 ministrations)  regulates  the  safety,
 health  ami  welfare  of  factory  workers.
 The  Act  was  recently  amended  to
 strengthen  safety  provisions.  The  Act
 now  provides  for  appointment  of  Safety
 Officers  in  every  factory  wherein  one
 thousand  or  more  workers  are  ordi-
 narily  employed  and  wherein,  in  the
 opinion  of  the  State  Government,  any
 manufacturing  process  or  operation  is
 carried  on,  whith  process  or  operation
 Involves  any  risk  of  bodily  injury,
 Poisoning  or  disease,  or  any  other
 hazard  to  health,  to  the  persons  em-
 Ployed  in  the  factory.  As  major  per-
 centage  of  acvident  in  factories  is  at-
 tributed  to  human  factors,  the  Direc- tor  General,  Factory  Advice  Service
 pre  Labour  Institutes,  Bombay,  Cen- ral  Labour  Institute  and  Regional Labour  Institutes  conduct  training Courses  for  all  levels

 and  workers
 I  Is  of  management

 Committee  to  review  Programme  in

 Pied  SHRI  SARAT  AR:  Will  the
 Pater  of  PARLIAMENTARY  AF-

 .  eee
 AND  LABOUR  be  pleased  to

 (a)  whether  a  Committee  was  ap-
 finted  by  Government  ‘to  review
 tes  Proeramme  in  Training  Institu-

 403  Tgp

 (b)  ift  so,:  whether  Government
 have  received  ite  report;  and

 (c)  the  main  recommendations
 which  have  been  accepted  by  Gov-
 ernment?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)

 Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  The  recommendations  of  the
 Committee  have  been  circulated  to  the
 State  Governments  and  other  Central
 Orgenisations  concerned  with  Voca-
 tional  Training  for  their  comments.
 Final  decision  will  be  taken  by  the
 Government  of  India  after  receiving
 their  comments  and  examining  them.

 Recommendations  of  Teohnicaj  Evalu-
 ation  Committee  of  Central  Research
 Institute  for  Yoga  and  Visvayatan

 Yogasharam

 2734  SHRI  HARI  VISHNU  KA-
 MATH:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  refer  to  his  reply  given  to  Unstarr-
 ed  Question  No.  2469  on  ‘17-8.1978  Re.
 Recommendations  of  Technical  Evalu-
 ation  Committee  of  Centra]  Research
 Institute  for  Yoga  and  Visvayatan
 Yogasharam  and  state;

 (a)  the  nature  of  findings  and  con-
 clusions  reacheg  by  the  Technical
 Evaluation  Committee;

 (b)  whether  any  specific  and  con-
 crete  recommendations  have  been
 made  by  the  Committee  in  respect
 of  the  working  ‘of  the  Central  Re-
 search  Institute  for  Yoga  and  Visva-
 yatan  Yogasharam  with  their  branch-
 es  at  Dethi  and  Katra  Vaishnodevi;

 (c)  ig  80,  the  details  thereof;

 (a)  whether  Government  propose
 to  accept  and  implement  the  said  re-
 commendations;  and

 (e)  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  STATS  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAY):  (a)  to
 (e);  Technical  Bvaluation  Committee

 of  the  Central  Research  Institute  for
 Yoga  and  Visvayatan  ‘Yogasharam
 was  given  specific  terms  of  reference,
 but  it  hes  not  come  to  any  definite
 conclusion  or  made  any  concrete
 suggestion  for  improvement.  From
 the  Report  of  the  Committee  it  would
 appear  that  even  though  there  is  8
 vast  scope  of  improving  the  functions
 of  these  institutions,  very  little  has
 been  done  in  this  direction.

 (8)  and  (e).  Most  of  the  suggestions
 made  by  the  Committee,  in  its  Report
 are  acceptable.  The  Report  of  the
 Committee  along  with  the  suggestions
 thereon  of  this  Ministry  are  being  Jor-
 warded  to  the  Administrator  of  the
 Central  Research  Institute  for  Yoga
 and  Visvayatan  Yogasharam,  for
 taking  necessary  action  to  implement
 them.

 Lagisietion  for  Hospital  and  Univer-
 ality  ई. ह  and  Domestio  Workers

 2735.  CHOWDHARY  BALBIR
 SINGH:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR

 be  pleased  to  state:

 (a)  whether  Government  intends  to
 bring  forward  a  dill  in  Parliament  in
 the  near  future  for  the  protection
 rights  and  privileges  of  Hospital,  Uni-
 versity,  school  and  domestic  workers
 and  employees;

 (b)  if  so,  when  and  how;

 (eo)  whether  Government  have  78०
 ceived  letters,  memorandum  and
 resolutions  from  the  unions,  associa-
 tions  federations  etc.  of  these  class
 of  employees  since  April,  977  for
 their  demands  and  protection  and
 to  bring  forward  such  ४  bill;

 (d)  if  so,  the  details  thereof  and
 the  action  taken  thereto;  and

 (a)  wWiietey:  it  Passio  been  mun
 tioned  in  the  Janata  Party  manifesto
 of  1977  for  the  protection  of  these
 classes  of  employees  and  if  8०,  the
 details  thereof?

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  (a)  to  (e).
 Taking  into  account  the  various  re-
 presentations  from  unions  and  associa-
 tions  of  the  employees  of  hospitals  and
 educational  institutions  and  the  views
 expressed  at  the  30-Member  Tripartite
 Committee  on  Comprehensive  Indus-
 trial  Relations  Law  and  Composition
 of  the  Indian  Labour  Conference,  Gov-
 ernment  introduced  the  Hospitals  and
 Educational  Institutions  (Condifiom:

 of  Service  of  Employees  and  Settle-
 ment  of  Employment  Disputes)  Bill.
 978  in  the  Lok  Sabha  on  the  30th
 August,  ‘1978.  The  Bill  provides  pro-
 tection  to  the  employees  of  hospitals
 ang  educational  institutions.  Domestic
 workers  are  not  covered  by  this  or  the
 other  two  bills  introduced  in  the  Lok
 Sabha  on  the  30th  August,  1978.

 Crisis  in  Small  Steet  Tubes  in
 Northern  Region

 2736.  SHRI  ्,  K.  KODIYAN:  wil
 the  Minister  of  STEEL  AND  MINSS
 be  pleased  to  state

 (ay  whether  it  is  a  fact  that  the
 Small  Steel  tubes  units  employing
 more  than  10,000  workers  in  Northern
 Region  are  in  a  crisis.  due  to  non-
 availability  of  hot  rolled  eoils/skelp
 from  SAIL;

 (b)  if  so,  what  are  the  details  and
 reasons  for  shortage;  and

 (०)  the  steps  being  taken  to  ensure
 the  supply?

 THB  MINISTER  OF  STATE  I
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 It  ig  a  fact  that  there  is  some  7 in  the  availability  of  mn  R.  Cots!
 skelp  at  present  to.  sli  consumers,  i"

 cluding  tube  makers.
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 coil  ‘and  sleeip;  the  avaiable  Gudntity:  ot  (@)  स्टेनोग्रॉफर  के  अंत्येके  ब्रेड  में is  distributed  to  the  tube  makers  and
 वर्तमान  ५

 other  consumers  on  the  basis  of  their  उनकी  वर्तमान  संख्यः  किशनी-कितनी  है
 ‘export  commitment,  past  offake  and  झौर
 capacity.  Thig  ensures  equitable  dis-
 tribution  amotig  the  various  users.

 स्वेनोआफरों (९)  It  is  ‘expected  that  the  production’  (सर)  क्‍या  सरकार  इन  स्टेनोकफसें  के
 1... े  H.R,  Coils/skelp  will  increase  in  मौलिक  पदों  पर  स्थायी  रूप  से  नियुक्त  करने
 the  coming  months  and  bigger  quanti-  लिए  तत्काल  करेगी  ¢
 tie;  will  be  offered  to  the  tube  indus-

 के  लिए  तत्काल
 कार्यवाही

 try.  “Arrangements  have  been  made
 for  import  of  these  coils  to  supplement
 <dlomestic  production.  संसदीय  कार्य  तथा  अस  मंत्री  (भी

 रबोना  वर्मा):  (क)  से  (ग).  श्रम  मंत्रालय ४४७७७
 के  सचिवालय  शौर  उसके  संलग्न  कार्यालयों

 2738.  भी  eo  एस०  नेगी  :  क्या  के  सम्बन्ध  में  भ्रपेक्षित  सूचना  संलग्न  विवरण

 संसदीय  कार्य  तथा  अम  मंत्री  यह  बताने  की  में  दी  गई  है
 कपा  करेंगे  कि

 (क)  श्रम  मंत्रालय  तथा  इसके  भ्रधीनस्थ  श्रधीनस्थ  कार्यालयों  के  सम्बन्ध  में  सूचना
 एवं  सम्बद्ध  कार्यालयों  में  स्टमोग्राफरों  के  एकत्र  की  जा  रही  है  भौर  उचित  समय  में
 स्थायी  पद  किसने  हैं.  ;  सदन  की  मेज  पर  रखे  दी  जाएगी  t

 .  विवरण

 (क)  प्राधिकृत  स्थायी  संख्या  पर  भ्राधारित  स्टेनोग्राफरों  के  स्थायी  पदों  की  संख्या

 कार्यालय  ग्रेड  Mage?  प्रेड  “gg?  ग्रेड  थ थ  ग्रेड  a

 मख्य  सचिवालय  6  3  8  32  (इसमें  प्राधिक्ृत
 स्थायी  संख्या  को
 निर्धारित  करने  के
 लिये  छुट्टी  और

 'प्रसिनिमुक्धि  रिजवें
 भी  शामिल  है)

 रोजगार  और  प्रशिक्षण  महा-  a,  0  4
 निदेशालंय

 मख्य  श्रमायुकत  (केन्द्रीय)  4  7
 निदेशक,  श्रम  ब्यूरो,  चंडीगढ़/  2  9

 शिमला
 महानिदेशक  कारखाना  सलाह.  4  2

 सेवा  और  क्षम  विज्ञान
 कन्द,  अम्बई
 a

 —__  a 6
 4  38 Ct  64 a
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 (ज)  स्टेनोग्राफर  कै  प्रत्येक  भ्रर  में  बेमन  संख्या  (स्थायी  धोर  ere  दोतों त्  के  लिए).

 हा कार्यालय  ग्रेड  प्ह्ा  बेड  थ 4  ब्रेड  ग्य

 मुख्य  सचिवालय  8  .*  2i  i9  (स्वीकृत  पवों
 में  छुट्टी  रिजर्व
 शौर  प्रतिनियुक्ति
 रिज  शामिल  नहीं
 है।)

 हमानिदेशक,  रोजगार  भौर  15  25
 प्रशिक्षण

 मुख्य  श्रमायुक्त  (केन्द्रीय)  4  7

 निदेशक,  श्रम  ब्यूरों  /चंडी-  2  8

 गढ़,  शिमला
 महानिदेशक,  कारखाना  सलाह  3  l

 सेवा  और  श्रम  विज्ञान
 केन्द्र,  बम्बई

 जोड़  8  45  70

 #ग्रड  ख  के  दो  पदों  का  केंद्रीय  सचिवालय  आशूुलिपिक  सेवा  के  ग्रेड  “क”  में  प्रेषट  बढ़
 दिया  गया  है

 (ग)  प्रत्येक  ग्रेड  में  स्थायीकरण  के
 सम्बन्ध  में  स्थिति  निम्न  है  :

 प्रेंड  'क--वंर्तमान  प्राधिष्टत  स्थायी
 पदों  पर  तीन  व्यक्ति  इस  ग्रेड

 में  पहले  से  ही मौलिक  रुप  से

 नियुक्त  हैं  7  जुलाई,  1978
 में  वर्तमान  संख्या  4  से  बढ़ा
 कर  6  कर  दी  गई  शौर

 स्थायी  पदधारी  के  सेवा  से

 निवृत्ति  के  परिणामस्वरूप
 I-2-978  को  एक

 स्थायी  रिक्ति  हुई  ।  पात्र
 झधिकारियों  को  स्थायी  करने
 के  लिए  कार्यवाही  शुरू  की  जा

 रही  है  ।

 बेड  “छा  -.हस  ग्रेड  में  वतमान
 बार  पदों  पर  तीन  ब्यक्ति

 मौलिक  पद  धारण  किए

 हैं,  ग्रेड  “a”  में  शप

 रिविति  के  लिए  एक  मन्रि

 अधिकारी  को  स्वाबी  करते

 के  लिए  कार्यवाही  की

 जाएगी  1

 प्रेड  "ग"--इस  ग्रेड  में  बतमात  प्राधिक

 स्थामी  पदों  पर  34  ग्यकित

 मलिक  पद  धारण  किए  हुए  हैं।
 दस  ग्रड़  में  पात  अधिकारियों
 को  स्थायी  करते  के  लि

 कार्यवाही  पहले  से  ही  शुरू  की

 जा  चुकी  है  1



 2o:

 ae  जुलाई,  i978  में
 इस  प्रेड  में  बाधित  स्थायी
 पदों  की  संख्या  58  से  बढ़ाकर
 64  कर  दी  गई  इंस ग्रेड  में

 28  व्यक्ति  मौलिक  पद-
 घारण  किए  हुए  हैं  !  ग्रेड  में
 पात्र  20  भ्रधिकारियों  को
 स्थायी  करने  के  लिए  कार्यवाही
 प्रन्तिम  चरण  में  है  ।
 ब्राधि कत  स्थायी  पदों  के
 बाकी  i6  पदों  के  लिए  पाल
 अधिकारियों  को  स्थायी  करने
 के  लिए  कार्यवाही  की  जानी
 है  क्योंकि  44,  978  के  लिए
 उनकी  गोपनीय  रिपोर्टों  की
 प्रतोक्षा  की  जा  रही  है।

 Enquiry  against  C.P.F.C.
 2739.  SHRI  P.  KANNAN:  Will  the

 Minister  of  PARLIAMENTARY  AF-
 FAIRS  AND  LABOUR  be  pleaned  to
 state:

 (a)  whether  the  actions  of  the  Cen-
 tral  Provident  Fund  Commissioner
 have  come  in  for  serious  Notice  and
 enquiry;  and

 (b)  if  so,  the  nature  of  the  alleged
 improrieties  and  the  action  taken
 thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINHA);  (a)  and  (b).
 Departmental.  proceedings  bave  been
 initiated  for  alleged  interference  with
 the  quasi-judicial.  powers  of  certain

 egionay  Provident.  Fund  Commis-
 Sioners,

 Number  Of:  Passport  Applications
 Recetvea  at  R.P.O,,  Ahmedabed
 2740,  SHRI  r  P

 EZ  Mamewan:
 wil

 the  Minister  of
 EXT

 AFFAIRS

 (a)  the  number  of  passport
 agin!  ond
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 Port  Office  at  Ahmedabad  between,  ist
 July  and  Bist  October,  1978;  :

 (b)  of  these  applications,  how
 many  of  them  were  issued  passport;  :

 (c)  whether  it  is  a  fact  that  most
 of  the  applications  are  for  Middle East  countries;  ang

 (d)  is  there  any  normal  time-limit prescribed  for  disposal  of  these
 applications?

 THE  MINISTER  OF  STATE  IN THE  MINISTRY  OF  EXTERNAL  AF-
 FAIRS  (SHRI  SAMARENDRA  KUN-
 DU):  (a)  A  total  number  of  20,271 applications  for  passports  had  been
 received  by  the  Regional  Passport
 Office,  Ahmedabad,  between  ist  July
 ang  3ist  Oct.,  ‘1978;

 (b)  of  these,  passports  had  been
 issued  on  19,869,  applications.

 (c)  It  ig  not  possible  to  ascertain
 this  information  from  the  particulars
 available  in  the  Passport  applications.
 With  effect  from  l5th  August,  ‘1977, the  Government,  in  implementation  of

 a  policy  of  liberalisation  in  passport
 matters,  are  granting  endorsements  on
 passports  for  “All  countries  except
 South  Africa  ang  Colony  of  Rhodesia”.
 Most  of  the  applicants  do  not,  there-
 fore,  mention  in  their  applications  the
 country  of  their  destination.

 (d)  If  the  applications  are  in  order,
 a  normal]  time-limit  of  5  to  6  weeks
 for  issuance  of  passports  has  been  pre-
 scribed  in  respect  of  applicationg  veri-
 fied  by  Members  of  Parliament  or  by
 others  so  authorised.  This  also
 normally  applies  to  those  applications
 supported  by  a  prescribed  affidavit.
 On  both  these  categories  of  applica-
 tiong  the  Passport  Officers  have  been
 authorised  to  issue  passports  without
 prior  police  verification.

 In  respect,  of  applications  which  are
 not  verified  by  the  prescribed  autho-
 rities  or,  which  are  not  supported  by
 the  Sworn  Affidavit,  a  normal  time-
 limit  of  3  to  4  months  applies  for  the
 issuance..of:  passports.  5  हैं  738
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 Dest  Offices  ma  2000,  कि  be  Gyened
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 a741.  SHRI  F.  P.  GAEBKWAD:  Will

 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  how  many  Fost  Qffices  ane
 proposed  to  be  opened  in  the  tribal
 and  hilly  areas  of  Gujarat  during  the
 current  ‘financial  year;  and

 (b)  how  many  Public  Call  Offices
 on  concessional  basis  are  proposed  to
 be  opened  in  the.  tribe)  and  backward
 ateas  of  Gujarat  during  the  current
 nancial  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 ‘TIONS  (SHRI  NARHAR;  PRASAD
 SUKHDEO  SAI):  (a>  There  is  no
 hilly  areg  in  Gujarat.  40  Post  Offices
 are  proposed  to  be  opened  in  the  tribal
 areas  of  the  Gujarat  during  the  year
 ‘1978-79.

 (b)  70.

 Telephone  Cennections  to  Bareila

 2742.  SHRI  F.  P.  GAEKWAD:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleaseg  to  state  how  many  new
 telephone  connections  are  proposed  to
 be  given  in  Baroda  city  during  the
 current  financial  year  ag  ugainst  the
 waiting  list  in  ordinary  and  OYT  cate-
 gory?

 :‘THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PKASAD
 SUKHDEO  SAI):  Waiting  List  as  on
 (30-11-1978;

 OYT  235
 Special  232
 General  454

 Total:  i920

 Against  this,  it  is  hoped  to  provide
 about  300  new  connections  during  the
 current  financial  yeer,  out  of  whieh

 338  have  already  been  provideg  upto
 end  of  November.  *

 Family  Plauning  Operations

 2743.  SHRI  F.  P.  GAEKWARD:  Will
 the  Minister  of  HZALTH  AND  FAMI-
 LY  WELFARE  be  pleased  to  state:

 (a).  the  number  of  family  planning
 operations  done  during  the  period
 from  June  to  September  978  against
 the  target  given  to  each  State;

 (b)  whether  these  figures  indicate
 the  shortfall  in  performance  of  this
 National  programme;  and

 (c)  if  so,  steps  taken  or  proposed
 to  be  taken  to  boost  the  programme’?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  Tar
 gets  (expectations)  are  fixed  on  finan-
 cial  year  basis.  The  expectations  of
 sterilisations  for  the  year  I978-79  and
 the  performance  during  the  period
 April-September  978  are  given  in  the
 statement.

 (७)  Yes,  Sir.

 (९)  In  order  to  revitalise  the  Pro-
 gramme  and  aiso  to  achieve  the  levels
 of  performance  set  for  various  family
 planning  methods,  the  Government  of
 India  have  taken  various  steps.  One
 of  the  important  measures  relates  to
 the  issuing  of  instructions  to  ‘the  State  .
 Gowernments/Unton  ‘Territories  snd
 other  implementing  agencies  to  assi€®
 targets  to  the  Medical  Omicers  and
 other  field  workerg  entrusted  with  the  |
 implementation  of  the  Progranime.  TH  |
 Prime  Minister  has  made  an  appeal!
 the  State  Governments/Union  Ter"
 tories  and  ‘also  to  -the  ‘Mirustries/ Departments  of  ‘the  Geveroment  ०
 India  and  voluntary  organisations  . accept  this  programme  as’  a  nation programme  requiring  vigorous  offo  ra from  all  sections  of  ‘sotitty  शठ

 oa population  -grawth.  The.  States/
 Terattorien  ‘bane  ging,  hoga,  ppted

 P
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 gear  up  the  Programme,  by  utilising
 all  media  at  their  disposal.  More

 orientation  training  camps  for  village
 opinion  leaders  are  also  being  arrang-
 ed  throughout  the  country.  Another
 step  taken  to  boost  up  the  programme
 is  the  organisation  of  periodical  Family
 Welfare  Fortnights  throughout  the
 country.  It  is  proposed  to  celebrate
 January  979  as  a  Family  Welfare
 Month  in  the  country.  Besides,  the
 States/Union  Territories  have  been
 asked  to  consider  holding  of  small
 sterilisation  camps  during  the  Family
 Welfare  Fortnights  for  which  additional
 amount  of  Rs.  5/-  per  case  of  sterilisa-

 tion  has  been  sanctioned.  The
 Programme  wag  recently  reviewed  by
 the  Joint  Conference  of  Central  Coun-
 ला  of  Health  and  Central  Family  Wel-
 fare  for  more  effective  implementa-
 tion.

 The  National  Awards  have  been  re-
 introduced  in  1978-79  with  a  view  to
 giving  incentives  to  the  States/Union
 Territories  and  other  implementing
 agencies  for  good  performance  in  res-
 pect  of  various  services  under  family
 planning  and  maternal  and  child
 health.  The  emphasis  is  on  group
 incentives,

 Sentement

 Expectations  and  Performance  of  Voluntary  Sterilisations  during  \  978-79

 S.No,  Suate/U.T.  Expecta-  —  Perfur-
 tions  mance

 1978-79,  1978-79 April-
 Sep.  78)

 I  2  3  4
 .  Andhra  Pradesh  302,0¢0  7528

 2  Assam  .  के  88,100  8,245
 3  Bihar  .  *  *  -  ७  +  ७  —-423,700  9052
 4  Gujarat  e  °  ७

 5  Harvana  नि  न  न
 6  Himachal  Pradesh  °  ०
 7  Jammu  &  Kashmir
 |  Karnataka.  है  ०  नि  न
 9  Kerala  .  °  .  न  °  .

 192,500,  €0,(9%

 50,600  3.0cc
 .  21,700,  976

 .  °  ?  97500  NTE?
 .  .  e  31,170.  4r.aeg
 .  °  s  67,8c0  97156

 of  6  pried |  ee  ०  ]  न  .  .  न
 Tt  Mahatashtra  »  .  न  e  नि  .  .  ane  ह.  2EO  Bfcer
 Wa  Manipur  ry  °  °  .  e  °  °  °  .  7,700  477
 ॥4  Meghalaya  ४  °  :  .  °  .  °  ar,  308  7  Sd
 7  Nagaland  ०  क  .  -  .  .  ।  न  €9
 द  Orissa  .  Py  *  न  °  .  .  1A8,P00,  gee
 16  Punjab  हि  ०  .  नि  97.000  7.005

 nn  eer
 f  Figure  provisional -  Fizures  upto  August,  1978,



 vy  Rajasthan

 38  Sikkim  .  न  .  .  .

 ag  Tamil  Nadu  .  .

 20  Tripura  .  .  .

 an  Uttar  Pradesh  .  .

 22  West  Bengal

 23  A&N  Islands

 24  Arunachal  Pradesh

 25  Chandigarh
 26  D.N.  Haveli

 27  Delhi

 28  (soa,  Daman  &  Diu

 29  «Lakshadweep

 30  )06—Mizoram

 4:  Pondicherry

 32  Mio  Defence

 33  Mio  Railways

 ५  हि  25

 .  276,900  44,908

 द  ©  «  $31,600  326

 700  a5!

 5  1,000,  24°

 1,800  38r

 600  ant

 25,500  $,095,

 79500  018

 300  3

 1,600  499

 34300  1654

 20,000  7०34

 .  35,000  2,943

 ALLINDIA:  +  «3,965,000  450,130

 Family  Welfare  Schemes
 2744.  इप्तप्ता  HALIMUDDIN  AH-

 MED:  Will  the  Minister  of  HEALTH
 AND  FAMILY  WELFARE  be  pleased
 to  state:  shes

 (a)  the  total  expense:  made  ‘during
 the  year  1977-78  for  family  welfare
 schemes  in  Bihar  in  particular  and
 each  State  in  general  by  the  Union
 Government;  and

 (9)  the  total  expenses  to  be  allv-
 ested  during  1979-80  dor  the  scheme
 thereof?

 ‘THE  MINISTER  OF'STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 EAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  A
 statement  indicating  the  assistance
 provided  to  States  for  Family  Wel-
 fare  Programme  during  1977-78.  is

 enclosed,

 (b)  The  allocation  for  1979-80  have
 not  yet  been  finalised.
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 f  ito  stee  Statement  a  9०४

 '  pee?
 faites,  अ  14  oe  1977-78  ad  ७७७७४

 —
 Stee

 "

 carte Rr  कना

 "  "
 नए

 7  है
 भट्ट  तारक

 जब  kind

 oo  (Rs,  in  lakhs)
 2  Andhra  Predeh  ५.  ५  757783  3479०
 a  Awam  .  oe  >  108616  o  25
 q  Bihar.  ot  द  7  472°58  6.48

 4  Gujarat  a  +  6  90592  gtsog

 oe  Haryans  .  .  °  .  .  .  §53°05  arg:
 6  Himachal  Pradesh  वि  मु  ve  704  27

 7  Jammu  &  Kashmir  .  ?  50°03  |  4°08

 8  Karnataka  .  .  .  §84°39  24°84

 9  Kerala  .  .  न  ©  =  354"  04  16°58 58
 30  Madhya  Pradesh  .  .  .  >  न  .  586१  Br  24°07,

 ह... अ  Maharashtra  .  ’  न  559°  T4  45°50

 az  Manipur  ।  oe  .  oe  |  मु  8-39  ras

 छे  Meghalaya  .  .  °  न  tr°g2  re32

 34  Orissa  .  '  *  437°  24  20°  76

 35  Punjab  नि  .  .  .  .  .  9°60  26-02

 26  Rajasthan  है  हे  द  .  हे  904°  60  165  0

 7  Tami)  Nadu  .  ०  554°  36  37९28

 8  Tripura  .  ०  32°95  0°59

 tg  Uttar  Pradesh  .  .  .  .  ७  85°53  4°73

 20  West  Bengal  .  हे  5  हे  नि  न  383°68  gat  87
 a  Nagaland  7  8  ©  «©  0°70

 co
 ०9१

 2a  Sikkim  .  ७  *  fee  6  4°67  rar

 Toran  .  .  -  7295"  25  4i5°6

 (a)  Provisional  Payment  sinctioned  subject  to  adjustment  on  audit  Certificate.

 (०)  Excludes-arrears  relating  to-previous  yeart,



 4x3

 ह... ह  प्रदेश  में  प्रसख  शहरों  को  जिलाना

 2745.  द) (.  लक्ष्मीताशवण  व््जा  :
 क्या  संचार  मंत्री  यह  बताने  की  कपा
 करेंगे  किः

 (क)  क्या  मध्य  प्रदेश  संचार  की  दृष्टि
 से  बहुत  पिछड़ा  है  ;

 (ख)  क्या  वहां  कुछ  प्रमुख  स्थान  हैं,
 जिन्हें  तहसील  प्रधान  कार्यालय  भजवा
 जिला  प्रधान  कार्यालय  के  साथ
 मिलाया  गया  होता  लेकिन  वहां  टेलीफोन  केन्द्र
 क्कता  सार्वजनिक  टेलीफोन  केन्द्र  नहीं  हैं;
 और

 (ग)  यदि  हां,  तो  इन  संचार  सुविधाओं

 Written  Answers  DROEMBER  7,  9  :  Written  Aniwers*  27.

 संचार  मंत्रासय  में  crew  संत्री  पगी
 गरहरे  were  सुखदेव  साथ):  क)
 से  (ण).  मध्य  प्रदेश  में  दूर  संचार  सुविधाओं
 के  विकास  की  स्थिति  लगभग  वही  है  जैसी

 कि  समूचे  भारत में  है  q

 डाक-सार  विभाग  ने  यह  फैसला  किया  है
 कि  विभिन्न  श्रेणियों  के  मगरों  झौर  गांवों  में
 लम्बी  दूरी  के  कम-से-कम  एक  पी०सी०भश्रो०

 सहित  लीफोन  सुविधाएं  दे  दी  जायें।
 मध्य  प्रदेश  और  समूचे  देश  में  प्रत्येक  श्रेणी  में

 स्थानों  की  कुल  संख्या  शौर  टेलोफोन  सुविधा
 वाले  स्थानों  की  संबया  व्या  टेलोफोत  सुदिया की  कमी  को  दूर  करने  के  लिए  झब  तक  क्‍या

 कार्मेवाही  की  गई  है  ?  वाले  स्थानों  का  प्रतिशत  इस  प्रकार  है

 श्रेणी  सम्पूर्ण  भारत  मध्य  प्रदेश

 कुल  सं०  टेलीफोन  टेलीफोन  कुल  टेलीफोन  टेलोफ़ोन

 सुविधा  सुविधा  संद्या  सुविधा-  सुविधा-
 बले  वाले  बालें  वले

 स्थानों  स्थानों  स्कानों  स्वानों
 की  का  की  का

 संख्या  प्रतिशत  संख्या  प्रतिशत

 ]  2  3  4  5  6  7

 1-जिला  मुख्यालय  394  39]  98.3  45  45  00

 2-उपमंडल  मुख्यालय  635  592  93,2  है  L  |  00

 3-तहसील  मुख्यालय  I280  246  97.3  98  93.  400

 4-उप-सहसील  मुख्यालय  236  375.  #74.!  52  44  84.6

 363  2848  90  259  ‘2th  .  8t46 5--साच्ा  मुख्यालय
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 3  4  5  6  v

 $5000  या  इससे  अधिक  की

 7  भाबादी  बाले  स्थान.
 7-महाडी'  शौर  क्छिड़े  ऋसको  में

 2,560  या  इससे  अधिक  की

 4472  3420  76.7  237  232  97.89

 2733  9454  45.6  530  378  60

 चाल  योजना  प्रंवंधि  के  दौरान  शप रान  न्मि  सडेगरी  स्टशर्ों  पर  : स्टशनों  पर  दुरसंचार  सुविधाएँ  हने के  प्रयत्न
 किये  जा  रहे  हैं  t

 रक्त  जांच  प्रयोगशालाएं

 2746.  भी  ह...  लग  'कायसबाल  :
 क्या  Carey  और  करिकार  कल्यांत्र  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  उत्तर  प्रदेश,  बिहार,  राजस्थान
 पंजाब,  हरियाणा,  हिमाचल  प्रदेश  शौर
 पश्चिम  बंगाल  राज्यों  में  रक्त  जांच  प्रयोग-
 शामाध्रों  की  भारी  कमी  है  ;

 (ख)  यदि  हां,  तो  3:  अक्तूबर,  976,
 37  अ्क्तुबर,  977  घौर  1  भ्रक्तूबर,  978

 की  उपरोक्त  राक्ष्मों  के  भिन्न-भिन्न  जिलों  में
 मलेरिया  के  माजलों  भें  रक्त  जांच  के  लिए

 कितनी  अयोगमालायें  थीं;

 (ग)  वर्ष  1978  में  कुल  कितनी  रक्त
 जांच  पधोयशालायें  खोलने  का  प्रस्ताव  है;
 ौर

 हे
 (घ)  उपरंक्‍्त  राज्यों  में  प्रत्थेक  जिले

 में  एक  हजार  व्यक्तियों  के  समृह  के  लिये  इस
 समय  कितनी  प्रयोक्रहासाथें  चल  रही  हैं  ?

 स्वास्थ्य  सौर  परिधार  कल्याण  मंत्रालय  में
 राज्य  मंत्री  (भी  अगवस्थी  प्रसाद  बादच) 1

 (5)  भी  हीं

 (ख)  सामान्य  रक्त  जांच  की  सुविधाएं
 जिनमें  सलेरिया  से  पीड़ित  गेथियों  के  रक्त
 की  जांच  भी  शामिल  है,  प्रत्येक  प्राथमिक
 स्वास्थ्य  केन्द्रों  में  उपलब्ध  हैं  ।

 3  मार्च,  978  की  स्थिति  के  भ्नुसार
 देश  के  5258  ब्लाकों  में  5400  प्राथमिक
 ल्वास्थ्य  बेस्न्द्र  कार्य  कर  रहे  हैं।  इस  में  से
 भाग  (क)  में  उल्लिखित  राज्यों  से  संबंधित
 स्थिति  इस  प्रकार  है  :--

 राज्य  का  नाम  जिलों को  प्राथमिक
 संख्या  स्वास्थ्य

 केन्द्रों  की
 संख्या

 उत्तर  प्रदेश  56  875

 बिहार  31  575

 राजस्थान  26  338

 पंजाब  42  28

 हरियाभा  है  89

 हिमाचल  प्रदेश  20077

 पश्चिम  बंगाल  6  3i6

 (3)  धौर  (घ).  25  ब्लाकों  में
 प्राथमिक  स्त्रास्थ्य  बेस्ड  भ्रभी  खोले  जाने  हैं  he
 1987-88  तक  प्रत्येक  50,  000  जनसंख्यय,
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 के  हिए  एक-एक  प्रायमिक  स्वास्थ्य  केन्द्र

 खोलने  का  विचार  है।  इनमें  -स  प्रत्येक]  प्ररथ-

 मिक  ह्वस्था  केन्द्र  में  सामान्य  रक्त  परीक्षण

 की  सुविधाएं  होंगी  ।

 सलेरिया

 2747.  भी  श्रमस्‍्तराम  :

 क्या  स्थास्थ्य  और  परियार  कल्याण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  उन्हें  इप  बात  की  जानकारी
 है  कि  मलेरिया  का  खतरा  पूर्वी  उत्तर  प्रदेश,
 बिहार,  राजस्थान,  पंजाब,  हरियाणा,  डिमाचल
 प्रदेश भौर  दिल्ली  संघ  राज्य  क्षेत्र  में  निरन्तर
 बढ़  रहा  है  और  इपका  उन्मूलन  करने  में
 सरकारें  पूर्णतया  सभफल  हैं  ;

 (ख)  यदि  हां,  तो  जनवरी,  978  से
 नवम्बर,  9789 के  दौरान  976  भौर  977
 की  इसी  अवधि  की  तुलता  में  मलेरिया  से
 कितने  व्यक्ति  मरे  ;

 (ग)  जनवरी,  से  नवम्बर,  978  की
 अवधि  में  कितने  व्यक्ति  खून  की  जांच  के  बाद
 मलेरिया  से  पीड़ित  पाये  गये  ;  शौर

 घ)  जनवरी,  से  नवम्बर,  978  की
 अवधि  में  मलेरिया  के  विरुद्ध  पूर्वोपाय  के  रूप  में
 सरकार  न  क्या  उपाय  किये  ?

 we  हशवास्थ्य  शौर  परिवार  कल्पाण  मंत्रालय  में
 राज्य  मंत्री  (भी  जगदम्बी  प्रसाद  यादव)  :

 (क)  19 नवम्बर,  978  तक  मिली  रिपोर्टों
 के  भ्राधार  पर  देश  में  कुल  मिलाकर  मलेरिया
 के  रोगियों  की  संख्या  में  977  की  इसी  अवधि
 की  संख्या  की  तुलना  में 11.  4  प्रतिशत  की
 कमी  भाई  है  ।  यहां  तक  कि  उत्तर  प्रदेश,
 बिहार,  राजस्थान  जौर  पंजाब  में  भी  गेगियों
 की  संझया  में  कमी  भाई  है।  तथापि  हरियाणा
 सौर  हिमाचल  प्रदेश  राज्यों  तवा  दिल्ली  संघ
 शासित  क्षेत्र  में  मलेरेमा  के  रोगियों  की
 सख्या  में  वृद्धि  हुई  है  ।
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 हैं  पिछले  कुछ  वर्षों  के  दौरान  मलेहिया

 के  रोगियों भें  हो  रही  वृद्ध  को  देखे  हुए
 भारत  सरकार  ने  इस  रोग  पर  प्रभावकारी
 नियंत्रण  चाने  के  लिए,  एक  संशोधित

 कार्य  योजना  स्वीकृत  कर  दी  है  1  तथापि
 इस  संशोधित  बोजता  का  भ्रस्तिम  लक्ष्य  तो
 इस  रोग  का  उन्मूलन  करना ही  रहा  है  ताप

 फिलहाल इस  रोग  के  प्रकोष  को.  रोकने  का
 विचार  है  जिसके  लिए  निम्नलिखित  मुख्य
 मुख्य  उद्देश्य  रखे  गये  हैं  :--

 Q)  मलेरिया  से  होने  वाली  मौली

 को  रोकना।

 (2)  बुखार  की  प्र्वाध  को  कम

 ३4  केरला ।  ve

 (51 अब अब  तक  अप्तें  संपलब्धियों  को
 संकलित  करना  ।

 (ख)  मलेरिया  के  कारण  जितनी  मौतें
 टोने  की  पुष्टि  हुई  हैं  उसकी  संख्या  इस
 प्रकार  है  —

 जनवरी  से  नवम्बर,  78  तक  ,  23

 977  की  यही  अवधि  »  49

 i976.  की  यही  बिधि  3  52

 (मग)  i8  सवम्बर,  978  तक  सिली
 रिपोर्ट  के  झ्ाधार  पर  मलेरिया  के  प्ाजिटिव,
 रोगियों  की  सख्या  29,92,547  &  |

 (घ)  देश  में  मलेरिया  पर  नियंत्रण

 पाने  के  लिये  जो  उपाय  किये  गये  हैं,  उनका

 एक  विवरण  संलग्न  है  |

 fer
 द

 देव  सलेचिया, प्र  निमृत्रण,प्रादे
 के

 लिए  कप, गढ्े,  द्ग  मघ  le  ew  शाए

 .  राष्ट्रीय  मलेरिया  उ्मूलत  कार्यक्रम

 बर्तमात  यूनिट  का  जिसे  की

 सीमा
 के  भरपृस्त  बुनेव्ग
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 ह | है  .  हवे  चिद्यों  के.  मूख्य  चिकित्सा
 अधिकारियों  को  इस  कार्यक्रम  भें  शामिल
 नहीं  किया  गया  था  लेकिन  इन  यूनिटों  का

 बुनर्भठ्न  हो  जाने  के  कारण  उन्हें  जिले  में
 इस  कार्यक्रम  के  लिए  मुख्य  रूप  से  जिम्मेदार

 बताया  गया  है  ।

 2.  राज्यों  को  विभिन्न  कीटनाशो  दवाइयों
 जैसे  डी०डी०टी०,  बी०एच०सी०  मलेथियन
 की  प्रधिक  मात्रा  सप्लाई  की  गई  है,  की  जा
 रंडी  है।  जहां  रोग  बाहकों  पर  डी०डी०्टी०,
 बौ०एच०सी०  का  कोई  प्रसर  नहीं  होता,
 उन  यूनिटों/जिलों  को  वैकल्पिक  कौटनाशक
 दवाइयां  भी  उपलब्ध  की  जा  रही  हैं  ।

 3.  उन  सभी  ग्रामीण  क्षेत्रों  में,  जहां
 प्रति  हजार  जनसंदया  के  पीछे  दो  या  इससे
 अधिक  रोगी  हैं,  कीटनाशी  दवाइयों  का

 छिड़काव  किया  गया  है  ।

 4.  राज्यों  संघ  शासित  क्षेत्रों  की सरकारों
 को  मलेरिया-रोधी  दवाइयां  पर्याप्त  मात्रा

 में  सप्लाई  की  गई  हैंकी  जा  रही  हैं  ।
 झौषधियां  झासानी  से  उपलब्ध  करने  के  लिए
 लगभग  .92  लाख  ग्रोर्षात्त  वितरण  केद्धों/
 ज्ज्र  उपचार  केन्द्रों  को  स्थापना  कर  दी  गई  है।
 जिन  क्षेत्रों  भें  परजीवियों  पर  क्लोरोक्विन का
 कोई  अतर  नहीं  हुआ  वहां  पर  कुनीन  जैसी
 वकल्पिक  मलेरिया-रोधी  दवाई  सप्लाई  की
 गई  है  tr

 5.  नगरीय  मलेरिया  कार्यक्रस  के  भन्तर्गत
 लाबा-रोधी  कार्यों  को  तेज  कर  दिया  गया  है  ny
 978  में  इस  योजनां  को  वर्तमान  66  शहरों
 के  झलावा  33  शौर  शहरों  में  लागू  कर  बधिया
 गया  है  t

 6.  क्षेत्रीय  स्टाफ  के  निभरानी  कर्म  को
 तेज  कर  दिया  गया  है  1

 7.  मलेरिया  उन्मूलभ  कार्यक्रम  के  क्षेत्र
 में  सैद्वान्तिक  भौर  व्यायहारिक  भनुसंधान
 करने  के  लिए  कदम  उठाए  गए  है।  भारतीय
 झायुविज्ञन  झनुसंध।ल  परिषद  के  तत्वावधान
 में  a  प्रतसंधान  पोजनाए  भ्रर्थात्‌  8  भ्रापरेशन

 अनुसंधान  के  लिए  भौर  6  मलेरिया  के  प्रयोग-
 शाला  अनुसंप्रान  के  लिए  झारम्भ  की  मई  है।

 9  ब्लड  स्मीयरों  का  तत्काल  परीक्षण
 तथा  सक्रीय  रोगियों  पर  तत्काल  इलाज  करते
 के  लिए  प्रयोगशाला  सेंवाझों  को  प्रथमिक
 स्वास्थ्य  केन्द्र  स्तर  तक  विकेन्द्रीकृत  कर  दिया
 बया।

 9.  प्लासमीडियम  फल्सीफेरम  के
 संक्रमण  को,  जिसके  क  रण  मप्तिष्कीय  मलेरिया
 हो  जाने  से  मौत  हों  जाती  है,  फैलने  से  रोकने  के
 लिये  विश्व  स्थास्थ्य  संगठन  की  रह्दायता  से  देश

 के  उत्तर  पूर्वी  कैत्ों  Fg  जिलों  में  प्रबतूबर,
 977  से  सघन  कार्यक्रम  झारम्भ  कर  दिया
 जया  था।  यह  कार्यक्रम  37  भ्ौर  जिले  में

 जालू  किया  जारहा  है  1

 L0.  रोग  के  बारे  में  स्वास्थ्य  शिक्ष।  देने
 के  लिए  र  मलेरिया  पर  नियंत्रण  पाने  के
 लिए  जनता  का  रुहँयोग  प्राप्त  करने  के  लिए
 निम्नलिखित  ,क्वम  उठाए  गए  हैं  tee

 (i)  क्लोरोक्बिन  की  ग्रोलियों  के
 वितरण  के  लिए  पंचायतों

 झोर  स्कूल  अध्यापकों  को
 शामिल  किया  गया  हैं  ।

 (ii)  दूर-राज  वाले  पिछड़े  क्षेत्रों
 में  वबाहयों  के  डिपुओं  को
 खोल  दिया  भया  हैं  ।  कुछ
 राज्यों  में  यह  का  जनजाति
 कल्याण  विभाग  के  सह  दि, द
 से  किया  गया  हैं।

 (iil)  'दि  धट  नामक  एक  फिल्म
 जो  हाल  ही  में  तैपार  की  गई
 थीउसे  14 क्षेत्रीय  भाषाप्रों  में
 सारे  देश  में  दिखाया  जा  रहा
 हैँ।

 (iV)  इस  प्राशय  के  पोस्टर

 “बुदार-मलेरिया  ही  सकता

 है--मलोरोक्विन  लिया

 लीजिए”.  पंचाय्तों-स्कूलों
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 (v  —

 प्राइभरी  हेल्‍थ  सैंटरों  जौर
 सथ  हैरी  में  प्रशशत  करने

 हेतु  राज्य  सरकारों  को
 सप्लाई  किये  नये  हैं  ।

 क्षेत्रीय  भाषाओं  में  मलेरिया
 में  क्या-क्या  करना  चाहिए
 नामक  एक  पैम्पलेट  भी  तैथार
 किया  जया  है,  जिकमें  मलेरिया
 के  लक्ष  गो,  क्लोरोक्बिन  का
 भात्र',  आदि  का  उल्सेब  है
 जोर  स  पंचायतों,  स्कूलों,
 ध्या पक  शौर  श्न्य  स्वेज्छिक
 एजसियों में वितरित  करने  के
 लिये  राज्यों  को  सप्लाई  किया
 गया  है  ।

 (vi)  पंचायतों के  प्रध्यापकों  श्रोर

 {  Vii)

 मजिप  को  मलेरिया  के  बारे
 में  विउय  परिचायक  प्रशिक्षण

 देने  का  भी  विचार  हैं
 जि.केत्सा  व्यवत्ायियों  के
 क्या-क्या  कापें  होने  चाहिए,
 इमके  बा  रे  में  फोल्डर  तैयार

 करके  शाज्पों  को  सप्जाई  किए
 गए  हैं  ताकि  के  उन्हें  चिकित्सा
 व्यवसाथिकां  में  बांट  दें  ।
 इसी  प्रकार  एक  और  पेम्पलेट
 “मलेरिया  फिर  क्‍यों”  भी
 तैबार  किया  गया  हैं  उसे
 उपायुकक्‍तों  मुख्य  चिकित्सा
 अधिक  र्यीं  शौर  खंड  विकास
 प्रधिकारियों  में  बांठनें  के लिए
 शाज्यों  को  सप्लाई  करदिया
 मया  हैं।  ताकि  उपर्युक्त
 अधिक  श्यो  को  मलेरिया
 सम्बन्धी  मोजूदा  समस्याक्रों
 ओर  प्रध्वावित  कार्यवाही  के
 बारे  में  जानकारी  दिवलाई
 जा  सके  ।

 (viii)  मलेरिया  रोधी  संदेश  का
 प्रचार  करने  के  लिए  डाक

 .  « ौर  तारे  [|  are  fle
 पीस्‍्टर  स्टेशभरी  रिलीज  को
 भई  है  t  8

 (ix)  मलेरिया  की  रोक  भाम  तथा
 इसके  इलाज  के  बारे  में  लोगों
 को  जानकारी  दिलाने  के  लिए
 झाका  शधाणी  और  दूरदर्शन  ने
 भी  कार्य क्रम  शुरू कर  दिए  है।

 TISCO  want,  change
 2748.  SHRI  BALASAHEB  VIKHE

 PATIL:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  his  attention  hag  been
 drawp  to  the  news  item  titled  ‘TISCO
 wants  change  in  priorities  to  aid
 face-tift’  published  in  the  Financial

 Express  (Bombay  Edition)  of  th
 November,  ‘978;

 (०)  whether  he  has  received  any
 plan  for  modernisation  including  ex-
 pansion  of  finished  steel  rolling  capa-
 city  of  the  plant  submitted  by  the
 Tata  Iron  Stee]  Company;  and

 (ey  if  so,  what  decision  hag  Gov-
 ernment  taken  in  the  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND

 MINES  (SHRI  KARIA  MUNDA):  (we)
 Yes,  Sir,

 (b)  Yes,  Sir.  A  proposal  essentially
 for  the  modernisation  of  TISCO  at  a
 capital  cost  of  Rs,  8  crores  has  re-
 cently  been  received;  if  it  is  finally
 implemented  it  may  lead  to  a  margi-
 nal  inerease  in  capadity  of  ingot  steel
 from  2  million  tonnes  ta  2.6  million
 tonne,  a  year  and  saleable  steel  from
 3.5  million  tonnes  to  .735  tonnes  &
 year,

 (c)  The  proposal  is  stili  under  ex@-
 mination,
 Bawxit,  deposits  in  Madhyy,  Prades

 2749.  SHRI  KACHARULAL  HEM-
 RAJ  JAIN:

 SHRI  DALPAT  SINGH
 PARASTE:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  latse
 areas  bearing  Hmestone  and
 have  been  reserved  by  the  Central
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 Government  to  be  exploited  in  the
 Bublic  aector  in  Madhya  Pradesh;

 (b)  whether  there  is  any  scheme
 under  consideration  of  Government
 for  exploiting  these  deposits  in  near
 ¢uture;  and

 (९)  if  not,  why  these  areag  should
 rot  be  released  for  working  in  the
 private  gector?

 THE  MINISTER  OF  STATE  IN
 है:  MINISTRY  OF  STHFL  AND
 MINES  (SHRI  KARLA  MUNDA):  (a)
 and  (b).  Certain  areas  bearing  lime-
 stone  and  bauxite  have  been  reserv-
 ed  “in  different  States,  including
 Madhya  Pradesh,  keeping  in  view  the
 current  and  future  requirements  of
 the  public  sector  steel  and  aluminium
 plants  respectively,  Such  reserva-
 tions  of  areas  are,  however,  review-
 ed  periodically.

 (c)  Does  not  arise.

 C

 2750,  SHRI  HARGOVIND  VERMA:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Minera}
 Exploration  Corporation  Ltd.  hes
 earned  profit  this  year  and  if  so,  the
 amount  thereof;  and

 (b)  whether  the  previous  loss  has
 been  made  good  by  this  and  i¢  not,

 Profit  earned  by  Mineral  Exploration
 orporation  .td.

 the  time  by  which  it  is  likely  to  be
 made  good?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND‘
 MINES  (SHRI  KARIA  MUNDA):
 (a)  and  (b).  According  to  the  ac-
 counts  of  the  Mineral  Exploration
 Corporation  Limited  for  the  year
 1977-78,  the  Company  has  earned  a
 profit  of  Ra,  402.44  lakhs.  Ag  a  re-
 sult  the  past  accumulated  losses  in
 the  accounts  have  been  wiped  out.

 Telephone  Advisory  Committee  fer
 Orissa

 (2751.  SHRI  K.  PRADHANI:  wilt
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  the  Telephone  Advi-
 sory  Committee  for  the  Orissa  Tele-
 communication  Zone  has  been  consti-
 tuted  by  the  Central  Government;  and

 (by  if  so,  when  and  what  is  the
 cumposition  of  the  Committee?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA~
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  Yes,  Sir.

 (b)  The  Committee  was  constitut-
 ed  on  4-7-78.  Details  are  given  in
 the  statement.

 Sentement
 Names  and  addresses  of  the  Members  of  the  Telecom,  Advisory  Committee  for  Orissa

 Date  sf  Interest  Represented  No  of  Names  and  Addresses
 Constitution  represen

 tatives
 to  be

 —.  nominated
 eel  2  _

 4-8-78  ३.  State  inistration  The  ay
 in  the  Govt.  of  Orissa,  Com= Administra

 merce  and  Transport  Department.
 a  State  Legislature  (i)  Sari  Bed

 err
 fort Kendrapara  Distt  C

 (ii)  Shri  Suresh  Kumar  Routra
 MSI.A.  P.  0.  Kusumati,
 Distt,,  Puri
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 3  Members  of  Parliament

 4  Press  न  «

 5  Medical  Profesion  .

 6  Trade  Commerce  and
 Industry

 97  Public  Workers

 2  Proposals  are  under  consideration.
 Shri  Narayan  Rath,

 Staff  Representative  of  ‘Samaj’, Bhubaneswar,
 Dr.  0.  ्,  Acharya Chief  Medical  Officer,

 Capital  Hospital,  Bhubaneswar,
 (i)  Shri  N.  Patnaik,

 nay  «  =  77  ves,
 isco,  8  lara,

 Bhubangwar.
 ™  o-

 (ii}  Shri  G.  N.  Chhota  Rai
 Jaibind  Ice  Factory,
 Chakratirath  Road,  Puri.

 Will  be  nominated  later  on.

 Special  type  of  Telephone  Connection
 and  Operational  System  at  Bombay

 2752.  PROF.  SAMAR  GUHA:  Will
 the  Minister  of  COMMUNICATIONS
 be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  set  up  a  special  type  of  tele-
 phone  connection  and  operational  sys-
 tem  at  Bombay;  and

 (b)  if  so,  facts  thereabout  and  the
 reason  for  not  adopting  the  same  sys-
 tem  for  other  Metropolitan  cities  of
 the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 ONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  (a)  No  Sir.

 (b)  Does  not  arise,

 Imoport  of  Metric  tonnes  of  Refractories
 by  Rourkela  Stee]  Plant

 2753,  SHRI  A.  K.  ROY:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  how  many  metric  tonnes  of
 Refractories  were  imported  for  trials

 in  L.  D.  convertors  at  Rourkela  in
 i974:

 (b)  what  were  the  performances  of
 these  refractories—information  may
 please  be  given  corresponding  to
 names  and  foreign  firms;  and

 (c)  is  the  plant  again  contemplat-
 ing  to  take  trials  using  imported  re-
 fractories  in  L.  0,  convertors.  If  80,
 names  of  the  firms  and  tonnes  to  be
 imported?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 Rourkela  Steel  Plant  had  imported
 556  tonnes  (4  sets)  of  Tar  Impregnat-
 ed/Tar  Bonded  Basie  Bricks  for
 trials  during  1974,

 (b)  The  lining  life  obtained  from
 these  imported  bricks  firm-wise  are
 as  follows:—

 M/s,  Osterreichisch,
 Austria  277.  Biows.

 M/s.  Harbinson  Walker,
 USA  243  Blows.

 M/s,  Veitcher,  Austria  75  Blows
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 The  4th  set.  received  from  M/s.
 DIDIER  WERKE,  West  Germany,  has
 not  been  used.  and  kept  in  reserve
 for  emergency  use,

 (c)  Yes,  Sir.  The  intention  is  to
 go  in  for  zoned  lining  in  LD  conver-
 ters  with  a  view  to  improve  the  lin-
 ing  life  of  convertera  economically.
 For  this,  it  is  proposed  to  import
 about  900  tonnes  of  refractory  bricks
 for  which  the  offers  are  under  exa-
 mination,

 About  309  tonnes  (3  sets)  of  Tar
 Bonded  Tempered  Dolomite  bricks
 for  L.D,  converters  have  also  been
 ordered  on  M/s,  Dolomite  Works,
 West  Germany,  to  conduct  trials  with
 these  bricks.

 Granulated  Slag  Produced  at
 Rourkelg

 2754.  SHRI  A,  K.  ROY:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  how  may  lakh  tonnes  of  Granu-
 lated  slag  is  produced  at  Rourkela  per
 year  and  its  rated  capacity;

 (b)  does  this  product  confirms
 to  Indian  Standard  specification  for
 manufacture  of  cement  and  in  which
 way  it  varies  from  the  product  pro-
 posed  to  be  made  out  of  the  slag  at
 Bokaro;

 (c)  what  use  is  being  made  of  this
 granulated  slag  that  is  produced;  and

 (१)  whether  Government  ig  consi-
 dering  to  put  up  a  cement  plant  us-
 ing  granulated  slag,  if  so,  facts  in
 ‘etails  and  if  not  why  not?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 ‘he  annual  capscity  of  thie  unit  is  6
 a  tonnes,  During  1977-78  Rour-
 ‘ithe  Steel  Plant  produced  .86  lakh

 nnes  of  granulated  slag.

 gi),
 This  slag  conforms  to  Indian

 ndard  specification  ‘1S:485(1967)
 3498  Le_,

 amended  in  January,  1969,  How-
 ever,  the  slag  produced  at  Rourkela
 varies  somewhat  from  that  of  Boka-
 ro  in  much  as  its  Magnesium  Oxide
 (Mgo)  and  Manganese  Oxide  (MnO)
 contents  are  higher.

 (c)  The  granulated  slag  produced
 at  Rourkela  igs  being  used  as  feed
 stock  by  the  cement  manufacturers.

 (d)  Yes,  Sir.  There  is  a  proposal
 to  put  up  a  cement  plant  based  on
 the  granulated  slag  produced  at  Rour-
 kela.  This  plant  will  utilise  3  lakh
 tonnes  of  granulated  slag  for  an  an-
 nual  production  of  7.35  lakh  tonnes  of
 Portland  Blast  Furnace  Slag  (PBFS)
 cement,

 Tender  for  Rolled  Graineg  Oriented
 called  by  Rourkela

 2755.  SHRI  A.  K.  ROY:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  the  names  of  foreign  firmg  who
 submitted  tendey  for  colg  rolled  grain-
 ed  oriented  plant  being  set  up  at
 Rourkela;

 (b)  reasons  for  awarding  the  ten-
 er  to  a  U.S.  firm  despite  their  with-
 drawal  of  the  offer  early  ufter  submit-
 ting  the  proposal;

 (c)  why  did  that  US  firm  withdraw
 its  first  offer  and  the  actiong  taken
 On  that;

 (d)  whether  g  Japanese  firm  was
 also  paid  for  submitting  aq  feasible
 report  for  settmg  up  of  colq  rolled
 gtain  oriented  plant  at  Rourkele,  if
 so,  facts  in  details;  and

 (e)  the  criteria  for  choosing  U.S.
 firm  against  the  Japanese  firm?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 Presumably  the  reference  is  to  the
 agreement  for  commissioning  ARMCO
 for  preparation  of  Master  Plan  for
 CRGO/CRNO  project  at  Rourkela  in
 975  and  Technical  Assistance  Agree-
 ment  signed  with  them  in  1997,  These
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 contracts  were  finalised  on  a  negotiat-
 ed  basis.

 (b)  and  (c).  Do  not  arise
 (6)  No,  Sir.
 (e)  The  ARMCO  proposal  had  the

 following  definite  advantages  over
 that  of  Kawasaki  of  Japan:—

 (i)  Total  capital  cost  estimated  by
 Armco  was  lower,

 (ii)  Operational  cost
 was  lower,

 estimate

 (iii)  Total  know-how  fee  charge-
 able  was  lower.

 (iv)  The  cumulative  payment  for
 know-how  and  royalty  over  the  p«-
 riod  of  agreement  was  estimated  to
 be  lower  by  Rs.  4.25  crores  in  the
 ease  of  Armco.

 Ineffective  STD  Service  between
 Dethi  and  Sonepat

 2756.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  S.T.D.  service  between  Sonepat
 and  Delhi  ig  almost  ineffective  caus-
 fng  great  hardship  for  the  consumers:
 and

 (b)  if  so,  the  steps  Government
 propose  to  take  to  tone  up  the  work-
 ing  of  S.T.D.  Service?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUK'HDEO  SAI):  (a)  and  (b).  No
 Sir,  The  STD  service  between  Sone-
 pat  and  Delhi  is  by  and  large  satis-
 factory.  However,  there  is  a  prob-
 lem  in  getting  certain  outlying  ex-
 changeg  of  Delhi  during  the  busy
 hours.  At  present  a  large  number  of
 stations  are  working  on  STD  with
 Delhi  and  the  STD  network  is  over-
 loaded.  Steps  are  being  taken  to  in-
 stal  additional  quantity  of  equipment
 to  reduce  the  overload.  Improve-
 ment  ‘fs  expected  in  about  6  months:
 time.
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 2757.  SHRI  R.  L,  P,  VERMA:  Will

 the  Minister  of  HEALTH  AND  FA-
 MILY  WELFARE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  tne
 Central  Government  Health  Scheme
 had  been  started  in  Jaipur  and  Pune
 and  that  no  Homoeopathic  Doctor  has
 so  far  been  posted  to  any  of  these
 two  places;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  and
 (b),  Yes,  Sir,  The  necessary  requisi-
 tion  for  filling  up  the  posts  has  been
 sent  to  the  U.P  S.C.  It  is  hoped
 that  the  posts  will  be  filled  up  shor:-
 Iv.

 डाक  जझौर  तार  महानिदेशालय  द्वारा
 [उम्सीदवारों  को  प्रशिक्षण  दिया  जाना

 2758.  शी  रीतलाल  प्रसाद  वर्मा  :
 क्या  संचार  मी  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  वर्ष  976%  अरब  तक  भारतीय
 डाक  और  तार  महानिदेशालय  तथा  संचार
 विभाग  द्वारा  उर्म्म,.दवारं  के  कितने  बैच
 प्रशिक्षित  किये  गये  ;  और

 (व)  क्या  इन  बैचों  में  प्रथम  श्रेणी  में

 पास  होने  वाले  उम्मीदवार  नियुक्त  किये  गये

 हैं  भ्रौर  यदि  हां,  तो  वर्ष  i976  से  978

 तक  की  श्रव्ति  के  दौरान  तत्सम्बन्धी  प्र्
 ब्यौरा  बया है. .?

 संचार  मंत्रालय  ें  राज्य:  मंत्री  (भी

 मरहरि  प्रसाद  सुचदेव  साथ)
 वर्ष  976  से  डाक  शाखा  के  उम्मीववार।  *

 94  बैच  प्रशिक्षित किसे  -सये  थे  ।  दूर  संचार

 शाल्ता  के  प्रशिक्षित  उम्मीदवारों  के  बैचों  को

 कुल  मसंब्या  इस  समय  उपलब्ध  गहीं  है  भोर
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 ca  एकत्र  किया  जा  रहा  है  1  तथापि,

 दुरतंचार .  प्रशिक्षण  .  केन्द्रों  द्वारा!  976  से.
 विभिंस  काइरों  में  प्रशिक्षित  उम्म।दवारों  की

 कुल  संबंधा  वर्ष  i976-77  में  00  शौर
 1977-78  में  i:039  थी  ।

 (@)  डाक  शाखा  में  सिफे  उन  उम्मीद-
 वारों  को  बंचों  में  प्रशिक्षण  क ेलिए.  भेजा  जाता
 है.  भर्ती  के  लिए  जिनका  चयन  मियमित  रिक्त
 स्थानों  के  लिए  किया  जाता  है  1  चूंकि  उनके
 संतोषजनक  प्रशिक्षण  के  बाद  उन्हें  निमुक्त
 कर  दिया  जाता  है,  इसलिए,  किसी  उम्मीदवार
 के  प्रथम  श्रेणी  में  पास  होने  पर  उस  तरजीहू  देने
 का  प्रश्न  ही  महीं  उठता. 1.

 दूलसंचार  शाखा  में  प्रशिक्षण  केन्द्र  में
 प्रारम्भिक  प्रशिक्षण  के  पूरा  होने  के  बाद,
 उम्मीदवारों  के  पास  ही  जाने  पर  उनके  बैचों
 के  काडर  के  अनुसार  गणवत्ता  के झाधार  पर
 सिफ  एक  वरिष्ठता  सूची  तैयार  की  जाती  है  t
 प्रथम,  द्वितीय  डिवीजन  के  प्राध।र  पर  कोई
 वर्गीकरण  नहीं  किया  जाता  ।  इसके  अनुसार
 किमी  उम्मीदवार  के  प्रयम  श्रेणी  में  पास  होने
 का  कोई  प्रश्न  नहीं  उठता  ।  उपलब्ध  रिक्त
 स्थानों  को  भरने  के  लिए,  नियुक्तियां  वरिष्ठता
 मूवी  के  अनुसार  गुणवत्ता  के  प्राधार  पर  की
 जाती  है  a,

 प्रोचोगिक  प्रशिक्षण  संस्थान,  ष्ा  से  दाखिल
 प्रशिक्षणार्थी

 2759.  श्री  महोलाल  :  कपा

 ग्
 तथा  श्रम  मंत्री  यह  बताने  की  कृपा  करेंगे

 (क)  इस  वर्ष  के  दौरान  पुसा  कैम्पस  में
 स्थत  प्रौद्योगिक  प्रशिक्षण.  संस्थ।न  में  दाखिल,  ,

 पा  की  सख्या. विषय/ट्रेडबार,  :  प्रशिक्षणावि
 कतनी  है

 (ख)  प्रंवृशृर्तित  “जातियाँ  ओर  झनु-
 सुचित  जनजातियों  से  सम्बन्धित  ट्रेडवार
 प्रशिक्षणाथियों  की  संख्या  .कितनी  है  जिन्होंने
 दाखिले  के  लिए  भ्रावेदन  पत्र  दिए  थे  शोर
 उन  में  से  कितने  प्रशिक्षणार्थी  दाखिल  किये
 गये  थे  भौर  क्‍या  उनके  मामले  में  दाखिले
 के  लिए  कोई  रियायतें  वी  मई  थीं;  यदि  हूं.
 तो  तत्संबधी  ब्यौर।  क्‍या  है  ;

 (ग)  क्‍या  शप्रनुसूचित  जातियों  शर
 भनुसूचित  जनजातियों  से  सम्बन्धित  कुछ
 प्रशिक्षणाथियों  को  उन  दरेस”  में  दाखिला
 नहीं  दिया  मया  था  जिनके  लिए  उन्होंने
 आवेदन  पत्र  भेजा  था  ;  धौर

 (घ)  यदि  हां,  तो  ऐसे  प्रशिक्षणायियों
 की  संख्या  कितनी  है.  भौर  इन  अनियमितता रो
 के  कारण  क्या  हैं  भौर  इस  सम्बन्ध  में  क्या
 कार्यवाही  की  मई  हैं  या  करने  का  विचार
 है?

 संसदीय  कार्य  तथा  भ्रभ  .मंत्री  (भी
 रबीसा  बर्मा). ः.  क)  जौर  (ख)«  दिल्ल
 प्रशासन  से  एकल  की  गई  प्रपेक्षित  सुचना
 विवरण  पू भोर  I  में  दी  गई  है,  जो  सभा
 पटल  पर  परखा  गया  हैं  ्िम्यालय  में  रखा
 गया  देखिये  संख्या  एल  A 3004/78  )

 (प्र)  निर्धारित  प्रक्रिया  के  प्रतुसार
 भावेदन  पत्र  भेजने  वाले  भर  मेरिट  सूची  में
 आते  वाले  ध्नुसू चित  जाति  भनुसूचित.  जनजाति

 के  उम्मीदवारों को  संस्थान  में  तत्रूम्बन्धी  व्यव-
 सामों  के  लिए  भ्रारक्षित  स्थानों  के  उपलब्ध
 होने  पर,  मेरिट  सूची  में  झाएं  उनके  स्थान
 के  झतुंसा  र,  स्थान  दिए  गए  |  ऐसे  उम्मीदवारों
 को  प्रवेश  मना  करने  का  प्रश्न  नहीं  उठता

 hoe

 (t)  ger  नहीं  उठता  ।
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 ईरान  से  भारतीय

 2760.  औ  गंगा  भक्त  सिहु  1  वा
 बिदेश  मंत्रों  यहुबताने  की  छुपा  करेंगे  कि:

 (क)  क्या  सरकार  की  इस  बात  का
 पता  "है  कि  सभी  देश  तेहरान  में  रहने  वाले
 अपने  ते  ह, २18  को  तेहरान  छोड़मे  की  सलाह
 दे  रहें  हूँ दोर  याद  हूं,  तो  क्या  सरकार  ने

 जद  रहूने  बालें  भारतीयों  को  कोई  सलाह  दी
 है;

 (ख)  तेहरान  में  कितने  भारतीय
 रहते  हैं  कया  वहां  किसी  भारतीय  की  जाने
 ज तान  क  द्वाति  का  समाचार  भिला  हैं  झोर
 उपक  सुरक्षा  के  लिए  सरकार  क्या  कार्य-
 वाही  कर  रही  है  ;  भौर

 (4)  क्या  सरकार  ने  तेहरान  में  रहने
 वाले  भारतीय  लॉगों  की  सुरक्षा  के  लिए
 ईटान  सरकार  से  बातनींत  की  है  ?

 विदेश  संजालय  में  राज्य  मंत्री  दु्बी
 समरेसा  कुष्डू  )  :  (क)  सरकार  के  पास
 उपलब्ध  यूचता  के  अनुसार  तेहरोन  में  रहने
 आले/विदेशों  नागरिकों  का  उनकी  प्रपनी-पपनी
 न  कार  का  आर  से  तेहरान  छोड़ने  की  कोई
 सह  नही  दो  गई  है  ओर  भारत  सरकार  की

 पर  से  भा  वहां  रहते  वाले  भआारतीबों  को
 ऐसी  कोई  सलाह  नहीं  दी  मई  है

 (a)  पर:  (॥).  तेहतन  में  रहने  वाले
 मारतीय  राष्ट्रिकों  की  कुल  संदया  लगभग
 5000  है।।  सितम्बर,  i978  में  यागी

 इवी  जई  एक  भारतीय  राष्ट्रिक  मारी  गया  था
 ब्ीकि  चह  कर्फ्यू  के  दौरान  बाहुर  सड़क  पर
 था  और  नवम्बर,  978  में  एक  च््म्थ  भारतीय
 राष्ट्रिक  की  सम्पत्ति  को  हानि  पहुंची  थी  कैकिग
 इसकी  वजह  यहू  थी  कि  कि  उक्त  संम्पेत्ति
 के  पड़ोप  की  एक  दुकान  पर  हमला  किया
 जया  था  जिसके  का  रण  इसे  भी  क्षति  पहुंची  ।
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 ईरत  स्थित  हमारे  राजदुताबास  के

 पभनूसा र इरा  म  की  सरकार तेह  थम  में  रहने  बसे
 सभी  लोगों  की  सुरक्षा  सुलिश्चित  करने  की  हर
 मुमकिन  कोशिश  कर  रही  है  जिसमें  भारतीय
 राष्ट्रिक  भी  श मिल  हैं।  हमारे  राजदूत
 ने  भारतीय  समदाय  के  सदस्यों  को  यह  पराभर्श
 भी  दिया  है  कि  बह  मढ़बड़ी  वाले  क्षेत्रं।  के

 दूर  रहें  शौर  सेनिक  कानून  के  सभी  विनियमों
 का  पालन  करें ।  उन्होंने  विशेष  रूप  से
 भारतीय  राष्ट्रिकों  को  सुरक्षा  जोर  कल्याण
 के शकम  पर  इरानी  प्राधिकारियों  से  भेंट  भी
 की  है।

 इत्तर  प्रदेश  में  डाकधर

 276i.  भी  गंगा  क  सिह  ?  क्‍या
 संचार  मंत्री  यह  बताने  को  कृपा  करेंगे
 किः

 (क)  क्या  उन्हें  पता  &  कि  देश  में

 हजारों  गांव  ऐसे  हैं  जहां  अब  तक  डाक

 सुविधाय  उपलब्ध  नहीं  है  जिरुके  परिण।|मरदरूप
 वहां  रहने  वाले  व्यक्तियों  को  भारी  कठिनाइयां
 होती  हैं  ;

 (@)  यदि  हां,  तो  3:  मां  1978,
 को  उत्तर  प्रदेश  के  सभी  जिलों  के  पिछड़े  क्षेत्रों,
 झादियासी  क्षेत्रों  शौर  पर॑र्तय  क्षेत्र!  में  भ्लग-
 झलम  कितने  डाकभर  काय  कर  रहे  हैं  प्रोर
 बप  i978-79%  दौरान  जिलाबार  बितने
 अतिरिक्त  बकभर  खोसने  का  अरताव  है;
 शर

 (ग)  क्‍या  सरकार  में  डाकधर  खोल
 के  लिए  अनसंक्या  सीगा  मिंधारित  की  है
 प्रौर  यदि  हां,  तो  डॉकचर  खोलने  के  लिए

 न्य  शर्ते  क्या  हैँ  ?

 संचार  मंत्रालय  में  crve  मंत्री  (#

 का

 |.) ह  ॥...  साथ)  ¢  (क
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 (a)  यह  सुचना  एकक्ष  की  जा  रही  है
 और  इसे  यथा  समय  सभा-पटल  पर  ह. ह  दिया
 जायेग  |

 (ग)  डाकधघर  खालने  के  लिए  निर्धारित
 मानदंहों  की  एक  प्रति  संलग्न  है  ।

 विवरण

 देहाती  इलाकों  में  cree  खोसने  के  लिये
 सामदण्ह

 ग्रामीण  इलाकों  में  खोले  जाने  वाले
 डाकधरों  को  झब  दो  मुख्य  वर्गों  में  वर्गीकृत
 किया  ग्य  है,

 ()  सामान्य  बिमीण  इसलकों  में
 डाकधर;  शौर

 (2)  पहाड़ी,  भर  दिवासी  या  पिछड़े
 इलाकों  में  डाकधर  |

 (a)  सामान्य  प्रामीण  इलाकों  में  ढाक-
 घर

 (i)  निम्नलिखित  शर्तों  के  भ्रधीन  ग्राम
 पंचायत  वाले  गांवों  में  डाकपषर  हलि  जा  रुकते
 हैं।

 (क)  प्रस्तवित  बाकधर  से  3
 किलोमीटर  के  घेरे  में  कोई  दुसरा  डाकघर
 न  ही;  श्रौर

 (ख)  प्रस्तावित  डाकधर  से  उरुकी
 प्रनुभानित  लागत  की  कम  से  कर्म  25
 प्रतिशश  की  प्राय  होने  कौ  सम्भावना
 हो।

 (ii)  समिम्मलिखित  शर्तों  के  प्रधीन
 गैर-प्राभ  पंचायत  ऑल  थाँवों  में  ड!कंधर  जोले
 जा  सकते  है  ee

 (क)  उस  बर्ष की की  प्रोभादी  2000
 या  उससे  प्रध्िक  होगी  बाहिपे;

 (ख)  प्रस्तावित  डाकभर  से  3  किलो
 मीटर  के  घेरे  में  कोई  दूसरा  डाकघर  न
 हो;  शौर

 (भ)  प्रस्तावित  डाकधर  से  उसकी
 अनुमानित  लागत  की  कम  से  कम  25
 प्रतिशत  तक  की  झाय  होने  की  आशा
 हो।

 (2)  पहाड़ी  आदिवासी  झर  पिछडे
 इलाकों  में  डाकधर

 (!)  निम्नलिखित  शर्तों  के  पभ्रधीन
 ग्राम  पंचायत  वाले  मांवों  में  डा  कधर  खोले  जा
 सकते  हैं  —

 (i)  प्रस्तावित  डाकघर  से  3
 किलोमीटर  -के  घेरे  में  कोई  दूसरा
 डाकघर  न  हो;  जौर

 (@)  प्रस्तावित  डाकधर  से  उरुकी
 अनुमाित  लामत  की  कस  से  कम  0
 प्रतिशत  तक  की  भाय  द्वीने  की  झाशा
 ही।

 (ii)  निम्नलिखित  शर्तों  के  प्रधीन
 गैरप्राम-पंचायत  वाले  गांवों  में  ड|कघर  बले
 जा  सकते  है:

 (क)  उस  मांव  की  प्राबादी  2000
 या  इससे  पग्रध्तिक  होनी  चाहिये  ।

 (ख)  प्रस्तावित  डाकधर  से  3
 किलोमीटर  के  थे  रे  में  कोई  दूसरा  डाकध  र

 तही  होना  चाहिये;  ौर

 (4)  प्रस्तावित  डाकघर  से  उसकी

 प्रनुभमानित  लागत  की  कम  से  कम  0
 प्रतिशत  तक  की  भ्राय  होने  की  प्राशा
 हों।

 ‘3  water  के  बा  वजूद  भी  पोस्टमास्टर
 जनरलों  को  उक्त  भागदष्डों  में  स ेकिसी  में  सी
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 ge  वर्ष  डाकधर  खोलसे  के  0  प्रतिशत

 मामलों  में  छूट  देने  का  अधिकार  (श्रांतरिक थक
 वित्त  सलाहकार  के  परामर्श  स)  एतद्द्व/रा
 दिया  जाता  हैं

 4.  मोजूदा  फार्मूला  के  प्रनुसार  कभ  से

 कम  गारंटा/रा  जस्व  धाय  की  मणना  की  जाती

 रहेंगी  |

 5.  ये  नये  मानदण्ड  इनके  जारी  होने  की

 तारीख  से  लागू  होंगे  -

 अरबी  भाषा  के  बुभाषियों  की

 कमी

 2762.  डा०  रामजी  सिह:  गया  विदेश

 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  पश्चिम  एशिया  के  देशों  में  राज-

 'नयिक  तथा  व्यवसाथिक  कार्यों  के  लिए
 प्राय:  किस  भाषा  का  प्रयोग  किया  जाता

 है;

 (@)  क्या  हमारे  देश  में  क्षाड़ी  के  देशों

 के  लिए  श्रबी  भाषा  के  दुभाषियों  की  बहुत
 कमी  है शौर  इस  कारण  हम  वाणिज्यिक  ठेके

 नहीं  कर  सके  ;

 (ग)  कया  प्ररबी  जानने  वाले  कर्मचारियों
 की  प्रपेक्षा  प्रंग्रेजी  जानने  वाले  कर्मचारियों

 की  तियुक्ति  करने  से  हमारे  देश  के  हित  की

 हामि  महीं  होती  ;  भौर
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 (a)  राजनयिक  क्षेत्र  में  कब  तक  भौर

 किस  सीमा  तक  सरकार  पंग्रे  जी  भाषा  के  बिना

 कार्य  कर  पाथगी  ?

 विदेश  मंत्रालय  में  राज्य  मंत्री  (भरी
 समरेसा  कुर्द)  :  (क)  झरवी  |

 (ख)  जी  नहीं  ।  पश्चिम  एशियाई
 देशों  में  स्थित  अपने  मिशनों  में  पर्याप्त  संख्या

 में  अरवी  दुभाषि4  पोर  प्ररवी  जानने  वाले

 झधिकारी  तैनात  हैं।  इस  प्रकार  के  दुभाषियों
 प्रौर  प्रधिकारियों  की  सूची  सदन  को  मेज  पर

 रख  दी  गई  है।  जिन  मिशनो  में  दुभाषिये  नहीं

 हैं  उनमें  भी  दभाषिय  नियकक्‍त  करने  के  प्रयत्न

 किये  जा  रहे  है  t

 (ग)  मंत्रालय  यह  सुनिश्चित  करने  का-

 प्रयत्न  कर  रहा  है  कि  पश्चिम  एशिया  में

 ग्रबी  जानने  वाले  ग्रधिकारी  क्षयवा  प्रमले  की

 संगपा  सल्तोषजनक  हो  ।  हमारी  यह  भी

 नीति  है  कि  श्रपने  राजदूताबासों  के  सभी

 भारत-प्रास्थानी  सदस्यों  को  स्थानीय  भाषा

 सीखने  के  लिए  प्रोत्याहित  किया  जाये  ।

 (घ)  फ्रेंच,  स्पेनिश,  भ्रबी  प्रादि  की

 तरह  प्रंग्रेजी  भी  एक  भन्तर्राष्ट्रीय  भाषा  है,

 ब्ौर  इसीलिगे  द्राजनयिक  कार्यों  में  इसका

 व्यापक  रूप  से  प्रयोग  होता  है।  भ्रत्य  भाषात्रों

 के  ,्रन्तर्राष्ट्रीय  स्वरूप  .के  विकास  पर

 यह  निर्भर  करेंगा  वक़िः  उपपुंब्तः  भन्तर्र॒ष्ट्रीस

 भाषाप्रों  का  राजनयिक  कार्यों  में  हो  रहे  प्रमोग

 को  किस  सीसा  तचा  किस  सम  तक  का

 किया  जा  सकता है।
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 विवरण  (भखतन  सूंचना  के  अनुसार)

 मिशन  का  नाम

 6.  जेहा  !
 7.  दोहा

 ४.  डेमास्पस
 9.  अबधाबी

 0.  दुबई
 1.  साप्रा
 I2.  अदन
 1.  बगदाद  I

 स्वेच्छिक  संगठनों  को  सहायता

 2763.  भी  हुकम  चन्‍द  कछवाथ  :
 क्या  स्वास्थथ  र  परिवार  कल्याण  मंत्री
 स्वेच्छिक  संगठनों  को  सहाग्रता  भ्रनुवान  के
 बारे  में  20  अप्रैल,  979%  तारांकित  प्रश्न
 सं०  gol  के  उत्तर  के  सम्बन्ध  में  यह  बताने
 की  ््पा  करेंगे  कि  :

 (क)  क्‍या  वर्ष  i977-78  के  दौरान 4
 स्वं  च्छिक  संगठनों  को  52,  50,969,  0080
 की  सहायता  अनुदान  दिया  गया  था  ;  भौर

 (ख)  यदि  हां,  तो  किन  किन  दरों  पर
 इस  राशि  को  ६ उ  किया  जाएगा  झौर  प्रत्येक
 मद  पर  कितती  धनराशि  खर्च  की  जाएगी

 भारत-प्रस्थानी  दुभाषिए  स्थानीय  रूप  से  भर्ती  अन्य  ग्रधिकारी
 दुभाषिए

 ग्रववादक

 शर  किन  स्थानों  पर  यह  राशि  खर्च  की
 जाएगी  श्रौीर  इससे  किस  प्रकार  का  लाभ
 ौर  सहायता  प्राप्त  होने  की  संभावना  है  ?

 स्वास्थ्य  और  परथिर  कल्याण  संत्ालय  में
 राज्य  संत्री  पची  जगदस्थों  प्रसाद  यादव)  :

 (क)  जीहां

 (ख)  प्रनुदान  पाने  वाले  संगठनों  में
 स्त्रैजछिक  ताम  तथा  वे  कहां  कहां  स्थित  हैं  सौर
 उन  में  से  प्रत्येक  को  कितनी  कितनी  रकम
 स्वीकृत  की  गई  तथा  उन्हें  थे  श्रमुदान  किस
 किस  प्रयोजन  के  लिए  दिए  गए  इनका  ब्यौरा
 संलग्न  श्ाठ  विवरणों  में  दिया  गया  है,  जो  सभा
 पटल  पर  रखा  गया  है।  [भ्स्थालय  में  रखा
 गयर  देखिए  संख्या  एल०टी०-3005/78]
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 पाकिस्तान  को  ध्मरोीकी  शस्जों  को  सप्लाई

 2764.  भी  केशवराब  धोंडगे  :  क्‍या
 विदेश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  पाकिस्तान  को  शस्त्रों  की
 सप्लाई  के  बारे  में  भारत  सरकार  ने  भ्रमरीकी
 सरकार  को  प्रपनो  प्रतिक्रिया  से  अवगत  करा
 दिया  है  ;  झौर

 (ख)  यदि  हां,  तो  इस  बारे  में  अमरीकी
 सरकार  की  क्या  प्रतिक्रिया  है  ?

 विदेश  मंत्रालय  में  राज्य  मंत्री  भी
 समरेना  कुष्डू]:  (क)  और  (ख)  हथियारों
 की  बिक्री  की  खतरे  की  और  हमने  अक्मर  पहले
 भी  श्र  हाल  में  भी  संयुक्त  राज्य  भ्रमरीका
 की  सरकार  का  ध्यान  प्राकषित  किया  है  भौर
 इस  पर  अपनी  चिन्ता  प्रकट  की  है  तथा  उन्हें
 यह  बताया  है  कि  इसकी  वजह  से  भारत  और
 पाकिस्तान  के  सम्बन्धों  में  सामान्यीकरण
 को  धक्का  लग  सकता  है  भौर  इस  के  साथ  ही
 साथ  इसउपमहाद्वीप  के  देशों  क ेबीच  पारस्परिक
 विश्वास  की  भावना  शरीर  लाभप्रद  सम्बन्ध
 विकसित  करने  की  दिशा  में  हमारे  प्रयत्नों
 को  प्राधात  पहुंच  सकता  है  1

 Demands  of  Junior  Engineers  of
 Bombay

 2765.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  COM-
 MUNICATIONS  be  pleased  to  state:

 (a)  whether  Junior  Engineers  of
 Bombay  Telephones  have  presented  a
 memorandum  to  Government  for
 redressal  of  their  grievances;  ang

 (b)  if  so,  what  are  their  demands
 and  what  action  have  Government
 taken  to  solve  the  problem?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
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 SUKMHDEO  SAI);  (a)  and  (b).  In-
 formation  is  being  collected  and  will
 be  laid  down  on  the  table  of  the
 House,

 Leprosy

 2766,  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  (HEALTH
 AND  FAMILY  WELFARE  be  pleas-
 ed  to  state:

 (a)  whether  the  current  trend  in
 leprosy  shows  increasing  number  of
 cases  throughout  the  country;

 (b)  what  js  the  total  number  of  (i)
 leprosy  patients  in  the  country  (ii)
 new  leprosy  cases  detected  during  the
 year  3977  and  i978  (September  end);

 (c)  whether  Government  hag
 evolved  a  composite  scheme  to  involve
 socia]  and  charitable  organisations  to
 participate  in  the  Government  scheme
 in  leprosy  control  and  treatment;  anc

 (d)  whether  it  is  a  fact  that  an  indi-
 genous  Indian  here  called  MANDAKA-
 PARNA  has  proved  effective  for  the
 treatment  of  leprosy?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  No.
 but  due  to  gradual  increase  in  the
 surveilance  activities  under  the  Lep-
 rosy  Control  Programme,  more  !cP-
 rosy  cases  are  being  detected.

 (b)  (i)  The  estimated  number
 : leprosy  patients  in  the  country  is  3.

 million
 (it)  The  number  of  new  cases  067 tected  during  1977-78  and  1978-79  !

 as  follows:—
 1977-78  4,18,705

 1970-19  128,785,
 (upto  September,  799)

 (९)  Yes,

 (d)  Yes,  two  doctors  of  Calcul School  of  Tropical
 Medicine  He  APAR ducted  trials  with

 NA”  for  the  treatment  of  Leprosy:
 COS  Be
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 From  the  initial  observations  it  ap-
 pears  that  with  this  drug  there  is
 both  clinical  and  bacteriological  im-
 provement  comparable  with  or  better
 than  that  of  DDS.  Before  the  drug
 can  be  used  for  treatment  of  Leprosy
 cases,  further  trials  are  necessary  for
 confirmation  and  standardisation  of
 the  dose.  Studies  on  the  toxicity  of
 the  drug,  its  active  ingredients,  ana-
 lysis  etc.  are  also  in  progress.

 National  Council  of  Indian  Federation
 of  Working  Journalists

 2767.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  Whether  the  attention  of  Gov-
 ernment  have  been  drawn  to  the
 meeting  of  the  National  Council  of  the
 Indian  Federation  of  Working  Jour-
 nalists  held  on  ist  October,  1978;

 tb)  what  resolutions  have  been
 passed  in  that  conference  and  what
 is  the  action  or  reaction  of  Govern-
 ment  on  each  of  them;

 (९)  whether  they  have  made  a
 charge  that  the  Wage  Boards  for
 journalists  and  non-journalists  have
 been  sabotaged  by  proprietors  of  the
 TENS  (Indian  &  Eastern  Newspapers
 Society)  and  the  ILNA  (Indian  Lan-
 Buages  Newspaper  Aseociation);

 (d)  what  demands  have  been
 made  regarding  their  treatment  by
 the  State  Government  of  Jammy  &
 Kashmir  and  the  Bihar;  and

 (e)  whether  ‘Government  have
 held  talks  with  IFWJ  for  the  various
 matters  and  difficulties  they  are
 facing?  on,

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  (a)  to
 (०).  ‘The  repolution  regarding  Wage

 Boards
 Sat

 Working  Journalists  and
 Non-journalist  Newspaper  Employees

 adopted  at  the  meeting  of  the  Natio-
 nal  Council  of  Indian  Federation  of
 Working  Journalists  held  on  the  29th
 and  the  30th  September,  978  has
 been  received  by  the  \Government.
 This  speaks,  amongst  other  things,  of
 the  deadlock  in  the  working  of  the
 Wage  Boards  and  attitude  of  the  em-
 ployers’  organisation  to  the  problem
 of  wage  revision  for  the  newspaper
 employees,  Government  are  making
 al!  efforts  to  end  the  present  stale-
 mate  in  the  working  of  the  Wage
 Boards  for  Working  Journalists  and
 for  Non-journalist  Newspaper  Em-
 ployees,

 (d)  The  resolution  received  by  the
 Government  docs  not  refer  to  any
 particular  State  Government.

 (e)  Yes,  Sir.

 Demands  of  Insurance  Medical
 Practitioners’  Associations

 2768,  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 be  pleased  to  state:

 (a)  whether  there  is  growing  con.
 frontations  of  the  Insurance  Medical
 Practitioners’  Associations  under  the
 E.S.I.  Corporation  since  the  last  8
 months;

 (b)  the  demands  presented  by  the
 Insurance  Medical  Practitioners’  Asso-
 ciations;  and

 (c)  what  steps  Government  propose
 to  take  to  desolve  the  confrontations
 and  redress  the  grievances  of  the
 Medical  Practitioners  serving  under
 ESIS.?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (DR.
 RAM  KIRPAL  SINHA):  (a)  and  (b).
 The  Insurance  Medical  Practioners  of
 ‘Maharashtra  have  been  agitating  to
 press  their  demands  which  include
 upward  revision  .of  capitation  fees,
 the  payment  of  the  same  on  monthly
 basis  instead  of  quarterly  etc.
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 ६९)  The  ESI  Corporation  at  its  last
 meeting  held  on  25-]-i978  decided
 that  a  sub-committee  of  the  Corpo-
 ration,  which  is  to  study  in  depth  the
 performance  of  IMPs  in  panel  areas.
 may  also  look  into  the  various  de-
 mands  of  I.M.Ps.  and  report  to  the
 Corporation.

 सजदूरों  पर  लाठी  चार्ज  और  गोली
 चलाना

 2769.  शो  राम  लाल  राही  :  क्या
 संसदीय  कार्य  तथा  श्रम  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्या  उसको  पता  है  कि  वर्ष
 1977-78  तथा  L9TR=FO  क्  दौरान

 श्रमिक  संगठनों  तथा  श्रमिकों  पट  कई  अवसरों
 पर  लाठी  चार्ज  किया  गया,  आंसु  गैस  छोड़ी
 गई  तथा  गोली  चलाई  गई  शौर  उनमें  बड़े
 पैमाने  पर  अमन्तोध  व्याप्त  है  ;  और

 (ख)  यदि  हां,  तो  यह  सुनिश्चित  करने
 के  लिए  सरकार  नें  क्‍या  कार्यवराह़ी  की  है
 ग्रथवा  करने  का  विचार  है  कि  अविध्य  में
 ऐसी  घटनायें  पुनः  न  हो  ?

 संसदोय  कार्य  तथा  श्रम  मंत्रों  (श्री
 वोखा  वर्मा):  (क)  आर  (ख).  यह  समामला
 वस्तुत:  राज्स  के  श्षतब्रात्षिकार  में  श्राता  है

 Activities  of  Mahatma  Gandh'
 Leprosy  Foundation

 2770  SHRI  SANTOSHRAO  GODE:
 Wil]  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  is  Government  aware  of  the
 activities  of  Mahatma  Gandhi  Leprosy
 Foundation  at  Wardha  in  Maharash-
 tra;

 (9)  is  it  a  fact  that  the  Research
 Wing  of  this  Institute  ig  handicapped
 due  to  piucity  of  funds;  and
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 (c)  whether  the  Government  ot
 India  propose  to  issue  additiona!
 grants  to  the  above  Institute?

 ‘THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV);  (a)  Yes.

 (b)  Government  have  no  informa-
 tion.  The  Institute  has  not  applied
 for  any  assistance  from  the  Central
 Government  for  undertaking  research,

 (९)  Does  not  arise.

 Scheduled  Caste  and  Scheduled  Tribe
 Employees  in  Class  ITI  &  ॥्र  Posts  of

 various  Divisions  of  U.P.

 277l.  SHRI  9.  AMAT:  Will  the
 Minister  of  COMMUNICATIONS  ४९
 pleased  to  state:

 (a)  total  number  of  Class  III/IV
 sanctioned  posts  in  various  divisions
 of  Posts,  RMS  and  Telephones  of  UP
 Circle  as  on  1-4-78;

 (b)  total  number  of  employees
 belonging  to  Scheduled  Tribes,  Sche-
 duled  Castes  and  other  communities:

 (c)  when  Government  inteng  to
 fill-up  the  present  reserved  vacancies
 of  Scheduled  Tribes  and  also  back-
 log;  and

 (d)  whether  Government  _  will
 consider  to  fill-up  these  posts  by
 giving  wide  publicity  in  tMe  national
 news-Papers,  employment  exchanges
 of  Tribal  Concentration,  and  with  the
 hely  of  Memberg  of  Parliament
 belonging  to  Scheduled  Tribes  and
 voluntary  organisations  working  fF
 Scheduled  Tribes?

 THE  MINISTER  OF  STATE  IN
 ae MINISTRY  OF  COMMUNICATION (SHRI  NARHARI  PRASAD  SUKH-

 DEO  SAI);  (a)  Total  number  of
 ployees  in  various  divisions  of  ae
 RMS  and’  Telephones in  U.P.  Circle?
 as  on  1-4-78  ts  387I6.  and  B05,in  7४
 pect  of  Class  TIT  ‘aiid:  ‘Cees’ TV:
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 (b)  Information  in  this  connection
 is  being  collected  and  will  be  placed
 On  the  Table  of  the  House,

 (०)  Action  igs  taken  by  the  locai
 divisional  heads  for  filling  the  quuiu
 of  reserved  vacancies  for  Scheduled
 Tribes  and  aiso  back  log  in  accor-
 dance  with  the  instructions  on  the
 subject.

 (d,  The  Department  is  already  tak-
 ing  steps  to  fill  up  these  vacant  posts
 by  giving  wide  publicity  by  jlotifica-
 hun  in  newspapers  through  Directo-
 rate  of  Audio-Visual  Publicity,  res-
 pective  Employment  Exchanges  and
 Editor  Employment  Copies  of  adver-
 tis:ments  are  also  endorsed  to  MPs.
 und  MLAs,  of  reserved  constituencies
 in  U.P.  and  to  all  Scheduled  Castes
 and  Scheduled  Tribes  Associations,
 Commissioner  of  Scheduleg  Caste  and
 Scheduled  Tribes,  New  Delhi,  the  Dir-
 cclor,  Harijan  Samaj  Kalyan,  Uttar
 Pradesh,  Lucknow  and  the  Director
 All  India  Radio,  Lucknow  with  the
 lequest  that  the  information  regard-
 ing  reserved  quota  of  Scheduled
 Castes,  Scheduled  Tribes  vacancies May  be  included  in  the  All  India Radio  News  programmes.

 Rural  Health  Scheme

 2772.  PROP.  7,  G.  MAVALANKAR: Will  the  Minister  of  HEALTH  AND
 ee

 WELFARE  be  pleased  to
 state:

 (a)  whether  the  Rural  Health Scheme  is.  in  operation  throughout  the
 country;

 (b)  if  so,  broad  details  thereof;
 (०)  whether  the  personnel  employed

 and/or  engaged  in  the  said  scheme  are Well.  qualified  and  competent,  and  if So,  facts  thereto;

 .
 (d)  whether  the  All  India  Medical

 ouncil  has  reacted  to  the  said  scheme
 unfavourable,  and  if  so,  on  what
 Krounds;  and  oe

 (e)
 Government's  response  thereto?

 JHE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FA-
 MILY  WELFARE  (SHRI  JAGDAMB]
 !RASAD  YADAV);  (a)  and  (b).  Yes,
 ite  Rural  Health  Scheme,  which  is
 known  as  Community  Health  Workers
 Scheme,  is  in  operation  in  the  country
 except  in  the  States  of  Jammu  &
 Kashmir,  Kerala.  and  Tamil  Nadu.
 While  Jammu  &  Kashmir  and  Tamil
 Nudu  are  already  implementing  alter-
 native  schemes,  Kerala  ig  considering
 to  implement  one.  In  the  first  phase
 cf  the  Community  Health  Workers
 Scheme  it  is  being  implemented  in
 पड़ा  Frimary  Health  Centres  with  effect
 from  the  2nd  October,  1977.  In  the
 sevong  phase  beginning  from  the  2nd
 Octuber  978  it  hag  been  extended  to
 unother  96]  Primary  Health  Centres.
 It  will  also  be  implemented  jn  १0
 Prinuay  Health  Centres  in  Karnataka
 who  have  now  accepted  the  scheme.
 The  scheme  will  thus  be  operating  In
 803  Primary  Health  Centres  in  the
 country,

 tinder  this  scheme  every  village  or
 community  with  a  population  of  4090
 selecty  one  representative  who  is
 willing  to  serve  the  community  and
 enjoys  its  confidence,  He/She  is  then
 piven  training  in  simple  and  basic
 health  services.  In  the  3  months
 training  course  the  volunteer  trainees
 are  taught  the  fundamentals  of  health
 scienee,  measures  for  maintaining
 hcalth,  hygiene,  treatment  of  common
 infectious  diseases,  immunisation,
 naternity  and  child  care,  treatment  of
 common  ailments,  first-aig  etc.  They
 are  paid  stipend  at  the  rate  of  Rs.  200
 per  month  during  training  period.
 After  completion  of  the  training,  they
 return  to  the  villages  after  being  pro-
 vided  with  a  kit  containing  simple  re-
 medies  for  common  ailments.  After
 training  they  are  paid  honorarium  at
 the  rate  of  Rs.  50  per  month.  They
 are  also  given  Rs,  50  worth  of  medi-
 cines  per  month,

 (c)  The  Community  Health  Workers
 who  have  formal  education  of  at  least
 sixth  standard  are  selected  by  the
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 Community.  As  stated  above,  they
 are  given  necessary  training  to  dis-
 charge  their  functions  properly.  They
 are  only  part-time  community  wor-
 kers  and  not  salarieq  full-time  wor-
 ers,

 (d)  and  (e).  The  Medical  Council
 of  India  have  not  opposed  the  scheme.
 At  the  initial  stage,  the  Indian  Medica]
 Association  had  some  _  reservations
 about  the  scheme.  Subsequent  dia-
 logues  with  them  have,  however,
 created  better  understanding  ang  ap-
 preciation  of  the  objectives  of  the
 scheme.

 New  India  Envoy  to  United  Nations

 2773.  PROF.  P.  G. MAVALANKAR:
 Will  the  Minister  of  EXTERNAL
 AFFAIRS  be  pleased  to  state:

 (a)  the  names,  qualifications  and
 experience  etc.  of  all  the  permanent
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 Indian  delegates  at  the  U.N.  since  its
 inception  to  date;

 (b)  whether  a  new  appointment  to
 the  said  post  is  recently  made  or  ig
 being  made  shortly;

 (c)  if  so,  facts  thereof;  and

 (d)  the  broad  details  of  the  subjects
 and  negotiations  being  or  about  to  be
 handled  by  the  said  new  Indian  Envoy
 to  U.N.O.?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)

 A  statement  giving  details  concerning
 the  Permanent  Representatives  of
 India  to  the  U.N.  from  the  time  of  its
 inception  is  placed  on  the  Table  of  the
 House.

 (b)  to  (d).  The  question  of  appoint-
 ing  a  successor  to  the  present  Perma-
 nent  Representative  of  India  to  thc
 UN  is  under  consideration.

 Statement
 Dutails  concerning  the  Permanant  Representatites  of  India  to  the  United  Nations  from  the  time  of  its

 inception

 S.  No.  Period  Name  of  the  Officer  Previous  experience  and  qualifica tions  in  brief
 t  2  3  4

 1  From  947  to  3949

 2  From  3949  to  3952

 3  From  3952  to  3954

 Dr,  ९,  P.  Pillai

 Shri  8.  N.  Rau

 Shri  R,  Dayal.

 Member  Economic  and  Finance Section  of  League  of  Nations
 ancy)  Maes  irs, tiary  and  Charge  irs
 India  in  France.

 Prime  Minister,
 Ravan

 and Kashmir;  Chi  an

 India  on  Security  Council A.E.C.;  Member  Tnternations
 Law  Commission of  the  U.N.

 .  Counsellor/Minister/Charge  _¢

 Ae  Moncont
 ‘Aleernate  Re- os
 India  to  the
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 4  From  954  to  7959

 5  From  t959  to  1962,

 6  From  ig62  to  1965

 7  From  3965  to  3968

 8  From  79०8  to  974

 9  Fim  y74  to  date

 Shri  A.  S.  Lall

 Shri  con  S.  Jha

 Shri  B,  N.  Chakravarty

 Shri  G.  Parthasarthi

 Shri  S,  Sen

 Shri  R.  Jaipal

 Joint  Secretary,  Ministry  of  Com- merce  and  Industry:  Indian
 Trade  Commissioner,  London;
 Consul  General  of  India,  New
 York;  Member  Indian

 tg  / tion  to U.  N,  Genera!  Assem  ny Indian  Delegation  to  15D,
 37th  and  397  Sessions  of  eco-
 nomic  and  Social  Council,
 Indian  Delegations  to  5th  an
 goth  Sessions  of  Trusteeship Council

 Joint  aera
 |  »  Ministry  of  Ex-

 ternal  Affairs  :  Charge’d
 Affairs,  Embassy  of  India,
 Ankara;  Ambassador  of  India  to
 Turkey  and  Japan.

 Secretary,  Commonwealth  Re-
 lations  :  Ambassador  of  Irdia to  Netherlands:  High  Commis- sioner  of  India  to  Cylon  and
 Canada.

 Chairman  of  Internationa!  Com- mission  for  Supervision  and
 Control  and  Leader  of  the
 Indian  Delegation  in  Cambodial
 Chairman  of  the  Internationa
 Commission  for  Supervision  and
 Control  and  Leader  of  the
 Indian  Delegation  in  Vietnam
 Leader  of  the  Indian  Delega- tion  and  Chairman  I.C,S.C,
 Saigon.  Ambassador  of  India
 to  Indonesia,  China  and
 Mangolia:  High  Commissioner
 of  India  to  Pakistan.

 Consul  General  in  Switzerland
 and  Representative  to  the  int-
 ernational  Organisation  in
 Geneva  :  Chairman,  Inter-
 national  Commission  for
 Supervision  and  Control  in
 Laos  :  Ambassador  of  India  to
 Algeria,  Lebanon,  Jorden  and
 Kuwait,  —  High  Commis-
 sioner  of  India  to  Pakistan  ;

 4
 Australia  and  New

 land,

 First  Secretary,  Permanent  Mis- sion  of  tnd ia  to  the  United
 Nations  in  New  York;  Coun-
 scllor  Embamy  of  India,  Mos-
 cow  with  the  local  rank  of
 Minister  ;  Ambassador  of
 India  to  Yugoslavia  and
 Austria.
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 Cross-Bar  Telephone  System

 2774.  PROF,  P.  G.  MAVALANKAR:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  whether  the  Cross-Bar  system
 ig  in  vogue  at  various  telephone  ex-
 changes  in  the  country;

 (b)  if  so,  full  facts  thereof;

 (९)  whether  the  said  system  is
 found  workable  and  satisfactory;  and

 id)  if  no  remedial  steps  taken  by
 Government  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-

 DEO  SAI):  (a;  Yes,  Sir,

 (b)  Panta-conta  type  crussbur  ex-
 changes  imported  from  M/s.  Bell
 Telephone  Manufacturing  Company,
 Belgium  were  introduceg  jn  the  coun-
 try  in  1966-69.  Knowhow  was  also
 obtained  for  manufacture  of  this  type
 of  equipment  by  M/s.  Indian  Tele-
 phone  Industries,  Bangalore  ang  ९४-
 changes  of  Indian  manufacture  were
 also  introduced  in  the  network.  Sub-
 sequently,  crossbar  exchanges  of
 Ericsson  (Swedish  make)  and  Hita-
 chi  and  Nippon  Electric  Corporation
 (Japanese  make)  have  been  imported
 for  u8e  in  the  network.  An  improved
 Indianiseg  version  of  crossbar  cx-
 changes  designed  by  P&T  and  Indian
 Telephone  Industries,  Bangalore  has
 also  been  commissioned  in  Delhi.

 (९)  and  (d).  Yes,  Sir.  However,
 the  earlier  Pentaconta  crossbar  system
 required  modification  and  upgrada-
 tion,  and  this  work  hag  been  complet-

 eq  in  most  of  the  local  exchanges.
 Upgradation  work  has  also  been  taken
 up  in  the  Trunk  Automatic  exchanges,
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 Criteria  for  Selection  of  Indian
 Delegates  for  U.N.  General

 Assembly  Sesslo.

 2775.  PROF,  P,  G,  MAVALANKAR:
 Will  the  Minister  of  EXTERNA,,
 AFFAIRS  be  pleaseg  to  state:

 (a)  whether  India  ig  participating
 in  the  current  annual  Session  of  the
 U.N,  General  Assembly  at  New  York:

 (b)  if  so,  the  names,  qualifications
 and  experience  of  all  the  delegates
 who  comprise  the  Indian  team  this
 year  for  the  said  purpose;

 (c)  criteria  for  selection  of  the  said
 personnel  and  who  selects  them  and
 who  approves  them;  and

 (dj)  the  actual  expenses  being  in-
 curred  for  the  whole  delegation  col-
 lectively  and  individually  by  Govern-
 ment  and  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  EXTERNAL  AFFAIRS
 (SHRI  SAMARENDRA  KUNDU):  (a)
 You,  Sir,

 (by  A  statement  showing  the  com-
 position  of  the  Indian  delegation  to  the
 33rd  annual  Session  of  the  General
 Assembly  of  the  United  Nations  is
 placed  on  the  Table  of  the  House.

 (०)  Members  of  the  delegation  are
 sciected  by  Government,  Selection  of
 ‘he  non-official  component  is  made
 taking,  inter  alia,  into  account  past
 backround,  interest  jn  foreign  affairs
 and  need  for  effectively  projecting  the
 country’s  point  of  view  in  internation-
 al  forums,  The  official  component  is
 selected  on  the  basis  of  technical  ex-
 pertise  in  relation  to  the  jssuea  that
 wre  expected  to  come  up  for  discussion
 at  the  General  Assembly  Session.

 (d)  The  total  expenditure  on  the
 Indian  delegation  to  the  U.N,  Genera
 Assembly  ig  estimated  at  Rs.  23.5  lacs
 Other  details  are  given  in  the  enclose?
 statement,

 Written  Anvidert’  42
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 Statement

 I,  Composition  of  the  Indian  delegation
 to  the  33rd  Session  of  the  U.N.  Gene-
 ral  Assembly,

 l.  Shri  A,  ४.  Vajpayee,  Foreign
 Minister,  (Leader  of  the  Delegu-
 tion)  the

 2  Shri  Samarendra  Kundu,  Ministe:
 of  State  in  the  Ministry  of  External
 Affairs.

 3.  Shri  J.  5.  Mehta,  Foreign  Secre-
 tary,

 4  Shri  R,  Jaipal,  Permanent  Repre-
 venlative  og  India  to  the  U.N.,  New
 York.

 5.  Shri  M.  A.  Vellodi,  Secretary,
 Ministry  of  External  Affairs,

 0७  Shri  Baldev  Prakash,  Member  of
 Parliament,

 i.  Shri  K.  S|  Chavda,  Member  of
 Parliament,

 be  Shri  Syed  Nizam-ud-din,  Member
 of  Puiliament.

 9,  Shri  ७.  8.  Rai,  Member  of  Parlia-
 nent.

 JO.  Shri  V,  B.  Raju,  Member  of
 Parhament,

 I],  Shrimati  Nayantara  Schgal, Political  Journalist,  Novelist  and  free-
 lance  writer,

 12,  Professor  Shanti  Kothari,  Presi-
 dent,  Academy  of  Applied  Politics  and
 Administration,  New  Delhi.

 J3.  Shri  M.  Dubey,  Joint  Secretary,
 Ministry  of  External  Affairs.

 V4  Dr,  S.  9,  Jagota,  Joint  Secretary, Ministry  of  External  Affairs.

 R
 ‘15,  Shri  0,  R.  Gharekhan,  Permanent

 ‘epresentative  of  India,  to  the  United
 Nations,  Geneva,
 b  16.  Shri  Salman  Haidar,  Deputy

 '  crmanent  Representative  of  India  to he  UN.  New  York.
 1.  Shri'A,  Mubayl,  Special  Assis-

 ‘ont  te  Foreign  Minister. ns

 18,  Shri  Gauri  Shanker,  Counsellor,
 P.M.L,  New  York,  s

 I9.  Shri  Sushil  Dubbey,  Counsellor,
 P.M.L,  New  York.

 20.  Shri  G.  S.  Iyer,  First  Secretary,
 P.M.L,  New  York,

 ¢l.  Shri  Shashank,  First  Secretary,
 P.M.L,  New  York,

 22.  Shri  P,  J.  Rao,  First  Secretary,
 PIMLL,  New  York.

 2d.  G,  S.  Raju,  First
 P.M.I..  New  York.

 24.  Shrimati  Veena  Sikri,  First  Sec-
 retary,  P.M.L,  New  York.

 25,  Shrimati  Nina  Sibal,  Second
 Secretary  P.M.I.,  New  York,

 26.  Shri  S.  N,  Ray,  Research  Officer,
 P.M.I.,  New  York,

 2,  Shri  Karan  Chadha,  Attache  and
 Private  Secretary,  P.M.I.,  New  York.

 28.  Shri  M,  L,  Jaiswar,  Attache,
 P.M.l.,  New  York.

 29.  Shri  D.  fom  Sarkar,  Attache,
 P.M.I.,  New  York.

 30.  Shri  K.  N.  Srivastava,  Attache,
 P.M.L,  New  York.

 31.  Shri  8.  L.  Sharma,  Attache
 P.M.L,  New  York,

 Secretary,

 Il.  Estimated  expenditure  on  indivi-
 dua]  non-official  members  of  the
 Indian  delegation  to  the  3370  Session
 of  the  UN  General  Assembly,

 Shri  K.  8.  Chavda,  M.P.—Rs.  111,286,
 Shri  Gauri  Shankar,  M.P—Rs.

 +1,11.280
 Shri  Baldev  Prakash,  M,P.—Rs.

 131,280
 Shri  V.  8.  Raju,  M.P.—Rs,  1,11,280
 Shri  Syed  Nizam-ud-din,  M.P.—

 Rs,  1,111,280,
 Shrimati  Nayantara  Sahgal,  Politica)

 Journalist,  novelist.  and  free-lance
 writer—  Rs,  1,11,280.

 Prof.  Shanti  Kothari,  President,  Aca-
 demy  of  Applied  Politics  and  Ad-
 ministration,  New  Delhi—Rs.  +1,09,280

 “**During  his  visit  to  New  York,  Shri  Ss.  Kundu,  Minister  of  State  for Externat  Affairs  acted  as  Leader  of  the  Indian  Delegation  from  7th.  to Vth  November,  1978;..
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 Irregularity  in  Bharat  Refuctories
 Ltd.

 2776,  SHRI  A,  K.  ROY:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  any  complaint  has  been
 received  recently  on  a  large  scale  ir-
 regular  appointment  of  casuals  in
 Bharat  Refractories  Ltd.,  Bhandaridah,
 Giridih  (Bihar);  and

 (b)  if  so,  details  thereof  and  the
 stepg  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  and
 (hy),  The  Hon,  Member  is  presumably
 referring  to  the  complaint  made  by
 Shri  Indradev  Mahato  and  forwarded
 by  him  with  his  letter  dated  Ba11-1978
 ty  Minister  (Stee]  and  Mines).  The
 complaint  is  being  lookeq  into,

 वियारिंग  पत्र

 2777.  शी  कल्याण  बैग:  कया  संचार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  डाक  दरों  को  जून,  978  में
 एक  अधिसूचना  द्वारा  पुनरीक्षित  किया  गया
 था;

 (ख)  यदि  हां,  तो  क्‍या  पुनरीक्षित
 दरों  का  विधिवत्‌  प्रथार  किया  गया  था;
 शौर

 (7)  प्रक्तूबर,  978  तक  कितने  पत्र
 बिरधारिंग  पाये  गये  थे  ?

 संचार  मंत्रालय  में  राज्य  मंत्री  (भी
 लरहरि  प्रसाद  सुखदेव  साथ)  :  (क)  और

 (जब).  जीहां।

 (ग)  इस  प्रकार  की  सूचना  एकत्र  करना
 संभव  नहीं  है  बयोंकि  जिन  पत्नों  पर  पूरे  डाब-
 भार  के  टिकट  नहीं  लगे  होते  श्रीर  जिन  पर
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 देय  डाक  शुल्क  नहीं  होता,  उन  पत्नों  की  संख्या
 का  कोई  रिकार्ड  डाकघरों  में  नहीं  रखा  जाता  |

 Pending  Communications  af  Meraberr
 of  Parliament

 2778,  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  of  COMMUNICA-
 TIONS  be  pleased  to  state:

 (a)  the  total  number  of  communi-
 catioug  received  from  Members  of
 Parliament  and  still  lying  undisposed
 of  for  over  six  months;

 (b)  how  many  of  the  communica-
 tions  have  not  been  acknowledged  and
 in  how  many  cases  interim  replies
 have  been  sent;  and

 (c)  whether  any  special  watch  is
 kept  for  ensuring  a  quick  disposal  of
 such  references,  and  if  so,  the  reasons
 for  so  much  pendency?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMUNICATIONS
 (SHRI  NARHARI  PRASAD  SUKH-
 DEO  SAI):  (a)  to  (०),  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  Lok  Sabha.

 Pending  Communications  from  MPs.

 2779.  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  be  pleased  to
 state:

 (a)  the  total  number  of  communi-
 cations  received  from  Members  of
 Parliament  ang  still  lying  undisposed
 of  for  over  six  months;

 (b)  how  many  of  the  -communica
 tions  have  not  been,  acknowledged  and
 in  how  many  cases  interim  replies
 have  been  sent;  and

 is (०)  whether  any  special  watch
 kept  ensuring  a  quick  disposal  of  such
 references,  if.  sa,  the"  reasons  for  80
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HEALTH  AND  FAMI-
 LY  WELFARE  (SHRI  JAGDAMBI
 PRASAD  YADAV):  (a)  183.

 (b)  Interim  replies  to  all  the  com-
 munications  have  been  sent.

 (c)  A  special  watch  is  being  kept  to
 ensure  quick  disposal  of  such  refer-
 ences,  Information  jis  awaited  from
 State  Governments  in  respect  of  28
 communications.  A  majority  of  them
 relates  to  complaints  regarding  the
 sterilisation  operations  performed  qut-
 ing  ‘emergency’,  The  other  pending
 communications  relate  to  matters  re-
 quiring  consultations  with  Unions/
 Associations  which  are  time-consum-
 ing,  or  detailed  examination  in  con-
 sultation  with  other  Ministries,

 Temporary  CGHS  Employees

 2780.  SHRI  MAHI  LAL:  Will  the
 Minister  of  HEALTH  AND  FAMILY
 WELFARE  be  pleased  to  state:

 (a)  whether  a  large  number  of  para
 medical  employees  working  in  C.G.H.S.
 are  temporary  even  after  rendering  0
 to  5  years  continuous  service;

 (b)  if  8०,  the  number  and  names
 category-wise  of  such  employees;

 (c)  whether  it  ig  also  a  fact  that
 most  of  them  are  on  the  verge  of
 Tetirenent  and  even  then  they  are
 temporary;  and

 (a)  if  so,  the  reasons  for  keeping
 them  temporary  for  auch  a  long  time
 8nd  when  they  are  going  to  be  made
 permanent?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  and
 (b).  In  CGHS  Delhi  only  6  para
 Medical  staff  as.  indicated  hereunder
 ate  temporary—

 We  .  .  a

 Pharmacists
 l.  Shri  G.  8.  Bhardwaj
 2.  Shri  Karan  Singh
 3.  Shri  Ram  Saran  Das  Verma
 4.  Shri  Tej  Singh  Madnawat
 5.  Shri  Om  Prakash  Dahiya
 Medical  Social  Worker
 i.  Smt,  Shakuntala  Sareen.

 (c)  In  CGHS  Delhi  there  is  no
 such  employee  except  Shrimati
 Shakuntala  Sareen,  Medical  Social
 Worker.

 (9)  The  aforementioned  staff  have
 not  been  confirmed  either  due  to
 their  not  fulfilling  the  minimum  re-
 quirements  prescribed  under  the  Re-
 cruitment  Rules  for  the  respective
 posts  or  on  account  of  certain  vigi-
 lance  cases  pending  against  them.

 afasa  निधि  के  कार्या नयों  के  निर्माण  के  लिए
 प्लाद'  का  प्रायंटन

 278  bh  औ  शिव  नारायण  सरसूनिया  :
 क्या  संसदोय  कार्य  तथा  अम  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  दिल्‍ली  में  भविष्य  निधि  के
 दो  कार्यालयों  के  लिए  किराये  के  रूप  में  प्रति
 वर्ष  i2  लाख  रुपये  की  राशि  भ्रदा  की  जा

 रही  है  ;

 (ब)  यदि  हां,  तो  क्या  गरीब  श्रमिकों  को

 राशि  बवाने  के  जिए  इत  दो  कार्यालयों  के  लिए

 कार्मोजप  इमारतों  के  निर्माण  हेठु  कुछ  प्लाट

 झावंटित  किए  जाएंगे  ;  भौर

 (म)  यदि  हुं,  तो  कब  तक  और  यदि

 नहीं,  तो  उत्तक  क्या  कारण  हैं  ?

 कॉल  तथा  संसदोव  कार्य  अंग्रासय  में

 राज्य  मंत्री  (डा०  राम  कृपाल  सिह)!  (क)
 दिल्‍ली  में  भपन  कस्ीय  भौर  क्षेत्रीय  कार्यालयों

 के  लिए  कर्मवारों  भविष्य  निधि  संगठन  द्वारा
 किराए  पर  लिए  भए  भवनों  का  प्रति  वर्ष



 259  Written  Answers

 .63  लाख  सपया  किराथोा  दिया  जा

 रहा  है.  ।

 (व)  और  (१).  फिया  आर  श्रीवास
 मंत्रालय  से  एक  उपयुक्त  प्लॉट  का  प्रावंटन
 प्राप्त  करने  के  मामले  की.पैरव।  को  जा  रही
 है।

 Fimancial  Assistance  to  Trivandrum
 Medical  College  to  Develop  Regional

 Cancer  Centre

 2782,  SHRI  5.  M.  BANATWALLA:
 Will  the  Minister  of  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 state:

 (a)  whether  the  Government  of
 Kerala  has  approached  the  Central
 Goverament  for  financial  assistance  to
 develop  the  Regional  Cancer  Centre
 at  Trivandrum  Medical  College  Hos-
 pital;

 ‘(b)  if  so,  how  much  financial  assis-
 tance  has  been  asked  for;

 (c)  the  request  made  by  the  Gov-
 ernment  of  Kerala;  and

 (day  the
 thereon?

 THE  MINISTER  OF  STATE  —  IN
 THE  MINISTRY  OF  HEALTH  AND
 FAMILY  WELFARE  (SHRI  JAG-
 DAMBI  PRASAD  YADAV):  (a)  Yes.
 A  proposal  for  Central  assistance  for
 development  of  a  Regional  Cancer
 Institute  at  Trivandrum  was  received
 in  March,  1976.

 (b)  Central  Assistance  of  Rs.  60.00
 lakhs  was  asked  for.

 decision  of  Government

 -  (@)  Request  of  “the  State,  Govern-
 ment  for  financial)  assistance’ was  to
 meet  ‘capital  “expenditure  ‘for  the
 development  of  Cancer  Wing  of  the
 Trivandum  Medical  College  Hospital
 into  a  Regional  Cancer  Centre.

 (d)  Due  to  inadequate  financial
 resources  for  ‘Cancer  Research  and
 Treatment  Programme’  the  equest
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 of  the  State  -Governinent’  ‘could  “hot
 be  accontmodated  during  thé  Fifth  Five
 Year  Plan  and:  they’  were  ‘informed
 accordingly.  A  proposal  to  give  limit-
 ed  financial  assistance  to  the  State
 Government  for  this  purpose  during
 the  Plan  period  1979-83,  is  under
 consideration.

 कसचारी  भविष्य  निधि  संगठन  के  कर्मचारियों

 को  बोगस

 278  3.  भरी  मनोहर  लाल  !  क्या
 संसदीय  कार्य  तथा  भ्रम  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  कर्नाटक  उच्च  न्‍्याथालय
 द्वारा  कर्मवारी  सप्तिष्य  निधि  संगठन  को
 एक  उद्यान  वाजित  किए  जाने  और  उच्चतम
 न्‍्यायालप  ट्वाप  त  निरगेष  के  विसद्ध  सरकार
 की  अपील  श्त्वी  र  किये  जाने  के  बावजूद
 सरका र  का  विचार  इस  संगठन  के  कर्मचारियों
 को  बोनस  तबा  अन्य  झौद्योगिक  लाभ  देने
 का  नहीं  हैं  ;  प्रोर

 (ख)  यदि  हां,  तो  इसके  क्या  कारण

 2?

 अम  तथा  संसदीय  कामे  संत्रालय  में

 "राज्य  मंत्री  (डा०  राम  कृपाल  सिह):  (*)
 और  (ख).  कर्नाटक  उच्च  त्याथालम  बरा/मिर्णय
 इस  विशेष  विवाद  के  सम्बन्ध  में  थ।  कि  क्या
 कर्मचारी  भविष्य  निधि  संगठात  के  कम  चोषिय।

 की  कोई  संत्या  ब्यप्रतीय  सेंघ  प्रधि्गिमम'
 926  के  अधीन  पंजोकरण  के  मम  हैं

 उच्चतम  न्याय लग  के  सामने  इस  भारत  भार

 विशेष  अनुमति  धावेदनपज़.  के  पता

 ्  जदवार,  मजदूर  संघ,  मैसूर  प्ौस्मैसूर  राज्य

 अधिव्य  निधि  कर्मचारी.  यूतियन  के
 कक ये  1  मे  तो  कम्दीय  भविष्य  वि

 रते

 पक्षकार  था  पझौर  ने.  ही  कैलौय,  तरुकार
 पक्षकार  थी.  4
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 a  कर्मचारी  भविष्य  निधि,  संगढत  के
 कर्मचारियों  के  वेतन,  भत्ते,  रियायतें,  छुट्टियां
 ब्रोर घिये  लाभ  पारे बारी  भविष्य  निधि

 (फर्म  वरीजुन्द  ओर  सेवा  की  शर्तें)  विभियमन
 हारा  वि।नथर्भित  किए  जाते  हैं,  अनके  अनुसार
 सगठर क  कर्मचारी  दस  भत्तों  आर  रियायतों
 क हुकरार  हैं  जो  समय  समय  पर  फेन्द्रीय
 सरकार  के  कमजारियों  के  तदनुरूपो  व  |  को
 ग्राह्म  हाते  हैं  |  इतके  अ्रतिरिक्त,  बोनस
 संबध  प्राधनियम,  i965  किसी  भी  “लाभ
 से  कमाने  के  लिए  स्थापित  संस्था”  पर  लागू
 नहों  होता  है।  तदतुभार  किसी  अधिकार  के
 होते  हुए  भी,  जा  एक  विशेष  यूनियन  ने  व्यवसाब
 संघ  अदितिय्रम  के  अधीन  अपने  पंजीकरण
 का  बहाल  करने  के  लिये  प्राप्त  किया  हो,
 कर्नवारों  भविष्य  निषच्चि  संबठन  के  कर्मचारी
 बोन" के  हुहदार  नहीं  हैं  1’

 ee

 22  hrs.

 PAPERS  LAID  ON  THE  TABLE

 NotiricatTions  UNDER  Brent  WORKERS
 Funp  Acr  aNp  Ion  ORe  MINES  AND

 MANGANESE  ORE  Mines  LABOUR
 Wetrare  Cress  207

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LABOUR  AND
 PARLIAMENTARY  AFFAIRS  (SHRI
 SARANG

 SAI):  I  beg  to  lay  on  the
 Ce

 (yy  A:  copy  of  the  Beedi-  Workers
 Welfare  Fund  Rules,  ‘1978,  «(Hindi and

 aoe  versions)  published  in
 Notification  No,  GSR.  1232  in
 Gazette  of  Indla  dated  the  7th
 October,  2978  under  sub-section  (4) of  section  2  of  the  Beedi  Workera Fund  Act,  ‘1978.  (Placed  in  Library, See  No.  LT-2987/78.

 ean
 “A  copy  of  the  Iron  Ore  Mines

 Wel  ganese  Ore  Mines  ab  Labour
 En,  fare  Cess  Rules,  1976"  (Hindi.  and
 fi,  glish  versiong)  published  in  Noti-

 tion  No.  GSR.  7044  in  Gazette

 Message  from  262
 Rajya  Sabha

 of  India  dated  the  i9th  August,  1978,
 under  sub-section  (4)  of  section  44
 of  the  Iron  Ore  Mires  and
 Manganese  Ore  Mines  Labour  Wel-
 fare  Cess  Act,  ‘1976.  ‘[Placed  in
 Library.  See  No.  \.T-2988/78.]

 +  REVIEW  ON  AND  ANNUAL  REPORT  ETC.  OF
 Hinpustan  TevepRinters  Lrp.,  Mapras

 FOR  1977-78
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  COMMUNICA-
 TIONS  (SHRI  NARHARI  PRASAD
 SUKHDEO  SAI):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (l)  of  section  6798
 of  the  Companies  Act,  956:—

 qa  Review  by  the  Government  on
 the  working  of  the  Hindustan  Tele-
 printers  Limited,  Madras,  for  the
 year  ‘1877-78,

 (2)  Annual  Report  of  the  Hindus-
 tan  Teleprinters  Limited,  Madras,  for
 the  year  1977-78  along  with  the
 Audited  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor
 General  thereon.  [Placed  in  Lib-
 rary.  See  No,  LT-2989/78.}

 2.08  hrs.
 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY,  Sir,  I  have  to  report
 the  following  message  received  from
 the  ‘Secretary-Gencral  of  Rajya
 Sabha:-—

 ey
 “fri  sevordanee  with  the  provisiods

 rs  of  rulv’  327  of  the  Rules.  of  Proce-
 ‘.  dure  and  Conduct  of  Businéss  in  the

 Rajya  Skbha,'I  am  directed  to  in-
 forri  the  Lok  Sabha  that  the  Rajya
 Sabha,  at  its  sitting  held  on  the  6th
 December,  1978,  agreed  without  any
 amendment  to  the  Code  of  Criminal
 Procedure  (Amendment)  Bill,  3978
 which  was  passed  by  the  Lok  Sabha
 at  its  sitting..helg  on  the  28th
 November,  1978.”
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 2.03  hrs.

 BUSINESS  ADVISORY  COMMITTEE

 TWENTY-SEVENTH  REPORT

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  I  beg
 to  present  the  Twenty-seventh  Report
 of  the  Business  Advisory  Committee.

 PUBLIC  ACCOUNTS  COMMITTEE

 NINETY-EIGHTH  REPORT

 SHRI  ASOKE  KRISHNA  DUTT
 (Dum  Dum);  I  beg  to  present  the
 Ninety-eighth  Report  of  the  Public
 Accounts  Committee  on  action  taken
 by  Government  on  the  recommenda-
 tions  contained  in  the  Forty-third
 Report  on  Dueg  and  Equipment  relat-
 ing  to  the  Ministry  of  Communica-
 tions.

 COMMITTEE  ON  THE  WELFARE
 OF  SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES

 TWENTY-FIFTH  REPORT

 SHRI  SURAJ  BHAN  (Ambala):  I
 beg  to  present  the  Twenty-fifth  Re-
 port  on  Action  taken  by  Government
 on  the  recommendations  contained  in
 the  First  Report  of  the  Committee  on
 the  Welfare  of  Scheduled  Castes  and
 Scheduled  Tribes  on  the  Ministry  of
 Agriculture  and  Irrigation  (Depart-
 ment  of  Agriculture)—Allotment  of
 land  to  Scheduled  Castes  and  Sche-
 duled  Tribes  in  the  Union  Territory

 inf  Delhi.
 THY

 (d@)  )»
 resources  .
 Treatment  F.
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 2.05  hre.
 fCONSTITUTION  (FORTY—FIFTH

 AMENDMENT)  BILL

 MR.  SPEAKER:  The  House  will  now
 take  up  Constitution  (Forty-fifth
 Amendment)  Bill.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad).  With  your  permis-
 sion,  Sir,  I  wish  to  raise  a  point  of
 order  under  proviso  to  sub-rule(2)  of
 Rule  376,  read  with  Rule  36  of  the
 Rules  of  Procedure  and  Conduct  of
 Business  in  Lok  Sabha.  Proviso  to
 sub-rule  (2)  relates  to  the  arrangement
 of  business  before  the  House.  The
 House  will  see,  my  hon.  colleagues  will
 see,  that  today’s  list  of  business  has
 listeqg  at  item  (2)  the  Constitution
 (Forty-fifth  Amendment)  Bill.  Kind-
 ly  have  a  close  look  at  Rule  3i6.  It
 reads:

 “A  motion  that  the  report  of  the
 Committee.  al

 Here,  it  means  the  Committee  of  Pri-
 vileges,  because  this  chapter  relates  to
 the  Committee  of  Privileges.

 ....be  taken  into  consideration
 shall  be  accorded  the  priority  assign-
 ed  to  a  matter  of  privilage  under
 sub-rule  (l)  of  Rule  225,  unless
 there  has  been  undue  delay  in  bring-
 ing  it  forward”

 Here,  there  has  been  no  undue  delay
 in  bringing  the  motion.  We  have
 ready  tabled  the  motion.  Proviso  to
 this  rule  says:

 “Provided  that  when  a  date  het
 already  been  fixed  for  the  considera-
 tion  of  the  report....”
 The  date  wag  fixed  yesterday  95

 also  today.
 a  ,.,.,.३  shall......”

 Mark  the  word  ‘shall’;
 mandatory  .

 ““ghall’  is

 appointed.”

 .

 it  shall  be  given  priority  34
 matter.  of  privilege  on  the  day  ©
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 I,  therefore,  submit  that  the  Report of  the  Privileges  Committee  should  be
 given  priority  over  the  Constitution
 Amendment  Bill  and  be  taken  up  be-
 fore  that.

 MR.  SPEAKER:  The  House  is
 supreme  and  it  has  the  right  to  adjust
 its  own  work.

 SHRI  HARI  VISHNU  KAMATH:
 Yesterday  it  decided  that  it  will  be
 taken  up  today,  but  the  order  was  not
 decided.

 MR.  SPEAKER:  The  House  has
 taken  a  decision  yesterday  that  the
 Constitution  Amendment  Bil!  will  be
 taken  up  after  Question  Hour  today.
 Therefore,  the  objection  does  not
 arise.

 New  Clause  7A

 MR.  SPEAKER.  Now,  we  go  back
 to  Constitution  Amendment  Bill  I
 shall  put  to  tiie  vote  of  the  House
 Amendmer?  No,  J.  Let  the  lobbies  be
 cleared.

 obbies  have  been  cleared.  I
 would  like  to  inform  the  Members
 if  they  so  agree,  we  can  put  all  the
 amendments  together.

 SOME  HON,  MEMBERS;  Yes.

 SOME  HON,  MEMBERS:  No.

 MR.  SPEAKER:  Even  if  one  Mem-
 ber  disagrees,  I  cannot  do  that,  be-

 ‘cause  the  rule  says:

 ५,  df  a  member  requests  that  any
 clause  or  schedule,  or  any  clause  or
 scheme  as  amended,  as  the  case  may
 be,  be  put  separately,  the  Speaker
 shall  put  that  clause  or  schedule,
 or  clause  ‘or  ‘schedule  as’  amended.
 as  the  case  may  be,  separately:”

 Does  any  Member  want  any  particular
 Clause  to  be  put  separately?

 AGRAHAYANA  i6,  900  (SAKA)  (Forty-fith  266  | Amendment)  Bill  i
 M.  BANATWALLA

 Each  clause  separately.
 MR.  SPEAKER,  Tr:  question  is:

 SHRI  G.
 (Fonnani):

 *  gat  at  page  S  yy  fter  lin:  4, tw  .clowing  new  clau;‘  be  inserted,
 namely  :—

 7A.  ‘Amendment  of  article  3IC
 In  article  3IC  of  the  Constitution
 for  the  words  and  figures  “article
 14  article  9  or  article  31”,  the
 words  and  figures  “article  4  or
 article  19”  shall  be  substituted.’  (l)

 Now  division,
 lhe  Lok:  Subha  divided:

 —_—_—

 Division  No.  3]

 [12.10  hrs.
 AYES

 Abdul  Lateef,  Shri
 Ahmed,  Shri  Halimud@in
 Ahmed  Hussain,  Shri
 Alhaj,  Shri  M.  A.  Hannan
 Alluri,  Shri  Subhash  Chandra  Bose
 Amin,  Prof.  R.  K.
 Ananthan,  Shri  Kumari
 Ankineedu,  Shri  Maganti
 Arif  Beg,  Shri
 Badri  Narayan,  Shri  A.  R.
 Bagri,  Shri  Mani  Ram

 _pahuguna  Shri  H  N
 C  Bahuguna,  Shrimati  Kamala

 Bairagi,  Shri  Jena
 Bal,  Shri  Pradvumna
 Balak  Ram,  Shri
 Barakataki,  Shrimati  Renuka  Devi
 Barnala,  Shri  Surjit  Singh
 Barua,  Shri  Bedabrata
 Berwa,  Shri  Ram  Kumar
 Bhadoria,  Shri  Arjun  Singh
 Bhakta,  Shri  Manoranjan
 Bhanwar,  Shri  Bhagirath
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 Bharat  Bhushan,  Shri
 Bhuvarahan,  Shri  G.
 Birendra  Prasad,  Shri
 Boddepalli,  Shri’  Rajagopala  Rao
 Bonde,  Shri  N,yasahib
 Borole,  Shri  -shwant
 Brahm  Perkash,  Chaudhury
 Chakravarty,  Prof.  Dilip
 Chand  Ram,  Shri
 Chandan  Singh,  Shri
 Chandra  Shekhar,  Shri
 Chandra  Shekhar  Singh,  Shri
 Chandra  Pal  Singh,  Shri
 Chandrappan,  Shri  Co  K.
 Chandravati,  Shrimati
 Charan  Singh,  Shri
 Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhary,  Shri  Motibhai  R.
 Chaudhry,  Shri  Ishwar
 Chaudhury,  Shri  Rudra  Sen
 Chauhan,  Shri  Nawab  Singh
 Chavan,  Shri  Yeshwantrao
 Chettri,  Shri  K.  B.
 Chhetri,  Shri  Chhatra  Bahadur
 Chowhan,  Shri  Bharat  Singh
 Chunder,  Dr.  Pratap  Chndra
 Damor,  Shri  Somjibhai
 Dandavate,  Prof.  Madhu
 Danwe,  Shri  Pundalik  Hari
 Das,  Shri  S.  S.
 Dasappa,  Shri  Tulsidas
 Dasgupta,  Shri  K.  N.
 Dave,  Shri  Anant
 Dawan,  Shri  Raj  Krishna
 Desai,  Shri  Dajiba
 Desai,  Shri  Hitendra
 Desai,  Shri  Morarji
 Deshmukh,  Shri  Nanaji
 Deshmukh,  Shri  Ram.  Prasad
 Dhara,  Shri  Sushil]  Kumer
 Dharia,  Shri  Mohan
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 Amendment)  Bill

 Dhillon,  Shri  Iqbal  Singh
 Dhurve,  Shri  Shyamlal
 Digvijoy  Narain  Singh,  Shri
 Durga  Chand,  Shri
 Dutt,  Shri  Asoke  Krishna
 Engti,  Shri  Biren
 Faleiro,  Shri  Eduardo
 Fazlur  Rahman,  Shri
 Fernandes,  Shri  George
 Gamit,  Shri  Chhitubhai
 Gandhi,  Shrimati  Indira  Nehru
 Ganga  Bhakt  Singh,  Shri
 Ganga  Singh,  Shri
 Gattani,  Shri  R.  D.
 Ghosal,  Shri  Sudhir
 Gode,  Shri  Santoshrao
 Gogoi,  Shri  Tarun
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Gore,  Shrimati  Mrinal
 Gotkhinde,  Shri  Annasaheb.
 Gowda,  Shri  S.  Nanjesha
 Goyal,  Shri  Krishna  Kumar
 Guha,  Prof.  Samar
 Hande,  Shri  V.  G.
 Haren  Bhumij,  Shri
 Harikesh  Bahadur,  Shri
 Hazari,  Shri  Ram  Sewak
 Heera  Bhai,  Shri
 Hukam  Ram,  Shri
 Inder  Singh,  Shri
 Jagjivan  Ram,  Shri
 Jain,  Shri  Kacharulal  Hemraj
 Jain,  Shri  Kalyan
 Jain,  Shri  Nirmal  Chandra
 Jasrotia,  Shri  Baldev  Singh
 Jethmalani,  Shri  Ram  rte
 Jeyalakshmi;  Shrimati  प्‌.
 Joshi,  Dr.  Murali.  Mahohar
 Kachwal,  Shri:  Hukgm  -Chand
 Kadam,  Shri  B.  P.  pote
 Kaiho,  Shri

 268
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 Kailash  Prakash,  Shri
 Kaidate,  Dr.  Bapu
 Kamakshaiah,  Shri  D.
 Kamath,  Shri  Hari  Vishnu
 Kamble,  Shri  B.  C.
 Kapoor,  Shri  L.  L.
 Kar,  Shri  Sarat
 Karan  Singh,  Dr.
 Kasar,  Shri  Amrut
 Kaushik,  Shri  Purushottam
 Khan,  Shri  Kunwar  Mahmud  Ali
 Khan,  Shri  Mahmood  Hasan
 Khrime,  Shri  Rinching  Khandu
 Kishore  Lal,  Shri
 Kodiyan,  Shri  P.  K.
 Kolur,  Shri  Rajshekhar
 Kosalram,  Shri  K.  T.
 Kotrashetti,  Shri  A.  K.
 Krishan  Kant,  Shri
 Krishnan,  Shrimati  Parvathi
 Krishnappa,  Shri  M,  द
 Kundu,  Shri  Samarendra
 Kureel,  Shri  Jwala  Prasad
 Kureel,  Shri  R.  L.
 Kushvvaha,  Shri  Ram  Naresh
 Lakshminarayanan,  Shri  M.  R.

 ‘Lal.  Shri  8.  8.
 Lalu  Prasad,  Shri
 Laskar,  Shri  Nihar
 Limaye,  Shri  Madhu
 Machhand,  Shri  Raghubir  Singh
 Mahale,  Shri  Hari  Shankar
 Mahi  Lal,  Shri
 Malik,  Shri  Mukhtiar  Singh
 Mallanna,  Shri  K.
 Mallikarjun,  Shri
 Mandal,  Shri  B.  P.
 Mandal,  Shri  Dhanik  Lal
 Mangal  Deo,  Shri  ca
 Mankar,  Shri  Laxman  Rao
 Manohar  Lal,  Shri
 Mathur,  Shri  Jagdish  Prasad

 Mavalankar,  Prof.  P.  G.
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 Mehta,  Shri  Prasannbhai
 Mhalgi,  Shri  R.  K.
 Miri,  Shri  Govind  Ram
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Janeshwar
 Mohsin,  Shri  F.  H.
 Mondal,  Dr.  Bijoy
 Mritunjay  Prasad,  Shri
 Multan  Singh,  Chaudhary
 Munda,  Shri  Govinda
 Munda,  Shri  Karia
 Murahari,  Shri  Godey
 Murmu,  Father  Anthony
 Murthy,  Shri  Kusuma  Krishna
 Murthy,  Shri  M.  V

 Cherashexes Naidu,  Shri  P.  Rajagopal
 Naik,  Shri  V.  P.
 Nair,  Shri  N.  Sreekantan
 Narendra  Singh,  Shri
 Nathu  Singh,  Shri
 Nathuni  Ram,  Shri
 Nathwani,  Shri  Narendra  P.
 Nayar,  Dr.  Sushila
 Negi,  Shri  T.  S.
 Pandey,  Shri  Ambika  Prasad
 Pandeya,  Dr.  Laxminarayan
 Pandit,  Dr.  Vasant  Kumar
 Parulekar,  Shri  Bapusaheb
 Pawan,  Shri  Ram  Vilas
 Patel,  Shri  Ahmed  M.
 Patel,  Shri  H.  M.
 Patel,  Shri  Nanubhai  N.
 Patidar,  Shri  Rameshwar
 Patil,  Shri  Chandrakant
 Patil,  Shri  D.  B.
 Patil,  Shri  S.  B.
 Patil,  Shri  S.  9.
 Patil,  Shri  Vijaykumar  N.

 Patnaik,  Shri  Biju
 Phirangi  Prasad,  Shri

 Pipil,  Shri  Mohan  Lal

 Pradhan,  Shri  Gananath
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 Pradhan,  Shri  Pabitra  Mohan
 Pradhani,  Shri  K.
 Qureshi,  Shri  Mohd.  Shafi
 Rachaiah,  Shri  B.
 Raghavji,  Shri
 Raghu  Ramiah,  Shri  K.
 Rahi,  Shri  Ram  Lal
 Rai,  Shri  Shiv  Ram
 Raj  Keshar  Singh,  Shri
 Raj  Narain,  Shri
 Rajan,  Shri  K.  A.
 Raju,  Shri  P.  ्  G.
 Ram,  Shri  R.  D.
 Ram  Dhan,  Shri
 Ram  Gopal  Singh,  Chaudhury
 Ram  Kinxar,  Shri
 Ramalingam,  Shri  N.  Kudanthai
 Ramamurthy,  Shri  K.
 Ramapati  Singh,  Shri
 Ramdas  Singh,  Shri
 Ramji  singh,  Dr.
 Ramjiwan  Singh,  Shri
 Ranjit  Singh,  Shri
 Rao,  Shri  Jagannath
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  P.  V.  Narasimha
 Rao,  Shri  Pattabhi  Rama
 Rasheed  Masood,  Shri
 Rath,  Shri  Ramachandra
 Rathawa,  Shri  Amarsinh  V.
 Rathor,  Dr.  Bhagwan  Dass
 Ravi,  Shri  Vayalar
 Reddi,  Shri  G.  S.
 Reddy,  Shri  K.  Brahmananda
 Reddy,  Shri  K.  Obul
 Reddy,  Shri  K.  Vijaya  Bhaskara
 Reddy,  Shri  M.  Ram  Gopal
 Rodrigues,  Shri  Rudolph
 Roy,  Shri  Saugata
 Sahoo,  Shri  Ainthu

 Soi,  Shri  Larang
 Sai,  Shri  Narhari  Prasad  Sukhdeo
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 Saini,  Shri  Manohar  Lal
 Sangma,  Shri  P.  A.
 Saran,  Shri  Daulat  Ram
 Sarangi,  Shri  R.  P.
 Sarda,  Shri  S.  K.
 Sarkar,  Shri  S.  K.
 Sarsonia,  Shri  Shiv  Narain
 Satapathy,  Shri  Devendra,
 Satya  Deo  Singh,  Shri
 Satyanarayana,  Shri  Dronam  Raju
 Sayeed,  Shri  P.  M.
 Sen,  Shri  Prafulla  Chandra
 Seyid  Muhammad,  Dr.  V.  A.
 Shah,  Shri  Surath  Bahadur
 Shaiza,  Shrimati  Rano  M.
 Shanti  Devi,  Shrimati
 Sharma,  Shri  Jagannath
 Sharma,  Shri  Yagya  Datt
 Shastri,  Shri  Bhanu  Kumar
 Shastri,  Shri  Ram  Dhari
 Shastri,  Shri  Y.  P.
 Shejwalkar,  Shri  N.  K.
 Sheo  Narain,  Shri
 Sher  Singh,  Prof.
 Sheth,  Shri  Vinodbhai  B.
 Shinde,  Shri  Annasaheb  P,
 Shiv  Sampati  Ram,  Shri
 Shrikrishna  Singh,  Shri
 Shukla,  Shri  Chimanbhai  ले,  (Rajkot)
 Shukla,  Shri  Madan  Lai
 Sikander  Bakht,  Shri
 Singha,  Shri  Sachindralal
 Sinha,  Shri  M.  P.
 Sinha,  Shri  Purnanarayan
 Somani,  Shri  Roop  Lal
 Somani,  Shri  S.  S.
 Stephen,  Shri  C.  M.
 Subramaniam,  Shri  C.  :
 Sudheeran,  Shri  V.  M.  ”

 Suman,  Shri  Remji  Lal  0

 Suman,  Shri  Surendra  ‘Jha
 Sunna  Sahib,  Shri  A.
 Suraj  Bhan,  Shri  7  =
 Surendra  Bikram,  Shri  ;
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 Surya  Narain  Singh,  Shri
 Suryanarayana,  Shri  K.
 Swamy,  Dr.  Subramaniam
 Swatantra,  Shri  Jagannath  Prasad
 Tan  Singh,  Shri
 Tej  Pratap  Singh,  Shri
 Thorat,  Shri  Bhausaheb
 Tiwari,  Shri  Brij  Bhushan
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  Ramanand
 Tripathi,  Shri  Madhav  Prasad
 Tyagi,  Shri  Om  Prakash
 Ugrasen,  Shri
 Vajpayee,  Shri  Atal  Bihari
 Varma,  Shri  Ravindra
 Vasisht,  Shri  Dharam  Vir
 Venkatareddy,  Shri  P.
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Brijlal
 Verma,  Shri  Hargovind
 Verma,  Shri  R.  L.  P.
 Verma,  Shri  Raghunath  Singh
 Verma,  Shri  Sukhdeo  Prasad
 Yadav,  Shri  Hukmdeo  Narain
 Yadav,  Shri  Jagdambi  Prasad
 Yadav,  Shri  Ramji  Lal
 Yadav,  Shri  Sharad
 Yadav,  Shri  Vinayak  Prasad
 Yadava,  Shri  Roop  Nath  Singh
 Yadvendra  Dutt,  Shri
 Yuvraj,  Shri
 Zulfiquarullah,  ‘Shri

 ‘

 NOES  oy.
 P  a  Pros

 Arunachalam  afids  “Andi  Ariina,  Shri
 तप

 Banatwalla,  Shri  G.  M.

 Basu,  shri  Chitta  of  :

 Bhagat  Ram,  Shri

 (Porty-fifth  —  274
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 Bhattacharya,  Shri  Dinen

 (SAKA)

 Bhattacharyya,  Shri  Shyamaprasanna
 Bosu,  Shri  Jyotirmoy
 **Brij  Raj  Singh,  Shri
 Burande,  Shri  Gangadhar  Appa
 Chatterjee,  Shri  Somnath
 Dhondge,  Shri:  Keshavrao
 Elanchezhian,  Shri  V.  S.

 Goswami,  Shrimati  Bibha  Ghosh
 Jagannathan,  Shri  S.
 Kisku,  Shri  Jadunath
 Lahanu  Shidava  Kom,  Shri
 **Mahala,  Shri  K.  L,
 Mahata,  Shri  C,  R.

 Mandal,  Shri  Mukunda

 Mohanarangam,  Shri  Ragavalu
 Mukherjee,  Shri  Samar
 ““Onkar  Singh,  Shri
 **Parmai  Lal,  Shri

 Patnaik,  Shri  Sivaji
 Periasamy,  Dr.  P.  V.
 Pradhan,  Shri  Amar  Roy
 **Ram  Murti,  Shri

 Ramalingam,  Shri  P.  S.
 Rangnekar,  Shrimati  Ahilya  P,

 Roy,  Dr.  Saradish

 **Saeed  Murtaza,  Shri

 ase  Saha,  Shri  A.  K,

 Saha,  Shiri,  Gadadhar
 Sen,  Shri  Robin

 **Sharma,  Shri  Rajendra  Kumar
 Vakil,  Shri  Abdul  Ahad

 ‘Viévanathan,  Shri  0.  N.

 **wrongly  voted  for  ‘Noes’

 }
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 MR.  SPEAKER:  Subject  to  correc-
 tion,  the  result  of  the  division  |  is:
 Ayes  3l;  Noes  37.

 The  ‘Ayes’  have  it;  the  ‘Ayes’  have  it.

 The  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  members  present
 and  voting.

 The  motion  wag  adopted,
 iN

 New  Clause  7A  was  added  to  the  Bill.

 ¢tClause  8

 MR.  SPEAKER:  We  shall  now  take
 up  for  voting  Rajya  Sabha  amend-
 ment  No,  2.  The  question  is:

 “That  at  page  3,
 deleted”  (2)

 The  Lok  Sabha  divided:

 clause  8,  be

 ,  Division  No.  4]
 2.2  hrs.

 AYES
 Abdul  Lateef,  Shri
 Ahmed,  Shri  Hatimuddin
 Ahmed  Hussain,  Shri
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 Ashan,  Jafri,  Shri
 Alhaj,  Shri  M.  A.  Hannan
 Alluri,  Shri  Subhash  Chandra  Bose
 Amin,  Prof  R.  K.
 Ananthan,  Shri  Kumari
 Ankineedu,  Shri  Magantj
 Arif  Beg,  Shri
 Asokaraj,  Shri  A.
 Badri  Narayan,  Shri  A.  हे.
 Bagri,  Shri  Mani  Ram
 Bahuguna,  Shrj  H.  N.
 Bahuguna,  Shrimati  Kamaia
 Bairagi,  Shri  Jena
 Bal,  Shri  Pradyumna
 Balak  Ram,  Shri
 Barakataki,  Shrimati  Renuka  Devi
 Barnala,  Shri  Surjit  Singh
 Barua,  Shri  Bedabrata
 Berwa,  Shri  Ram  Kanwar
 Bhadoria,  Shri  Arjun  Singh
 Bhakta,  Shri  Manoranjan
 Bhanwar,  Shri  Bhagirath
 Bharat  Bhushan,  Shri
 Bhuvarahan,  Shri  G.
 Birendra  Prasad,  Shri

 Boddepalli,  Shri  Rajagopala  Rao
 Bonde,  Shri  Nanasahib

 The  following  Members  also  recorded  their  votes:

 ‘AYES:  Shri  Dhanna  Singh  Gulshan,  Shri  Natwarlal  B.  Parmar,  Shri  Shan-
 kersinhji  Vaghela,  Shri  Satyendra  Narain  Sinha,  Kumari  Maniben  Val-
 labhbhai  Patel,  Shri  Ram  Deo  Singh,  Shri  Sambhajirao  Vakade,  Shri  Ghu-
 jam  Mohammad  Khan,  Shri  Kazim  Ali  Meerza,  Shri  U.  S.  Patil,  Shri  0.  Amat,
 Shri  M.  N.  Govindan  Nair,  Shri  Ashan  Jafri,  Shri  Nageswara.  Rao  Meduri,
 Shrimati  Mohsina  Kidwai,  Shri  L,  K.  Doley,  Shri  Ajitsinh  Dabhi,  Shri
 Mohay  Singh  Tur,  Shri  K,  L.  Lfahala,  Shri  Rajendra  Kumar  Sharma,  Shri
 Onkar  Singh,  Shri  Brij  Raj  Singh,  Shri  Ram  Murti,  Shri  Parmai  Lal  and  Shri
 Saeed  Murtaza;

 NOES:  Shri  Bijoy  Modak.

 +tIn  view  of  Amendment  Nos.  4  ard  2  made  by  Rajya  Sabha  insertirig
 New  Clause  7A.and  deleting  Clause  6,  respectively,  having  been  .adopted,,  =
 the  new  Clause  7A  was  renumbered  as  Clause  8,  as  patent  error,  under  di-
 rection  of  the  Speaker.
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 Borole,  Shri  Yashwant
 Brahm.  Perkash,  Chaydhury
 Brij  Raj  Singh,  Shri
 Chakravarty,  Prof.  Dilip
 Chand  Ram,  Shri
 Chandan  Singh,  Shri
 Chandra  Shekhar,  Shri
 Chandra  Shekhar  Singh,  Shri
 Chandra  Pal  Singh,  Shri
 Chandrappan,  Shri  0.  K.
 Chandravati,  Shrimati
 Charan  Singh,  Shri
 Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhary,  Shri  Motibhai  R.
 Chaudhry,  Shri  Ishwar
 Chaudhury,  Shri  Rudra  Sen
 Chauhan,  Shri  Bega  Ram
 Chauhan,  Shri  Nawab  Singh
 Chavan,  Shri  Yeshwantrao
 Chettri,  Shrj  K,  8.
 Chhetri,  Shri  Chhatra  Bahadur
 Chowhan,  Shri  Bharat  Singh
 Chuinder,  Dr.  Pratap  Chandra
 Dabhi,  Shri  Ajitsinh
 Dahdavate,  Prof,  Madhu
 Danwe,  Shri  Pundalik  Hari
 Das,  Shri  S.  S.
 Dasappa,  Shri  Tulsidas
 Dasgupta,  Shri  छू,  N,
 Dave,  Shri  Anant
 Dawn,  Shri  Raj  Krishna
 Desai,  Shri  Dajiba
 Desai,  Shrj  Hitendra
 Desai,  Shri  Morarji
 Deshmukh,  Shri  Nanaji
 Deshmukh,  Shri  Ram  Prasad
 Dhara,  Shri  Sushil  Kumar
 Dharia,  Shri  Mohan
 Dhillon,  Shri  Iqbal  Singh
 Dhurve,  Shri  Shyamlal
 Digvijoy  Narain  Singh,  Shri

 Durga  Chand,  Shri

 Amendment) Bill  ee
 Dutt,  Shri  Asoke  Krishna
 Elanchezhian,  Shri  V.  S.
 Engti,  Shri  Biren
 Faleiro,  Shri  Eduardo
 Fazlur  Rahman,  Shri
 Fernandes,  Shri  George
 Gamit,  Shri  Chhitubhai
 Gandhi,  Shrimati  Indira  Nehru
 Ganga  Bhakt  Singh,  Shri
 Ganga  Singh,  Shri
 Gattani,  Shri  R,  0.
 Ghosal,  Shri  Sudhir
 Gode,  Shri  Santoshrao
 Gogoi,  Shri  Tarun
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Gore,  Shrimati  Mrinal
 Gotkhinde,  Shrj  Annasaheb
 Gowda,  Shri  8.  Nanjesha
 Goyal,  Shri  Krishna  Kumar
 Guha,  Prof.  Samar
 Gulshan,  Shri  Dhanna  Singh
 Hande,  Shri  V,  G.
 Haren  Bhumij,  Shri
 Harikesh  Bahadur,  Shri
 Hazari,  Shri  Ram  Sewak
 Heera  Bhai,  Shri
 Inder  Singh,  Shri
 Jagannathan,  Shri  S.
 Jagjivan  Ram,  Shri
 Jain,  Shri  Kacharulal  Hemraj
 Jain,  Shri  Kalyan
 Jain,  Shri  Nirmal  Chandra
 Jasrotia,  Shri  Baldev  Singh
 Jethmalani,  Shri  Ram
 Jeyalukshmi,  Shrimati  प्र,
 Joshi,  Dr.  Murli  Manohar
 Kachwai,  Shri  Hukam  Chand
 Kadam,  Shri  B  P,
 Kaiho,  Shri
 Kailash  Prakash,  Shri
 Kaldate,  Dr.  Bapu
 Kamakashaiah,  Shri  D.
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 Kamath,  Shri  Hari  Vishnu
 Kapoor,  Shri  L.  L.
 Kar,  Shri  Sarat
 Karan,  Singh,  Dr.
 Kasar,  Shri  Amrut
 Kaushik,  Shri  Purushottam
 Khan,  Shri  Ghulam  Mohammad
 Khan,  Shri  Kunwar  Mahmud  Ali
 Khan,  Shri  Mahmoog  Hasan
 Kidwai,  Shrimati  Mohsina
 Khrime,  Shri  Rinching  Khandu
 Kishore  Lal,  Shri
 Kodiyan,  Shri  P.  K.
 Kolur,  Shri  Rajshekhar

 _<osairam,  Shri  K.  T.
 Kotrashetti,  Shri  A.  K.

 Fi  Krishan  Kant,  Shri
 !  Krishnan,  Shrimati  Parvathi

 '  Krishnappa,  Shri  M.  V.
 Kundu,  Shrj  Samarendra
 Kureel,  Shri  Jwala  Prasad

 a  Lakshminarayanan,  Shri  M.  R.
 Lal,  Shri  S.  8,
 Lalu  Prasad,  Shri
 Laskar,  Shri  Nihar
 Machhand,  Shri  Raghubir  Singh
 Mahala,  Shri  K,  L.
 Mahale,  Shri  Hari  Shankar
 Mahi  Lal,  Shri
 Malik,  Shri  Mukhtiar  Singh
 Mallanna,  Shrj  K.
 Mulikarjun,  Shri
 Mandal,  Shri  B.  P.
 Mandal,  Shri  Dhanik  Lal
 Mangal  Deo,  Shri
 Mankar,  Sbri  Laxman  Rao
 Manohar  Lal,  $hri
 Mathur,  Shri  Jagdish  Prasag
 Mavalankar,  Prof.  P.  G.
 ‘Meduri,  Shri  Nageshwara  Rao
 “Meerza,  Shri  Syed  Kazim  Ali
 Mehta,  Shri  Prasannbhai
 Mhalgi,  Shri  हे,  K.
 ‘Miri,  Shri  Govind  Ram

 Mishra,  Shri  G.  S.
 Mishra,  Shri  Janeshwar
 Mohanarangam,  Shri  Ragavalu
 Mohsin,  Shri  F.  H.
 Mondal,  Dr,  Bijoy
 Mritunjay  Prasad,  Shri
 Multan  Singh,  Chaudhary
 Munda,  Shri  Govinda
 Munda,  Shri  Karia
 Murahari,  Shri  Godey
 Murinu,  Father  Anthony
 Murthy,  Shri  Kusuma  Krishna
 Murthy,  Shri  M.  ्य  Chandrashekhara
 Nair,  Shri  B.  K,
 Nair,  Shri  N.  Sreekantan
 Narendra  Singh,  Shri
 Nathu  Singh,  Shri
 Nathuni  Ram,  Shri
 Nayar,  Dr.  Sushila
 Negi,  Shri  T.  8.
 Onkar  Singh,  Shri
 Pandey.  Shri  Ambika  Prasad
 Pandeya,  Dr.  Laxminarayan
 Pandit,  Dr.  Vasant  Kumar
 Parmar,  Shri  Natwarlal  B
 Parulekar,  Shri  Bapusaheb
 Paswan,  Shri  Ram  Vilas
 Patel,  Shri  Ahmed  M.
 Patel,  Shri  H.  M.
 Patel,  Shri  Nanuhai  N.
 Patidar,  Shri  Rameshwar
 Patil,  Shri  Chandrakant
 Patil,  Shri  D.  B
 Patil,  Shri  S.  B.
 Patil,  Shri  Ss.  D.
 Patil,  Shri  दम  8.
 Patil,  Shri  Vijaykumar  N.
 Patnaik,  Shri  Biju
 Phirangi  Prasad,  Shri
 Pipil,  Shri  Mohan  Lal
 Pradhan,  Shri  Gananath
 Pradhan,  Shri  Pabitra  Mohan
 Pradhani,  Shri  K.
 Qureshi,  Shri  Mohd.  Shafi
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 ichaiah,  Shri  B,
 aghavji,  Shri

 laghu  Ramaiah,  Shri  K.
 Rahi,  Shri  Ram  Lal
 Rai,  Shri  Shiv  Ram
 Raj  Keshar  Singh,  Shri
 Raj  Narain,  Shri
 Raju,  Shri  P,  फ  5.
 Ram,  Shri  R.  D,
 Ram  Dhan,  Shri
 Ram  Gopal  Singh,  Chaudhury
 Ram  Kinkar,  Shri
 Ram  Murti,  Shri
 Ramalingam,  Shri  N.  Kudanthai
 Ramamurthy,  Shri  K.
 Ramapati  Singh,  Shri
 Ramdas  Singh,  Shri
 Ramji  Singh,  Dr.
 Ramijiwan  Singh,  Shri
 Ranjit  Singh.  Shti
 Rao,  Shri  Jagannath
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  P.  V.  Narasimha
 Rao,  Shri  Pattabhi  Rama

 Rasheed  Masood,  Shri
 Rath,  Shri  Ramachandra
 Rathor,  Dr,  Bhagwan  Dass
 Ravi,  shri  Vayalar
 Reddi,  Shri  G.  s
 Reddy,  Shri  K.  Brahmananda
 Reddy,  Shri  K.  Obul
 Reddy,  Shri  K.  Vijaya  Bhaskara
 Reddy,  ghri  M.  Ram  Gopal
 Rodrigues,  Shri  Rudolph
 Roy,  Shri  Saugata
 Saeed  Murtaza,  Shri
 Sahoo,  Shri  Ainthu

 Sai,  Shri  Larang
 Sai,  Shri  Narhari  Prasad  Sukhdeo
 Saini,  Shri  Manohar  Lal  7
 Sangma,  Shri  ह:  A,

 Saran,  Shri  Daulat  Ram

 Amendment)  Bill
 Sarangi,  Shri  R.  P.
 Sarda,  Shri  S,  K,
 Sarkar,  Shri  8.  हू,
 Sarsonia,  Shri  Shiv  Narain
 Satpathy,  Shri  Devendra
 Satya  Deo  Singh,  Shri
 Satyanarayana,  Shri  Dronam  Raju:
 Sayeed.  Shri  है  M.
 Sen,  Shri  Prafulla  Chandra
 Seyid  Muhammad,  Dr.  V.  A.
 Shah,  Shri  Surath  Bahadur
 Shaiza,  Shrimati  Rano  M,
 Shanti  Devi,  Shrimati
 Sharma,  Shri  Jagannath
 Sharma,  Shri  Rajendra  Kumar
 Sharma,  Shri  Yagya  Datt
 Shastri,  Sbri  Bhanu  Kumar
 Shastri,  Shri  Ram  Dhari
 Shastri,  Shri  Y.  P.
 Shejwalkar,  Shri  N.  K.
 Sheo  Narain.  Shri
 Sher  Singh,  Prof.
 Sheth,  Shri  Vinodbhai  B,
 Shinde,  Shri  Annasaheb  P.
 Shiv  Sampati  Ram,  Shri
 Shrikrishna  Singh,  Shri
 Shukla,  Shri  Chimanbhai  H.  (Rajkot)
 Shukla,  Shri  Madan  Lal
 Sikander  Bakht,  Shri
 Singha,  Shri  Sachindralal
 Sinha,  Shri  Satyendra  Narayan
 Somani.  Shri  Roop  Lal
 Somani,  Shri  S.  8,
 Stephen,  Shri  हज  M,
 Subramaniam,  Shri  C.
 Sudheeran,  Shri  V.  M.
 Suman,  Shri  Ramji  Lal
 Suman,  Shri  Surendra  Jha
 Sunna  Sahib,  Shri  A.
 Suraj  Bhan,  Shri
 Surendra  Bikram,  Shri

 ‘Surya  Narain  Singh,  Shri

 Suryanarayana,  Shri  K
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 Swamy,  Dr,  Subramaniam
 Swatantra,  Shri  Jagannath  Prasad
 Tan  Singh,  Shri
 Tej  Pratap  Singh,  Shri'.
 Tiwari,  Shri  Brij  Bhushan
 Tiwary,  Shri  D.  N,
 Tiwary.  Shri  Ramanand
 Tripathi,  Shri  Madhav  Prasad
 Ugrasen,  Shri
 Vaghela,  Shri  Shankersinhji
 Vajpayee,  Shri  Atal  Bihari
 Varma,  Shri  Ravindra
 Vasisht,  Shri  Dharma  Vir
 Venkatareddy,  Shri  P.
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Brijlal
 Verma,  Shri  Hargovind
 Verma,  Shri  R.  L,  P.
 Verma,  Shri  Raghunath  Singh
 Verma,  Shri  Sukhdeo  Prasad
 Yadav,  Shri  Hukmdeo  Narain
 Yadav,  Shri  Jagdambi  Prasad
 Yadav,  Shri  Ramji  Lal

 .adav,  Shri  Sharad
 Yadav,  Shri  Vinayak  Prasad
 Yadava,  Shri  Roop  Nath  Singh
 Yadvendra  Dutt,  Shri
 Yuvraj,  Shri
 Zulfiquarullah,  Shri

 NOES

 Banatwalla,  Shri  G.  M.
 ‘  Basu,  Shri  Chitta
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 Bhattacharya,  Shri  Dinen
 Bhattacharyya,  Shri  Shyamaprasann.
 Bosu,  Shri  Jyotirmoy
 Burande,  Shri  Gangadhar  Appa
 Chatterjee.  Shri  Somnath
 Dhondge,  Shri  Keshavrao
 Goswami,  Shrimati  Bibha  Ghosh
 Kamble,  Shri  8.  C,
 Kisku,  Shri  Jadunath
 Lahanu  Shidava  Kom,  Shri
 Muhata,  Shri  C.  R,
 Mandal,  Shri  Mukunda
 Modak,  Shri  Bijoy
 Mukherjee,  Shri  Samar
 Patnaik,  Shri  Sivaji
 Pradhan,  Shri  Amar  Roy
 Rangnekar,  Shrimati  Ahilya  P.
 Roy,  Dr.  Saradish
 Saha,  Shri  A.  K.
 Saha,  Shri  Gadadhar
 Sen,  Shri  Robin

 MR.  SPEAKER:  Subject  to  correc-
 tion,  the  result*  of  the  division  is:

 Ayes  319;  Noes  23.

 The  ‘Ayes’  have  it;  the  ‘Ayes’  have
 it.

 The  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than
 two-thirds  of  the  members  present
 and  voting.

 The  motion  was  adopted.

 \*THE  FOLLOWING  MEMBERS  ALSO  RECORDED  THEIR  VOTES
 t  AYES:  Shri  Purnanarayan  Sinha,Kumari  Maniben  Vallabhbhai  Patel,

 Shri  Om  Prakash  Tyagi,  Shri  Narendra  P.  Nathwani,  Shri  Ram  Deo  Siagh, Shri  Ram  Naresh  Kushwaha,  ShriSambhajirao  Kakade,  Shri  Madhu
 Limaye,  Shri  M.  P.  Sinha,  900  HukamRam,  Shri  Parmai  Lal,  Shri  8.  L
 Kureel,  Shri  Abdul  Ahad  Vakil,  ShriK.  A.  Rajan,  Shri  D.  Amat,  Shri  M.  N.
 Govindan  Nair,  Shrj  C,  N.  Vishwanathan,  Shri  ्  Arunachalam  alias
 ‘Aladj  Acuna’,  Shri  Dwarikadas  Patel,Dr.  P.  V.  Periasamy,  Shri  Bhausaheb
 Thorat,  Shri  L.  K.  Deley,  Shri  P.  Rajagopal  Naidu,  Shri  Amarsinh  Ra-
 thawa,  Shri  Somjibhai  Damor,  Shti  Mohan  Singh  Tur  =  and  |  Shri  PS...

 Ramalingam  et  te

 NOES:  Shri  Bhagat  Ram.
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 fClayse  35

 MR.  SPEAKER:  '  We  shall  now  take
 up  for  voting  Rajya  Sabha  amendment
 No.  3.  The  question  is:

 “That  at’  page  8,  clause  35,  be
 deleted.”  (3)

 MR.  SPEAKER:  Let  the  Lobbies  be
 cleared.

 The  Lobbies  are  cleared.

 The  question  is:

 “That  at  page  8,  clause  35,  be
 deleted.”  (3)

 The  Lok  Sabha  divided:

 Division  No.  5]  [22.i8  brs.

 AYES

 Abdul  Lateef,  Shri
 Ahmed,  Shri  Halimuddin
 Ahmed  Hussain,  Shri
 Ahsan  Jafri,  Shri
 Alhaj,  Shri  M.  A.  Hannan
 Alluri,  Shri  Subhash  Chandra  Bose
 Amat,  Shri  D.
 Amin,  Prof.  R.  K.
 Ananthan,  Shri  Kumari:
 Ankineedu,  ‘Shri  Magantj
 Arif  Beg,  Shri
 Arunachalam  alias  ‘Aladi  Aruna’,  Shri

 Vv.  Sts  y

 Asokaraj,  Shri  A.
 Badri  Narayan,  Shri  A.  R.
 Bagri,  Shri  Mani  Ram
 Bahuguna,  Shri  H.  N.
 Bairagi,  Shri  Jena

 (Forty-fifth  286
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 Bal,  Shri  Pradyumna
 Balak  Ram,  Shrj
 Balakrishniah,  Shri  T..
 Banatwalla,  Shri  G.  M.
 Barnala,  Shri  Suvjil  Singh
 Barua,  Shri  Bedabrata
 Berwa,  Shri  Ram  Kanwar
 Bhadoria,  Shri  Arjun  Singh
 Bhakta,  Shri  Manoranjan
 Bhanwar,  Shri  Bhagirath
 Bharat  Bhushan,  Shri
 Bhuvarahan,  Shri  G,
 Birendra  Prasad,  Shri
 Boddepalli,  Shri  Rajagopala  Rao
 Bonde,  Shri  Nanasahib
 Brahm  Perkash,  Chaudhury
 Brij  Raj  Singh,  Shri
 Chakravarty,  Prof.  Dilip
 Chand  Ram,  Shri
 Chandan  Singh,  Shri
 Chandra  Shekhar,  Shri
 Chandra  Shekhar  Singh,  Shri
 Chandra  Pal  Singh,  Shri
 Chandrappan,  Shr}  ९.  K.
 Chandravati,  Shrimati
 Charan  Narzary,  Shri
 Charan  Singh,  Shri
 Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhary,  Shri  Motibhai  R.
 Chaudhry,  Shri  Ishwar
 Chaudhury,  Shri  Rudra  Sen
 Chauhan,  Shri  Bega  Ram
 Chauhan,  Shri  Nawab  Singh
 Chavan,  Shri  Yeshwantrao
 Chettri,  Shri  K.  8.
 Chhetri,  Shri  Chhatra  Bahadur
 Chowhan,  Shri  Bharat  Singh
 Chunder,  Dr.  Pratap  Chandra
 Dabhi,  Shri  Ajitsinh  Ab  og

 having  been
 jew  of  endment  No,  3  made  by  Rajya  Sabha  deleting  Clause:  Ce having’

 ped,  the  existing  Clauses  36  to  43  were  re-numbered  as.
 Clauses  35  to  42  respectively,  as  patenterrors,  under  direction  of  the  Speaker, f

 rr
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 Damor,  Shri  Somjibhai
 Dandavate,  Prof.  Madhu
 Danwe,  Shri  Pundalik  Hari
 Das,  Shri  S.  S.
 Dasappa,  Shrj  Tulsidas
 Dasgupta,  Shri  K.  N.
 Dave,  Shri  Anant
 Dawn,  Shri  Raj  Krishna
 Desai,  Shri  Dajiba
 Desai,  Shri  Hitendra
 Desai,  Shri  Morarji
 Deshmukh,  Shri  Nanaji
 Deshmukh,  Shri  Ram  Prasad
 Dhandayuthapani,  Shri  V.
 Dhara,  Shri  Sushil  Kumar
 Dharia,  Shri  Mohan
 Dhillon,  Shri  Iqbal  Singh
 Dhurve,  Shri  Shyamial
 Digvijoy  Narain  Singh,  Shri
 Doley,  Shri  L.  K.
 Durga  Chand,  Shri
 Dutt,  Shri  Asoke  Krishna
 Elanchezhian,  Shri  V.  S.
 Engti,  Shri  Biren
 Faleiro,  Shri  Eduardo
 Fazlur  Rahman,  Shri
 Fernandes,  Shri  George
 Gamit,  Shri  Chhitubhai
 Gandhi,  Shrimati  Indira  Nehru
 Ganga  Bhakt  Singh,  Shri
 Ganga  Singh,  Shri
 Ghosal,  Shri  Sudhir
 Gode,  Shri  Santoshrao
 Gogoi,  Shri  Tarun
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.

 Gore,  Shrimatj  Mrinal
 Gotkhinde,  Shrj  Annasaheb
 Gowda,  Shri  S.  Nanjesha
 Goyal,  Shri  Krishna  Kumar
 Guha,  Prof.  Samar
 Gulshan,  Shri  Dhanna  Singh
 Hande,  Shri  Vv.  G.

 Haren  Bhumij,  Shri
 Harikesh  Bahadur,  Shri
 Hazari,  Shri  Ram  Sewak
 Heera  Bhai,  Shri
 Hukam  Ram,  Shri
 Inder  Singh,  Shri
 Jaffer  Sharief,  Shri  C.  K.
 Jagannathan,  Shri  8.
 Jagjivan  Ram,  Shri
 Jain,  Shri  Kacharulal  Hemraj
 Jain,  Shri  Kalyan
 Jain,  Shri  Nirmal  Chandra
 Jasrotia,  Shri  Baldev  Singh
 Jethmalani,  Shri  Ram
 Jeyalakshmi,  Shrimati  V.
 Joshi,  Dr.  Murli  Manohar
 Kachwai,  Shri  Hukam  Chand
 Kadam,  Shri  B.  P.
 Kaiho,  Shri
 Kailash  Prakash,  Shri
 Kakade,  Shri  Sambhajirao
 Kaldate,  Dr.  Bapu
 Kamakshaiah,  Shri  D.
 Kapoor,  Shri  L.  L.
 Kar,  Shri  Sarat
 Karan  Singh,  Dr.
 Kasar,  Shri  Amrut
 Kaushik,  Shri  Purushottam
 Khan,  Shri  Ghulam  Mohammad
 Khan,  Shri  Kunwar  Mahmud  Ali
 Khan,  Shri  Mahmood  Hasan
 Kidwai,  Shrimatj  Mohsing
 Khrime,  Shri  Rinching  Khandu
 Kishore  Lal,  Shri
 Kodiyan,  Shri  P.  K.
 Kolur,  Shri  Rajshekhar
 Kosalram,  Shri  K.  T.
 Kotrashetti,  Shri  A.  K.
 Krishan  Kant,  Shri
 Krishnan,  Shrimati  Parvathi
 Krishnappa,  Shri  M.  छ
 Kundu,  Shri  Samarendra
 Kunhambu,  Shri  K.
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 Kureel,  Shri  Jwala  Prasad
 Kureel,  Shri  R.  L,
 Kushwaha,  Shri  Ram  Naresh
 Lakkappa,  Shri  K.
 Lokshminarayanan,  Shri  M.  R.
 Lai,  Shri  S.  S.
 Lalu  Prasad,  Shri
 Laskar,  Shri  Nihar
 Limaye,  Shri  Madhu
 Machhand,  Shri  Raghubir  Singh
 Mahala,  Shri  K.  L.
 Mahale,  Shri  Hari  Shankar
 Mahi  Lal,  Shri
 Malik,  Shri  Mukhtiar  Singh
 Mallanna,  Shri  K.
 Mallikarjun,  Shri
 Mandal,  Shri  B.  P.
 Mandal,  Shri  Dhanik  Lal
 Mangal  Deo,  Shri
 Mankar,  Shri  Laxman  Rao
 Manohar  Lal,  Shri
 Mathur,  Shri  Jagdish  Prasad

 Mavalankar,  Prof.  P.  G.
 Meduri,  Shri  Nageswara  Rao
 Meerza,  Shri  Syed  Kazim  Ali
 Mehta,  Shri  Prasannbhai

 Mhalgi,  Shri  R.  K.
 Miri,  Shri  Govind  Ram
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Janeshwar
 Mishra,  Shri  Shyamnandan
 Mohanarangam,  Shri  Ragavalu
 Mohsin,  Shri  ह  H.
 Mondal,  Dr.  Bijoy
 Mritunjay  Prasad,  Shri
 Multan  Singh,  Chaudhary
 Munda,  Shri  Govinda
 Munda,  Shri  Kania  oe
 Murahari,  Shri  Godey
 Murmu,  Fether  Anthony
 Murthy,  Shri  Kusuma  Krishna
 Murthy,  Shri  M.  V..:Chandrashekhara
 Naidu,  Shri  P,  है... ...... क
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 Amendment).  Bill
 Naik,  Shri  V.  P.
 Nair,  Shri  B.  K.
 Nair,  Shri  M.  N.  Govindan
 Nair,  Shri  N.  Sreekantan
 Narendra  Singh,  Shri
 Nathu  Singh,  Shri
 Nathuni  Ram,  Shri
 Nathwani,  Shri  Narendra  P.
 Nayak,  Shri  Laxmi  Narain
 Nayar,  Dr.  Sushila
 Negi,  Shri  T,  S.
 Onkar  Singh,  Shri
 Pajanor,  Shri  A.  Bala
 Pandey,  Shri  Ambika  Prasad
 Pandeya,  Dr.  Laxminarayan
 Pandit,  Dr.  Vasant  Kumar
 Parmai  Lal,  Shri
 Parmar,  Shri  Natwarlal  B.
 Parulekar,  Shri  Bapusaheb
 Paswan,  Shri  Ram  Vilas

 Patel,  Shri  Ahmed  M.

 Patel,  Shri  Dwarikadas
 Patel,  Shri  H.  M.
 Patel,  Km.  Maniben  Vallabhbhai
 Patel,  Shri  Nanubhai  N.
 Patidar,  Shri  Rameshwar
 Patil,  Shri  Chandrakant
 Patil,  Shri  D.  B.
 Patil,  Shri  8.  D
 Patil,  Shri  U,.  S.
 Patil,  Shri  Vijaykumar  N.
 Patnaik,  Shri  Biju
 Periasamy,  Dr.  P.  V.
 Phirangi  Prasad,  Shri
 Pipil,  Shri  Mohan  Lal
 Pradhan,  Shri  Gananath
 Pradhan,  Shri  Pebitra  Mohan
 Pradhani,  Shri  K.
 Qureshi,  Shri  Mohd.  Shafi
 Rachaiah,  Shri  B.
 Raghavji,  Shri
 Raghu  Ramaiah,  Shri  K.
 Rahi,  Shri  Ram  Lal.
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 Rai,  Shri  Shiv  Ram
 Raj  Keshar  Singh,  Shri
 Raj  Narain,  Shri
 Rajan,  Shri  K.  A.
 Rajda,  Shri  Ratansinh
 Raju,  Shri  P.  द  G.
 Ram,  Shri  R.  D.
 Ram  Deo  Singh,  Shri
 Ram  Dhan,  Shri
 Ram  Gopal  Singh,  Chadhury
 Ram  Kinkar,  Shri
 Ram  Murti,  Shri
 Ramalingam,  Shri  N.  Kudanthai
 Ramalingam,  Shri  P.  S.
 Ramamurthy,  Shri  K.
 Ramapati  Singh,  Shri
 Ramdas  Singh,  Shri
 Ramji  Singh,  Dr.
 Ramjiwan  Singh,  Shri
 Ranjit  Singh,  Shri
 Rao,  Shri  Jagannath
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  P.  V.  Narasimha
 Rao,  Shri  Pattabhi  Rama
 Rasheed  Masood,  Shri
 Rathawa,  Shri  Amarsinh  V.
 Rathor,  Dr,  Bhagwan  Das
 Ravi,  Shri  Vayalar
 Reddi,  Shri  G.  S.
 Reddy,  Shri  K.  Brahmananda
 Reddy,  Shri  K.  Obul
 Reddy,  Shri  K.  Vijaya  Bhaskara
 Reddy,  Shri  M.  Ram  Gopal
 Rodrigues,  Shri  Rudolph
 Roy,  Shri  Saugata
 Saeed  Murtaza,  Shri
 Sahoo,  Shri  Ainthu
 Sai,  Shri  Larang
 Sai,  Shri  Narhari  Prasad  Sukhdeo
 Seini,  Shri  Manohar  La)
 Sangma,  Shri  P.  A,
 Saran,  Shri  Daulat  Ram
 Serangi,  Shri  R,  P.
 Serda,  Shri  s.  K
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 Sarkar,  Shri  S.  K.
 Sarsonia,  Shri  Shiv  Narain
 Satapathy,  Shri  Devendra
 Satya  Deo  Singh,  Shri
 Satyanarayana,  Shri  Dronam  Raju
 Sayeed,  Shri  P,  M.
 Seyid  Muhammad,  Dr,  V.  A.
 Shah,  Shri  Surath  Bahadur
 Shaiza,  Shrimati  Rano  M,
 Shakya,  Dr.  Mahadeepak  Singh
 Shanti  Devi,  Shrimati
 Sharma,  Shri  Jagannath
 Sharma,  Shri  Rajendra  Kumar
 Sharma,  Shri  Yagya  Datt
 Shastri,  Shri  Bhanu  Kumar
 Shastri,  Shri  Ram  Dhari
 Shastri,  Shri  Y.  P.
 Shejwalkar,  Shri  पर,  K.
 Sheo  Narain,  Shri
 Sher  Singh,  Prof.
 Sheth,  Shri  Vinodbhai  B.
 Shinde,  Shri  Annasaheb  P.
 Shiv  Sampeti  Ram,  Shri
 Shrikrishna  Singh,  Shri
 Shukla,  Shri  Chimanbhaj  H,
 Shukla,  Shri  Madan  Lal
 Sikandar  Bakht,  Shri
 Singha,  Shri  Sachindralal
 Sinha,  Shri  H.  L.  P.
 Sinha,  Shri  M,  P.
 Sinha,  Shrj  Purnenarayan
 Sinha,  Shri  Satyendra  Narayan
 Somani,  Shri  Roop  Lal
 Somani,  Shri  S.  8.
 Stephen,  Shri  ए  M.
 Subramanjam,  Shri  C.
 Sudheeran,  Shri  V,  M.
 Suman,  Shri  Surendre  Jha
 Sunna  Sahib,  Shri  A,
 Suraj  Bhan,  Shri
 Surendra  Bikram,  कता,
 Surya  Narain  Stagh,  Shri
 Suryenarayame,  Shri  ्,
 Swamy,  Dr,  Susvameniam  "  eee

 wee  oe wha
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 Swatantra,  Shri  Jagannath  Prasad
 Tan  Singh,  Shri
 Tej  Pratap  Singh,  Shri
 Thorat,  Shri  Bhausaheb
 Tiwari,  Shri  Brij  Bhushan
 Tiwari,  Shri  D.  N.
 Tiwari,  Shri  Ramanand
 Tripathi,  Shri  Madhav  Prasad
 Tyagi,  Shri  Om  Prakash
 Ugrasen,  Shri
 Vaghela,  Shri  Shankersinhjj
 Vajpayee,  Shri  Atal  Bihari
 Vakil,  Shri  Abdul  Ahad
 Varma,  Shri  Ravindra
 Vasisht,  Sbri  Dharma  Vir
 Venkatareddy,  Shri  P,
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Brijlal
 Verma,  Shri  Chandradeo  Prasad
 Verma,  Shri  Hargovind
 Verma,  Shri  R.  L.  P.
 Verma,  Shri  Raghunath  Singh
 Verma,  Shri  Sukhdeo  Prasad
 Visvanathan,  Shri  C.  N.
 Yadav,  Shri  Hukmdeo  Narain
 Yadav,  Shri  Jagdambi  Prasad
 Yadav,  Shrj  Narsingh
 Yadav,  Shrj  Ramji  Lal
 Yadav,  Shri  Sharad
 Yadav,  Shri  Vinayak  Prasad
 Yadava,  Shri  Roop  Nath  Singh
 Yadvendra  Dutt,  Shri
 Yuvraj,  Shri
 Zulfiquarullah,  Shri
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 NOES

 Basu,  Shri  Chitta
 Bhagat  Ram,  Shri
 Bhattacharya,  Shri  Dinen
 Bhattacharyya,  Shri  Shyamaprasanna
 Bosu,  Shri  Jyotirmoy
 Burande,  Shri  Gangadhar  Appa
 Das,  Shri  R.  P.
 Dhondge,  Shri  Keshavrao
 Goswami,  Shrimati  Bibha  Ghosh
 Joarder,  Shri  Dinesh
 Kisku,  Shri  Jadunath
 Lahanu  Shidava  Kom,  Shri
 Mahata,  Shri  C.  R.
 Mandal,  Shri  Mukunda
 Modak,  Shri  Bijoy
 Mukherjee,  Shri  Samar
 Patnaik,  Shri  Sivaji
 Pradhan,  Shri  Amar  Roy
 Rangnekar,  Shrimati  Ahilya  P.
 Roy,  Dr.  Saradish
 Saha,  Shri  A.  K.
 Saha,  Shri  Gadadhar
 Sen,  Shri  Robin

 MR.  SPEAKER:  Subject  to  correc-
 tion,  the  result*  of  the  Division  is
 Ayes  352;  Noes  23.  The  ‘Ayes’  have  it;
 the  ‘Ayes’  have  it,  The  motion  is  car-
 ried  by  a  majority  of  the  total  mem-
 bership  of  the  House  and  by  a  majo-
 rity  of  not  less  than  two-thirds  of  the
 members  present  and  voting.

 The  motion  was  adopted.

 “THE  FOLLOWING  MEMBERS  ALSO  RECORDED  THEIR  VOTES:

 AYES:  Shrimati  Renuka  Devi  Barkataki,  Shrimati  Kamala  Bahuguna,
 Shri  Ramji  Lal  Suman,  Shri  Yashwant  ‘Borvle,  Shri  Profulla  Chandra  Sen,
 Shri  R.  D,  Gattepi,  Shri  Hari  Vishnu  Kamath,  Shri  A.  छ,  P.  Asaithambi,
 Shri  8.  C.  Kambie,  Shri  Dhirendranath  Basu,  Shri  Mohan  Singh  Tur,  Shri
 8.  B.  Patfl  ang  Shri  Ramachandra  Rath,

 NOES:  Shy  Semnety  Chatterjee.
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 Clause  44

 MR.  SPEAKER:  We  come  to
 amendment  No.  4.  Let  the  lobbies  be
 cleared.

 The  lobbies  are  cleared,
 The  question  is:

 “That  at  page  13,  clause  44,  be  delet-
 €्थ.”  (4)

 The  Lok  Sabha  divided:

 Division  No.  6]  (12.20  hrs.

 AYES
 Abdul  Lateef,  Shri
 Ahmed  Hussain,  Shri
 Ahsan  Jafri,  Shri
 Alhaj,  Shri  M.  A.  Hannan
 Alluri,  Shri  Sudhash  Chandra  Bose
 Amat,  Shri  D.
 Amin,  Prof.  R.  K.
 Ananthan,  Shri  Kumari
 Ankineedu,  Shri  Maganti
 Arif  Beg,  Shri
 Arunachalam,  alias  Alladi  Aruna  Shri

 Asokaraj,  Shri  A.
 Bahuguna,  Shr:  H.  N.
 Bahvguna,  Shrimati  Kamala
 Bairagi,  Shri  Jena
 5a},  Shri  Pradyumna
 Balak  Rara,  Shri
 Balakrishniah,  Shri  T.
 Barakataki,  Shrimati  Renuka  Devi
 Barnala,  Shri  Surjit  Singh
 Barua,  Shri  Bedabrata
 Basu,  Shri  Chitta
 Basu,  Shri  Dhirendranath
 Berwa,  Shri  Ram  Kanwar
 Bhadoria,  Shri  Arjun  Singh
 Bhagat  Ram,  Shri
 Bhakta,  Shri  Manoranjan
 Bhanwar,  Shri  Bhagirath
 Bharat  Bhushan,  Shri
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 Bhattacharya,  Shri  Dinen
 Bhattacharyya,  Shri  Shyamaprasanna
 Bhuvarahan,  Shri  G.
 Birendra  Prasad,  Shri
 Boddepalli,  Shri  Rajagopala  Rao
 Bonde,  Shri  Nanasahib
 Borole,  Shri  Yashwant
 Bosu,  Shri  Jyotirmoy
 Brahm  Perkash,  Chaudhury
 Brij  Kaj  Singh,  Shri
 Burande,  Shri  Gangadhar  Appa
 Chakravarty,  Prof.  Dilip
 Chand  Ram,  Shri
 Chandan  Singh,  Shri
 Chandra  Shekhar,  Shri
 Chandra  Shekhar  Singh,  Shri
 Chandra  Pal  Singh,  Shri
 Chandrappan,  Shri  C.  K.
 Chandravati,  Shrimati
 Charan  Narzary,  Shri
 Charan  Singh,  Shri
 Chatterjee,  Shri  Somnath
 Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhary,  Shri  Motibhai  R.
 Chaudhry,  Shri  Ishwar
 Chaudhury,  Shri  Rudra  Sen
 Chauhan,  Shri  Bega  Ram
 Chauhan,  Shri  Nawab  Singh
 Chavan,  Shri  Yeshwantrao
 Chettri,  Shri  K.  B.
 Chhetri,  Shri  Chhatra  Bahadur
 Chowhan.  Shri  Bharat  Singh
 Chunder.  Dr.  Pratap  Chandra
 Dabhi,  Shri  Ajitsinh
 Damor,  Shri  Somjibhai
 Dandavate,  Prof.  Madhu
 Danwe,  Shri  Pundalik  Hari
 Das,  Shri  S.  S.
 Das,  Shri  के,  P.
 Dasappa,  Shri  Tulsidas
 Dasgupta,  Shri  K.  N.
 Dave,  Shri  Anant
 Dawn,  Shri  Raj  Krishna’
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 Desai,  Shri  Dajiba
 Desai,  Shri  Hittendra
 Desai,  Shri:  Morarji
 Deshmukh,  Shri  Nanaji
 Deshmukh,  Shri  Ram  Prasad
 Diandayuthapani,  Shri  V.
 Dhara,  Shri  Sushi]  Kumar
 Dharia,  Shri  Mohan
 Dhillon,  Shri  Iqbal  Singh
 Dhondge,  Shri  Keshavrao
 Dhurve,  Shri  Shyamlal
 Digvijoy  Narain  Singh,  ‘shri
 Doley,  Shri  L.  K.
 Durga  Chand,  Shri
 Dutt,  Shri  Ashoke  Krishna
 Elenchezhian,  Shri  V.  S.
 Engti,  Shri  Biren
 Faleiro,  Shri  Eduardo
 Fazlur  Rahman,  Shri
 Fernandes,  Shri  Georz=
 Gamit,  Shri  Chhitubhai
 Gandhi,  Shrimati  Indira  Nehru
 Ganga  Bhakt  Singh,  Shri
 Ganga  Singh,  Shri
 Gattani,  Shri  R.  D.
 Ghosal,  Shri  Sudhir
 Gode,  Shri  Santoshrao
 Gogoi,  Shri  Tarun
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Gore,  Shrimati  Mrinal
 Gulshan,  Shri  Dhanna  Singh
 Kotkhinde,  Shri  Annasaheb
 Gowda,  Shri  S.  Nanjesha
 Goyal,  Shri  Krishna  Kumar
 Guha,  Prof.  Samar
 Gulshan,  Shri  Dhanna  Singh
 Hande,  Shri  V.  G.
 Haren  Bhumij,  Shri
 Harikesh  Bahadur,  Shri
 Hazari,  Shri  Ram  Sewak
 Heera  Bhai,  Shri
 Hukam  Ram,  800
 Inder  Singh,  Shri

 (Forty.fifth
 Amendment)  Bill

 Jaffer  Sharief,  Shri  C.  K.
 Jagannathan,  Shri  S.
 Jagjivan  Ram,  Shri
 Jain,  Shri  Kacharulal  Hemraj
 Jain,  Shri  Kalyan
 Jain,  Shri  Nirmal  Chandra
 Jasrotia,  Shri  Baldev  Singh
 Jethmalani,  Shri  Ram
 Jeyalakshmi,  Shrimati  V.
 Joarder,  Shri  Dinesh
 Joshi,  Dr.  Murli  Manohar
 Kachwai,  Shri  Hukam  Chand
 Kadam,  Shri  B.  P.
 Kaiho,  Shri
 Kailash  Prakash,  Shri
 Kakade,  Shri  Sambhajirao
 Kaldate,  Dr.  Bapu
 Kamakshaiah,  Shri  D.
 Kamath,  Shri  Hari  Vishnu
 Kamble,  Shri  B.  C.
 Kapoor,  Shri  L.  L.
 Kar,  Shri  Sarat
 Karan  Singh,  Dr.
 Kasar,  Shri  Amrut
 Kaushik,  Shri  Purushcttam
 Khan,  Shri  Ghulam  Mohammad
 Khan,  Shri  Kanwar  Mahmud  Ali
 Khan,  Shri  Mahmood  Hasan
 Khrime,  Shri  Rinching  Khandu
 Kishore  Lal,  Shri
 Kisku,  Shri  Jadunath
 Kodiyan,  Shri  P.  K.
 Kolur,  Shri  Rajshekhar
 Kosalram,  Shri  K.  T.
 Kotrashetti,  Shri  A.  K.
 Krishan  Kant,  Shri
 Krishnan,  Shrimsti  Parvathi
 Krishnappa,  Shri  M.  V.
 Kundu,  Shri  Samarendra
 Kunhambu,  Shri  K.
 Kureel,  Shri  Jwala  Prasad
 Kureel,  Shri  R.  L.
 Kushwaha,  Shri  Ru:  Naresh
 Lahanu  Shidava  Kom,  Shri
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 Lakkappa,  Shri  K.
 Lakshminarayanan,  Shri  M,  R.
 Lal,  Shri  S.  S.
 Lalu  Prasad,  Shri
 Laskar,  Shri  Nihar
 Limaye,  Shri  Madhu
 Machhand,  Shri  Raghubir  Singh
 Mahala,  Shri  K.  L.
 Mahale,  Shri  Hari  Shankar
 Mahata,  Shri  C.  R.
 Mahi  Lal,  Shri
 Malik,  Shri  Mukhtiar  Singh
 Mallanna,  Shri  K.
 Mallikarjun,  Shri
 Mandal,  Shri  B.  P.
 Mandal,  Shri  Dhanik  Lal
 Mandal,  Shri  Mukunda
 Mangal  Deo,  Shri.
 Mankar,  Shri  Laxman  Rao
 Manohar  Lal,  Shri
 Mathur,  Shri  Jagdish  Prasad
 Mavalankar,  Prof.  P.  G.
 Meduri,  Shri  Nageswara  Rao
 Meerza,  Shri  Syed  Kazim  Ali
 Mhalgi,  Shri  R.  K.
 Miri,  Shri  Govind  Ram
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Janeshwar
 Mishra,  Shri  Shyamnandan
 Modak,  Shri  Bijoy
 Mohanarangam,  Shri  Ragavalu
 Mohsin,  Shri  F.  H.
 Mondal,  Dr.  Bijoy
 Mritunjay  Prasad,  Shri
 Mukherjee,  Shri  Samar
 Multan  Singh,  Chaudhary
 Munda,  Shri  Govinda
 Munda,  Shri  Karia
 Murahari,  Shri  Godey
 Murmu,  Father  Anthony
 Murthy,  Shri  Kusuma  Krishna
 Murthy,  Shri  M.  द  Chandrashekhara
 Naidu,  Shri  P.  Rajagopal
 Naik,  Shri  प्र.  P,

 DECEMBER  47,  978  (Forty-fifth
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 Nair,  Shri  B.  K.
 Nair,  Shri  M.  N.  Govindan
 Nair,  Shri  N.  Sreekantan
 Narendra  Singh,  Shri
 Nathu  Singh,  Shri
 Nathuni  Ram,  Shri
 Nathwani,  Shri  Narendra  P.
 Nayak.  Shri  Laxmi  Narain
 Nayar,  Dr.  Sushila
 Negi,  Shri  T.  S.
 Onkar  Singh,  Shri
 Pajanor,  Shri  A.  Bala
 Pandey,  Shri  Ambika  Prasag
 Pandeya,  Dr.  Laxminarayan
 Pandit,  Dr.  Vasant  Kumar
 Parmai  Lal,  Shri
 Parmar,  Shri  Natwarlal  B.
 Parulekar,  Shri  Bapusaheb
 Paswan,  Shri  Ram  Vilas
 Patel,  Shri  Ahmed  M.
 Patel,  Shri  Dwarikadas
 Patel,  Shri  H.  M.
 Patel,  Km.  Maniben  Vallabhbhai
 Patel,  Shri  Nanubhai  N.
 Patidar,  Shri  Rameshwar
 Patil,  Shri  Chandrakant
 Patil,  Shri  D.  B.
 Patil,  Shri  S.  B.
 Patil,  Shri  S.  D.
 Patil,  Shri  U.  S.
 Patil,  Shri  Vijaykumar  N.
 Patnaik,  Shri  Biju
 Patnaik,  Shri  Sivaji
 Periasamy,  Dr,  F.  V.
 Phirangi  Prasad,  Shri
 Pipi],  Shri  Mohan  Lal
 Pradhan,  Shri  Amar  Roy
 Pradhan,  Shri  Gananath
 Pradhan,  Shri  Pabitra  Mohan
 Pradhani,  Shri  K.
 Qureshi,  Shri  Mohd.  Shafi
 Rachaiah,  Shri  B.
 Raghavji,  Shri
 Raghu  Ramatah,  Shri  हैं,
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 Rahi,  Shri  Ram  Lal
 Rai,  Shri  Shiv  Ram
 Raj  Keshar  Singh,  Shri
 Raj  Narain,  Shri
 Rajan,  Shri  K.  A.
 Raju,  Shri  P.  V.  G.
 Ram,  Shri  R.  D.
 Ram  Dhan,  Shri
 Ram  Gopal  Singh,  Chaudhury
 Ram  Kinkar,  Shri
 Ram  Murti,  Shri
 Ramalingam,  Shri  N.  Kudanthai
 Ramalingam,  Shri  P.  S.
 Ramamurthy,  Shri  K.
 Ramapati  Singh,  Shri
 Ramdas  Singh,  Shri
 Ramji  Singh,  Dr.
 Ramjiwan  Singh,  Shri

 Rangnekar,  Shrimati  Ahilya  P.
 Ranjit  Singh,  Shri

 Rao,  Shri  Jagannath
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  P.  द  Narasimha
 Rao,  Shri  Pattabhi  Rama
 Rasheed  Masood,  Shri
 Rathawa,  Shri  Amarsinh  V.
 Rathor,  Dr.  Bhagwan  Das
 Ravi,  Shri  Vayalar
 Reddi,  Shri  G.  S.
 Reddy,  Shri  K.  Brahmananda
 Reddy,  Shri  K.  Obul
 Reddy,  Shri  K.  Vijaya  Bhaskara
 Reddy,  Shri  M.  Ram  Gopal
 Rodrigues,  Shri  Rudolph
 Roy,  Dr.  Saradish
 Saeed  Murtaza,  Shri
 Saha,  Shrj  A.  K
 Saha,  Shri  Gadadhar
 Sahoo,  Shri  Ainthu
 Sai,  Shr,  Larang

 Sai,  Shri  Narhaci  Prasad  Sukhdeo

 (Rorty.fifth  302
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 Saini,  Shri  Manohar  La}
 Sangma,  Shri  P.  A.
 Saran,  Shri  Daulat  Rana
 Sarangi,  Shri  R,  P.
 Sarda,  Shri  S.  K.
 Sarkar,  Shri  8  छू,
 Sarsonia,  Shri  Shiv  Narain

 Satapathy,  Shri  Devendra
 Satya  Deo  Singh,  Shri
 Satyanarayana,  Shri  Dronam  Raju
 Sayeed,  Shri  P,  M.
 Sen,  Shri  Prafulla  Chandra
 Sen,  Shri  Robin
 Seyid)  Muhammad,,  Dr.  V.  A.
 Shah,  Shri  Surath  Bahadur
 Shaiza,  Shrimati  Rano  M,
 Shakya,  Dr.  Mahadeepak  Singh
 Shanti  Devi,  Shrimati
 Sharma,  Shri  Jagannath
 Sharma,  Shri  Rajendra  Kumar
 Sharma,  Shri  Yagya  Datt
 Shastri,  Shri  Bhanu  Kumar
 Shastri,  Shri  Ram  Dhari
 Shastri,  Shri  Y.  P.
 Shejwalkar,  Shri  N,  K.
 Shep  Narain,  Shri
 Sher  Singh,  Prof.
 Sheth,  Shrj  Vinodbhai  8.
 Shinde,  Shri  Annasaheb  P.
 Shiv  Sampati  Ram,  Shri
 Shrikrjshna  Singh,  Shri
 Shukla,  Shri  Madan  Lal
 Sikandar  Bakht,  Shri
 Singha,  Shri  Schindralal
 Sinha,  Shri  H.  L.  P.
 Sinha,  Shri  M.  P.
 Sinha,  Shrj  Purnanarayan
 Sinha,  Shri  Satyendra  Narayan

 Somani,  Shri  Roop  Lal
 Somani,  Shri  S.  8.

 Stephen,  Shri  0.  M.
 Subramaniam,  Shrj  6.
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 Suman,  Shri  Ramji  Lal
 Saman,  Shri  Surendra  Jha
 Sunna  Sahib,  Shri  A.
 Suraj  Bhan,  Shri
 Surendra  Bikram,  Shri
 Surya  Narain  Singh,  Shri
 Suryanarayana,  Shri  K.
 Swamy,  Dr,  Subramaniam
 Swatantra,  Shri  Jagannath  Prasad
 Tan  Singh,  Shri
 Tej  Pratap  Singh,  Shri
 Thorat,  Shri  Bhausaheb
 Tiwari,  Shri  Brij  Bhushan
 Tiwari,  Shri  D.  N.
 Tiwari,  Shri  Ramanand
 Tripathi,  Shri  Madhav  Prasad
 Tur,  Shri  Mohan  Singh
 Tyagi,  Shri  Om  Prakash
 Ugrasen,  Shrj
 Veghela,  Shri  Shankersinhji
 Vajpayee,  Shri  Atal  Bihari
 Vakil,  Shri  Abdul  Ahad
 Varma,  Shri  Ravindra
 Vasisht,  Shri  Dharma  Vir
 Venkatareddy,  Shri  P.
 Venkatasubbaiah,  Shri  P.
 Yerma,  Shri  Brijlal
 Verma,  Shri  Chandradeo  Prasad
 Verma,  Shri  Hargovind
 Verma  Shri  R.  L,  P.
 Verma,  Shri  Raghunath  Singh
 Verma,  Shri  Sukhdeo  Prasad
 Visvanathan,  Shri  C.  N.
 Yadav,  Shri  Hukmdeo  Narain
 Yedav,  Shri  Jagdambi  Prasad
 Yadav,  Shrj  Narsingh
 Yadav,  Shri  Ramji  Lal
 Yadav,  Shri  Sharad
 Yadav,  Shri  Vinayak  Presad
 Yadava,  Shri  Roop  Nath  Singh
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 Yedvendra  Dutt,  Shri
 Yuvraj,  Shri
 Zulfiquarullah,  Shri

 NOES
 Na

 MR.  SPEAKER:  Subject  to  correc-
 tion,  the  result*  of  the  division  is:
 Ayes  376;  Noes  nil,

 The  ‘Ayes’  have  it;  the  ‘Ayes’  have
 it.  The  motion  is  carried  by  a  majo-
 rity  of  the  total  membership  of  the
 House  and  by  a  majority  of  not  less
 than  two-thirds  of  the  members  pre-
 sent  and  voting.

 The  motion  was  adopted
 Clause  45

 MR.  SPEAKER:  Now  I  shall  put
 amendment  no,  5  to  the  vote  of  the
 House.  The  question  is:

 “That  at  pages  3  and  14,  clause
 45,  be  deleted.” 6)

 The  Lok  gabha  divided:

 Division  No.  7]  [72.22  hrs.

 AYES

 Abdul  Lateef,  Shri
 Ahmed,  Shrj  Halimuddin
 Ahmed  Hussain,  Shri
 Ahsan  Jafri,  Shri
 Alhaj,  Shri  M.  A.  Hannan
 Alluri,  Shri  Subhash  Chandra  Bose
 Amat,  Shri  D.
 Amin,  Prof.  R.  K.
 Ananthan,  Shri  Kumari
 Ankineedu,  Shri  Maganti

 *The  following  Members  also  recorded
 nbhai  Mehta,  Shri  Ram  Deo  Singh,  Shri
 dheeran,  Shri  A.  R.  Badri  Narayan,
 Ramachandra  Rath.

 their  votes  for  AYES;  Shri  Prasan-
 Halimuddin  Ahmed,  Shri  प  M.  Su-

 Shrimati  Mohsina  Kidwal,  and  Shri
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 Arif  Beg,  Ghri
 Badri  Narayan,  Shri  A,  R.
 Bagri,  Shri  Mani  Ram
 Bahuguna,  Shr)  H.  N.
 Bahuguna,  Shrimati  Kamala
 Bairagi,  Shri  Jena
 Bai,  Shri  Pradyumna
 Balak  Ram,  Shri
 Balakrishniah,  Shri  T.
 Barakataki,  Shrimati  Renuka  Devi
 Barnala,  Shri  Surjit  Singh
 Barua,  Shri  Bedabrata
 Lasu,  Shri  Dhirendranath
 Berwa,  Shri  Ram  Kanwar
 Bhadoria,  Shri  Arjun  Singh
 Bhakta,  Shri  Manoranjan
 Bhanwar,  Shri  Bhagirath
 Bharat  Bhushan,  Shri
 Bhuvarahan,  Shri  G.
 Birendra  Prasad,  Shri
 Boddepalli,  Shri  Rajagopala  Rao
 Bonde,  Shri  Nanasahib
 Borole,  Shri  Yashwant
 Brahm  Perkash,  Chaudhury
 Brij  Raj  Singh,  Shri
 Chakravarty,  Prof.  Dilip
 Chand  Ram,  Shri
 Chandan  Singh,  Shri
 Chandra  Shekhar,  Shri
 Chandra  Shekhar  Singh,  Shri
 Chandra  Pal  Singh,  Shri
 Chandravati,  Shrimati
 Charan  Narzary,  Shri
 Charan  Singh,  Shri
 Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhary,  Shri  Motibhai  R.
 Chaudhry,  Shri  Ishwar
 Chaudhury,  Shri  Rudra  Sen
 Chauhan,  Shri  Bega  Ram
 Chauhan,  Shri  Nawab  Singh
 Chavan,  Shri  Yeshwantrao
 Chettri,  Shri  K.  B.

 Amendment)  Bill
 Chhetri,  Shri  Chhatra  Bahadur

 Chowhan,  Shri  Bharat  Singh
 Chunder,  Dr.  Pratap  Chandra
 Dabhi,  Shri  Ajitsinh
 Damor,  Shri  Somjibhai
 Dandavate,  Prof.  Madhu
 Danwe,  Shri  Pundalik  Hari
 Das,  Shri  S.  S.
 Dasappa,  Shri  Tulsidas
 Dasgupta,  Shri  K.  N.
 Dave,  Shri  Anant
 Dawn,  Shri  Raj  Krishna
 Desai,  Shri  Dajiba
 Desai,  Shri  Hitendra
 Desai,  Shri  Morarji
 Deshmukh,  Shri  Nanaji
 Deshmukh,  Shri  Ram  Prasad
 Dhandayuthapani,  Shri  V.
 Dhara,  Shri  Sushil  Kuimar
 Dharia,  Shri  Mohan
 Dhillon,  Shri  Iqbal  Singh
 Dhurve,  Shri  Shyamlal
 Digvijoy  Narain  Singh  Shri
 Doley,  Shri  L.  K.
 Durga  Chand,  Shri
 Dutt.  Shri  Asoke  Krishna
 Engti,  Shri  Biren
 Faleiro,  Shri  Eduardo
 Fazlur  Rahman,  Shri
 Fernandes,  Shri  George
 Gamit,  Shri  Chhitubha:
 Ganga  Bhakt  Singh,  Shri
 Gandhi,  Shrimati  Indira  Nehru
 Ganga  Singh,  Shri
 Gattani,  Shri  R.  0.
 Ghosal,  Shri  Sudhir
 Gode,  Shri  Santoshrao
 Gogoi,  Shri  Tarun
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Gore,  Shrimati  Mrinal
 Gotkhinde,  Shri  Annasaheb
 Gowda,  Shri  S.  Nanjesha
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 Kureel,  Shri  के,  L,
 Goyal,  Shri  Krishna  Kumar
 Guha,  Prof.  Sarrar

 oo

 Guishan,  Shri  Dhanna  Singh
 Hande,  Shri  फ  G.
 Haren  Bhumij,  Shri
 Harikesh  Bahadur,  Shri
 Hazari,  Shri  Ram  Sewak
 Heera  Bhai,  Shri
 Hukam  Ram,  Shri
 Inder  Singh,  Shri
 Jaffer  Sharief,  Shi:  C.  K.
 Jagjivan  Ram,  Shri
 Jain,  Shri  Kacharulal  Hemraj
 Jain,  Shri  Kalyan
 Jain,  Shri  Nirmal  Chandra
 Jasrotia,  Shri  Baldev  Singh
 Jethmalani,  Shri  Ram
 Jeyalakshmi,  Shrimati  V.
 Joshi,  Dr.  Murli  Manuhar
 Kachwai,  Shri  Hukam  Chand
 Kadam,  Shri  B.  P.
 Kaiho,  Shri
 Kailash  Prakash,  Shri
 Kakade,  Shri  Sambhiirao
 Kaldate,  Dr.  Bapu
 Kamakshaiah,  Shri  D.
 Damath,  Shri  Hari  Vishnu
 Kamble,  Shri  B.  C.
 Kapoor,  Shri  L.  L.
 Kar,  Shri  Sarat
 Karan  Singh,  Dr.
 Kasar,  Shri  Amrut
 Kaushik,  Shri  Purushbottam
 Khan,  Shri  Ghulam  Mohammad
 Khan,  Shri  Kanwar  Mahmud  Ali
 Khan  Shri  Mahmood  Hasan
 Kjdwai,  Shrimati  Mohsina
 Khrime,  Shri  Rinching  Khandu
 Kishore  Lal,  Shri
 Kolur,  Shri  Rajshekhar
 Kosalram,  Shri  K.  T.
 Kotrashetti,  Shri  A.  हद,
 Krishan  Kant,  Shri

 DECEMBER के  वह  |  है... उ
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 Krishnappa,  Shri  M.  द  Aye
 Kundu,  Shri  Samarendra
 Kunhambu,  Shri  K.
 Kureel,  Shri  Jwala  Prasad
 Kureel,  Shri  हे.  L,
 Kushwaha,  Shri  Ram  Naresh
 Lakkappa,  Shri  K.
 Lakshminaraynan,  Shri  M.  R.
 Lal,  Shri  S.  S.
 Lalu  Prasad,  Shri
 Laskar.  Shri  Nihar
 Limaye,  Shri  Madhu
 Machhand,  Shri  Raghubir  Singh
 Mahala,  Shri  K.  L.
 Mahale,  Shri  Hari  Shankar
 Mahi  Lal,  Shri
 Malik,  Shri  Mukhtiar  Singh
 Mallanna,  Shri  K.
 Mallikarjun,  Shri
 Mandal,  Shri  B.  P.
 Mandal,  Shri  Dhanik  Lal
 Mangal  Deo,  Shri
 Mankar,  Shri  Laxman  Rao
 Manohar  Lal,  Shri
 Mathur,  Shri  Jagdish  Prasad
 Mavalankar,  Prof.  P.  G.
 Meduri,  Shri  Nageswara  Rao
 Meerza,  Shri  Syed  Kazim  Ali
 Mehta,  Shri  Prasannbhaj
 Mhalgi,  Shri  R.  K.
 Miri,  Shri  Govind  Ram
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Janeshwar
 Mishra,  Shri  Shyamnandan
 Mohsin,  Shri  F.  H.
 Mondal,  Dr.  Bijoy
 Mritunjay  Prasad,  Shri
 Multan  Singh,  Chaudhary
 Munda,  Shri  Govinda
 Munda,  Shri  Karia
 Murahari,  Shri  Godey

 Murmu,  Father  Anthony
 Murthy,  Shri  Kusums  Krishna
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 Murthy,  Shri  M.  V.  Chandrashekhara
 Naidu,  Shri  P.  Rajagopal
 Naik,  Shri  V.  P.
 Nair,  Shri  8.  .K.
 Narendra  Singh,  Shri
 Nathu  Singh,  Shri
 Nathuni  Ram,  Shri
 Nathwani,  Shri  Narendra  P.
 Nayak,  Shri  Laxmi  Narain
 Nayar,  Dr.  Sushila
 Negi.  Shri  T.  S.
 Onkar  Singh,  Shri
 Pandey,  Shri  Ambika  Prasad
 Pandeya,  Dr,  Laxminarayan
 Pandit,  Dr.  Vasant  Kumar
 Parmai  Lal,  Shri
 Parmar,  Shri  Natwarlal  8.
 Parulekar,  Shri  Bapusaheb
 Paswan,  Shri  Ram  Vilas
 Patel,  Shri  Ahmed  M.
 Patel,  Shri  Dwarikadas
 Patel,  Shri  H.  M.
 Patel,  Km,  Maniben  Vallabhabhai
 Patel,  Shri  Nanubhai  N.
 Patidar,  Shri  Rameshwar
 Patil,  Shri  Chandrakant
 Patil,  Shri  D.  B.
 Patil,  Shri  S.  B.
 Patil,  Shri  S.  D.
 Patil,  Shri  U.  S
 Patil,  Shri  Vijaykumar  N.
 Patnaik,  Shri  Biju
 Phirangi  Prasad,  Shri
 Pipil,  Shri  Mohan  Lai
 Pradhan,  Shri  Gananath
 Pradhan,  Shri  Pabitra  Mohan
 Pradhani,  Shri  ¥.
 Qureshi,  Shri  Mohd.  Shafi
 Rachaiah,  Shri  B.
 Raghavji,  Shti
 Raghu  Ramaiah,  Shri  K,
 Rahi,  Shri  Ram  Lal
 Rai,  Shtj  Bhiv  Ram

 Worty-fifth.  37१७
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 Raj  Keshar  Singh,  Shri
 Raj  Narain,  Shri
 Raju,  Shri  P.  ण  G.
 Ram,  Shri  हे,  D
 Ram  Deo  Singh,  Shri
 Ram  Dhan,  Shri
 Ram  Gopal  Singh,  Chaudhury.
 Ram  Kinkar,  Shri
 Ram  Murti,  Shri
 Ramalingam,  Shri  N.  Kudanthaf:
 Ramamurthy,  Shrj  K.
 Ramapati  Singh,  Shri
 Ramdas  Singh,  Shri
 Ramji  Singh,  Dr,
 Ramjiwan  Singh,  Shri
 Ranjit  Singh,  Shri
 Rao,  Shri  Jagannath
 Rao,  Shri  M.  8.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan:
 Rao,  Shri  P.  V.  Narasimha
 Rao,  Shrj  Pattabhi  Rama
 Rasheeq  Masood,  Shri
 Rath,  Shri  Ramachandra
 Rathawa,  Shri  Amarsinh  V.
 Rathor,  Dr.  Bhagwan  Dass
 Ravi,  Shri  Vayalar
 Reddi,  Shri  G.  5.
 Reddy,  Shri  K.  Brahmananda
 Reddy,  Shri  K.  Obul
 Reddy,  Shri  K.  Vijaya  Bhaskara.
 Reddy,  S  tri  M.  Ram  Gopal
 Rodrigues,  Shri  Rudolph
 Roy,  Shri  Saugata
 Saeed  Murtaza,  Shri
 Sahoo,  Shri  Ainthu
 Sai,  Shrj  Larang
 Sai,  Shri  Narharj  Prasag  Sukhdeo
 Saini,  Shri  Manohar  Lal
 Sangma,  Shri  २,  A,
 Saran,  Shri  Daulat  Ram
 Sarangi,  Shri  R,  P.
 Sarda,  Shri  S.  K.
 Sarkar,  Shri  Ss  K.

 «
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 Satapathy,  Shri  Devendra
 Satya  Deo  Singh,  Shri
 Sayeed,  Shri  P.  M.
 Sen,  Shri  Prafulla  Chandra
 ‘Seyid  Muhammad,,  Dr.  ४.  A.
 ‘Shah,  Shri  Surath  Bahadur
 Shaiza,  Shrimatj  Rano  M.
 ‘Shakya,  Dr.  Mahadeepak  Singh
 Shanti  Devi,  Shrimati
 Sharma,  Shri  Jagannath
 Sharma,  Shri  Rajendra  Kumar
 Sharma,  Shri  Yagya  Datt
 Shastri,  Shri  Bhanu  Kumar
 ‘Shastri,  Shrj  Ram  Dhari
 Shastri,  Shri  Y.  P.
 ‘Shejwalkar,  Shri  N.  K.
 Sheo  Narain,  Shri

 ‘Sher  Singh,  Prof.
 Sheth,  Shri  Vinodbhai  B.

 ‘Shinde,  Shri  Annasaheb  P.
 Shrikrishna  Singh,  Shri
 Shukla,  Shri  Chimanbhai  H.  (Rajkot)
 Shukla,  Shri  Madan  Lal
 ‘Sikandar  Bakht,  Shri
 Singha,  Shri  Sachindralal
 Sinha,  Shri  H.  L.  P.
 Sinha,  Shri  M,  P.

 ‘Sinha,  Shrj  Purnanarayan
 Sinha,  Shri  Satyendra  Naryan
 Somani,  Shri  Roop  Lal
 Somani,  Shri  S.  S.
 Stephen,  Shri  ए.  M.
 Subramaniam,  Shrj  C.
 Sudheeran,  Shri  V,  M.
 ‘Suman,  Shri  Ramji  Lal
 Saman,  Shri  Surendra  Jha
 ‘Sunna  Sahib,  Shri  A,
 Suraj  Bhan,  Shri
 Surendra  Bikram,  Shr}
 Surya  Narein  Singh,  Shri

 ‘Suryanarayana,  Shri  K.
 Swamy,  Dr,  Subramaniam
 Swatantra,  Shri  Jagannath  Prasad

 “Tan  Singh,  Shri

 Amendment)  Bill
 Tej  Pratap  Singh,  Shri
 Thorat,  Shri  Bhausaheb
 Tiwarj,  Shri  Brij  Bhushan
 Tiwari,  Shri  D.  N.
 Tiwari,  Shri  Ramanand
 Tripathi,  Shri  Madhav  Prasaa
 Tur,  Shri  Mohan  Singh
 Tyagi,  Shri  Om  Prakash
 Ugrasen,  Shri
 Veaghela,  Shri  Shankersinhjj
 Vajpayee,  Shri  Atal  Bihari
 Varma,  Shri  Ravindra
 Vasisht.  Shri  Dharma  Vir
 Venkatareddy,  Shri  P.
 Venkatasubbaiah,  Shri  P.
 Verma,  Shri  Brijlal
 Verrna,  Shri  Chandradeo  Prasad
 Verma,  Shri  Hargovind
 Verma  Shri  R.  L,  P.
 Verma,  Shri  Raghunath  Singh
 Verma,  Shri  Sukhdeo  Prasad
 Yadav,  Shri  Hukmdeo  Narain
 Yadav,  Shri  Jagdambi  Prasad
 Yadav,  Shrj  Narsingh
 Yadav,  Shri  Ramji  Lal
 Yadav,  Shri  Sharad
 Yadav,  Shri  Vinayak  Prasad
 Yadvendra  Dutt,  Shri
 Yuvraj,  Shri
 Zulfiquarullah,  Shri

 NOES

 Arunachalam  alias  Aledi  Aruna,
 Shri  ्य

 Asokaraj,  Shri  A.
 Banatwalla,  Shri  G.  M.
 Basu,  Shri  Chitta
 Bhagat  Ram,  Shri
 Bhattacharya,  Shri  Dinen
 Bhattacharyya,  Shri.  Shyamaprasanna
 Bosu,  Shri  Jyotirmoy
 Burande,  Shri  Gangadhar  Appa
 Chandrappan,  Shri  C,  छू.
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 Chatterjee,  Shri  Somnath
 Das,  Shri  R.  P.
 Dhondge,  Shri  Keshavrao
 Elanchezhian,  Shri  फ  S.
 Goswami,  Shrimati  Bibha  Ghosh
 Jagannathan,  Shri  8
 Joarder,  Shri  Dinesh
 Kisku,  Shri  Jadunath
 Kodiyan,  Shri  P.  K.
 Krishnan,  Shrimati  Parvathi
 Lahanu  Shidava  Kom,  Shri
 Mahata,  Shri  C.  R.
 Mandal,  Shrj  Mukunda
 Modak,  Shri  Bijoy
 Mohanarayan,  Shri  Ragavelu
 Mukherjee,  Shri  Samar
 Nair,  Shri  M.  N.  Govindan
 Nair,  Shri  N.  Sreekantan
 Pajanor,  Shri  A.  Bala
 Patnaik,  Shri  Sivaji
 Periasamy,  Dr,  ९,  V.
 Pradhan,  Shri  Amar  Roy
 Rajan,  Shri  K.  A.
 Ramalingam,  Shrj  P.  S.
 Rangnekar,  Shrimati  Ahilya  P.
 Roy,  Dr.  Saradish
 Saha,  Shri  A.  K.
 Saha,  Shri  Gadadhar
 Sen,  Shri  Robin
 Vakil,  Shri  Abdul  Ahad
 Visvanathan,  Shri  C.  N.

 MR.  SPEAKER:  Subject  to  correc-
 tion,  the  result*  of  the  division  is:
 Ayes  342;  Noes  4l.  The  ‘Ayes’  have
 it;  the  Ayes’  have  it.
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 The  motion  is  carried  by  a  majority
 of  the  total  membership  of  the  House
 and  by  a  majority  of  not  less  than.
 two-thirds  of  the  members  present  and
 voting.

 The  motion  was  adopted  .

 **Clause  47

 MR.  SPEAKER:  The  Lobbieg  have
 been  cleared.  Now  I  shall  put  Amend.
 ment  No.  6  to  the  vote  of  the  House.

 The  question  is:
 “That  at  page  14,  clause  47,  be

 deleted”  (6)

 The  Lok  Sabha  divided,

 Division  No.  8}  [12.29  hrs.

 AYES

 Abdul  Lateef,  Shri
 Ahmed,  Shri  Halimuddjn
 Ahmed  Hussain,  Shri
 Ahsan  Jafri,  Shri
 Ahuja,  Shri  Subhash
 Alhaj,  Shri  M.  A.  Hannan
 Allurl,  Shri  Subhash  Chandra  Bose
 Amat,  Shri  D.
 Amin,  Prof.  R.  K.
 Ankineedu,  Shri  Maganti
 Arif  Beg,  Shri
 Badri  Narayan,  Shri  A,  R.
 Bagri,  Shri  Mani  Ram
 Bahuguna,  Shri  H.  N.

 Bahuguna,  Shrimati  Kamala

 *The  following  Members  also  record  ed  their  votes  for  AYES:  Shri  Shiv
 Sampati  Ram,  Shri  Dronam  Raju  Satyanarayana,  Shri  Shiv  Narain  Sar-
 sonia  and  Shri  Roop  Nath  Singh  Yadava.
 **In  view  of  Amendments  Nos.  4  Sand  6  made  by  Rajya  Sabha  deleting.

 Clauses  44,  45  and  47,  respectively  ‘having  been  adopted  the  -existing.
 Clauses  46,  48  and  49  were  renumbered  as  Clauses  43,  44  and  45  respec-
 tively,  as  patent  errtré,  urmiet  diréction  of  the  Speaker.
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 Bairagi,  Shri  Jena
 Bal,  Shri  Pradyumna
 Balak  Ram,  Shri
 Balakrishniah,  Shri  T.
 Barnala,  Shri  Surjit  Singh
 Barua,  Shri  Kedabrata
 ‘Berwa,  Shri  Ram  Kanwar
 Bhadoria,  Shri  Arjun  Singh
 Bhakta,  Shri  Manoranjan
 Bhanwar,  Shri  Bhagirath
 Bhuvarahan,  Shri  G.
 Birendra  Prasad,  Shri
 Boddepalli,  Shri  Rajagopala  Rao
 Bonde,  Shri  Nanasahib
 Borole,  Shri  Yashwant
 Brahm  Perkash,  Chaudhury
 Brij  Raj  Singh,  Shri
 Chakravarty,  Prof.  Dilip
 Chand  Rar.,  Shri

 -Chandan  singh,  Shri
 Chandra  Shekhar  Singh,  Shri
 Chandra  Pa)  Singh,  Shri
 Chandravati,  Shrimati
 Charan  Narzary,  Shri
 ‘Charan  Singh,  Shri
 ‘Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhary,  Shri  Motibhai  R.
 Chaudhry,  Shri  Ishwar
 ‘Chaudhury,  Shri  Rudra  Sen
 Chauhan,  Shri  Bega  Ram
 Chauhan,  Shri  Nawab  Singh
 ‘Chavan,  Shri  Yeshwantrao
 Chettri,  Shri  K.  8.
 Chhetri,  Shri  Chhatra  Bahadur
 ‘Chowhan,  Shri  Bharat  Singh
 ‘Chunder,  Dr.  Pratap  Chandra
 ‘Dabhi,  Shri  Ajitsinh
 Damor,  Shri  Somjibhai
 ‘Dandavate,  Prof.  Madhu
 Danwe,  Shri  Pundalik  Hari
 Das,  Shri  5.  9.
 Dasappa,  Shri  Tulsidas
 ‘Dasgupta,  Shri  K.  N.

 DECEMBER  7,  ‘1978:-  (Fortyefifth
 Amendment)  Bill

 Dave,  Shri  Anant
 Dawn,  Shri  Raj  Krishna
 Desai,  Shri  Dajiba
 Desai,  Shri  Hitendra
 Desai,  Shri  Morarji
 Deshmukh,  Shri  Nanaj.
 Deshmukh,  Shri  Ram  Prasad
 Dhandayuthapani,  Shri  V.
 Dhara,  Shri  Sushil  Kumar
 Dharia,  Shri  Mohan
 Dhillon,  Shri  Iqbal  Singn
 Dhurve,  Shri  Shyamlai
 Digvijoy  Narain  Sing,  Shri
 Doley,  Shri  L.  K.
 Durga  Chand,  Shri

 Dutt,  Shri  Asoke  Krishna

 Engti,  Shri  Biren
 Faleiro,  Shri  Eduardo
 Fazlur  Rahman,  Shri
 Fernandes,  Shri  George
 Gamit,  Shri  Chhitubhai
 Gandhi,  Shrimati  Indira  Nehru
 Ganga  Bhakt  Singh,  Shrj
 Ganga  Singh,  Shri
 Gattani,  Shri  R.  D.
 Gawai,  Shri  D.  G.
 George,  Shri  A.  C.
 Gode,  Shri  Santoshrao
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Gore,  Shrimati  Mrinal
 Gotkhinde,  Shri  Annasaheb
 Gowda,  Shri  Ss.  Nanjesha
 Goyal,  Shri  Krishna  Kumar
 Guba,  Pref,  Samar
 Gulshan,  Shri  Dhenne  Singh
 Hande,  Shri  V.  G.
 Haren  Bhumij,  Shri
 Merikesh  Bahadur,  Shri
 Hazari,  Shri  Ram  Sewak
 Heera  Bhai,  Shri
 Muka  Ram,  Shri

 Jaffer  Sharief,  Shri  C.  K.
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 Jagjivan  Ram,  Shri
 Jain,  Shri  Kacharulal  Hemraj
 Jain,  Shri  Kalyan
 Jain,  Shri  Nirmai  Chandra
 Jasrotia,  Shri  Baldev  Sirgh
 Jethmalani,  Shri  Raia
 Jeyalakshmi,  Shrimati  V.
 Joshi,  Dr.  Murli  Manohar
 Kachwai,  Shri  Hukam  Chand
 Kadam,  Shri  8.  P.
 Kaiho,  Shri
 Kailash  Prakash,  Shri
 Kakade,  Shri  Sambhajirao
 Kaldate,  Dr,  Bapu
 Kamakshaiah,  Shri  D.
 Kamath,  Shri  Hari  Vishnu
 Kapoor,  Shri  L.  L.
 Kar,  Shri  Sarat
 Karan  Singh,  Dr.
 Kasar,  Shri  Amrut
 Kaushik,  Shri  Purustottam
 Khan,  Shri  Ghulam  Mohammad
 Khan,  Shri  Kanwar  Mahmud  Ali

 Khan,  Shri  Mahmood  Hasan
 Kidwai,  Shrimati  Mohsina
 Khrime,  Shri  Rinching  Khandu
 Kishore  Lal,  Shri
 Kolur,  Shri  Rajshekhar
 Kosalram,  Shri  K.  T.
 Kotrashetti,  Shri  A.  K.
 Krishan  Kant,  Shri
 Krishnappa,  Shri  M.  पर.
 Kundu,  Shri  Samarendra
 Kunhambu,  Shri  K.
 Kureel,  Shri  Jwala  Prasad
 Kureel,  Shri  R.  L.
 Kushwaha,  Shri  Ram  Naresh
 Lakkappa,  Shri  K.
 Lakshminarayanan,  Shrj  M.  R.
 Lal,  Shri  s  8,
 Lalu  Prasad,  Shri

 Amendment)  Bill

 Laskar,  Shri  Nihar  ~
 Machhand,  Shri  Raghubir  Singh
 Mahala,  Shri  K.  L.
 Mahale,  Shri  Hari  Shankar
 **Mahata,  Shri  C.  R.
 Mahi  Lal,  Shri
 Malik,  Shri  Mukhtiar  Singh
 Mallanna,  Shri  K.
 Mallikarjun,  Shri
 Mandal,  Shri  B.  P.
 Mandal,  Shri  Dhanik  Lal
 Mangal  Deo,  Shri
 Mankar,  Shri  Laxman  Rao
 Manohar  Lai,  Shri
 Mathur,  Shri  Jagdish  Prasad
 Mavalankar,  Prof.  P.  G.
 Meduri,  Shri  Nageswara  Rao
 Meerza,  Shri  Syed  Kazim  Ali
 Mehta,  Shri  Prasannbhai

 Mhailgi,  Shri  हे.  हू.
 Miri,  Shri  Govind  Ram
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Janeshwar
 Mishra,  Shri  Shyamnandan
 Mohsin,  Shri  F.  H.
 Mondal,  Dr.  Bijoy
 Mritunjay  Prasad,  Shri
 Multan  Singh,  Chaudhary
 Munda,  Shri  Govinda
 Munda,  Shri  Karia
 Murahari,  Shri  Godey
 Murmu,  Father  Anthony
 Murthy,  Shri  Kusuma  Krishna
 Murthy,  Shri  M.  फ  Chandrashekhara
 Naidu,  Shri  P.  Rajagopal
 Naik,  Shri  V.  P.
 Nair,  Shri  B.  K.
 Narendra  Singh,  Shri
 Nathu  Singh,  Shri
 Nathuni  Ram,  Shri
 Nathwani,  Shri  Narendra  P.

 **Wrongly  voted  for  ‘AYES’.
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 Nayak,  shri  Laxmi  Narain
 Nayar,  Dr.  Sushila
 Negi,  Shri  T.  8.
 Onkar  Singh,  Shri
 Pandey,  Shri  Ambika  Prasad
 Pandeya,  Dr.  Laxminarayan
 Pandit,  Dr.  Vasant  Kumar
 Paraste,  Shri  Dalpat  Singh
 Parmar,  Shri  Natwarlal  B.
 Parulekar,  Shri  Bapusaheb
 Parvati  Devi,  Shrimatj
 Paswan,  Shri  Ram  Vilas
 Patel,  Shri  Ahmed  M.
 Patel,  Shri  Dwarikadas
 Patel,  Shri  H.  M.
 Patel,  Km.  Maniben  Vallabhbhai
 Patel,  Shri  Meetha  Lal
 Patel,  Shri  Nanubhai  N.
 Patidar,  Shri  Rameshwar
 Patil,  Shri  Chandrakant
 Patil,  Shri  S.  B.
 Patil,  Shri  S.  D.
 Patil,  Shri  U.  S
 Patil,  Shri  Vijaykumar  N.
 Patnaik,  Shri  Biju
 Phirangi  Prasad,  Shri
 Pipil,  Shri  Mohan  Lal
 Pradhan,  Shri  Gananath
 Pradhan,  Shri  Pabitra  Mohan
 Pradhani,  Shri  K.
 Qureshi,  Shri  Mohd.  Shafi
 Rachaiah,  Shri  B.
 Raghavji,  Shri
 Raghu  Ramaiah,  Shri  K.
 Rahi,  Shri  Ram  Lal
 Rai,  Shri  Shiv  Ram
 Raj  Keshar  Singh,  Shri
 Raj  Narain,  Shri
 Raju,  Shri  P.  तप  G.
 Ram,  Shri  R.  D.
 Ram  Deo  Singh,  Shri
 Ram  Dhan,  Shri
 Ram  Gopa)  Singh,  Chaudhury
 Ram  Kinkar,  Shri

 DECEMBER  7,  978  (Forty-fifth_
 Amendment)  Bill

 Ram  Murti,  Shri
 Ramalingam,  Shri  N.  Kudanthai
 Ramamurthy,  Shri  K.
 Ramapati  Singh,  Shri
 Ramdas  Singh,  Shri
 Ramji  Singh,  Dr.
 Ramjiwan  Singh,  Shri
 Ranjit  Singh,  Shri
 Rao,  Shri  Jagannath
 Rao,  Shri  M.  S.  Sanjeevi
 Rao,  Shri  M.  Satyanarayan
 Rao,  Shri  P.  V.  Narasimha
 Rao,  Shri  Pattabhi  Rama
 Rasheed  Masood,  Shri
 Rath,  Shri  Ramachandra
 Rathawa,  Shri  Amarsinh  V.
 Rathor,  Dr,  Bhagwan  Das
 Ravi,  Shri  Vayalar
 Reddi,  Shri  G.  S.
 Reddy,  Shri  K.  Brahmananda
 Reddy,  Shri  K,  Vijaya  Bhaskara
 Reddy,  Shri  M.  Ram  Gopal
 Rodrigues,  Shri  Rudolph
 Roy,  Shri  Saugata
 Saeeq  Murtaza,  Shri
 Sahoo,  Shri  Ainthu
 Sai,  Shrj  Larang
 Sai,  Shri  Narhari  Prasad  Sukhdeo
 Saini,  Shri  Manohar  La]
 Sangma,  Shri  P.  A.
 Saran,  Shri  Daulat  Ram
 Sarangi,  Shri  R,  P.
 Sarda,  Shri  8.  K.
 Sarkar,  Shri  S.  K,
 Sarsonia,  Shri  Shiv  Narain
 Satapathy,  Shri  Devendra
 Satya  Deo  Singh,  Shri
 Satyanarayana,  Shri  Dronam  Raju
 Sayeed,  Shri  P,  M.
 Sen,  Shri  Prafulla  Chandra
 Seyid  Muhammad,  Dr.  ्  A.
 Shah,  Shri  Surath  Bahadur
 Shaiza,  Shrimati  Rano  M,
 Shakya,  Dr.  Mahedeepak  ‘Singh
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 Shanti  Devi,  Shrimati
 Sharma,  Shri  Jagannath
 Sharma,  Shrj  Rajendra  Kumar
 Sharma,  Shri  Yagya  Datt
 Shastri,  Shri  Bhanu  Kuraay
 Shastri,  Shrj  Ram  Dhari
 Shastii,  Shri  Y.  P.
 Shejwalkar,  Shri  N,  K.
 Shep  Narain,  Shri
 Sher  Singh,  Prof.
 Sheth,  Shri  Vinodbhai  B.
 Shinde,  Shri  Annasaheb  P.
 Shiv  Sampati  Ram,  Shri
 Shrikrishna  Singh,  Shri
 Shukla,  Shri  Chimanbhai  H.
 Shukla,  Shri  Madan  Lal
 Sikandar  Bakht,  Shri
 Singha,  Shri  Schindralal
 Sinha,  Shri  H.  L.  P.
 Sinha,  Shri  M.  P.
 Sinha,  Shrj  Purnanarayan
 Sinha,  Shrj  Satyendra  Narayan
 Somani,  Shri  Roop  Lal
 Somani,  Shri  S.  8.
 Stephen,  Shri  com  M.
 Subramaniam,  Shrj  C.
 Sudheeran,  Shri  प्र,  M.
 Suman,  Shri  Ramji  Lal
 Suman,  Shri  Surendra  Jha
 Sunna  Sahib,  Shri  A.
 Suraj  Bhan,  Shri
 Surendra  Bikram,  Shri
 Surya  Narain  Singh,  Shri
 Suryanarayana,  Shri  K.
 Swaminathan,  Shri  R.  V.
 Swamy,  Dr,  Subramaniam
 Swatantra,  Shri  Jagannath  Prasad
 Tan  Singh,  Shri
 Tej  Pratap  Singh,  Shri
 Thoret,  Shr.  Bhausaheb
 Tiwari,  Shrt'Brif  Bhushan’  at

 ‘Tiwari,  Shri  Dp  N
 Tiwari,  Shri

 iaimdh:

 |
 MS  LSI  5

 :  Phondge; प  ghri  Keshavreo
 shavrao  Ose

 Amendment)  Bill

 Tripathi;  Shri  Madhav  Prasaq
 Tyagi,  Shri  Om  Prakash
 Ugrasen,  Shrj
 Vaghela,  Shri  Shankersinhjj
 Vajpayse,  Shri  Atal  Bihari
 Vag,  Sort  Ravindra
 Vasisht,  Shri  Dharma  Vir
 Venkatareddy,  Shri  P.
 Venkatasubbaiah,  Shri  P,
 Verma,  Shri  Brijlal
 Verma,  Shri  Chandardeo  Prasad
 Verma,  Shri  Hargoving
 Verma,  Shri  R,  L.  P,
 Verma,  Shri  Raghunath  Singh
 Verma,  Shri  Sukhdeo  Prasad
 Yadav,  Shri  Hukmdeo  Narain
 Yadav,  Shri  Jagdambi  Prasad
 Yadav,  Shri  Nariingh
 Yadav,  Shri  Ramji  Lal
 Yadav,  Shri  Sharad
 Yadav,  Shri  Vinayak  Prasad
 Yadava,  Shri  Roop  Nath  Singh
 Yadvendra  Dutt,  Shri.
 Yuvraj,  Shri
 Zulfiquarullah,  Shri

 NOES

 Ananthan,  Shri  Kumari
 Arunachalam  aligs  Aladi  Aruna,  Shri

 Asaithambi,  Shri  A.  ्  ४.
 Asokaraj,  Shri  A.
 Banatwalla,  Shri  G.  M.
 Basu,  Shri  Chitta
 Bhagat  Ram,  Shri
 Bhattacharya,  Shri  Dinen
 Bhattacharyya,  Shri  Shyamaprasanna
 Bosu,  Shri  Jyotirmoy
 Burande,  Shri  Gangadhar  Appa

 :  Chandrapnan,  Shri.c.  K.
 ‘Chatterjee,  Shri’  Sotinath
 Das,  Shri  R.  P.  Be
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 Elanchezhian,  Shri  V.  s.
 Goswami,  Shrimati.  Bibha  Ghosh
 Jagannathan,  Shri  8.
 Joarder,  Shri  Dinesh
 Kamble,  Shri  B.  C.  i
 Kisku,  Shri  Jedunath
 Kodiyan,  Shri  P.  K.  eae
 Krishnan,  Shrienati  Parvathi
 Lahanu  Shidava  Kom,  Shri
 Mandal,  Shri  Mukunda
 Modak,  Shri  Bijoy
 Mohanarangam,  Shri  Ragavelu
 Mukherjee,  Shri  Samar
 Nair,  Shri  M.  N.  Govindan
 Nair,  Shri  N.  Sreekantan
 Pajanor,  Shri  A.  Bala
 Patil,  Shri  D.  B.
 Patnaik,  Shri  Sivaji
 Periasamy,  Dr,  P,  V.
 Pradhan,  Shri  Amar  Roy
 Rajan,  Shri  K.  A.
 Ramalingam,  Shri  P.  8.
 Roy,  Dr.  Saradish
 Saha,  Shrj  A,  K.
 Saha,  Shri  Gadadhar
 Sen,  Shri  Robin
 Visvanathan,  Shri  C.  N.

 MR.  SPEAKER:  Subject  to  correc-
 tion,  the  result*  of  the  division  is
 Ayes  341  Noes  42  The  Ayes  have
 it;  the  ‘Ayes’  have  it.  The  motion  is
 carried  by  a  majority  of  the  total
 membership  of  the  House  and  by  a
 majority  of  not  less  than  two-thirds
 of  the  members  present  and.  voting.
 Amendment  No.  6  is  adopted.

 The  motion  was  adopted

 DECEMBER  7,  978  (Forty-fifth  334
 Amendment)  ह... ह  i

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  I  beg  to  move

 ‘That  the  Bill,  as  amended’  by
 the  amendments  agreed  to,  be  pas-
 sed.”
 I  do  not  think  any  speech  is  neces

 sary.

 MR.  SPEAKER:  The  question  is;

 “That  the  Bill  as  amended  by
 the  amendments  agreed  to,  be  mas-
 ed.”

 The  Lok  Sabha  Divided:
 Division  No.  9}  (12.35  hrs.

 AYES
 Abdul  Lateef,  Shri
 Ahmed,  Shri  Halimudin
 Ahmed  Hussain,  Shri  ar
 Ahsan  Jafri,  Shri
 Ahuja,  Shri  Subhash
 Alagesan,  Shri  O.  V.
 Alhaj,  Shri  M.  A.  Hannan
 Alluri,  Shri  Subhash  Chandra  Bose
 Amat,  Shri  D.
 Amin,  Prof.  R.  K.
 Arif  Beg,  Shri
 Badrj  Narayan,  Shri  A.  R.
 Bagri,  Shri  Mani’  Ram
 Bahuguna,  Shri  H:  N
 Bahuguna,  Shrimati  Kamala
 Bairagi,  Shri  Jena
 Bal,  Shri  Pradyumna
 Balak  Ram,  Shri  झा
 Balakrishniab,  Shri  Tt

 -—

 Banatwalla,  Skti'G.  Mi
 Barnale,  Stiri  guriit  Singh

 "The  following  members.  alpo  recorded  their:  yotes
 AYES;  Shri  Pareal  Lal,  ह... ज  Hkavat’  Bhushan,  Shri  Shibhan.

 ny Dhirendrenatle:  aes,  on  Darn  Gogoi,  Shri  Mohan.

 NOES:  Shamed:  -  Abie  B.  Rangnekar:  acd  Shel  6५  Wed

 Shri  Ghosal
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 Barua,  Shri  Bedabrate
 Basu,  Shri  Dhirendranath
 Berwa,  Shri  Ram  Kanwar
 Bhadoria,  Shri  Arjun  Singh
 Bhakta,  Shri  Manoranjan
 Bhanwar,  Shri  Bhagirath
 Bharat  Bhushan,  Shri
 Bhuvarahan,  Shrj  G.
 Birendra  Prased,  Shri
 Boddepalli,  Shri  Rajgopala  Rao
 Bonde,  Shri  Nanasahib
 Borole,  Shri  Yashwant
 Brahm  Perkash,  Chaudhury,
 Brij  Raj  Singh,  Shri
 Chakravarty,  Prof,  Dilip
 Chand  Ram,  Shri
 Chanden  Sipgh,  Shri
 Chandra  Shekhar,  Shri
 Chandra  Shekhar  Singh,  Shri
 Chandra  Pa}.  Singh,  Shri
 Chandrappan,  Shri  0.  K.
 Chandraveti,  Shrimati
 Charan  Singh,  Shri
 Chaturbhuj,  Shri
 Chaturvedi,  Shri  Shambhu  Nath
 Chaudhary,  Shri  Motibhai  R,
 Chaudhry,  Shri  Ishwar
 Chaudhury,  Shri  Rudra  Sen
 Chauhan,  Shri  Bega:  Ram
 Chauhan,  Shri.  Newab  Singh
 Chetri,  Shri  K,  8.
 Chettri,  Shri  Chhatra  Bahadur
 Chowhan,  Shri  Bharat  Singh
 Chunder,  Dr.  Pratep  Chandra

 Dabhi,  Shri  Ajiteinh  .

 mendmenty:  BIL  a

 Desai,  Shri  Dajiba
 Desai,  Shri  Hitendra
 Desai,  Shri  Morarji.
 Deshmukh,  Shri  Nanaji
 Deshmukh,  Shri  Ram  Prasad
 Dhandayuthapeni,  विधा...  ्
 Dhara,  Shri  Sushi]  Kumar
 Dharia,  Shri  Mohan
 Dhillon,  Shri  Iqbel  Singh
 Dhurve,  Shri  Shyarmlel.
 Digvijoy  Narein  Singh,  Shri
 Doley,  Shri  L.  K
 Durga  Chand,  Shri
 Dutt,  Shri  Asoke  Krishna
 Engti,  Shri  Biren
 Faleiro,  Shri  Eduardo
 Fazulur  Rahman,  Shri
 Fernandes,  Shri  George
 Gamit,  Shri  Chittubhai
 Gandhi,  Shrimati  Indira  Nehru
 Ganga  Bhakt  Singh,  Shri
 Ganga  Singh,  Shri
 Gattani,  Shrj.  R.  D.
 Gawai,  Sbri  0,  G.
 George,  Shri  A.  C.
 Ghosal,  Shri.  Sudhir.
 Gode,  Shri  Santoshrao
 Gogoi,  Shri  Tarun
 Gomango,  Shri  Giridhar
 Gopal,  Shri  K.
 Gore,  Shrimati  Mrinel.
 Gotkhinde,  Shri:  Annasaheb
 Gowda,  Shri  8  .Nanjesha
 Goyal,  Shri  Krishna.  Kumar.
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 Jaffer  Sharief,  Shri  C.  K,
 Jagjivan  Ram,  Shri
 Jain,  Shri  Kacharulal  Hemraj
 Jain,  Shrj  Kalyan
 Jai,  Shri  Nirmal  Chandra
 Jaiswal,  Shri  Anant  Ram
 Jasrotia,  Shri  Baldev  Singh
 Jethmalani,  Shri  Ram
 Jeyalakshmi,  Shrimati  V.
 Joshi,  Dr.  Murli  Manohar
 Kachwai,  Shri  Hukam  Chang
 Kadam.  Shri  8.  P.
 Kaiho,  Shri
 Kailash  Prakash,  Shri
 Kakade,  Shri  Sambhajirao
 Kaldate,  Dr.  Bapu
 Karmakshaiah,  Shri  0.
 Kamath,  Shri  Hari  Vishnu
 Kapoor,  Shri  L.  L.
 Kar,  Shri  Sarat
 Karan  Singh,  Dr.
 Kasar,  Shri  Amrut
 Kaushik,  Shri  Purushottam
 Khan,  Shri  Gulam  Mohammad
 Khan,  Shri  Kunwar  Mahmud  Ali
 Khan,  Shri  Mahmood  Hasan
 Kidwai,  Shrimati  Mohsina
 Khrime,  Shri  Rinching  Khandu
 Kishore  Lal,  Shri
 Kodiyan,  Shri  P.  K,
 Kosalram,  Shri  K.  T.
 Kotashetti,  Shri  A,  K.
 Krishan  Kant,  Shri
 Krishnan,  Shri  G.  Y.
 Krishnan,  Shrimati  Parvathi
 Krishnappa,  Shri  M.  ्
 Kundu,  Shri  Samarendra
 Kunhambu,  Shri  K.
 Kureel,  Shri  Jwela  Prasad:
 XKureel,  Shri  R.  'L,
 Kushwsha,  Shri  Ram  Naresh
 Lakkapps,  Shri  K.  -
 Lakshminarayanan,  Siri  Mi  कं:
 Lal,  Shri  S.  8.

 DECEMBER  7,  978
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 (Forty-fifth
 Amendment)  Bill

 Lalu  Prasad,  Shri
 Laskari,  Shri  ‘Nihar
 Limaye,  Shri  Madhu
 Machhand,  Shri  Raghubir  Singh
 Mahala,  Shri  K.  lL.
 Mahaie,  Shri  Heri  Shankar
 Mahi  Lai,  Shri
 Mahishi,  Dr.  Sarojini
 Malik,  Shri  Mukhtiar  Singh
 Mallanna,  Shri  K,
 Mallikarjun,  Shri
 Mandal,  Shri  B,  छू.
 Mandal,  Shri  Dhanik  Lat
 Mangal  Deo,  Shri
 Mankar,  Shri  Laxman  Rao
 Manohar  Lai,  Shri
 Mathur,  Shri  Jagdish  Prasad
 Mavalankar,  Prof.  P,  G.
 Meduri,  Shri  Nageswara  Rao
 Meerza,  Shri  Syed  Kazim  Ali
 Mehta,  Shri  Ajit  Kumar
 Mehta,  Shri  Prasannbhai
 Mhalgi,  Shri  R.  K.
 Miri,  Shri  Govind  Ram
 Mishra,  Shri  G.  S.
 Mishra,  Shri  Janeshwar
 Mishra,  Shri  Shyamnandan
 Mohsin,  Shri  F.  प्.
 Mondal,  Dr.  Bijey
 Mritunjay  Prasad,  Shri
 Multan  Singh,  Chaudhary
 Munda,  Shri  Govinda
 Munda,  Shri  Karia
 Murahari,  Shri  Godey
 Murmu,  Father  Anthony
 Murthy,  Shri  Kusuma.  ‘Krishna
 Murthy,  Shri  M)  छ,  Chandrashekhar?
 Naidu,  Shri  P.  Rajagopal
 Naik,  Shri  तप  P.  ee
 Nair,  Shri,  B.  . a
 Nair,  Shri.  M.  N.  Govindar,"

 Fae

 Narendra  Singh,  Shri

 Nethuni  ‘Rott;
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 Nathwani,  Shri  Narendra  P.
 Nayak,  Shri  Laxmi  Narain
 Nayar,  Dr.  Sushila
 Negi.  Shri  T.  S.
 Onkar  Singh,  Shri
 Pandey,  Shri  Ambika  Prasad
 Pandeya,  Dr.  Laxminarayan
 Vandit,  Dr.  Vasant  Kumar
 Paraste,  Shri  Dalpat  Singh
 Varmai  Lal,  Shri
 Parmer,  Shr;  Natwarlal  8.
 Purulekar,  Shri  Bapusaheb
 Parvati  Devi,  Shrimati
 Puswan,  Shri  Ram  Vilas
 Patel,  Shri  Ahmed  M.
 Patel,  Shri  Dwarikadas
 Potel,  Shri  H.  M.
 Patel,  Km.  Maniben  Vallabhbhai
 Patel,  Shri  Meetha  Lal
 Patel,  Shri  Nanubhai  N.
 Patidar,  Shri  Rameshwar
 Patil,  Shri  Chandrakant
 Patil,  Shri  D.  B.
 Patil,  Shri  8.  8.
 Patil,  Shri  U.  S.
 Patil,  Shri  Vijay  kumar  N,
 Patnaik,  Shri  Biju
 Pipil,  Shri  Mohan  Lal
 Pradhan,  Shri  Gananath
 Pradhan,  Shri  Pabitra  Mohan
 Pradhani,  Shri  K.
 Qureshi,  Shri  Mohd,  Shafi
 Rachaiah,  Shri  8,
 Raghavji,  Shri
 Raghu  Ramaiah,  Shri  K.
 Rahi,  Shri  Ram  Lal
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 The  anotion  is  carried  by  a  majority  of
 the  total  membership  of  the  House  and

 ‘by  a  majority  of  not  less  than  two-
 third,  of  the  members  present  and
 voting.

 The  Bill,  as  amended  with  the  am-
 endments  agreed  to,  is  passed  by  the
 requisite  majority  in  accordance  with
 the  provisions  of  article  368  of  the
 Constitution.

 The  motion  was  adopted.

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (DR.  PRATAP  CHANDRA  CHUN-
 DER):  Sir,  please  allow  me  to  thank
 the  hon.  Members  for  supporting  this
 Bill  and  record  my  sense  of  apprecia-
 tion  of  my  colleague,  Shri  Shanti
 Bhushan,  the  Minister  of  Law,  who
 has  so  successfully  piloted  this  Bill  in
 this  House  and  in  the  other  House.

 12.36-  hrs.

 MOTION  RE.  THIRD  REPORT  OF
 THE  COMMITTEE  OF  PRIVILEGES

 MR.  SPEAKER:  Item  No.  8A,  The
 Prime  Minister  to  move  the.  motion...

 SHRI  HARI  ‘VISHNU  KAMA'TH
 (Hoshangabud)  Ea  ‘Sir,  on  a.  point  of
 order.  4  am  rather:  reluctant  to  raise
 this  point  of  order  ‘because  it  concerns
 two  motions  wtaiding  in  my  name—
 One  of  them:  stairditg  कच  the  names  of

 patlaiey
 of  my  cdliedques  ‘also,  besides

 ys

 You  wil  see,  Biz,  the  House  will  see,
 that.  we--haveigot  today:  ‘the  Reviadd
 List  of  Business-plus  the  Supplemen
 tary  Lést.-of:Bustnest!  ich  ास  ‘re-
 ceived  by  us  after  thie  Revised  Itt  of
 Business’  was.  received..Now,  item  No.
 8A  is  ४  verbation

 bd
 wt  item:  No-8:in

 the  Revised  List  of  Business.  Item  No.
 A  is  a  verbatirn  copy  of  item  No.  0

 in  the  Revised  List  of  Business,  I-teel
 flattered,  T  feel.bonoured,  and:  several  4
 nites  <

 Mies,
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 of  Business  stands—must  ‘be  ‘feeling
 honoured,  that  the  Leader  of  the

 ‘House,  the  Prime  Minister,  has  appro-
 priated—had  it  been  some  one  else,  I
 might  have  said  ‘misappropriated’,  but
 he  is  the  Leader  of  the  House—both
 the  Mctions...

 MR.  SPEAKER  :  You  made  the  con-
 stitution,  and  we  have  appropriated
 the  Constitution  itself.

 SHRI  HAR]  VISHNU  KAMATH:  I
 wonder  whether  this  has  been  treated
 as  ‘Government  business’.  Please  turn
 to  page  5  of  the  Rules  of  Procedure;
 Rule  25  reads  :

 “On  days  allotted  for  the  transac-
 tion  of  Government  business....”

 I¢  is  all  right;  ‘today’  is  allotted  for
 Government  business.

 ..such  business....”
 The  words  used  are  ‘such  business’,
 that  is,  Government  business.

 ‘  shall  have  precedence....”

 If  you  have  treated  this  as  ‘Govern-
 ment  business’,  then’  there  is  no  prob-
 jem.  “But  there  is  one  little  hurdle  in
 the  way.  The  Committee  of  Privite-
 ges  is  not  the  exclusive  preserve
 the  Government,  because  Rule  35()
 says:

 “After  the  report  hes.  been.  pre-
 sented,  the  Chaizman  or  any  mem~-
 ber  of  the  Committee  or  any  other
 member

 Of  caarae,  the  Prime  Minister  is  also
 a’  Mémber:  we  do  not  dispute  that.

 may  move  that  the  report  -be
 itekeen  into  comideration  wheréugon  =
 the  Speakersmay:  put'the  question  to
 sherKouse.”  By

 My  coritention  is  that  this  motion
 No.  9  in  the  Revised  List  standing  in
 my  nent  as  Well  as  ‘sdven  ‘of  miy’  col-

 -  Sepa;  inicthe:  Houde  and  Mo.  l0-are  o
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 {Shri  Hari  Vishnu  Kamath]
 cedence  should  have  been’  given  to
 motions  Nos,  9  and  0  as  listed  in  the
 Revised  List  of  Business....  (Inter-
 ruptions)

 Motion  No.  1  is  untouched.
 I  would  request  you  to  kindly  en-

 lighten  the  House  on  this  point  whe-
 ther  you  treat  this  matter  as  govern-
 ment  business—whether  the  report  of
 the  committee  is  government  business
 and  if  so,  in  that  light,  whether  you
 have  given  precedence  to  this  matter
 over  the  motions  that  have  been  listed
 already  in  the  list  of  business,

 SHRi  SHYAMNANDAN  MISHRA
 (Begusarai):  May  I  speak  on  this
 point  of  order?

 My  submission  is  that  the  functions
 of  the  Leader  of  the  House,  unfortu-
 nately,  have  not  been  described  in  the
 Rules  of  Procedure  and  Business  of
 this  House.  But  it  so  happens  that  in
 the  United  Kingdom  it  is  the  Leader
 of  the  House  who  brings  up  a  motion
 before  the  House  on  a  recommenda-
 tion  of  the  Committee  of  Privileges,  I
 have  always  been  insisting  in  this  hon.
 House  that  the  Leader  of  the  House
 shpuld  be  requested  every  time  to
 oring  up  such  a  motion  because  it
 happens  to  be  an  affront  to  the  House, It  is  the  Leader  of  the  House  who should  represent  the  entire  House  in
 this  matter  in  bringing  up  a  motion before  it.

 So  ii  would  be  quite  in  order  and  in
 keeping  with  the  practice  in  the  House of  Commons  whose  Procedures,  ह...
 leges,  immunities  and  the  rights,  ac-
 cording  to  our  Constitution,  happen  to be  ours  also,  So,  it  is  Quite  in  keep- Ing  with  the  procedure  that  follows from  the  Constitution.

 SHRI  SAUGATA  ROY  (Barrack-
 pore)  :  I  ह...  the  contention  made
 by  Shri  Hari  Vishnu  Kamath  that
 item  No.  9,  the  motion  Hsted  in  the
 namee  ot  Shri  Hari  Vishnu  Kamath  .
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 and  seven  other  hon.  Members  of  this
 House  including  myself,  as  Mr.  Kamath
 has  rightly  pointed  out,  has  been  ap.
 propriateg  by  the  Prime  Minister.  With
 due  respect  to  the  Leader  of  the  House,
 let  me  point  out  that  Rule  35  ql)  does
 not  give  any  special  preference  to  the
 Leader  of  the  House.  It  mentions
 that  the  Chairman  or  any  Member  of
 the  Committee  or  any  other  Mem-
 ber....  Had  it  been  a  case  of  the
 Chairman  of  the  Committee  which  is
 specifically  mentioned  in  rule  815(1)
 or  any  other  member  of  the  commit-
 tee,  I  would  have  been  ready  to  give
 the  precedence  over  the  other  mem-
 bers  whg  are  moving.  But,  in  this
 case,  35()  does  not  specifically  men-
 tion  the  Prime  Minister.  I  also  draw
 your  attention  to  the  Lok  Sabha  pro-
 ceedings  of  August  8,  97]  where  the
 Privileges  Committee's  report  against
 R.  K.  Karanjia,  Editor,  The  Blitz  was
 discussed.  There  the  motion  ‘That
 Shri  R.  K.  Karanjia,  Editor,  The  Blitz
 be  in  attendance  in  this  House....’
 etc.  was  moved  by  Sardar  Hukam
 Singh  who  was  then  the  Deputy  Spea- ker  in  the  House  and  also  Chairman
 of  the  Privileges  Committee.  Pandit
 Nehru  was  the  Leader  of  the  House  at
 that  time  and  he  was  also  present  in
 the  House  but  he  did  not  move  the
 motion.  I  think  it  would  have
 been  a  normal  procedure  ig  Samar
 Babu,  as  the  Chairman  of  the  Commit-
 tee,  could  have  moved  the  motion  but
 T  think  it  is  not  fair  to  the  Members
 concerned  that  the  motions  are  the

 only  subject  to  tha  discussion,  You
 can  bave  4६  in  the  debate,  That  does
 not  raise  a  point  of  order,  Your  note
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 does  not  give  rise  to  any  point  of
 order,

 SHRI  K.  MALLANNA:  My  point
 oj  order  is  that  in  this  Resolution....

 MR.  SPEAKER:  You  go  into  the
 merits  of  the  matter.  We  may  give
 vou  the  opportunity.

 SHRI  K.  MALLANNA:  Not  the
 morits  of  the  matter.  Before  introduc-
 ing  the  motion,  I  want  to  speak.

 MR,  SPEAKER:  That  is  on  the  mat-
 ter  and  you  can  speak  on  the  motion
 and  oppose  it.  You  are  entitled  to  do
 that.

 Now,  our  Rules  of  Procedure  relat-
 ing  to  the  motion  relating  to  the  pri-
 vilege  matters  are  only  those  contain-
 ea  in  Rule  3l5.  When  the  Chairman
 of  the  Privilege  Committee  or  any
 Membe:  of  the  Privilege  Committee
 does  not  move  any  motion,  ac-
 cording  to  the  rules,  any  other  Mem.
 ber  can  move  the  motion.

 When  a  similar  motion  is  given
 notice  of  by  more  than  one  person,  one
 of  whom  being  the  Leader  of  the
 House  naturally,  the  Leader  of  the
 House  has  preference  over  others.
 That  is  the  prevailing  practice  in  Bri-
 tain  and,  I  think,  it  is  an  appropriate
 practice.

 I  overrule  the  point  of  order  raised.

 The  Prime  Minister.

 THE  PRIME  MINISTER
 MORARJI  DESAI)  :
 ‘Move:

 (SHRI
 Sir,  I  beg  to

 “That  this  House  do  consider  the
 Third  Report  of  the  Committee  of
 Privileges  presented  .to  the  House on  the  2lst  November,  1978."

 of  Comm.  of  338
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 MR.  SPEAKER:  There  is  a  motion
 for  suspension  of  the  rule  because,
 under  the  rule,  only  half-an-hour  can
 be  allowed.  But  all  parties  want  to
 have  more  time,  Now,  item  No.  9A.

 SHRI  MORARJI  DESAI:  I  beg  to
 move  the  following  :—

 “That  this  House  do  suspend  that
 part  of  sub-rule  (2)  of  Rule  35  of
 the  Rules  of  Procedure  and  Conduct
 of  Business  in  Lok  Sabha  which
 reads  ‘not  exceeding  half  an  hour
 in  duration’,  in  its  application  to  the
 motion  that  this  House  do  consider
 tie  Third  Report  of  the  Committee
 of  Privileges.”

 MR.  SPEAKER:  Do  you  want  to
 spenk,  Mr.  Bosu?

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mong  Hiarbour)  :  There  is  my  motion,
 Sir.

 MR.  SPEAKER:  Let  him  move  the
 motion.  He  says  that  it  is  slightly  en-
 larged  suspending  the  rule.

 SHRI  JYOTIRMOY  BOSU:  I  beg  to
 move  :

 “That  this  House  do  suspend  that
 part  of  sub-rule  (2)  of  rule  35  of
 the  Rules  of  Procedure  and  Conduct
 of  Business  in  Lok  Sabha  which
 reads  ‘not  exceeding  half  an  hour
 in  duration,  and  such  debate  shall
 not  refer  to  the  details  of  the  report
 further  than  is  necessary  to  make
 out  a  case  for  the  consideration  of
 the  report  by  the  House’,  in  its  ap-
 plication.  to  the  motion  that  this
 House  do  consider  the  Third  Report
 of  the  Committee  of  Privileges”.

 MR.  SPEAKER:  Mr.  Kamath,  you
 have  got  a  similar  motion.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad)  :  You  must  first  of  all
 put  this  suspension  motion.

 MR.  SPEAKER:  Yes,  I  have  to  put
 the  Motion.  No  you.  want  to  move  your
 motion?  :  Already  there  are  two.  per~
 sons  who:  have  moved  the  motion,  .“°
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 SHRI  HARI  VISHNU  KAMATH:
 I  have  the  honour  to  move  be

 “That  this  House  do  consider  the
 Third  Report  of  the  Committee  of
 Privileges...  mas
 MR.  SPEAKER:  I  am  referring  to

 item  No.  10.
 ‘SHRI  HARI  VISHNU  KAMATH:

 May  I  repeat  the  identical  motion
 which  the  Prime  Minister  moved?
 This  is  a  verbatim  copy.

 MR.  SPEAKER  :  That  is  all  right.
 SHRI  HARI  VISHNU  KAMATH:

 These  motions  8A  and  9A  are  inter-

 MR.  SPEAKER:  Mr.  Stephen,  do
 you  want  to  speak  about  the  suspen-
 sion,  of  rules?

 SHRI  C.  M.  STEPHEN  (Idukki):
 On  suspension  of  rule  I  do  not  want  to
 speak.

 ‘MR.  SPEAKER  :  Now;  f  will  put  the
 motion  under  item  No,  9A:

 “That  this  House  do  suspend  that
 part  of  sub-rule  (2)  of  Rule  835  of

 the  Rules  of  Procedure  and  Conduct
 ‘of.  Busiriess  in  Lok  Sabha  which
 Téads  ‘not  exceeding  haif  an  hour
 induration”.

 ‘CHR  HARI  VISHNU  KAMATH  :
 Ro.  11  dg  ‘carried,  then  this  will  not

 De  necessary.
 SHRI  JYOTIRMOY  BOSU:  The

 canvas  of  my  motion  is  much  wider.

 HAR]  VISHNU  KAMATH:  It
 isomueh  wider.  (Interruptions).

 &
 MR.  SPEAKER:  I  shall  now  put hri  Bosu’s  motion  to  vote.

 The  Question  ig;  at
 «|  “Thut'  this  House  do  susperid  ‘that
 part  of  stbrule  (2)  -of  rule  3i5  of
 the  Rules  of  Procedure  and  conduct ‘at  Busines  in  Lok  Sebhe,  which

 :  Meads  “not  exceeding  half  an  hour  in
 Suration,  and:  suth  debate.  shall  not:
 refer to  the  Getulis  of  ‘the  report
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 further  than  is  necessary  to  make
 out  8  case  for  the  consideration  uf
 the  report  by  the  House’,  in  its  ap.
 plication  to  the  motion  that  this House  do  consider  the  Third  Report of  the  Committee  of  Privileges.”

 The  motion  was  adopted.
 MR.  SPEAKER:  Mr.  Bosu’s  motion under  item  No,  I]  is  carried.  In  view of  that  the  other  motions  are  barred.

 9A  is  barred  and  0  is  also  barred.

 AN  HON'BLE  MEMBER:  What
 happened  to  item  No.  8A?

 MR,  SPEAKER:  Item  No,  8A  need not  be  put.
 (Interruptions)

 SHRI  VAYALAR  RAVI  (Chirayin- kil):  Mr  Speaker  you  had  just  now
 given  the  ruling  that  the  Leader  of
 the  House  has  got  precedence  over
 other  members  and  it  is  a@  convention. On  that  basis  the  Leader  of  the  House
 moved  a  motion  on  item  No.  9A.  After

 ‘Moving  the  motion  you  allowed  Mr.
 Jyotirmoy  Bosu  to  move  his  motion and  it  was  carried.  So;  what.  is  the
 standing  of  your  ruling  .given  just now?  (Interruptions)

 3  ही  :  हे.  bf  3  ६

 Jyotirmoy  Bosu.  The  motion  given  by
 the  Prime  Minister  and  Mr.  Kamath



 aa  mira  “Report  AGRAHAYANA  16,  7900  (SAKA)  of  Comm.  of  342

 given  notice  of  a  motion;  that  was  on
 the  understanding  given  in  the  Busi-
 ness  Advisory  Committee  also  that
 half  an  hour  part  of  it  we  are  waiv-
 ing.  That  part  we  are  waiving.  In
 that  manner  the  riotice  came  and  the
 Prime  Minister  also  gave  notice  on
 that.  We  on  this  side  thought  that  as
 a  result  og  that  understanding  the
 notive  comes  and  we  must  support  the
 Prime  Minister  and  his  motion.  That
 is  why  I  declined  to  say  anything
 when  you  asked  me  whether  I  have
 got  anything  tp  say.  Now,  if  the  other
 is  to  be  put  in  then  I  would  submit,
 Sir,  there  is  a  vital  point  of  order
 whic;  comes  in  here.  The  entire  vot-
 ing  took  place—afterall  no  divisioa
 was  called—and  ‘ayes’  and  ‘noes’  were
 said.  Everybody  was  under  the  confu-
 sion.  (Interruptions)  The  point  is  this.
 Under  the  Rules  of  Procedure  there
 are  two  stages.  The  first  stage  is
 considering  the  motion,  that  is  to  say,
 that  such  and  such  thing  may  be  taken
 into  consideration.

 MR.  SPEAKER:  That  should  be
 passed.

 SHRI  ९.  M.  STEPHEN:  Yes.  Once
 that  is  passed,  then,  we  go  on  to  the
 next  stage,  that  is,  as  to  whether  it
 must  be  adopted,  it  must  be  amended er  it  must  be  rejected  .and  so  on.
 These  are  the  stages.

 ‘you.  said,  there  is  «

 Privileges  (M)
 are  advisedly  incorporated  into  this.
 There  is  need  to  give  up  this  half-an--
 hour  provision  because  of  the  ampli-
 tude  of  the  motion  before  us,  the  big-
 ness  of  the  report  and  the  issues  in-
 volved.  That  is  there.  But  that  does.
 not  mean  that  we  must  take  away
 everything  and  that  from  the  very
 start,  on  the  substance  this  discussion
 must  begin.  But,  if  that  is  the  posi-
 tion  I  heve  no  objection  to  that.  But
 that  is  not  correct.  That  is  what  I  am
 saying,  I  am  also  saying,  it  is  not
 right.  Sir,  when  the  Leader  of  the
 House  has  given  notice  of  a  motion,  it
 is  not  right  that  that  motion  is  not
 stuck  to.  There  is  a  certain  under-
 standing  on  which  we  are  functioning.
 When  the  Leader  of  the  House  gives.
 notice  of  a  motion,  when  the  Busi-
 ness  Advisory  Committee  took  up  a:
 decision  and  all  that,  and  everybody
 knows  about  it  and  party  leaders  know
 about  it.  Well,  Sir,  for  the  proper
 functioning,  it  is  necessary  that’  the
 Leader  of  the  House  stands  by  his
 motion  and  moves  it  and  the  House
 accepts  it.  The  other  thing  can  come
 only  as  an  amendment.  That  is  what  I
 am  submitting.  The  other  can  come  in
 only  as  an  amendment,  because,  the
 substance  of  the  matter  is  that  this
 part  be  suspended  to  what  extent  it  is
 to  be  suspended.  It  is  not  a  question
 of  a;wider  thing.  Tt  is  a.question  of
 widening  the  motion,  which  has  got  a
 precedence,  The  Leader  of  the  House
 has  ‘got'a  precedence.  The  motion  of
 the:  Leader  of  the  Hote  has  come
 before  the  other  motion.  That  motion
 has  been  moved  first.  Once  ‘that  mo--
 tion  ‘is  moved,  then,  the  other  thing
 can  ¢cothe  in  only  as  an  amendment  to.  7. this  motion.  You  eannot  put  it.  to
 vote  differently.  Sir,  the  position  is
 thi:.  The  Leader.  of  tha  ‘House  moved
 the  motion  what  has  happened  to-
 that-motion?  07९७  moved,.  it  can  only
 be  withdrawn.  “That  motion  ig  there.
 Something  else.can-bei  moved  as  an:
 amendment  only.  This  motion  must te  put  ‘fitet.  Then  the  amendment  can
 १५  0
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 {Shri  C.  M.  Stephen]
 and  &  confusion.  Whatever  opinion
 _you  have  collected,  we  are  certain,  we
 did  not  want  a  division.  I  request  you
 to  put  the  motion  of  the  Prime  Minis-
 ter  to  vote.  If  certain  extension  of
 that  is  needed,  the  other  one  may  be
 treatixl  as  an  amendment  to  that.  That
 can  be  considered  that  way.  And  when
 we  do  that,  let  us  consider  the  totality
 of  the  picture  and  the  totality  of  the
 discussion,  the  line  that  the  discussion
 has  got  to  take.  This  is  the  submission
 which  I  have  got  to  make,  Sir.  Thank
 ye.

 SHRI  MALLIKARJUN  (Medak):
 Sir,  I  rise  on  8  point  of  order.

 SHRI  SAUGATA  ROY:  Both  can’t
 be  clubbed.  There  is  no  necessity  to  call
 Mr.  Basu  and  Mr.  Kamath.  Why  do
 you  confuse  the  whole  thing  unneces-
 sarily?

 MR.  SPEAKER  :  I  am  not  confused;
 if  somebody  else  is  confused,  I  cannot
 help  it.

 SHRI  SAUGATA  ROY:  The  whole
 House  is  confused,

 MR.  SPEAKER:  You  are  making
 a  mistake.  There  are  two  motions.
 The  main  motion  is  to  take  the  report
 into  consideration.  That  is  the  motion
 of  the  Prime  Minister.  It  was  taken
 up  and  agreed  tp  by  the  House.

 The  Second  Motion  is  to  suspend  the
 Tule  regarding  the  limitation  of  dura~-
 tion.

 Pci
 SAUGATA  ROY  :  What  about

 MR.  SPEAKER:  Unless  somebody .asks  for  it,...
 (Interruptions)

 SHRI  K.  LAKKAPPA  (Tumkur)  :
 ‘Who  moved  the  motion  first?

 (Interruptions)
 PROF.  P.  G,  MAVALANKAR

 (Gandhinagar)  :  Sir,  I  have  a  point  of
 order.

 (Interruptions)
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 SHRI  C.  M.  STEPHEN:  Sir,  in  the
 Business  Advisory  Committee,  they
 came  tc  an  understanding  that  only
 this  part  of  the  Rule  would  be  sus-
 pended.

 MR.  SPEAKER:  We  will  take  it  up
 aflterwards.  The  House  stands  ad-
 juurned  till  2  O'Clock,
 33  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till!  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  aftcr
 Lunch  at  two  minutes  past  Fourtecn
 of  the  Clock.

 {Mr.  Speaker  in  the  Chair}
 MOTION  RE.  THIRD  REPORT  OF
 THE  COMMITTEE  OF  PRIVILEGES-
 Contd,

 MR.  SPEAKER:  Prof.  Mavalankar,
 you  wanted  to  raise  a  point  of  orcier

 PROF.  P.  G.  MAVALANK AR
 (Gandhinagar):  Mr.  Speaker,  Sir,  my
 point  of  order  relates  to  the.  situation
 that  prevailed  before  lunch.  I  felt  that
 it  would  have  been  much  better  if  the
 motion  which  was  moved  by  the  ho.
 Prime  Minister  bad  come  in  a  regular
 way  in  the  normal  printed  revised  list
 of  business,  Apart  from  that,  I  accept
 the  right  of  the  Prime  Minister  to  move
 the  motion.  My  point  of  order  relales
 to  the  specific  situation  which  I  sub-
 mit  gave  rise  to  some  kind  of  con-
 fusion.  What  had  happened  was  this.
 Originally,  in  the  printed  revised  list
 of  business,  motion  at  No.  9  is  in  the
 name  of  Shri  Hari  Vishnu  Kamath  and
 other  bon,  Members,  motion  at  0  3s
 again  in  the  name  of  Shri  Hari  Vishnu
 Kamath  and  motion  at  No..iI  is  in  the
 name  of  Shri  Jyotirmoy.  Bosu.  ae item  9  was  preceded  by  item  8A,  ६

 : motion  by  the  Prime  Minister,  an
 item  0  was  preceded:ty  item  9A,  agaist the  motion  by  the  Prime  Minister

 bs should  have  happened  ‘was  that  after
 the  hon.  Prime  Minister’

 oe
 ‘moved

 his  motion  at  Sr.  INo.  BA,  before  en was  asked  by  you,  Sir,
 to

 Pande  ie
 १8

 maton  at  Noi  Oe,  a
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 that  the  Leader  of  the  House  having
 moved  the  motion,  the  Chair  should
 have  put  motion  at  8A  to  the  vote  of
 the  House,  Having  got  the  vote  of  the
 House,  you  should  have  then  taken  up
 item  9A  and  ll.  Because  the  motion
 at  item  l]  was  wider  than  at  No,  98.
 obviously,  the  chair  would  have  said
 that  item  9A  is  governed  by  item  !I  of
 Shri  Jyotirmoy  Bosu,  and,  therefore,
 the  motion  at  9A  falls  through  auto.
 matically,  and  because  the  motion  ut
 #A  has  been  passed,  the  House  now
 takes  up  the  motion  at  11.  But,  I  su%-
 mit  that  the  motion  at  8A  was  not  put
 fo  the  vote  of  the  House.  This  motion
 savs  that  ‘this  House  do  consider  the
 Third  Aeport  of  the  Committee  of  Pri.
 vileges'’.  and  motions  at  9A  and  !
 were  to  dispense  with  the  requirement
 of  discussing  it  within  half  an  hour
 wid  not  bringing  in  any  extraneous
 matter.  I  submit  that  in  order  to  set
 ths  procedure  correct,  kindly  out
 motion  at  8A  moved  by  the  Leader  of
 the  House  to  the  vote  of  the  House.
 After  the  House  has  said  ‘yes’,  then
 you  can  put  item  ll  of  Mr.  Bosu;  and
 thea  we  proceed  and  the  discussie:
 starts,

 SURI  VAYALAR  RAVI  (Chirayin
 kill:  On  a  point  of  order.  I  have  १९50
 the  putes.  The  rule  is  very  clear.  Ril:
 25Q)  says:

 “After  the  report  has  been  pre-
 sented,  the  Chairman  or  any  member
 of  the  Committee  or  any  other  mein.
 ber  may  move  ‘that  the  report  be

 ‘taken  into  consideration  whereupor
 the  Speaker  may  put  the  question  to
 the  House.”

 Rule  815(2)  is  very  clear.  It  says:

 “Before.  putting  the  question  to
 the  House,  the  Speaker  may  permit
 a  debate  on  the  motion,  mot  exceed-
 ing  half  an  hoyr.  in.  duration,  ‘and

 Such  debate  shall’not  refer  to  the
 details  of  the  report  further  than  is
 necessary fo  wiske.  gut  a  case  for  the
 consideration  -of.  the  report  by  the
 Hovwe®,  5

 have-to  permit:  debate  for  not  more
 the  question,  .you

 Privileges  (M)
 than  half-an-hour.  Thereafter,  the
 whole  debate  may  be  for  7  or  8  hours.

 MR.  SPEAKER:  Yours  is  not  a  point.
 of  order.  You  are  opposing  Mr.  Mava-
 lankar’s  point  of  order.

 SHRI  VAYALAR  RAVI:  No,  Sir.  I.
 want  a  clarification.  Please  look  at.
 rule  315(3).  Item  l]A,  te  the  motion
 of  the  Prime  Minister  comes,  accord-
 ing  to  rule  315(3),  only  after  the
 debate.  Please  look  at  the  rule  care-
 fully.

 SHRI  MALLIKARJUN:  My  point  of
 order  Télates  to  the  basic  concept  of
 the  Constitution  itself  and  one  of  its
 Articles.  Prior  to  bringing  to  the  note
 of  the  House  the  vital  Article  of  the
 Constitution,  I  would  like  to  refer  you
 to  the  Rules  of  Procedure,  i.  to  rule
 255  which  says:

 “Where  an  objection  is  taken  ‘to
 the  inclusion  of  a  member  in  a  Com-
 mittee  on  the  ground  that  the  mem-
 ber  has  a  personal,  pecuniary  or
 direct  interest  of  such  an  intimate
 character  that  it  may  prejudicially
 affect  the  consideration  of  any
 matters  to  be  considered  by  the
 Committee,  the  procedure  shall  be  as
 follows:”

 Here,  prior  to  the  constitution  of  the
 Privileges  Committee  of  the  Gth  Lok
 Sabha,  one  of  the  hon,  Members,  Mr.
 Sathe  ha,  objected  to  the  reference  to
 the  Comittee  of  Privileges  of  the  8th
 Lok  Sabha,  of  a  matter  wihch  related
 to  a  Member  belonging  to  the  5th  Lok
 Sabha—es  the  Privileges  Committee  of
 the  6th  Lok  Sabha  has  no  jurisdiction
 to  consider  matters  relating  to  a  Mem-
 ber  who  belonged  to  the  5th  Lok
 Sabha,  BE

 I  will  further  come  to  the  constitu-
 tional  interpretation  of  Article  05  of
 the  Constitution.  It  deals  with,  the
 powers  and  privileges  of  the  Members.
 So,  in  spitéof  the  objection  raised  by
 Mr.  Sathie,  the  Privileges  Committee
 was  constituted  and  a  Member  of  ,

 pe
 ¥

 Privileges  Committee  has  ‘misused  the-
 powers  under.  Article  05—the  powers:  :
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 [Shri  Mallikarjun]

 were  misuseq  and  then  the  report  has
 been  prepared.  How  is  this  august
 House  competent  now  to  take  up  the
 motion?  Therefore,  since  the  report
 of  the  Privileges  Committee  itself  is
 ultra  vires  of  the  Constitution—of
 Article  05—the  motion  which  has
 been  moved  by  the  Prime  Minister  or
 other  friends  cannot  be  taken  up  by
 this  august  House.

 MR.  SPEAKER:  I  have  understood
 _your  point.

 SHRI  MALLIKARJUN:  Mere  under-
 standing  is  not  enough.  Kindly  give
 the  ruling  as  to  how  the  motion  can  be
 taken  up  in  this  august  House.

 MR.  SPEAKER:  I  am_  giving  the
 ruling.  It  is  not  for  the  Speaker  to
 decide  whether  a  particular  motion  is
 valid  or  invalid.  No  such  power  is
 conferred  on  the  Speaker  either  under
 the  Constitution  or  under  the  rules.
 Please  sit  down.  It  is  for  the  House  to
 decide  the  question  of  validity  of  the
 motion.  It  is  for  the  Member  concern-
 ed  to  persuade  them  that  the  Report  is
 invalid.  The  Speaker  cannot  interfere
 in  the  matter.  Therefore,  the  point  of
 order  raised  is  over  ruled.

 (Interruptions),

 SHRI  MALLIKARJUN:
 jected  t6<i

 I  have  ob-

 (Interruptions).

 MR.  SPEAKER:  That  does  not  arise
 at  this  stage.
 (Interruptions).

 SHRI  MALLIKARJUN:  How  can
 you  overlook  the  point  of  order  I  am
 unable  to  understand?  You  are  a
 constitutional  expert  and  you  are  the

 DECEMBER  7,  978  of  Comm.  of  348
 Privileges  (M)

 was  the  Finance  Minister  and  the
 Deputy  Prime  Minister,  how  is  it  going
 to  be  relevant  to  the  matter...........

 (Interruptions).
 You  are  the  custodian  of  the  House.
 You  kindly  give  your  ruling.

 MR.  SPEAKER:  I  have  given  my
 ruling.  Mr.  Nathwani.

 (Interruptions)  **

 MR.  SPEAKER:  Do  not  record  any-
 thing.

 (Interruptions).

 SHRI  NARENDRA  P.  NATHWANI
 (Junagadh):  That  the  Report  be  taken
 into  consideration,  that  motion  is
 moved  by  the  hon.  Prime  Minister
 under  sub-rule  4  of  the  rule  3l5.  On
 that,  you,  Mr.  Speaker,  have  to  decide
 whether  to  put  it  to  the  vate_of  the
 House  or  not.  At  that  stage,  the  dis-
 cussion  takes  place  and  sub-rule  2
 permits  a  debate  for  half  an  hour  only
 in  respect  of  that  question  whether
 the  motion,  namely,  the  Report  ve
 taken  into  consideration  or  _  not.
 Suppose  some  Members  want  to  Say:
 do  not  move  this  motion  in  this  ses-
 sion,  move  it  inthe  next  one.  For  that,
 whether  the  motion,  namely,  that  Re-
 port  be  taken  into  consideration,  shouid
 be  debated  or  not.  For  that,  suo-
 rule  makes  a  provision  and  for  that
 there  is  time  restriction  and  that  time
 restriction  is  for  half  an  hour  only.
 In  order  to  remove  that  time  restric-
 tion,  Mr.  Jyotirmoy  Bosu’s  motion  has
 alveady  been  accepted.  Therefore,  at
 this  stage,  the  House  is  seized  only  of
 this  motion  whether  the  motion  to  take
 Report  into  consideration  should  be
 made  or  not.  Only  for  that  purpose,
 this  debate  will  ensue.  Once  on  putt-
 ing  that  question  if  leave  is  granted
 and  the  permission  is  given  by  this
 House,  yes,  that  Report  be  taken  into

 custodian  of  the  August  House,  how  consideration,  sub-rule  3  will  come
 you  are  supposed  to  go  into  this  into  force.  Contingent  motions  can  de  a
 matter.  The  motion  cannot  be  taken  moved  at  that  stage.  The  position  is,
 up.  Suppose  I  move  a  motion  against  therefore,  clear.  What  the  House  has

 ~the  present  Prime  Minister  when  he  done  is  this,  namely,  to  extend  time
 Ve

 **Not  recorded.
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 limit  under  sub-rule  2.  We  are  at
 this  stage  orily.

 SHRI  RAM  JETHMALANI  (Bombay
 North-West):  I  want  to  make  ap
 appeal  to  the  distinguished  Leader  of
 the  Opposition  as  well  as  to  Mr,  Jyotir-
 moy  Bosu.  (interruptions).

 SHRI  K.  LAKKAPPA:  Under  the
 rules,  there  are  no  appeals  from  any
 Member.
 (interruptions),

 SHRI  RAM  JETHMALANI:  I  am
 sorry,  people  just  get  up  without
 understanding  it.

 é

 MR.  SPEAKER:  I  think  he  is  appeal-
 ing  on  the  very  point  on  which  Mr.
 ‘Stephen  had  appealed.  He  is  appeal-
 ing  that  Mr.  Stephen's  contention  nay
 be  accepted,

 SHRI  RAM  JETHMALANI:  I  want
 to  suggest  that  we,  in  fact,  adopt  a
 course  which  does  not  operate  untai~
 ly  to  any  of  the  three  persons  against
 whom  the  Report  is  directed.

 (interruptions),
 You  never  had  a  sense  of  patience.
 You  will  never  understand:  this  ‘hing.
 This  is  the.  appes]  which  I  want  to
 make:  to  both  of  them.  A  way:must  be
 found:  te  go’  back  upon  this  motion
 which  has  accepted.  If  today  this
 House  goes  into’  more  details  than  are
 necessary  for  the  purpose  of  mere!y
 including  consideration  of  the  Report,
 व  am  afraid,  things  may  be  sald:  in  the
 House  which  ape  geing.  to  operate
 unfairly  to  the  three  persons  before
 us.  Before,  the,  Privileges:  Committee,
 Mrs.  Gandhi,  tor:  example;  has;  not
 Opened,  her:  mouth  aad  said  anything:

 ‘kodt):  whan ia:  ‘Eee  ae

 Unterepytiaha),,

 ‘SHRI  BB  BHANKARANAND  .  (Chik-

 .
 MR.  SPEAKER:  Let  us  not  go  inte

 that.

 SHRI  RAM  JETHMALANI:  I  find
 from  the  Prime  Minister's  motion  that
 they  are  going  te  be  given  an  opportu-
 nity  to  say  what  they  have  to  say.  |
 appeal  to  the  House  today  not  to  do
 anything  which  might  prejudice  that
 hearing,  let  us  first  hear’  them,  to-
 morrow  and  then  the  House  can  g?
 into  details  if  it  wants  to.  Today  F
 appeal  to  all:  of  them  not  to  persist  in
 going  into  the  details  of  the  report.
 at  this  stage......  ae

 (interruptions)  **

 MR.  SPEAKER:  Don’t  record.

 SHRI  SAUGATA  ROY:  Let  the
 tion  for  consideration  be  taken  up

 fest...  <Gheterruptions),  You  start
 calling:  speakers  instead  of  dilly-dally-
 ing.

 MR.  SPEAKER:  I  have  got  to  deal
 with  the  points  of  order?

 SHRI  VASANT  SATHE  (Akola):
 You  are  proposing  to  suspend  on.  the
 motion  ef  Shri  Jyotirmoy.  Bosu  sub-
 rule  2  of  706  ‘315,  Firstly,  the  point  is
 this:  can  you  suspend  a  part  of  sub
 rule  a?  Is  it  the  intention  to  suspend
 the  other  part  also?

 MR.  SPEAKER:  In  other  words
 you  are.  supporting  Mr.  Bosu’s  motion?

 SHRI  VASANT  SATHE:  I  am  oppos-
 ing.

 MR.  SPEAKER:  Mr.  Bosu's  mof‘on
 suspends  practically.  the  whole  thing.

 SHRI  VASANT  SATHE:  By.  suspend:

 ing  ut  rile  2,  are  you  also  suspend-
 ing  the  other  patt  in  sub  rule  De.  :«

 “yen  SpRasoR,  You.  ware.’  nol
 present,

 _  Si YARN
 SAT:  T  am  aking

 जा  गाएं लाच
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 MR.  SPEAKER:  I  am  giving  clari-
 fication.  There  seems  to  be  a  lot  of
 confusion  about  the  understanding  of
 rule  ‘315.  For  a  better  understandirg
 of  that  rule,  it  is  better  to  refer  to  it:

 “315,  (l)  After  the  report  has  been
 presented  the  Chairman  or  any
 member  of  the  Committee  or  any
 other  member  may  move  that  the  re
 port  be  taken  inte  consideration:
 where  upon  the  Speaker  may  दाएं!
 the  question  tu  the  House”.

 Sub-rule  (2)  is  an  exception  to  .ub-
 Tule  (),  it  says:

 “(2)  Before  putting  the  question
 to  the  House  the  Speaker  may  pesnut
 a  debate  on  the  motion,  not  exceeid-
 ing  half  an  hour  in  duration,  am!
 such  debate  shall  not  refer  to  the
 details  of  the  report  further  than  is
 necessary  ६0  make  out  a  case  tor
 the  consideration  of  the  report  by
 the  House.

 (3)  After  the  motion  made  under
 sub-rule  qd)  is  agreed  to,  the  Chair-
 man  or  any  member  of  the  Com.
 mittee  or  any  other  member,  as  the
 case  may  be,  muy  move  that  the
 House  agrees,  or  disagrees  or  agrecs
 with  amendments,  with  the  recum-
 mendations  contained  in  the  report”

 In  accordance  with  sub-rule  (l)  or
 fule  315,  the  Prime  Minister  has  moved
 that  the  report  be  taken  into  con-
 sideration.  I  have  not  put  that  ques.
 tion  to  the  House  because  there  are
 motions  under  sub-rule  (2),  There-
 fore,  before  putting  that  question  i
 took  up  for  consideration  sub  rule  (2).
 Under  sub-rule  (2)  there  were  two
 types  of  motions,  one  by  the  Prime
 Minister  and  Mr.  Kamath  and  the
 other  by  Mr.  Bosu.  So  far  as  the
 former  category  is  concerned,  they
 merely  wanted  to  suspend  the  dura-
 tion  prescribed  under  sub-rule  (2).
 Whereas  In  Mr.  Bosu’s  Motion  he  has
 not  only  asked  for  the  suspension  of
 period  prescribed  but  also  the  limita-
 tion.  So  far  as  the  discussion  is  con-
 cerned,  obviously,  the  House  has  got
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 the  implication  of  that  because  nor-
 mally  the  dispensation  should  Lave
 been  only  for  half-an-hour.  But  it  is
 not  up  to  me  to  prescribe  that.  This
 is  how  the  Motion  came  there.  When
 there  are  two  or  more  motions  on  the
 same  subject,  it  is  the  duty  of  the
 Speaker  to  take  the  major  motion  which
 covers  the  larger  area.  This:  is  the
 well  established  convention  of  not  ouly
 this  House  but  of  others  also,  That
 is  why  I  did  so.  But  I  do  feel  that  the
 Members  have  not  fully  inderstood
 the  implications  of  Mr,  Bosu’s  Motion.
 Therefore,  if  Mr.  Bosu  agrees  and  th>
 House  azrees,  9  shali  subject  to  the
 agreement  of  the  twa,  if  necessary...

 (Interruptions).

 A  reconsideration  may  be  done  fe.
 cause  the  discussion  at  the  initial  stage
 is  a  limited  discussion.  Half-an-hour
 may  not  be  sufficient  for  that.  But
 there  js  a  larger  discussian  at  the  later
 stage  when  the  Report  is  taken  into
 consideration.  Therefore,  if  Mr.  89507 5
 Motion  is  agreed  to,  there  will  be
 double  discussion  covering  the  ganic
 area.  It  is  up  to  the  House  to  reco.
 sider  the  matter.  If  you  so  recov-
 sider,  you  may  limit  it  to  the  Prime
 Minister's  Motion  in  which  case  it  will
 be  only  dispensing  with  the  limitation
 of  half  an  hour  and  we  will  have  the
 full  discussion  at  the  second  stage  of
 the  matter.  On  the  other  hand  if  you
 accept  Mr.  80878  Motion;  there  wil
 be  two  discussions—one  at  the  ini
 stage  and  another  at  the  later  १94०

 Now,  Mr.  Bosy,  are  you..willing  for
 that  course?

 (Interruptions)

 SHRI  K.  LAKKAPPA:  One  minute.
 MR.  SPEAKER:  I  have  called  Mr.

 Bosu  and  nohe  else.  हक  ह! ह  hear  him
 only.

 SHRI  JYOTIRMOY:  BOBU:  ‘To-day,
 the  House  bas  @  very  special.  duty  (०
 perform.  It  is  not.  gathertg  of  poll-
 ticlans.  Strictly,  it  has  to  assume

 the
 power  of  a  court  Jap:
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 MR.  SPEAKER:  Are  you  insisting  on
 your  Motion?

 (Interruptions)  oo.

 MR.  SPEAKER:  Are  you  willing  to
 revise  it?

 SHRL  JYOTIRMOY  BOSU:  I  must
 tell  the  House  why  I  did  this.  I  am  not
 a  tool  that  you  twist  this  way  or  you
 twist  that  way.

 I  had  given  this  with  the  object  of
 iringing  to  iight  the  background  of  the
 person  who  is  now  standing  as  an  uc-
 cused  person  before  us  to-day.

 MR.  SPEAKER:  That  will  come  ct
 the  second  stage.

 SHRI  JYOTIRMOY  BOSU:  That  is
 the  reason,

 (Interruptions  )  ९  *

 MR.  SPEAKER:  All  that  I  want  to
 know-—are  you  willing  to  reconsider
 it?

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Stephen,  I  will  take  my  own  decision.
 Tam  not  one  of  you,

 In  deference  to  the  wishes  that  have
 been  expressed  in  this  House.  I  with-
 draw  my  Motion.

 The  Motion  was,  with-
 drawn,

 MK.  SPEAKER:  I  put  the  Motion  of the  Prime  Minister  for  consideration.

 by  leave,

 The  question  is: on:
 “That  this  House  do  suspend  that

 Part  of  sub-rule  (2)  of  Rule  3i5  of
 the  Rules  of  Procedure  and  conduct of  Business  in  Lok  Sabha  which
 reads  ‘not  exceeding  half  an  hour  in
 ‘duration’,  in  its  application  to  the
 Motion  that  this  House  do  consider ‘he  Third  Report  of  the  Committee of  Privileges.”

 mouRE  0.  M.  STEPHEN:  Which otion  are  you  moving.

 Third  Report  AGRAHAYANA  16,  900  (SAKA)  of  Comm.  of
 Privileges  (M)

 MR.  SPEAKER:  Motion  from  the
 Prime  Minister.
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 SHRI  K.  LAKKAPPA:  I  have  moved
 an  amendment  to  Shri  Morarji  Desal's
 amendment.  It  should  be  circulated
 to  the  Members.  I  have  moved  an
 umendment,  not  to  the  main  motion,
 but  to  this  motion.

 MR.  SPEAKER:  I  will  read  out.  Mr.
 Lakkappa’s  motion.

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “That  this  House  having  consider-
 ed  the  Third  Report  of  the  Com-
 mittee  of  Privileges  presented  to  the
 liouse  on  the  2ist  November,  ‘1978,
 disagrees  with  the  findings  and  re-
 commendations  contained  in  the
 Report  and  do  reSolve  that  no  ques-
 tion  of  breach  of  Privilege  is  involved
 in  the  matter  against  Shrimati
 Indira  Gandhi  and  that  no  further
 action  be  taken  by  the  House  in  the
 matter  in  view  of  the  views  express-
 ed  in  the  notes  appended  in  the  Re-
 port”,
 I  put  the  Motion  9A  moved  by  the

 Prime  Minister  to  the  vote  of  the
 House.

 The  question  is:

 “That  this  House  do  suspend  that
 part  of  sub-rule  (2)  of  Rule  335  of
 the  Rules  of  Procedure  and  Conduct
 of  Business  in  Lok  Sabha  which
 reads  ‘not  exceeding  half  an  hour  in
 duration’,  in  its  application  to  the
 motion  thit  this  House  do  consider
 the  Third  Report  of  the  Committee
 of  Privileges”.
 The  motion  was  adopted,

 MR.  SPEAKER:  The  Prime  Mirister
 may  move  the  motion.

 SHRI  MORARJI  DESAI:  I  have  al-
 ready  moved  the  motion  for  considera-
 tion.  {  will  speak  on  the  other  motion

 ote  ‘annette,

 “*Not  recorded,
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 at  item  IlA,  that  is  on  the  contingent
 motion.  Rather  than  speak  twice,  l
 would  like  to  speak  then  and  not  row.
 Now  it  is  only  for  taking  it  into  con
 sideration.

 MR.  SPEAKER:  I  will  have  to  put
 that  motion  to  the  House  whether  the
 House  accepts  it.  Now  that  part  of
 Sub-rule  (2)  has  been  suspended,  there
 will  be  a  debate.  If  you  want  to  speak
 now,  you  can.

 SHRI  SAUGATA  ROY:  Please
 specify  how  long  the  debate  will  take
 place  on  the  motion  for  consideration.

 SHRI  SOMNATH  CHATTERJEE
 (Jadaopur):  The  Prime  Minister
 moved  for  suspension  of  part  of  su'-
 tule  (2)  and  that  has  been  accepted
 Now  sub-rule  (2)  comes  into  operi-
 tion.  Let  there  be  a  debate  on  this

 MR.  SPEAKER;  Now  the  debate  is
 only  on  item  8A.

 SHRI  MORARJI  DESAI:  |  want  to
 speak  later  on  item  lA.

 MR.  SPEAKER:  Any  other  hon.
 member  who  wants  to  speak  on  this?

 SHRI  C.  M.  STEPHEN:  Sir,  I  rise  to
 oppose  this  motion.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  Rule  $15(2)  has  been  sus-
 pended.  Now  we  are  fixing  up  the
 time.  I  am  not  able  to  understend
 you  because  of  the  confusion  created
 here.  Everybody  is  interested  in  quot~
 ing  some  rule  or  the  other.  It  becomes
 the  privilege  of  every  member  7  aud
 every  member  is  entitled  to  know  the
 time  you  are  guing  to  give  for  this,

 MR.  SPEAKER:  It  is  up  to  the
 House  to  decide  the  time.

 SHRI  VAYALAR  RAVI:  The  rule
 has  been  suspended.  We  want  to

 DECEMBER  7,  1978  of  Comm.  of
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 know  for  how  many  hours  you  want
 this  motion  to  be  discussed.
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 SHRI  A.  BALA  PAJANOR;  It  is  a
 matter  concerning  every  member  ot  the
 House,  I  want  @ll  the  542  members  to
 express  their  personal  views.

 MR.  SPEAKER:  The  B.A.C.  has  not
 gone  into  the  time  tor  the  first  stage.
 second  stage  and  third  stage.  The
 total  number  of  hours  fixed  is  6  hours.

 SHRI  C.  M.  STEPHEN:
 how  it  proceeds.

 Let  us  sev

 MR.  SPEAKER:  It  is  up  to  the
 tlouse  to  decide.  I  suggest  that  so  fi:
 as  the  first  stage  is  concerned,  it  75
 merely  the  introduction  stage  and  i
 the  House  so  desires,  we  can  tix  ३  hear

 SHRI  VASANT  SATHE:  No  tim-
 limit  should  be  fixed,  for  Meayvens
 sake.  If  we  are  going  to  act  as  4
 judicial  or  quasi-judicial  body,  lei  us
 not  do  anything  that  will  not  be  fair
 and  just.  Even  in  a  court  of  law,  07
 preliminary  points  you  hear  ail  the
 parties  fully.  You  cannot  here  say
 that  the  vital  arguments  that  will  Le
 advanced  on  preliminary  points  of
 jurisdiction  ete.  should  be  _  restrictet
 for  all  members  here  to  one  hwut.
 What  can  all  of  us  say  in  one  hour?
 It  is  impossible.  I  myself  will  need
 one  hour.  No  time  can  be  fixed.

 (Interruptions)
 MR.  SPEAKER:  I  am  not  giving  avy

 time,  I  am  leaving  it  to  the  House.

 SHRI  VAYALAR  RAVI:  The  Bust
 ness  Advisory  Committee  is  to  discuss
 and  present  a  report  to  the  House.  And
 we  are  guided  by  the  report  of  the
 Business  Advisory  Committee.  Accord-
 ing  to  your  own  Statement,  Sir,  ba
 hours  have  been  allotted  by  the  Bus.
 ness  Advisory  Committee,  If  six

 ae
 are  allotted,  Jet  us  strict  to  that  ap
 fix  the  time.  (Interruptions)

 MR.  SPEAKER:  Any  one  can  move
 for  fixation  of  time.
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 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North-East):  I  move:

 “That  one  hour  be  sufficient  if  the
 House  considers  the  question  of  sub-
 rule  2”.

 SHRI  VASANT  SATHE;  If  you  sus-
 pend  sub-rule  2  about  half-an-hour,
 are  you  going  to  substitute  it?  He  did
 not  move  at  that  time  asking  for  one
 hour  in  place  of  half-an-hour.  Once
 it  is  suspended  no  timelimit  can  be
 fixed  now.  Kindly  do  net  impose  tae
 timelimit  and  curtail  our  right.

 SHRI  MORARSTI  DESAI:  For  the
 whole  thing  six  hours  have  been  fixed
 by  the  Business  Advisory  Committee.
 That  will  include  the  consideration  cf
 this  and  also  the  substantive  motion
 which  comes  after  that.  Thes:  six
 hours  are  for  both.  For  the  consiilera-
 tion  stage  you  cannot  take  more  time
 than  for  the  other  one.  Therefore,
 more  time  should  be  fixed  for  the
 other  one.  If  they  want  more  thar
 one  hour,  let  two  hours  be  fixed  for
 this  and  four  hours  for  the  other.

 SHRI  C.  M.  STEPHEN:  As  far  as
 this  side  is  concerned,  a  motion  was
 moved  suspending  the  half-an-hour
 provision.  There  could  have  been  a
 motion  alongwith  the  amendment
 stipulating  what  time  that  part  of  the
 debate  must  take.  Nothing  happened.
 Now,  the  motion  is  before  the  House,
 the  discussion  will  have  to  begin.  May
 I  submit  that  as  far  as  I  could  see  it
 is  at  the  preliminary  stage  that  consi-
 derable  arguments  will  have  to  be  ad-
 vanced—not  that  on  the  other  side,
 nothing  will  have  to  be  done,—the
 question  of  jurisdiction  comes  up  at
 the  preliminary  stage;  the  question  as
 to  whether  the  report  is  the  same  that
 Was  asked  for,  comes  up  at  this  stage?
 Very  fundamental  questions  come  up
 at  this  stage  which  may  set  a  prece-
 dent  for  the  Parliament.  This  is  not
 a  party  matter,  for  allotment  of  time
 on  party  basis,  Any  Member  who  wants
 {o  put  the  arguments  forward—rele-
 vant  arguments—will  have  to  be  per-
 mitted  to  put  his  arguments  forward.
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 subject  to  the  provision  that  the  de-
 tails  of  the  report  and  the  substance
 of  the  report  cannot  be  gone  into.

 Therefore,  it  can  only  be  that  we
 start  the  debate  and  see  how  things
 are  going  on.  After  all,  you  have  got
 the  majority.  You  can  put  the  cur-
 tain  down  at  anv  stage  you  choose.
 What  I  am  saying  is  that  I  do  not
 agree  to  the  suggestion  that  the  consi-
 deration  stage  can  have  four  hours.
 and  the  other  can  have  four  hours,
 I  do  not  agree  at  all.  It  cannot  be
 restricted  at  all.  I  appeal  jet  the  de-
 bate  start.  As  is  known  to  every-
 hody,  this  is  one  of  the  important  de-
 bates,  not  necessarily  because  of  the
 persons  involved  but  because  of  the
 issues  involved.  The  fundamental  is
 sues  are  invoiveg  and,  therefore,  such
 a  full  House  with  such  an  interest  is
 sitting  on  that.  Let  there  be  no  ecur-
 tailment  of  this.  Irrelevance,  you
 have  got  the  power  to  stop.  Rele-
 vant  observations  you  shall  not  stop.
 What  I  am  saying  is  that  let  us  pro-
 ceed  with  the  debate  and  see  how  it
 is  proceeding.  Let  us  cooperate  with
 one  another  so  that  we  may  bring  out
 the  salient  points.  Let  no  restriction
 be  imposed  about  this.

 SHRI  SAUGATA  ROY:  Already  the
 rule  315(2)  limiting  the  discussion  to
 half-an-hour,  has  been*suspended.  You
 have  suggesteg  that  for  consideration
 two  hours  should  be  sufficient.  At  the
 consideration  stage;  the  merit  of  the
 case  and  the  report  do  not  come  into
 question.  There  is  already  a  motion
 by  the  Prime  Minister  on  this  issue.
 There  is  another  motion  printed  in  the
 list  of  business  in  the  name  of  8  mem-=
 bers  on  thig  issue  that  the  report  be
 taken  into  consideration.  At  this
 stage  we  will  only  judge  the  prelimi-
 nary  things,  as  Mr.  Stephen  has  point-
 eq  out,  including  the  jurisdiction  of
 the  House.  So,  may  I  submit  that  the
 debate  should  start?  Since  it  is  not  a
 party  matter,  let  the  people  who  have
 given  the  motion  be  allowed  to  speak
 first  on  the  motion  and  others  be  al-
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 Jowed  to  speak  later,  within  that
 time.

 st  मु  लिमये  (वॉक):  अध्यक्ष  मदोदय,
 में  ब्यवस्था  का  प्रश्न  उठाना  चाहता  हू  t
 मरी  यह  समझ  में  नहां  शा  रहा  है  कि  हम
 लोग  कित  प्रक्रिया  को  यहां  पर  स्व्रीकार  रहें
 हैं-इस  मामल  में  फंसल।  करने  के  लिगे  ?

 I  do  not  know  what  procedure  we  are
 adopting.  We  have  three  motions.
 One  has  already  been  adopted  and
 that  is  the  motion  suspending  the  rule.
 The  second  is  consideration  of  the
 motion.  I  would  like  to  know  whe-
 ther  you  are  going  to  entertain  amend.
 ments  to  this  motion  because  ail  mo-
 tions  can  be  amended.  Are  you  going
 to  entertain  amendments?

 MR.  SPEAKER:  Surely.  There  is  a
 motion  saying  that  it  shoulg  be  consi-
 dered.

 SHRI  MADHU  LIMAYE:  There  can
 be  amendments  to  this  motion.

 MR.  SPEAKER:  Yes,  nobody  has
 moved  the  amendment.

 SHRI  MADHU  LIMAYE:  I  have
 given  notice  of  the  amendment....

 MR.  SPEAKER:  I  do  not  know.

 SHR]  MADHU  LIMAYE:  Because
 the  motion  was  circulated  only  some
 time  ago.

 MR.  SPEAKER:  The  amendment
 6ays....

 (Interruptions).
 SHRI  MADHU  LIMAYE:  First  of

 all,  let  us  decide  whether  amendments
 to  the  motion  moved  by  the  Leader

 je
 the  House  are  going  to  be  entertain-

 ed.
 MR.  SPEAKER:  No,  no.  Amend-

 ments  in  the  sense  that  it  should  not
 be  considered?
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 SHRI  MADHU  LIMAYE:  Negative
 amendments  anyway  need  not  be  con-
 sidered.

 MR.  SPEAKER:  If  you  do  not  vote
 for  the  consideration,  then  it  is  nega-
 tived.  So  far  ag  the  procedure  in  a
 privilege  motion  is  concerned...

 SHRI  MADHU  LIMAYE.  ३4  do  not
 know  whether  the  substitute  motion
 Or  amendment  is  in  order.  ३  want  to
 know  whether  you  are  going  to  adopt
 this  procedure  or  not.

 MR.  SPEAKER,  I  will  tell  you  what
 the  procedure  is.  As  far  as  the  privi-
 lege  motion  is  concerned,  the  rules
 have  not  prescribed  any  procedure.
 The  procedure  is  prescribed  by  the
 House  itself  in  each  one  of  the  cases
 as  it  arises.  There  are  no  fixed  pro-
 cedures  so  far  as  consideration  is  con-
 eerned.  There  is  no  rule  bearing  on
 the  point.  All  that,  at  this  stage,  we
 are  considering  is  whether  we  are
 going  to  consider  this  motion  or  not.
 Nothing  more  than  that.

 SHRI  MADHU  LIMAYE:  That  is
 not  my  point  at  all.  The  motion  is
 before  the  House.  I  would  like  to
 know  whether  the  honourable  Chair
 is  going  to  entestain  amendmeats  or
 substitute  motions.  That  is  the  que-
 tion  on  which  I  want  your  ruling.

 MR.  SPEAKER:  At  this  stage  only
 two  questions  arise—whether  the
 House  will  accept  the  consideration  of
 the  motion  or  whether  it  will  not  con-
 sider  the  motion.  These  are  the  two
 aspects.  No  other  aspect  arises  at  this
 stage.  So  far  as  any  negative  motion
 is  concerned,  it  will  become  irrelevant
 because  the  House  can  always  sav--

 SHRI  MADHU  LIMAYE:  Mine  8
 not  a  negative  motion.  It  is  an  #m-
 endment  which  is  strictly  within  the
 rules.  Negative  amendments  are  not
 entertained  by  the  Chair.  My  amend-
 ment  is  not  negative.  It  is  a  positive
 amendment.  I  want  to  know  whether
 you  are  going  to  entertain  amend-
 ments  or  not.
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 MR.  SPEAKER:  If  it  is  within  the
 rules,  I  am  accepting  it.  If  it  is  out-
 side  the  rules,  I  am  not  accepting  it.
 That  is  all  that  I  can  say  at  this  stage.

 SHRI  MADHU  LIMAYE:  I  have  ५०
 move  the  amendment  because  the  mo-
 tion  has  been  moved.  There  is  going
 to  be  a  debate.

 MR.  SPEAKER:  You  can  move  the
 amendment,

 SHRI  MADHU  LIMAYE;  I  am  not
 making  any  speech.  So,  you  must  say
 that  the  motior;  is  moved  and  then  my
 amendment  will  come  in.

 MR.  SPEAKER:  shail  say  that
 after  disposing  of  the  objections  rais-
 ed.  When  you  suspend  the  time  fix-
 vd  under  sub-rule  (2,  it  is  always
 open  to  the  House  to  Ax  its  own  time
 because  the  House  is  the  master  of  the
 enlirg  proceedings.  That  being  so.  the
 time  may  be  fixed  at  that  stage  or  at
 a  later  stage.  Now  that  you  have  sus-
 Pendeg  the  motion  it  is  open  to  the
 House  to  fix  the  time.  There  are  two
 motions  before  the  House.  One  is  by
 the  Prime  Minister,

 SHRI  C.M.  STEPHEN:  Sir,  it  cannot
 be  put  like  that--two  hours  and  four
 hours,  Is  it  the  spirit  in  which  you
 are  going  with  the  debate?  There  is
 Nothing  like  that,  We  want  a  full  de-
 bate  at  the  introduction  stage.

 MR.  SPEAKER:  I  am  dealing  with
 that  matter.

 SHRI  VASANT  SATHE:  You  are
 dictating  an  order.  Listen  to  me  be-
 fore  that.

 MR.  SPEAKER:  I  have  listened  to
 you.  How  many  times  am  I  fo  listen
 to  you?

 SHRI  VASANT  SATHE,.  If  you  fix
 two  hours  ang  then  you  ask  how  many
 Members  want  to  speak,  suppose  there
 are  20  Members;  then,  you  will  divide
 two  hours  ‘by  twenty,  and  say  that
 tee
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 each  Member  will  get  five  minutes.
 How  are  you  going  to  regulate  the
 debate?

 MR.  SPEAKER:  Just  as  in  other  de-
 bates.

 SHRI  VASANT  SATHE:  A  judicial
 matter  cannot  be  argued  like  that.

 MR.  SPEAKER:  Don't  record.**

 SHRI  VAYALAR  RAVI:  Even  if
 you  fix  the  time,  please  extend  it  by
 two  or  three  hours,  to  eight  or  nine
 hours.

 DR,  SUBRAMANIAM  SWAMY:
 Under  sub-rule  2)  I  just  cannot
 understand  how  they  can  ask  for  four
 hours  for  a  mere  consideration  whe-
 ther  the  House  should  debate  this  or
 not?  So,  you  must  cut  this  short  and
 get  on  with  the  consideration  of  the
 main  motion.

 MR.  SPEAKER.  Let  us  not  waste
 time  on  this  small  point.

 DR.  SUBRAMANIAM  SWAMY:
 In  my  case  you  never  bothered.

 MR.  SPEAKER;  Your  case  is  not
 before  us  now.

 In  ‘view  of  the  appeal  made  by  them,
 let  us  have  three  hours  for  the  preli-
 minary  discussion,  They  want  to  go
 into  the  question  of  jurisdiction.

 SHRI  0.  M.  STEPHEN  rose—

 MR.  SPEAKER:  I  am  not  deciding
 it,  I  am  leaving  it  to  the  House,

 SHRI  C.M.  STEPHEN:  The  whole
 point  of  the  iatter  is  that  there  must
 be  a  full  de...  te  in  the  House,  and  for
 that  the  only  restraining  factor  must
 be  that  as  the  Presiding  Officer  you
 should  regulate  anq  stop  irrelevant
 interventions  and  irrelevant  observa-
 tions.  A  full  debate  to  the  satisfac-
 tion  of  the  different  parties  is  neces-
 sary,  because  the  rights  of  the  parties

 **Not  recorded,
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 sare  involved  the  rights  of  the  Mem-
 bers  are  involved.  The  leaders  of  the
 different  parties  will  have  to  make
 their  submissions.  I  will  make  my  sub.
 mission,  replies  may  have  to  be  given.
 “Therefore,  it  depends  on  how  the  points
 are  being  put  forward,  how  they  have
 to  be  met,  how  the  needs  of  the
 House  will  be  satisfied.  This  alone
 must  be  the  consideration,  The  House
 is  the  master  of  the  situation.  Any
 time  the  House  may  move  for  a  clo-
 sure.  Any  time,  the  House  can  say
 that  we  want  more  time.  Let  us  start
 the  debate.  What  you  are  now  going
 to  do,  you  can  do  it  afterwards  also.
 Let  us  start  the  debate.  That  is  what
 I  am  saying.

 MR,  SPEAKER:  If  necessary,  we
 ‘may  extend  the  time  later.  For  the
 time  being  if  the  House  so  agrees,  we
 shall  have  three  hours  for  this.  Those

 “who  are  in  favour  of  three  hours,  say
 “Ayes’.

 SEVERAL  HON.  MEMBERS.  ‘Aye’.
 MR.  SPEAKER:  The  ‘Ayes’  have  it.

 (Interruptions
 SHR  C.  M.  STEPHEN:  About  what?
 MR.  SPEAKER:  If  necessary,  later

 ‘on  We  may  extend  it.  Mr.  Stephen.
 SHRI  C.  M,  STEPHEN:  Mr.  Spea-

 ker,  Sir,....

 SHR  B.  P.  MANDAL  (Madhepura):
 I  rise  on  a  point  of  order.  (Interrup-
 ‘tions)  You  asked  to  say  ‘Aye’  or  ‘No’.
 You  diq  not  decide  whether  the  ‘Ayes’
 have  it.

 MR.  SPEAKER:  I  have  said  “the
 Ayes  have  it.”  I  did  say.

 SHRI  K.  LAKKAPPA.  When  he
 has  moved  a  motion,  we  have  got  a
 right  to  move  amendments.  What  Mr.
 Madhu  Limaye  has  stated,  I  have  said
 the  same  thing  earlier.  Where  ig  the
 time  for  ug  to  move  amendments?

 MR,  SPEAKER:  Your  amendment  is
 ‘4o  the  main  motion.
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 SHRI  K.  LAKKAPPA:  I  am  nce

 talking  of  mine  only.

 MR.  SPEAKER:  All  amendments
 have  been  admitted  at  the  appropriate
 time.  (Interruptions)

 Mr.  Lakkappa,  amendments  will
 come  only  when  the  consideration
 motion  is  accepted  by  the  House  and
 not  until  then.  Mr.  Stephen.

 SHRI  C.  M.  STEPHEN:  Mr.  Spea-
 ker,  Sir,...,

 SHRI  A.  K.  ROY  (Dhanbad):  I  am
 on  a  point  of  order.  The  whole  trou-
 ble  started  with  the  appropriation  of
 time  and  appropriation  of  this  right
 by  them  Prime  Minister  at  the  late
 hour

 MR.  SPEAKER:  What  is  your  point
 of  order?

 SHRI  A,  K.  ROY:  I  am  coming  to
 that.  I  do  not  want  to  show  a  rule
 book  and  confuse  you.  Let  us  come
 straight  to  the  point.  As  pointed  out
 by  Mr.  Madhu  Limaye,  if  we  want  to
 give  amendments  to  the  main  motion,
 then,  as  we  did  not  get  it  earlier,  we
 could  not  give  it.  We  have  all  given
 our  notices  of  substitute  motions  to
 the  original  motion,  which  we  recelv-
 ed  earlier,  But  now  we  are  to  face  a
 new  motion  and  we  did  not  get  en-
 ough  time  to  thing  or  to  give  substi-
 tute  motions.  You  give  us  your  rul-
 ing  on  this  point  as  to  whether  our
 substitute  motiong  to  the  original  mo-
 tions  which  were  supplied  to  us  e@l-
 lier,  will  remain  valid  in  view  of  the
 new  motion  which  is  coming  into
 operation.

 MR,  SPEAKER:  It  remains  a There  is  no  difficulty.  There  78  n°
 point  of  order.

 Mr.  Stephen.

 SHRI  a  M,  STEPHEN:  (ldukid) * Mr.  Speaker,  Sir,  rise  to  oppose
 motion  moved  by  the  Prime

 Page I  propose  to  follow  strictly  the
 Ly sions  of  the  rule,  which was  read
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 by  you,  Rule  3l5  and  to  divide  the
 debate  into  two.

 The  objections  to  the  Report  accor-
 ding  to  me  are  partly  based  on  two
 counts,  viz,  the  Constitutional  and
 the  preliminary  ground  that  this
 House  shall  not  take  this  report  into
 consideration  and  the  other  part  of  it
 is  the  merit  of  it,  the  recommendation
 part  of  it.  [I  would  like  to  avoiq  com-
 menting  on  the  recommendation  part
 wt  it  at  this  stage.

 Regarding  the  first  part  of  it,  I
 would,  echoing  the  appeal  made  by
 my  friend,  Mr.  Jethmalani,  make  an
 appeal  to  the  other  side  also  that  the
 Parliament  is  of  today  at  the  moment
 if  I  may  say  so,  truth  because  very
 basic  questions  are  involved.  Any
 decision  or  decisions  that  we  may  take
 will  bind  the  Parliament  in  future
 und  the  posterity  also.  4  would,  there-
 fore,  request  you  to  approach  this
 question  in  that  spirit.

 We  have  before  us  a  Report,  not  a
 unanimous  Report  but  a  Report  to
 which  four  notes  have  been  appended.
 I  do  not  want  to  go  into  the  merits
 of  those  notes  so  far  as  the  substance
 of  the  Report  is  concerned.  But  in
 the  note  by  three  members,  Dr.  V.A.
 Seyid  Mohammed  ang  others,  there  is
 one  objection  raised  which  I  would  in-
 vite  the  attention  of  the  House  to.
 The  objection  raised  is  that  the  Re-
 Port  now  submitted  ४७  the  House  is
 Not  on  the  matter  referred  to  the  Com.
 mittee.  This  is  a  very  serious  matter.
 This  is  what  they  have  stated:—

 “The  Lok  Sabha  adopteg  Shri
 Madhu  :Limaye's  motion  on  l8th
 November,  977  which  has  been  re-
 ferred  to  this  Committee  and  which
 empowered  the  Committee  to  en-
 quire  into  the  matter.”

 Further,  it  is  stated:  ‘

 “Further,  Shri  Madhu  Limaye’s
 question  was  answered  on  12th
 March,  ‘1975...  -Moreover,  it  is  not
 the  case  that  these  4  officers  were
 collecting  information  to  answer
 ‘his  question;  The  evidence  is  that
 they  were  coliecting  information  to

 AGRAHAYANA  36,  900  (SAKA)  of  Comm.  of  366
 Privileges  (M)

 answer  the  question  of  Shri  Jyotir-
 moy  Bosu  on  6th  April,  1975,  There-
 fore,  even  if  obstruction  or  haras-
 sment  is  proved  to  have  been  caus-
 ed,  it  were  in  relation  to  Shri  Bosu’s
 question.  This  matter  was  not  re-
 ferred  to  the  Committee.  Hence  on
 this  ground  also  the  Committee  has
 no  jurisdiction.”

 Now,  the  important  matter  is,  what
 exactly  was  the  matter  referred  to  the
 Committee  and  whether  the  Com-
 mittee  has  considered  this  is  a  ques-
 tion  which  we  will  have  to  take  into
 reckoning.  The  Committee  comment-
 ing  on  this  dissenting  note  have  given
 a  note  which  appears  on  p.  94(A).
 You  will  find  that  all  objections,  many
 substantial  objections,  raised  are  re-
 ferred  to  there.  But  they  have  not
 referred  to  this  basic  objection  raised.
 According  to  me,  it  is  because  this
 objection  is  irrebuttable.

 Let  us  see  what  was  the  matter  re-
 ferred  to  the  Committee.  The  matter
 referred  to  the  Committee  is  given  on
 p.  9.  It  was  Shri  Madhu  Limay  who
 brought  this  matter  before  the  House.
 The  Committee  itself  traces  the  back-
 ground,  It  says:

 “Shri  Madhu  Limaye,  MP,  gave
 nolice  of  «  question  of  privilege
 dated  the  l0th  Octeber,  I977  against
 Shrimati  Indira  Gandhi,  former
 Prime  Minister  and  Shri  D.  Sen,
 former  Director,  Central  Bureau  of
 Investigation.
 Shri  Madhu  Limaye,  in  his  notice  of

 question  of  privilege,  stated  inter  alia,
 as  follows:

 The  Maruti  question  referred  to
 before  the  Shah  Commission  was
 my  question.  I  faceq  8  number  of
 difficulties  in  getting  it  admitted.
 Finally,  it  wags  put  down  for  answer
 in  a  terribly  mutilated  form  in  the
 winter  session  of  ‘1974,  When  I
 protested,  it  was  again  put  down  for
 answer  in  the  Budget  session  of
 1975....04

 Now,  it  is  clear  that  when  the  offi.
 cers  of  the  Industry  Ministry  were
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 trying  to  collect  information  for  the
 purposes  of  preparing  an  answer  to
 my  question,  the  then  Prime  Minis-
 ter  ordered  the  searcheg  of  the  Offi-
 cers’  houses....This  is  gross  con-
 tempt  of  Parliament  and  must  be
 punished  as  a  breach  of  privilege  of
 the  House.”

 Shri  Madhu  Limaye  moved  the
 motion.  There  was  a  motion  by  Shri
 Kanwar  Lal  Gupta.  Shri  Kanwar  Lal
 Gupta’s  motion  was  a  general  motion.
 The  House  considered  the  two  motions
 ang  Shri  Madhu  Limaye’s  motion  was
 accepted.

 There  was  something  much  more
 important.  There  was  an  amendmet  to
 Shri  Madhu  Limayec's;  motion  saying
 that  the  words  “and  others”  be  drop-
 ped  and  that  the  persons  must  be  spe-
 cified.  This  was  put  to  vote.  This  was
 negatived,  Shrj  Madau  Limaye's  argu-
 ment  was  that  persons  involved  were
 not  these  people  only  and  that  there
 were  other  persons  also.  He  mention-
 ed  certain  names  and  that  it  also  must
 be  gone  into.

 This  was  the  basis  on  which  Shri
 Madhu  Li:naye  took  up  the  objection
 and  opposition  to  the  amendment.
 Therefore,  it  is  clear.  And  there  was
 a  letter  written  to  you,  and  that  letter
 is  appended  herewith.  In  regard  io
 that  letter,  I  raised  an  objection  say-
 ing  ‘let  me  know  what  exactly  is  be-
 iny  discussed’.  Then  you  said  the  no-
 tice  will  be  made  available.  I  made
 a  demand  that  the  notice  must  be
 made  available.  Then  the  whola  thing
 went  to  the  Privileges  Committee.
 Therefore  it  is  clear  that  what  was  re-
 ferred  io  the  Privileges  Committce
 was  about  collection  of  information  to
 answer  Shri  Madhu  Limaye’s  ques-
 tion—whether  the  officers  involved  in
 collection  of  inform:tion  to  answer
 Shri  Madhu  Limaye’s  question  were
 interfered  with.  This  was  the  matter
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 which  the  Committee  wag  required  to
 go  into.

 Let  us  remember  that  the  Commit-
 tee  has  no  inherent  jurisdiction  in  the
 matter  of  privileges:  it  has  absolutely
 No  inherent  jurisdiction  in  this  matter.
 They  can  take  note  of  only  such  things
 as  are  referred  to  them—only  such
 mattcrs.  Rule  3l4  says:

 “The  Committee  shall  examine
 every  question  referred  to  it  and
 determine  with  reference  to  the
 facts  of  each  case  whether  a  breach
 of  privilege  is  involveq  and,  if  su.
 the  nature  of  the  breach....”

 This  is  Rule  ‘BI4(1).  80,  my  objection
 to  this  Committee's  Report  is  two-iald
 on  this  scare.  One  is  that  they  en-
 quired  into  matters  not  referred  to
 them  und,  secondly,  they  refused  tg  go
 into  matters  which  they  were  asked
 tu  go  into,  These  two  things  come  in
 here.  From  the  Privileges  Committec’s
 report  you  will  find  that  they  discussed
 this  matter  as  to  whether  Mr.  Madhu
 Limaye’s  demand  that  allegations  uf
 breach  of  privilege  against  certain
 other  officers  must  be  gone  into,  should
 be  considered.  They  discusseg  the  mat-
 ter  and  said  ‘We  are  going  te  confine
 ourselves  to  this:  we  are  not  going  ०
 go  into  that’.  Therefore,  this  Report
 is  vitiated  on  two  counts:  instead  of
 going  inty  Madhu  Limaye’s  question
 about  hindrance  caused  in  the  collec
 tion  of  information,  they  went  into
 the  question  of  Shri  Jyotirmoy  Bosu,
 which  was  given  long  after.  One  was
 posted  for  answer  on  the  22th  March
 and  the  other  was  posted  for  answer
 on  the  6th  April.  There  is  a  lon#
 gap  coming  in.  Although  Mr.  Limave
 appeared  before  the  Committee  and
 fave  evidence  before  the  Committce.
 the  whole  thing  was  by-passed,  2nd
 they  went  ahead  with  the  other  mat-
 ter.  This  is  a  most  fundamental  thing
 which  I  want  to  bring  to  your  notice.

 Now.  let  us  see  what  exactly  ae Committee:  e
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 finding  of  the  Committee  is  given  on
 9.  122,

 “The  Committee  are  of  the  opin-
 ion,  therefore,  that  Shrimati  Indira
 Gandhi  committed  a  brea-
 ch  of  privilege  and  contempt  of  ihe
 House  by  causing  obstruction,  inti-
 midation,  harassment  and  institution
 of  false  cases  against  the  concerned
 offiecrs  for  preparing  an
 answer  and  a  Note  for  Supplemen-
 taries  for  Starred  Question  No,  656
 tubleg  by  Shri  Jyotirmey  Busu....”

 SHRI  JYOTIRMOY  BOSU;  Every
 time  you  mention  my  name,  vou  pay
 me  royalty.

 SHRI  C.  M.  STEPHEN:  T  do  nol
 want  fo  labour  on  the  point  further.
 I  would  appeal  to  the  House  to  consi-
 der  whether  the  Privileges  Committee
 con:idered  the  mattcr  referred  to  them
 My  submission  is  that  they  did  not.
 They  did  not  care  to  consider  it  at  all.
 and  they  dig  not  give  a  reply  to  the
 objection  raised  by  the  three  Hon.
 Members  who  have  appended  a  note.
 Although  they  answered  many  other
 points,  they  have  not  answered  this
 point  at  all.  Throughout  you  will
 find  that,  while  it  started  with  Shri
 Limaye  in  the  House  in  the  Privileges
 Committee  they  started  and  ended
 with  Shri  Jyotirmoy  Bosu.

 A  matter  not  referred  to  them  can-
 not  be  considered.  That  is  my  first
 objection.  Therefore,  this  report  must
 be  repelled;  it  must  not  be  taken  into
 consideration  at  all.

 5  brs,
 The  second  question  which  I  am

 raising  is  the  question  of  jurisdiction.
 whether  {te  Sixth  Lok  Sabha  can  go
 into  the  question  of  breach  of  privi-
 lege  with  respect  to  the  Fifth  Lok
 Sabha.  Here  there  are  positions
 where  the  jurisdiction  of  the  House  is
 Clear  beyond  doubt.  There  are  also
 Occasions  when  it  is  not  clear  trom
 doubt,  Here  is  a  case  in  which  the

 of  Comm.  of  370
 Privileges  (Mot.)

 jurisdiction  of  the  House  is  not  clear
 from  doubt.  The  opinion  so  far  avail-
 able  is  that  this  Lok  Sabha  has  no
 jurisdiction  to  go  into  this  matter.

 I  will  begin  with  the  Attorney-
 General.  The  Attorney-General  was
 inviteg  to  come  before  the  Committee.
 The  Attorney-General  has  given  his
 written  opinion.  The  Attorney-Gene-
 ral  was  examined  by  them.  What  did
 the  Attorney-General  say?  I  am  quot-
 ing  from  page  978,  the  vottom-most
 line:

 “In  fact,  I  think,  every  new  Par-
 liament  is  a  new  Parliament.  I[  will
 refer  to  your  provisions.  My  v:ew
 is  this.  In  my  opinion,  the  new
 Parliament  has  no  jurisdiction.”

 Then  I  come  to  page  982:
 “I  have  read  the  proceedings  on

 which  the  predent  motion  is  founded.
 The  motion  moved  by  Shri  Madhu
 Limaye  is  founded  on  certain  facts.
 The  charge  was  that  officers  of  the

 {|
 Government  were  obstructed....”

 Then  I  come  to  page  983.
 “Shri  Ram  Jethmalani:  Each

 House  is  competent  to  punish  a
 breach  of  its  privileges,  it  is  not
 Parliament  which  does  it  as  a  whole.

 “Attorney-General:  I  am  wonder-
 «  ing  whether  there  is  any  continuity

 between  the  earlier  Lok  Sabha  and
 the  new  Lok  Sabha.

 “Shri  Ram  Jethmalani:  Then,  an
 anomaly  will  be  that  the  Rajya
 Sabha  will  be  able  to  punish  a  breach
 of  privilege  even  if  it  had  taken
 place  5  years  ago.

 “Attorney-General:  But,  unfortu-
 nately,  anomalics  do  not  create
 jurisdictions  or,  destroy  them...

 “Prof.  P.  6,  Mavalankar:  It  is  a
 breach  o¢  privilege  of  the  earlier
 Lok  Sabha  continuing  to  the  present
 Lok  Sabha.

 “Attorney-General:  I  don’t  think
 that  would  be  the  position.”
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 in  his  written  opinion,  the  Attorney- General  i.  leaning  heavily  on  this  side, and  he  has  stated  that  this  Lok  Sahba has  no  jurisdiction.  Ags  far  as  the

 Attorney  General  is  concerned,  this  is what  he  has  stated.

 Now,  I  would  invite  the  attention of  the  House  to  a  rulling  of  the  Supre- me  Conrt  &iven  in  960  in  Sharma  vs. Sinha.  They  considered  the  question as  to  whether  q  privilege  matter  pend-
 ing  in  the  House  at  the  time  of  prero. gation  would  Survive,  and  they  ruled
 that  it  would  survive,  but  then  they added  that,  on  the  question  as  to  whe- ther  the  matter  would  survive  dissolu-
 tion,  they  were  not  concluding  by  this,
 they  were  leaving  it  as  an  open  ques- tion.  They  drew  a  distinction  between the  two.

 a]
 In  Basu’s  Commentary  on  Constitu-

 tion,  he  has  very  emphatically  stated
 that  the  new  Lok  Sabha  cannot  go  into
 the  question  of  privilege  with  respect to  the  former  Lok  Sabha.

 Now,  the  point  is  this.  May  be,  argu-
 ments  cin  be  advanced  both  ways. But  I  an  only  emphasizing  that  this
 is  not  as  if  it  is  a  concluded  question.
 And  wktn n  the  Attorney-General  has

 said,  ‘if  the  jurisdiction  is  challenged’
 and  this  is  quoted  in  the  report  itself, ‘....  then  the  Supreme  Court  will  have
 jurisdicti  in  to  go  into  the  matter  and
 decide.’  And  I  should  add  that  if  it  is
 challenge  }  that  such  a  privilege  exists
 at  all,  th:  Supreme  Court  world  have
 jurisdicti  n  to  consider  the  question.

 AN  HCN.  MEMBER:  What  is  the
 page?

 SHRI  aL  M.  STEPHEN:  Page  348.
 This  is  ०१९  of  the  subjects  on  which
 specifically  the  Supreme  Court  comes
 into  the  picture  whether  this  House
 has  got  a  jurisdiction.  This  is  g  mat-
 ter  where  the  Supreme  Court  hag  the
 jurisdictiin  (Interruptions)  I  am
 referring  to  965  Supreme  Court  page
 767.  The  Supreme  Couurt  considered
 whether  ‘his  House  ic  the  ultimate  or
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 the  only  authority  to  decide  whether  it
 has  got  the  jurisdiction  to  decide  on
 the  existence  of  the  privileges.  The
 Supreme  Court  stated  there,  ‘When  a
 Statute  is  challenged  on  the  ground
 that  it  has  been  passed  by  the  legisla-
 ture  with  an  authority  or  otherwise  un-
 constitutional  trespass  on  fundamentat
 rights,  it  is  for  the  courts  to  determine
 the  qispute  and  decide  whether  the  law
 passed  by  the  legislature  is  valid  or
 not.  Adjudication  of  such  a  dispute  is
 entrusted  solely  and  exclusively  to  the
 jurisdiction  of  the  court  and  so  we  feel
 no  difficulty  in  holding  that  the  deci-
 Sion  about  the  construction  of  Art
 +194(3)  which  was  similar  to  ‘103(3;,
 must  ultimately  rest  exclusively,  with
 the  judicature  of  this  country.  That  is
 why  we  must  overrule  Mr.  Scervai's
 argument  that  the  question  of  cietermi-
 ning  the  nature,  scope  and  effect  of  the
 powers  of  the  House  cannot  De  said  to
 lie  exclusively  within  the  jurisdiction
 of  the  court.”

 Therefore,  the  point  I  am  emphasiz-
 ing  is:  here  is  a  question  with  respect
 to  which  the  Supreme  Court  has  said
 that  it  is  an  open  question.  Seconiily,
 if  a  dispute  arises,  ‘We  will  be  the  witi-
 Mate  ang  exclusive  authority  to  decide
 on  it.’  Here  is  a  matter  on  which  the
 Attorney-General,  appearing  before  the
 committee,  said,  ‘You  have  no  jurisdic-
 tion’.  Here  igs  a  matter  where  38578
 Commentary  says,  ‘You  have  no  juris
 diction.’  This  is  the  position.

 With  respect  to  privileges,  there  ४7५
 two  concepts.  One  is  the  existence  of
 the  privilege  88  on  that  date,  that  is  tc
 say,  the  date  on  which  the  Constitu- tion  was  passed.  What  ever  existed
 there,  we  have  got  the  authority  t?
 amend,  to  codify,  to  specify.  Now
 there  are  two  aspects;  qd)  whether

 peas privilege  exists  and  (2)  whether  t
 privilege  igs  enforceable.  Even

 ae ing  that  the  privilege  existed,  then  t
 : question  arises  whether  the  privilege  he enforceable  and  there,  we  have

 eae go  to  Rule  222  which  is  absolutely
 clear.  We  can  proceed  even  with  pod pect  to  all  privilege  matters  only  un!  J
 this  Rule  because  this  rule  was  P°O
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 mulgated  88  per  our  power  under  Art
 118.  This  has  got  the  force  of  law  and
 it  says,  ‘A  member  may  with  the  con-
 sent  of  the  Speaker  raise  a  question
 involving  a  breach  of  privilege  either
 ef  a  member  or  of  the  House  or  of  |
 committee  thereof.’  Therefore,  entor-
 ceable  privilege  is  limited  to  the  condi-
 tion  adumbrated  under  rule  222.  Even
 if  under  the  House  of  Commons  Rules
 there  wag  a  privilege,  question  arises
 whether  we  can  enforce  it.  We  can
 enforce  it  only  under  rule  222  and  this
 spells  out  that  what  exactly  is  the  pri-
 vilege  that  can  be  brought  out  and  they
 say  ‘only  with  respect  to  a  member  in
 reslation  to  the  House.’  ‘In  relation  to
 that  House’—Shakdher  is  very  clear
 about  it.  Once  it  is  done,  the  Sponage
 is  passed  and  the  curtain  is  drawn.
 Shaxdher’s  commentary  is  absolutely
 Clear  about  that  page  164.  “All  busi-
 ness  pending  before  the  parliamentary
 committees  of  the  Lok  Sabha  lapses  on
 the  dissolution  og  the  Lok  Sabha....”
 Anyway  it  is  a  long  passage,  I  do  not
 want  to  read  it.  They  cay,  completcly
 the  curtain  is  drawn.

 A  new  Parliament  comes  in--a  new
 lok  Sabha  comes  in;  a  vew  House
 comes  in.

 Therefore,  if  thig  really  does  not
 relate  to  this  House  even  though  a  pri-
 vilege  has  existed,  there  is  no  enforce-
 ability  under  Rule  222.  it  does  not
 come  in.  This  is  my  submission.  That
 is  why  I  made  an  appeal  that  this  mat-
 ter  be  referred  to  the  Supreme  Court
 for  their  opinion.  Now  that  appeal  has
 not  been  accepteg  although  on  a  Bill
 which  was  pending  here,  that  matter
 Was  sent,  Here  is  a  question  of  funda-
 Mental  jurisdiction  which  coulq  have
 been  sent  which  they  avoided  to  send
 because,  they  knew  that  sending  it
 May  bring  in  a  verdict  that  this  House
 has  no  jurisdiction.  This  is  one  matter
 on  which  I  am  raising  my  objection.

 The  third  matter  is  that  here  is  a
 very  strange  situation.  arising  over
 Parliamentary  Committee’s  functioning
 on  the  basis—I  do  not.say  unanimity — of  consensus.  Consensus  must  not

 AGRAHAYANA  16,  900  (SAKA)  of  Comm.  of  74
 Privileges  (M)

 3

 mean  that  it  is  just  a  majority  al.  the
 parties  cooperate  with  you  on  that
 basis.

 Now,  we  have  before  ug  the  Commit-
 tee  in  which  a  substantial  section  has
 raiseq  an  objection—not  on  minor
 issues  but  on  the  bisis  of  jurisdiction.
 Shri  Hitendra  Desai,  Dr.  Muhammad,
 Shri  Mohanrangam,  and  Shri  Shanka-
 ranand—four  of  them—raiseq  tneir
 objections  on  the  basis  of  which  how
 are  we  going  to  deal  with?

 llow,  is  it  going  to  be  the  practice?
 Ang  are  we  going  to  adopt  that  prac-
 tice  that  whoever  may  object  or  which
 ever  party  may  object,  by  the  rule  of
 thumb,  by  the  majority,  it  will  be  got
 through?....  (Interruptions)  I  went
 through....  (Interruptions)  All  right,
 We  &fe  prepared  to  take  it.  Don’t
 bother  about  it.

 Sir,  there  is  a  difference  between  the
 Privilege  Committee  functioning  and
 the  ad  hoc  Committee  with  zespect  to
 a  conduct  of  a  member's  functioning.
 I  do  not  want  to  elaborate  further
 about  it.  I  find  that  there  are  five
 Committee  reports  as  far  as  ]  could  see
 where  dissenting  notes  were  attached—~
 dissenting  notes  not  only  on  very  subs-
 tantial  matter—and  it  so  happens  that
 none  of  those  were  taken  into  cunsi-
 deration  by  this  House.  I  would  ask
 the  Secretariat  to  examine  it  whehter
 in  any  report  there  is  a  substantial
 dissenting  note  and  whether  the  House
 took  that  into  consideration  is  8  mat-
 ter....

 MR,  SPEAKER:  Mr,  Stephen,  there
 is  a  Direction  from  the  Speaker  that
 there  can  be  no  dissenting  notes  but
 only  notes,

 SHRI  C.  M.  STEPHEN:  I  understand
 it.  Dissenting  notes  there  cannot  be
 but  notes  there  can  be.  And  notes
 speak  for  themselves.  The  proceed-
 ings  of  the  Committee  have  stated  that
 three  Members  differeq  from  the  find-
 ing.  This  is  stated  in  the  praceedings.
 Whether  there  is  a  dissenting  note  or



 [Shri  rem  M.  Stephen]

 the  other  note,  the  point  is  that  the
 Committee  has  not  come  unani-
 mously  before  the  House.

 The  point  I  am  putting  to  you  is  that
 if  this  Privilege  Committee  could  func-
 tion  that  way,  it  can  happen  that  the
 margin  between  one  party  and  the
 other  is  only  marginal—one  or  two
 CUnterruptions)

 SHRI  JYOTIRMOY  BOSU:  Sir,  there
 is  a  breach  of  Rule  315(2).

 MR.  SPEAKER:  What  is  the  point?
 Ang  what  is  the  breach?

 SHRI  JYOTIRMOY  BOSU:  Sir,
 under  3l5,  sub-rule  2,  I  have  moved  an
 amendment  and  later  on  I  had  with-
 drawn  it.  It  clearly  states  that  ‘such
 debate  shall  not  refer  to  the  details  of
 the  report  further  than  is  necessary  to
 make  out  a  case  for  the  consideration
 of  the  report  by  the  House.’  (Interrup-
 ticns)  He  cannot  go  into  details.
 How  can  he?  Why  can’t  he  withdraw?

 MR.  SPEAKER:  I  do  not  think  there
 is  any  point  of  order  because  ‘for  consi-
 deration’  includes  ‘against  considera-
 tion’.

 SHRI  JYOTIRMOY  BOSU:  In  order
 to  assist  the  Chair,  in  order  to  assist
 the  House,  I  have  withdrawn  the
 motion  thinking  that  they  will  misuse
 it.  And  now  how  are  you  allowing
 them?

 MR.  SPEAKER:  The  point  of  cerder
 is  over-ruled.  There  is  no  point  of
 order.

 SHRI  fen  M.  STEPHEN:  Therefore,
 Sir,  we  are  on  the  point  of  laying  down
 a  precedent  and  the  precedent  in  this
 respect  is:  how  should  the  parliament-
 ary  committees  function?  The  impli-
 cations  of  it  may  kindly  be  examined.
 It  can  Jhnappen  that  the  two  parties  are
 equally  powerful  with  some  difference
 of  one  pr  two.  It  can  be  possible  that
 the  Pr’  vileges  Committee  can  be  used
 as  an  instrument.  A  report  can  be

 Privileges  (M)
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 obtaineg  and  somebody  can  be  throw!
 out  or  expelled.  These  things
 happen.  If  this  is  the  way  that
 parliamentary  committees  are  to
 tion  there  is  absolutely  no  sence
 minority  party  participating  in
 committees,  (Interruptions)  oy

 Then,  Sir,  I  am  saying  that  thi
 the  first  time  in  the  history  of
 Parliament  that  a  Privileges  Co
 tee  report  with  a  substantial  di
 ang  which  doeg  not  represent  cons
 sus  is  brought  in  and  taken  into  co
 deration  and  used  as  an  instrument.
 the  purpose  of  inflicting  punis
 Sir,  this  precedent  once  established
 matter  which  all  parties  should
 der  is  a  particular  party  which  is
 majority  today  can  be  in  minority
 morrow  and  if  somebody  is  in

 ty  today  it  can  be  in  majority
 row.  (Interruptions)

 Therefore,  it  is  my  objection  |
 taking  into  consideration  a  privile
 committee  report  which  obviously
 not  a  unanimous  or  even  a  cons
 report  is  a  step  without  any  prec
 and  as  such,  the  report  must  7
 taken  into  consideration  on  that
 ground.

 Sir,  there  are  two  more  point
 am  finishing.  The  other  point  i
 the  basis  of  reference.  (Interrtj

 Sir,  you  will  remember  at  the
 the  discussion  of  this  matter  a  |
 tion  was  raised  and  you  gave  t
 ing.  This  is  quoted  on  page  l4
 report.  Two  questions  were  ral
 Mr.  Sathe.  One  was  about  this
 being  of  recent  occurrence.  The  ५
 was  that  the  matter  was  pendi
 fore  the  Shah  Commission  and,
 fore,  it  should  not  become  a  8
 matter  of  privilege  and  your  tu
 the  secong  point  was:

 “T  have  gone  through  the  tern
 reference  of  the  Shah  Co
 They  are  confine  ‘o  Emergen
 cesses  and  matters  connected
 them.  This  even  has  _  taken
 much  earlier  than  the  declarat
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 athe  Emergency.  Therefore,  I  thought
 it  was  not  necessary  to  yo  by  that
 consideration.”

 May  I  plead  with  the  members  to
 consider  the  implication  of  the  ruling.
 The  objection  wag  raised  that  this
 matier  is  before  the  Shah  Commission
 and,  therefore,  do  not  refer.  You  said
 that  I  have  examined  it.  This  mutter
 is  not  before  the  Shah  Commission
 because  jt  happen  much  earlier  than
 the  Emergency  and  that  is  the  conside-
 ration  which  prevailed  upon  me  and
 hence  I  agreed  to  refer  the  matter  to
 this  House  and  admitted  it  as  a  mat-
 ter  of  privilege.  Now,  subsequently  it
 happens  that  the  Shah  Commission
 goeg  into  this  matter.  Immediately,
 Mr.  Sathe,  wrote  to  you  that  this  has
 happened.  I  would  say  that  the  mo-
 ment  the  Committee  knew  that  this
 had  happened  they  should  have  refer-
 red  the  mater  back  to  you  under  the
 rules  of  our  Rules  of  Procedure.  They
 did  not  do  it.  They  went  ahead  with
 it.  Now,  Sir,  what  is  happening  is
 this.  Something  worse  has  happened.
 You  will  kindly  see  this  in  pages  300
 to  306  of  thig  report.  We  find  the  cn-
 tire  FIR  pertaining  to  this.  It  is  men-
 tioneg  sentence  by  sentence.  What  is
 now  before  us?  What  was  beiore  the
 committee?  That  is  before  the  Magis-
 trate's  court  and  that  is  on  the  basis  of
 the  findings  of  the  Shah  Commission.
 Well,  I  am  submitting  to  you  that  if
 inclusion  of  this  matter  in  the  refe-
 rence  of  the  Shah  Commission  would
 have  stoog  in  the  way  of  acceptance  of
 the  privilege  motion,  should  it  not  be
 applicable  in  this  case,  should  it  not
 be  adjudged  as  operating  in  a  manner
 rendering  this  reference  ab  intia  void?
 If  it  could  not  have  happened,  if  it  is
 on  a  mistaken  notion  that  you  accept-
 €q  this,  then,  the  moment  the  mistaken
 notion  is  established,  should  we  not  say
 that  wg  have  nothing  more  to  do  with
 it.  and  let  the  judiciary  decide  it?  It
 consideration  by  the  Shah  Commission
 will  stand  in  the  way,  then  should  not
 consideration  of  the  magistrate  court
 Stand  in  the  way?  This  is  the  plea
 that  I  am  taking.  I  am  submitting
 this.  The  Shah  Commission  being
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 seized  of  the  matter  is  the  ground  on
 which  we  must  say  we  do  not  take
 thig  question  into  consideration,

 The  last  point  is  this  and  I  have
 done.  What  is  the  gubject  matter?  I
 am  not  going  into  the  details  of  it,  that
 some  officers  were  proceeded  against
 etc.  Now  the  question  ig  whether  the
 officers  are  officers  of  the  House  I  am
 not  going  into  the  other  question  as  to
 whether  they  were  proceeded  against
 and  all  that.  Privilege  means  any  in-
 terference  or  harassment  of  any  mem-
 ber  Or  of  the  office  of  the  House,  or
 obstruction  of  the  officers  of  the  House
 whatever  that  might  be.  But  the
 point  is,  was  officer  of  the  House.
 Are  these  people  officers  of  the  House?
 The  Attorney-General  is  absolutely
 clear  on  this  matter.  He  was  examined.
 He  give  his  opinion.  He  is  absolutely
 clear  saying  that  they  are  not  officers
 of  the  House  at  all,  This  is  what  he
 says:

 “The  second  question  on  which  my
 opinion  is  sought  is  whether  the
 persons  who  were  collecting  infor
 mation  and  who  were  harassed  or
 impeded  or  obstructed  could  be  re-
 garded  as  officers  ang  servants  of
 the  Lok  Sabha.  It  was  realty  the
 responsibility  of  the  Minister  con-
 cerned  to  collect  the  requir-
 ed  information  so  that  he  could
 answer  the  question  put  in  the  Lok
 Sabha.  I  do  not  see  how  any  agency
 employed  by  the  Minister  or  public
 servants  or  persons  entrusted  with
 the  work  could  be  regarded  as  ser-
 vants  or  officers  of  the  Lok  Sebha.
 In  my  opinion,  the  persons  who
 suffered  harassment  were  neither
 officers  and  servants  of  the  House
 nor  were  they  employed  by,  or  en-
 trusted  with  the  execution  of  the
 orders  of,  either  House.”

 This  ig  a  very  clear  opinion  given  by
 the  Attorney-General  of  India.  Let  ug
 think  of  the  implications  of  the  posi-
 tion  we  may  be  taking.  This  is  on
 exclusive  protection,  given  to  a  select~
 ed  class  of  peopic.  namely,  elected
 members  of  the  Parliament  and  identi.
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 fiable  persons  who  are  known  as  offi-
 cers  of  the  Parliament,  who  are  exe- cuting  orders  of  Parliament.  Two elements  are  necessary,  One  is,  they must  be  officers  of  the  parliament Number  two  is,  they  must  be  cxecut- ing  the  orders  of  parliament.  Now
 these  two  are  not  here.  If  anybody is  assisting  in  collecting  informa-
 tion.  im  drafting  Bill,  in  giving legal  opinion,  in  assisting  Par- liament  ang  so  on,  is  to  be  treated  as
 servants  of  Lok  Sabha,  then,  laixhs and  lakhs  of  people  will  be  covered  but that.  What  happened  here?  Some- body  here  asked  somebody  there,
 Phoned  Somebody  further,  collocted something  an.)  you  ao  into  the  farthest extent  and  say  that  he  is  an  Officer
 executing  the  orders  of  this  Parlia- ment.

 MR.  SPEAKER:  You  have  made
 your  point.

 SHRI  con  M.  STEPHEN:  I  ain  con.
 cluding.  Are  we  throwing  the  net  or
 are  we  going  to  probe  into  it  89  wide-
 ly?  The  protection  jis  meant  for  the
 Members  o¢  Parliament  for  those  who
 immediately  assist  the  Members  of  the
 Parliament  and  the  House  and  identify
 themselves  gs  officers  of  the  House,  are
 We  going  to  say  that  anybody  in  the
 periphera)  area  in  the  farthest  end  of
 the  country  will  have  the  protection  of
 this.  It  is  a  matter  that  I  plead  with
 the  House  to  consider  very  seriously.
 Therefore,  tha!  ic  not  the  privilege  and
 as  the  report  is  against  the  op:nion
 given  by  the  Attorney-Generai,  it  an-
 not  pe  taken  up.  That  is  what  I  want-
 ed  to  submit.  May  I  submit,  Sir,
 again,  echoing  the  spirit  in  which  some
 appeal  wus  made  here,  let  ug  remem-
 ber  the  importance  of  the  Issues  that
 we  are  Considering  and  considering
 the  impertance  of  the  issues,  let  us  for
 One  Murient  convert  ourselves  ag  ob-
 jective  parliamentariang  taking  the
 whole  perspective  the  future  of  this
 instithution  and  how  it  is  to  function.
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 This  is  all  I  have  got  to  say.  You
 have  tried  everywhere,  everthing  805७
 Let  it  not  be  that  thig  Parliament  is
 used,  that  thi,  Parliamentary  Co.nmit.
 tee  is  used  in  absolute  defiance  and  in
 disregard  of  the  norms  and  proc-dure,
 let  it  not  be  said  that  this  Parhament
 and  the  Parliamentary  Committee  is
 used  as  an  instrument  of  political  vic-
 timisation,  It  that  is  there.  (Interrup-
 tions)  Forget  about  Mrs,  Indira
 Gandhi,  In  other  two  peopie  who
 have  no  voice,  they  cannot  answer.
 They  are  absent  here.  Let  us  not  pro-
 ceed  against  them  further.  Let  us  not
 do  that.  That  is  the  thing.  Now,  as
 far  as  we  are  concerned,  we  have  that
 sort  of  an  onslaught  from  that  side.  |
 am  absolutely  sure  we  have  the  stren-
 gth  to  stand  against  that  onslaught.
 But  let  us  remember  that  that  ma;  not
 be  correct  to  the  Institution  where  we
 are  working.  Therefore,  on  the  hisis
 of  the  Committee  having  doue  some-
 thing  which  they  were  not  asked  to
 do,  on  the  basis  of  by-passing  and
 brushing  aside  the  minorities  and  try-
 ing  to  use  the  majority  to  have  an  in-
 fliction  of  political  victimisation  and
 vendetta,  I  say  this  is  not  the  report
 this  House  had  asked  for,  on  the  basis
 of  lack  of  jurisdiction**  and  of  lack
 of  regularity**  This  is,  failure  to  refer
 the  matter  to  you  a8  the  Speaker,  ul
 the  objection  was  raised.  This  report
 cannot  be  treated  as  a  report  of  the
 Privilegeg  Committee  and  therefore
 must  be  rejected.  It  must  not  be
 taken  imto  consideration.  {  uppose  the
 Motion  of  the  Prime  Minister.

 SHRI  JYOTIRMOY  BOSU;  Sir.  this
 itself  constitutes  breach  of  privilege.
 (Interruptions)  **

 PROF,  SAMAR  GUHA  (Contai):  i I  would  like  to  draw  your  atte
 en that  the  hon.  Member,  Mr.  Stepnen,

 a  et
 hag  questioned  the  whole  97

 poe] ang  the  composition  of  the
 ey  of

 Committee  and  naturally  a  te  os
 functioning  and  the  very  intesr'))

 *"*Eroungeq  as  ordered  by  the  Chair.
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 MR.  SPEAKER;  Mr.  Guha,  normally,
 the  Members  of  the  Committee  do  not
 speak.

 PROP,  P.  G.  MAVALANKAR:  Sir,
 on  a  point  of  order.  When  the  Com-
 mittee  Report  is  on  the  Tuble  of  the
 House,  sometimes  it  is  the  duty  ci  the
 Committee  Members  to  dcferj  that
 Report.

 PROF.  SAMAR  GUIIA;  Sir,  I  want
 to  make  it  clear  that  if  this  king  o!
 accusation,  insinuation,  challenging  the
 bons  fides  of  the  whole  Committee  is
 there,  then  it  will  be  diflicult  foc  me  to
 function  as  the  Chairman  of  the  Privi-
 Jeges  Committee.  iterruptions)

 a
 SHRI  JYOTIRMOY  BOSU;  Lie  must

 withdraw  it....  (Interruptions)
 PROF.  SAMAR  GUHA:  If  vou  allow

 this  here.  there  should  not  be  any  Pri-
 vileges  Committee  or  any  other  Com-
 mitiry  nominated  by  the  Speaker.

 Although  the  Memberg  ‘function  in
 this  House  in  the  capacity  of  represen-
 tatives  of  certain  parties,  but  as  svon
 as  they  are  nominated  to  the  Commit-
 tee  of  Privileges  or  to  some  otner  Com-
 mittee  by  the  Speaker,  they  undergo  a
 qualitative  change  in  their  character
 and  identity  of  function...  (Interrup-
 tions)  oe

 MR.  SPEAKER:  Mr.  Guha,  kindly
 hear  me  for  a  minute.  He  has  not  at-
 tackled  the  bona  fides  of  the  Commit-
 tee.

 PROF.  SAMAR  GUHA:  If  you  per-
 mit  me  to  speak  for  two  or  three
 minutes,  I  will  show  you  that.

 In  the  Committee  of  Privileges  the
 Members  have  no  partisan  identity,
 they  function  ag  a  team.  There  is  no
 Scope  for  any  party  to  issue  any  whip.
 {f  any  party  issues  any  whip  to  their
 Member,  with  regard  to  ‘heir  func-
 tioning  in  the  Committee,  that  whip  it-
 self  will  be  a  breach  of  privilege  and
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 contempt  of  the  House,  The  Members
 do  not  function  in  these  Committees
 with  the  identity  of  their  party  affilia-
 tions,  but  they  function  ag  free  mem-
 bers  and  with  their  free  conscience.
 This  is  what  happens  always  in  the
 Committee  of  Privileges  ang  happened
 exactly  on  this  issue  also.  Members
 belonging  to  the  same  party  differ  gia. metrically  in  the  committees.  Here, on  this  issue  also,  Members  belong-
 ing  to  the  same  Party  ditfereg  with
 One  another.  But  if  you  allow  this
 kind  of  attributes  that  he  Committee
 functioned  in  a  partisan  way,  what
 would  happen?  Sir.  व.  would  like  to
 draw  your  attention  to  the  fact  that  on
 the  final  day  when  this  report  was
 adopted,  all  the  fourteen  Members  of
 the  Committee  complimented  that  the
 Chairman  of  this  Commiitee  had  fune-
 tioned  impartially,  objectively,  fairly and  without  any  kind  of  partisan  atti-
 tude.  What  does  it  mean?  I  beiong
 to  a  party  in  this  House,  but  as  Chair-
 man  of  a  Committee,  I  function  com.
 pletely  without  any  identity  of  party,
 but  I  function  only  with  the  identity
 of  the  Lok  Sabha  ag  a  whole,

 Shrimati  Indira  Gandhi  had  by  using
 the  same  logic  cast  reflections  on  the
 Committee  and  for  that  reason  also,
 the  Committee  heid  her  responsible
 for  breach  of  privilege  of  the  Heuse.
 This  ig  an  additional  case  of  the  con-
 tempt  of  the  House.  A  Member  who
 will  argue  in  that  way,  he  will  himself
 subject  to  the  contempt  of  the  House.
 In  future,  ig  this  characterisation  of
 the  Committee  is  alloweg  here,  it  will
 be  impossible  for  me  to  function.  As
 Chairman  of  the  Committee  of  Privi-
 leges,  I  had  to  curtail  by  political  acti-
 vities.  I  did  not  participate  in  a
 single  debate  in  this  House  which  re-
 lategd  to  Shrimati  Indira  Gandhi.  If
 did  not  utter  a  single  word  outsice
 about  Shrimati  Indira  Gandhi  as  I
 had  to  function  as  Chairman  of  this
 Committee,  before  which  the  privilege
 issUe  concerning  here  was  there.  I
 did  not  go  to  Chikmagalur  or  any

 **Not  recorded,
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 other  place  for  election  campaign.  If
 you  allow  this  kind  of  accusation  on
 the  character  of  the  composition  of  the
 Committee  and  the  character  of  the
 Members  functioning  there,  it  would  be
 impossible,  nay  almost  well-nigh  im-
 pogsible  in  future  for  any  conscientious
 Member  to  function  in  any  Committee
 ‘constituted  by  you.

 PROF.  P.  6.  MAVALANKAR:  My
 point  of  order  is  only  one,  It  is  pre-
 cise.  Mr,  Speaker,  Sir,  4.  am  comple-
 tely  with  the  Leader  of  the  Opposition
 in  his  right  to  speak  whatever  he
 wants  to  speak,  on  this  matter.  He
 has  every  right  to  criticize  every  single
 aspect  and  every  single  matter  ay  this
 report.  He  can  say  that  the  whole
 report  is  bad  or  wrong;  or  whatever  he
 likes,  but  he  hag  no  right  to  use  the
 word—I  am  _  objecting  to  anly  one
 word—when  he  said  that  he  could  not
 accept  the  bona  fides  of  this  Commit-
 tee.  (Interruptions)

 PROF.  P.  G.  MAVALANKAR;  Ag  4
 member  of  this  Committee,  it  is  not  my
 function  to  say.  (Interruptions)

 MR.  SPEAKBR:  Please  hear  me.  I
 agree,  I  will  go  through  the  matter.  If
 there  is  anything  against  the  bona
 fides  of  the  Committee,  I  will  ex-
 punge  it.  Now  Mr.  Madhu  Limaye.

 Cnterruptions)

 DR.  MURLI  MANOHAR  JOSHI
 (Almora);  I  move....

 MR.  SPEAKER:  You  can  separately
 Move  it.  It  Is  a  different  matter.

 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 thought  you  were  going  to  give  me  two
 minutes,

 श्री  मधु  लिसये  (बाका)  :  अश्रध्यक्ष
 मही ए,  इस  प्रक्ताव  पर  बोलने  का  मेरा
 इरादा  नहों  था,  लेकिन  विरोध-एक्ष  के  नेता  ने
 कानून  के  बाल  की  खान  निकालने  का  जो
 हास्पास्गद  प्रयत्न  किया  है  दौर  पूरी  समिति
 के  ऊपर  जो  ग्रमइभावनता  का  प्रारोप
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 लगाया  है,  उसके  लिये  मैं  जवाब  देने  के  लिए
 मजबूर  हो  गया  हूं  ।

 रनहोंने  जितनी  दलीलें  दी  हैं,  यह  लीगल
 क्विबलिग  के  भ्रलावा  कुछ  नहों  ।  श्राप
 देखिये,  पहले  यह  कहने  हैं  कि  प्रिविलिज  का
 जो  प्रस्ताव  आया  और  जा  निर्णय  हुआ
 दोनों  में  कोई  सम्बन्ध  नहा  है,  यह  इनका  मुख्य
 प्वाइन्ट  है।  लेकिन  प्रिविलेज  कमेंटी  ने  मेरे
 प्रस्ताव  पर  ईस  प्रक्न  पर  विचार  किया  ny
 प्रस्ताव  क्या  है  coe

 “That  the  question  of  breach  of
 privilege  and  contempt  of  the  House
 against  Shrimati  Indira  Gandhi
 and  others  be  referred  to  the  Com-
 mittee  of  Privileges,  with  instruc-
 tions  to  report  within  a  period  of
 six  months.”

 यह  प्रस्ताव  था  ।  ते  क्वेश्चन  ग्राफ  प्रिविलिज
 पर  विचार  करना  था।  नोटिस  में  एक  शब्द
 क्या  है,  दूसरा  शब्द  क्या  है,  तीसरा  शब्द  क्या
 है,  इस  पर  कमेटी  ने  विचार  नहीं  किया,
 क्बश्चन  आफ़्‌  प्रिविलेज  पर  विचार  किया  ।
 क्या  है  सब्स्टैटिव  क्वश्चल---कि  पालियामैंट
 में  पूछे  गये  प्रश्नों  के  लिए  जो  प्रफसर  जानकारी
 इकट्ठी  कर  रहे  थे,  उनको  तकलीफ  दी  ?

 श्री  ल्योतिमंय  if  :  पालियामैंट  के
 लिये  ।

 ह ; अ  द.  'सिमये :  पालियार्मट  में  किस  के

 लिए  प्रण्न  पूछे  जाते  हैं  ?  सार्वजनिक  हित  में

 होते  हैं,  तभी  पूछे  जाते  हैं  शरीर  तभी  स्वीकारे  भी
 जाते  हैं।  इसलिए  ससस्टैंटिव  क्वेश्चन  यह
 था--कि  क्‍या  इन  अफसरों  को  तंग  किया
 थ्या  या  नहीं  ?  अबझ्रगर  उनको  तंग  किया  गया

 है  तो  क्‍या  पालियामेंट  की  कार्यवाही  में  यह
 बाधा  नहीं  है  ?  भौर  भगर  यह  बाधा  है  तो

 विशेषाधिकर  का  भंग्र  हुभा  है  या  नहीं  ?

 झगर  आपके  टैक्निकल  प्रश्त  को  भी  लिया
 जाये  तो  श्रापकों  पता  चलेगा  वि:  श्री  स्योतिसंग

 बसु  का  प्रश्न  और  मेरा  प्रश्न  एक  कान्टीस्युइ  ग

 कवश्चन  है  |
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 Can  you  deny  this?  J  will  read  out
 now,  He  hag  referred  my  question.
 lt  is  a  follow-up  question.  It  is  be-
 cause  of  your  evasions  that  he  was
 compelled  to  ask  a  follow-up  ques-
 tion.

 प्रौर  इस  कमेटी  के  बारे  में  भी  मुझे  यह  कहना
 है  कि  कमेटी  ने  झपता  काम  पुरा  नहं  किया  t
 मैंने  स्पेसिफिक  मांग  की  थी  कि  मेरे  प्रहस।
 को  क्यां  स्थूटिलेट  किया  गया,  मेरे  प्रश्नों  का
 रवेसिव  रेप्लाई  क्‍यों  दिया  गया  a  अगर
 “मकी  जांच  होती,  जिन  जो  सज्जनों  का  मैंने
 जिक्र  ध्या  था,  श्गर  उन्हें  पूछा  जाता,  तो

 बहुत  से  रहस्प  खुल  जाते  ।

 मैं  कियी  व्यक्ति  से  व्यक्तिगत  दुश्मनी  नहीं
 करना  चाहता  हूं,  भौर  इस  दृष्टि  से  मैंने  यह
 प्रिविलेज  का  प्रश्न  नहीं  उठाया  ।  मैं  चाहता
 हु  कि  हमारे  देश  में  जो  संसदीय  संस्थायें  हैं,
 उनका  गौरब  और  इज्जत  बढ़े,  जौर  अगर
 कोई  गंदगी  ४्न  संस्थाओं  में  जाई  है,  तो  उस
 की  भी  सफाई  हो,  झौर  इन  संस्थाझों  को
 सफाई  में  लोक  सभा  ६...  र्यट  की  सफाई  भी
 सन्निहित  है।  सार्वजनिक  हित  में  जब  प्रश्न
 पृष्ठे  जाते  हैं,  तो  उन्हें  गायब  क्‍यों  किया  जाता
 है,  उन्हें  म्यूटिलेट  क्यों.  किया  जाता  है,  भौर
 उनके  इवेसिव  रेप्लाई  क्यों  दिए  जाते  हैं  ?

 जहां  .तक  इस  कमेटी  .का  संम्बन्ध  है,
 मुझे  पूछना  है  कि  उन्होंने  श्री  टी०  wo  पाई
 को  इस  प्रश्न  पर  क्रास:एग्जामिन  क्यों  महीं  किया  |

 तब  वहुत  से  रहस्य  खुल  जाते  मैं  इसके  बारे
 में  आपके  सामने  तथ्य  रखना  चाहता  हूं  ।

 L8  नवम्थर  के  बेरे  कहुले  प्रशश  को  जान-
 बूशकर  म्यूटिलिट  किया  गया,  ताकि  मकान

 गात्मक  उत्तर  दिया  जाये  ।  क्‍या  पार्लियामेंट

 पैकेटेरियट  को  यह  भ्धिकार  है?  इसकी
 जांच  होनी  चाहिए  ।  बहुत  झगड़ा  करने  के
 बाद  मैंने  उस  रमने  की  दोबारा  रिपोर्ट
 किया ।  ४

 |  एक  मावलीकष  weer  :  प्रश्त कसा  था
 ?
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 sit  wa  feet  :  ag  रिपोर्ट  के  पेज  9
 पर  दिया  हुभा  है  :

 It  says  on  page  49  of  the  Report
 as  follows:

 “On  the  8th  November,  ‘1974,
 Shri  Madhu  Limaye,  MP,  gave
 notice  of  the  following  question
 regarding  import  of  plant.  machi-
 Mery  and  equipments  for  Maruti
 Limited:
 Will  the  Minister  of  Industry  re-

 fer  to  the  Maruti  Ltd.,  Annual  Report:
 and  Accounts  for  ‘1973-74  filed  with
 the  Registrar  of  Companies,  Delhi,  ang
 state:—

 (a)  whether  a  part  of  the  plant.
 machinery  and  equipments  installed
 and  in  the  process  of  installation,
 referred  to  at  pages  16-17,  of  the  said
 report  Kas  been  imported  from  atr
 road;

 (by  if  so,  the  details  of  the  im-
 ported  items  of  plant,  machinery
 and  equipments;  and

 (c)  the  magnitude  of  the  imports
 as  a  percentage  of  the  total  value
 of  the  plant  machinery  etc.  men-
 tioned  in  (a)?"

 एक  भामनीय  सदस्य  :  इसका  उत्तर
 क्या  भिला  ?

 5.44  hrs.

 (Mr.  Deruty-Sreaxer  in  the  Chair]

 wt  नल  लिमये  :  मेरे  प्रश्न  से  सारी
 बातें  खुल  जातों  ।  ६सलिए  उसे  म्यूण्लिट  करके
 देदिया  सया ।  ये  बहुत  इंनटेखिजेंट लोग  हैं  ।

 वे हुंब  खन  इद  बरी  इटेलोजेटली  ।  मेरे
 प्रश्न  को  इस  प्रकार  बदल  दिया  गया  i

 ‘Will  the  Minister  of  Industry
 and  Civil  Supplies  be  pleased  to
 state:

 (a)  whether  according  to  the  Ma-
 rut!  Limited  Annual  Report  and
 Accounts  for  1973-74  filed  with  the
 Registrar  of  Cotnpanies,  Delhi,  a
 part  of  the  plant,  machinery  and
 equipments  installed  and  in  the  pro-
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 [ft  मधु  लिमये]
 cess  of  installation,  referred  to  at
 pages  i6-7  of  the  said  report  has
 been  imported  from  abroad”.

 इसमें  पुछा  गया  है  कि  क्या  मारुति  की  रियोर्ट
 में  यह  बात  कही  गई  थी  ।  मारुति  की  रिपोर्ट
 में यह  सच  बात  कंसे  अ्ाती  ?--श्रा  ही  नहां
 सकती  थी  ।  इस  म्यूटिलिशन  की  वजह  से  ही
 यह  नका  रात्मक  जवाब  मिला  :

 “(a)  No  such  statement  has  becn
 made  in  the  Annual  Report  and  Ac-
 counts,  referred  tg  above.

 (b)  and  (c).  Do  not  arise.”

 इसके  बाद  लम्बा-चीड़ा  पत्न-व्यवहार  चला  ।
 संदन  में  भी  मैंने  मामला  उठाया  |  चूकि
 में  इसी  में  भी  ऐसे  मामले  उठाता
 रहता  था,  इसलिए  ख्ल  को  एमेंड  किया  गया
 था  अगर  हम  इमजेसी  एक्सेसिज  को  खत्म
 करना  चाहते  हैं,  तो  इस  रूल  को  खत्म  करके
 झोरिजिनल  ख्ल  को  रेस्टोर  करना  चाहिये  |
 यह  भी  मैं  इन्सिडेंटली  कहता  हूं,  यह  पमजेंसी
 में  किया  गया  था  -  उसके  बाद  मैंने  दोबारा
 इस  प्रश्न  को  पुछा।  उसको  ऐडमिट  किया
 गया  तो  उसका  जवाब  ध्ब  श्वेसिव
 झावा  i  मैंने  लाइसेंस  बारहूके  बारे  में  कूछ  नहीं
 पूछा  ।  केवल  यह  पूछा  कि  जो  मशीनरी
 लगायी  गयी  है  उसमें  से  देश  में  कितनी  बनी
 है  प्रौर  विदेशी  मेक  की  कितनी  मशीनरी  है  1
 यह  सिमपल  सवाल  है।  उसका  क्‍या  जवाब
 आता  है?  ए  टू  सी---ब  कम्माइन  करते
 हैं।  कई  दफा  स्पीकर  ने  ६सके  ऊपर  रूलिंग
 दी  है।  मुझे  पता  नहीं  कि  च्न  दिलों  में  भी
 ऐसा  चल  है  या  नहीों,  लेकिन  यह  गलत  है
 देखिए,  लोक  सभा  त)ैक्रेटेरिएट  की  स्वच्छता
 श्रौर  शुद्धता  के  लिए  श्रापकों  भी  लड़ना  पड़ेगा  |
 यह  है  भ्रान्त  २--

 “(ay  to  (ec).  Messrs.  Maruti  Limited
 did  not  seek  any  import  licence  for
 importing  machinery.....”.

 मैंने  पूछा  ही  नहीं  था  इम्पोर्ट  लाइसेंस  के
 बारे  में  1
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 एक  मासभीय  सबस्य  :  कौन  सैक्नेटरी
 ये  उस  वक्‍स  ?

 श्री  मधु  लिसये  :  सेक्रेटरी  जनरल  शकधर
 साहब  थे  |

 “....nor  were  they  given  any  such
 permission.  Some  of  the  machinery
 installed  by  Messrs,  Maruti  Limited
 have  been  purchased’  by  the  firm
 from  within  the  country  from  the
 dealers  in  machine  tools  who  are
 allowed  to  sell  them  on  stock  and
 sale  basis.”

 मतलब  विदेशी  मार्का  मशीनरी  क्तिनी  थी
 श्रौर  देशी  कितती  थी  इस  प्रश्न  का  जवाब  ही
 है।  मैंने  इम्पोर्ट  लाइसेंस  के बारे  में  बुछ  नही
 पूछा  था।  मैं  भी  जानता  था  कि  म्पत्दं
 लाइसेंस  नहीं  दिया  गया  gle  चाल.की
 क्या  की  ?

 SHRI  VASANT  SATHE:  On  4
 point  of  order.  The  debate  is  being
 restricted  under  rule  315(2),  to  ihe
 question  as  to  whether  the  report
 should  be  taken  into  consideration
 or  not,  My  friend  may  be  perfectly
 relevant  when  the  matter  comes  ०7
 merits  but  at  this  stage  it  is  not  Te
 levant  to  the  debate.

 MR.  DEPUTY-SPEAKER:  He  is
 only  replying  to  Mr.  Stephen.

 aft  wa  लिभये  :  उपाध्यक्ष  महोदय,
 मैं  आपकी  माफंत  बिरोध  पक्ष  से  झपील

 करना  चाहता  हूं  कि  इस  गस्‍्भीर  मसले  पर

 वह  चुप्पी  साधेंगे  तो  उसमें  उनका  भी  कल्याग

 होगा  और  देश  का  भी  कल्याण  होगा  tee
 ‘ (स्पाधान)  भापको  बोलना  ही  नह

 चाहिये  ।  .  .(्यवधाम)  ean
 बं.लिये,  सेरा  क्‍या  जाता  है?  भाप  a  लते

 रहिये,  टोकते  रहिये  ।

 मैं  यह  कह  रहा  था,  भव  ज्योतिमंग  88

 का  प्रश्न  देखिय,  सह  कहते  हैं.  क्या
 सम्बन्ध

 था?  ज्योतिमंग  बसु  का  प्रश्न  मह  है
 हा

 IR  BOSU:  Wi
 ae  oar  oe  dade

 van
 ape Be,
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 Civil  Supplies  be.  pleased  to  refer  to
 the  reply  given  to  unstarred  question
 2980  on  १2  March  5) | ns
 जो  मेरा  प्रश्त  था,

 It  was  my  question:
 तो  ये  तीनों  प्रश्  इन  कांटीन[  शा  है  ।  जब
 मरे  प्रश्न  का  जवाब  ही  नहीं  शाया  तो  फालो  |
 अप  कश्चन  इनका  झाया।  यह  जो  इनका  |
 डैक  पीकल  प्वाइंट  था  कि  प्रिविनेज  मोशन  किस  |
 प्रशत  पर  उठायः  गया  शरीर  कमेटी,ने  विचार
 हिस  पर  किया  यह  मेरे  छपाल  से  उसका  ;
 निर्णायक  जवाब  है  |

 SHRI  C,  M.  STEPHEN:  What  is  the
 question?  What  is  the  relation  he-
 tween  this  question  and  the  former
 question?

 wt  मधु  लिमये  :  विल्कुल  है  सम्बन्ध
 वही  है,  मणीनरी  के  बारे  में  ही  है  ।

 SHRI  C.  M.  STEPHEN:  This  ques-
 tion,  has  it  any  relation  with  your,
 question?

 SHRI  MADHU  LIMAYE;  Yes,  _  it
 has;  it  is  in  continuation.

 अ्रगर  श्राप  बौद्धिक  लाइट  चाहते  हैंतो
 मुझ  से  सिलिय,  मैं  श्रापकों  इसके  ऊपर  उन्‍्ला-
 इटमेंट  देने  के  लिए  तेयार  हूं  :

 SHRI  C.  M,  STEBUEN:  I  do,  not
 want  to  meet  you  in  confidence  and be  enlightened  on  this  matter  or  on
 other  matters  which  are  happening
 there,  (Interruptions)  Merely  _be-
 cause  you  say,  ‘with  reference  to  such and  such  question’,  it  will  not  be  a
 continuation  of  that  question;  if  you
 Paste

 it  this  question  is  entirely  di-
 4

 €rent  question  which  even  indirectly
 tion

 not  refer  to  the  previous  ques-
 a

 You  read;  you  will  find  out;  if u  do  not  want,  then  you  need  not.

 hay  fend  :  उप.ध्यक्ष  महोदय,
 ये;  इनके  प  ले  प्रश्न  का  जबाब  है  a

 दूसरी  बात  इन्होंने  कही  कि  यह  पुराना
 वाल  है,  पुराना  मामला  है  तो  उसके  बारे  में
 उतना  बवाब,  काफी  है.कि  इस  बारे  में  जो
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 तथ्य  है  वह  शाहे  कमीशन  के  सामने  सितम्बर
 के  झ्राखिर  में  झाया  शौर  उसके  बाद  नवस्यर
 में  सदन  का  सत्र  हुआ  भौर  उसके  पहले  ही  मैंने
 नोटिस  दी  थी  ny  तो  रहस्य  का  उद्घाटन  होने
 के  बाद  इस  प्रश्न  को  उठाने  में  कोई  सभय  नहीं
 बीता  है  क्योंकि  जो  पहला  सैशन  झाया  उसमें
 मैंने  इस  प्रश्न  को  उठाया  ।  इस  तरह  से  रीसेन्ट
 झकरेन्स  वाली  जो  बात  है  उसको,  जब  तथ्य
 सामने  श्राया,  उससे  जोड़ा  जाना  चाहिए  t
 यह  मामला  पिछली  लोकसभा  का  है--ऐसा
 कह  कर  इसको  टाला  नहीं  जा  सकता  t

 शब  दूसरा  सबसे  बड़ा  म॒द्दा  यह  है,
 हित  ने  भी  इसके  बारे  में  दिया  है,  कि
 पुरानी  लोक  सभा  का  जो  अपमान
 हुआ  है,  उसकी  जो  अ्रवहेलना  हुई  है
 क्या  उसकी  सजा  नयी  लोकसभा  दे  सकती
 है---तो  कई  अखबारों  ने  इसके  बारे  में  सम्पाद-
 कीय  लिखे  हैं  शौर  यह  प्रिविलेज  कमेटी  के  साथ
 ध्न्याय  है  क्योंकि  प्रिविलेज  कमेटी  ने  इस  प्रश्न
 का  बिल्कुल  स्पष्ट  और  ठोस  जवाब  दिया  है  ।
 उन्होंने  सिद्ध  किया  है  कि  लोकसभा  में,  पार्लमेंट
 में  सातत्य,  कंटिन्यूटी  रहती  है  भौर  भागे
 चलकर  उन्होंने  कहा  हैं  कि  चूंकि  हमारे  प्रविलेज
 बही  हैं  जो  हा  उस  श्राफ  का  मंस  में  26  जनवरी,
 950*&  इसलिए  केवल  यह  देखना  है  कि

 हाउस  ध्ाफ  कामंस  को  यह  अधिकार  था  या
 नहीं  ।  इसके  बारे  में  ऐतिहासिक  उदाहरण
 दिए  गए  हैं,  कुछ  प्रखबारों  ने  18वीं  शर
 17वीं  शताब्दी  के  उदाहरण  दिए  हैं  भौर

 मेरे  ब्याल  में  नेशनल  हराल्ड  ने  भी  दिए  हैं,
 उन्होंने  बहुत  रीसेन्ट  उदाहरण  दिए  हैं  ।  मैं
 ज्यादा  पढ़ना  नहीं  चाहता,  केवल  ध्यान  रचने
 के  लिए  पेज  07  को  पढ़ता  हूं

 Page  107—

 “The  three  cases  cited  by  May
 occurred  during  the  i6th  and  770
 centuries.  But  there  has  also  been
 a  recent  case  in  the  House  of  Com-
 mons,  U.K.,  where  a  Member  has
 been  found  guilty  of  a  contempt
 committed  during  a  previous  Par-
 Mament.  This  is  the  case  of  Mr.
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 John  Cordle,  whom  a  Select  Com-
 mittee  on  Conduct  of  Members,  re-

 porting  on  13th  July,  1977,  found
 had  been  guilty  of  a  contempt  in
 taking  part  in  a  debate  in  964
 without  declaring  an  interest.”

 (व्यवधान)
 मैं  कहता  हुं  कि  किसी  भी  रूलिंग  से

 संविधान  की  दफा  ios  सर्वोपरि  है  1
 All  rulings  may  be  subject  to  this

 over-riding  Article  which  lays  down
 what  the  privileges  of  this  House  are.
 इसलिये  उसमें  कोई  दम  नहीं  है  ।

 अब  मैं  कोई  लंबा  भाषण  नहीं  करना
 चाहता,  केवल  कांग्रेस  (भ्राई)  के  भेम्बरों  से
 एक  बात  कहना  चाहता  हुं  कि  जिन  चार
 अफसरों  के  साथ  न्याय  हुश्रा  है  उनमें  एक
 मिसेज  कावले  मेरे  पास  आकर  रोई  हैं  भोर
 उन्होंने  कहा  कि  हमारी  नौकरियां  चली  गई
 और  इंश्योरेंस  पालिसी  भी  दूसरे  ग्रफ़सरों
 ने  भी  जो  यातनायें  भोगी  हैं  वह  भी  इस  कमेटी
 ने  आपके  सामने  रखी  हैं,  शाह  कमीशन  में  भी
 झाई  हैं  ।  मैं  उम्मीद  करता  था  कि  न्नाज
 पश्चातापदःध  होकर  एक  विनय  के  साथ
 ये  लोग  सदन  के  सामने  पेश  होंगे।  श्गर  ऐसा
 होता  भौर  श्रभी  भी  हो  तो  मैं  यहू  कटुंगा  कि
 हम  लोगों  को  विडिक्टिव  नहीं  बनना  चाहिए
 अगर  श्रीमती  इन्दिरा  ग्रांधी  और  जिन  दो
 झफसरों  को  दोषी  पाया  गया  है--ये  लोग
 यदि  पअ्रनक्वालीफाइड  एपालोजी  सदन  के

 -सामने  देते  हैं  तो  मैं  यह  कहूंगा  कि  सदन  फिर
 आगे  काय्यंवाही  न  करे  i

 SOME  HON.  MEMBERS:  No,  no.

 शी  मधु  लिमये  :  ठीक  है,  श्राप  को  जो
 करना  हो  करिये  मैं  प्रपती  राय  दे  रहा  हूं,
 किसी  के  कहने  प्र  मैं  नहीं  जाता  हूं,  मुझे  अपनी
 राय  देने  का  भ्रधिकार  है  ।

 इसलिये मैं  कहता  हूँ  कि  इस  बात  पर
 कांग्रेस  (झाई)  के  लोग  गंभीरतापूर्यक  सोचें

 DECEMBER  7,  १978  of  Comm.  of  —--392
 ‘Privileges  (M)

 और  जिस  से  इस  लोकलंत  भोर इस  लोक  सभा
 की  गरिमा  को  ठेस  ने  लगे,  ऐसा  काम  करें।
 श्रीमती  इन्दिरा  गांधी  ने  कई  दफा  कहा  है

 कि  Ialways  accept  the  supremacy  of
 Parliament.

 कहा  टै--न  ?  Then  you  submit

 yourself  to  the  collective  judgment
 of  this  House,

 तब  देश  में  एक  स्वस्थ  परम्परा
 कायम  होगी  t

 इतना  ही  इस  भवसर  पर  मुझे  कहना  है  t

 SHRI  JYOTIRMOY  BOSU:  Sir,  M)
 Stephen  has  talked  about  jurisdictior
 May's  Parliamentary  Practice  i
 page  6l  says;

 “Offences  in  former  Session—

 Either  House  will  punish  in  on
 session,  offences  that  have  been  com:
 mitted  in  another.

 On  4  and  44  April  1707,  it  was  re-
 solved  by  the  Commons:

 “That  when  any  person  ordered
 to  be  taken  into  the  custody  of  the
 Serjeant  at  Arms  shal]  abscond
 from  justice,  the  order  for  commit-
 ment  shall  be  renewed  at  the  bé-
 ginning  of  the  next  session  of  Par-
 liament  ang  that  this  be  declared
 to  be  a  Standing  Order  of  the

 House”.

 Not  only  that.  Much  more  serious
 than  that  is  the  following:  ' "Tt  also  appears  that  a  contem?

 committed  against  one
 Parliamen’ may  be  punished  by  another  a libels  against  former  Parliamcn's

 have  aften  been  punished,  In
 a debates  on  the  privilege  of  Sir
 iz Howard  in  1625,  Mr,  Selden  =

 “It  is  clear-that,  breach,  of  Pmt
 lege  in  one  Parliament  may  .

 ‘punished  in  ‘another’  succeeding:

 I.  come  te  a  very
 this  House.  In  the  case  of  Shri  By mohan  Ram,  the  Fifth’  te
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 referred  to  the  Committee  of  Privi-
 36869  on  8th  June  97l  a  case  which
 ‘wag  under  consideration  of  the  Com-
 mittee  of  Privileges  of  the  Fourth

 Lok  Sabha  and  had  lapsed  on
 h  dissolution  of  the  Fourth

 ‘Lok  Sabha.  The  power  to  deal  with  a
 breach  of  privilege  and  contempt  of
 the  House  committed  against  an  ear-

 Lok  Sabha  was  thus  exercised  by
 Sabha  in  that  ease.

 Stephen  said  many  things  which
 unbecoming  of  a  member  of  the

 ‘House,,  much  less  of  the  Leader  of  the

 Opposition.  It  is  said  in  this  Report:

 _  “Never  before  a  Leader  of.  the
 House  having  enjoyed  the  Office  of
 the  Prime  Minister  of  a  country

 for  ll  years  has  been  charged  with
 ‘causing  obstruction,  intimidation

 and  harassment  of  Government
 Officials.who  are  assisting  in  the  per-

 formance  of  the  functions  of  the
 Parliament,”

 AN  HON.  MEMBER:  He  is  going
 “into  the  merits  of  the  case.

 SHRI  JYOTIRMOY  BOSU:  [  am
 not,  “This  is  what  the  Deccan  Herald
 has  written;

 ‘Mrs,  Gandhi  is  only  a  symbol,
 albeit)  a  portentous  symbol,  of  what

 can,  happen  to  the  democratic  sys-
 _  tem  if,a  supine  Parliament  and  an

 apathetic  public  acquiesce  in  the
 unscrupulous  use  of  power  by  those

 in  authority  and  their  hangers-on”.

 T  do  not  want  to  say  anything  more.
 ‘She  should  be  condemned  the  way  ia
 which  it  should  be  done.

 }  SHRI  SAUGATA  ROY  (Bartack-
 pore);  Today  the  House  is  debating
 the  limited.  question  whether  the  re-
 port  of  the  Committee  of  Privileges

 _  should  be  taken  into  consideration
 At  this  stage,  there  is  little  scope  for

 “us  to  go  into  merits  of  the  case  nor
 to  discuss  the  inhuman  sufferings  in-
 flicted  on  the  four  officers  who  were

 *  collecting  information  for  giving  it
 to  Parliament.

 j

 T  shall  confine  myself  mainly  to  the
 aspects  that  have  been  raised  by  Mr.

 जग
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 Stephen  as  to  the  question  of  juris-
 diction.  Two  questions  arise  at  this
 stage  when  we  argue  whether  the  re-
 port  should  be  considered.  by  the.  Par-
 liament.  The  first  question  is  the  ques-
 tion  of  -jurisdiction  as  has  been
 pointed  out  and  the  second  ques-
 tion  is  whether  the  matter  may
 be  taken  into  consideration;  whether
 it  is  important  enough  to  be  taken  into
 consideration  considering  the  fact  that
 so  many  reports  come  before  the  Par-
 liament--reports  of  the  Public  Ac-
 counts  Committee,  reports  of  the

 Public  Undertaking  Committee—,;
 whether  the  report  should  engage  the
 attention  of  the  House.  These  are  the
 two  questions  to  which  I  shall  attem-
 pt  to  give  the  reply.

 ह ई  listened  to  Mr.  Stephen’s  speecn
 very  carefully,  But  I  am  sorry  to
 say  that  it  is  not.  necessary  to  go  in-
 to  all  the  details  f  Mr.  Stephen’s
 speech,  the  contentious  made,  by  Mr
 Stephen  were  made  by  Mrs.  Gandhi
 in  her  letter  dated  June  16,  ‘1978  ic
 the  Privileges  Committee.  In  her
 letter,  she  raised  the  following  ques-
 tions;

 “(a)  That  the  composition  of  the
 Privileges  Committee  majority
 of  whose  Members  belong  to  Janata
 Party,  has  created  a  reasonable  ap-
 prehension  in  her  mind  that  the
 Committee  is  hostile  to  her  and  can-
 not,  therefore,  mete  out  justice  to  her.

 (b)  That  rule  222  of  the  Lok  Sabha
 Rule  supported  her  earlier  contention
 that  this  Lok  Sabha  was  not  corn-
 Petent  to  take  cognisance  of  a  con~
 tempt  committed  during  the  tenure

 of  the  Fifth  Lok  Sabha,

 (c)  That  the  matter  of  the  Privi-
 lege  motion  was  not  a  specific  inci-
 dent  of  recent  occurrance  within  the
 meaning  of  Rule  224.

 (d)  That  Shri  Madhu  Limaye’s
 question  has  already  been  answered
 on  420  March,  975  and  the  officers
 could  not  be  collecting  information

 for  the  purpose  of  that  question,
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 (e)  That  the  Shah  Commission  had

 gone  wrong  in  having  vxeuched  a
 finding  that  the  officers  concerned
 were  collecting  information.

 (f)  That  the  proceedings  of  the
 Shah  Commission  and  the  evidence
 recorded  by  jit  and  the  conclusion
 arrived  at  by  the  Commission  should
 not  be  relied  upon  by  this  Committee.

 (g)  That  Mrs.  Gandhi  was  likely
 to  be  prosecutea  in  a  criminal  court
 on  the  same  facts,  She  was,  therefore,
 entitled  to  the  protection  of  Article
 20  (3)  of  the  Constitution  of  India.

 (h)  That  the  Shah  Commission  has
 unjustifiably  ordered  her  prosecu-
 tion.”

 Sir,  if  you  have  listencd  to  Mr.
 Stephen  carefully,  you  will  find  that
 it  is  just  an  expansion  of  these  ideas
 which  were  earlier  submitted  by
 Mrs.  Gandhi  before  the  Privileges

 Committee  and  the  same  questions
 have  already  been  replied  to  by  the
 Privileges  Committee.  In  page  118,
 the  Committee  has  observed:—

 “The  Committee  observe  that
 Starred  Question  No,  656  tabled
 by  Shri  Jyotirmoy  Bosu,  M.P.,  re-
 ferred  specifically  to  Unstarred
 Question  No.  2980  by  Shri  Madhu
 Limaye,  M.  P.,  answered  in  Lok
 Sabha  on  the  l2th  March,  1975.,  seex-
 ing  information  regarding  the  im-
 ported  items  of  plant  machinery  and
 equipment  installed  in  the  Maruti
 Car  Factory  in  Gurgaon  District,

 “Haryana,  Shri  R  Krishnaswamy,
 Director,  Department  of  Heavy
 Industry,  Shri  A.  8.  Rajan,  Develop-
 ment  Officer,  Directorate  General

 of  Technical  Development,  Shri
 L.  RR.  Cavale,  Chief  Mar-
 keting  Manager  and  Shri
 P,  8,  Bhatnagar,  Deputy  Marketing
 Manager,  Projects  and  Equipment

 Corporation,  were  officially  collect-
 ing  this  information  under  the  or-
 ders  of  their  senior  officers,  for  pre-
 paring  an  answer  to  Starred  Ques-
 flor  .Mo,  666  and  a  Note  for  Bupple-
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 mentaries  for  the  Minister  ‘of  Indus-
 try  and  Civil  Supplies,”

 This  point  has  been  made  clear
 that  as  far  as  harassment  to  officera
 is  concerned,  it  started  on  L5th  of
 April  whereas  the  question  was  to

 be  replied  in  Parliament  on  i6th  of
 April.  It  has  also  been  made  clear
 that  Mr.  Jyotirmoy  Bosu’s  question
 was  linked  to  the  question  earlier
 asked  by  Mr.  Madhu  Limaye  embry-
 onically

 On  the  question  of  privileges,  Art-
 icle  l05  (3)  which  has  already  been
 Pointed  out,  says

 “In  other  respects,  the  power:
 Priviieges  and  immunities  of  each
 House  of  Parliament,  and  of  the
 members  and  the  committees  of
 each  House,  shall  be  such  as  may from  time  to  time  be  defined,  by
 Parliament  by  law,  and,  until  so  de-
 fined,  shall  be  those  of  the  House  of
 Commons  of  the  Parliament  of  the
 United  Kingdom,  and  of  its  mem-
 bers  and  committees,  at  the  com
 mencement  of  this  Constitution.”
 The  founding  fathers  of  the  Indian

 Constitution  did  not  find  it  neces-
 sary  to  codify  the  privileges  of  Par-
 liament,  As  far  as  we  are  concerned
 We  are  pursuing  the  directives  given
 by  the  House  of  Commons.  If  that  is
 so,  we  should  also  go  by  the  prece- dents  set  by  the  House  of  Commons.

 The  privileges  of  the  House  of  Com-
 mons  came  as  a  matter  of  fight  bet-
 ween  the  Parliament  and  the  royalty on  the  question  of  the  royalty  making
 inroads  into  the  power  of  Parliament.
 It  started  right  from  the  Bill  of  Rights
 stage,  it  started  against  royalty’s  in-
 roads  and  later  on  it  transcended  to
 the  privileges  of  a  collective  nature,
 not  an  individual  nature  but  of  a
 collective  nature.

 Reference  hes  already  been  made to  Poulson’s  famous  case  in  this  .com
 nection,  Then,  in  964  John  Cordell
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 Gambian  and  we  know  that  in  4977
 John  Cordell  resigned  from  the  House
 of  Commons,

 Now  the  whole  question  jg  whether
 Parliament  is  a  continuing  process  or

 every  time  Parliament  5
 dissolved  for  a  new  election  there  is

 a  vacuum  in  the  country  and  there
 is  no  Parliament.  I  may  point  out

 that  there  is  an  Assurances  Committee
 of  Parliament,  of  which  I  had  the
 privilege  to  be  a  Member  —  eartter.
 This  Assurances  Committee  goes  into
 the  assurances  given  by  Ministers  in
 earlier  Lok  Sabhas.  Assurances  given
 in  the  Fifth  Lok  Sabha  are  taken  up
 by  the  Assurances  Committee  of  the
 Sixth  Lok  Sabha.  Even  assurances
 given  in  the  Fourth  Lok  Sabha  are
 taken  up  by  the  Assurances  Com-
 mittee  of  the  Sixth  Lok  Sabha,  The
 same  principle  applies  to  other  Par-
 liamentary  Committees  like  the  pu-
 blic  Accounts  Committee,  the  Com-
 mittee  on  Public  Undertakings  and
 the  Estimates  Committee;  the  eariier
 reports  are  taken  up  by  the  later
 Committees,

 The  reason  for  this  is  very  simple. In  our  country,  so  far  as  the  States
 are  concerned,  there  can  be  President’s
 Rule  and  so  there  is  scope  for  filling
 up  the  vacuum;  but,  so  far  as  the
 Centre  is  concerned,  there  is  no  scope
 for  filling  up  the  vacuum  at  the  Cen-
 tre.  That  is  why  even  after  the  Lok
 Sabha  is  dissolved,  the  Speaker  con.
 tinues  to  be  in  office  and  receives  his
 emoluments,  because  the  Parliament
 has  to  be  a  continuing  process,  That
 is  why  I.  would  like  to  say  at  this
 Stage  that  this  is  the  first  time  this
 question  has  come  up  before  Parlia-
 ment  whether  this  is  specifically  a
 continuing  process,  and  it  is  high  time

 ‘that  we  clarified.  and  codified  the  po-.
 sition  that  Parliament  is  a  contivuing
 Process,  not  only  as  far  as  the  assur-
 anceg..are  concerned,  but  also  as  far
 as  the  privileges  are  concerned.

 A
 qction

 tas  bein  raised  whe-
 ther  Parliament  can  take  cogni-
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 sance  of  something  that  happened
 during  the  Fifth  Lok  Sabha,  whether
 a  contempt  of  the  Fifth  Lok  Sabha
 can  be  judged  by  the  Sixth  Lok
 Sabha,  Here  I  may  point  out  that  this
 question  of  contempt  was  not  raised
 in  the  Fifth  Lok  Sabha,  because  the
 facts  did  not  come  to  light  during  the
 tenure  of  the  Fifth  Lok  Sabha.  The
 facts  came  to  light  only  after  the
 Shah  Commission  hearing  began  and
 only  after  Shri  T.  A.  Pai  submitted
 before  the  Shah  Commission  certain
 facts  relating  to  this  question.  So,  it
 is  a  question  which  could  be  taken
 cognisance  of  only  in  the  Sixth  Lok
 Sabha;  the  earlier  Lok  Sabha  had  no
 time.  The  Speaker  has  clearly  ruled
 on  this  point  in  reply  to  a  point  of
 order  raised  by  Shri  Vasant  Sathe  on
 that  day.
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 That  is  why  I  want  to
 say  at  this  stage  that  this
 is  not  only  a  matter  which  is  ie-
 gally  within  the  jurisdiction  of  this
 Parliament,  but  we  have  also  to  con-
 sider  the  other  aspect  whether  politi-
 cally  this  matter  is  of  sufficient  im-
 portance  to  be  raised  before  Parlia-
 ment.  Here  we  have  to  keep  in  mind
 the  fact  that  this  matter  relates  io
 the  violation  of  the  privileges  of  Par-
 liament  by  the  chief  executive  of  the
 country,  by  a  person  who  was  the
 Prime  Minister  of  the  country.

 Now  the  questicn  before  the  House
 is  whether  the  House  will  take  cog-
 nisance  of  violation  of  privileges  of
 only  small  people,  or  also  of  big  peo-
 ple,  whether  we  will  set  an  example
 before  the  country  that  this  Parlia~
 ment  can  take  cognisance  of  violation
 of  privilege  by  anybody,  however
 high  or  mighty  or  powerful  he  may
 be.  That  is  why  this  Report  of  the
 Committee  of  Privileges  needs  to  be
 taken  into  consideration.

 It  has  also  been  pointed  out  that
 the  Shah  Commission  is  seized  of
 the  matter  and  it  has  ordered  the
 launching  of  prosecution  and  under

 sections  367,  182,  186,  189,  211  and  443
 IPC  the  Delhi  Special  Police  Establish-
 ment  has  registered  cases.on  10-7-78,
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 The  fact  is  that  on  the  same  set  of
 facts  as  were  presented  before  the
 Committee  of  Privileges,  there  is  an-
 other  sort  of  prosedution  going  on
 outside  this  Parliament,  But  the  ques-
 tion  is  that  though  the  set  of  facts
 are  the  same,  the  offences  are  not  the
 same,  Whereas  in  one  case  the  olfen-
 ces  relate  to  violation  of  particular
 sections  of  IPC,  here  the  crime  is
 breack  of  privilege  of  the  House  dis-
 turbing  the  sovereignty  of  the
 House,  infringing  the  sovereignty  of
 the  House.  So,  on  the  same  set  of
 facts  the  Parliament  has  a  right  to
 proceed  and  as  has  been  pointed  out
 in  May's  Parliamentary  Practice  and
 in  other  cases,  when  the  question  of
 prosecution  of  offenders  arises:  “In
 cases  of  breach  of  privilege  which
 are  also  offences  at  law,  where  the
 punishment  which  the  Commons  have
 power  to  inflict  would  not  be  adequate
 to  the  offence,  or  where  for  any  other

 cause  the  House  has  thought  a  pro
 ceeding  at  a  law  necessary  either  us

 a  substitute  for,  or  in  addition  to  its
 own  proceedings,  the  Attorney  Gen-
 eral  may  be  directed  to  prosecute  the
 offender.”

 May  has  opined  on  page  34  that
 not  only  has  the  Parliament  the  right
 to  take  cognizance  of  a  breach  of
 privilege,  but  the  Parliament  can  ask
 the  Attorney  General  to  lunch  ovrose-
 cutions  in  certain  cases.  Here  it  has
 happened  that  before  Parliament  tock
 cognizance  of  this  Privileges  Com-
 mittee  Report,  prosecutions  have
 been  launched  under  the  Delhi  Spe-
 cial  Police  Establishment  Act  in  other
 cases,

 Sir,  today  the  Parliament  is  on  test
 before  the  people  of  this  country,  It
 is  to  be  judged  whether  small  people
 who  have  been  harassed,  who  have
 been  prosecuted,  who  have  lost  their
 jobs  and  whose  families  have  under-
 gone  suffering  will  receive  protection
 from  this  Parliament:  or  not.  Instead
 of  going  into  the  technical  question  of

 tte
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 whether  they  were  strictly  officers  of
 Parliament,  it  is  quite  clear  that  Mr.
 Krishnaswamy,  Mr.  Cavale,  Mr.  Rajan
 and  Mr.  Bhatnagar  had  no  business  to
 enquire  about  Maruti  other  than  for
 collecting  information  for  a  question
 asked  in  Parliament.  These  people
 have  been  harassed.  Their  rights
 have  been  violated,  and  their  families
 have  been  put  to  victimisation.  The
 Parliament  has  to  take  cognizance  of
 this  Report  and  it  must  take  the  Third
 Report  of  the  Committee  of  Privi-
 leges  into  consideration,  That  is  my
 submission.
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 श्रीमन,  मैंने  बहुत  ध्यान  से  विरोध  पक्ष  के
 नेता  के  भाषण  को  थुना,  और  मैं  यह  समझता
 था  कि  शायद  वह  कुछ  गंभीर  प्रश्न  इस  विशेषा-
 घिकार  सभिति  के  प्रतिबदन  से  संबंधित
 उठाये गे  ny  लेकिन  जो  प्रश्न  उन्होंने  उठाये  उसमें
 से  कुछ  का  उत्तर  तो  श्री  मधु  लिसये  ने  दिया,
 उनको  मैं  दोहराना  नहीं  चाहता  t  लेकिन
 उन्होंने  एक  सकाल  यह  उठाया  है  कि  इस
 सम्मानित  सदन  को  कोई  अ्रधिकार  नहीं  है
 कि  बहू  पांचवी  लोक  सभा  के  समय  में  किये
 गये  विक्षेषाधिकार  के  मामलों  को  उठा  सके  ।
 मैं  यह  कहना  चाहता  हुं  कि  भारत  में  संसद
 लोब:  सभा  और  राज्य  सभा  इन  दो  हिस्सों  से
 मिल  कर  बनती  है.।  राज्य  सभा  एक  सतत
 ग्रक्रिया'  है,  वह  कभी  समाप्त  नहीं  होती,  वह
 चालू  रहती  है.  It  is  a  continuing  body
 लोक  सभा  के  स्पीकर  महोदय  एक
 लोक  सभा  से  दूसरी  लोक  सभा  तक
 जाते  हैं।  इसलिये  जहां  तक  लोक  सभा
 का  प्रश्न  है,  जहां  तक  सदन  का  प्रश्न  हैं
 यह  चालू  प्रक्रिया  है।  यह  कहा  जाता  है  कि
 जो  कुछ  पांखवीं  लोक  सभा  में  हुआ. बह  नये
 प्राम  चुनाव  के  बाद  नष्ट  हो  जाता.  है,  श्लेट
 साफ  कर  दी  जाती  &  लेकिन  जिस  झाला
 में  किसी  लोक  सभा  को  भंग  करने  का  भ्रादेश
 दिया  जाता  है  उसी  भ्ाशा  में,  परिपत्न  में  दूरी
 लोक  सभा  के  निर्वाचन  का  भी  झादेश  दिया
 जाता  है  7  |... ज  नहीं  होता  कि  भाव  एसकृदिश
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 दे  लोक  सभा  भंग  हो  गई  और  फिर  दूसरे
 आदेश  से  निर्वाचन  कराया  जाये  |  एक  ही
 आदेश  रा'ट्रपति  द्वारा  प्रसारित  हता  है  उसी
 में  दोनों  प्रक्रियाओं  का  जिक्र  होता  है।  इसजिये
 यह  कहना  कि  यह  लोक  सभा  भिन्न  है  और
 पिछली  लोक  सभा  में  हुए  कार्यो  को  यह  नहीं
 देख  सकती,  या  जब  पहले  लोक  सभा  का
 सत्रावसान  हो  गया  तो  इस  लोक  सभा  को
 उसके  विषय  में  कुछ  कहने  का  अ्रधिकार  नहीं
 है,  मैं:  समझता  हूं  कि  यह  तथ्य  गलत  है,  ठीक
 नहीं  हैं  |  फिर  जैसा  श्री  सोगत  राय  ने  बताया
 कि  अनेक  सा  ३तियां  हैं  जिलका  कार्यकाल  चल
 रहता  है,  यह  लोक-सभा  श्रीर  यह  सदन
 एक  सतत  प्रक्रिया  है,  कस्टीन्बुइंग  ब्रास  है,
 यह  कभी  नष्ट  नहीं  होता,  निर्वाचन  के
 द्वारा  अपना  न+-निर्माण  कर  लेता  है  1  फिर
 कहा  मया  कि  रूल  222  में  लिखा  है--

 a  Member  of  the  House

 ag  ठोंक  है  कि  लिखा  है,  लेकिन  “दी  हाउस”
 के  मायने  हैं  लोक-सभा  अथवा  राज्य-सभा  t
 हम  जिस  सदन  के  बारे  में  चिचार  कर  रहे  हैं,
 यदि  वह  लोक-सभा  है  तो  यहां  “दी  हाउस  का"
 मतलब  लोकसभा  है  भीर  भ्रगर  राज्य-सभा  में
 बिचार  होगा  तो  “दी  हाउस"  मायने  राज्य-
 सभा  होगा  ।  इसका  यह.  शय  नहीं  है  कि  इस
 समय  वीं  कार्यावध्ि  है  या  छटी  या  कौस  सा
 इसका  सब  है।  इससे  इसका  सम्बन्ध  नहीं  है,
 बल्कि  बह  कौन  सा  सदन  हैं,  लोक-सभा  है  या
 राज्ज-सभव  1 यह  नियम  लोक-सभा  में  काय-
 संचालन  से  संबंधित  है  इसलियें  “दी  हाउस"
 शब्द  का  प्रयोग  किया  है  -  इसलिये  वह  तथ्य
 भी  कोई  मायने  नहीं  रखता  है  t

 फिर  यह  कहा  गया  है  कि  एक  मामला
 शाह  करमीशत  के  सामने.  पेश  किया  गया  है-झौर
 जधार  उन  मामलों  के  प्राधार  पर  कुछ  मुकदमें
 चलाये  जा  रहे  हैं।  इसलिये  एक  हो  प्रसियोग
 दो  स्थातों  पह  तहीं  चलाया.  जा  सकता  और

 हिन  mph

 ea  पर  सजा
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 प्रिविलेज  कमेटी  ने  अपने  रिपोर्ट  के  पृष्ठ  203
 पर  लिखा  है  ।  उसमें  स्पष्ट  लिखा  है  कि---

 “Shrimati  Indira  Gandhi  has
 neither  been  prosecuted  nor  punish-
 ed  so  far  at  a  former  trial  by  a
 court  of  competent  jurisdiction  or
 a  judicial  Tribunal  for  the  same
 offence,  namely,  the  offence  of
 breach  of  privilege  and  contempt
 of  the  House  against  Shrimati
 Indira  Gandhi  and  others  which  is
 under  consideration’  of  the  Com-
 mittee.”

 यह  लोक-सभा  हैं,  यह  सदन  हैं,  यह  कोई
 सामान्य  कोर्ट  भ्राफ  ला  नहीं  है  जो  ब्सी  लोक-
 सभा  के  बानून  के  मुताबिक  बनती  है  ag
 कोई  ट्रिब्यूनल  कोर्ट  नहीं  है  ।  इसलिये  यहं
 कहना  कि  वहां  पर  कोई  अभियोग  चल  रहा
 है,  वहां  पर  प्रोसीडिग  हो  रही  है,  इसलिये  इस
 लोक-सभा  में  नहीं  लाई  जा  सकती,  यह  बात
 नहीं  है  t

 यह  भी  कहना  कि  एक  ही  अपराध  के
 विषय  में  दो  स्थानों  पर  विचार  नह  हो  सकता,
 भले  ही  लोक-सभा  हं,  यह  भी  यथार्थ  नहीं  है  1
 इसके  विषय  में  संविधान  की,.झौर  संविधान
 के  ज्ञाताशों  की  स्थिति  बिल्कुल  स्पष्ट  है  t
 हाउस  श्राफ  कामर्स  में  स्थिति  स्पष्ट  है  ।
 इ  सलिये  यह  सदत  सक्षम  है  इस  बात  पर  विचार
 करने  के  लिये  और  विशेषाधिकार  के  प्रश्त
 पर  अपनी  राय  जाहिर  करने-  के  लिये:  झौर
 उसको  यहां  पर  उठाने  के  लिये  ।  फिर  यह
 कहा  गया  है---

 Privilege  must  exist  and  must  5९
 enforceable.

 ग्रबः  यहू  क्या  बार  हुई,  यह  कहता
 कि  विशेषाधिकार  अस्तित्व  में  होगा
 चाहिये  भौर  उसे  लागू  करने  की  क्षमता  होनी
 चाहिये  ।  इसका  झ््थं  मैं  समझ  नहीं  पाया  कि
 कौमसा!  तक  विरोधी  दल  के  नेता  ने  छिया
 विशेषाधिकार  का  प्रह्तित्व  .सॉचिधान  की
 धारा  108{ 3)  से  स्पष्ट  हैं।  उन  तमाम,
 आमभलों  वर  जिसमें  र्किं  बिटेग  का  हांउस  झाफा

 ..कामन्स,  जितको  करलतीजैंस  ले?  सकता  है.
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 जिनको  प्रिविलेज  समझा  जाता  है,  वहां
 परम्परा  स्पष्ट  है  t  वही  स्थिति  हमारे
 विशेषाधिकार  की  यहां  है

 सदन  अस्तित्व  में  रहता  है,  यह  सदन
 उनको  लागू  कर  सकता  है,  एन्फो्स  कर  सकता
 है  शीर  मैं  समझता  हूं  कि  यह  सदन  उसको
 'एन्फोस  करेगा  ।

 यह  बहुत  गम्भीर  मामला  है  और  इस
 बात  से  संबंधित  है  कि  क्या  यह  सदन  उन
 तमाम  भारत  के  नागरिकों  को,  जिन्होंने
 संविधान  की  मर्यादाप्नों  को  शुरश्षित  रखने
 के  लिये  इस  सदन  को  निर्वाचित  किया  है,
 शौर  उनके  अ्रधिकारों  को  संरक्षण  दे  सकता
 है  या  नहीं  ?  मैं  भ्रपने  मित्र  श्री  सोगत  राय
 से  शत-प्रतिशत  सहमत  हुं  जब  वह  यह  कहते
 हैं  कि  यह  सदन  इस  पर  विचार  नहीं  कर
 रहा  है,  बल्कि  यह  सदन  ऐसे  गम्भीर  भामले
 पर  विचार  कर  रहा  है  कि  भारत  के  एक
 सामान्य  नागरिक  के  जो  अ्रधिकार  हैं,  उन
 अधिकारों  का  हम  संरक्षण  भी  कर  सकते  हैं
 या  नहीं  ।  यदि  उनका  संरक्षण  करते  समय
 किसी  भी  प्रकार  की,  बाधा,  चाहे  भारत  के

 भूतपूर्व  प्रधान  मंत्री  के  द्वारा  ही  क्यों  न  लाई
 गई  हो,  चाहे  तत्कालीन  प्रधान  मंत्री  के  द्वारा
 ही  क्‍यों  न  स्थापित  की  गई  हो,  उसके  विरोध
 का  मुकाबला  यह  सदन  डटकर  कर  सकता
 है  और  करेगा  ।

 यह  सदन  श्रपनी  मर्यादा,  अपने  अभ्धिकार
 झौर  झपने  कत्तेव्य  के  प्रति  बिल्कुल  किसी

 हालत  में  भी  सच्चा  नहीं  होगा,  यदि  यह  इस
 समस्‍या  पर  विचार  नहीं  करेगा  ।

 ' मे  बिचार  में  इस  समस्या  पर  गंभीरता
 से  विचार  करना  जाहिये,  सदन  इसके  लिये
 पूर्ण  :रूत  से  सक्षम  है,  शौर  मैं  आग्रह  करता

 हूं  कि  इस  प्रतिवेदन  पर  पूरी  गंभीरता  के

 साथ  बिचार  किया;  जसे  tee

 DECEMBER  7,  978  of  Comm.  of  404°
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 MR,  DEPUTY-SPEAKER:  Mr.  Bala
 Pajanor,

 AN  HON.  MEMBER;  I  have  given
 my  name.

 MR,  DEPUTY-SPEAKER:  There
 are  several  Members  who  have  given
 notice.  It  does  not  mean  that  every-
 body  ‘will  be  called.  (Imterruptions,
 I  am  sorry,  I  know  whom  to  cal!  and
 whom  not  to  call.  There  is  a  list  here
 and  I  will  call  a  few  of  them.  (Inter-
 ruptions)  I  cannot  call  everybody.  Ii
 is  only  at  the  consideration  stage.
 There  is  the  other  stage  also.

 Mr.  Bala  Pajanor.

 SHRI  A.  BALA  PAJANOR  (Pondi-
 cherry):  Mr,  Deputy  Speaker,  Sir,  7
 thank  you  for  giving  me  this  oppor-
 tunity  for  participating  in  this  dis
 cussion  on  the  consideration  of  the
 motion  on  this  privilege  issue.  Ag  it
 has  been  expressed  in  the  beginning
 itself,  it  is  a  matter  concerning  every
 Member  of  this  House  to  give  his”
 views  on  this  matter.  But  naturally,
 when  there  is  a@  consensus  on  the
 views  expressed  by  other  Members,  J
 am  sure  that  they  need  not  express
 it.  But  here  I  am  taking  a  new  line.
 I  am  not  saying  that  it  is  entirely  a
 legal  matter  and  I  am  not  going  to
 argue  this  matter,  as  Mr.  Stephen  did,
 though  I  agree  with  the  last  portion
 of  his  speech  that  it  need  not  be  taken
 into  consideration,  It  is  for  this
 simple  reason  that  when  they  started
 the  discussion,  we  were  able  to  wit-
 ness  ‘certain  facts,  which  we  cannot
 deny.  If  it  has  already  been  decided,
 about  the  decided  mctive,  we  express
 our  feelings  through  making  noise
 here  and  at  times  with  certain  words
 which  may  be  unparliamentary  also.
 When  it  is  a  question  of  decided
 matter,  then  it  is  not  a  quéstion  for
 consideration  as  privilege  here.  This is  a  kind  of  court  in  toto  also.  ‘That
 is  my  view.  When  you  say  that  demo-
 cracy  is  going  and  parliamentary  de-
 mocracy  ig  to  take  evéry  note  only
 trom  May’s  Parliamentary  Practice
 by  “the  totes  put  |  forward.  hy  ie.
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 Shakdher  or  any  other  author  includ-
 ing  Basu,  I  am  not  one  who  argues
 this  on  those  lines.  It  is  a  matter  that
 is  before  the  House  and  I  humbly  and
 honestly  request  every  Member  to
 read  the  writ  Jarge  on  the  walls  in
 this  country.  It  is  a  fact  that  Mrs.
 Gandhi  was  defeated  in  the  General
 Elections  and  I  feel  that  that  was  the
 greatest  punishment  if  there  was  any
 breach  of  privilege.....

 AN  HON.  MEMBER:  No.  (Interrup-
 tions)

 SHRI  A.  BALA  PAJANOR:  That
 is  the  reason  why  I  said,  if  you  are
 going  to  shout  down  me  on  a  partisan
 attitude,  I  am  not  going  to  bow  down
 to  that.  Now,  I  am_  going  into  this
 matter  not  as  a  party  Member,  but  as
 an  individual  Member  having  full
 rights  and  Iam  not  going  to  bow
 down  to  your  shouts  because  you  are
 all  prejudiced  on  this  issue.  If  you
 are  al]  prejudiced  on  this  issue.  I
 would  not  be  surprised  when  Mr.
 Stephen  made  that  comment  attribut-
 ing  certain  motives  to  a  person  who-
 ever  he  may  be  and  whatever  office
 he  might  have  held.  What  is  the  rea-
 son  why  I  said  that  you  are  creating
 an  atmosphere  for  it.  Now  you  must
 all  remember  that,  sitting  here  imme-
 diately  after  the  General  Elections,  I
 did  say  that  we  are  happy  to  see  that
 those  persons  who  were  occupying  the
 treasury  benches,  including  Mr,  Cha-
 van  and  Mr.  Subramaniam  and
 others,  are  sitting  with  me  here  and
 also  that  those  who  were  sitting  with
 me  in  the  Fifth  Lok  Sabha  are  now
 having  the  honour  to  occupy  the  trea-
 sury  benches  now.  I  did  congratulate
 you  then,  Is  it  not  a  fact?  But  there
 were  certain  things  in  the  Emergency.
 There  was  discipline  in  this  country

 (Interruptions)  But  I  was  not
 party  to  the  excesses  of  Emergency.
 But  you  must  also  understand  as  I
 said.....

 he

 SHRI  38088  ,  KRISHNA  DUTT
 (Qum  Dum);  You  have.  not  felt  the.
 exgesses  of  .  Emergency.  .(Interrup-

 Nt  AS
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 SHRI  A.  BALA  PAJANOR:  You
 know  only  avout  Bengal,  whereas  I
 know  about  the  entire  South  and
 other  parts  of  the  country  also,  Don’t
 say  that  I  had  not  borne  the  brunt  of
 it.  I  was  not  a  party  to  praise  or
 exonerate  the  excesses  of  Emergency.
 But  at  the  same  time,  you  cannot
 disown  the  fact,  as  every-body  in  this
 country  starting  from  the  common
 man  to  the  top  is  saying,  there  was
 discipline  in  this  country  during
 Emergency  and  you  cannot  deny  that
 fact.  I  will  go  on  record  repeatedly

 (Interruptions)

 SHRI  NIRMAL  CHANDRA  JAIN
 (Seoni):  I  am  on  a_  point  of  order.
 There  is  a  particular  canvass  under
 Rule  35  and  I  think  that  the  speech
 given  by  Mr.  Bala  Pajanor  is  going
 beyond  that.  He  is  propogating  for
 Emergency.  He  has  only  to  say  whe-
 ther  the  motion  before  the  House  can
 be  taken  into  consideration  or  not.

 SHRI  A.  BALA  PAJANOR:  I  am
 not  yielding;  that  is  no  point  of  order.
 I  would  request  you  to  give  me  pro-
 tection.  Nobody  can  teach  me  how  to
 argue  in  the  court  here.  I  know  much
 better  than  many  of  the  members
 here,  If  it  is  a  point  of  law,  let  him
 point  it  out  as  to  under  what  Section.
 I  am  violating  it.  I  am  not  yielding
 on  that  score.  I  will  not  be  cowed
 down  or  pulled  down  by  the  people
 who  are  fit  for  something  else.

 There  was  discipline  which  you
 cannot  deny  during  the  Emergency..
 ‘UInterruptions)

 MR.  DEPUTY-SPEAKER:  Let  us
 not  get  into  any  emotions,  either  from
 this  side  or  that  side.  It  applies  to
 both  sides.

 SHRI  A.  BALA  PAJANOR:  I  will
 abide  by  your  decision.

 What  I  want  to  impress  upon  the
 House,  throygh  you,  Sir,  when  it  is
 convenient  and  palatable  to  you,  you
 pamper  me  and  gay,  “It  js  the:  correct
 thihg  you  have  said”  and  if  ft  ig  not

 convenient  dnd‘  palatabie,'and  it  is
 ercertng
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 truth,  you  do  not  relish  it.  The  truth
 will  prevail.  You  cannot  claim  that
 You  are  the  sons  and  the  daughters
 of  Gandhi  who  experiment  with  truth.
 It  ig  a  matter  of  conscience;  it  is  a
 matter  that  you  have  to  speak  from
 your  uttermost  bottom,  not  on  your
 party  lines.  I  was  very  happy,  when
 the  Prime  Minister  moved  the  motion
 and  many  of  the  members  on  the
 other  side  said,  “We  have  not  given
 a  party  whip.”  The  same  thing  we
 have  done;  we  have  not  given  a  whip
 to  our  party  members.  I  was  happy
 to  learn  from  Mir,  Chavan  that  he  has
 also  not  given  a  party  whip.  I  sup-
 pose,  Mr,  Stephen  also  has  not  given
 a  whip  to  his  party  members.  I  can
 find  fram  Mr,  Chavan’s  party  that
 different  views  have  been  expressed.
 Mr,  Alagesan  has  given  a  different
 view;.  Dr.  Seyid  Muhammed  has  given
 a  different  view.  That  is  the  attitude
 here,

 In  that  respect,  let  me  have  the
 right  to  put  forward.  my  case;  let  me
 have  the  right  to  submit  to  you  to  see
 what  is  writ  large  on  the  walls  of  this
 eountry.  It  is  a  fact  that  in  4977  Mrs.
 Indita  Gandhi  was  punished  for  the
 privileges,  whatever  it  may.  But  it  is
 a.  fact  that  the  people  from  South  vot-
 ed  for  her  party  and  now,once  again,
 she  is  inside  the  House.  That  is  the
 reason  why  I  say  there  is  no  necessity
 for  considering  this  Report  at  all.
 That  is  my  argument.  If  you  are
 going  to  substantiate  your  argument.
 I  am  prepared  to  take  it  up.

 My  submission.  is  that  the  people
 outside  are  thinking  entirely  differ-
 ently.  Once  again,  I  submit  to  you
 that  I  am  well  within  the  limit  of  the
 consideration  of  this  motion  because
 I  want  to  say  that  this  House  is  going
 to  decide  a  very  vital  issue.  There  is
 no  precedent  for  this  issue,  You  can-
 not  take  any  shelter  or  citation.  from
 the  May’s  Parliamentary  Practice  and
 Procedure,  I  too.  have  burnt  the  mid-
 night  of,  I  have  also  studied  a  num-
 ber  of  »ooks..  A_clever  Jawyer  can,
 argue  this  way  or  that  way,  But  f
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 have  followed  the  layman's  argument.
 I  can  also  substantiate  it;  I  can  cite
 hundreds  of  decisions,  It  is  very  ९१४५
 for  a  lawyer  to  do  it.  But  for  a  man
 with  commonsense  and  _  conscience
 which  has  connections  with  lips,  he
 must  come  forward  with  the  truth.
 That  is  my  attitude.  If  you  have  al-
 ready  pre-judged  it,  it  is  not  going  to
 help.

 The  people  outside  are  thinking
 entirely  differently.  The  people  who
 expected  many  things  from  the  Janata
 Party,  the  people  who  expected  much
 more  from  the  Prime  Minister  Shri
 Morarji  Desai  and  his  colleagues  and
 companions,  are  thinking  that  it  is  in
 order  to  circumvent  all  that,  that  this
 matter  is  being  taken  up  in  this  aug-
 ust  House.  The  people  outside  are
 thinking  that  these  are  the  people
 ‘who:  cannot  do  anything,  who  cannot
 deliver  the  goods.  The  people  outside
 are  judging  you,  saying  that  these  arc
 the  people  who  cannot  deliver  any-
 thing,  these  are  the  people  who  can-
 not  maintain  law  and  order,  these  are
 the  people  who  cannot  find  fault  with
 theirs  for  the  past  two  years  and  these
 are  the  people  who  are:  trying  to  do  it
 indirectly  and:  surreptitiously  to.  cit
 cumvent  all  that.  This  is  the  opinion
 of  the  people  outside.  That  is  the
 reason  why  Ii  today  voted  for  the
 Constitution  amendment.  If  that  is
 the  case,  under  article  368,  let  us  8°
 in  for  referendum.  and.  put  Mrs.  Indira
 Gandhi  on-the  platform  of  the  people.
 Let  the  people  of  this  country  judge
 her.  Let  us.  not  argue  today.  very
 technically:  let  us  not  argue  with  all
 the  technicalities  and  apply  your  le-
 gal  brain,

 With  regard  to  Mr,  Stépen's  point,
 whether  there  is  a  jurisdietion  in  this
 matter  for  the  House  to:  con#ider  ०
 not,  you  people  will  go’  inte  ‘the  leg4-
 lities  of  it.  I  can  also  go  ittto!  the  Je
 galities  of  it,  Don’t  under-estimate
 me.  I  will  be  much  more  legal  tha”
 you  so  far  ag  the  jurisdiction  is  con
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 the  moment  you  get  elected  to  this
 House,  I  want  to  appeal  to  the  com-
 mon  man  with  my  legal  acumen,  207
 the  legal  acumen  of  the  books.  Can
 you  go  and  preside  over  the  other
 House  and  pass  a  ruling?  Wha‘.
 happened  to  the  decision  that  was
 taken  by  the  Rajya  Sabha  in  regard
 to  the  commission  of  inquiry  tbat  they
 wanted  to  appoint  to  go  Into  the  alle-
 gations  of  corruption?  You  must  re-
 member  that  it  is  I  who  said  that
 there  was  no  point  jn  talking  of  these
 things  unnecessarily,  casting  asper-
 sions,  and  saying  things  about  the  cor-
 respondence  between  the  Prime  Min-
 ister,  Mr,  Morarji  Desai,  and  the
 4Yome  Minister,  Mr.  Charan  Singh.  It
 is  |  who  said  that  there  was  no  point
 in  making  vague  allegations,  On
 those  days,  you  started  pampering  me
 saying.  what  I  said  was  all  right  An?
 joday  it  is  the  other  way  about.  I  say.
 dlease  wait  for  a  moment;  you  thin«

 and  think  and  judge.  Don’t  come
 forward  with  thig  Motion.  I  can  also
 do  that,  but  we  are  not  emotional  I
 am  afraid  the  people  outside  are  3865
 ing  ‘Why  are  these  people  so  much
 agitated?  What  is  the  gain  these
 people  are  going  to  get’.

 1  followed  the  argument  of  Shri
 Saugata  Roy.  The  poor  officers  have
 been  punished;  I  do  understand,  and
 my  sympathies  are  with  them.  But  I
 understand  that  so  many  andmalies
 \vok  place,  but  nobody  is  perfect:  im-
 Perfection  is  the  essence  of  human
 beings,  We  are  not  eternal  beings:
 £0  perfection  cannot  be  there.  There
 ire  many  other  forums  to  punish  a
 Person,  But  if  you  want  to  punish  a
 berson  for  violating  a  privilege  of  the
 House  or  committing  contempt  of  the
 House,  the  House  must  look  into  it.
 That  is  the  reason  that  the  House
 must  consider  it  from  an  entirely
 different  angle,  If  you  are  going  to
 Tead  the  lines  only  in  black  and  ‘white,

 _'t  You  are  not  able  ६०  read  the  lines
 ;  between,  if  you  are  not  able  to

 Understand  the  wishes  of  the  people,
 you  are  not  going  to  reflect  the

 *Pinion  of  the  people  outaide,  I  am
 Sorry,  It  was  entirely.  different.earli-
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 er,  I  did  agree  with  you  in  Mazch
 1977,  but  it  is  not  so  in  December,
 ‘1978.  It  is  entirely  different  now:
 there  is  a  change  of  opinion,  The
 change  of  opinion  is  due  to  the  various
 misfortunes  and  due  to  the  omissions
 and  commissions  you  have  made.  That
 is  the  reason  why  this  House  must
 take  the  onerous  responsibility.  It
 cannot  be  judged  by  adopting  an
 acutely  technical  line  in  this  matter.
 ‘We  cannot  say  that  so  and  so  should  be
 punished  but  so  and  so's  case  should
 ह  considered.  We  must  have  long
 deliberations.  You  will  remember  that
 ‘when  this  matter  was  taken  up,  I  ask
 ed  for  more  time  for  considering  this
 ‘matter.  Every  Member  hag  a  right  to
 express  his  views  as  he  understands
 this  matter.  The  Report  consists  of
 two  volumes  but  I  wonder  how  many
 have  gone  through  even  the  first  one.
 I  am  not  casting  any  aspersions,  but
 I  can  challenge  that  it  is  not  so  simple
 that  you  can  decide  the  matter  so
 soon.  You  have  ta  consider  the
 matter  as  to  whether  this  action
 should  be  taken  or  not.  You  have  to
 see  whether  there  is  a  prima  facie
 case  for  considering  this  or  not  and,
 for  the  House  to  come  to  a  conclusion
 we  must  have  longer  time.  I  must
 have  time  at  least  to  go  through  the
 bare  lines  of  the  entire  Report.  Every
 Member  has  a  right  in  this  House.
 Every  Member  has  a  right  to  have  a
 word  in  this  privilege  issue:  so  he
 must  go  through  the  entire  thing.  Why
 should  you  afgue  on  technical  lines  or
 come  to  a  technical  judgment?  Mr.
 Madhu  Limaye  has  said  that  if  so  and

 _so  comes  forward  and  apologises,  that
 means  it  has  ९076  to  a  conclusion.  I
 am  not  going  into  what  type  of
 punishment  should  be  given  or  whe-
 ther  the  question  should  be  left  ‘like
 that,  but  my  submission  is  that  it  is
 better  for  us  and  it  is  high  time  for
 this  august  House  to  consider  various
 issues  other  than  this  privilege  issue.
 Tam  not  dubious  about  my  point:  I
 am  quite  clear.  ‘That  is  what  I  feel
 personally.

 With  these  words,  I  submit  that  this
 “Motion  fer  consideration  need  not  be
 taken  up,  a
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 SHRI  NIRMAL  CHANDRA  JAIN
 (Seoni):  I  congratulate  Mr.  Stephen
 as  a  very  able  advocate  of  a  very  bad
 ease  of  the  worst  type  of  client  he
 has,  In  his  advocacy,  there  are  many
 things  which  are  very  conveniently
 overlooked.

 I  take  the  first  charge  that  he  has
 made.  Kindly  see  pages  9  and  i0  of
 the  Report,  Mr,  Madhu  Limaye
 jrought  a  Motion  and  subsequently

 there  was  another  question  put  by
 Mr.  Jyotirmoy  Bosu  which  refers  tO
 the  first  question  of  Mr.  Madhu  Li-
 maye.  Kindly  see  page  10,  “It  is  clear
 that  when  the  officers  of  the  Industries
 Ministry  were  trying  to  collect  infor-
 mation  for  the  purpose  of  preparing
 an  answer  to  my  question,  the  then
 Prime  Minister  ordered  searches  of
 the  officers’  houses.

 The  next  one  is:

 “My  charge  of  contempt  of  the
 House  is  against  the  following  per-
 gons”

 (i)  ‘Mrs,  Indira  Gandhi,  who  di-
 rected  raids  against  the  officers
 for  collecting  information  for  Par-
 liamentary  questions.”

 The  word  ‘questions’  is  in  plural,  A
 certain  question  was  asked,  and  that
 question  was  followed  by  another
 question  by  Mr.  Jyotirmoy  Bosu.
 Therefore,  it  is  very  apparent  that  it
 was  the  entire  matter,  the  entire
 charge,  ‘which  was  given  to  the  Privi-
 leges  Committee  to  look  into,  There-
 fore,  there  is  no  substance  in  the  ar
 gument  that  this  particular  charge
 was  not  sent  to  the  Privileges  Com-
 mittee,  only  the  charge  in  respect  of
 Mr,  Madhu  Limaye's  question  was
 sent.  As  ]  have  said,  the  word  ‘ques-
 tions’  is  in  plural,

 Secondly.  the  question  of  jurisdic-
 tion  has  been  raised,  whether  the
 Sixth  Lok  Sabha  could  deal  with  the
 matter.  If,  for  instance,  five  or  six
 months  before  the  term  of  a  Lok
 Sabha  expires  somebody  commits  a
 breach  of  privilege,  will  that  person
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 be  immune  for  ever?  .I  do  not  think
 thet  that  is  the  correct  interpretation.
 These  two  cases,  those  of  Cerdel  and
 Tulmohan  Ram,  decide  this  point,

 About  the  Shah  Commission  and
 the  matter  being  pending  in  a  crimi-
 nal  court,—objection  is  this  regard
 has  also  been  taken,  I  can  do  no  beiter
 than  refer  to  the  Attorney-General’s
 argument  in  this  respect.  Mr.  Stc-
 phen  has  very  great  reverence  for  the
 Attorney-General,  he  said  that  the
 Attorney-Geneal’s  opinion  must  be  re-
 lied  upon.  Kindly  see  what  he  says
 at  page  313;

 “In  my  opinion,  offences  under
 Sectiong  187,  182,  186,  188,  and  Oi
 and  448  are  distinct  from  the  off-
 ences  pending  consideration  before
 the  Privileges  Committee.”

 Further  he  says:

 “It  is  alleged  that  the  officers  of
 the  Ministry  of  Industry,  who  were
 coliecting  information  for  the  pur
 pose  of  preparing  an  answer  to  4
 question,  were  intimidated  and  ha-
 rassed  in  the  discharge  of  their  du-
 ties  towards  the  Lok  Sabha  and  that
 such  acts  constitute  obstruction  of
 the  Lok  Sabha  in  the  performance
 of  its  functions  and/or  obstruction
 of  a  member  or  officer  of  such
 House  in  the  discharge  of  his  du-
 ties,  None  of  the  sections  of  {he
 Indian  Penal  Code  mentioned  in
 the  First  Information  Report  have
 anything  in  common  with  the  charge
 before  the  Lok  Sabha  or  the  Privi-
 Jeges  Committee.”

 I  think,  this  answers  his  point.

 Another  point  which  he  has  taken
 is  that  they  are  not  the  officers  of  the

 relied
 upon  the  opinion  of  the  Attorney
 neral  on  page  348.  But  he  has,  very
 conveniently,  ignored  ‘the  latter  por
 tion  of  page  349  where  the  Attorney
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 be  regarded  as  officers  or  servants
 of  the  House,  the  question  would
 remain  whether  the  acts  or  omis-
 sions,  namely,  the  orders  made  by
 certain  persons  to  carry  out  raids  or
 arrests,  obstructed  or  impeded  the
 Lok  Sabha  in  the  performance  of  its
 functions.”

 ‘Therefore,  I  think,  under  these  cir-
 cumstances,  the  objections  that  he  has
 taken  are  absolutely  untenable.

 There  was  another  counsel,  a  slieht-
 jy  bad  counsel  for  Mrs,  Indira  Ganchi,
 my  friend  Mr.  Bala  Pajanor,  He
 wanted  to  justify  the  Emergency....

 SHRI  A.  BALA  PAJANOR;  No;  I
 never  justified  the  excesses  in  Emer-
 gency.  He  is  misquoting  me.

 SHRI  NIRMAL  CHANDRA  JAIN:
 I  never  said  ‘excesses’,

 SHRI  A,  BALA  PAJANOR:  There
 “vere  good  things  also  during  Emer-
 nency.  Many  of  my  friends  were  tell-
 ing  me  outside.  (Interruptions)

 SHRI  NIRMAL  CHANDRA  JAIN:
 The  point  ig  this.  Mr.  Bala  Pajanor
 was  very  happy  with  the  Emergency
 because  of  discipline.  I  could  not
 understand  his  argument,  If  ‘danda’
 can  be  discipline,  then  it  can  fall  even
 or,  hig  head  if  it  is  to  fall.  The  ques-
 tion  is  this.  When  it  is  thought  that
 this  Parliament  is  supreme,  we  are
 gcing  to  take  the  decisions  on  the
 basis  of  the  acts  that  have  been  com~-

 i
 in  respect  to  these  four  offi-

 clals....
 SHRI  A.  BALA  PAJANOR:  It  is  be-

 fore  the  emergency.

 SHRI  NIRMAL  CHANDRA  JAIN:
 The  only  thing  was  that  they  warted
 to  collect  information  about’  Maruti.

 SHRI  A,  BALA  PAJANOR:  When
 he  refers  to  me,  it  ig  before  the  emer-
 Bency.  IT  have  gone  through  every
 line  of  the  report,

 x
 SHRI  NIRMAL  CHANDRA  JAIN:

 Maruti  is  afiother  name  ‘for  Hanuman
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 which  has  got  a  very  long  tail.  Natu-
 rally,  the:  persons  concerned  wanted
 to  inquire  from  one,  then  they  were
 directed  to  another  and:  that  person
 directed  them  to  a  third  man  who
 directed  them  to  a  fourtn  person,
 coming  upto  Batliboi,  ‘hereafter,
 there  was  a  mandate  from  the  then
 Prime  Minister’s  house  to  raid  thelr
 houses.  Was  it  in  consonance  with
 the  discipline  which  was  then  said
 (०  be  maintained  or  a  step  which  ul-
 timately  came  to  the  discipline?  It
 was  purely  a  Harassment  of  these  offi-
 cers  coming  from  the  highest  autho-
 rity,  the  Prime  Minister  who  had  all
 the  reverence  she  could  claim,  Under
 these  circumstances,  the  offence  which
 is  there  is  aggravated  more  ard  more.
 I  think  let  us  consider  these  facts
 from  these  angles;  technicalities  apart
 which  Mr,  Stephen  has  raked  up.  I
 will  request  Mr.  Stephen  not  to  cover
 up  Mrs.  Indira  Gandhi  under  the
 umbrelia  of  technicalities  but  let  us
 face  the  situation  as  it  is.  Was  it  or
 was  it  not  a  fact  that  she  interfered
 and  caused  harassment  to  these  per-
 sons  who  were  collecting  information
 in  respect  to  her  son’s  activities,  her
 son's  Maruti  Ltd.?  Under  these  cir-
 cumstances,  I  would  submit  that  we
 should  consider  and  we  should  very
 very  seriously  consider  and  should
 not  be  led  away  by  the  plea  now  that
 she  and  her  party  have  been  defezted
 at  the  poll  and  therefore  let  us  for
 give  her.

 SHRI  M.  N,  GOVINDAN  NAIR
 (Trivandrum):  A  very  very  serious
 responsibility  hag  been  left  ou  cur
 shoulders  by  the  Privileges  Committee.
 I  cannot  remember  one  instance  when
 a  Privileges  Committee  has  failed  to
 make  a  recommendation  regarding
 punishment,  The  House  may  accept
 or  reject  or  modify  it.  That  is  (he
 right  of  the  House.  But  there  was  no
 one  instance,  according  to  any  know-
 ledge,  when  the  Privileges  Committee
 has  failed  to  make  some  recommen-
 detion  regarding  punishment.

 Secondly  it  is  the  normal  practice
 that  when  a  motion  is  moved,  it  is  the
 Chairman  of  the  Privileges  Committee
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 who  has  the  first  priority.  We  would
 expect  that  when  he  introduces  the
 motion,  he  will  give  us  some  idea
 about  the  common  or  collective  un-ler-
 standing  of  the  Privileges  Committee.
 We  were  denied  even  that.  So,  even
 though  somebody  dissented,  when  Shri
 Jyotirmoy  Bosu  said  that  this  is  a
 court  of  law,  you  may  not  teKe  it  in

 «the  juridical  sense,  but,  unfortunaieiy.
 we  are  asked  to  perform  the  respon-
 sibility  of  a  court,  if  you  have  to
 award  the  punishment.  Then  another
 problem  js  the  report,  then  notes
 which  are  dissenting  notes  which  are
 not  called  dissenting  notes..  ..Di‘fer-
 ence  of  opinion,  the  evidence  before
 the  Committee,  all  these  things  we
 have  to  go  into.  Everyone  has  to  xeep
 hig  cool  head.  We  are  all  jurists  in  a
 court;  we  have  to  behave  like  that.
 Here  too  much  emotion  on  either  side
 will  not  help  for  us  to  come  to  a  rea-
 sonable  conclusion.

 Now,  for  example,  there  was  a  cis-
 pute  about  emergency  excesses  ur
 otherwise,  You  can  discuss  thern  else-
 where,  Here  it  ig  a  question  of  ha-
 rassment,  All  this  took  place  not  dur-
 ing  the  emergency  but  even  eariier.
 Therefore,  we  should  confine  our  dis-
 cussions  to  those  points  which  are  re-

 evant  in  deciding  whether  we  should
 take  this  question  for  our  considera-
 tion  or  not,  Therefore,  I  am  nct  going
 into  the  merits  of  the  case.  But,  when
 I  heard  the  Leader  of  the  Opposition
 and  when  I  heard  some  other  people
 also  I.  told  that  you  should  not  be-.
 have  like  that,  They  should  te  cecal.
 This  is  what  I  said.  (Interruptions)
 ‘When  7  heard  him  and  when  3  heard
 some  other  lawyers  also,  I  fclt  how
 sometirnes  natural  justice  becomes  a
 casualty  at  the  hands  of  very  efficient
 lawyers.

 Therefore,  here  the  question  is:
 whether  this  comes  within  th2  -pur-
 view  of  the  Privilege  Committee  tc
 Icok  ict)  the  question,  That  is  the
 main  thing.  About  the  lega)  things  I

 -am  not  worried.  I  am  firmly  of  the
 opinion  that  this  is  the  proposition
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 which  we  must  discuss  here  in  this
 House  and  it  must  be  taken  inte  con-
 sideration  because  we  are  expcrimenr-
 img  with  democracy  only  for  the  last
 thirty  years  and  so,  we  have  to  evolve
 practices  by  which  the  Parliamentary
 democracy  is  not  undermined.  Here
 the  question  is:  whether  it  was  Shri
 Bosu's  question  that  was  referred  to
 or  it  was  Mr.  Limaye’s  question  that
 was  looked  into  or  whether  there  was
 na  link  between  the  two.  That  is  not
 the  issue  as  far  as  Parliament  is  con-
 cerned,  Well,  all  these  points  are  valid
 nes”  to  argue  in  the  Supreme  Court
 But,  here,  even  the  Suprem:  Court  has
 said  that  Parliament  and  the  Privilege
 Committee  are  not  the  courts  of  law.
 ‘herefore,  here,  what  are  we  to  cor-
 sider?  Was  there  a  harassment  of  the
 officers  who  wanted  to  co'lect  infor-
 mation  to  answer  a  question  in  Par-
 iiament?  That  is  the  maia  questiun.
 The  answer  is:  ‘Yes’.  The  only  ar-
 gument  of  Shri  Stephen  was...,,

 SHRI  rom  M.  STEPHEN:  We  kave
 not  come  to  the  other  question.

 SHRI  M,  NL  GOVINDAN  NAIR;  At
 that  stage,  I  will  also  have  an  oppor-
 tunity  to  speak,

 Here.  the  point  is  this.  Acccrding
 tu  reference,  it  was  M:.  Lim-ye’s
 question  that  is  coming.  Shri  Bosu's
 question  is  not  there.  So,  you  catinot
 question  by  legal  understanding.
 What  is  the  position?  I  am  not  a
 lawyer.  You  take  it  up  ‘efore  the
 court,  If  anybody  who  is  collecting
 is:sformation  for  answering  a  ques-:ion

 in  Barliament  is  harassed  or  otstruct-
 ed  or  threatened,  it  is  a  matter  of
 privilege  as  far  as  this  House  is  con-
 cerned.

 Therefore,  I  will  request  my  friend,
 Mr.  Stephen,  that  all  his  points  are

 valid  and  useful  when  the  case  eomes
 before  the  court.  -

 r¢  Interruptions  )

 Now,  I  have  to  remind  :the  Deputy
 Speaker  that  this  is  not  a  reguler
 business  of  the  House  that  time  be
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 allotted  according  to  party’s  strength.
 So,  there  ‘be  no  belling,

 MR.  DEPUTY  SPEAKER:  You
 should  also  be  conscious  that  the
 House  hag  decided  to  allot  three  hours
 and  no  single  member  can  consume...
 I  will  give  you  reasonable  time  but
 your  remark  is  unwarranted.

 SHRI  M,  N.  GOVINDAN  NAIR:  I
 withdraw  that  remark.

 Therefore,  Sir,  all  these  arguments
 can  be  valid  in  the  court  of  law.  Now,
 no  case  is  before  any  court  regarding
 privileges.  I  respect  of  harasing  the
 officers  or  injuring  them  there  may
 be  a  case  before  the  court  but  is  there
 any  case  before  any  court  regarding
 privileges  of  the  House.  We
 are  discussing  only  the  pri-
 vileges  of  the  House.  Therefore,
 all  his  legal  arguments  do  not  have
 much  weight.  He  referred  also  to  cer-
 tain  other  points,  I  agree  that  in  the
 Privileges  Committee  it  is  the  normal
 practice  to  make  the  report  unani-

 mous  oF  near  unanimous,
 (interruptions)

 It  should  be  the  endeavour  of  a
 Privileges  Committee  to  arrive  at  a
 decision  which  is  almost  unanimous,

 if  possible.  Unfortunately,  it  has  not
 happened.  It  is  not  that  all  those
 people  differ  with  the  main  recom-
 mendation.  For  example,  I  do  not
 know  what  my  friend's  position  is,
 in  a  way  at  that  time  he  was  more
 with  Janata.

 SHRI  A,  BALA  PAJANOR:  Not
 at  all.  No  doubt,  we  welcomed  the
 Emergency  but  did  not  approve  of  the
 excesses.  We  ourselves  were  the  vic-
 tims.  This  is  my  stand  and  the  stand
 ०  omy  leader  on  this  issue.  I  have
 repeatedly  said  that  it  is  a  matter  for
 this  House  to  consider.  We  are  very
 clear,  We  are  reading  the  pulse  of
 our  people  and  refiect  it  in  the  House
 and  not  like  this  brute  majority.

 (Interruptions)

 ,  SHRI  M,N.  GOVINDAN  NAIR:

 pee
 representatives  of  AIADMK.  I

 m  quoting  as  an  impartial  member.
 »
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 At  that  time  he  was  not  part  of
 Congres  (I),  His  position  was  differ-
 ent,

 Sir,  all  these  things  will  be  further
 weighed  when  you  discuss  the  merits
 of  the  privilege  issue,  And  you  can-
 not  oppose  consideration  on  these
 grounds,  Let  us  see  to  what  extent

 Mr.  Mohanarangam  was  correct  or  to
 what  extent  Mr.  Mavalankar  was  cor-
 rect  at  that  time,

 Therefore,  Sir,  I  am  strongly  for
 taking  up  this  issue  into  consideration
 and  L  appeal  to  the  honourable  Lea-
 der  of  the  Opposition:  It  is  better
 that  you  don’t  press  your  point  too
 much!  Thank  you.

 SHRI  RAM  JETHMALANI:  Mr.
 Deputy  Speaker,  Sir,  I  have  heard
 with  great  interest  and  with  a  much
 reverence  as  J  could  muster  the  argu-~
 ments  of  the  distinguished  Leader  of
 the  Opposition,

 SHRI  JYOTIRMOY  BOSU;:  Did
 you  say  ‘distinguished’  or  ‘extinguish-
 ed’?

 SHRI  C.  M.  STEPHEN:  That  term
 ‘extinguished’  belongs  to  you,

 MR.  DEPUTY  SPEAKER:  All  these
 remarks  have  no  relevance,

 SHRI  RAM  JETHMALANI:  One
 of  the  arguments  which  he  made  was
 based  on  the  fact  that  the  report  of
 the  privileges  committee  is  not  a  un-
 animous  report  but  a  divided  one.  On
 that  ground  he  claims  that  the  report
 being  unprecedented  in  its  nature
 must  be  thrown  out  and  not  consider-
 ed  by  this  House  at  all.  Mr.  Deputy
 Speaker,  on  a  previous  occasion,  in
 this  House,  the  Privilege  Committee
 made  a  report  which  was  not  a  un-
 animoys  report.

 SHRI  0.  M.  STEPHEN;
 mendations  were  unanimous.

 SHRI  RAM  JETHMALANI:
 know  what  |  am  talking  about.

 SHRI  C.  M,  STEPHEN:  I  say  that
 recommendation  was  unanimous.

 Recom-

 You
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 SHRI  RAM  JETHMALANI;  It  was
 a  ‘divided  report  but  the  difference
 between  then  and  now  is  that  that
 report  exonerated  Mrs.  Gandhi  and
 this  report  does  not.  I  remind  this
 House  of  what  Mr.  Stephen  the
 Leader  of  the  Opposition  had  to  suy
 on  that  occasion,  because,  if  the  Lea-
 der  of  the  Opposition--and  a  distin-
 guished  Leader  of  the  Opposition  at
 that-+blows  hot  and  cold  within  a

 span  of  six  months,  I  am  afraid,  his
 credibility,  even  on  points  of  law  is
 reduced  to  nil.

 This  is  what  he  said  then  and  I
 quote  him;

 “This  is  not  the  way.  The  report
 of  a  Committee  of  Parliament  is

 treated  with  the  utmost  respect  by
 the  House,  because  the  Committee
 is  mini  House.  <A  committee  re-
 presents  the  House.  In  the  Com-
 mittees  discussion  of  all  the  matters
 in  detail,  different  points  of  view,
 come  in.  In  this  particular  matter,
 therefore,  there  is  a  difference  of
 opinion,  which  ig  reflected  in  a  dis-
 senting  note  given  by  four  hon.
 Members,  who  have  said  that  it
 does  not  constitute  a  breach  of
 privilege.  Well,  I  am  inclined  to
 accept  that  view.  But,  in  view  of
 the  fact  that  the  convention  is  that
 a  report  presented  by  a  Parliamen-
 tary  Committee  is  treated  with  res-
 pect  and  accepted,  I  do  not  want
 to  press  for  the  acceptance  of  that
 particular  dissenting  note,  although
 I  am  in  agreement  with  it.  T  am
 only  submitting,  let  us  not  con-

 travene  this  convention.  The  Com-
 mittee  has  considered  all  aspects
 and  it  has  found  that  there  is  a
 breach  of  privilege,  strictly  speak-
 ing,  technically  speaking,  but  it

 has  said,  taking  all  things  into  con-
 sideration,  the  matter  may  be  drop-

 ped.”

 HW  hrs.

 SHRI  C.  M.  STEPHEN;  Sir,  I  rise
 On  a  point  of  personal  ‘explanation.
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 The  point  I  made  there  was  that
 there  are  two  aspects  in  a  report,  one
 is  the  findings  and  the  other  is  recom-
 mendations.  In  the  matter  of  the  re-
 commendations,  that  report  ig  unani-
 mous,  Therefore,  we  Were  cousidering
 a  report  which  was  unanimous  in
 the  operative  part  og  it  and,  therefoie,
 i  saiq  that  although  there  are  differ-
 ences  of  opinion  with  respect  to  cer-
 tain  findings,  the  operative  part  being
 unanimous,  let  us  not  go  into  the  de-
 tails  of  it  and  break  the  conventiqn
 and  let  us  accept  the  report.  Here,‘
 the  position  is  entirely  difterent,  That
 is  the  difference  between  that
 and  this  report.

 SHRI  RAM  JETHMALANI:  Like
 goldsmith’s  village  school  master
 though  vanquished,  he  could  argue,
 still.

 I  repeat  the  very  words  of  Mr.  Ste
 phen.  4  plead  with  this  House  and  I|
 particularly  plead  with  ‘hose  distin-
 guished  gentlemen  opposite  that  the
 report  of  a  Committee  of  Parliament
 is  treated  with  utmost  respect  by  this
 House,  I  want  you  to  treat  the  report
 uf  the  Privileges  Committee  with  res-
 ect  and  not  with  the  contumacy  with
 which  Mrs.  Gandhi  has  treated  it  or
 with  which  you  are  today  treaiing  i!
 just  because  it  happens  to  be  a  re
 port  which  is  against  Mrs.  Gandhi
 and  two  of  her  compatriots  in  crime.  2
 plead  with  thig  House  that  the  Com-
 mittee  of  Privileges  ia  a  mini  House,
 as  such  a  mini  House  as  it  was  on
 the  day  on  which  Mr.  Stephen  last
 spoke  in  this  House.  A  Committee  of
 thig  House  does  not  cease  to  be  a  mini
 House  mérely  because  it  renders  a  r@-
 port,  which  the  Leader  of  the  Oppo-
 sition  or  his  leader  outside  the  Pariia-
 ment  does  not  like,  The  hon.  Members
 in  the  Committee  have  considered  all
 aspects  of  the  matter,  pros  and  cons
 of  the  matter,  they  have  recorded  ev!-
 dence  extending  over  a  year.  They
 have  heard  the  interrogation  uf  the
 witnesses,  they  have  marked  the  de-
 meanour  of  the.  witnesses,  they.  have
 recordeg  a  whole  volume  of  evidence,

 report:
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 I  -mean-no  disrespect  to  this  House  at
 all;  J  speak.  with  great  humility,  If  a
 report  came  from  the  Privileges  Com-
 mittag  of  this  volume,  even  J  would
 not  have  the  patience  to  go  through
 all  the  recorded  evidence  znd  the
 documents  and  arrive  at  conclusions
 different  from  those  the  Committee
 has  arrived  at.  |  would  not  be  able  ६0
 sift  through  the  evidence  and  the
 arguments,  and  more  than  that  I
 would  not  have  the  advantage  o:  See-
 ing  the  witnesses  actually  giving  evi-
 dence  and  watching  the  demeanour
 og  those  witnesses  as  we  do  ir  courts.
 And,  therefore,  this  House  by  the  very
 fact  of  its  constitution  ‘s  not  equip-
 peg  to  challenge  the  findings  of  facts
 by  the  Committee.  Of  course,  if  you
 want  to  go  into  question  of  law,  Mr.
 Stephen  will  have  plenty  of  law.  All
 that  he  has  done  in  this  iatter--a
 matter  of  personal  regret  to  me-—he
 has  raised  a  number  of  technical  ar-
 guments,  The  charge  was  not  against
 an  illiterate  person;  the  charge
 was  against  gq  person  who  for
 a  decade  was  the  Prime  Minister
 of  this  country;  she  claimed  to  be  the
 only  leader  of  this  country  and  ex-
 hypothesi  she  must  be  wiser,  she  Must
 be  more  understanding,  she  must  be
 more  intelligent  and  she  must  be  more
 educated  than  the  gentlemen  who
 now  presume  to  defend  her.  The
 charge  was  against  an  intelligent  ex-
 Prime  Minister  of  the  country,  she
 understood  what  was  being  suid,  she
 was  capable  of  defending  herself,  |
 would  have  expected  that  she  in  con-
 sonance  with  the  dignity  of  the  office,
 which  she  once  held,  would  have  said:
 ‘I  want  to  grapple  with  the  substance
 ०  the  charge  against  me  and!  will
 not  seek  shelter  under  these  technica-
 lities  behind  these  super-technicalities’
 with  which  the  distinguished  Leader
 of  the  Opposition  hag  treated  this
 House,

 Shri  Stephen  hag  relied  upon  the
 Attorney-Gerieral’s  opinion.  I  had  a
 look  at  that."{  am  sorry  that  the  dis-
 tinguisheg  Leader  of  the  Opposition
 hag  forgotten  the  relevant  parks  and
 he  has  quated  out  of  context.

 of  Comm,  of  422
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 And  I  say  this,  and  I  say  it  with  the
 greatest  sense  of  responsibility,  that
 he  has  been  less  than  candid,  and
 lesa  than  fair  to  this  House,  because
 he  hag  kept  back  from  the  House  and
 read  to  the  House  half  sentences
 which  are  out  of  context  and  which
 have  no  bearing  on  the  problem  at
 hand.  When  the  Attorney  General
 appeared  before  the  Privileges  Com-
 mittee.  (Interruptions).

 SHRI  JANARDHANA  POOJARY
 (Mangalore):  I  am  on  a  point  of  order

 Mr.  Jethmalani  was  a  member  of  the
 Privileges  Committee,  How  is  he  allow
 ed  to  speak?

 MR.  DEPUTY  SPEAKER:  He  is  not
 a  member  any  more,  Please  take  your
 seat,

 SHRI  RAM  JETHMALANI:  The  At-
 troney  General  had  been  before  us  to
 advise  ug  on  some  problems  of  law
 which  we  had  specifically  ncted  down
 in  the  letter  of  invitation,  which
 we  wrote  to  him.  Because  we
 did  not  want  the  opinon  of  the
 Attorney  General  on  the  problem
 viz.  whether  this  Lok  Sabha  was
 competent  to  and  can  take  cugni-
 zance  of  the  contempt  of  the  louse
 committed  in  the  earlier  Lok  Sabha,
 we  expressly  refrained  from  asking
 him  to  express  his  opinion  on  this  is-
 sue.  And  yet  it  is  a  matter  which  has
 aroused  my  curiosity,  which  has  not
 yet  been  satisfied,  that  when  he  appea-

 red  before  us,  he  told  the  committee
 that  though  this  question  was  not  re~-
 ferred  to  him,  “I  am  prepared  to  ans-
 wer,  if  you  want”  Naturally  some
 other  Members  in  the  Cormmittee  were
 very  anxious,  And  the  answer  which
 he  gave  was  this.  Again  I  speak  with
 very  great  humility,  because  outside
 the  ‘House,  he  is  the  official  leader  of
 the  Bar  in  hig  capacity  as  the  Attorney
 General.  He  ventured  his  opinion;  but
 within  10  minutes  he  had  to  revise  his
 opinion  which  was  ९2  tempore  and  ill-
 considered;  it  shoulg  not  have  been
 vouch-safed  to  the  privileges  Commit-
 tee,  because  We  are  also  lawyers  and
 we  know  our  law  and  we  do  not  allow
 ill-considereq  opinions  to  go  unchal-
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 lenged....  (Interruptions).  On  page
 978,  that  is,  on  the  same  gay  on  which
 he  appeared,  this  is  what  he’  ultimate-
 ly  had  to  tell  the  Committee:

 “In  my  opinion,  the  new  Parlia-
 ment.  has  no  jurisdiction”.

 The  distinguisheq  Leader  of  the  Oppo-
 sition  would  stop  there,  as  if  there  is
 a  full  stop.  There  is  no  full  stop.  He
 proceeded  further,  That  is  why  I  am
 charging  Mr.  Stephen  with  being
 guilty  of  unfairness,  The  Attorney
 General  said;

 “In  my  opinion,  the  new  Parlia-
 ment  has  no  jurisdiction,  unless  such

 jurisdiction  itself  could  be  claimed  as
 one  of  the  privileges  of  the  House
 of  Commons  at  the  date  of  the  Com-
 mencement  of  the  Constitution.”

 Mark  the  words.  Mr.  Stephen  should
 ponder  over  what  is  recorded  at  the
 foot  of  page  979,  on  the  right-hand

 side  column.  It  is  said  there:

 “and  for  that  you  would  have  to
 make  research  and  make  more  mate-
 rial  available  to  me.  That  is  the
 short  answer,  (Interruptions)

 SHRI  C.  M.  STEPHEN:  You  are  mis-
 quoting  me.  I  read  page  979.  the  top
 portion.  You  are  now  charging  me
 with  suppressing  facts.  when

 you  make  such  a  charge,  namely  that
 I  have  suppressed  a  certain  part  of
 it,  it  is  a  very  serious  charge.

 MR.  DEPUTY-SPEAKER:  Any
 way,  you  have  made  it  clear.

 SHRI  C.  M.  STEPHEN  :  Page  979  is
 before  you  I  refer  you  to  it.  It  is  said:

 “In  my  opinion,  the  new  Parlia-
 ment  hag  no  jurisdiction.”

 That  is  “the  only  thing.  Nothing
 more  “is  there.

 SHRI  RAM  JETHMALANI:  It  is  in
 page  979.  Whether  Mr.  Stephen  deli-
 berately  kept  it  back  from  the  House,
 is  not.  important,  I  would  not  say  he
 aid  it  deliberately.  But  this  is  not  the
 fact...  x.
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 SHRI  C.  M.  STEPHEN:  I  am  the
 person  to  say  which  pert  I  read;  I  am
 saying  that  I  read  from  the  left  pert  of
 page  979,  top  part  of  it.  He  is  making
 8  serious  charge;  I  am  saying  that  I
 read  the  entire  pert  of  it;  nothing  is
 left  unread.

 SHRI  RAM  JETHMALANI:  Mr.
 Stephen,  elsewhere  you  would  have
 been  guilty  of  suppressing  something,
 not  so  in  this  House.  On  the  same  day, a  little  later  on  after  further  question-
 ing  the  Attorney  General  was  pleased.
 to  say,  page  986,  left  hand  corner,
 ‘Perhaps  it  would  be  better  if  you  can
 send  these  extracts  to  me  for  exami-
 nation,  I  will  give  a  written  opinion,  if
 you  can  kindly  send  material  to  me  88
 to  what  the  practice  in  the  House  of

 Commons  is  I  can  look  into  it.”  He
 is  the  Attorney  General  appointed  by the  Janata  government  and  therefore
 I  do  not  wish  to  use  strong  language.
 But  article  05  of  the  Constitution
 says  that  the  privileges  of  this  House
 are  the  same  as  the  privileges  of  the
 House  of  Commons  on  the  date  of  the
 commencement  of  the  Constitution.
 No  Attorny  General  therefore  has  the
 tight  to  come  before  the  Privileges Committee  and  tell  the  Privileges Committee:  I  have  not  yet  found  out
 what  the  privileges  of  the  House  of
 Commons  are  but  I  am  prepared  to
 give  an  opinion  that  this  House  has  no
 jurisdiction.  I  am  sorry  that  the
 Attorney  General  said  something which  he  ought  not  to  have  said  and
 why  he  said  it  is  a  matter  which  re-
 Quires  investigation  by  those  who  ap- pointed  him....  (interruptions)

 Another  paint’  which  Mr.  Stephen
 hag  kept  back  from  this  House  is  this: the  Attorney  General  told  us  that  we  *

 required  more  research,  In  fact  we
 required  no  more  research  at  all  be-
 cause  May’s  Parliamentary  Practice
 was  very  clear,  as  clear  as  any  book can  be  to  any  lawyer  who  reads.
 Nevertheless,  after  the  Attorney  Ge-
 neral  said:  ‘you  make  a  little  more  re-
 szarch!,  we  made  more  of  it  and  we
 got  in  touch  with  the  House,  of  Com-
 mons,  and  asked  them  to  write  to  ug  on
 what,  the  latest,  position  is  in  the
 House  cf  Commons...  (Intertiptions).
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 The  House  of  Commons  was  pleased
 to  inform  us  of  that.  I  do  not  see  why
 Mr,  Stephen  did  not  tell  the  House
 that  the  Privileges  Committee  assidu-
 ously  made  some  research  and  the  re-
 sult  of  that  research  was  this:  the
 House  of  Commons  said  that  only  in
 the  year  977  in  the  month  of  July,
 they  have  punished  a  person  for
 breach  of  privilege  of  the  House  of
 Commons,  and  the  breach  of  privi-
 lege  took  place  in  1964;  १3  years  had
 intervened  in  between.

 A  charge  has  been  made  of  partia-
 lity  against  us,  sometimes  lukewarm-
 ly,  some  times  otherwise,  typical  of
 the  attitude  of  those  who  are  willing
 to  wound  but  do  not  have  the  moral
 courage  to  strike.  I  want  to  tell  Mr.
 ephen  something  which  he  ought
 to  know,  which  his  colleagues  on  that
 side  must  know.  I  have  got  three  eye
 witnesse;  and  the  three  witnesses  are:
 distinguished  Mr.  Shankaranand,  dis-
 tinguished  Gandhian  Mr.  Hitendra
 Desai  and  the  distinguished  lawyer,
 Dr.  Seyid  Muhammad.

 SHRI  B.  SHANKARANAND:  On  a
 point  of  order.

 MR.  DEPUTY-SPEAKER:  What  is
 your  point  of  order?

 SHRI  B.  SHANKARANAND:  Be-
 fore  disclosing  what  ig  my  point  of
 order,  can  this  House  be  addressed  in
 terms  of  defence,  prosecution,  investi-
 gation,  etc?  What  is  this?

 SHRI  RAM  JETHMALANI:  On  a
 Previous  occasion,  there  was  another
 oharge  of  breach  of  privilege  against
 Mrs.  Gandhi  before  the  same  Privile-
 ges  Committee.  Some  of  my  collea-
 gues  in  the  Privileges  Committee
 argued  that  she  was  guilty.  Mr.  Shan-

 -karanand,  Dr.  Seyid  Muhammag  and
 Shri  Hitendra  Desai  would  kindly
 bear  me  out  that  I  argued  before  the,

 os  a  ee  arg :  ie  tor
 hours  and

 oi
 th  ni  of  bre:

 privilege...
 _——oo

 ,  SHRI  c  M.  STEPHEN:  There  I  am
 “ON.  @  Point  of  order.
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 SHR!  RAM  JETHMALANI:  It  is  a
 matter  of  record.

 SHRI  0,  M..STEPHEN:  Generally
 members  of  the  Privileges  Committee
 are  not  permitted  to  participate  in  the
 debate  on  the  report  on  the  salutary
 principle....

 MR.  DEPUTY-SPEAKER:  There  is
 no  bar.  (Interruptions).

 SHRI  C.  M.  STEPHEN  :  It  is  a  very
 sacred  and  inviolable  principle  gov-
 erning  committees  that  what  happens
 within  the  committees  must  not  be
 divulged  at  all  except  what  is  placed
 on  the  Table  of  the  House.  Now,  which
 member  took  what  stand  during  the
 deliberations  is  a  matter  which  is
 not  permitted  to  be  divulged  and  what
 Mr.  Jethmalani  now  does  is,  revealing
 the  position  that  was  taken  up  in  the
 committee  by  the  various,  members,
 which  cannot  be  allowed.  That  is  a
 breach  of  privilege  of  the  Privileges
 Committee  and  I  will  give  notice  of
 breach  of  privilege  of  the  Privileges
 Committee  for  the  revelation  that  he
 is  making.

 MR,  DEPUTY-SPEAKER:  I  have
 heard  the  point  of  order.  Mr.  Jeth-
 malani,  you  need  not  refer  to  the  deli-
 berations  of  the  Privileges  Committee.
 (Interruptions).

 SHRI  RAM  JETHMALANI:  The
 report  of  the:  proceedings  of  the  Pri-
 vileges  Committee  are  a  part  of  the
 proceedings  of  this  House  because  they
 have  been  laid  on  the  Table  of  the
 House  already  and  I  am  quoting  from
 them.

 SHRI  C.  M.  STEPHEN:  What  each
 member  pleaded  for  is  not  stated  in
 the  report  of  the  Privileges  Committee.

 MR.  DEPUTY-SPEAKER:  Do.  not
 refer  to  any  deliberations  in  the  com-
 mittee.

 SHRI  RAM  JETHMALANT:  You
 have  accused  us  of  being  biased.  I  do
 not  wish  to  retaliate,  I  could  have  re-
 taliated  and  said  that  those  who  have
 taken  the  minority  view  are  them-
 selves  biased,  but  I  do  not  wish.  to  re-
 taliate  because  we  are  a  judicial  body
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 {Shri  Ram  Jethmalani]

 ang  we  ought  to  recognise  the  fact
 that  there  will  be  contrary  opinions
 (Interruptions).  I  am  entitled  to  at-
 tack  the  report  on  its  merits.  The
 great  Shri  Hitendra  Desai  in  his  dis-
 senting  note....  (Interruptions).

 SHRI  C.  M.  STEPHEN:  Sir,  I  am
 rising  on  a  point  of  order.  When  I
 spoke  and  when  I  used  the  words
 ‘Jacking  in  dignity”  or  something  like
 that,  objection  was  raised  that  it  is  an
 objectionable  reference  to  the  Com-
 mittee,  and  the  Speaker  ruled  that  if
 I  have  referred  to  the  Committee  in
 those  terms,  he  will  look  into  the  re-
 cords  and  expunge  them.  Now  there  is
 a  Note  Appended  to  the  Report  of  the
 Privileges  Committee.  The  hon.  Mem-
 ber  is  charging  that  member  with
 bias,  which  ia  the  same  as  mala  fide.
 If  the  use  of  the  word  “mala  fide”  with
 respect  to  certain  aspects  of  the  Com-
 mittee  is  objectionable,  the  use  of  the
 same  word  “mala  fide”  with  respect  to
 the  members  of  the  Committee  in  re-
 lation  tc  the  discharge  of  their  duties
 is  equally  objectionable,  it  is  violat-
 ing  the  privileges  of  the  Committee
 and  I  submit  that  something  must  be
 done  about  it.

 MR.  DEPUTY-SPEAKER:  We  shall
 look  into  it  and  whatever  is  objection-
 able  will  be  removed.

 SHRI  RAM  JETHMALANT:  I  am
 sorry  that  Shri  Stephen  always  sup-
 ports  an  argument  with  his  lung  po-
 wer;  I  wish  he  supported  them  with
 facts.

 SHRI  B.  SHANKARANAND:  Whose
 case  is  he  arguing?  The  House  is  en-
 titled  to  know  whose  case  it  is...  (in.
 terruptions)  He  is  arguing  the  case
 ang  referring  to  investigation  etc....
 (interruptions)  He  cannot  speak  in
 those  terms.

 MR.  DEPUTY-SPEAKER  :  You
 should  not  speak  in  those  texms.

 SHRI  B.  SHANKARANAND:  The
 House  in  entitled  to  know.....
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 MR.  DEPUTY-SPEAKER:  ‘You
 listen  to  what  he  says.  If  there  is
 anything  objectionable,  we  will  look
 into  it.

 SHRI  B.  SHANKARANAND:  He  is
 arguing  as  if  it  is  a  court  of  law.
 This  is  not  a  court  of  law.

 MR.  DEPUTY-SPEAKER:  Please
 take  your  seat.  There  is  no  point  in
 what  you  are  saying.  I  woulg  request
 Shri  Jethmalani  to  wind  up  in  five
 minutes.

 SHRI  RAM  JETHMALANI:  Only
 for  the  benefit  of  my  Jearned  friend.
 Shri  Shankaranand,  may  I  say  that
 when  this  House  is  exercising  the
 privilege  jurisdiction  as  a  High  Court
 of  Parliament,  it  is  superior  to  any
 other  court.  It  is  historically  in  ‘he
 capacity  of  the  successor  of  the  House
 of  Commons,  the  House  of  Commons
 in  its  capacity  as  the  successor  of  the
 House  of  Lords,  which  was  the  highest
 court  in  the  realm,  that  these  privi-
 leges  have  descendeg  upon  us,  and  we
 are  the  court.  “If  you  do  not  recognise
 that  we  are  the  court,  you  are  wel-
 come  to  that,  but  I  will  proceed  on  the
 footing  that  I  am  before  the  highest
 court.

 SHRI  B.  SHANKARANAND;  The
 courts  do  not  argue  the  case.

 SHRI  RAM  JETHMALANI:  As  |
 said,  I  will  not  talk  about  bias.  But
 Mrs.  Indira  Gandhi  in  a  solemn  letter.
 written  to  the  Privileges  Committee.
 has  accused  the  Privileges  Committee
 of  bias,  and  it  is  that  charge  of  bias
 which  I  am  going  to  meet.  As  I  have
 toid  you  once,  it  is  supported  by  the
 proceedings  which  have  been  laid  ०0
 the  Table  of  the  House  that  we  have
 tried  to  exonerate  her  in  the  earlier
 proceeding,  The  charge  of  bias  cor
 not  be  levelled  against  anybody  in  the
 Janata  Party,  because  we  could  have
 made  many  people  who  are  her  sup-
 porters  stew  in  their  own  juice.

 Let  us  look  at
 ee

 Report.  Het
 friend,  Shri  Hitendra  ,  when
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 ‘deals  with  the  problem  whether  this
 body  has  the  right  to  take  cognisance
 of  a  contempt  committed  earlier,
 ‘mentions  a  rule  of  procedure  in  our
 rules  book,  but  he  refuses  to  mention
 what  the  practice  of  the  House  of
 Commons  is;  he  refuses  to  make  any
 allusion  or  reference  to  the  fact  that
 the  House  of  Commons  exercises  ‘hat
 power;  he  refuses  to  make  any  re-
 ference  to  the  fact  that  in  Tul  Mohan
 Ram's  case,  this  House  has  actually
 and  expressly  punished  him  for  breach
 of  contempt,  though  it  had  taken  place
 in  the  life  time  of  the  earlier  House.
 He  only  refers  to  that  which  he
 thought  would  support  his  argument.
 This  is  some  kind  of  way  of  interpre-
 tation  or  discovery  of  law  that  every
 meterial  which  stares  you  in  the  face
 you  choose  to  ignore  by  putting  your
 head  into  the  sand  like  an  ostrich  and
 then  say  that  nothing  else  exists.
 There  was  a  volume  of  evidence  from
 some  dozen  wit  3  who  appeared
 before  the  Committee,  and  Mr.
 Hitendra  Desai  starts  his  report  by
 saying  that  there  is  only  one  piece  of
 evidence,  and  that  is  the  evidence  of
 Mr,  Pai.  How  can  you  deal  with  a
 report  which  contains  so  many  mis-
 statements,  which  contains  so  many
 untruths,  which  contains  so  many  sup-
 pressions,  so  many  that  if  they  existed
 in  the  prospectus  of  a  limited  com-
 pany,  the  directors  would  be  prosecut-
 ed  for  issuing  a  false  prospectus,  but
 he  is  my  colleague  and  therefore  he  is
 not  subject  to  these  penalties  for  sup-
 pressing  the  truth  in  his  report.

 It  was  said  that  the  officers  in  ques-
 tion  were  not  officers  of  this  House.
 Mr,  Stephen,  while  relying  upon  the
 Attorney-General’s  opinion,  forgot
 that  on  this  point  even  the  Attorney-
 General  gave  the  opinion  that  it  does
 not  matter  at  all  whether  they  are
 technically  officers  of  the  House  so  long
 as  they  were  busy  collecting  some  in-

 ‘formation  under  the  instructions  of
 their  own  employer  and  superior,
 official  superior,  the  Minister,  and  that
 information  was  of  use  to  the  House.

 *

 Privileges  (Mot.)
 Anybady  who  rendered  them  incap-
 able  of  finding  out  that  information
 for  the  use  of  the  House  must  be
 guilty  of  contempt.  Interference  with
 the  express  and  clear-cut  employees
 of  the  House  is  a  separate  branch  of
 contempt,  but  there  is  a  general  con-
 tempt  which  consists  of  doing  any-
 thing  or  being  guilty  of  any  illegal
 action  which  has  a  tendency  directly
 or  indirectly  to  obstruct  the  working
 of  the  House.

 It  is  said  that  the  answer  was  given
 on  the  2th  April.  The  answer  was
 given  on  the  6th  April  because  the
 cficers  on  the  9th,  l0th  and  ith
 approacheq  Maruti  for  a  reply  to  the
 question  which  was  to  be  given  on  the
 6th,  but  up  to—the  I2th  evening  Mr.
 Rege  of  Maruti  refused  to  supply  the
 information,  and  he  told  the  officers
 that  he  was  going  to  supply  the  infor-
 mation  the  next  day.  The  result  was
 that  due  to  Parliamentary  procedure
 and  expediency,  the  officers  recorded
 the  draft  answer  by  the  evening  of
 the  2th  because  interference  had  al-
 ready  taken  place,  and  it  is  clear  that
 the  capacity  of  the  House  to  get  this
 information  was  impaired  by  the
 action  of  Mrs,  Gandhi  because  on  the
 i5th  Batliboi  brought  a  letter  contain-
 ing  the  information  and  delivered  it.

 Unterruptions)

 MR.  DEPUTY-SPEAKER,.  You  can
 talk  about  the  merits  of  the  case  to-
 morrow.  Please  wind  up  _  now.
 (Interruptions)

 SHRI  B.  SHANKARANAND:  I  have
 to  point  out...

 MR.  DEPUTY-SPEAKER:  I  cannot
 see  what  your  point  is,  I  just  cannot
 see.

 SHRI  B.  SHANKARANAND:  He  is
 going  into  the  merits  of  the  case.

 MR.  DEPUTY-SPEAKER:  But  you
 cannot  go  on  saying  that  this  is  not  a
 court,  defence,  argument  etc.  It  does
 not  make  any  sense.
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 SHRI  B.  SHANKARANAND:
 Pleage  listen  to  me,  What  is  wrong
 if  I  bring  these  things  to  your  notice?

 MR.  DEPUTY-SPEAKER:  Do  you
 have  a  point  of  order?  No,  Then
 please  take  your  seat.

 SHRI  8.  SHANKARANAND:  But
 that  is  not  the  day.

 MR.  DEPUTY-SPEAKER:  One  or
 two  interruptions  I  can  understand,
 but  I  cannot  understand  repeating  the
 same  thing  over  and  over  again  and
 wasting  the  time  of  the  House.  I
 have  taken  enough  notice  of  what  he
 has  stated.

 SHRI  RAM  JETHMALANi:  An
 argument  has  been  made  that  people
 have  voted  for  her  in  an  election,  that
 people  have  shown  some  confidence  in
 her,  and  so  we  must  forget  ail  about
 it.  I  only  wish  to  say  this,  and  let
 me  say  with  the  greatest  emphasis
 that  I  am  capable  of  that  today  she
 represents  one  constituency  in  the
 country;  but  at  a  time  when  all  of  you
 said  she  was  the  only  leader  of  the
 country,  she  was  the  Prime  Minister
 of  the  country,  and  she  wag  a  goddess
 who  had  been  ensconced  in  the  hearts
 and  minds  of  the  people  of  the  coun-
 try,  at  that  time  there  was  at  least
 One  voice  jf  not  more,  ang  that  was
 my  voice  which  said  that  she  was
 guilty  of  ordinary  crimes.  When  I  saig it  then,  I  cannot  be  deterreg  from
 saying  that  now.

 MR,  DEPUTY-SPEAKER:  I  will call  the  next  speaker.  Mr.  Chatterjee,
 SHRI  RAM  JETHMALANI:  Crime,

 after  all,  has  to  be  punished  by  the
 ordinary  courts  or  the  highes:  court
 tits  4  oad

 The  poor  people  of un  are  n
 into  this  pi  They  aan.  fe
 misled.  You  can  mislead  some  peo- ‘Ble  for  ‘all  time,  ang  all  People  for 90706  tyme,  ang  that  is  what  she  has succeedod  in  going.
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 MR.  DEPUTY-SPEAKER:  Please
 end  now.  Mr.  Somnath  Chatterjee.
 You  must  be  conscious  of  time.  Un-
 fortunately,  the  memberg  are  not  con-
 scious  of  time.  The  House  hag  allot-
 ted  only  3  hours,  There  are  still
 many  members  who  want  to  apeak,
 important  members  like  Dr.  Subra-
 maniam  Swamy.  I  do  not  know
 what  to  do.  I  would  suggest  them
 that  they  can  speak  on  the  substan-
 tive  motion.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  Mr.  Deputy-Speaker,
 Sir,  with  your  permission,  ]  would
 like  to  devote  two  minutes  to  what
 the  hon,  Member  for  Pondicherry  has
 said.  He  was  saying  that  the  hon..
 Member  for  Chikmagalur  having  been
 electeg  has  been  exonerated  of  all  her
 crimes.  But  he  shoulq  remember
 that  although  the  great  leader  was
 equated  with  the  whole  country,
 Indira  js  India,  she  had  to  transform
 herself  into  a  small  child  and  crawl
 down  to  Chikmagalur  under  the
 patronage  of  one  of  her  proteges  to
 get  herself  elected.  She  fled  away
 from  her  own  State.  When  she  had
 to  take  a  verdict  of  the  people  in  her
 own  State.  the  recent  results  have
 shown  it.

 We  understang  why  the  hon,  Mem-
 ber  for  Pondicherry  is  80  much  elo-
 quent  about  the  new  member’  who
 mifde  her  maiden  speech  the  other
 day,  He  was  talking  about  discipli:e
 in  thig  country  during  the  Emergency.
 I  would  like  to  ask  him,  the  arrest
 of  people,  the  arrest  of  Members  of
 Parliament,  under  the  MISA,  without
 any  charge,  and  keeping  them  with-
 out  trial  for  years,  for  months  to-
 gether,  was  that  discipline?  Taking
 away  the  rights  of  workers  taking
 away  the  democratic  rights  of  the
 people,  was  that  discipline?  There-
 fore,  my  respectful  submission  and
 my  request  to  the  hon.  Members
 here  and,  particularly  to  the  hon.
 Member  for  Pondicherry  who  hes
 spoken  so  much  in  her  favour  und  in
 favour  of  discipline  during  the  Emer-
 Gency  ts  that  today  the  Parliament  is
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 on  trial,  whether  this  Parliament  will
 fail  in  the  discharge  of  its  golemn  duty
 to  the  people  of  this  country  who  had
 been  made  to  crawl  and  groan  under
 her  feet  when  the  people  lost  their
 minimum  human  dignities  ang  their
 democratic  rights,  when  the  four  in-
 dividuals,  the  officers,  who  were  doing
 their  duty,  who  in  the  discharge  of
 their  official  duties  were  collecting  the
 information  required  by  the  Parlia-
 ment,  as  public  servants,  were  haras-
 sed  and  victimised  and  their  families
 were  subjected  to  untold  and  unheard
 of  tyranny.

 Now,  the  technicalities  are  being
 taken  advantage  of.  We  know,  being
 a  practising  lawyer,  the  take  recourse
 to  technicalities  when  hardly  there  is
 any  merit  in  the  case  so  far  as  the
 clients  are  concerned.  When  there
 are  no  merits,  the  lawyer  has  to  take
 recourse  to  technicalities.  With  the
 kind  permission  of  the  House  and
 with  your  permission,  Sir,  if  you  will
 kindly  give  me  a  few  minutes  more,
 I  would  try  to  make  my  submissions
 on  those  technicalities,

 The  first  point  that  has  been  made
 ig  that  the  Committee  hag  gone  be-
 yond  its  jurisdiction.  Mr.  Stephen
 hag  referred  to  the  motion  of  refer-
 ence  by  this  House  which  js  at  p.  9
 of  the  Report,  Today,  we  are  devot-
 ing  so  much  time  to  this  matter.  I
 believe,  this  is  the  first  time  that  this
 august  House  is  devoting  -o  much
 time  to  find  out  whether  the  Privi-
 leges  Committee  has  exceedeg  its

 jurisdiction  or  not.  The  reference  to
 the  Committee  was  the  question  of
 breach  of  privilege  and  contempt  of
 the  House  against  Shrimati  Indira
 Gandhi  ang  others  be  referred  to  the
 Committee  of  Privileges  with  instruc.
 Hong  to  report,  etc.  What  has  been

 te  Yéferred  to  is  the  question  of  breach
 of  privilege,  What  was  the  question
 of  breach  of  privilege?  That  appears
 On  9.  70  of  the  Report.  It  says,  whe-
 ‘her  there  was  any  interferénce  with
 ‘the  ‘offleers  of  the  Industry  Mmistry who  है...  ‘collecting  iriforniation
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 the  purpose  of  preparing  an  answer
 to  the  question  of  Mr.  Madhu  Limaye.
 That  is  the  niost  important  thing,  name-
 ly  whether  ‘the  channel  of  communica-
 tion  between  the  Minister  who  was  to
 get  information  through  his  efficers  and
 House  has  been  disrupted  by  reason

 of  the  actions  of  the  furmer  Prime
 Minister.  Therefore,  the  issue  or  the
 question  that  wag  referred  is  whether
 there  has  been  any  obstruction  there
 hag  been  any  harassment,  there  has
 been  any  disruption  in  the  channel  of
 communication.  That  was  referred,
 and  what  the  Hon.  Committee  has
 come  to  a  decision  on  is  at  9.  122,  It
 is  very  important.  There  is  no  expan-
 sion  of  the  authority  so  far  as  the
 House  ig  concerned.  It  says:

 “The  Committee  are  of  the
 opinion,  therefore,  that  Shrimati
 Indira  Gandhi,  former  Prime  Minis-
 ter  has  committeg  a  breach  of  privi-
 tege  and  contempt  of  the  House  by
 causing  obstruction,  intimidation,
 harassment  and  institution  of  false
 cases  against  the  concerned
 officers  who  were  colecting
 information  for  preparing  an  answer
 and  a  Note  for  Supplementaries  for
 Starred  Question  No.....”

 Now,  Sir,  Mr.  Stephen,  the  Leader  of
 the  Opposition,  ig  indulging  in  hair-
 splitting  arguments,  that  this  was  a
 question  put  by  Mr.  Madhu  Limaye
 and  it  is  not  a  question  by  Joytirmoy
 Bosu,  but  the  number  of  the  question
 is  not  important.  The  question  is  tne
 nature  of  the  fact  complained  of,
 namely  that  you  are  taking  steps  by-
 which  Parliament  is  being  deprived
 of  getting  correct  information  ‘and  the
 Minister,  who  is  answerable  to  Parlia-
 ment,  has  chosen  his  own  agency  for
 the  purpose  for  getting  it—and  that
 agency  is  nothing  but  Government
 Officials.  Therefore,  there  is  ro  ques-

 Hen  of  the  Committee  going  beyond
 the  jurisdiction.  This  is  obvious  and
 I  am  eure  the  House  ‘will  have  no
 hesitation  in  rejecting  the  contention.
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 Privileges  (Mot.)
 {Shri  Somnath  Chatterjee]  ;  be  decided  in  ignorance  without  facts

 +
 The  other  point  is  that  a  gnod  deal

 was  sought  to  be  marie  out  of  the  fact
 that  this  is  the  Sixth  Lok  Sabha,  so
 how  can  it  go  into  a  question  relating
 to  the  Fifth  Lok  Sabha,  If  I  may  say
 so,  the  conception  is  not  of  a  breach
 of  privilege  of  a  particular  House,  but
 a  breach  of  privilege  of  the  Parlia-
 ment.  Now,  our  Constitution  says  in
 Art,  79  that  ‘there  shall  be  a  Parlia-
 ment  for  the  Union’.  Parliament  is  a
 continuous  concept,  although  an  at-
 tempt  was  male,  during  the  Emer-
 gency,  to  give  a  new  meaning  to  the
 Parliament.  An  attempt  was  made  to
 make  thig  Parliament  a  captive  orga-
 nisation  of  a  dictatorial  leader.  Al-
 though  that  attempt  was  made,  the
 glory  of  the  Constitution  is  that  there
 is  a  Parliamentary  democracy  enshrin-
 ed  in  it,  that  there  snall  be  a  Parlia-
 ment  of  India.  It  is  a  continuing  pro-
 cess;  there  cannot  be  an  interruption.
 May  be,  in  the  process  of  having
 Parliament  you  have  to  choose  mem-
 bers  from  time  to  time  and  have  to
 hold  elections  to  find  out  the  view  of
 the  people  and  get  ihe  views  of  the
 people,  under  the  Constitution.  as  to
 who  will  rule  the  country.  But  that
 does  not  mean  that  the  concept  of
 Parliament  comes  to  an  end.  Ag  and
 when  the  House  is  dissolved,  it  is
 dissolution  of  the  House  and  not  dis-
 solution  of  Parliament.  Members
 may  change.  Members  may  come  and
 go.  She  had  gone  and  she  has  come,
 and  the  country  will  decide  what  will
 happen  hereafter,  but  it.  doeg  not
 mean  that  Parliament  is  a  new  Parlia-
 ment.  If  that  is  s0,  as  and  when  there
 is  a  by—election  and  a  new  Member
 comes,  it  is  a  new  House!  That  is  an
 un-hearg  of  concept.  Therefore.  it
 is  continuation  of  the  «ame  institution
 which  is  Parliament  and  the  cantin-
 unity  of  the  Parliament  as  an  institu-

 .tlon.  nobody  can  dispute  and  doubt.

 In  qny  event  the  facts  were  brought
 to  light  during  the  life  of  this  Lok
 Sabha..  Whether  a  question  of  privi-
 lege  should  be  taken  up  0"  nof  cannot

 being  made  known  to  the  Hous,  there
 is  no  question  of  taking  ‘t  up.

 Kindly  see.  if  I  may  say  80,  the  un-
 reality  of  the  contention.  If  on  the
 last  day  of  the  House  any  Member  can
 say  anything  and  commit  any  bre®ch
 and  get  away  with  it  because  it  is  the
 last  day  of  the  House  eu  the  new
 House  cannot  take  any  action,  it  is
 unthinkable.

 Apart  from  the  precedents  that  have
 been  referred  to  by  this  Committee  in
 its  Report,  there  is  a  very  recent
 precedent  of  this  Parliament  _  itself.
 In  the  Fifth  Lok  Sabha.  the  first
 Report  of  the  Fifth  Lok  Sabha  dealt
 with  a  matter  of  the  Fourth  Lok
 Sabha.  Not  only  it  was  the  Fourth
 Lok  Sabha’s  matter,  but  the  evidence
 taken  by  the  previous  Privileges  Com-
 mittee  was  also  considered  by  the  new
 Privileges  Committee  of  the  Fifth
 Lok  Sabha,  ang  the  documents  filed
 during  the  Fourth  Lok  Ssbhe  before
 the  Privileges  Committee  were  useg  by
 the  Privileges  Committee  of  the  Fifth
 Lok  Sabha.  Nobody  ‘ook  up  that
 point.  In  3969  there  was  the  case  of  a
 Member,  Shri  Tulmohan  Ram:  this
 was  a  different  matter  of  privilege,
 not  of  Pondicherrv.  He  had  been  al-
 leged  to  have  been  molested  or  inter-
 fered  with  in  the  discharge  of  his
 duties  by  some  police  officer.  That
 was  in  1969.  The  reference  was  made
 in  97i.  although  there  was  a  previous
 reference,  but  the  हपुशिल  Lok  Sabha
 decided  that.

 Mr.  Stephen  referred  to  the  conven-
 tion  about  consensus,  I  commend  the
 decision  of  the  Privileges  Committee.
 In  view  of  the  unfortunate  notes
 which  hag  been  appended—‘unfortu-
 nate’  in  the  sense  that  they  Lave  been
 carried  to  the  extent  of  being  expres-
 sed—,  three  different  notes,  the  Privi-
 leges  Committee,  in  their  wisdom,
 have  not  suggested  eny  erticular
 punishment  and  has  left  it  to  the
 House  to,  decide  as  to  what
 ment  should  be  imposed.  That  -was
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 very  properly  done  because  there  had
 not  been  any  unanimity  of  opinion  so
 far  as  that  aspect  was  concerned.
 Consensus  is  ideal,  but  because  of  lack
 of  consensus,  nobody  can  get  away
 with  committing  clearest  breaches  of
 privilege  of  the  House  or  Parliament.

 The  next  point  is  about  the  officers,
 that  these  persons  were  not  officers  of
 the  House.  My  resvectful  submission
 is  this.  The  learned  Attorney-General
 has  given  his  opinion  in  this  regard,  as
 Mr.  Jethmalani  has  rightly  quoted.
 Mr.  Stephen  quoted  it  a  little  out  of
 context,  Now,  please  refer  to  page
 1  of  this  Report.  There  is  a  quota-
 tion  there  from  May’s  Parliamentary
 Practice;  it  says  what  are  acts  of
 contempt;

 “It  may  be  stated  generally  that
 any  act  or  omission  which  obstructs
 or  impedes  either  House  of  Parlia-
 ment  in  the  performance  of  its  func-
 tions,  or  which  obstructs:  or  impedes
 any  member  or  officer  of  such  House
 in  the  discharge  of  his  duty......  Mid

 Let  us  not  go  into  the  technically
 whether  they  were  officers  of  the
 House  or  not.  But  anybody  doing
 any  act  which  obstructs  or  impedes
 either  House  of  Parliament  in  the
 performance  of  its  functions...

 MR.  DEPUTY-SPEAKER:  Please
 conclude.

 SHRI  SOMNATH  CHATTERJEE,  I
 will  conclude  in  a  minvte.

 ‘There  is  the  clearest  finding  of  the
 Privileges  Committee  on  page  13:

 “It  is  contempt  because  in  the  oath
 words  of  May  these  are  ways  ‘which
 directly  or  indirectly  obstruct  or
 impede  Parliament.  in  the  perfor-
 mance  of  its  functions’.”

 Parliament  had  the  right  to  obtain  in-
 formation,  the  right  to  get  the  correct
 information.  The  passage  of  truth,
 the  channel  of  communication  by
 which  the  truth  was  tc  come  before

 ‘fhe  House—it  was  the  right  of  the
 Members  t)  get  at  the  .truth—-was

 Privileges  (Mot.)

 disrupted  deliberateiy.  Therefore,
 there  ig  no  doubt  that,  in  the  perfor-
 mance  of  the  duties  and  functions  of
 this  House,  there  had  been  the  clearest
 interference  which  prevented  the
 Members  of  this  Hose  from  getting
 the  correct  information.

 Ag  Mr.  Saugata  Roy  hag  very  cor-
 rectly  said,  this  is  not  a  matter  which
 should  be  looked  at  from  a  narrow
 point  of  view.  After  all,  Parliament
 is  going  into  g  matter  of  great  impor-
 tance,  and  because  an  ex-Prime  Minis.
 ter  is  involved,  we  caanot  fail  to  do
 our  duty.  We  hav  to  do  our  duty,
 The  people  of  this  country  know  what
 happened;  there  have  been  the  dis-
 closures  made  by  he  Shah  Commis-
 sion;  the  people  have  realiseg  because
 they  themselves  were  the  citims....

 MR.  DEPUTY-SPEAKER:  Please
 conclude.

 SHRI  SOMNATH  CHATTERJEE:
 We  are  surprised  when  a  person  who
 calls  herself  a  responsible  leader,  a
 leader  of  the  Opposition,  is  trving  to
 take  refuge  under  technicalities.

 MR,  DEPUTY-SPEAKER.  I  am
 sorry;  you  will  have  to  conclude  now.

 SHRI  SOMNAT"  CHATTERJEE:
 Defying  the  authority  is  in  her  habit,
 in  her  blood.  She  has  defieq  courts  of
 law,  she  has  defined  the  Shah  Com-
 mission,  se  has  deliberately  defied
 the  Committee  of  Privileges.  Not
 only  interference  in  the  discharge  of
 duties  by,  those  officers,  she  hag  com-
 mitted  contempt  by  refusing  to  ‘ake
 which  is  itself  an  act  of  con-

 tempt....
 MR.  DEPUTY-SPEAKER:  When

 are  you  going  to  conclude?  I  am
 sorry.

 SHRI  SOMNATH  CHATTERJEE:
 She  has  cast  aspersions  on  the  Com-
 mittee  of  Privileges  which  is  also  a
 breach  of  privilege.  The  Committee
 had  jurisdiction  to  go  into  the  matter
 and  their  report  should  be  taken  into
 consideration.
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 गई।  मैं  भाई  स्टीफन  से  नम्रतापूर्वक  चामना
 चाहता  हूं  कि  क्या  किसी  भी  प्रधान  संत्ी  का
 यही  काम  है  ?

 एक  बात  मैं  प्रौर  कह  द्‌  कि  मोरशारजी
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 MR.  DEPUTY  SPEAKER;  I  am
 very  ‘sorry  I  am  very  lenient  with  the
 Members.  Mr.  Jethmailanj  took  more
 time  than  ‘he  should  have  taken  and  [
 could  not  stop.  Mr.  Chatterjee  also
 took  more  time  tha  lie  should  have.
 I  was  asking  him  repeatedly  to  wind
 up.  Hereafter  don’t  expect  me  to
 wait.  I  will  just  ec  your  speech
 abruptly  if  you  do  not  stop.  That
 woulg  be  ver  unfortunate  because
 you  woulg  not  be  able  to  end  your
 speech  properly.  That  is  why  7  have
 been  telling  you  ty  please  wine  up.

 Mr,  Banatwalla—he  is  not  here.

 Mr.  Raj  Narain—only  ten  minutes.

 शबी  राजनारायण  (रायबरेली)  :  श्रीमन्‌
 मुझे  बहुत  ही  भ्रफतोस  के  साथ  कहना  पंडता
 है  कि  हमारे  मित्र  स्टीफेन  साहब  ने  झपने  बौद्धिक
 अमत्कार  का  दुरुपयोग  किया  है।  अनावश्यक
 ढंग  से  एक  लीगल  क्विब्लिंग  में  फंसना  जौर
 सदन  के  समय  को  बरबाद  करना  श्रज्छा
 नहीं  है।  मेरे  ऊपर  श्रीमती  इंदिरा  नेहरू
 बांघीं  ने  प्रिविलेज  मूव  किया  है।  मैं  ने  खड़े
 हो  कर  कह  दिया  है  कि  मैं  टेकनिकलिटीज  का
 शेल्टर  नहीं  लूगा।  प्रिविलेज  का  सवाल  हमारे
 ऊपर  उठाया  गया  है,  इसलिए  सदन  खूल  कर  के
 बहस  करे  और  अगर  मैं  दोषी  पाया  जाऊंतो

 मुझे  सजा  दी  जाय  ।  यह  स्पिरिट  होनी  चाहिए  t
 ag  स्पिरिट  होती  है  डेमोक्रट  को  झोर  मैं  चाहता
 हूं  कि  यहो  स्पिरिट  श्रोमती  इंदिरा  मेहरू  गांधी

 कीमभीहो।  ee  (ध्यवंधान)  .  .

 अच्छा,  भ्रव  भ्रण्छे  तरीके  से  इसको  देखा
 जाय  कि  कया  इस  में  अवसान  सदन  का  हुभ्ना  है
 या  नेहीं  ?  क्या  अफसर  के  कार्य  में  बाधा
 पड़ी  है  या  नहीं  ?  क्या  जो  सूचना  सदन  को
 मिलनी  बांहिए  थी  वह  सूचना  देने  में  दिक्कत
 पेश  की  गई  या  नही  ?  यह  सारी  की  सारी
 चीज  लॉक  है  कि  हां,  बाधा  डाली  गई,  उन  को
 सजा  दी  गईं,  फंसाया  गया,  उन  को  धमकाया
 गया,  डरवाया  मया,  तमाम  ुराफाल  की

 भाई  को  तो  भाप  लोग  जानते  हैं,  हम  से  ज्यादा
 समय  से  जानते  हैं।  मैं  तो  उन  को  कम
 समय  से  जानता  हूं  a  एक  ही  बात  समझ
 लें  ।  यह  रामायण  के  भी  बड़े  भक्त  हैं,
 गांधी ज  के  भी  भवत  हैं  t

 शरणागत  कहूं  जे  तजहि  निज  अ्रनहित-
 झनुमानि  |

 ते  नर  पामर  पाप  मय  तिनहि  विलोकत  हानि  ।ी

 अगर  श्रीमती  इंदिरा  नेहरु  गांधी  बिना  अपने
 साथियों  की  मदद  लिए  सीधे  भरा  जाये  और  कहें
 कि  मैं  करबद्ध  प्रार्थी  हूं  इस  सदन  से  कि  हे  सदन
 तुम  सर्वोपरि  हो,  मेरे  श्रपराध  को  क्षमा  करो  t
 सदन  की  शरण  में  भाएं  तो  समझता  g  fa:
 मोरार  जी  भाई  शायद  क्षमा  कर  दें।  मैंन

 चाहूंगा  तो  भी  क्षमा  कर  देंगे  ।  मैं  ने  भ्रपनी
 राय  उन  को  दे  दी  है,  यह  मैं  बता  (  t

 हमारे  मित्र  स्टीफेन  साहब  लाइयर  हैं  ।
 देखिए,  श्रीमती  इंदिरा  नेहरू  गांधी  का  यह  एक
 जम  नहीं  है  1  भ्रगर  मुझसे  पूछा  जाय  तो
 तो  मैं  ने  श्रादरणीय  श्री  जय  प्रकाश  नारायण  भरी
 को  एक  पूरी  सूची  दे  रखी  है  कि  इंदिरा जी  क
 इल  इस  कामों  को  जरा  जांच  कराये
 जब  कि  मोरार  थी  भाई  हम  से  प्रसहमति
 प्रकट  करते  हैं  कि  तुम  श्री  झूठे  ही  इधर  से  उधर
 खोज  करते  हो,  मगर  भव  मैं  देखता  हूं  कि  शब

 हमारे  ही  रास्ते  पर  सब  झागए।  «ww...

 (ध्यिवधान)

 मैं  जो  आाइईंर  पढ़  रहा  हूं  बह  2  जून,
 197  का  है  :

 “The  Respondent  No.  |  that  is,
 Shrimati  Indira  Nenru  Gandhi,  has
 been  found  «guilty  v7  ‘having  com-
 mitteg  a  corrupt  practice  undef
 Section  “123(7)  of  the  Representation
 ofthe  People  Act  के  having  obtein-
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 the  .  assistance  of  the  Gazetted
 Officers  of  the  State  Government  cf
 U.P.  viz.,  the  District  Magistrate
 Rae  Bareli,  the  Superintendent  of
 Police,  Ree  Bareli,  tne  Executive
 Engineer,  P.W.U.  Rae  Bareli,

 Engineer,  Hydel  Department  Rae
 Bareli,  in  furtherance  of  her  election
 prospects  in  the  manner  indicated
 in  my  finding  on  Issiie  No.  o  She
 has  further  been  found  guilty  of
 having  committer  another  corrupt
 practice  under  Section  128(7)  of  the
 Representation  of  the  People  Act
 by  having  obtaininer’  the  assistance
 of  Shri  Yashpal  Kapur  q  Gazetted
 Officer  in  the  Governmen-  of  India
 holding  the  post  of  Officer  on
 Special  Duty  in  the  Prinve  Minister’s
 Secretariat,  for  the  furtherance  of
 her  election  prosp~cts  in  the  manner
 indicated  in  my  Axdiae  on  Issue  No.
 }  Unterruptions).

 SHRI  RR.  V.  SWAMINATHAN
 (Madurai):  How  is  it  relevant?

 SHRI  P,  O.  VENKATSUBBAIAH
 (Nandyal):  In  a  point  of  order.  We
 object  to  this.  It  is  not  at  all  rele-
 vant,  Please  discipling  him.

 MR.  DEPUTY-SPEAKER:  How  is
 it  relavant  here?  Please  be  relevant
 to  the  motion.

 को  राज  नारायण  :  श्रीमती  इन्दिरा
 नेहरू  गांधी  की  यह  झादत  है  कि  वे  सरकारी
 कर्सचारियों  के  काम  में  हस्तक्षेप  करती  हैं,  उनसे
 बराबर  अपना  काम  लेती  रहती  हैं  झौर
 बराबर  इल्लीगल  तथा  प्रनकांस्टीट्यूशनल
 काम,  करवाती  |  हैं।  इसीलिए  उन्हें ने.  कह
 दिया  कि  मैं  इनके  एलेक्शन  को  वायड
 डिक्लेसर  करता  हूं  झलौर  6  साल  के  लिए  डिबार

 करता  हूं  J  स्टीफन  साहब,  यही  वहू  जजमेन्ट
 12  जून,  975.  का  जिसने  इमजेंसी  लागू
 “करवाई  t  (व्यवधान)

 झाज  स्टौफन  साहब इतना  पौड़े  हैं,  वहां  से

 ॥  यहां  से  वहां,  उन्होंने  चौत्को  हाथ
 मारा  है  भर  झब  ह्म  उनके  प्बाइन्ट्स  का  ही
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 जवाब  दे  रहे  हैं।  ब ये  क्यों  परेशान  हो  रहे
 हैं?  भरे  भाई,  हम  क्‍या  नये

 हैं?
 हम  तो

 सन्‌  i952  से  इनको  देख  रहे  हैं  7  हम  तो
 बराबर  भ्रपोजीशन  भें  रहे  हैं  शौर  इनका  बारीकी

 से  अध्ययन  किया  है  ।  हम  जानते  हैं  कैसे
 प्रिविलेज  बनता  है  शौर  कसे  नहीं  बनता  है
 हम  जानते  हैं  कहां  प्वाइन्ट  आफ  ्ाडर  उठता

 हैं  श्रीर  कहां  नहीं  उठता  है।  इस  मामले  में
 ब्रीच  श्राफ  प्रिविलेज  का  सामला  ठीक
 ठीक  बनता  है  और  श्रीमती  इन्दिरा  जी  को
 सख्त  से  सख्त  सजा  मिलनी  चाहिए।

 यह  जो  कहा  गया  है  कि  जनता  ने  सजा  दे
 दी  तो  जनता  ने  जो  सजा  दी  वह  तो  उन्हें.ने
 जनता  के  साथ  जो  बुराई  की  थी,  पीपुल्स  का
 जो  कंटेम्प्ट  किया  था  उसके  लिए  पीपुल्स  ने  सजा
 दी  लेकिन  पालेंमेन्ट  का  जो  कंटेम्प्ट  किया
 गया  उसके  लिए  यहां  सजा  दी  जानो  चाहिए  ।
 (व्यकधान)  यह  मैं  केवल  स्टीफन  साहब
 का  जवाब  नहीं  दे  रहा  हूं  बल्कि  उन  भननोन
 लोगों  को  भी  जवाब  दे  रहा  हूं  जोकि  यहां  नहीं
 हैं।  इसलिए  झाप  जो  यह  कहते  हैं  कि.  जनता
 ने  सजा  दे  दो  तो  जनता  ने  सजा  दी  है  उनके
 पुराने  पापों  की,  जनता  ने  तीस  साल  तक  इस
 मुल्क  में  जो  मुसीबत  भोगो  उसकी  सजा  दी  ।
 लेकिन  जो  इस  सदन  का  प्रवमान  हुभा  है
 उसके लिए  यह  सदन  सजा  क्‍यों  नदे?  हम
 को  स्टौफन  साहब  बतलायें  क्‍यों  न  दें---
 स्टीफन  साहब  आप  पढ़े  लिखें  हो,  भ्रण्छे  वकील
 हो,  हम  भी  वकालत  पास  हैं  ।  में  कचहरी
 नहीं  गया  हूं,  क्योंकि  हमें  मालवीय  जी  ने  कहा
 कि  तुम  जनता  की  वकालत  करना,  पैसा  पैदा
 करने  वालो  वकालत  नहीं  ।  इसलिये  मैं  कह
 रहा  हूं  स्टीफन  साहब  ईमानदारी  से  खड़े  हो  कर
 बतलामें-मान  लीजिये,  4  साल  के  बाद  चुनाव
 हो  और  दूसरा  सदन  भा  जायें,  दुसरे  मेम्बर्स  भा
 जाय  भोर  उस  समय  प्रगर  मालूम  हो  कि  जो
 977  मार्च  में  चुनाव  हुआ  था,  उस  समय
 राज  नारायण  में  सदन  का  कम्टेम्प्ट  किया  था,
 तो  उस  समथ  क्या  मेरे  खिलाफ  कन्टेम्प्ट'  चलेगा
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 द  म्शसनीय  सदस्य  :  चलेगा?

 ी  राज  गारामण  :  जरूर  चलेगा  और
 हमारे  स्टोफन  साहब  को  मौका  मिलेगा,  बड़े
 जोर  से  चिल्लायेंगे  कि  हमें  मालूम  हुमा  है,
 मैं  अलिएस्ट  भ्रपाचंनिटी  अवेल  कर  रहा  हुं,
 इस  लिये  सदन  के  सामने  चिल्ला  रहा  हूं  गला
 फाड़कर  बोलेंगे-हांला कि  मुझे  मालूम  नहीं  है  कि
 बहू  उस  समय  यहां  होंगे  भी  या  नहीं-लेकिन
 बह  जरूर  जिल्लायेंगे  |

 बिना  किसी  बात  के  त्तकें  करना  मेरी
 श्रादत्त  नहीं  है।  इसी  किये  ाप  देखा  है
 कि  कभी  कभी  मैं  अपने  दल  के  लोगों  को  भो
 क्रिटिसाइज  कर  देता  हूं,  करभ  क  भी  प्रधान  मंत्री
 जी  के  बारे  भ॑  भी  बोज  देता  हूं,  क्योंकि  यह  हम।री
 झादत  है  कि  सच  बात  बोलो,  सच  बोलो,  ज्यादा
 दिन  जिन्दा  नहीं  रहना  है,  झूठ  बोल  कर  क्या
 करोगे  असत्य  के  मार्ग  का  अवलम्बन  कर
 के  चलने  में  कोई  फायद।  नहीं  है  ।

 SHRI  C.  M.  STEPHEN;  ‘Lhis  conci-
 liation  talk  can  be  outside.  Why  have
 it  here?

 झो  राज  मारायण  :  इस  सब  का  मतलब
 यही  है  कि  इन्दिरा  नेहरू  गांधी  बच  जाये  ।  जो
 भाई  लोग  चाहते  हैं,  हम  भी  यह  चाहते  हैं  कि
 इन्दिरा  जी  रियलाइज  करें  कि  जब  वह  प्रधान
 मंत्री  थी,  उन्होंने  बहुत  भंयकर  गलत  काम
 किये,  उन्होंने  अ्रफसर  के  काम  में  बाधा  डाली
 शौर  उन्होंने  इस  सदन  को  सत्य  तक  पहुंचने
 नहीं  दिया  ।  इस  से  बढ़  कर  इस  सदन  का
 कन्टेम्प्ट  दुसरा  कोई  नहीं  है  भौर  उस  व्यक्ति
 के  द्वारा  जो  देश  का  प्रधान  मंत्री  रह  चुका  है-
 11 ब् तक  ।  इस  के  बाद  भी  यदि  इस

 सदन  का  कोई  सदस्य  कहता  है  कि  यह  कन्टम्प्ट
 नहीं  है  या  सदन  इस  पर  विचार  न  करे--तो
 हू  बात  मेरी  समझ  में  नहीं  भ्राती  है  1

 roo
 हां,  एक  बात  मैं  प्रिवलेज  कमेटी  के  बारे,  में

 भी  कहना  चाहता  हूं।  प्रिवलेज  कमेटी,  ने  झपने
 कतंब्य  का  पालन  नहीं  किया।  क्‍या  कोई  कोर्ट

 DECEMBER  7,  2978  of  Comin,  of
 Privileges  (Afot.)

 सारी  गवाही  ले  लें,  सारा  मामला  समझ  ले
 और  कहे-हम  समझते  हैं  कि  अपराधी  हैं,
 लेकिन  सजा  मोशारजी  देसाई  देंगे-वराह  रे,
 प्रिवजेत्र  कमेटी  की  श्रकर्मण्यता,  शिथिलता?
 प्रिवलेज  कमेटो  ने  अपने  को  इतना  झक्षम  क्‍यों
 समझा  ?  इसलिये  मैं  प्रिवलेज  कमेटी  पर
 दोषारोपण  करता  हूं  कि  जब  प्रिवलेज  कमेटी
 पाती  है  कि  फलां  व्यक्त  दोर्ष।  है,  अपराधी  है,
 इसने  हाउस  का  कल्टम्प्ट  हिया  है,  तो  उनको
 हिम्मत  के  साथ  कहना  चाहिये  था  कि  इन  को
 यह-यह  सजा  दी  जा  सकती  है।  सदन  उस  को
 मानता  है  या  नहीं  मानता  है  यह  अलग
 बात  है।  लेकिन  उन्होंने  हाउस  पर  छोड़  दिया-
 यह  उदारता  क्‍यों?  प्रिवलेज  कमटी  ने  अपने
 कर्तव्य  को  पूरा  नहीं  किया,  इसके  लिये  मैं
 प्रिवेनेज  कमेटी  को  बहुत  निन्दा  तो  नहीं  कर्ता
 हूं,  मगर  हमारे  दिल  में  ठेस  है,  हमारे  दिल  पर
 चोट  लगो है.  कि  प्रिवेलेज  कमेटी  को  ऐसा
 काम  नहीं  करना  चाहिये  था  -  उन  को  मुक्त
 कंठ  से  सही  राय  देनो  चाहिये  थी  कि  हमारी
 यह  राय  है,  क्योंकि  उन्होंने  सारे  माहौल  को
 देखा  था,  सारी  गवाहियां  लीथी,  सारे  लोगों
 को  सुना  था  और  सब  को  सुनने  के  बाद  उन्हंने
 उन  को  दोषी  पाया  था,  इसलिये  उन  को  सजा
 भी  बतानी  चाहिये  थी।  दोषी  पावें  हम  भौर
 सजा  दें-एयामनन्दन  मिश्र-यह  क्या  तमाशा  है।
 हम  को  तो  सजा  देन  नहीं  है,  ले किन  भ्रगर  मुझ
 को  सजा  देनी  हो  और  यह  सदन  मे  रे  ऊपर  छोड़
 दे,  तो  मैं  यह  कहुंगा-इन्दिराजी,  श्राप  थोड़ा
 तिहाड़  लेन  की  सैर  कर  लो  ।  तिहाड़  जेल
 की  सैर  से  पता  लग  जायगा  कि  एमरजेस्सी  भें

 संसद्‌  सदस्यों  को  जेल  में  रखते  का  मजा  क्‍या

 है,  यह  यात्रा  कितनी  लाभदायक  श्र  स्वास्थ्य-
 वर्धक  रहती  है।  जहां  पर  रानी  जयपुर  थीं,
 राजमाता  ग्वालियर  थीं।  वहां  हमको  एक
 दिन  अचानक  गेट  पर  राजमाता  ग्वालियर  मिल
 गयीं।  इस  पर  घर  निवास  से  जवाज-तलब कर
 लिया  गया।  हमारी  स्‍भ्रजानक  उन  से  मुलाकात

 हो  गयी  थी  ।  हम  ने  जयप्रकाश  जी  के  लिए
 घर  मंत्री  और  स्वास्थ्य  मंत्री  को  चिटूठी  लिखी
 थी  कि  उनके  स्वास्थ्य  की  जांच  करें।  इस  पर
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 यह  कहां  गया  कि  राज  माशायण  का  तिहाड़
 जेल  में  रहना  खतरनाक  है,  उन्हें  हरियाणा
 सरकार  अपने  यहां  रखने  को  तैयार  है,  इसलिए
 उनका  तबादला  कर  दिया  जाए।  इमीडियेटली

 ही  शुड  बी  ट्रांसफर  ।  हमारा  ट्रांसफर  विदइन
 24  ग्रावर्स कर  दिया  गया  t  (व्यवधान)

 8.00  hrs,

 हम  कहते  हैं  कि  इंदिरा  जी  इस  सदन  में
 ्यारयें  शौर  सही  मायनों  भें  इस  सिचुएशन  की
 ग्रेविटी  को  समझें  ।  श्रगर  वह  ऐसा  करती  हैं  तो
 एक  ही  रास्ता  उन  के  पास  है।  जैसा  राम  ने
 विभीषण  के  साथ  किया  था-

 शरणागत  कहूं  जो  तजहि  निज  अनहित
 अनुमानि  ।

 जो  श्रपनी  शरण  में  भरा  जाये,  उस  के  बारे  में
 ग्रह  न  सोचो  कि  इस  को  श्रगर  हम  छोड़  देंगे  तो
 हम। रा  नुक  न  होगा  ।  ऐसा  कायर  सोचते  हैं,
 बीर  नहीं  सोचते  हैं.  लेकिन  उन्हें  इस  सदन  में
 झा  कर  क्षमा  मांगनी  चखाहिए।  यहू  सदन
 वीर  है,  सदन  सक्षम  है,  वह  उन्हें  छोड़  सकता  है
 ्रगर  वह  यहां  श््रा  कर  कहें  |  (स्पवधान)

 जिस  प्रकार  से  यहां  हल्ला  करने  वाले  हैं
 उसी  प्रकार  से  लोगों  ने  राम  से  भी  कहा  था
 कि  विभीषण  को  ठुकरा  दो  7  लेकिन  राम  ने
 कहा  कि  विभीषण  मेरी  शरण  में  झाया  है,  वह

 GMGIPND—M  3493  LS.
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 Privileges  (Mot.)

 मेरा  शरणागत  है  और  इसको  मैं  भ्रपती  शरण
 में  रखूगा  भ्गर  इंदिरा  गांधी  शरण  में
 श्राती  हैं  (व्यवधान)

 मेरा  कहना  वह  है  कि  हल्ला  करने  से  कोई
 फायदा  नहीं  है।  झगर  वह  सदन  की  शरण  में
 जायें  तो  सदन  विचार  करे।  यह  हमने  राम
 की  परम्परा  श्राप  को  बता  दी  है।  (भ्यवधान)
 वरना  उन  को  तिहाड़  जेल  भेज  दो  t  (ध्यवधान)
 अच्छा  लेनिन  की  बात  सुनों  |  श्राप  कहते  हैं  कि
 लेनिन  को  कोट  करों।  रेवोल्युशन  के  बाद  एक
 महिला  जेल  में  डाल  दी  गयी  ।  उस  ने  एक
 चिट्ठी  उन  के  पास  भिजवायी  ।  चिट्ठी  में
 लिखा  था  कि  हम ने  तुम्हारी  जिन्दगी  बचायी,
 तुम्हारे  प्राण  बचायें  हैं,  इस  लिए  हमारे  प्राण
 भी  बछश  दो  ।  इस  पर  लेनिन  ने  कहा  कि
 इस  ने  राज्य  के  साथ  विश्वासघात  किया  हैं,
 इसलिए  इस  को  फांसी  होनी  चाहिए  v  यह
 लेनिन  ने  कहा  था  a  मगर  हम  लेनिन  नहीं
 हैं,  हम  गांधी  है  ओर  लेनिन  और  गांधी  में
 फके  है  ।

 18.05,  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  Decem-
 ber  8,  978/Agrahayana  i7,  1900,  (Sake)


